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LOK SABHA DEBATES 

LOK SABHA 

[MR. SPEAKER In the Ch.9/1J 

REFERENCE BY THE SPEAKER 

Condemning act. of larrorl.m and exprea.ln" 
condolenoea to bereaved famUIe. due to ...... 1 

bomb bieN In Uttar Pradeah and Aa .. m 

/Engll6h} 

MR. SPEAKER. Hon. Members, .. you are aware, 
on 23rd November, 2007, serial bomb bluta rocked the 
court premi... In the cities of Faizabad, Lucknow and 
Varanul in Uttar Pradesh in which about 14 innocent 
people have loat their 11v .. , and 59 were Injured. 

Further, two people have also lost their Ilvel and 18 
have b .. n Injured in bluta in Assam that took place. 

The Houee Itrongly condemns these cowardly acta 
of terrorism and 8xpr.l .. s itl condolences to the 
bereaved famillel. 

The HOUle may now stand in sUenc. for a 
short whila .. a mark of respect th the memory of the 
departed. 

11.02 hra. 

PROF. RAM GOPAL YADAV: Sir, Today lawyers are 
on Itrlke in entire U. P. 

•.. (InMt1rJplloMJ 

YOGI ADITYA NATH: Sir, I have given a notice of 
adjoumment motion, pleue llaten to me. 

... (lnIMupIItJn$) 

{English} 

MR. SPEAKER: I have included Assam also . 

. .. (IntsmJplions) 

MR. SPEAKER: Hon. Members, I know that you are 
agitated because these are serious iliUM, which 1 have 
mentioned. I have requested the hon. Home Minister to 
make a statement. 

THE MINISTER OF PARLIAMENTARY AFFAIRS \AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): The hon. Home 
Minister will make a atatement at 12 noon Immediately 
after the question Hour. 

MR. SPEAKER: He will make a statement at 12 noon 
immediately after the Question Hour, and if you want a 
diacullion to Itart, I will allow it. Let him make the 
statement. I am thankful to the hon. Home Minister that 
he has immediately agreed I to make a Itatement. 

SHRI PRIYA RANJAN DASMUNSI: Sir, let there be 
a atatement from the Govemment first. 

MR. SPEAKER: I know. Let the Question Hour be 
there and let that Important atatement be there. Thank 
you very much for raising these iAues, I appreciate It. 

[TIansMHon} 

PROF. VIJAY KUMAR MALHOTRA: Diacuulon should 
start Immediately after the statem.nt. 

/English} 

MR. SPEAKER: If you want, I can start. I have no 
objection. Thank you very much, we have ~rt'ed well 
today. 

11.03 hra. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Q. No. 141, ShrI, Srichand Kriplani. 

rrf'BI1$MUon} 

Rabl and Kharlf Due. 

·141. SHRI SRICHAND KRIPLANI: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 
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(a) whether the payments due to the States, 
particularty to the State of Rajasthan, for procurement of 
Kharlf Crops for the year 2005 and Rabi Crope for 
2005-06 are still pending with the Union Government; 

(b) If so, the details thereof and the reasons for the 
delay in making payments by the Govemment; and 

(e) the time by which It Ie likely to be cleared? 

{English} 

THE MINISTER OF STATE IN THE MINJSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e): A Statement 1& laid on the Table of 
the House. 

For procurement of foodgrains (rice, wheat and 
coaraegralns) by the State GovemmentalAgenclea for the 
Central Pool, the payment to the States Is made by the 
Food Corporation of India (FCI) on delivery of the 
foodgralna on the basi8 of the claims of the State 
Governments at the rates of procurement incidentals fixed 
by the Govemment. Final procurement incidentals are 
baaed on audited accounts submitted by the States. 

Only one propoul from Govt. of Andhra Pradesh for 
Kharif Marketing Seaeon (KMS) 2005-06 for coaragralna 
II pending wtIh the Govt. No other propoeal for Rebi 
Marketing Season (RUS) 2005-06 and KMS 2005-06 has 
been received by the Govt. 

However, FCI has informed that an amount of Rs. 8 
crore in 2001 was paid to Rajasthan State Warehousing 
Corporation (RSWC), an agency of State Govt. of 
Rajasthan, as on account payment against Incidental 
charges for the previous years. Since RSWC failed to 
submit the claims against this amount, FCI adjusted the 
amount of Rs. 8 crore alongwith interest of As. ·84 Iakh 
from the incidentals of 2001-02,2002-03,2003-04 and 
2005-06. RSWC has claimed an amount of Rs, 69.95 
Jakh from FCI for RMS 2005-06 and has flied a Writ 
Petition No. 4147106 in Rajasthan High Court. The matter 
is now subjudice in Rajasthan High Court. 

/Translation} 

SHRt SRICHAND KRIPLANI: Sir, atnce the time 
Government came to power at Centre, I' It Is continuously 

doing 'injustice to RaJa.than wtth regard to various 
schemes run by the Union Govemment, and therefore, I 
have tabled this question, the Union Govemment, and 
therefore, I have tabled this question, The UnIon 
Government is not releasIng funds in time to the 
Rajasthan Government for all ita Centrally Sponsored 
Schemes; whether it Is for Sampooma Gramln Rozgar 
Yojana, NFFWPS or Water Catchments Development 
Programme. Due to that many works of Rajasthan 
Govemment have been held up. I would like to seek 
information with regard to reply given by the hon'ble 
Minister to my question whether the Central WarehousIng 
Corporation have formulated any policy or aet any time-
limit so that the farmers could to get their payments in 
time, because he has admitted in his reply that the dues 
payable to farmers for the year 2006-2006 are atlli 
outstanding? What are the reuons therefor and whether 
there is any time limit for this. 

{EI1{IIi8h} 

MR. SPEAKER: Let him reply 

rrmMIBIIon} 

THE MJNISTER OF AGRICULTURE AND MOOSTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Speaker, 
Sir, through you, I would like to tell the hon'bIa Member 
that no outatancllng are dues payable to fanners. It is a 
very small thing that Rajasthan State Warehousing 
Corporation was given advance amount, but the amount 
has not been accounted for and the amount remained 
unsettled for four years. Aa per Raja8than State 
WarehousIng Corporation, there Is a difference of 
Rs. 9 lakh in total amount and intereat. Some way out 
cen be found out by holding talks. But the Rajasthan 
Govemment or Rajasthan State WarehOUSing Corporation 
has decided to take the man.r to the court and they 
went to court. Thus the matter is sub-judice. My 
suggestion Is that, it is not appropriate to approach the 
court against the UnIon Goverrnment for paltry sum of 
As. 8-9 lakhs. A way out can be evolved with mutual 
understanding. There is no other problem. 

SHRI SRICHAND KRIPLANI: Mr. Speaker, Sir I would 
like to ask the hon'ble MIniIIter,88 to what kind of situation 
hae cropped up that on one side he Is mentioning 
the amount of Rs. 8 lakh and on other, the 
Rajasthan Govemment is stated to' have made a payment 
of as Rs.70 lakh in raapect of which the High Court has 
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given stay. I would Hke to ask the hon'bIe Minleter 88 to 
the time by which the payment would be made, whether 
arry time-limit be fixed for It. The old cIaima have stift not 
been settled, but such a huge difference can never occur. 
Therefore, I would like to ask as to the time by which 
payment would be made? 

MR. SPEAKER: He has replied that the matter Is 
sub-judice. 

SHRI SRICHAND KRIPLANI: There is a huge 
difference between Rs. 8 lakh and Rs. 70 lakh. What are 
the reasons for this? 

MR. SPEAKER: He has given the NPfy. 

Chaudhary Lal Singh, would you want to ask question 
about Rajasthan. 

CHAUDHARY LAL SINGH: I would like to ask a 
question about the country. Food Corporation of India 
procures paddy and wheat in the States. tn my Stale 
Jammu and Kashmir, this organization exlala, but It does 
not procure paddy and wheat from there. Do the Union 
Govemment have any proposal to arrange procurement 
there so that the farmers who are being exploited over 
there may be saved? 

{English] 

MR. SPEAKER: I allowed you because you come 
from Jammu and Kashmir. 

rr,.nsllllion] 

SHRI SHARAD PAWAR: As far wheat and rice is 
concemed, the stock position is not good In the country. 
If any State gives a proposal to start procurement, we 
will start procurement wtthout any delay. 

CHAUDHARY LAL SINGH: Will procurement be made 
from my State also? 

MR. SPEAKER: What he said is right that whichever 
State asks for it, it would be done. 

{English] 

SHRI BIKRAM KESHARI DEO: Sir, I woutd like to 
ask a specific question. FCI is procuring paddy. However, 
during the last couple of years, during this Govemment'. 
period, there has been a lot of distre8s .... In KBK are. 
of 0ri88a and other backward regions of the country. A 
lot of posts of Quality Inspectors are lying vacant In 
vartousFCI circles. Win 1M Government ...... the HOl*t 

that It would recruit staff In full 10 that procurement Is 
not delayed? Secondly, as the Government ha. 
announced MSP for wheat at Re. 1000 a quintal, will the 
Govemment announce MSP for paddy al80 at Rs. 100 
per quintals? Most of the people in the Eastem and 
Southem parts of the country are dependent on rice. So, 
will the Government increase the MSP for paddy to 
As. 1000 a quintal or not? 

MR. SPEAKER: If Is beyond the question. 

SHRI SHARAD PAWAR: The question Is speciflcaBy 
about the payment to States and particularly about 
Rajasthan. I expect a "parate notice for this question. If 
I get a separate notice, I have no objection to reply .... 
(/nfMnlptions) 

MR. SPEAKER: The Minister has ottered to gIve you 
a reply. Put a question or write a letter to him. 

SHRI BIKRAM KESHAAI DEO: Sir, the quelllon 
mention States In general and Rajasthan in particular. I 
would like to know about the other States also. 

MR. SPEAKER: Mr. [)80, he Is a wry experienced 
and cooperating Minister and you all know that. You were 
referring to the procedure for procurement and you heard 
what he said. 

Wagea to AgrIcuttUl'llI Labou ...... 

+ 
·142. SHAI G. KARUNAKARA REDDV: 

PROF. PREM KUMAR DHUMAL: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

<a) whether the Government has conducted any study 
to assess the extent of poverty and hunger being suffered 
by mWions of agricultural labourers due to low wagea in 
the country; 

(b) If so, the dataNs thereof, State--wise; 

(c) the wages paid to the agricultural labourers at 
present in the country, State-wise; 

(d) whether the prevalent prac:tice of low wages in 
this sector is affecting agricultural production; and 

(e) If so, the remedial measures taken In this regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) (a) to (a) A statemant Is laid on tha Table 
of the Hous •. 

(a) and (b) According to the information received from 
tha Planning Commiesion, on separate survey hes been 
conducted for agricultural labourers. The majority of rural 
population compril88 persons angaged in agriculture. Tha 
percentaga of rural population below poverty line In tha 
country, on the ba8i8 of the 61st Round of the National 
Sample Survey Organization conducted in 2004-06, has 
bean estimated to be 21.8%. State-wile details are at 
Annexure-I. 

(c) Average Daily Wage paid Agricultural (Un8kllled) 
Labourars State-wise during 2005-06 and 2008-07 Is given 
at Annexure-II. 

(d) and (a) Agricultural production depends upon 
many factors, other than wages, i.e; supply of inputs 
such as fertilizer, aeeda and paatlcideaJlna.ctlcidel, 
machanizatlon, credit flow, Irrigation, rainfall and weather 
situation etc. There II little scope for increasing area under 
cultivation. The higher aggregate output levels In 
agriculture production would be pO.llble through 
achievement of higher crop yields per hectare. So the 
thrust of the Government for Increasing agriculture 
production Is through more efficient UI8 of Inputs by way 
of Implernentalon of various crop production programm ... 
Th .. e are being undertaken by the Central and State 
Govemmants. 

Anriexu,. , 

"PIJn:tN1fBgB 01 Rum' popumllon bIJIow POWltty 
IInIJ by S.,.-2OfN-05': 

(BatJd on MRP-Consumpllon) 

SI.No. StateslUTs %age of Rural Persons 

2 3 

1. An~ra Pradesh 7.6 

2. Arunachal Pradesh 17.0 

3. Assam 17.0 

4. Bihar 32.9 

1 2 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradeeh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya Pradeah 

16. Maharashtra 

17. Manipur 

18. Meghalaya 

19 Mizoram 

20. Nagaland 

21. Orlesa 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tamil Nadu 

26. Trlpura 

27. Uttar Pradesh 

28. Uttarakhand 

29. West Bengal 

30. Andaman and Nlcobar Islands 

31. Chandigarh 

32. Dadra and Nagar Haveli 

33. Daman and Diu 

34. Lakshadweep 

35. Puducherry 

AI India 

3 

31.2 

0.1 

1.9 

13.9 

9.2 

7.2 

2.7 

40.2 

12.0 

9.6 

29.8 

22.2 

17.0 

17.0 

17.0 

17.0 

39.8 

5.9 

14.3 

17.0 

16.9 

17.0 

25.3 

31.7 

24.2 

16.9 

3.8 

36.0 

1.9 

9.6 

16.9 

21.8 

8 
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MRP ooneumptlon- Mixed Recall period consumption 
in which the consumer expenditure data for five non-food 
iteme, namely, clothing, footwear, durable goods, education 
and institutional medical expenses are collected from 365-
day recall period and the consumption data for the 
remaining items are collected from 3O-day recall period. 

Annexure II 

AWJMgtI Osl/y Agticultunl/ WS.9l'S (UnsklUtKl) in thtJ 
counhy, SfIIt.-w/H during 2005-06 & 2006-07 

SI.No. State 

1. AncI\ra Prade.h 

2. Assam 

3, Bihar 

4, Gujarlt 

5. Harylna 

6, Himachal Pradesh 

7. Karataka 

8. Kera/a 

9. Madhya Pradesh 

10 Maharaahtra 

11. Ori.8I 

12. Punjab 

13, Re;aathan 

14. Tamil Nadu 

15. Trlpura 

16. Uttar Pradesh 

17. West Bengal 

Note: P -Provisional 

NA • Not Available 

20()5.()8 (P) 2OQ6.2007 (P) 

61.11 66.45 

64.32 NA 

62,91 NA 

75,18 82,13 

110.87 

NA 

71.65 

211.37 

53.00 

NA 

48.80 

95.58 

70.01 

67.33 

NA 

67.17 

NA 

NA 

NA 

72.53 

254,14 

NA 

NA 

62.90 

92.32 

101.18 

69.01 

120.00 

67.03 

NA 

Only For 17 State. wage data are collected. 

SHFU G. KARUNAKARA REDDY: The Standing 
Committee on Labour and Employment, In Its 18th Report, 
which was presented In the Lok Sabha on 12th December 
2006, has recommended that the Union Government 

should bring out as amendment to the existing Minimum 
Wages Act, 1984 to define the term "minimum wages" 
and the criteria for fixing the minimum wages so that the 
employers are legany bound to pay minimum wages at 
the National Floor Level, that is, at RS.68 at present. 
The Committee also expressed its displeasure a\ the 
reply of the Government that the sy~tem is working 
reasonable well in States. The Committee reiterate their 
earlier recommendation and urged that the Government 
to bring out an amendment in the Minimum 
Wages ... , (InttJlTlIptions) 

MR. SPEAKER: You cannot read It. 

SHRI G, KARUNAKARA REDDY: It was also 
mentioned in the Report that the Committee also strongly 
recommended that the State Governments be relentlessly 
persuaded to ensure that minimum wages are paid to 
the workers, till an amendment in the Act is carried out. 

MR. SPEAKER: Put your question, piease. 

SHRI G. KARUNAKARA REDDY: May I know from 
the Minister whether the Union Government is considering 
to bring out an amendment to the existing Minimum 
Wages Act, 1948 to define the term 'minimum wages' 
and the criteria for fixing the minimum wages? I would 
also like to know by what time this Amendment is likely 
to be introduced in the Parliament. Is the Union 
Government also considering to increase the minimum 
wages at the National Floor Level, which Is very much 
low comparing to the present huge increase of essent.al 
commodities and inflation in the country?... (InttJrnJptions) 

MR. SPEAKER: You cannot have all this. 

SHRI G. KARUNAKARA REDDY: I am aaking the 
same question, I would like to know as to when the 
Government is likely to arrive at a final decision in this 
regard. 

SHRI OSCAR FERNANDES: I am happy to mention 
here that In October, 2007, we had recommended to the 
State Governments that the National Floor Level Minimum 
Wage with effect from 01.09.2007 will be Rs. 801- from 
the present Rs. 661-per day. This is within the purview of 
the State Governments. We make the recommendations 
and the State Governments accept the same. As far as 
amendment is concerned, we are deliberating on this issue 
and we need time to consider this. 
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SHRl G. KARUNAKARA REDDY: Sir, I would just 
take one or two minutes, Sir. 

It has been mentioned in the said news item that 
the Government has decided to launch an insurance 
scheme on October 2, 2007. Initially, for the benefit of 
1.50 lakh rural households, who do not own land, the 
Aam A8dmi Sima YOjilns has been cleared by the Union 
Government, which would cover half of them over the 
next one year. It was also mentioned that under the 
scheme, the Government would provide the head of the 
family Rs. 30,000 as compensation in case of naturral 
death, Rs. 75,000 In case of accidental death and 
disability.... (IntBITtPtions) It is connected to the agricultural 
labourers ... (Interruptions) 

MR. SPEAKER: You cannot discuss this. 

SHRI G. KARUNAKARA REDDY: It is connected to 
the question, Sir. Has the Union Government introduced 
this Asm Asdmi Sima Yojlln? If yes, what are the salient 
features of this Yojana? 

MR. SPEAKER: You are misusing this. 

SHRI G. KARUNAKARA REDDY: I am not misusing, 
Sir. 

MR. SPEAKER: All right, speak. Bu1 this is my view, 
unfortunately! 

SHRI G. KARUNAKARA REDDY: What are the main 
reasons for not introducing the Yojana? Would the 
Government considering to provide any fund for this 
Yojana? Would the Government provide the details of 
the total number of persons that would be coverd under 
this Yojana? 

MR. SPEAKER: Mr. Minister. If you have infonnation, 
give it to him. 

SHRI OSCAR FERNANDES: In the first instance. we 
have decided to cover the poor people in the country 
who are below the poverty level and the poor people will 
be covered under the Bima Yojana. In the next round, 
we will cover various categories of people, who are 
earning wages and those who are above the poverty 
level. in different schemes. which are brought before the 
Boards.We would try to extend them to the poor people. 

MR. SPEAKER: Prof. Prem Kum~r Dhumal-not 
present. 

SHRI VARKALA RADHAKRISHNAN: I would like to 
draw the personal attenljon of the hon. MI-.rto a vary 
urgent point. In Annexure-II, the average dalty agricultural 
wages-e Table is glven-tn Ker., It is As. 254.14 per 
day. The lowest is in Andhr. Pradeah As. 61.11; it comes 
next to Kerala... . .. (interruptions) 

MR. SPEAKER: These figures are given. 

SHAI VAAKALA RADHAKRISHNAN: This is the 
position. There is a difficulty of migration of workers from 
one State to another. Until and unless we devise a 
Uniform policy in the matter of wages, this will not be 
tolerated. This has created a very serious situation in our 
State also, where agricultural works... are migrating to 
Kerela, thereby the chances of Kerala workers are getting 
reduced. 

In order to Pl'M'8nt such a contingency. I would 
request the hon. Minister to bring in a legislation for 
determining a uniform wage applicable throughou1 India. 
It is possible? Let the hon. Minister reply. 

SHAI OSCAR FERNANDES: HatAng a uniform wage 
throughout the country will be quite difficult because the 
conditions of work In different States are different. The 
conditions of work in North East are different than the 
condition of work in Kerala. Practically there is no worker 
available in Kerala because the peopte of Kerala are 
going abroad and are earning. This is the situation. So, 
it may be difficult for us, to have a uniform wage in one 
stroke. But we have issued a floor price and on the 
basis of that floor price. the State Governments will have 
to decide what wages they should have for the SllJle. 

SHRI PRALHAD JOSHI: According to the recent data 
and reports, India is having fourth highest number of 
dollar bilion years in the world, but in the human 
development rating, it takes 126th place. We have one 
lakh dollar million years. but yet 36 million of our 
population live on Rs. 20 per day. It is also reported. 
according to the NSS, which the Minister also referred to 
in his reply, that the monthly per CIIPIts expenditure of 
and Indian farm household is Rs. 503. The Minister while 
replying said that the aggregate output levels in agricuUure 
production would be possible through achievement of 
higher crop yields per hectar •. 

MR. SPEAKER: Please formulate the question. 

SHRI PRALHAD JOSHI: After doing all those thing, 
whatever reply Is given, after getting more yields, they 
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can ...... tbe fann 11Ibou ... But the point Ie they now 
have even the dilt ..... sales and ~; Md wha1e\l8r 
they 818 producing, they are not getting appropriate price. 
In this context, my specific question to thE' hon. Minister 
is that what are the constructive steps and the measures 
that the GcMNnment propoeee to improve the bottom-line 
standards of· living of farmet8 and fann labours. 

MA~ SPEAKEA: No. Sorry. This is for wagee. 

SHRI PRALHAD JOSHI: It is about farm labour. 

MA. SPEAKER: Maybe. I share your concem and I 
appreclale It. But there should be some relevance to the 
question. 

MA. Minister, 818 you wllHng to 8nlW8r now? 

SHRI OSCAR FERNANDES: Sir, the point is the 
agrtcultural labourers do not have work throughout the 
year. So, under the Rural Employment Guarantee 
Scheme, we have brought In a scheme under the 
Agriculture Ministry, whereby 100 days of guranteed 
employment Is given. With that, we are able to, to some 
extent help the farm.,. in farmers in the country and the 
agricultural labourers. 

SHRl SANDEEP DIKSHIT: Mr. Speaker, Sir, in part 
<a) 01 the qU88llon, It w .. uked whether the Govemment 
have figures In regard to the extent of poverty among 
agricultural labourers. Sir, this question is not related to 
the Minl8try of. Labour, but the reply given by the Planning 
Commiaaion 18. very disappointing. The Planning 
Com,niuiGn has replied that no separate aurvey is 
condud8d In regar4 to agricultural Iaboure.... There is 
one dlecrepaacy in it, NSS of PI.,ning Commiesion 
conduct8 comprahell8ive 8UlYe)' every five·· years and full 
infonnation about agriculture labourera Is also coltected 
In this survey, tf Planning Commie8ion goes a step ahead 
and asse8ses extent of poverty among agriculture 
labourers. the.- situation could become more clear in this 
regard. My only subndsslon to the hon'ble Minlltar of 
Labour is that he should ask the Planning Commission 
through his Mlnletry to collect the ftgures about agricultural 
labour separately, while conducting survey to ascertain 
the extent of pDveJty. 

{EngH.h} 

MR. SPEAKER: It Ie a euggeetion for action. You 
can note it 

SHA' OSCAR FERNANDES: Vee, SIr. 

MR. SPEAKER: He has noted It. 

SHRI MOHAN SINGH: Mr. Speaker, Sir several 
hon'ble Mlmlbenl have asked relevant queetfonI 88 the 
issue of farm of farm laboufers' wagee Ia very eerIouI. 
Due to wide difference between dally wages being given 
to them in Bihar and eastern Uttar Pradesh and the 
wages In Punjab and Haryana, thouands of farm labourers 
from eastern Uttar Pradesh a1d Bihar m6graIe to Punjab 
and Haryana -rv yaar and every seaaon. As per the 
Mlnimun Wagee Act, the right to flx the MInimum Wages 
of farm labourers have been veated with the State 
Govemments. 

I would like to tell the hon'ble Minister that state 
wise conatraint8 are there but the farmera of Uttar Pradesh 
and BIhar do not have the same paying capacity .. that 
of the farmers belonging to Haryana and Punjllb. In such 
a sltuatllon, wiH Govemment of India formulate a uniform 
policy which will be a base for fixing minimum dally wages 
and thue fbcing uniform minimum wages for the entire 
country, Implement It legally In principle. 

{English} 

SHA1 OSCAR FERNANDES: As I have earlier 
narrated, the working condition and the eltuatione are 
different in different States. W. would very much like to 
do that but on the practical side It Is very difficult. w. 
are studying the matter and that Is why we have given 
a fair price of Rs. 80. We have Increased It recently. We 
will constantly monitor this issue to see that fair wages 
are given to the agricultural labourers. 

MR. SPEAKER: Q. No. 143 Shli Ranen Barman-
Not Present. 

It seeme on Mondays there should tNt, no Queation 
Hour. 

Shri P.s. Gadh.vi: Queation No. 144 

*144. SHRI P.S.GADHAVI: Will the Minister of 
COMMUNICATIONS AND INFOAMATIOM TECHNOLOGY 
be pIe_d to Slate: 
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(a) whether the Govemment has constituted a Group 
of Ministers (GoM) to finalize a new Spectrum Policy; 

(b) if so, the d.tails in this regard; 

(c) whether the Spectrum Allocation Procedure 
Committee of the DoT has announced a new poUcy on 
spectnJm without waiting for the recommendations of GeM; 
and. 

(d) If so, the deatalls thereof and the r.asons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) A Statement Is laid 
on the Table of the House. 

Statemant 

(a) and (b) No, Sir. Govemment has not constituted 
any Group of Ministers (GoM) to finallz. a new spectrum 
policy. However, a GoM has been constituted on "vacation 
of spectrum and raising resources for the purpose- under 
the Chalrmanehlp of Minister of Extemal Affairs. 

(c) and (d) No -Spectrum Allocation procedure 
Committee- has been consltituted in DoT. 

SHRI P.S. GADHAVI: Sir due to cartelization in 
Telecom Sector, aU the large telecom operators increased 
tariff simultaneously at the cost of consumers. Govemment 
is not making any effort to build new operatora, like many 
countries have working operators. So, through you, my 
question to the hon. Minister is, what Is contractual 
agreement between Gov.mment and licence holders for 
allotment of spectrum and has any operator been glv.n 
more than the contracted amount of spectrum; If so ... 
(Inttlrruptions) 

MR. SPEAKER: Sir, Gadhavi how does it relate to 
the main Qustion? 

SHRI P.S. GADHAVI: It is there in hon. Minister's 
reply... (Intsrruptions) What is the contractual agreement 
between the Govemment and licence holders for allotment 
of spectrum and whether any operator has been given 
more than the contracted amount of spectrum; if so, 
names of such holders with reasons for excess spectrum 
allotted and steps being taken to withdraw excess 
spectrum. 

DR. SHAKEEL AHMAD: Sir, the hon. Member had 
asked a v.ry specific question as to whether the 

Govemment has constituted a Group of Mlnleters to 
flnallz .... (Inlrlrruptlon$) 

MR. SPEAKER: You need not read that. Pi .... refer 
to his Supplementary. 

DR.SHAKEEL AHMAD: The Government hu not 
constituted any GoM on spectrum allocation. 

MR. SPEAKER: The hon. Member has asked as to 
whether you have given special t .... tment to any particular 
party. 

DR. SHAKEEl AHMAD: No, Government Is 
technology-neutral. We have not given any preference to 
any specific operator. The matter II under TOSAT which 
will decide about It. We have made a commitment to the 
TDSAT that we will not allocate further spectrum to any 
particular operator before 12th December, which Is the 
date with the TOSAT. 

SHRI P.S. GADHAVI: Till now, 18 there any law to 
see as to whether the exc...... (Inlflmlpllons) 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): Sir, I 
may be permitted to clarify that. The hon. Member's 
queatlon relates to the fact as to whether the Government 
is having contractucal obligation towards 801M of the 
operators or what all criteria are being foRowed to give 
more spectrum to the operators. As my colleague has 
put It, the entire matter is before the Tribunal. However, 
I can share with the House and the hon. Member the 
facts available with me. 

The movement LOI is complied with, the licence is 
Issued to a new operator. Th. moment the Govemment 
recelvel the licence fee, the Govemment consider but Is 
not duty bound to give intlal spectrum. " the Govemment 
has to give more spectrum, ..... urad before the TOBAT, 
h will be don. according to the crIt.ria being devised by 
the Government. It has been referred by the TRAI also. 
TRAI gave Its recommendation which has been cMIIengecI 
before the Court. Subject to all these things, it will be 
taken car. of. 

MR. SPEAKER: Shri B. Mahtab to ask hie 
supplementary. 

SHRI P.S GAOHAVI: Sir, pIeaH allow me to ask my 
second supplementary. 

MR. SPEAKER: You have aaked two. 

SHRI P.S. GADHAVI: Sir, I have asked only one. 

MR. SPEAKER: Two Mlntaters have replied to your 
one question. 
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SHRI P.S. GADHAVI: Sir, he only supplemented to 
it. 

MR.SPEAKER: All right. 

SHRI P.S. GAOHAVI: Sir, 10 nice of you and 10 kind 
of you. 

My second supplementary is whether the New 
Telecom Policy of 1999 guideline of issuing new licences 
subject to availability of spectrum has been superseded 
by the new guidelines I .. ued to Implement the Cabinet 
decision of October, 2003 which luggelted that the 
Government may laue licences without any reetrictlons 
on the number of entrants for provision of universal accees 
services In service area on all India basil. If so, why 
have these guidelines not been Implemented and whether 
the Govemment is contemplating to issue LOl's to all 
applicants who have applied for licences? 

MR. SPEAKER: I want a brief answer. 

SHRI A. RAJA: Sir, the hon. Member's observation 
is correct. It is true that earlier when the National Telecom 
Policy was declared In 1999, there was a categorical 
observation in the Policy that wherever the licenses are 
laaueci, It must be In accordance with the aVallability of 
specttum. In other worda, if the apectrum is not avallable, 
the Govemment should not give new licences. It was 
referred to the Group of Ministers In the year 2003 
wherein the unified access licence policy came Into 
existence. The paragraph 11 of the Guidelines which were 
approved by the Group of Ministers and were also placed 
before the Cabinet said that the licences shall be issued 
without any restrictions on the number of entrants for 
provielons of unified access savlces In the service area. 
The Government is sticking to It. We are going to permit 
the new entrants according to the new guidelines which 
are available with the Ministry. 

MR. SPEAKER: Thank you very much. Both the 
supplementaries and answers were beyond the question. 
However, I appreciate that you came ready in anticipation. 

SHRI B. MAHTAB: I have a direct question to the 
Minister, through you, Sir. 

MR. SPEAKER: A direct one which has to be VIS 
me. 

SHRI B. MAHTAB: That is what I said that a direct 
question to the Minister, through you, Sir. 

I would like to know whether despite Telecom 
Engineering Comrnittee's recommendation, over spectrum 
allocation has been accepted Min principle". The 
Government has constituted a panel to review it. Would 
they review the spectrum allocation criteria to licence 
operators based on the subscribers figure? 

SHRI A. RAJA: Sir, it Is true that the practice being 
adopted by the Government for allocation of spectrum is 
subscriber base. The matter was referred to the TRAI 
and It gave its recommendation. The new subscriber base 
was not accepted by some of the quarters from the 
exlltlng operators. Notwithstanding, the TAAI 
recommendation., even earlier the Government directed 
the Telecom Engineering Centre which is available within 
the Ministry to assess what subscriber base can be 
enumerated for the operators. Fortunately or unfortunately, 
the TRAI recommendation itself was opposed by the 
operators, but the TEC report recommended higher than 
the TRAI recommendation. So, the existing operators went 
to the court saying that they are not able to accept the 
TEC report. Of course, TEC study has commenced before 
earlier TAAI recommendations came Into existence. The 
allegation was not against the TRAI or the Govemment. 
The TAAI recommendation was not baaed on the scientific 
reasons whereas the TEC recommendations were based 
on the scientific reasons. In spite of that it was challenged 
In the TOSAT. The Cellular Operators Association 
represented before the Ministry saying that the calculations 
made by the TEC are unilateral and that their grievances 
were not at all ventilated before the forum. So, taking 
into consideration all these issues, we constituted an 
independent committee consisting of professors from liT, 
Chennal and Kanpur. They are having unique degrees in 
the radio frequency. So, this independent Committee is 
looking into all these things notwithstanding the matter 
before TOSAT. After that, the matter will be decided. 

Development of Irrigation 

"145. SHRI SWAOESH CHAKRABORTY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the amount of investment made so far lor the 
deveiopment of irrigation facilities in the country during 
the Ninth, Tenth and Eleventh Five Year Plans; 

(b) the total area brought under irrigation during the 
said period, especially in the drought prone areas, State-
wise; and 

(c) the number of farmers benefited therefrom, State-
wise? 
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THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-OIN SOZ): (a) to (c) A statement Is laid on the 
Table of the House. 

Stammant 

During IX plan. the actual expenditure on Irrigation 
for major and medium irrigation projects, minor irrigation 
schemes and command area development activities was 
Rs. 60147.37 crores. The expenditure during X Plan for 
irrigation has been estimated to be Rs. 100151.58 crores. 
The state-wise details are at Annexure-I & II. The Working 
Group has recommer.ded a total outlay of As. 2.10,825.00 
crores for major & medium irriggation. minor irrigation 
and command area development for XI Plan. 

During IX Plan. irrigation potential of 7696 thousand 
hectares was created and for X plan. creation ot irrigation 
potential of 8813 thousand hectares has been estimated. 

ThIs Include Irrigation potential of about 587 thousand 
hectare created through 20 completed major and medium 
irrigation project benefiting drought prone areas during IX 
Plan and that of about 562 thousand hectares of irrigation 
potential through 52 major and medium projects benefiting 
drought prone area during X plan. State-wise details of 
irrigation potential created are at Annexure-III. Creation 
of irrigation potential of 18,000 thousand heCtares is 
envi8aged during XI Plan. 

As per the Agrioultwal Census 1995·96, the number 
of wholy Irrigated holdings was 3.74 crores i .•. about 
32.4% of total operating holdings. The 2000-01 Agricultural 
census indicated increase in the number of wholly 
Irrigation holding to 3.97 erore I.e. 38.7% of the total 
operating holdings. The 2000-01 Agricultural census also 
indicates that 1.29 erores holdings are partially irrigated. 

Annexure I 

Actual exptHldilurs on irrigation IIIfICtor dIVing IX pllln 

(Rs. in Crore) 

SI,No. Name of States & UTa Major & Medium Minor irrigation CAD Total 

2 3 4 5 6 

1. Andhra Pradesh 4045.n 976.25 49.18 5071.20 

2. Arunachal Pradesh 1.73 94.62 4.99 101.34 

3. Assam 212.96 382.22 31.14 626.32 

4. Bihar 1621.94 231.56 62.66 1916.16 

5. Chhattlsgarh 160.64 71.48 1.57 233.69 

6. Goa 224.22 26.68 9.70 260.60 

7. Gujarat 5298.42 933.32 61.34 6293.08 

8. Haryana 1154.41 200.90 143.03 1498.34 

9. Himachal Pradesh 65.09 232.70 4.38 302.17 

10. Jammu & Kashmir 128.52 142.86 20.58 291.96 

11. Jharkhand 167.Q1 39.31 0.00 206.32 

12. KamPIIca . 8700.51 459.03 97.90 9257.44 
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2 3 4 5 6 

13. Kerala 703.33 225.82 41.80 970.95 

14. Madhya PradeIh 2203.68 746.29 17.43 2967.40 

15. MIharathtra 14807.28 1348.55 219.47 16375.31 

16. Manipur 171.67 30.05 6.63 208.35 

17. Meghalaya 10.65 34.21 0.87 45.73 

18. Mizoram 0.14 26.30 0.47 26.91 

1111. Nagaland 0.86 25.32 0.53 26.71 

20. Orissa 2331.23 435.70 26.53 2793.46 

21. Punjab 334.92 189.01 179.34 703.27 

22. Rajuthan 1725.41 259.48 263.35 2247.27 

23. Sikkim 2.16 19.44 1.64 23.24 

24. Tamil Nadu 1218.50 287.70 65.88 1572.08 

25. Trlpura 32.44 75.27 0.04 107.75 

26. Uttar PradeIh 3014.68 361.96 155.31 3531.95 

27. Uttaranchal 60.96 19.59 0.00 60.55 

28. West Bengal 667.80 346.08 26.53 1040.41 

Total States 49066.67 8221.70 1492.29 58780.66 

UnIon TerrItorIeI 

29. A & N Islands 0.00 12.18 0.00 12.18 

30. ChandIgarh 0.00 1.42 0.00 1.42 

31. D & N Havell 3.38 5.13 0.78 9.29 

32. Daman & Diu 0.80 3.35 0.10 4.25 

33. Delhi 0.00 3.81 0.00 3.81 

34. Lakshadweep 0.00 0.00 0.00 0.00 

35. Pondicherry 0.00 29.44 0.00 29.44 

Total U.Ts. 4.18 55.33 0.88 60.39 

Total States &Uta. 49070.85 8277.03 1493.17 58841.05 

Central Sector 218.70 357.96 729.66 1306.32 

Grand total 49289.55 8634.99 2222.83 60147.3 
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AnfHlX&lfe " 

AnticipaltKI sxpsndilurtl on inigslion sscIor dun'ng X PllJn 

(Rs. In Crore) 

SI.No. Name of States & UTs Major & Medium Minor Irrigation CAD Total 

2 3 4 5 6 

1. Andhra Pradesh 20865.50 1970.78 46.79 22883.07 

2. Arunachal Pradesh 2.08 139.39 10.40 151.87 

3. Assam 156.38 150.76 8.64 315.78 

4. Bihar 1582.81 824.90 120.16 2527.87 

5. Chhattisgarh 1845.88 1047.08 34.06 2927.02 

6. Goa 306.44 110.98 14.37 431.79 

7. Gujarat 10055.23 1789.26 16.n 11861.26 

8. Haryana 1261.24 0.00 133.06 1394.30 

9. Himachal Pradesh 105.45 347.68 10.94 464.07 

10. Jammu & Kashmir 284.97 293.40 46.06 624.43 

11. Jharkhand 1302.62 218.20 0.10 1520.92 

12. Kamataka 16592.30 1040.21 188.42 17800.93 

13. Kerala 714.81 126.05 30.79 871.65 

14. Madhya Pradesh 5586.58 1249.29 11.98 6847.85 

15. Maharashtra 8634.73 1385.94 959.80 10980.47 

16. Manipur 359.74 66.26 24.72 450.72 

17. Meghalaya 3.04 36.30 1.12 40.46 

18. Mizoram 0.10 85.12 0.70 85.92 

19. Nagaland 0.03 69.33 3.53 72.89 

20. Orissa 1936.68 380.36 514.01 2831.05 

21. Punjab 526.04 171.51 145.33 842.88 

22. Rajasthan 3041.94 521.11 215.52 an8.57 

23. Sikkim 0.00 22.09 12.05, 34.14 

24. Tamil Nadu 1074.95 400.31 95.93 1571.19 
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2 3 4 5 6 

25. Trlpura 40.19 124.04 0.06 164.29 

26. Uttar Pradesh 5031.88 608.89 243.46 5884.03 

27. Uttaranchal 275.67 288.03 9.53 573.13 

28. West Bengal 309.01 186.38 106.29 601.68 

Total States 81895.99 13653.65 2984.59 98534.23 

Union TwrItorIH 

29. A & N Islands 0.00 8.15 0.00 8.15 

30. Chandlgarh 0.00 9.13 0.00 9.13 

31. D & N Haveli 2.66 3.45 1.17 7.28 

32. Daman & Diu 1.29 0.62 0.05 1.96 

33. Deihl 0.00 0.71 0.00 0.71 

34. Lakahadweep 0.00 0.00 0.00 0.00 

35. Pondlcheny 0.00 84.31 0.00 84.31 

Total U.Ts. 3.95 106.37 1.22 111.54 

Total States & UTa. 81899.94 13760.02 2985.81 98845.n 

Central Sector 295.19 380.68 829.94 1505.81 

Grand Total 82195.13 14140.70 3815.75 100151.58 

For the terminal year 2006-07, the revl8ed approved outlay 18 taken lor expenditure vear. 
Actual expenditure In 2006-07 would be available In 2008-09 oniV. 

AfJMJluIW-III 
1 2 3 4 

Slllte-Wlsil I",.;g.tion poIsnfilll CtrIIIItId in 5. Chhaltisgarh 165.25 992.24 
IX lind X ,." 

6. Goa 9.83 18.79 
(In thousand hectares) 

7. Gujarat 143.99 812.63 
SI.No. Name 01 States Total Irrigation PotentIal created during 8. Haryana 74.88 98.59 

& UTa 
IX Plen X Plan 9. Himachal PraHlh 13.42 12.19 

2 3 4 10. Jammu & Kashmir 13.82 29.91 

1. Andhra PI'Ide8h 375.71 541.96 11, Jharkhand 45.91 320.94 

2. AMachaI Pradesh 16.10 19.56 12 .Karanataka 509.13 46.43 

3. Assam 58.11 100.84 13. Kerale 163.08 532.98 

4. Bihar 380.13 321.34 14. Madhya Pradesh 118.00 177.98 
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2 3 4 

15. Maharashtra 1297.20 618.15 

16. Manipur 43.25 30.60 

17. Meghalaya 4.40 10.79 

18. Mizoram 3.96 1.39 

19. NagaJand 9.32 17.61 

20. Orissa 385.46 325.99 

21. Punjab 103.01 64.71 

22. Rajasthan 234.13 429.00 

23. Sikkim 3.44 3.76 

24. TamU Nadu 11.96 22.85 

25. Trlpura 19.67 44.13 

26. Uttar Praclelh 2635.80 2848.29 

27. UttaranchaI 14.36 24.91 

28. West Bengal 825.76 347.65 

Total U.TI 16.73 7.19 

Grand Total 7695.81 8813.38 

SHRI SWADESH CHAKRABORTY: Sir, my question 
had three parts. In the third part of my Question I had 
asked about the number of farmers who had benefited. 
But unfortunately, the hon. Minister has not replied to 
that party of my Question. 

Sir, however, my supplementary is that according to 
the statement of the hon. Minister, the total amount spent 
on irrigation has gone up from Rs. 60,000 erore in the 
Ninth Pan to Rs. One lakh crore in the Tenth Plan. But 
in actual practice the area Irrigated during the Ninth Plan 
period was 32.4 percent and the area irrigated during 
the Tenth Plan was 36.7 per cent. So, there has been 
an increase of just four per cent during these two Plan 
periods. Also, in the Eventh Plan there is a proposal for 
an investment of Rs. Two crore for irrigation. I would like 
to know from the hon. Minister whether the Government 
will take a firm decision to arrive at a 10 per cent increase 
in irrigated land of the country per year. 

PROF. SAIF-UD-DIN SOZ: Sir, I am happy that the 
hon. Minister is concerned this much about increasing 
the irrigation potential of the country. He also has quoted 
some figures. Yes, a lot of funding has gone into irrigation 
over the years. In the Ninth Plan the investment on 
irrigation was Rs. 60,147 crore and in the Tenth Plan the 
Investment on Irrigation had been Rs. 1,00.151 erore and 
for the Eleventh Plan the Working Group of the Planning 
Commission has projected an investment of Rs. 2,10,825 
crore. Therefore, a lot of funding as such has gone into 
Irrigation but according to the hon. Member. the potential 
of irrigation has not been commensurate with the kind ot 
investment made. My plea is that we have tremendous 
irrigation potential. In the Sixth Plan proper funds for 
Irrigation was available. Thereafteer tthere was some 
dwindling. I will not go into that question. But since the 
UPA Government came to power, irrigation has been in 
sharp focus Funds are available. I want to generate a 
situation of hope with the hon. Member and through you 
to the august House that upto the year 1961 the irrigation 
potential then was 2.26 crore hectare of land and today 
at the close of the Tenth Plan the irrigation potential is 
10,20,00,000 hectare of land. So, It is a sizeable 
achievement. Although my stand is that irrigation should 
receive much more attention than it is receiving now. It 
is only last week I took up the matter with the hon. 
Prime Minister and he has been very kind in supporting 
our demand because irrigation is key to agricultural 
development in the country. 

MR. SPEAKER: Hie queatlon is, when will you reach 
50 per cent? 

PROF. SAIF-UD·DIN SOZ: So, my hope is that more 
money will be available and more irrigation potential will 
be achieved and Bharat Nirman is also in focus in the 
Ministry. 

SHRI SWADESH CHAKRABORTY: Sir, in spite of 
the reply of the han. Minister I am not convinced if 
irrigated area in the country will come even to 50 per 
cent of the total land holding during the Eleventh Plan 
period. 

Sir, in my opinion, land reforms and irrigation are 
two very vital elements which can solve the problem of 
food security; the problem of drought and the problem of 
flood. Everything can be solved only If we go through 
land reforms and have proper irrigation in the country. 
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My second supplementary to the hon. Miniater is 
whether the Govemment of India will be kind enough to 
allocate aufficlent funds for the completion of Teesta and 
Damodar Projects in the State of West Bengal during the 
etventh Five Vear Plan. 

MR. SPEAKER: Ves, that is the only question. 

PROF. SAIF·UD·OIN SOZ: Sir, the hon. Member has 
raleed a question about drought·prone ..... I want to 
tell him that the minor irrigation echemas from the State 
of West Bengal did receive our attention and we had 
Hnclloned money In the end of October. 

As regards Teesta and other projects, we must 
understand and appreciate the fact that water is a State 
subject. The Central Govemment comes to the help of 
the State Governments, eariier through loans and now 
through grants. Since last year, Teests is in very sharp 
focus. But accounts of Teesta are not available. We took 
up this issue with the Govemment of West Bengal. Vou 
give us the utilization certificate and money would be 
made available to you. That is not being done. We can 
work on projects which are taken up with us. 

Our colleagues from West Bengal, Including hon. 
Minister, have been raising this issue. Teesta is part of 
the national project. The Cabinet Committee Is looking 
into that. Teesta will be one of the national projects for 
100 per cent funding from the Government of India. 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Hon. 
Speaker, Sir, thank you very much for giving me this 
opportunity. 

We all know very well that UPA is doing very well In 
the field of development of irrigation facility. The hon. 
Minister, in his reply, has mentioned about the expenditure 
on irrigation during the Ninth Plan. But there are no details 
about the Tenth and Eleventh Five Vear Plans. 

Hon. Speaker, Sir, I would like to know from the 
hon. Minister, through you, whether there Is any special 
scheme or proposal with the Ministry for the State of 
Tamil Nadu, especially with regard to its southern parts, 
which are really drought-prone. Our hon. Chief Minister. 
Dr, Kalignar Karunanldhi, had recently announced a 
special scheme of Rs. 616 crore to bring Cauvery water 
to the southern parts of Tamil Nadu, Insluding my 
constituency Rameswaram. 

Is the Ministry willing to help the Government of Tamil 
Nadu for this special scheme? Thank you. 

PROF. SAfF·UO·DIN SOZ: Tamil Nadu will receive. 
attention. The figures for Tenth Plan are available. During 
the Tenth Plan, the expenditure In Tamil Nadu, for raising 
irrigation potential was Rs.1,571 crore. 

As regards the suggestion that the State of Tamil 
Nadu should receive the aUention, I would request the 
Government of Tamil Nadu, through the hon. Member, 
that any proposal that is available with that Government 
should be sent to us. It will receive our attention. 

{Tl1lnsltllionj 

SHRI BHANWAR SINGH DANGAWAS: Mr. Speaker, 
Sir, through you, I would like to tell the hon'ble Minister 
that till such time Centre takes control of flood prone 
areas and the water under flood alongwith the river linking 
project, no State will be ready to release water of the 
rivers flowing through its territory to another State and till 
the times It happens water can never reach drought prone 
areas. He has made arrangements for making water 
avallble In about 650 thousand hectares in Rajasthan 
under two plans. This arrangement has been done more 
as a result of the efforts taken by the State Govemment 
on its own through Indira Gandhi canal. I would like to 
know from the Minister whether the Government will 
provide water from rivers which witness floods every year 
and for which the Government speeds crore rupees to. 

PROF. SAIF-UD-DIN SOZ: Speaker, Sir, this query 
Is not linked to the question but I would like to give an 
answer... (IntslTlJplions) 

MR. SPEAKER: He Is giving reply to his question. 

. .. (InMITlJPIlons) 

(Englishj 

PROF. SAIF-UD~DIN SOZ: Inter-linking of rivers Is 
not a question here .... (lntslTUptions) 

MR. SPEAKER: He is not refusing. 

... (/nttllTUptions) 

MR. SPEAKER: Ves, you are absolutely right. It is 
not the maUer here. 

{Tl1lnsl8lionj 

PROF. SAIF-UD-DIN SOZ: I am replying to it. I would 
like to submit to the House thai there Is a 
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misunderstanding among the Members that the matter 
regarding the river-inter linking project has perhaps gone 
the back bumer, but the back bumer, but this is not the 
fact. 

{English} 

It is on the front bumer. It is receiving attention. 

{Trsnslation} 

I am giving my word that regarding the inter-linking 
of five rivers, the linking of Ken and Betwa river is a 
very arduous task. This matter is not under the Union 
Govemment. We have to coax the State Govemment in 
this regard and. also submit an application. 

Regarding Ken-Betwa, I am reporting to this House 
that DPR is being prepared. DPR is a very difficult 
situation. They want to take three years, but I am insisting 
that they should complete DPR in two years. But there 
are four to five links in very sharp focus. 

Parvati-Kali Sind, Narmada-Partapi and Godvari 
Krishna 

[Trsnslalion} 

SHRI BHANWAR SINGH DANGAWAS: I am talking 
about the flood water. . .. (Inlt1rruph"ons) 

MR. SPEAKER: You please leave it. 

PROF. SAIF-UD-DIN SOZ: As regards the case of 
Rajasthan and Madhya Pradesh, I would like to say that 
a few days ago, I have made a request to both the 
Chief Minister of the States through a D. O. and given 
them an MOU asking them to sign it, then only the said 
water would be released to Rajasthan and Madhya 
Pradesh and this would greatly benefit them. The Central 
Government is at their service, hence kindly sign the 
said memorandum. We will take active interest in this 
regard. The hon'ble Member is very right in saying that 
as far as possible by linking rivers we can enhance 
irrigation potentiality which will provide much relief. 

MR. SPEAKER: You please take your seat. Kindly 
cooperate with the Chair. 

{English} 

I am finding a trouble here because th& question 
becomes irrelevant. On any supplementary which is being 

asked in the House, the hon. Ministers are obliging 
because they are very knowledgeable Ministers. But, I 
think, the relevance and brevity is also important. 

{Tf'IInslation} 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Mr. Speaker, Sir, through you, I would like to draw the 
attention of the hon'ble Minister towards the matter that 
the required irrigation facilities for Bodoland-Tiesta region 
in Anchal have till date not been provided. In the Current 
year that region witnessed devastating flood and two 
legislative segments of my Parliamentary constituency are 
still inundated. I had already drawn the attention of the 
hon'ble Minister towards this issue, but no sleps have 
been taken 80 far in this regard. All the irrigation dams 
have b&en damaged. A river named Beki rises from 
Bhutan. This river has been posing huge problems to the 
people for the last two thousand and four years. In the 
current year also devastating flood was caused in the 
south east region of the river due to the breach in the 
embankment of the river at Narenguri. I would like to 
know from the hon'ble Minister about the steps proposed 
to be taken by the Govemment to reconstruct the Beki 
embankment which has been raised and moreover I would 
like to be apprised of the recommendations received from 
the Assam Govemment in this regard? 

{English} 

PROF. SAIF-UD-DIN SOZ: The proposal which the 
hon. Member has given, and he has also written a letter 
to me, is under examination and I will definitely take an 
action. It is a very difficult situation In Assam. I would 
like to report to this august House that I recently visited 
Majouli island which has suffered a great deal. But during 
the nood period, this Mlniatry cannot do anything because 
it is a situation of reHef. However, I had promised the 
Chief Minister of Assam, Shrl Tarun Gogoi, and hon. 
Members from that region, that I wiH visit Majouli. It was 
not that easy. 

Sir, I was told and it was pleasant surprise that after 
late President, Dr. Fakruddin Ali Ahmed, I am the first 
person to go to Ma;ouli ... (Inlt1nuptions) 

Please listen to me. Majouli is now safe. I feel that 
the money available in two or three phases IS nol 
sufficient. I am examining that we shall certainly save 
Majouli from further incursions there. As far as other 
proposals are concerned, they are also receiving my 
attention. Your letter is with me. I will certainly invite you 
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further in the Ministry and will all with you and I will 
respond very positively to whatever suggestlona you want 
to give in this regard. 

MR. SPEAKER: Very good. Thank you. 

[Translalion} 

DR. VALLABHBHAI KATHIRIA: Mr. Speaker, Sir, when 
the matter of water comes up, we are aware that there 
are many rivers In the country and we get plenty of rain 
water but its management is not done properly. The 
farmers need adequate water supply for producing three 
orops. Today in our country we are able to provide water 
to only one third of the land in winter season apart from 
monsoon seasons, water. is not available for two third 
areas of the land as there is shortage of water. If drip 
irrigation and the sprinkler system is put in place then I 
feel that it would not only meet the irrigation requirement 
in winter season but our farmers will be ready for the 
third crop also. A provision of only As. 500 crore had 
been made in the last budget for the sprinkler system 
and drip irrigation which is not sufficient. I feel that if 
more subsidy is provided in the budget for .prlnkler 
system and drip irrigation, it would not only meet the 

. irrigation requirement of the winter seuon but the farmers 
will be able to cultivate the third crop also and we can 
meet the shortage of foodgralns and wheat which we are 
confronting today. What provisions have been made by 
the Government for this purpose? 

(English} 

PROF. SAIF-UD-DIN SOZ: I am sorry, it will get a 
little longer reply. 

MR. SPEAKER: No question of a little longer reply. 
You can send him the reply. 

PROF. SAIF-UD-DIN SOZ: I will be very brief because 
becase he has talked about drip irrigation. It has a 
background. The hon. Prime Minister instituted what is 
called the Groundwater Advisory Council for Recharging 
Ground Water which held a congress this year. 

MR. SPEAKER: Next Question is very Important. 

PROF. SAIF-UD-DIN SOZ: We have top scientists. A 
Committee was instituted under Dr. Swaminathan. We 
have produced a book that has been circulated now. Our 
aim in the Ministry is that ground water is very Important. 
It is like a deposit in the bank. We can draw Interest. 

W. cannot draw the principal amount. So, following that 
theory, we are trying to recharge ground water. There is, 
now, a situation about which we have circulated. 
throughout the country, to all the Chief Ministers saying 
that we want more crop and income per drop of water. 
In that situation, the sprinkler irrigation issue will also be 
attended to. 

Food Security MI •• lon 

+ 
·146. SHRI C.K. CHANDRAPPAN: 

SHRI RAYAPATI SAMBAS IVA RAO: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) whether the National Food Security Mission has 
been launched; 

(b) If so, the salient features thereof; and 

(c) when and where the implementation process of 
the said mission is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS; FOOD AND 
PUBLIC DISTRIBUTION <SHRI KANITILAL BHURjA): <a) 
to (c) A statement is laid on the Table of the House. 

Statement 

A Centrally Sponsored Scheme -National Food 
Security Mission (NFSM)-has already been launched In 
305 IdentHied districts of 16 States viz., Andhr. Pradesh, 
Assam, Bihar, Chhattisgarh Gularat, Haryana, Jharkhand, 
Karnataka, Madhya Pradesh, Maharashtra, Orissa, Punjab, 
Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal 
from Rabi 2007-08 with an aim to achieve additional 
production of 10 million tones of Rice, 8 million tones of 
Wheat and 2 million tone8 of Pulses by the end of 
Eleventh Plan (2011-12). The total outlay of National Food 
Security Mission is Rs. 4882.48 crore for XI Five Year 
Plan. 

National Food Security Mission (NFSM) has three 
components viz. National Food Security Mission-Rice 
(NSFM-Rice), National Food Security Mission-Wheat 
(NFSM-Wheat) and National Food Secutiry Mission-
Pulses (NFSM-Pulses). The major Interventions under 
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NFSM are demonstrations on Improved production 
technologies; distribution of quality seeds of high yielding 
varieties & hybrids; popularization of newly released 
varieties through seed mlnkits; support for micro-nutrients, 
gypsum, zero tillage, rotavators, conoweeders and other 
farm implements; integrated pest management; integrated 
nutrient management; water lifting and moisture saving 
device; training and mass media campaign including award 
for best performing districts etc. Besides, the pilot projects 
on community generators, management of blue bulls and 
demonstration of Intemational Crop Research Institute for 
Semi Arid Tropics (ICRISAT) technologies are also 
included. the identified districts are given flexlbllHy to adopt 
the area specific technological Interventions suited to their 
local conditions. 

{Eng/ish} 

SHRI C.K. CHANDRAPPAN: I have gone through 
the Statement. It is very unfortunate that several States 
have been included in the Centrally-Sponsored Scheme-
National Food Security Mission-but not Kerala. I think 
we had a discussion with the hon. Minister, I think it was 
due to some faulty parameters or wrong Information with 
the Ministry that this unfortunate thing has happened. 
The fact is that nearly 5 districts which are contiguous 
are the districts that are producing rice. Those districts 
are Palghat, Trichur, Emakulam, Alleppey and Kottayam. 
If these districts are taken together, probably a good 
Scheme could have been implemented. I would like to 
know from the hon. Minister whether the Ministry has an 
open mind to consider our request favourably. 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): The' particular 
Scheme was discussed in the National Development 
Council Meeting on 29th May last year and it was 
approved. We took a decision to include 16 Stat.. and 
305 districts. One of the criteria was that in respect of a 
particular crop, at least 50 per cent area has to be under 
that particular crop in a particular district. Secondly, if 
we have to improve production and productivity, the 
availability of water is al80 should be there. So, on that 
basis, all the districts have been selected. There are some 
States which are not in a position to fulfil these criteria 
and that is why these States are not Included at this 
juncture. 

We have discus8ed Kerala in depth. We could not 
get a district in Kerala where 8uch and such area is 

under a particular crop, namely, paddy. The thrust of 
Kerala is essentially on the plantation crops. That iii why, 
there are 80me problems. But, I met recently a detegatlon 
of hon. Members of Parliament from Kerala and they 
have given me names of three districts. There is a 
recommendation al80 from Dr. Swaminathan. On that 
basis, we had decided to give a second thought to this 
matter and give weightage to Kerala also. 

MR. SPEAKER: Thank you. 

SHRI C. K. CHANDRAPPAN: Sir, it is a very good 
thing that the Ministry has considered this matter 
favourably and given a second thought to It. Actually, 
there are five districts, when you consider this matter. 
Palyhat, also known as the 'Rice Bowl of Kerala', itself 
has more than 550 lakh acres of land for cultivation of 
peddy. Its adjoining Trichur district is known for cold land 
cultivation. Then there are Ernakulam and Kuttanad 
districts. This area Is spread over to two districts-
Kottayam and Alleppey. So, I would like the Minister to 
see the recommendations made by Dr. Swaminathan and 
also consider the request made by Member of Parliament 
from Kerala and take a final decision on these districts. 

SHRI SHARAD PAWAR: We have already said thai 
we are going to consider this matter. 

MR. SPEAKER: Shri Rayapati Sambasiva Rao-Not 
present. 

[Tmnslslion} 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, the 
hon'ble Minister has informed that this scheme will be 
implemented in about 305 districts under the National 
Food Security Misaion of cover he has not given the list 
of those districts. I hope that the hon'ble Minister would 
give the list also. 

As you are aware. the condition of farmers is not 
good. I would like to know from the hon'ble Minister 
whether the Govemment atter an agreement with the 
cultivators would purchase crops from them or procure 
their produce in the manner it is being done through the 
PDS and whether any specifiC officer would be appointed 
separately for this purpose? Further, I would like to knows 
as to how the facilities, under the schemes which have 
been mentioned, would be provided to them? 

SHAI SHAAAD PAWAR: Mr. Speaker, Sir, under this 
scheme efforts will be made to increase production 01 
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three crope in the country particularly pulses, rice and 
wheat. There Is a need to increase the production of 
these crops to meet the next 5-10 years requirement of 
the country and that is why this scheme has been 
sanctioned. An amount of about of Rs. 5000 crore has 
been earmarked for this scheme. As I have said in the 
beginning, the names of 16 States have been included 
under this scheme and infact work has also started over 
there. The point which the hon'ble Member had raised 
will be explained later. He raised the question regarding 
the procurement policy to be adopted. I had given reply 
earlier al80 about procurement policy that be it Andhra 
Pradesh or any other State, wherever there is surplus 
food production and the farmers are willing to sell their 
produce to the Govemment at the minimum support price, 
we will make arrangement to procure their produce 
through the FCI and the agencies of State Goverrvnent. 

SHRI RAVI PRAKASH VERMA: Would the 
Govemment sing an agreement with the farmers? 

{English} 

MR. SPEAKER: No. Please ask questions briefly. 
Many important issues are pending. 

{Trans/ation} 

SHRIMATI KIRAN MAHESHWARI: I am thankful to 
you that you have given me an opportunity to ask 
question. Through you, I would like to ask the hon'ble 
Minister about the amount being spent by the Union 
Government in the import of foodgrains under the National 
Food Security Mission and the losses thereof? We often 
hear that foodgralns are lying in the godowns, which 
could not be distributed. My question Is how much loss 
the Government usually Incur and the kind of measures 
that Govemment take to reduce the losses? 

SHRI SHARAD PAWAR: The Mission is regarding 
increasing the production, and there is no mention of 
procurement in this mission. 

/English} 

MR. SPEAKER: Q.147-Shri Eknath Mahadeo 
Gaikwad-Not present. 

Shrimatl Nivedita Mane-Not present. 

Q. 148 Shri N.N. Krishnada&-Not present. 

Shrl Iqbal Ahmed Saradgi-Not present. 

It Is a very unhappy situation. We have to decide 
whether to have question Hour on Mondays. 

Shrl S. K. Kharventhan: Question No.149. 

Foodgralne Production 

+ 
*149. SHAI S.K. KHAAVENTHAN: 

SHRI MANORANJAN BHAKTA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) whether the productivity of foodgralns has been 
steadily decreasing in the country during the last few 
years; 

(b) If so, the details thereof during the last three 
years including the current year so far; 

(c) whether the production of cash crops has also 
been considerably decreasing during the above period; 

(d) if so, the details thereof and the reasons therefor; 

(e) whether the net availability of foodgrains per capita 
has also declined during the last decade and the country 
is importing more food; 

(f) if so, the details thereof; and 

<g) the steps taken by the Government to ensure 
self-sufficiency in foodgrains production? 

/Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGIRCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) to (g) A statement is laid on the Table of the 
House. 

St.tement 

(a) and (b) No, Sir. The productivity of total foodgrains 
has continuously increased during the years 2004-05 to 
2006-07 as can be seen from the data given in the 
following Table. 
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Crop Year 

2004-05 

2005-06 

2006-07" 

Productivity of Foodgrains 
(KglHectare) 

1652 

1715 

1750 

"4th advance estimates released on 19.07.2007. 

(c) and (d) The production of major cash crops viz., 
sugarcane and cotton shows continuous increase during 
the years 2004-05 to 2007-08. In the case of ollseeds, 
less area coverage has led to its lower production during 
2006-07 as compared to 2005-06. However, the estimated 
production of Kharif oii8eeds during 2007-08 (1st advance 
estimates) Is 2.19 million tonnes more than the 13.94 
million tonnes of Kharlf oilseeds production during 2006-
07 (4th advance estimate.). Following table presents the 
production of oilseeds, sugarcane and cotton for the years 
2004-05 to 2006-07: 

Year Production (Million Tonnes) 

Oilseeds Sugarcane 

2004-05 24.35 237.09 

2005-06 27.98 281.17 

2006-07" 23.88 345.31 

"4th advance estimates released on 19.07.2007 
.Million bales of 1~0 K~:.aach. 

Cottonl 

16.43 

18.50 

22.70 

(e) and (f) The per capita net availability of foodgrains, 
which was 475.2 grams per day in 1996 came down to 
454.4 grams day in 2000 and further to 444.5 grams 
(provisional) per day in 2006. 

India has been a net exporter of foodgrains during 
2003-04 to 2005-06. However, during 2006-07 in order to 
augment the buffer stock, about 6.08 million tonnes of 
wheat was imported. 

(g) The Integrated Cereals Development Programmes 
(I COP) in rice, wheat and coarse cereals based cropping 
systems have been under implementation since October 
2000 to promote their production. The scheme, which 
was subsumed under macro management mode of 

agriculture, provided flexibility to the States based on local 
local needs. An Integrated Scheme of Oilseeds, Pulses, 
Oilpalm and Maize (ISOPOM) is also under 
implementation with effect from April 2004 in the country, 
inttlr-slis. to promote production of pulses. However, in 
order to increase the production of rice, wheat and pulses 
further, recently a Centrally Sponsored Scheme " National 
Food Security Mission" (NFSM) has also been launched 
in the country from 2007-08. It aims at increasing the 
production of rice by 10 million tonnes, wheal by 8 million 
tonnes and pulses by 2 million tonnes by the end 01 the 
Eleventh Plan, i.e., by 2011-12 through area increase 
and and productivity enhancement In targeted districts. 
Besdes, the Rashtriya Krishi Vlkas Yojana (RKVV) with 
an objective to incentivise the States to Increase public 
Investment in agricultural and allied sectors is launched. 
The RKVY aims at achieving 4% annual growth in the 
agriculture sector during the Eleventh Five Year Plan, by 
ensuring a holistic development of agriculture and allied 
sectors. 

{Eng/ish} 

SHRI S.K. KHARVENTHAN: Mr. Speaker, Sir, over 
the years there has been huge fluctuation in the area of 
cultivation, production and yield of foodgrains in the 
country which results in the availability of foodgrains. 
Moreover the buffer stock of wheat and rice has gradually 
declined. The Government is also importing wheat at a 
much higher price. So, I would like to know whether the 
Government have taken any steps to improve the area 
of cultivation, production and yield of foodgrains in the 
coming years and whether any steps have been taken 
by the Government to safeguard and to protect the 
agricultural land from diversion to other purposes than 
the purpose 01 irrigation and to improve the productivity 
of foodgrains in the country. 

MR.SPEAKER: You want the whole gamut 01 
Agriculture Ministry to be discussed in Question Houri 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, this is an 
important question and that is the reason why the 
Govemment took a conscious decision to introduce Food 
Security Mission in the country, and under the Food 
Security Mission, additional area will be brought under 
cultivation of wheat, rice and pulses. Then, planning has 
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also been made to see that production is improved. This 
particular question Is mainly about how to improve 
productivity, what is the total requirement of production 
and how to fulfill that. The answer has been given. 

SHRI S.K. KHARVENTHAN: Sir, in recent years the 
farmers in some parts of our country, particularly in 80me 
segments of Tamil Nadu, have slowly been switching over 
to organic farming and they have stopped their 
dependence on imported chemicals and fertilizers which 
saves huge amount of money of the Government 
Exchequer. As a result, they gradually get high yield and 
the land also becomes fertile. So, I would like to know 
whether the Govemment have proposed to give financial 
and other forms of assistance to those farmers who have 
shifted to organic farming which in food grains production. 
I would also like to know whether there is also a proposal 
to educate the farmers about the usage and the benefits 
of organic farming. 

MR. SPEAKER: Thank you for your brief question. 

SHRI SHARAD PAWAR: Sir, there is scheme which 
has been introduced by the Ministry of Agriculture to 
popularize organic farming. There are some Incentives 
also and some sort of guidance is also provided to 
farmers under this scheme. Today, in a country like ours 
the main requirement is how to improve productivity. Of 
course organic farming is important. It has a market not 
only within India but also outside India and that is the 
reason why we are encouraging that. 

MR. SPEAKER: Shri Manoranjan Bhakta, your name 
is there on the list. Do you want to ask a supplementary? 

SHRI MANORANJAN BHAKTA: Yes, Sir. 

Sir, the Union Territories, which have far-flung Island, 
have requested the Govemment that they should be 
provided adequate quantum of foodgralns so that In case 
of any problem there will be no crisis for food grains In 
those areas. I would like to know what steps the 
Govemment have taken to ensure that. 

SHRI SHARAD PAWAR: Necessary precautions will 
be taken. 

WRITTEN ANSWERS TO QUESTIONS 

/English} 

Rehabilitation Package To Fanners 

-143. SHRI RANEN BARMAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the steps Initiated to implement the Prime 
Minister's Special Rehabilitation Package to mitigate 
agrarian dlstrees of the farmers; 

(b) the details of the various heads under which the 
package has been Implemented so far, State-wise; and 

(c) the number of farmers benefited from the above 
package, State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The 
Prime Minister's Special Rehallitation Package announced 
for the six distrssed districts In Vidarbha region In 
Maharashtra State on 1st July, 2006 and for 25 Identified 
distressed districts covering Andhra Pradeeh (16), 
Kamataka (6) and Kerala (3) States announced on 29th 
September, 2006 is implemented by the concerned 
implementing agencies consisting of line Departments of 
Central and State Governments, Banks and NABARD. 
For Implementation of the package there are provision 
for State Level Coordination & Supervision Committee 
including representatives of the Govemment of India and 
the State Government Implementation through District 
Level Committee, Panchayati Raj Institution and creation 
of appropriate Institutional Structures and Special Purose 
Cooperatives/Community Based Organizations at local 
level. Gol is also monitoring the progress in the 
implementation of the package through review meetings 
held periodically. While banks provide the required credit, 
non-credit components such as checkdams, watershed 
development, Irrigation projects, rain water harvesting 
structures, etc. are implemented by State Governments 
by using grants provided by Gol and loans released to 
State Governments by NABARD out of RIDF maintained 
with it. 

(c) Major components of the Rehabilitation Package 
which are individually farmer oriented are credit related 
measures. The progress in respect of the Credit 
components of the package is given below: 
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(i) Debt relief & Inte..- Waiver. 

Name of the State No. of loan accounts 
Rescheduled & interest waived 

Overdue interest waived 
(Rs. in crore) 

Andhra Pradesh 13,82,852 1978.11 

Karnataka 

Kerala 

2,86,549 

1,29,158 

706.35 

218.93 

Maharashtra 9,29,020 824.98 

Total 27,27,597 3728.37 

(Ii) Credit Flow 

Name of the State Target 
2006-07 

Disbursement as 
On 31st March 2007 

Target Disburesment 
2007-08 as on 

Andhra Pradesh 13,817.78 

Karnataka 3076.20 

Kerala 1945.07 

Maharashtra 2583.39 

Total 21,422.44 

·Posltlon 88 on 30.06.2007 

Technology Upgr8datlon Fund Scheme 

*147. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of TEXTILES be pleaeed to state: 

(a) whether the T~chnology Upgradation Fund 
Scheme would countinue during the Eleventh Five Year 
Plan; 

(b) if so, the dtttaUs thereof alongwith the 
achievements made so far in this regard; and 

(c) the funds spent during the Tenth Plan period under 
the said Scheme aIongwith the amount earmarked for 
the Eleventh Plan Period, State-wise, and Year-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKER$tNH 
VAGHELA): (8) Yes Sir. 

30.09.2007 

12,627.23 15032.50 6991.00 

2962.99 3749.41 1149.57· 

2324.30 2395.45 477.56· 

2012.90 2225.35 1386.65 

19,927.42 23402.71 10004.78 

(b) The salient features of the modified Technology 
Upgradatlon Fund Scheme (TUFS), which was approved 
on 01.11 .2007, is enclosed 88 statement. Since the 
approval was accorded by Government in November 2007, 
the implementation of the Scheme has just commenced. 
However, In its operational life span of eight years, as 
on 31.03.2007, the Scheme has propelled an investment 
of approximately Rs. 86.000 crore. The Government has 
till now released Rs. 3225.06 crore under this Scheme. 

(c) The total subsidy disbursed under this Scheme 
during the Tenth Plan period was RS,2044.18 crore. The 
Planning Commission has not yet communicated the total 
Plan allocation for the Eleventh Plan period. 

Stat.,...,., 

SsIi6nI IBaturss 011118 rsslfUClurtld TBChnology 
Upgmdalion Fund ScI1Btn9 

(i) The rate of interest r.lmburse~nt on spinning 
machinery has been reduced to 4%. All the 
remaining sub-sectors covered under the scheme 
would continue to get asslstanceO 5%. 



AGRAHAYANA 6, 1828 (s.t.) 46 

(ii) The scheme will continue to provide cover for 
foreign exchange rate fluctuation not exceeding 
5%. However, for the spinning rr.achlnery the 
coverage will be 4%. 

(iii) The Scheme will now provide an additional 
option to the power1ooms units to avail of 20% 
Margin Money subsidy under TUFS In lieu of 
5% interest reimburesement on investment in 
TUF compatible specified machinery subject to 
a capital ceiling of As. 100 lakh and ceiling on 
capital subsidy As. 20 lakh. A minimum of 15% 
equity contribution from beneficiaries will be 
ensured. 

(iv) The Scheme will now provide 15% Margin 
Money subsidy for SSI textile and jute sector in 
lieu of 5% Interest reimbursement on investment 
in TUF compatible specified machinery subject 
to a capital ceiling of As. 100 lakh and ceiling 
on capital subsidy AS.15 lakh. A minimum of 
15% equity contribution from beneficiaries win 
be ensured. 

(v) The Scheme will continue to provide 5% interest 
reimbursement plus 10% capital subsidy for 
specified proceSSing machinery. 

(vi) The Scheme will now provide 5% Interest 
reimbursement plus 10% capital subsidy for 
specified machinery required in manufacture of 
technical textiles and garmenting machineries. 

(vii) The Scheme will now provide Interest subsidyl 
capital subsldylMargin Money subsidy on the 
basic value of the machineries and exclude the 
tax component for the purpose of valuation in 
view of the decision for non-subsidizing the 
taxes. 

(viii) The Scheme will provide 25% capital subsidy 
on purchase of the new machinery and 
equipments for the pre-loom & post-loom 
operations, handlooms/up-gradation of handJooms 
and testing & Quality Control equlpments, for 
handlooms production units. 

(ix) The entire range of imported second hand 
machinery will now be ineligible under the 
Scheme for any benefit except automatic 
shuttleless looms with the value cap of Rs. 8.00 
lakh per machine and 10 years' vintage and 
with a residual life of minimum 10 years. 

(x) Other investments such as energy saving 
devices effluent treatment plant, in-house R&D, 

IT including ERP, TaM Including adoption of 
IS~S standards, CPP etc. will now be eligible 
for benefits of the Scheme only uplo 25% of 
the cost of machinery. 

(xi) Investments like land, factory building, pre-
operative expenses and margin mony for wor1<ing 
capital will now be ineligible for benefit of 
reimbursement under the scheme except meant 
for apparel sector and handloom with existing 
50% cap i.e. 50% of the cost of machinery and 
equipment. 

(xii) On loan8 sanctioned during 01.04.1999 and 
31.3.2007, the then existing parameters and 
guidelines will apply. 

Foodgreln Quota To Stat .. 

*148. SHRI N.N.KRISHNADAS: 
SHAI laBAL AHMED SARADGI: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government has decided recently to 
cut short the quota of foodgralns to different States for 
distribution to Below Poverty Line (BPL) and Above 
Poverty Line (APl) card holders under Public Distribution 
System (PDS); 

(b) If so, the detaHs t~f and the reasons therefor, 
State-wise; 

(c) whether any request has been received from the 
State Governments for restoration of the quota and also 
for additional quota of foodgrains for distribution under 
PDS; and 

(d) if so, the details thereof and the steps being 
taken by the Government is this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The 
allocations of wheat and rice, for the APL category, have 
been rationalized with effect from June, 2006 and April, 
2007, respectively, on the basis of the monthly offtake 01 
previous three years for all the States/Union Territories to 
make them realistic and in line with avaliability in the 
Central Pool. 

However, for the BPl and AAY families, the scale of 
issue of 35 kg of foodgrains per family per month, has 
not been change. 
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The pre-revised and revised allocations for wheat & 
rice ara given in the statment I and statenw'lt II enclosed. 

2 3 4 

(c) and (d) Requests have been received from some 11. Jammu & Kuhmir 18.45 17.136 

State GovemmentslUTs for increasing/restoration of the 12. Jharkhand 34.272 26.585 
allocation of wheat/rice for Above Poverty Line (APl) 
category, names of which are given In statement-III 13. KamaIaka 51.871 8.154 
enclosed. 

14. Kerala 46.705 19.113 
Keeping In view the requests received from the North 

Eastem States & Sikkim, with special reference to their 15. Madhya Pradesh 244.688 106.497 
particular position, the allocation of rice for APl category 
in the NE States and Slkklm has been enhanced to 1.5 16. Maharuhtra 392.069 122.658 
timea of their anocation in June, 2007, aubject to their 
entitlement, with effect from July, 2007. 17. Manlpur 1.714 0.806 

Adhocladdltlonal allocation of wheat has been made 18. Meghalaya 0.848 0.43 
to States and UTs, for the APL category, depending upon 
its availbllity In the Central Pool. DetailS of .the 19. Mizoram 1.01 0.624 
adhocl additional allocations are given In statement IV 
enclosed. 20. Nagaland 2.727 2.716 

Statement I 21. Orissa 24.402 7.793 

Stsltl wiSII monlh/y sllocsUon of Whsst under TPOS 22. Punjab 98.156 11.122 

(In thousand tons) 23. Rajasthan 226.34 84.104 

S1.No ~s AIIoceIion prioI' RMed IIIocaIIon 24. Sikkim 0.5 0.245 

to rationIIiZIIion w ••. I . .kIle, 06 25. Tamil Nadu 10 3.763 AprI,2006 

2 3 4 26 Trlpura 3 •• 1.337 

1. Andhra Pradesh 12.806 2.754 
27. UtIarakhand 13.198 7.191 

2. Arunachal Pradesh 0.815 0.786 28. Uttar Pradesh 395.1 125.968 

3. Assam 22.128 18.697 29. West Bengal 174,287 121.514 

4. BIhar 201.316 69.947 30. A & N Islancle 0.578 0.329 

5. Chhattiagarh 28.755 5.714 31. Chandigarh 4.511 0.018 

6. Delhi 68.178 28.394 32. o & N Haveli 0.253 0.044 

7. Goa 3.011 0.201 33. Daman & Diu 0.129 0.012 

8. Gujarat 190.317 37.457 34. Lakshadweep 0.019 0.019 

9. Haryana 79.457 29.083 35. PondidIerry 0.2 0.1 

10. Himanchal Pradesh 13.971 10.858 Toll! 23.65.574 871.987 
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StIItemen' " 2 3 4 

StsltJ-wiss monthly sHoestion of Rictl IIndt1r TPDS 25. Tamil Nadu 475.863 396.151 

(In 000 tonnes) 26 Tripura 23.924 17.235 

51.No. StatesIUTs Allocation In Revised Allocation 27. Uttarakhand 29.47 18.325 

March, 2007 w.e.!. April, 2007 28. Uttar Pradesh 521.332 251.707 

2 3 4 29. West Bengal 337.726 116.498 

1. Andhra Pradesh 318.287 318.287 30. A & N Islands 1.927 1.927 

2. Arunachal Pradesh 7.676 83.043 31. Chandlgarh 2.172 0.285 

3. Assam 121.71 10.676 32. D & N Haveli 0.997 0.889 

4. Bihar 248.354 157.194 33. Daman & Diu 0.826 0.188 

5. Chhattisgarh 124.031 63.766 34. Lakshadweep 0.313 0.313 

6. Delhi 29.18 19.864 35. Pondicherry 6.926 5.296 

7. Goa 7.628 1.464 Total 3630.629 2266.401 

8. Gujarat 125.533 49.734 
StlltemMWII 

9. Haryana 30.56 5.810 

10. HimanchaJ Pradesh 22.16 20.930 RsqutlSts f8CSi1lfld from 1M Sl81t1&1l.17S for incrtMsai 
nJStol'lltion of foodgt'llins IIHoestion utH:ItJr TPDS 

11. Jammu & Kashmir 45.931 45.931 
SI.No Name of Statea/UTs 

12. Jharkhand 71.199 59.971 
2 

13. Kamataka 210.397 194.541 

14. Kerale 160.841 68.755 1. Andhra Pradesh 

15. Madhya Pradesh 95.254 38.814 2. Arunachal Pradesh 

16. Maharashtra 248.676 114.088 3. Assam 

17. Manipur 8.474 7.290 4. Bihar 

18. Meghalaya 9.509 9.509 5. Chhattisgarh 

19. Mizoram 5.221 5.221 6. Goa 

20. Nagaland 7.886 7.866 7. Gujarat 

21. Orissa 198.329 146.905 8. Himachal Pradesh 

22. Punjab 43.393 6.562 9. Jammu & Kashmir 

23. Rajasthan 85.518 17.940 10. Kerala 

24. Sikkim 3.426 3.426 12. Madhya Pradesh 
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1 2 2 

13. Meghalaya 21. Tripura 

14. Mizoram 22. Uttarakhand 

15. Nagaland 23. Uttar Pradesh 

16. Orissa 24. West Bengal 

17. Punjab 25. A & N Islands 

18. Rajasthan 26. Chandigarh 

19. Sikklm 27. o & N Haveli 

20. Tamil Nadu 28. Lakshadweep 

Stlltement IV 

AddItionsl AIIocsIion of whNt to SIs_ undtl.' APt Csftlgoly for 1M months 
from SspIsmbtlr 2006 to lJtIctImIHIr 2007 

S1.No Stales Sap. 2006 Oct. 2008 Nov. 2006 Dec. 200 Jan. 07 ~ September November 
.... 07 JWy.07 & October l December 

(per month) (Per) 2007 2007 
Month 

2 3 4 5 8 7 8 9 10 

1. Andhra Pradesh 4000 4000 4000 4000 4000 4000 4000 13n 

2. Arunachal Pradesh 300 300 300 300 300 300 NIL 265 

3. Assam 4000 4000 3000 3000 3000 3000 NIL 9349 

4. Bihar 4000 4000 2000 2000 2000 2000 2000 517 

5. Chhattisgam 3000 3000 NIL NIL NIL NIL NIL 1&52 

6. Delhi 8000 8000 10000 10000 10000 5000 4000 12231 

7. Goa 500 500 500 500 500 500 500 500 

8. Gujarat 5000 5000 5000 5000 5000 5000 5000 3201 

9. Haryana 2SOO 2500 1500 1500 1500 1500 1500 3711 

10. Himanchal Pradesh 3500 3500 3500 3500 6500 6500 6500 3374 

11, Jammu & Kashmir 5000 5000 SOOO 5000 5000 5000 5000 5597 

12. Jharkhand 2000 2000 2000 2000 2000 2000 1000 688 

13. Kamataka 4000 5000 5000 5000 5000 5000 NIL 1934 
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2 3 4 5 6 7 8 9 10 

14. KtrIIa 5000 eooo 8000 8000 8000 8000 6000 5889 

15 Madhya PIIdIIh 5000 5000 5000 5000 5000. 5000 5000 2370 

16. MaharMtra 5000 8000 10000 10000 10000 10000 10000 2577 

17. Manipur 300 300 300 300 300 300 NIL 250 

18. Meghalaya 300 300 300 300 300 300 NIL 215 

19. Miloram 300 300 300 300 300 300 NIL 312 

20 Naga/lnd 300 300 300 300 300 300 NIl 937 

21. Orissa 4000 5000 4000 4000 4000 4000 2000 3897 

22. Punjab 2500 2500 2500 2000 12000 3000 3000 653 

23. RajUlhan eooo 8000 6000 6000 eooo 6000 4000 8480 

24. SIkkIm 300 300 300 300 300 300 NIL 123 

25. Tamil Nadu 4000 5000 5000 5000 8250 8250 5000 1892 

26. Tripura 800 800 800 800 800 800 NIL 669 

27. Uttar Pradesh 5000 5000 5000 5000 5000 5000 4000 726 

28. ~ 5000 5000 5000 5000 10000 5000 5000 783 

29 Welt Bengal 10000 5000 5000 5000 5000 5000 NIL 24620 

30. Andaman & Nicobar IIIandI 100 100 100 300 300 300 300 124 

31. D & N HaveIi 50 50 50 50 50 50 50 NIL 

32. Pondicheny 100 100 150 150 150 150 150 8 

33. Chandigarh 50 50 50 50 50 50 50 NIL 

34. Lak8hadweep 50 50 NIL 50 50 50 50 NIL 

35. Daman & Diu 50 50 50 50 50 50 50 50 

Total 100000 100000 100000 99750 119000 100000 73150 98771 

• One time aIIocIdton for festivals during the currant year, equal to one-month'. adhoclacldltional allocation, has eIIo been made. 

{Tf'IInMlIonj (BSNL) propoees to start COMA Mobile Service in the 

COMA MobIl Service 
country; 

"150. SHRIMATI KIRAN MAHESHWARI: WflI the (b) If so, the details thereof alongwith the time by 

Minister of COMMUNICATIONS AND INFORMATION which it is likely to be started; 
TECHNOLOGY be pleued to state: 

(c) wheU1er the spectrum allocated to the company 
(a> whether the Bharat Sanchar Nigam Limited is not as per the extant norms; and 



55 NOVEMBER 28, 2007 to OUtlStIons 56 

(d) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and 
(b) Sir, BSNL has submitted a request to the Govemment 
recently seeking permission to provide fully mobile services 
using COMA technology in addition to the GSM technology 
under the existing CMTS licences In 21 service areas. 
Ceilular Operators Association of India (COAl) and some 
of the GSM Operators have' challenged the deci.ion of 
Govemment, InlrlN,lla on use of dual technology spectrum 
in term of TRAl's recommendations dated 2810812007 on 
"Review of license terms & conditions and capping of 
number of access providers" in Telecom Disputes 
Settlement and Appellate Tribunal (TDSAT) and the matter 
is sub-judice, 

(c) and (d) As per DoT's existing norms, two COMA 
carriers of 1,25 MHz each have been ailotted for each of 
the licensed telcom circle of BSNL for providing fixed 
and limited mobile service under basic services license. 

/EngllshJ 

Production of Kharlf Crop. 

*151. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

Rice 

80.15 

Coarse 
Cereals 

26.58 

Total Pulse 

5.51 

Total 
Foodgralns 

112.24 

#Lakh bales of 170 kgs. Each ##Lakh bales of 180 kgs. Each 

(c) India Meteorological Department (IMD) does not 
make prediction for the production of all Kharif crops as 
such. However, IMD estimates yield levels of kharif rice 
in respect of only some of the meteorological sub-divisions 
using agromet modeling exercise. 

(d) The crop area affected due to flo~s, in various 
States during monsoon 2007 as assessed by National 
Disaster Management (Min. of Home Affairs) Is given in 
the table below: 

(a) whether the Govemment has made any survey 
to ...... the production of current kharlf crop in the 
country; 

(b) if so, the details in this regard; 

(c) the details of prediction made by Indian 
Meteorological Department (IMD) for Kharif production; 
and 

(d) the details of production that suffered due to 
various damages to the standing crops In various States 
In the current kharif crop? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR) (a) and (b) Four 
advance estimates and final estimates of area and 
production are being brought out periodically by the 
Directorate of Economics & Statistics (DES) in the 
[lepartment of Agriculture and Cooperation (DAC). These 
estimates are compiled on the basis of information and 
assessments received from State Governments, National 
Sample Survey Organisation (NSSO), Crop Weather 
Watch Group Meetings (CWWG) India Meteorological 
Department (IMD), Space Application Centre (SAC) and 
other auxiliary information. The first advance estimates of 
the major crops of Kharif 2007 were brought out by the 
DES on 19th September, 2007 as given below: 

Total 
Oilseeds 

16.13 

Cotton# 

229.43 

Jute & 
Meata## 

113.03 

Sugarcane 

345.62 

Crop Area Affected during Kharif 2007: 

States 

Ancllra Pradelh 

Arunachal Pradesh 

Assam 

d 

Cropped area affected 
(in hectare) 

2 

1,74,00 

N.R. 

6,70,957 
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Bihar 

Chhattisgarh 

Meghalaya 

OriS88 

Punjab 

Rajasthan 

Sikkim 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jhal1<hand 

J & K 

Karnataka 

Kerala 

Madhya Pradesh 

Manipur 

Mizorarn 

Vear 

2007(1at Adv. Eat.) 

2006(4th Adv.Eat.) 

Cereals 

106.73 

105.78 

2 

16,62,000 

2,580 

90 

1,84,147 

28,134 

Neg. 

Neg. 

4,68,342 

Nil 

1,12,982 

962 

Nil 

2,37,480 

36,823 

4239 

Nil 

Pulses 

5.51 

4.74 

Cele., Pulses, Oilseed. & Sugarcane in Million Tomes 

Nagaland 

Maharashtra 

Trlpura 

Tamil Nadu 

Uttar Pradesh 

Uttarakhand 

West Bengal 

A & N Islands 

Chandigarh 

Daman & Diu 

Oadre & Nagar Havell 

Deihl 

Lakshadwesp 

Pondlcherry 

Total 

2 

Nil 

N.R. 

Nil 

Nil 

1,82,586 

N.R. 

24,55,006 

Nil 

Nil 

Nil 

Nil 

2,15,000 

64,15,288 

Source: DIsaster Management Dlvlllon, Ministry of H~ Affairs 
(Website, dated: 15·10·2007 

However, the production of cereals, pulses ollseeda, 
cotton jute & Mesta during Kharif 2007 hal been 
. estimated to be more than that during Kharlf 2006 seuon, 
ea shown below 

Oilseed. Sugarcane Cotton· Jute & mesta·· 

16.13 345.62 229.43 113.03 

13.94 345.31 226.96 112.57 

*Lakh Bales of 170. kgs each. ** Lakh BaI .. of 180 Kgs. each 

[T1'II178/a/ionj 

Indo-Ru •• llln Defence o.al 

*152. SHAI CHANDRA MANI TRIPATHI: 
DR. LAXMINAAAVAN PANDEV: 

Will the Minister of DEFENCE be pleased to .wte 
the details of the efforts made during the recent visits of 

the Defence Minister and the Prir •. ,' Minister to Russia to 
enhance co-operation in the matte,' 0; liUPPIy of combat 
equipments and weapons ? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) 
Efforts to ensure supply of combat equipment. and 
weapons is an ongoing proceas. An Indian delegation led 
by Aaksha Mantri participated in the 7th meeting of the 
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India-Russia Inter-govemmental Commisaion on Military 
Technical Cooperation (IRIGC-MTC) held in Moec::ow from 
17-18th October, 2007. During the meeting, both sides 
reviewed progress of on-going bilateral defence 
cooperation and discussed various issues of mutual 
interest In the areas of defence and security Including 
supply, co-development and production of defence 
equipment. The following documents were signed at the 
conclusion of the meeting: 

(I) Inter-govemmental agreement for Cooperation in 
Development and Production of ProepectIve Multi 
Functional Fighter. 

(ii) Protocol of the Seventh meeting of Indla-Ruula 
Inter-Governmental Commlulon on Military 
Technical Cooperation. 

This was followed by a vieit by the Prime Minlater to 
Russia from 11-12th November, 2007 when various Issues 
of mutual interest were dleculHd. An agreement was 
signed with Russia for Cooperation In Development and 
Production of Mull-role Transport Aircraft. 

{English} 

"153. SHRI ABU AYES MONDAl: WIN the Minl8ter 
of WATER RESOURCES be pleued to state: 

(a) whether a clinical study has discovered that the 
quality of sub-soil water Ie better than the water In the 
aquifers; 

(b) if so, the details thereof; 

(c) whether In view of the above the Government 
proposes to encourge the use of aub-aoll water; and 

(d) If so, the action taken by the Govemment in thle 
regard? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UD-DIN SOZ): (a) to (d) The studle8 carried out by 
the Central Ground Water Board (GGWB) In various part 
of the country reveal that the quality of IUb-IojI and 
aquifer waters var1e8 from place to place. In eome areas 
sub-soil water Is of better quality, where.. In, tome areas 
is of bener quality. The Government encourages the 
integrAted UI8 of water resources, baaed on the availability 
as well as .quaIty of water. 

/T,.".Iion} 

Poor Mobil. ServIce of 8SNL 

"154. YOGI ADITYA NATH: 
SHRI UDAY SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be plea8ed to state: 

(a) whether complaints regarding failure of the Bharat 
Sanchar Nigam limited (BSNl) to provide regular Md 
good quality mobile service to Ita .ubec:ribere hal been 
received recently from aome of the States; 

(b) If '0, the detaIIa thereof;. 

(c) the re880na for failure of BSNl to upgrade Ita 
services, deepite the repeated oompIaintI from dlff8f8l1t 
Statal; and 

(d) the steps takenlbeing taken by the Govemment 
to Improve the quality of mobile service of the BSNL and 
to upgrade them to the Intematlonal level? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and 
(b) Sir, Global System for MobIle Communications (GSM) 
b .. ed Cellular Mobile Telephone Service of Bharat 
Sanchar Nigam limited (BSNl) Is working aatilfactorily 
and In general meeting the Quality of Service benchmarb 
prescribed by Telecom Regulatory Authority of India. 
However, certain compIaInW have been received regarding 
congestion, coverage, Internet acces., BTS(Ba.e 
Tranacelver Station) fallurae, etc. 

(c) and (d) BSNl is continuously augmenting Its 
Cellular Mobile Network progreaaively for enhancing 
coverage, Capacity and Quality of Service (OOS) and 
has target for prOviding 88.5 lakh connections In the year 
2007-08. Efforts are made for .peedy redra ... 1 of 
complaints. BSNL is optimizing Ita network oontinuOUlly 
for Ita performance and monitoring of the netwoft( ha 
also been strengthened to ensure performance as per 
the QoS parameters parameters prescribed by TRAI. 

Pf'eMI'ItIy, BSNL Is providing GPRS (General Pad(et 
Radio Service), EDGE (Enhanced Data rat.. for GSM 
Evolution) Servioea over It. Cellular MobIle Network, 
Introduction of 3G mobile services ant propoeed from 
next year .ubjec:t to grant of Spectrum. 
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*156. SHRI PUNNU LAl MOHAlE: WiD the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether some State Govemments have sought 
assistance from NatIonal Bank for Agricultural and Rural 
Development (NABARD) for the proposed irrigation 
schemes in the States; 

(b) If so, the details thereof and the reaction of the 
Govemment thereto; and 

(c) the time by which the same Is likely to be 
refeased? 

THE MINISTER OF WATER RESOURCES 
(PROF.SAIF-UD-DIN SOZ): (a) to (c) Several States 
Govemments have sought assistance from National Bank 
for Agricultural and Rural Development (NABARD) for 
Irrigation schemes. NABARD has sanctioned loan of Rs. 
20,379.61 crore In reapect of " 18,eqa Irrigation schem .. 
of various States under Rural Infrastructure Development 
Fund (RIDF) upto March 31,2007. The State-wise detalls 
are enclosed as statement. 

Loans to State Governments under RIDF are released 
after aatisfa::tory completion of prescribed formalities and 
progress in Implementetlon of the Individual projects on a 
reimbursement basis. As per the approved phasing at 
the time of sanction of RIDF loan for the irrigation sector, 
all the sanctioned projects are expected to be completed 
in a period of 3 years. 

SI.No. State 

2 

1. 

2. 

3. Bihar 

4. Chhattisgarh 

5. Goa 

6. Gujarat 

St8tem."t 

Irrigation 

Number of 
Schemes 

3 

2392 

43 

7976 

403 

33 

24301 

Loan 
Sanctioned 

4 

2538.07 

191.98 

504.92 

787.12 

21.03 

3459.76 

2 3 4 

7. Haryanll 268 511.74 

8. Himachal Pradesh 1174 337.76 

9. Jammu & Kashmir 288 194.77 

10. Jharkhand 1175 340.00 

11. Kamataka 1677 801.07 

12. Kerala 934 267.97 

13. Madhya Pradesh 701 2808.08 

14. Maharashtra 574 1416.34 

15. Manipur 225 15.27 

16. Meghalaya 26 21.28 

17. Mizoram 79 19.98 

18. Nagaland 58 18.43 

19. Orissa 43136 1216.52 

20. Punjab 120 230.14 

21. Rajasthan 2397 1279.45 

22. Sikkim 200 3.93 

23. Tamil Nadu 767 711.15 

24. Tripura 134 48.00 

25. Uttar Pradesh 15950 1944.91 

26. Uttarkhand 279 159.11 

27. West Bengal 13598 531.12 

Total 118908 20379.61 

Rate of Intereat on EPF 

*156 PROF. RASA SINGH RAWAT: 
SHRI G.M. SIDDESWARA: 

WiH the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the current rate of interest on Employees 
Provident Fund (EPF) and the increase threin demanded 
by the labour organisations during the last three years; 
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(b) the reuone for not hiking the Intereet rate of the 
EPF during the move period; 

(c) whether there Is big unuaed amount of EPF lying 
In many Stat .. ; 

(d) If '0, the rea.ons th.refor; 

(e) whether the Govemment proposes to revise the 
Interest rate on EPF for the year 2006-07; and 

(f) is so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES) (a)The rate of Interest declared for the 
year 2008-07 Is 8.5%. There has been demand from the 
employees' representative. for a higher rate of Interest 
than what was declared by the Govemment. 

(b) The rate of Interest Is declared by the Govemment 
in consultation with the C.ntral Board of Tru.t •••• 
Employees' Provident Fund. While determining the rate 
of Interest, the Central Govemment shall satiety 1ts.1f that 
'here 18 no ov.rdrawal on the Interest Suspense Account 
as a result of debit thereto of the Interest credited to the 
accounts of members-. 

(c) and (d) The accounts of the Employees' Provident 
Fund Including Incom. and .xpendlture ar. maintained In 
such form 88 prescribed by the Central Govemm.nt In 
consultation with the Comptroller and Auditor-General of 
India. All the monies are accounted in the prescribed 
form and Invested In accordance with the pattern 
prescribed by the Govemment and 88 such there is no 
amount as 'unused amount' In the Employees' Provident 
Fund. 

(e) No, Sir. 

(f) Does not arlae in view of (e) above. 

fEngli6hJ 

Decline In Procurement of Wheet and Rice 

*157 SHRIMATI C.S. SUJATHA: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the procurement of rice and wheat by 
Food Corporation of India (FCI) has declined considerably 
this year; 

(b) If so, the detail. thereof and the reasons therefor; 

(c) whether the Multinational Companies are also 
procuring rice and wheat In the country; 

(d) If so whether there is any restriction on the 
quantity to be procured by such companies; 

(e) If so. the details thereof and if not. whether the 
Govemment proposes to take such steps In the future; 
and 

(f) if so. the details thereof and the time by which it 
is likely to be Implemented? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
There was a slight decline in the procurement of rice by 
the Govemment Agencies [State Agencies and Food 
Corporation of India (FCI)) for the Central Pool In Khanf 
Marketing Season (KMS) 2006-07 (250.75 lakh tonnes 
as against 276.56 lakh tonnes In KMS 2005-06). However 
the procurement of wheat has Increased from 92.25 lakh 
tonnes in Rabl Marketing Season (RMS) 2006-07 to 
111.28 lakh tonnes In RMS 2007-08. Proourement of rice 
In KMS 2006-07 was less than KMS 2005-06 mainly on 
account of crop diversification and unfavourable weather 
conditions In some parts of Punjab. Haryaria and U.P. 
resulting in less paddy arriv"'m mandls. 

(c) to (f) As per the present pOlicy. farmers are free 
to sell their produce to the Govemment agencies at MSP. 
or to the private parties, including Multinational Compaines 
as is advantageous to them. This ensures remunerative 
prices to the farmers. No restriction on quantity of 
procurement by Multinational Companies has been 
Imposed by the Government of India. However. a 
notification titled 'Wheat (Stock Declaration by Companies 
or Firm. or Individuals) Order 2007 has been Issued 
under the Essential Commodities Act 1965 on 1.3.2007. 
The order provides that any Company or Firm or individual 
which purchases wheat beyond 50.000 tonnes during 
2007-08. shall fumish to the Central Govemment, a retum 
indicating the name/address of the company, quantity of 
wheat purchased and quantity of wheat held in stock. 

Enhancement In Po"" l'echno'ogy 

*158 SHRI BASU DEB ACHARIA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether the GoverM\8nt haa taken InItIatlvea to 
UN the huge network of poatal department In the country 
for other business purposes; 

(b) if so, the details thereof; 

(c) whether the Govemment has exmlned the need 
for streamlining the operation of postal department in the 
country; and 

(d) if so, the details thereof and the details of the 
plans to invest funds for technology upgradatlon across 
the postal network to compete with the private sector? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHONLOGY (SHRI A. RAJA): (a) Yes, 
Sir. The Department of Posts is providing various services 
other than postal services in collaboration with other 
Govemment and Non Govemment agencies to optimally 
utilize the network. 

(b) These services are broadly as below: 

I. The department has started a pilot ot provide 
financial inclusion in rural areas under the 
scheme of Business CorrespondeDt in 
collaboration with the State Bank of India. 

II. A Pilot for extending disbursement of micro credit 
to self help groups has also been started In 
collaboration with the National Bank for 
Agricultural and Rural Development. 

III. Tt\e Department has started Passenger 
Reservation Service in collaboration wfth the 
Ministry of Railways. 

IV. The Department Is providing a platform to 
facilitate payment of various bills by the 
customers for telecommunication companies and 
other utility service providers. 

V. The Department is distributing financial 
instruments like Mutual Funds etc. on behaH of 
financial institutions like UTI, SBI Franklin 
Templeton, Reliance Mutual Funds etc. The 
Department is also distributing the Non Life 
products of Oriental Insurance Company Ltd. 

VI. The Department provides the facility of receiving 
remittances from 205 countries through the 
Intemational Money Transfer Service. 

VII. The Ollbul'Hment of wages to the beneflcl.rtes 
of the National Rural Employment Guarantee 
(NREG) Act 2005, Is done through the post 
offices in some stat ... 

VIII. The payment of Old Age Pension under the 
National Social Assistance Programme Is being 
undertaken by the Department of posts In some 
states. 

(c) and (d) The Department of Posts has brought 
focus on business activities by strengthening mail business 
products and introducing new services In collaboration 
with various agencies. Setting up of Business 
Development and Marketing Directorate, Mail Business 
Centres, Rural Business Desk, Global Business Division 
and Logistics Post Centres is a step in this direction. 
The Department is consistently inducting technology In 
postal operations to upgrade postal services. Under the 
10th Plan 8263 post offices have been computerized. 
During the 11th Plan the remaining 17,598 departmental 
post offices and 64,00 branch post offices are proposed 
to be computerized. During the 10th Plan, an expenditure 
of approx Rs. 559 Crore has been made for 
computerization and networking of post offices. 
During the 11 th Plan, It is estimated that approximately 
Rs. 2100 crores will be invested for computerization and 
networking of post offices. 

Regional EPF Appellate Tribunals 

-159. SHRI HARIBHAU RATHOD: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to ltate: 

(a) whether the rate of disposal of cases is very 
slow due to the inadequate number of Regional 
Employment Provident Funds (EPF) Appelate Tribunals; 

(b) if so, the total number of cases referred to the 
regional EPF Appellate Tribunals for disposal and those 
pending during each of last three years and thereafter, 
State-wise; 

(c) whether the Government also proposes to 
establish Regional Benches of the EPF Appellate Tribunal; 
and 

(d) if so, the details thereof, State-wise? 

THE MINIS'-ER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Information Is being collected 
and would be laid on the Table of the House. 

(c) and (d) The propelal to establish additional 
benchel II under examination. 
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Verttlcetlon of Subecrlbera 

·180. SHRI ANANTA NAYAK: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the mobile service providers are generally 
not complying with the requirement 0' subscriber 
verification process while enrolling a new subscriber; 

(b) if so, the details thereof; 

(c) the details of the mechanism that exist to check 
the functioning of mobile service providers in various parts 
of the country; 

(d) the names of the service providers found violating 
the guidelines In this regard during the last three years: 
and 

(e) the action taken against the service providers for 
violating the guidelines? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) It is 
found during verification process that some of the 
subscribers have been enrolled by mobile service 
providers without proper verification. 

(b) to (e) Detailed instructions were incorporated as 
license conditions, which inltlr-.t1i8 provide that the Service 
providers are required to ensure adequate verification of 
each and every customer before enrolling him as a 
subscriber. This includes obtaining photograph and copies 
of prescribed documents for identity proof and address 
proof of the subscriber. 

In April, 2006 a special drive was carried out by 
Vigilance Telecom Monitoring (VTM) Cells of Department 
of Telecommunications (DoT) at Delhi, Mumbai, Chennai 
and Hyderabad to check whether the service providers 
are fully complying with the instructions regarding 
verification of subscribers. Based on the observations of 
special drive, directions were issued to concerned service 
providers to disconnect such connections that have been 
provided without proper verification. 

As per the instructions dated 22.11.2006, service 
providers were required to re-verify their existing subscriber 
base by March, 2007 and there should not be any 
connection working afler 31.3.2007 in 1he Licensee's 
network without having subscriber Information duly verified. 
Special drives were conducted in April and May, 2007 to 
audit the status of subscriber verification carried out by 

the mobile operators on sample baais. The auditing os 
the subscribers' identity verification i8 a continuous 
process. 

Almost all acceS8 service providers including 
Government PSUs are not fully compliant with subscribers' 
verification process. 

Routine checks, in this regard, are carried out by 
DoT through its Vigilance Telecom Monitoring Cells in all 
the service areas. Based on their observations, 133 show 
cause-notices have been RUed in last six months to the 
concerned service providers, wherever dlscrepancies/ 
defIencieB were noticed, for impoeition of penalty which 
is to be levied after following due procedure. 

/T,."./ionj 

Prog,... of I. T. Companl •• 

11n. SHRIMATI BHAVANA PUNDALIKRAO 
GAWALI: 

SHRI BAPU HARI CHAURE: 
SHRI SANJAY DHOTRE: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the IT Companies of the country are 
making more progre8s in comparison to the other IT 
Companies of the world; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per NASSCOM 
(National Association of Software and Services 
Companies), in 2006 worldwide technology and related 
services spending increased by 7.7 percent in comparison 
to 2006. On the other hand, in 2006-07 the revenu 
(Including the domestic and exports segments) of the 
Indian IT-ITES sector increased by nearly 28 percent in 
comparison to 2005-06 

Export of Handicraft. and Handloom. Products 

1178. SHRI HANSRAJ G. AHiR: Will the Minister of 
TEXTILES be pleased to state: 

(a) the contribution of each State in the export of 
handloorns and handicrafts products during each of the 
last three years, States-wise; , 

(b) whether the Government proposes to increase 
the export of handicrafts and handlooma products from 
Tribal areas of the country; 
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(0) If 10, whether the Govemment aIIo propoaes to 
provide proper and sufficient training and assistance for 
development of handicrafts and handloom products in 
tribal areas of the country; 

(d) If so, the details thereof, State-wise; and 

(e) the funds aHocated for the purpose during the 
Eleventh Plan Period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES (SHRI E. V.K.S. ELANGOVAN): <a) State-wise 
export data on handlooms and handicrafts is not 
maintained as the statistical figures complied by the 
Directorate General of Commercial Intelligence and 
Statistics is only on All India basis. The total export of 
handicrafts and hand knotted carpets during the last there 
years 1& as under:-

Year 

2004-05 

2006-06 

2008-07 

Value of export 

Rs. 18587.78 crore 

Rs. 19267.65 crore 

Rs. 20983.00 crore 

In the absence of separate ITC <HS) Codes for 
handloom products, the export data from April 2003 
onwarda Ie not available In respect of handIoom products. 

(b) Y., Sir. 

(c) and (d) For providing training to handicrafts 
artisans, adequate provisions have been made In the 
Human Resource Development Scheme for the Eleventh 
Plan period. The other schemes for development of 

2004-05 

handicrafts in the country, Including Tribal areas, include 
Saba Saheb Ambedkar Haatshilp Vlkas Yojana (AHVY) 
for integrated development of craft cluster; Marketing & 
Support Services; Design & Technology Upgradation; 
Research and Development & Welfare Scheme. For 
development of exportable handloom products through 
design Innovation and product diversification with proper 
training etc. of weavers of various handloom agencies in 
the country including the Tribal areas, a Scheme, namely 
Marketing & Export Promotion Scheme is under operation 
for the Eleventh Plan. 

<e) A provision of Rs. 25.00 crore has been made 
for the Eleventh Plan under Marketing & Export Promotion 
Scheme for development of exportable handIoom products, 
participation in international fairs and exhibitions etc. For 
handicrafts, funds are yet to be finalised. 

Text'le Work.... Relief Fund Sctteme 

1179. DR. SATYANARAYAN JATIYA: Will the Minister 
of TEXTilES bo pleased to state: 

(a) the details of the labourers of the closed textHe 
mills in the country particularly in Madhya Pradesh 
provided relief under the Textile Workers Relief Fund 
Scheme (TWRFS) during each of the last three years, 
State-wise; 

(b) the amount of relief sanctioned and actuaRy 
distributed to them during the said period, State-wise; 
and 

(c) the names and locations of the mills stili awaiting 
the payment of relief which otherwise fulfil the eligibility 
criterion for availing the said relief, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The state-
wise details of the textiles workers of the closed textiles 
mills in the country including the State of Madhya Pradesh 
who have been provided relief under the Textiles Workers 
Rehabilition Fund Scheme(TWRFS) in the last three years, 
are as follows:-

(As. In lakh) 

2005-06 2006-07 

Name of the State No. of paid Amount No. of paid Amount No. of paid Amount 
workers paid workers paid workers paid 

Gujam 46 14.52 1823 410.50 1043 423.11 

Mactlya Pradesh 3233 779.86 1336 363.47 1665 790.00 

Tamil Nadu 0_06 .39 0 0 

Kamataka 18 5.41 65 25.61 530 191.89 

West Bengal 0 0 0 0 95 20.00 

Total 3298 799.85 3225 799.97 3333 1425.00 
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(b) The amount of relief sanctioned and actually 
distributed during the last three years Is given below. 
State-wise disbursement Is given against (a) above. 

Year Amount sanctioned Amount disbursed 
by Government to worKers 

2004-05 800.00 799.85 

2005-06 800.00 799.97 

2006-07 1425.00 1425.00 

(c) Two mills, namely MIs. Navjyot Textiles Mills Ltd., 
Kadi, Mehsana District, and MIs. Maheshwari Mills Ltd., 
Ahmedabad, both In Gujarat State are meeting the 
eligibility criteria. However, details of eligible worKers! 
individual claim application are yet to be received for 
making actual payment of relief. 

/English} 

Improvement In Quality of Buffaloes 

1180. SHRI KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether an integrated Murrah Development Project 
to improve the quality of Murrah buffaloes has been 
received from Haryana for approv~l; 

(b) if so, the details thereof; 

(c) the reasons for delay in approval of the project; 
and 

(d) the stepe taken by the Government for ear1y 
clearance of the project and release of funds for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF S .. IN THE 
MINISTRY OF CONSUMER AFFAIRS;-tOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLlM~): (a) Yes 
Sir, The proposal "Integrated Murrah. Germplasm 
Development Project using Modern Bio-techniques· 
submitted by the Haryana has been included as one of 
the components under Phase-II of National Project for 
Cattle and Buffalo Breeding (NPCBB). 

(b) to (d) NPCBB Phase-II has been initiated from 
December 2006 State has been requested to sUbmit 

comprehensive revised proposal by Integrating all the 
activities proposed to be taken up under the scheme. 

/Translation} 

Infraetructure for Soli, S .. ds and Crops 

1181. SHRI MAHAVIR BHAGORA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the details regarding the demand and supply of 
basic necessities like seeds treatment, farming Implements, 
pesticides and fertilizers etc. required for nutrition and 
protection of soil seeds and crops; and 

(b) the details of measure taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
The aim of Government of India is to achieve 100% 
seed treatment. In the area of .farmlng implements, no 
shortage has been reported. The demand for pesticides 
as reported by the States/Union Territories was 43,718 
metric tonnes for 2006-07. The reqUirement of fertilizers, 
namely, Urea, Di-Ammonium Phosphate (DAP) and 
Muriate of Potash (MOP) has been assessed for the . 
Rabi season 2007-08 at 14.00 million tonnes,4.91 million 
tonnes and 1.96 million tonnes, respectively. 

(b) A country wide campaign for 100% seed treatment I 

has been launched. Subsidized farming equipment is 
made abailable to the farmers on the basis of the proposal 
submitted by States/Union Territories. No report has been 
received regarding shortage of pesticides. The supply plan 
of the above-mentioned fertilizers has been drawn up by 
the Deapartment of Fertilizers. 

/English} 

Integrated Textile Parks 

1182. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether a new scheme for integrated textile parks 
has been formulated by merging the two existing schemes 
viz. scheme for apparel parks of export and textile sectors 
infrastructure development scheme; . 

(b) If so, whether the new scheme is likely to benefit 
only garmenUtextile manufacturer groups or certain 
compaines under them; 
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(c) If 80, the reuona for deprlYlng the Govemment 
inttltuttona and Public Sector Undertaking (PSU) from the 
benefit for thll ICheme; 

(d) whether the proposals under the old scheme 
received at the time of formulation of this scheme, were 
not conslclereJ by the Govemment; and 

(e) If so, the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): <a) Yes Sir. It 
has been done In 2005. 

(b) No, Sir. The scheme is available to any Industry 
Associations/Groups of Entrepreneurs desirous of seWng 
up of textiles units. 

(c) Government institutions and Public Sector 
Undertaking (PSU) can have equity participation not 
exceeding 49% of the total equity of the Special Purpose 
Vehicle formed for each textiles park project. 

(d) and <e) Projects sanctioned under the Apparel 
Park for Exports Scheme (APES), and Textiles Center 
Infrastructure Development Scheme (TCIDS), where wor1<s 
had started before 31.07.2005, are continued to be eligible 
for Govemment assistance under the respective scheme. 
However, atter merger of the APES and TCIDS, n,o new 
proposal was approved under these schemes as these 
schemes stand discontinued. 

/TnInslllHonJ 

Promotion of Animal Husbandry and 
Poultry In RaJaethan 

1183. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of AGRICULTURE pleased to state: 

(a) whether the Govemment has chalked out any 
plan/programme to encourage animal husbandry and 
poultry keeping in view the majority of dry scantily rainfall 
and deserted areas like Rajasthan; 

(b) if so, the details therof; 

(c) whether any other plan ie being considered; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION: <s) The Department of Animal 
Husbandry, Dairying & Fllheliea 18 implementing a number 
of schemes to promote animal husbandry and poultry in 
the country, Including In areu like Rajasthan. However, 
there Is no separate plan/programme for such areas. 

(b) Does not arise In view of the above. 

(c) No, Sir. 

(d) Does not arise. 

GuJarat Farmer. 

1184. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the Minister of AGRICULTURE be pleued to 
state: 

<a) whether the farmers of Gujarat are not getting 
remunerative prices for their crops; 

(b) if so, the reasons therefor; 

(c) the ateps being taken by the Government in thie 
regard; 

(d) whether the Govemment proposes to provide 
package to the farmers of Gujarat; and 

<e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
to (c) Minimum Support Price (MSPs) are uniformly a 
applicable throughtout the country including Gujarat. MSP 
Is in the nature of a minimum guaranteed price to the 
farmers for the produce in the event the market pricas 
fall below that level. When the market prices tend to fall 
below the MSP, the designated agencies purchase the 
produce at the MSP. If the market offers higher price 
than MSP, the farmers are free to sell at that price. 

(d) and <e) There is no such proposal. 
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{EngIi$h} 

Uvatock Inaurance SC ...... 

1185. DR. K.S. MANOJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is contemplating to 
existing livestock insurance scheme to 100 more districts 
in the count,ry; and 

(b) if so, the details thereof alongwlth the details in 
which said scheme is implemented, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND, MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC blSTRIBUTION (SHRl TASLIMUDDIN): (a) No 
Sir. 

(b) Does not arise in view of (a) above. 

fTrsnsIBtion} 

Spurlou. Drug. In Hoapltal 

1186. SHRI RAKESH SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether spurious and sub-standard quality drugs 
are being supplied to Satpula Hospital at Gun Carriage 
factory, Jabalpur; 

(b) if so, the details thereof; 

(c) whether any steps have been taken by the 
Government to prevent the recurrence of such incidents 
in future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY 
DEFENCE (RAb INDERJIT SINGH): (a) No, Sir. Supply 
of medicines is being received mainly through Armed 
Forces Medical Supply (AFMS) Depot, Mumbal. Only 
those categories of medicines which are prescribed by 
the Specialist and not made available through AFMS 
Depot, are being purchased from authorized medical 
stores. 

(b) Does not arise. 

(c) No such case of supply of spurious medicine has 
come to notice. However, in one case a doubt has been 

ralaed by the prescribing apeciallat whether the medicine 
is genuine. A board of Inquiry has been conaitiuted by 
the General Manager of the Factory to ascertain the truth. 
The Inquiry Report is awaited. 

(d) Does not arise. 

{English} 

Antl-8pam Lew 

1187. SHRI REWATI RAMAN SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether about 80% of mail originating in the 
country is spam; 

(b) if so, whether the Govemment proposes to oring 
e law in order to enable net users to get rid of net 
nuisance; and 

(c) if so, the detaUs in the regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (e) As per the study conducted 
on Intemet Security by one of the international industry 
leader dealing in security products spam originating in 
India amount for 1 % of all spam originating in the top 25 
spero- producing countries. 

(b) and (c) Sections 43 & ee of the Information 
Technology Act, 2000 provides a legal framework to check 
&pam and unsolicited e-mail in the country. Further 8 bill 
to amend Information Technology Act, 2000 was 
introduced in the Parliament on 15 December, 2006 to 
strengthen the legal framework and provisions pertaining 
to cyber crimes including spam in the principle Act. 

Inc,... .. In Bonu. Limb 

1188. SHRI l. RAJAGOPAl: Will the Minister of 
LABOUR AND EMPLOYMENT be pleaRd to state: 

(8) whether the Government has increased the bonus 
limit for Industrial workers in the country; 

(b) if so, the details thereof; and 

(c) the number of additional workers likely to be 
benefited therefrom, State-wise? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. 

(b) The Payment of Bonus (Amendment) Ordinance, 
2007 has been promulgated on 27th October, 2007 raising 
the ellgibUIty limit for payment of bonus from the aalery 
or As, 3,5001- to As. 10,000/- per monIh and the calculation 
ceiling from Rs. 2,5001- to Rs. 3,5001 per month. 

(c) Since the Payment of Bonu8 Act, 1965 appIie8 to 
every factory and every other e8&bHahment in which 
twenty or more persona are employed on any day during 
and accounting year, no such data Is aballable. 

Appropriate u.. of FertlllHra 

1189. &HRI SUBRATA BOSE: Will the Minister of 
AGRICULTURE be pleased to 8tate: 

(a) whether the States u8ing large quantltes of 
fertilizers are lagging behind in agriculture whereas the 
State8 u8ing appropriate quantities of fertilizers have 
performed very well; 

(b) if 80, whether Govemment proposes to educate 
the farmers regarding appropriate use of fertilizers; 

(c) if so, the details thereof; and 

(d) If not, the rauona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The productivity depends upon number of Inputs Including 
fertilizers. However, It Is observed that States using higher 
quantltes of fertftlzer have better productivity. 

(b) to (d) To educate the farmers on appropriate use 
of fertilizers, the Government Is promoting Integrated 
Nutrient Management (INM) advocating soil teet baaed 
balanced use of fertilizers in conjuction with organic 
sources of nutrients and blo-fertilizers. 

Indian Council of AgricUltural Research (ICAR) is also 
imparting training organizing workshop and laying field 
demonstrations etc. on 80il test based balanced and 
Judicious uae of fertilizers. 

Setting up of information Technology InetJtute 

1190. SHRI TATHAGATA SATPATHY: WIll the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pIee8ed to state: 

(a) whether the Government has any propoeal to set 
an institute for Information Technology at Bhubaneswara 
in Oria&a; and 

(b) If so, the details thereof a10ngwtth the funds Hkely 
to be earmarked for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per the 
information received from Ministry of Human Resource 
Development-a proposal for letting up of new Indian 
1natitute8 of Information Technology (1IIT8) In the country 
Is under consideration of Planning Commiealon for their 
Min-principle" approval. Location of proposed lilTs will be 
decided, once the Planning Commleaion gives its -In-
principle- approval. 

DecIIIrwtIon on FuncMmental Prlnclpl •• 
and Right at Work 

1191. SHRI DALPAT SINGH PARSTE: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether International Labour Organisation has 
recently adopted the Declaration on Fundamental 
Principles and Right at Work; and 

(b) If so, the salient features thereof and reaction of 
the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) The Declaration Funciarneral PrtncipIeI 
and Rights at Work wu adopted by Intemational Ubour 
Organisation in 1998. 

(b) Under the Declaration, any member State of the 
ILO has the obligation arising from membership to the 
Organisation to promote, respect and realize the 
fundamental principles underlying the fundamental 
conventions on freedom of "oclation and the effective 
recognition of the right to collective bargaining; the 
eUmination of all forms of forced or compulsory labour; 
the effective abolition of child labour; and the elimination 
of diacrimlnlalion In respect of 8fT1)Ioyment and occupation, 
even if one or more of these conventions have not been 
ratified by a member State. Union Govemment recognizes 
the sprIt behind the Declaration which is reflected through 
various labour laws in the country. Preaentatlons of ILO 
Global Reports take place In India 8IICh year in a public 
forum. 

,. 
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/T,.,..tifJnj 

Unklng Of Military Hoapltale 

1192. SHRI SUBHASH MAHARIA: Will the Minister 
of DEFENCE be pleased to atate: . 

(a) whether the process to link all miliitary hospitals 
have been completed 80 that maximum benefit can be 
given to needy army personnel; 

(b) if so, the details thereof; 

(c) whether common people wiH also avail of apeclallst 
tratment in theae hoapitall; and 

(d) if so. the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) In ph ... • I (Pilot Project), Implemented in 
collaboration with Indian Space Research Organisation 
(ISRO), Department of Space, the following Service 
hospitals have been linked with Army Hospital (Research 
&Referral), Delhi Cantonment: 

(I) Command Hospital, Northern Command, 
Udhampur, 

(II) 92 Base Hospital, Srlnagar, 

(Ii) 163 General Hospital, Srinagar 

(Iv) 2121 Field Hospital, Kargil 

(v) 403 Field Hospital, Partapur 

(vi) INHS Dhanvantari, Port Blair (Navy) 

The linking of Service hospitals is an ongoing 
process. 

(c) and (d) Facilities at aervice hospitala are provided 
to service peraonnel and others as per laid down 
lnatructlona. 

/EngIiMJ 

World Military Gam •• 

1193. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of DEFENCE be pleased to state: 

Vear Fertilizers Electricity Pesticides Non 
Annual (irrigation) ElectrIcal 
Average MachInery 
(July-June) 

20()3.04 169.2 270.2 130.0 164.0 

2004-05 172.0 274.8 133.3 180.3 

2005-06 175.1 300.8 150.2 189.6 

(a) whether common aporte enthullaat8 were barred 
entry to the recently held Wortd Military Game. In 
Hyderabad citing security reuona; 

(b) If so, the details thereof; 

(c) whether oppreSlive security measures stopped 
athletea from venturing outdoors for alghtseelng and 
shopping; and 

(d) whether extra security measures robbed the event 
of much publicity? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Security arrangem ... we,. Intensified during 
the 4th Military World Games held at Hyderabad In the 
backdrop of blutl at Hyaderabad on 25th September, 
2007. 

(c) The sightseeing and .hopplng wa. centrally 
organized for delegates and athletes by the 4th Military 
World Games OrganiSing Committee with adequate 
security measures. 

(d) Adequate pUblicity was made for the event In the 
print and electronic media. 

{Trsnslslionj 

Agricultural Co.t 

1194. SHRI SANTOSH GANGWAR: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the rise in agricultural input cost and its effect on 
the farmers during the last three years; 

(b) whether the interest of farmers in Agriculture 
Sector is declining as a reault thereof; and 

(c) If so, the steps being taken by the Government 
to check the rile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The Index Numbers of Wholesale Prices (Base 
1993-94=100) for farm Inputs for the lut three years Is 
as under~ 

Tractors lubricants Diesel 011 Diesel 011 Fodder Cattle Feed 
(HSDO) (LDO) 

162.8 171.9 307.4 298.2 196.1 188.6 

169.2 189.9 3n.3 386.3 168.1 1n.8 

179.4 203.2 446.8 464.0 198.8 176.1 

Source: Office of the Economic Adviser, Ministry of Cornn'ItRe and Industry. 
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Keeping in view the rise in input costs. the 
Govemment announces Minimum Support Prices (MSPs) 
on the recommendations of Commlaalon for Agricultural 
Costs and Prices (CACP). which In tum are based on a 
number of important factors. inter-lllia. cost of production. 
changes in input prices. input! output price parity. trends 
in local and global market forces. inter-crop price parity. 
and parity between prices paid and prices received by 
the farmers. No report as such on declining interest of 
farmers as a result of rise in Input costa has been 
received. 

The Govemment decides on the MSPs for various 
agricultural commodities keeping in view (I) the need to 
provide incentive to the producer for adopting imporved 
technology and for developing a production pattem broadly 
in the light of Rational reqUirements; (II) the need to ensure 
rational utilization of land. water and other production 
resources; (iii) the likely effect of the price policy on the 
rest of the economy. and (iv) terms of trade between 
agricultural sector and non-agricultural sector. 

The Govemment of India has taken several ateps to 
improve agricultural growth and {etum on Investment in 
agriculture. These include declaration of MSPs before 
sowing .... on. measures to improve production and 
productivity of various agricultural commodities through 
ensuring easy availability of credit. Irrigation facilities. crop 
diversification. marketing infrastructure and extension 
services. 

[English} 

Availability Of Certified Seed. And Fartlllaa,. 

1195. SHRI MILIND DEORA: Will the Minister of 
AGRICULTURE be pleased to state; 

(a) whether a study conducted by Chaudhary Charan 
Singh (CCS) Haryana Agricultural University. Hlssar has 
brought to light that certified seeds and fertilizers are 
available during dry months but not available during the 
sowing season thereby creating artificial scarcity to hike 
the price; 

(b) If so. whether the matter was brought to the 
Govemment by the farmers; and 

(c) if so. the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
A study conducted by Haryana Agricultural University, 
Hissar, in three villages of Haryana brought out that most 
of the farmers were satisfied with the availability of seeds 
and fertilizers. 

(b) and (c) Does not arise. 

Offtclal Language Cadre 

1196. SHRI RAVI PRAKASH VERMA: Will the 
Minister of AGRICULTURE be pleoed to Itate: 

(a) whether any official language cadre has been 
formed by the Indian Council of Agricultural Research 
(ICAR) as per the guidelines of the Union Govemment; 

(b) If so. the number of office ... Included In the cadre 
and date from which they are holding their pOlts In the 
eadre: 

(c) whether the council h .. adopted the .ame pay 
scales as prescribed by the Union Govemment for Hindi 
OffIcers! Assistant Directors; 

(d) If not, the reasons therefor; 

(e) whether promotional av~ue similar to their 
counterparts In the Union Govemment are available to 
Hindi Officers In the Council; 

(f) If not, the reasons therefor; 

(g) whether many Hindi Officers in the Council have 
retired from the service while holding eame poet; 

(h) If so, the detalle of such office ... and the reasons 
therefor; and 

(i) the details of number of Hindi Office,.. promoted 
during the last three years and till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The sanctioned strength In the cadre is as 
follows:-

1. Assistant Director (Official Language) 32 
Rs. 6500-200-10500 

2. Deputy Director (Official Language) 02 
Rs. 10000-325-15200 

3. Director (Official Language) 01 
Rs. 12000-375-16500 

Details of the officers holding the post is given In 
Annexure. 

(c) Yes, Sir. However, the pay seal .. for the Assistant 
Directors under Central Secretariat Official language 
Service (CSOlS) have not been adopted for ICAR as 
this pay scale has not been approved for Hindi staff 
working in offices not participating in Central Secretariat 
Official language Service (CSOlS) including subordinate 
offices. 

(d) The proposal for granting the pay scales of 
Rs. 7500-250-12000 in place of Rs. 6500-200-10500 to 
the Assistant Director (Official langauge) in Indian Council 
of Agricultural Research (ICAR) at par with their 
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counterparts belonging to the Central Secretariat Official 
Languages services (CSOLS) was not agreed to by the 
Ministry of Finance. The reasons for not extending the 
revised pay scales was that the higher scale of Rs. 7500-
250·12000 has been extended only to AD (Official 
Language) belonging to CSOLS and not elsewhere In 
the Central Govemment. 

(e) and (f) ICAR has framed its own Recruitment 
Rules for the various posts In the Official Language 
cadres. As per the existing hierarchy in the cadre, 
Assistant Director (Official Language) of the ICAR system 
in the pay scale of Rs. 6500-200-10500 are eligible to 
be considered for promotion to the poat of the 
Deputy Director (Official Language) in the pay scale of 
Rs. 1 0000·325·15200 after having rendered atleest eight 
years regular service in the grade. 

Deputy Director (Official Laniuage) of the ICAR 
system in the pay scale of Rs. 10000-325-15200 are 
eligible to be considered for promotion to the post of 
Director (Official Language) in the pay ecaIe of As. 12000-
375-16500 after having rendered atleast five years regular 
service in the grade. 

(g) and (h) No, Sir. However, only one Assistant 
Director (Official Language) of ICAR Hqrs. retired from 
the service holding the same post. 

Dr. B.P. Shanna, Assistant Director (Official Language) 
who was granted the pay scale of Rs. 10000-325-15200 
under the Assured Career Progression Scheme retired 
from the Council on 30.06.2007. 

Dr. Sharma's name did not figure in the zone of 
consideration for the post of Deputy Director (Official 
Language) at the time of holding the DPC for flUlng up 
the post of Deputy Director (OffIcial Language) 

(i) Shri Shyam Lal Prasad, Assistant Director (Official 
Langauge) was promoted to the post of Oeputy Director 
(OffIcial Langauge) with effect from 7.06.2006. 

StIIhJment 

List of Incumbents Holding IINI 
Post of Official lIIngusgtl 

SI.No. Name of the Date of appointment 
Incumbent to the grade 

2 

Director (Official Language) 

1. Shri H.C. Joshi 

Deputy Director (Official Language) 
,. Vacant 

Assistant Director (Official Language) 
,. Smt. Mithlesh Kumari Saxena 

2. Shri G.P. Saw 

3. Dr. (Ma.) Jessy Joseph C 

4. Shri Ghan Shyam Kalundla 

3 

12.09.2005 

10.05.1983 

17.01.1985 

03.01.1986 

04.04.1986 

2 3 

5. Smt. P.J. Sheela 24.02.1988 
6. Shri S.P. Unlyal 14.04.1988 
7. Shri Parveen Chanda 10.07.1989 
8. Shri Lakahmi Kant 01.12.1989 
9. Shri R.S. Gautam 01.09.1990 

10. Smt. Sujata Jethl OS.03.1991 
11. Sml. Seema Chopra 31.08.1991 
12. Shri Rajeahwar Prasad Uniyal 20.08.1993 
13. Shri P.R. Rao 25.06.1994 
14. Smt. Sulochana 18.07.1994 
15. Dr. (Ms.) Kumucini Nautiyal 31.10.1994 
16. Shri Ch Sree Rama Reo 06.11.1996 (AN) 
17. Smt. Madhu Bala Charsn 07.02.1997 (AN) 
18. Shri Sant Rem Yadav 27.03.1997 
19. Shri Keshay Dey 12.06.1997 
20. Smt. Archana Raghay 01.8.1997 
21. Shri M.L. Gupta 30.03.1998 
22. Smt. J Renuka 15.07.1998 
23. Shri S. Pradeep Singh 11.09.1998 

/Tl'llnsllltionj 

De-C1 ••• lfIClltlon of Put Racord. of W.,.. 

1197. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the former Chief of Army Staff has 
expressed the need to make public the classified records 
related to the wara fought against China In 1962 and 
against Pakistan In 1965 and 1971 for the purposes of 
study by Armed Forces planners and strategists; . 

(b) If so, whether the Govemment propoaea to make 
theae recorda available to army officials for the purpose 
of chalking out war strategies; and 

(c) the number of years after which such recorda 
can be made public? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) The then Chief of Army Staff on 27th September, 
2007 had expresaed the view that the histories of the 
Conflict with China, 1962 and the Indo-Pak Wars, 1965 
and 1971 should be available to mUltary strategists and 
other stakeholders to draw the ridht Ieasons from them. 

(b) and (c) A Committee to review the publication of 
War Histories was constituted by the Government. The 
Committee has given Its recommendations which are being 
considered for arriving at a final cIecieion on thle issue. 
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/EngIish] 

Occupation of Land by Army 

1198. DR. ARUN KUMAR SARMA: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Army has occupied a plot of land 
belonging to Kakapathar College in the T1nsukia district 
of Assam and is also running a transit camp of 11th 
Gokha regiment adjacent to the college premises thereby 
jeopardizing the academic environment of the said college 
for the last the last three years; 

(b) if so, the details thereof; and 

(c) the time by which this camp is likely to be closed? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) 

<a) to (c) The ground lying vacant and adjacent to 
Kakapathar College in the Tinsukia district of Assam is 
occupied by part of 7/11 Gorkha Rifles, with the 
permission of the Principal of the College. The deployment 
of Battalion Head Quarters of 7/11 Gorkha Rifles is due 
to operational necessity. No exact time frame for vacation 
of the above ground by the Army can be given at this 
stage. 

{Trsnslstion] 

RepreHntation of Minority Communltle. 
In Armed Force. 

1199. SHRI MOHO. TAHIR: Will the Minister 
DEFENCE be pleased to state: 

(a) whether the Government is contemplating to 
increase the number of recruits from minority communities 
in the Army; 

(b) if so, whether the recommendations of Sachhar 
Committee have been implemented; 

(c) if so, the number of personal recruited so far; 

(d) whether the target fixed for the current year has 
been achieved; and 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A. K. 
ANTONY): (a) to (e) Armed Forces have a secular and 
apolitical character. Recruitment to the Forces is based 
on merit and is open to every citizen of the country, 
without any discrimination on the basis of their caste, 
creed, religion of region. Ail the personne.1 from all 
communities and regions work together Without any 
distinction on the basis of caste creed or religion. 

Corporat. Sector In Retail Bu.ln ••• 

1200. SHRI PUSP JAIN: 
SHRI M. SHIVANNA: 
SHRI REWATI RAMAN SINGH: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether big corporate hOU888 and MNCs have 
entered the retail sector of the country in a big way; 

(b) if so, whether this has led to and adverse impact 
on the small retailers in the unorganized sector who are 
on a verge of losing employment; and 

(c) if so, the steps being taken be the Government 
to tackle this situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) There is no restriction on the entry 
of the big corporate houses and other domestic investors 
Into the retail sector. So far as foreign Investment In the 
retail sector is concemed, as per extant policy, Foreign 
Direct Investment (FDI) Is not permitted in retail trade, 
except in 'single' brand retail trade. The organized retail 
sector would reduce the cost of intermediation on account 
of economies of scale benefiting consumers and 
producerslfarmers. It also helps in establishment of cost 
effective supply chains. Besides, the organized retailing 
sector would create more employment opportunities and 
improve the quality of employment In the long run. The 
share of organized retailing in the total retail trade is 
very smail and it would not have any major adv .... e 
impact on retail outlets in the unorganized sector. 

(c) No action seems to be necessary at present in 
view of replies to <a) and (b) above. 

Food Security 

1201. SHRI KIREN RIJIJU: 
SHRI DHARMENDRA PRADHAN: 
SHRI BHUPENDRA SINH SOLANKI: 
SHRI MAHESH KANODIA: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether a recent report by the United Nations 
Food and Agriculture Organisation has Indicated that 
nearly one out of every five Indians is suffering from 
starvation; 

(b) if so, the details thereof and reaction of the 
Govemment thereto; 

(c) the reasons for failure of the Government to 
provide adequate foodgrains to the poor despite high 
economic growth and sufficient stocks of foodgrains in 
the country; and 

(d) the steps being taken by the Govemment to 
provide adequate doodgrains to the poor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): <a) No, Sir 

(b) to (d) Question does not arise. 
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Coneumer Price Index 

1202. SHRI RAJIV RANJAN SINGH -LALAN-: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleued to state: 

(a) wether the rate of Consumer Price Index In each 
of the months during January to September 2005,2006 
and 2007 was found higher In India In Comparison to 
other countries like America, China, Japan, Germany 
France, England etc; 

(b) If so, the details thereof indicating the comparative 
rates of Consumer Price Index during above period; and 

(c) the reasons for higher rate of Consumer Price 
Index In India? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. 

(b) The Consumer Price Index Numbers in respect 
of various countries like America, China, Japan, Germany, 

England from January 2005 to September 2007 and the 
rat.. of inflation based on these Index Numbers are 
enclosed as atatement I. The point to point rates of 
inflation based on the . Index numbers of the same period 
of previous year in respect of various contries 18 In the 
range of (-) 0.2 to 4.3. The All India Consumer Price 
Index Numbers for Industrial Workers (CPNIW) on base 
1982=100 from January to December 2005 and on new 
base 2001=100 from January to December 2006 to 
January to September 2007 and point to point rate of 
Inflation Is given statement II which are in the range of 
3.3 to 7.3, which are higher in companaion to the inflation 
rates of the countries under reference. 

(c) The most commonly used Consumer Price Index 
in India relate to Industrial Workers. The variations in the 
Index numbers of different countries cannot be compared 
with that of Indian CPI (IW) becaues of structural 
differences on account of various factors like different 
weighting diagrams or varying conaumptlon paHerns, 
different base periods,' differences in index methodologies 
used, concepts and sources of prices used, etc. in 
dlfferent countries. 

Statement I 

CoMumtJr Pries Indsx NUI1'1bms btling compili«! d MltNlstHi through intlflMnt by 
IllltiOUS COIH1tn.6 11M U.S.A., Chins, .mpsn, GBl771IIn)f France IUId u.K. 

Source: Consumer Price Index (AU Urban Consume,.) BIle: 1982-84=100 Country: U.S.A. 

Jan. Feb. Mar. Apr. May June. Jul. Aug. Sap. Oct. Nov. Dec. 

www.bIa.gov 2005 190.7 191.8 193.3 194.6 194.5 195.4 195.4 196.4 198.8 199.2 197.6 196.8 
2006 198.3 198.7 199.8 201.5 202.5 202.9 203.5 203.9 202.9 201.8 201.5 201.8 
2007 202.4 203.5 205.4 206.7 207.9 208.4 208.3 207.9 208.6 208.9 

Consumer Price Index Base: The same month last year=1oo Country : China 
www.atal8.gov.ch 2005 101.9 103.9 102.7 101.8 101.8 101.6 101.8 101.3 100.9 101.2 101.3 101.6 

2008 101.9 100.9 100.8 101.2 101.4 101.5 101.0 101.3 101.5 101.4 101.9 102.8 
2007 102.2 102.7 103.3 103.0 103.4 104.4 105.6 106.5 106.2 

GenerII Index Tl1'II SerIes Bue: 2005e1oo Country : Japan 
www.stait.go.JP 2005 100.1 99.8 100.1 100.2 100.3 99.9 99.8 99.9 100.2 100.2 99.8 99.9 

2006 100.0 99.7 99.9 100.1 100.4 100.1 100.8 100.8 100.8 100.6 100.1 100.2 
2007 100.0 99.5 99.8 100.1 100.4 100.2 100.1 100.6 100.6 

Consumer Price Index (Non-adjusted value) Base: 2001=100 Country : Germany 
www.destalis.ge 2005 

2006 109.1 109.5 109.5 109.9 110.1 110.3 110.7 110.6 110.2 110.3 110.2 111.1 
2IXJ7 110.9 111.3 111.6 112.0 112.2 112.3 112.8 112.7 112.8 11S.0 

Consumer Price Index Ba88:1998=1oo Country : France 
www.il1H8.fr 2005 110.7 111.3 112.0 112.2 112.3 112.5 112.3 112.7 113.2 113.1 112.9 113.0 

2006 112.94 113.38 113.69 114.16 114.66 114.65 114.46 114.85 114.59 114.34 114.47 114.73 
2007 114.34 114.56 115.04 115.6 115.89 116.03 115.74 116.20 116.33 '116.62 

CoIllUllllr Price Index Sue : 2005=100 Country : U.K. 
www.ltaIIIIIcs.goy.1Ik 2005 98.6 98.8 99.3 99.7 100.0 100.0 100.1 100.4 100.6 100.7 100.7 101.0 

2006 100.5 100.9 101.1 101.7 102.2 102.5 102.5 102.9 103.0 103.2 103.4 104.0 
2007 103.2 103.7 104.2 104.5 104.8 105.0 104.4 104.7 104.8 106.3 
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Point ID point R.m of Inf/8tion on Consumer Ptictl IndiIK. NllmbBrs btNng COITIfJII«I tI~ through InIBmtII by 
various counlTitls like U.S.A., China, J8plIn, Gstm8ny, Rl18nctJ and u.K. dtIpicttId on thtI Ionnu18 bBIng used in Indill 

Consumer Price Index (All Urban Consumers). Base: 1982-84c-100 Country : U.S.A. 

Jan. Feb. Mar. Apr. May June July August Sept. Oct. Nov. Dec. 

2005 3.0 3.0 3.1 3.5 2.8 2.5 3.2 3.6 4.7 4.3 3.5 3.4 

2006 4.0 3.6 3.4 3.5 4.2 4.3 4.1 3.8 2.1 1.3 2.0 2.5 

2007 2.1 2.4 2.8 2.6 2.7 2.7 2.4 2.0 2.8 3.5 

Consumer Price Index Base: The same Month last year=100 Country : China 

2005 1.9 3.9 2.7 1.8 1.8 1.6 1.8 1.3 0.9 1.2 1.3 1.6 

2006 1.9 0.9 0.8 1.2 1.4 1.5 1.0 1.3 1.5 1.4 1.9 2.8 

2007 2.2 2.7 3.3 3.0 3.4 4.4 5.6 6.5 6.2 

General Index lime Series Base: 2005=100 Country ; Japan 

2005 

2006 -0.1 -0.1 -0.2 -0.1 0.1 0.5 0.3 0.9 0.6 0.4 0.3 0.3 

2007 0.0 -0.2 -0.1 0.0 0.0 -0.2 0.0 -0.2 -0.2 

Consumer Price Index (Non-adjusted value) Base: 2001 = 100 Country : Germany 

2005 

2006 

2007 1.6 1.6 1.9 1.9 1.9 1.8 1.9 1.9 2.4 2.4 

Consumer Price Index Ba8e:1998=100 Country: France 

2005 1.6 1.6 1.9 1.8 1.5 1.7 1.8 1.7 2.2 1.8 1.6 1.5 

2006 2.0 1.9 1.5 1.7 2.1 1.9 1.9 1.9 1.2 1.1 1.4 1.5 

2007 1.2 1.0 1.2 1.3 1.1 1.2 1.1 1.2 1.5 2.0 

Consumer Price Index Base: 2005=100 Country: U.K. 

2005 1.6 1.6 2.0 1.9 1.9 1.9 2.4 2.3 2.4 2.3 2.1 1.9 

2006 1.9 2.1 1.8 2.0 2.2 2.5 2.4 2.5 2.4 2.5 2.7 3.0 

2007 2.7 2.8 3.1 2.8 2.5 2.4 1.9 1.7 1.7 2.0 
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AII-Indill ConsUfT1tlr Prictl IndtIx NumbtJr for Induslri81 WO/Ksm 

YearlMonth Sue 1982=100 Base 2001=100 

2005 2006 2007 

January 526 119 127 

February 625 119 128 

March 525 119 127 

April 529 120 128 

May 527 121 129 

June 629 123 130 

July 538 124 133 

August S40 124 133 

September 542 125 133 

October 548 127 

November 553 127 

December 560 127 

PoInI-to-PoinI RBis of InRsIion 

On Base 1982=100 On converted On Base 
Index to 2001=100 

1982=100 
2005 2006 2007 

January 4.4 4.8 6.7 

February 4.2 5.0 7.6 

March 4.2 5.0 6.7 

April 5.0 5.1 6.7 

May 3.7 6.3 6.6 

June 3.3 7.6 5.7 

July 4.1 6.7 6.5 

August 3.5 6.3 7.3 

September 3.6 6.8 6.4 

October 4.2 7.3 

November 5.3 6.3 

De-::ember 5.6 6.9 

Note: Tile Unking Factor for converting 2001.100 series Ail-India Index to 1982 .. 100 serlae Index Is 4.63. 
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RI .. In Price of Conaumer Item. 

1203. SHRI PANKAJ CHOWDHARY: 
PROF. VUAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 
SHRI M. SHIVANNA: 
SHRI K. SUBBARAYAN: 
SHRI TEK LAL MAHTO: 
SHRI PRABHUNATH SINGH: 
PROF. RASA SINGH RAWAT: 
SHRI JYOTIRADITYA M.SCINDIA: 
SHRI A. V. BELLARMIN: 
SHRI KAILASH NATH SINGH YADAV: 
SHRI MOHO. TAHIR: 
SHRI SWADESH CHAKRABORTY: 

WUI the MINISTER of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pleued to state: 

(a) whether the attention of the Govemment has been 
drawn towards the unabated increase in the prices of 
conaumer Items during the last six months; 

(b) if so. the details thereof; 

(c) whether the Govemment hu framed any concrete 
policy to control the price rise; and 

(d) H 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Govemment 18 aw.re of price 
situation of .... ntlel commodities In country. Compari8on 
of retail prices in Delhi as on 20.11.07 .nd 20.5.2007 
(six months back)ls as under:-

CommodIty Retail Prices Retail Prices Variation 
(20.11.07) (20.05.07) (In As.) 

2 ;3 4 

Rice 18.00 15.00 1.00 

Wheat 12.00 12.00 0.00 

Alta 13.00 13.00 0.00 

Gram 35.00 33.00 2.00 

Tur 40.00 38.00 2.00 

1 2 3 4 

Sugar 17.00 17.00 0.00 

GtcuKhJt or 121.00 102.00 18.00 

Mustard OIl" 84.00 58.00 8.00 

Vanupati 62.00 57.00 5.00 

Tea (Loose) 108.00 105.50 2.50 

MilkO 20.00 18.00 2.00 

Potato 11.00 8.00 2.00 

OnIon 14.00 10.00 4.00 

Salt (Pack) 10.00 8.00 2.00 

• Aa. Per litre ·refIned 011 

(c) and (d) Government Is .w .... of the IncreaIe in 
prtcea of euenttal commodItIea such .. wheal, puIIeI & 
edible 011 .nd has responded by t8king a eerlea of 
rneMuce. such .. augmenting domedc IuppIiIe of wheat 
and pulses through Importl at reeduced ratee of duty. 
ban on export. of pu ..... wheat and reduction In cuetom 
duty of edible ou.. 

The concrete policy measure. taken by the 
Govemment .re given below: 

(i) To .ugment availability of whe.t during the 
current year STC in proceu of Impoling 13.06 
Iakh Mt8 (+1-5%). So far. about 4.35 Iakh tonnea 
of wheat has arrived In Indl. as on 14.11.2007. 
The balance quantity of wheat is scheduled to 
arrive .t Indl.n port. from November to 
December 2007. Period of validity of Import of 
wheat at zero duty was extended from 31.12.08 
to 28.2.2007 and further to 31.12.07 

(ii) Export of wheat ha. been banned w.e.f. 
09.02.2007. The ban will remain In force up to 
31.12.2007. 

(iii) In order to maximize procurement of wheat and 
paddy. the Govemment has been announcing 
bonU181 In the last 5 y...... The Govemment 
has on 9.10.2007 made a decision to fix the 
MSP of wheat for Crop Year 2007-08(to be 
marketed in RMS 2008-0'») at RI. 1000 per 
quintal. It aIIo approved an Inca1tive bonus of 
RI. 100 per quintal during the KharIf Marketing 
Sauon 2OO7-D8 for rice. Simllarty. the export of 
non-baamati rice below Minimum Export Price 
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of $425 per MT has been banned by the 
Government on 25.10.07. 

(iv) Government hila taken steps to Insulate the poor 
section of society from price rise by dleb1bution 

Years 2003-04 2004-05 

239.31 293.55 

(v) Government has protected vulnerable sections 
of society through Targeted Public Distribution 
System (TPOS) and Antodaya Anna Vojna 
(AAV). The strengthening of the T.PDS to 
Improve It I efficiency, accountability and 
efIec:Ihwt •• II an ongoing proc.a.The Targeted 
PUblIc OIltrlbutlGn System Is operated under the 
joint IWSpOneIbIIIly of the Central and the State 
GoYemmente wherein the Central Government 
Ie I'8IpOn8ibIe tor procurement of foodgraina, 
Itorage and their transportation upto principal 
diltributlon centres of FCI. And the state 

FInancial Ve ... TPDS 

Wheat Rice 

2002-03 97.n 105.64 

2003·04 108.09 133.85 

2004-05 130.31 166.21 

2005-06 121.91 191.96 

2008-07 103.90 212.49 

2005-06 

311.05 

of these commodities through POS. The 
Increasing trend of offtake of foodgrains year 
after year shows the improvement In the 
perfonnance of Public Distribution System In the 
country. 

Off take of foodgralns 

2006-07 

313.70 

(Lakh tonnes) 

2007·08 
(upto August, 07) 

138.02 

Government are responsible for IdentificatloA of 
beneficiaries, Issue them ration cards and 
distribute foodgralna through a vaat network of 
4.91 lakh Fair Price Shops scattered all over 
the country. 

(vi) Under the TPOS, wheat, rice, sugar and 
kerosene oils are allocated to State Govemments 
for distribution through the F$lr Price Shops. The 
offtake of wheat and rice under Targeted Public 
Distribution &yatem (TPOS) and Other WeHare 
Schems (OWS) has, however, been going up 
as shown In Table. 

(in lakh tonnes) 

OWS 

Wheat Rice 

10.67 17.12 

53.39 82.24 

41.24 64.85 

39.30 58.66 

12.89 38.01 

(vH) The Central Issue Price for rice and wheat for different categories is given in table below. The Central Issue 
Price has not been revised since 1.7.2002. 

APL BPL MV 

830 '~ Grade &795 (Com~) 565 300 

Wheat 610 415 200 
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(viii) Customs duty on import of pulses wu reduced 
to zero on June B, 2006 and the period of 
validity of import of pulses at zero duty has 
been extended from 31.3.07 to 1.B.2oo7 and 
further to 31.3.09 

(ix) A ban wu Imposed on export of pulses with 
effect from June 22, 2006 (except export of 
kabuli chana w.e.f. 7.3.07). The period of validity 
of prohibition on exports of pulses which was 
Initially upto 31.3.07 was further extended upto 
31.3.2008 vide DGFT Notification dated 9.3.2007 

(x) As per Inltatlve of Government the State 
agencies (NAFED, PEC Ltd, MMTC and STC) 
would target to import 1.5 Million Metric Tonnee 
(MMT) of Imports of pul..... Out of the total 
contracts of 12.23 lakh tonnes made by these 
agencies 7.21 lakh tonnes have arrived up to 
13.11.2007. 

(xl) Public Sector Undertakings (PSUs) had been 
uked to Import edible olla and to augment 
edible oils availabHIty In the domeatic market 
during the current festival .... on. So far, they 
have placed orders for Import of 43,500 tonnes 
of edible oU. as on 19.11.2007. 

(xli) With effect from 23.7.07 the Import duty on 
sunflower oil, both crude and refined, has been 
reduced and now stands at 40% and 50% 
respectively. Prior to 1.3.07 they were 6&'10 ancl 
74% reepectlvely. 

(xIII) With effect from 23.7.07, the import duty on palm 
group of oils has been further reduced by ten 
percentage points, making the Import duty on 
Crude Palm 011 (CPO) at 45% and that on 
refined palm 011 at 62.5%. The Govemment has 
also withdrawn the 4% additional countervailing 
duty on all edible oils. Prior to 24.1.07 these 
were 70% and 80% respectively. 

(xiv) With effect from 23.07.07, import duty on Soya 
oils has been reduced from 455 to 40%. 

(xv, To dampen the exports, NAFED has 
continuously monitored prices and has been 
fixing Minimum Export Prices (MEP) accordingly. 
To increase the domestic availability of onion, 
NAFED increased the MEP from USD 250 PMT 
in March/April 2007 to US$495 PMT in October 
2007. The export of onion was also put under 
license through designated canaUzing agencies 
vide Notification No.22 (AE-2007)(2004-2009 
dated 4th October 2007. This restriction has now 
been lifted w.e.f. 16.11.07 having regard to the 
increased availability of kham onion. 

Furthennere, Government also organized sale of 
onion through mobile centres operated by Delhi 

Govemment, NAFED, Kendrlya Bhandar as well 
as Mother Dairy. The.e outlets numbering 
around 375, sold onion at As. 17-1 B per kg. 
when the outside price was As. 22-24 per kg. 

Due to above Govemment efforts, today (on 21-
11'()7) the onion prtcea at Lualgaon have come 
down to As. n5 per quintal from As. 1851/ 
quintal on 1 October 2007 and in ~r Mandl 
to Rs. 780 per qulntat from As. 2035 per quintal. 
The retaH prices of onion at Deihl has now 
stabilized at As. 14 per kg on 20.11.07. 

(xvi) Steps were taken by Aeserve Bank of India to 
reduce liquidity In the system by Increasing the 
cash reserve ratio, first to 7% w.e.f. 6 August 
2007 and then to 7.5% on 30 October 2007. 
Theee have mopped up liquidity in the market 
by r:nore than As, 30,000 crores. 

(xvII) Forward Markets Commission (CMC) has on 
23.01.07, directed the three National Exchang .. , 
namely (a> Multi Commodity Exchange of India 
Ltd., (b) National Commodity & Derivatives 
Exchange Ltd., (c) National Multi Commodity 
Exchange of India Ltd., to delist aI contracts of 
Tur and urad and to close out ali outstanding 
positions In all Tur and Urad contracts at the 
closing price on 23.01.07. FMC has also stated 
that no further contracts shall be launched 
without its prior approval and permission already 
granted to launch contracts in Urad and Tar 
stands withdrawn. 

(xviII) FMC has on, 27.2.2007, directed all the three 
National Exchanges that no new futures 
contracts In whMt and rtce sha ... be launched. 
In the latter to the Exchangea, FMC has stated 
that permission already granted for yet to be 
launched contracts stands revoked and that In 
respect of running contracts in these 
commodities no new position should be a1towed 
to be taken. Only squaring up of poaItions should 
be allowed. 

(xix) To contain volatility in the futures prices of 
wheat, sugar, pulses, etc. Foward Markets 
Commission (FMC) has taken required regulatory 
measures such as imporition of limits on open 
position, reduction in limits on dally price 
fluctuations and Imposition of additionaVapeclai 
margins. 

(xx) An Expert Committee has been set up under 
the chairmanship of Shri Abhijlt Sen, Member, 
Planning Commission to study impact, If any, of 
the trading in forward markets on the prices of 
the commodities. 

(xxi) Keeping in view the prevailing price situation, 
the Central Govemment had issued a Central 
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{English} 

Order dated 29.08.2006 under the Essential 
Commodities Act, 1966 to enable the State 
Governments to Invoke Stock limits In respect 
of wheat and pulses for 8 period of 6 months. 
By virtue of this Order, the State Governments 
JUT Administrations have been empowered to 
take effective action to bring out the hoarded 
atook of these Items to ensure their availability 
to the common people at reasonable prices. 
Government has, on 1.9.2007, extended the 
validity of the Central Order by another six 
months. 

Decline In Agricultural Production 

1204. SHRI JYOTIRADITYA M. SCI NOlA: Will the 
Minister of AGRICULTURE be pleased to state: 

(8) whether the Govmment has received any reports 
from the State Governments about the decline in 
agricultural production ad productivity attributable to 
diYe ... ion of AgrICultural labour from fields to National Rural 
Employee Guarantee Programme (NREGP) works; 

(b) if 10, the details thereof, State-wise; and 

(c) the reaction of the Government thereto? 

THE MINiSteR OF STATE IN THE MtNlSTRY OF ," AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) No such reports have be.n received from the 
State Govemm.nta. Both production and productivity of 
major aricultural crops In the country show Increase since 
2005-06 as show below:-

(Million Tonnes) 

Crop 2005-06 2006-07* 

Foodgrains 208.60 216.13 

Ollseeds 27.98 23.880 

Sugarcane 281.17 345.31 

Cotton' 18.50 22.70 

·4th advance estimates released on 19.07. 2007 
• Mllllon bales of 170 kg each 
OProduction declined due to declined in area coverage. 

(c) As such the National Rural Employee Guarantee 
Programme, which has been operational since Februrary 
2006 does not seem to have any adverse impaCt on the 
agricultural production and productivity. 

/TrsnslsIionJ 

Production of Milk In Stat .. 

1205. PROF. VIJAY KUMAR MALHOTRA 
SHRI SANTOSH GANGWAR: 
SHRI PUSP JAIN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the milk production is declining every 
year in the country; 

(b) If so, the details thereof and the reasons therefor; 

(0) the quantum of milk produced annually in the 
country during the last three years, State-wise; 

(d) whether the Government has any scheme to 
promote milk product in in the country and particulariy in 
Delhi; and 

(e> if so, the details thereof? 

TtiE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) Does not arise. 

(0) As given In the statement enclosed. 

(d) and (e) Government of India is Implementing 
following schemes to promote milk production in the 
country: 

(I) Integrated Dairy Development Project. 

(ii) National Project for Cattle and Buffalo Breeding 
(NPCBB). 

(iii) Centra1 Cattle Breeding Farms. 

(iv) Central Herd Registration Scheme for 
development of bovine population . 

However, Government of National Capital Territory of 
Delhi is not participating in NPCBB as there is a total 
ban on running dairy farms in urban a~eas. Moreover 
due to urbanization, the rural area in Delhi is shrinki~g 
day by day. 
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Statement Improvement In Agrlcultu,. lector 

TllbM 1: MiAt' PtrXlucllon by SIMa 1206. SHRI TEK LAL MAHTO: Will the Minister of 

Eslimlltu of Milk ProdtJctIon.-StltlwIsIJ (tXJO 1onnt!J6) AGRICULTURE be pleased to state: 

Slate 2Q03.04 2004-05 2006-06 (a> whether the contnbutlon of Agriculture Sector In 

Andhra Pradesh 6959 7257 7624 economic development of the country has been declining; 

Arunachal Pradesh 46 48 48 (b) H 80. the detaHa thereof and the reasons therior; 
Assam 727 739 747 and 
Bihar 3180 4743 5080 
Chhaltisgarh 812 831 839 (c) the stepa taken by the Government to improve 

Goa 48 57 56 
the deterlorattng condition of the Agriculture Sector In the 
countny? 

Gujarat 6421 6745 6960 
Haryana 5221 5222 5299 THE MINISTER OF STATE IN THE MINISTRY OF 

Himanchal Pradesh 786 870 869 AGRICULTURE AND MINISTER OF STATE IN THE 

J & K 1414 1422 1400 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIlAL BHURlA): (a> 

Jharkhand 964 1330 1335 and (b) According to the data complied by Central 
Kamataka 3857 3917 oW22 Satlatlcal Organization. the ahare of agrtoulture and aIlIecI 
Kerala 2111 2025 2063 sector In the total Gross Domestic Product (GOP) at 

Madhya Pradesh 5388 5506 8283 constant (1999-2000) price declined form 20.2 per cent 

Maharashtra 6379 6567 8769 In 2004·05 to 19.7 per cent In 2005-08 and further to 
18.5 per cent In 2~7. ThIs was mainly due to Incre ... 

Manipur 71 75 n In the relative share of GOP in servicea .ector which h .. 
Meghaiaya 69 71 73 improved from 52.7 per cent in 2004-05 to 54.1 per cent 
Mizoram 15 16 15 In 2005·06 and further to 54.9 per cent In 2006-07: 

Nagaland 63 69 74 

Orissa 997 1283 1342 
(c): The National Development Council (HOC) In Ita 

52rd meeting held on 29th May. 2007 reaffirmed Ita 
Punjab 8391 8554 8909 commitment to achieve 4 per cent annual growth in the 
Rajasthan 8054 8310 8713 agricultural aector during the EleYenth Plan and reaoIved 

Sikkim 48 46 48 that agricultural development 8lliIIIgiw .,... be ~ed 

Tamil Nadu 4752 4784 5474 to meet the needs of farmera .... urged the Central and 

Tripura 84 86 87 
State Governmenta to evolve a ....... to rejuenat. 
agricuIure. Towards Improving the growth In Ihe ~e 

UHar Pradesh 15943 18512 17356 sector. Government has Initiated the following: 
Uttarkhand 1188 1195 1206 
West Bengal 3686 3790 3891 Launched Foode Security MiNion with an outlay of 

A&N leland. 25 24 20 
Rs.4880 crore for the Eleventh Plan period. It aimI to 
add additional 10 million tonnea of rice, 8 million tonnes 

ChandIgaIh 44 43 48 of wheat and 2 million tOMel of pulles by the end of 
D&N Haveli 8 4 5 the Eleventh Plan. 

Daman & Diu 1 1 
Delhi 299 303 310 Ruhtriya Kriehl Vikas Yojana (RKVY). a State Plan 

Lakhadw8ep 1 2 
Scheme. with an outlay of Rs. 2SOOO crore aims at 
achieving 4% annual growth in the agriculture sector 

Puducheny 40 41 43 during the Eleventh Ptan period. to enlUr. a holistic 

All Incia 88082 92484 97086 development of agriculture and ailed 88dora. 
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The newly created National Rainfed Area Authority 
(NRAA) would .. slst States In Planning for ralnfed areas. 

Providing additional reBources for irrigation. 

Strategic focus on the national agriculture research 
effort. 

{English} 

Employment Information Service 

1207. SHRI M. SREENIVASULU REDDY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government proposes to provide 
employment infonnatlon service which is needed to be 
provided In the e-Govemance made to support the new 
initiatives at providing employment guarantee In the 
backward districts; 

(b) if so, the details therof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) Ministry of Rural Development 
has already provided information regarding National Rural 
Employment Guarantee Act on their web site-http:// 
rural.nio.in-Mlniatry of Labour & Employment has also 
initiated a MIssion Mode Project (MMP) on computerizallon 
of Employment Exchanges, under the National e-
Governance Plan under which all the Employment 
Exchanges are proposed to be computersled and 
connected with a National Web Portal to facilitate 
dissemination of employment throughout the country. 

Coconut Production 

1208. SHRI VARKALA RAOHAKRISHNAN: 
SHRI P.C. THOMAS: 
SHRI ANANTA NAYAK: 

Will the MInister of AGRICULTURE be pleased to 
state: 

(a) the total production of coconut recorded in the 
country during the IaBt three years; State-wise; 

(b) whether the coconut production is sufficient for 
domestic use; 

(c) whether the Union Government is aware that the 
coconut growers in the country are facing crisis due to 
mar1<et fluctuations; 

(d) if so, the steps taken by the Government so far 
in this regad; 

(e) whether the amounts declared for replantation of 
coconut have been disbursed; 

(f) If so, the details therof; and 

(g) if not, the details of the States where such 
disbursement have not taken place? 

THE MINISTER .OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The total production of coconut in the country 
waa 12, 178.2 million nuts during 2003-04,12,823.9 million 
nuts during 2004-05 and 14,811.1 million nuts during 
2005-06. Production of coconut Is sufficient for domestic 
use. State-wise data during the latest three years is given 
in Btatement enclOSed. 

(c) and (d) The mar1<et prices of coconut have been 
showing a downward trend from the third quater of 2005 
onwards. To ensure that the coconut growers get 
remunerative prices for their produce, the Government of 
India has been fixing the Minimum Support Price (MSPs) 
f:)r MilUng and Ball Copra on annual basis and arranging 
their procurement through designated central agency 
namely National Agricultural Cooperative Marketing 
Federation of India Ltd.(NAFED). During 2007 season, 
the MSP fixed for Fair Average Quality (FAQ) Milling and 
Ball Copra have been Rs. 3,620/- and As. 3,B70/-per 
quintal respectively, and NAFED has so far procured 
21,733 MTs. Of Milling Copra and 19,159 MTs of Ball 
Copra. 

(8) to (g) The matters regarding disbursement of 
funds for replantation of coconut wou1d follow with the 
approval of the Scheme fvr "Replanting and Rejuvenation 
of Coconut Gardens in Traditional States in India" by the 
Govemment. 
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SIJI ..... PnxIucIkJn 01 Ctxonut in Intb for IhtI /11$/ 3 )IrNIfS 

(in Million nuIs) 

StateslUnion Tenttorles 2003-04 2004-06 2005-06 
(revfaed) (reYiaed) (Final) 

Andhra Pradesh 1,195.0 1,199.3 892.0 

Assam 154.3 154.3 204.9 

Goa 122.2 123.5 126.3 

Gujarat 111.7 138.3 138.3 

Kamataka 1,529.1 1,209.6 1,209.8 

Kerata 5,484.0 5,727.0 8,328.0 

Maharashtra 273.4 273.4 273.4 

Nagaland 1.2 1.2 1.2 

Orissa 243.4 274.8 274.4 

Tamil Nadu 2,560.5 3,243.5 4,867.1 

Tripura 7.0 7.0 7.0 

Wast Bengal 317.5 310.9 323.5 

A & N Islands 95.2 87.1 87.1 

Lakshadweep 53.0 53.0 53.0 

Pondicherry 30.7 30.0 27.9 

All India 12,178.2 12,832.9 14,811.1 

Source: DirectOlllte of Economics & Statistics, Ministry of Agriculture, Oovt. 01 India. 

Statue of Centrally Sponaored SChe .... 

1209. SHRI N.S.V. CHITTHAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the present status of Centrally Sponsored 
Schemes being implemented in Tamil Nadu; 

(b) the date on which the last review of these 
schemes was done in the State; 

(c) the deficiencies that were noticed in the scheme 
during review; and 

(d) the details of corrective measures taken, If any, 
with regard thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The following Centrally Sponsored Scheme are being 
Implemented in the State of Tamil Nadu:- (i) Macro 
Management of Agriculture (II) the Integrated Scheme of 
Ollseeds, Pulses, Oilpalm and Maize, (iii) the National 
Horticulture MiSSion, (Iv) Micro-irrigation, (v) the Support 
to State Extension Programmes for Extension Reforms, 
(vi) Technology Mission on Cotton and (vii) the National 
Bamboo Mission. In addition, a National Food Security 
Mission has been launched recentfy. A statement on 
outlays and expenditure of various Schemes in 2007-08 
In the State of Tamil Nadu is enclosed. 
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(b) The performance under these Schemes is 
reviewed during the meetings held from time to time. 
The review of the progress of the Action Plan under the 
National Horticulture Mission was done during September, 
2006 in Tamil Nadu by a Joint Inspection Team. 

(c) and (d) Corrective action is taken to remove 
deflciern;ies noticed in Implementation of the sch9mes on 

the basis of such reviews. In Tamil Nadu, it was observed 
that the farmers are growing only the traditional variety 
of Banana, namey, Poovan Not much progress had been 
made, except the Identification of beneficiaries, under the 
components such as bee keeping and water resources. 
The State Govemment has been reminded to take follow 
up action on the observations made during the review. 

StIIt.ment 

Allocs/ion & RlJltlsstls of IhB OtIpsrtmBn/ of Agticuhulf) & CooptIflI/ion for Tamil Nadu 
undtlr Ctlntflllly-Sponsonld Schtlmes during 2007·08 

S. No Name of the Scheme Allocation 2007-08 Released 2007-08 
(1111 date) 

1. Macro Management of Agriculture Scheme 60.55 27.25 

2. Technology Mission on Cotton (TMC-MM·II) 3.60 2.88 

3. Integrated Scheme of Oilseeds Pulses, Ol/palm and Maize (ISOPOM) 12.00 9.00 

4. Micro Irrigation 

5. National Horticulture Mission 

6. Support to State Extension Programmes for Extension 

7. National Bamboo Mission 

Total 

Note # No Release 

Production of Wheat 

1210. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of AGRICULTURE be pleased to slate: 

(a) whether any assessment has been made to 
determine the quantity of wheat India will have to produce 
per year so as to ensure food security in the future; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir, Following table presents th projected 
demand of wheat in the country for the years 2007·08 to 
2011-12: 

133.85 # 

203.05 50.76 

11.24 6.79 

2.63 0.70 

426.92 97.36 

(Million Tonnes) 

Year Projected Demand 

2007·08 71.19 

2008·09 72.72 

2009·10 74.26 

2010·11 75.80 

2011·12 77.36 

Note: Projected demand is based on Behavlouristic Approach. 
i.e.. rate of growth 01 per capita income. elasticity 01 demand 
and population growth rate, The rate of growth 01 per capita 
disposable Income is 4.8% Demand Includes seed, feed and 
wastage 0 12.5% of total demand. 
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{TmnsIs/ion} 

Setting up of Delane. Production Unit 
In Rural ArH 

1211. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the Government proposes to set up any 
Defence production unit in tribal and rurallbackward 
regions; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) The 
Govemment has decided to set up a small arms factory 
at Korwa, in Sultanpur district of Uttar Pradesh. 

BSNL Tower 

1212. SHRI GHURAN RAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether network of Bharat Sanchar Nigam Umited 
(Cell One) do not work in the State of Jharkhand 
especially In Palamu division; 

(b) if so, the detalla thereof; 

(c) whether any request has been received for setting 
up of BSNL tower in those regions; 

(d) if so, the details thereof; and 

(e) the action taken!belng taken by the Govemment 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, at few toc.tlons 
viz. Manjhlaon, Sultanl, Pankl, Patan, LesligunJ and 
Mahuadand in Oaltongunj Secondary Switching Area (SSA) 
where Base Transceiver Stations (BTS) were installed In 
first phase, there are intermittent problems which demand 
frequent repairs. BSNL has initiated action for replacement 
of mobile equipment at these places during the current 
financial year with equipment having enhanced capacity 
and features. 

(c) to <e) Requests have been rec:etved for installation 
of Cellphone Towe ... (BTS) at Meral and Karkata In 
OaltongunJ SSA. BSNL decides rollout of GSM baaed 
mobile network in!sr-.lia, based on techno-commercial 
viability and presently out of the said two location only 
Meral has been included In the GSM based mobile 
Network augmentation plan. 

{English} 

Payment of Traneportatlon Chargee 

1213. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether there Is any stipulation regarding minimum 
distance between Food Corporation of India (FCI) 
Godowns or Railway stations and rice mills 'or payment 
of transportation charge. to rice mille ... ; 

(b) if so, the details thereof; 

(c) whether Comptroller and Auditor General audit 
report NO,11 of 2007 has revealed irregular and Improper 
payment to millers in contravention of the stipulated rules; 

(d) if so, the details thereo' and reaction of the 
Govemment thereto; and 

(e) the steps taken to recover such Improper 
payments and check such Irriegularltles In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR.AKHILESH PRASAD 
SINGH): (a) and (b) Prior to Kharlf Marketing Season 
(KMS) 2003-04, forwarding and transportation charges for 
delivery of rice by mille... upto a distance 0' 8 kilometers 
were sanctioned by the Government. However, with effect 
from KMS 2003-04, the milling charges worked out by 
the Tariff Commission were allowed which Include. 
transportation and forwarding charges of paddy/rice up 
8 kilometers from the premises of the mills. 

(c) Yes, Sir. 

(d) CAG has pointed out that while fixing final rates 
for Custom Milled Rice, transportation charges were 
allowed to rice millers without considering the element of 
transportation charges paid alongwlth provlalonal rates 
resulting In excess payment of Rs. 408.21 erare to State 
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Governments and their agenciM during 1998-99 to 2002-
03. The matter ia under examination in consulation with 
the Food Corporation of India (FCI). 

(e) The Tariff Commission has been requested to 
conduct and indepth study for fixation of normative 
transportation charges for delivery of Custom Milled Rice 
(CMR) and levy rice by the millers beyond 8 kilometers. 

{Translalkm} 

Modemlutlon of Postal Department 

1214. SHRI KASHIRAM RANA: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemmet proposes to modemise 
the postal department with latest and sophisticated 
technical equiments; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to make It a 
profit earning organisation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR.SHAKEEL AHMAD): (a) Yes, Sir. 

(b) In the Xlth plan the Department of Poets has 
submitted a proposal to the Planning Commission for; 

(i) computerization of 17598 Departmental Post 
Officea and 64,000 Branch Post 0ff1ce8 and 
Network all computerized offices 

(ii) provide Automatic Mail Processing Centres 

(iii) Provide Remotely managed Franking Machines 
and Cash Counting Machines 

(iv) Provide anywhere anytime banking. 

(c) Following steps have been taken by the 
Department to enhance the revenue eamlng ability of the 
organization: 

(i) Business Development and Marketing Directorate 
hal been set up In the Department of POIte. It 
alms lit developing new products and tervicea 
and aima to make Department 01 Posts a 
customer oriented organization with business 
approach. 

(Ii) A number of business products like Speed Post, 
Express Parcel Post and Business Post have 
ben introduced. 

(iii) Value additions like collection from customer 
permises, credit facility, volume based discounts, 
door to door delivery, online track and trace 
system, pre-mailing services etc. have been 
introduced. 

(iv) Retail network of the Department of Post has 
been leveraged for providing new services and 
generating additional revenue. 

(v) The department has taken initiatives to work out 
various business alliances and partnership with 
public and prvate corporations for leveraging the 
postal network in rural as well as urban areas. 

/English} 

Report of Spactrum Allocation 

1215. SHRI ASADUDDIN OWAISI: Will the Minister 
of .. COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has accepted Telecom 
Engineering Centre (TEC) Report of spectrum aUocation; 

(b) if so, the details thereof alongwith the 
recommendations made by the Centre; 

(c) whether the Govemment has formed a Committee 
to review the TEC recommendations; and 

(d) H so, the time by which the Committee is likely 
to submit its report and a final decision Is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
-COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR.SHAKEEL AHAMD): (a) and (b) Telcom Engineering 
Centre (TRC)'s Report, Inte,..slia, on 'Spectral Efficiency' 
haa been accepted by the Government In-prinCiple. GSM 
Subscriber Base Criterion on Spectral Efficiency as per 
the Report of TEC is given in the statement enclosed. 

(c) and (d) On 07-11-2007, Government has 
constituted a Committee to recommend revised subscriber 
baaed spectrum allocation criterion for allocation of 
spectrum in a scientific and practicable manner. The 
Convnlttee has been mandated to submit Its report within 
three weeks. Govemment will take a decision in due 
course. 
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Bmt.",.nt 

GSM SubsclilNlr BII8IJ Cnfetion (Subscribtlrs in LlllthtI) 116 ".,. RtIfJOff of 
rslscom Engineeting Centre (rEe) on Sspsctflll Efficiency 

SI. No. Service Area Category Total Mobile subscriber, supported by spectrum of 

4.4+4.4 6.2+6.2 8.0+8.0 10.0+10.0 12.4+12.4 
MHz MHz MHz MHz MHz 

1. Andhra Pradesh A 13 42 73 103 133 

2. Gujarat A 12 39 68 96 124 

3. Kamataka A 9 30 62 73 95 

4. Maharaahtra A 14 42 74 105 136 

5. Tamil Nadu A 11 36 64 90 116 

6. Heryena B 4 12 21 30 39 

7. Kerala B 8 25 44 62 80 

8. Madhya Predsh B 13 39 69 97 126 

9. Punjab B 8 25 45 63 82 

10. Rajasthan B 10 32 56 79 102 

11. Uttar Pradesh (East) B 13 41 72 101 130 

12. Uttar Pradesh (West) B 10 32 57 80 104 

13. West Bengal B 10 31 54 77 99 

14. Assam C 10 33 58 81 105 

15. Bihar C 12 36 64 90 116 

16. Himachal Pradesh C 2 7 12 17 22 

17. Jammu and Kashmir C 2 7 13 19 25 

18. North East C 6 19 34 48 63 

19. Orissa C 10 31 55 n 100 

20. Delhi A 6 19 34 48 63 

21. Mumbai A 7 23 41 58 75 

22. Kolkata A 6 20 36 50 65 

23. Chennai A 5 17 31 43 56 

All Mobile Subscriber Figures are In Lakhs 
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Conce •• lon On Telecom Tariff 

1216. SHRI HEMLAL MURMU: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL) has not made any announcement for giving 
concessions to its subscribers on the occasions of major 
festivals whereas the private mobile operators have 
announced various concession for its subscribers; 

(b) if so, the details thereof; and 

(c) the details of the concessions provided by the 
BSNL to its subscribers in the country on the occasion 
of important festivals during the last three years and the 
current financial year as on date; State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL.AHMAD): (_) No, Sir. BSNL has aiso 
announced various concessions to its subscribers on the 
occasion of major festivals. 

(b) Full talk value & extra talk value for Mobile 
Recharge Coupons, Waiving of installation/registration 
charges for new Land phone oonnection, discount on 
usage charges for post paid customers etc. are some of 
the promotional offers/concessions given by BSNL during 
festival occasions. 

(c) Details of the concessions provided by BSNL and 
MTNL to its subsoribers on the occasion of important 
festivals during the last three years and the current 
financial year as on date are given in the statement I 
and statement II respectively. 

Statement I 

1. CHENNAI 

Year 

2004-05 

Promotional SchsmtI6 Off8nK1 duting VanOus Festival Ssasons by BSNL 

OccasionlOffer period 

2 

Holi festival offer 
10-<13-2005 to 31.3.2005 

F rea activation offer 
1.1.2005 to 31.1.2005 

Festival Offer 

Promotional Offer on Hoii Festive Season 

(14.()3-2Q06 to 31.3.2(06) 

Full Talk Value 
27·12·2005 to 26-01·2006 

Details of Offer/Concession/Schemes 

3 

Full talk value for Rs. 500 recharge coupon 

Free activation for FrrN Rs.5000 & 1000 recharge coupons 

Postapaid: Activation charges will be waibed off on new connections 
booked under plan 225, 325 and 525 upto 15·10-2005 
Prepaid: Full talk lime for recharge ooupon worth RI. 1000 acllvated 
upto 15.9.2005. 

Postpaid: Loyalty discount wiH be given from the date of activation 
instead of after six months for postpaid customers who book their 
conneolion under Plan 225, Plan 325 & Plan 525. 
SMSO 0.10 per SMS within LSA in own network will be allowed to 
all postpaid 
Prepaid: (a) Full talk time for recharge coupons of Rs.300 &500 
(b) 25% extra talk time for recharge coupoas of As. 2000 & 3000 
(c) AcId!. Talk time of 25% on top up card of Rs.500 

Full Talk value On Recharge Coupons 
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2006-07 

2OO7.()8 

2007.()8 
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2 

FuR Talk Value 
16-12·2005 to 31·1·2006 

Full Talk Time Bonanza 
18.()8.2008 to 17.()9.2008 

Officer for Postpaid 
Customers 
1.9.2006 to 31.10.2006 

Silver Gold Platinum 
Offer for Excel 
Customers 

90 days from 25.10.2007 

FULL TALK VALUE 
18010020D8 to 14-11·2G06 

FREEDOM OFFER 
13.8.2007 to 11.9.2007 

ADOL TALK VALUE & FUll TALK 
VALUE FOR EXCEL 
PREPAID RECHARGE COUPONS 
17.5.2007 to 15.6.2007 

3 

Full Talk Value for Ra.1000 RechItge Coupons 

• Full Talk time for Rs.500 &Rs.1000 recharge coupons 
• 25% eldra talk time for As. 2000 I 3000 recharge coupon. 
• Rs. 5000 recharge coupon, alreadY having talk time of Rs. 6000 wiU 
have a talk time of Rs. 7500. 

Activation charges waived on all POSTPAID plans 

SIIver:-MonIhly Subscriptlon-Rs.50 
Olg Local SMS within Chennai & TN·Free 
OG National and Roaming SMS-30 Paise 
Minimum Balance Required-Rs. 75 

Gold: Monthly Subscription·Rs. 70 
Local caUs within Chennai & TN 
BSNL NNI (Fixed, WLLI MobilerRs. 0.4OIflOIec. 
Other Mob~es-Rs. 0.50160 Sac. 
Other Fixed LineSIWU.·Rs. 0.70160 sec. 
Minimum balance raqulred-Rs.1oo 

PLATINUM: Monthly subscription-Rs.111 
Local calls within Chennai & TN 
BSNLNIW (Fixed, WLL & Mobile}-Rs. 0.40160 sec. 
Other MobiIee -Rs.O.5Ol60 sec. 
Other Fixed l.ln..wI.L -Rs.}.70 I eec. 
OIG Local 8MS wittIin Chennai I TN-Free 
OG National and Roaming SMS ·30 Paise 
Minimum Balance required·Rs.125 

Full Talk Value for recharge coupons of denominaIionI As 300, 500 
and 1000 

100% Extra Talk Valu. lor Recharge coupon 01 denomination 
Rs. 200. 
25% Extra Talk Value lor Recharge coupon 01 denomInaIion Rs. 2000. 
20% Extra Talk Value lor Top up coupon. 01 denomination 
As. 200 & 500 
Full Talk Value on Recharge Coupons of denomination Rs. 300, 500 
and 1000 

25% Addi. Talk Value for Recharge Coupons of denomination Rs.3000 
& 5000 
Full Tall Value lor Recharge coupons of denomination Rs.SOO, 1000 & 
25001· 
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1 2 3 

2. HARYANA 

DiwIII Bonaza IIlder Prepaid CeUular Mobile ItIVicel from 16-1~2006 10 14-11-2006 and further extended upto 29-11-2006 

81. No Denomination of Existing Talk Tme 

1. 

2. 

3. 

4. 

6. 

Recharge Coupon 
(ServIce Tax extra) 

As.2OOOI-

RI. 30001-

RI. 5000/-

A •• 5OOI-TU 

RI. 2OOI-TU 

RI. 20001-

RI. 30001-

RI. 6000/-

RI. 5001-

RI. 2001-

180 days 

366 days 

386 days 

NIL 

NIL 

3. JHARKHAND 

2006-07 

2007-Q8 

(q RIkIha BancIIIn Offer 
(2918104 to &'9104) 
(H) 3+1 RCV oftttr (22110J04 to 15111104) 
(HI) New year offer (upto 311(1106) 

q RakIha BlndhanlJanrnuhtaml offer 
(1N-06 to 26-8-06) 

I) BSNL Duahera, Eid, Guru Nanak B'dIy 
& Bade Din Offer" For a period of 
4 monthI llarting w.e.f. OHD-06 
extended upto 31-03-07. 

ii) Independence day oller for three monthl 
w.e.f. 151h August 

iii) Chriltmas and New Yea' 17-12-06 to 19-03-07 

Independence day offer-tor 90 dayt-w.e.f. 1().()8.()7 

Inclepelldance day offer-from 10th Aug. to 
4th Sept. 07 

Janmaahtarnl offer w.e.f. 17 August '07 to 
16th Sept. 07 

Independence day offer.for go. days atarIing 
from 02.10.07 to 30.12.07 

Proposed Talk Time PropoeecI Valicity 

Rs. 2200/- 365 days 

Rs. 3750/- 385 days 

RI. 75001- 365 days 

Rs. 825/- NIL 

RI. 250/- NIL 

Balle phone In name of Iiater-No-regialration,lnatallation chalV' taken 

One free RCV was given for buying 3 ReVs 
Fun Talk time on 600 & 1000 RCVs Free acIiYatIon of postpaid mobile. 
No installation charge for Buk: phone. 

Bank phone in name 01 llater-No regiatratIon,1natdation charge taken. 

L.ancIine oIfer for booking In RI. 100, with excel or ITC worth RI.1oo 
free 

Full Talk TIme on RCVs of 300, 600 and 1000 

Extra Talk Time on 600 & 1000, 2000,3000 & 5000 denominations 

Promotional scheme for Balic+WLL -Fill ITC with 8aaIc &WLL 
On booking of every phone & WLL connection ITC carel worth 
RI. 1001- given free to Co8t 

36% extra talk time given on RCVs of As. 20001-, As.3OOO.'- and 
RI. 5000/-

FuM talk time on ACYl of As. 2001- Rs.5OOI- and As.10001 

, 
600 Balance Scheme for pre paid mobile cuatomers. Uncler bIIancecI 
baled tariff W a general pre-pIid IUbeaIber maintains minimum balance 
As. 600, then he can ~ Intra CIrde caa at recIucad call rate. 60 
peistlmin. for own rJw &90 pala8.tmin. for 0Iher rVw. 
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Chrislm18 offer·lrom 19th Nov. 07 Studenl's OeIighr for prepaid MobIle. 
1. The SIM card priced • Rs.2491-(incI.Service Tax)has validity till 

31·12-08 with Inlial talk value of Rs. 301· 
2. The customer wHI get 30 local SMS lree each month (within 

LSA) The unutillud 11'81 SMS of • month will not be carried 
10000rd to next month 

3. The SMS charges (ind.roaming), will be. 25 paisa per SMS 
after lree usage In the va/Id period. 

4. All Local calls will be charged • 99 paisa per min. within validity. 
Night Time call charge will be • paisllmin. 

5. Cell to two BSNL numbers in Jhatkhand and Bihar 050 paisa 
will be applicable. One 01 the number must be BSNL Landline 
number in Jharkhand or BIhar. 

6. Alter 3111212008 the plan will be changed to general pre paid 
plan namely excel power. 

7. Value voucher can not be used under "Student's delight" scheme. 
8. Recharge vouchers & Top up cards will work u general excel 

plan. 
9. All other lacillties will be u per excel power. 

4. KerIIa 

2004-05 Rakshabandhan-Janmuntami New telephone connection to sister of an existing land phone customer 
(29*04 to 6-0i-(4) Vtithout any regislrationl'mstaHatlon charges 

Oeepavali 3+ 1 Recharge coupons for Mobile prepaid (one free RCC for purchase 
(22·10-04 to 15·11·04) 01 3 ACC 01 same denomination) 

2005-06 Rakhi New telephone connection to sieler of an· exilting land phone CUIIomer 
(1 Q.08.05 to 26-08-05) without any registrationlinstallation charges 

X-mas, New Vear FuU Talk value on Recharge Coupon of As.10001 
(16-12-05 to 31-01-06) 
25% extra talk value for Ace 2000 & 3000 
(27·12-05 to 26.01.2006) 

14·3-06 to 31·3-06 FuH talk value for Ace 3001500 
25% extra talk value for RCC 2000JRce 3000 & Top up 500 
Loyalty bonus 'rom the date of aeWalion for eligible post paid plans 

22-03-06 to 31-03-06 Double in~ial Talk time oller for Anant (life time prepaid) 

2006-07 Onam Offer Full talk value lor ACC 500 and ACC 1000 
(17-08-06 10 16-09-06) 25% extra talk value on Rce 20001 RCe 3000 &ACC 5000 

FI'8I acIivaItion for poll paid 
lDyalty bonus from date of activation 

Diwa\i Offer Full talk value lor ACe 300, Ace 500, Ace 1000 &RCC2500 
(18-10-06 to 18-11-(6) 25% extra talk value on Top up 500 

X-mas, New Year Full talk value for Ace 500, 
(30 days from 20-12-06) 25% extra talk value on RCe 2500, 3000, 5000 
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Word TIIecom day 
(17.()5.()7 to 15407) 

Onem. (30 cIay8 from 17-1-(7) 

New Vear offer-from 01.01.2007 to 31.01.2007 
New year ofIer-from 01.01.2007 to 31.01.2007 
extended up to 14.03.2007 

New Vear offer-from 
20101120071 for 80 days. 

Maha Shivratri, Ram Navami, Mahavir Jayanti, 
Hall- from 02J02I2007 

Maha Shivratri, Ram Navami, Mahavir Jayanti, 
HoIHor go days w.e.f. 15.02.07 

Indeplndence day and oeher felllvalt-
from 16-07-07 lor 90 days 

'1ndapendInce day and other feItiYala-from 
08.08.07 lor 90 days 

Deepavalkklring NoY.·2007 

3 

Full talk value for RCC 500,1000 & 2500 
25% extra talk value on RCC 3000 & ACC 5000 
50% conceuion for local &STO calls within BSNL for POlt paid from 
15-03-07 to 12-0&-07 
Zero I8I1tII 8Cheme lor Plan 100 on advance payment (up to 15-7· 
20(7) 

FuR talk value for RCC 300, 1000 & 2500 
25% extra talk value on RCC 3000 & RCC 5000 
25% extra talk value on Top up 01 As. 100, 200 & 500 
25% discount on usage charges for postpaid plan 100/140 customers 
till 13-11-07 

Full talk time for recharge coupon of As. 300, As. 500 and 1000 
Extra talk value 01 25% on recharge coupon of Rs. 2000, Rs.3000 
and Rs.5000 

Post paid connections oll.r to Broad band customers 
(a) free activation 
b) 200 local SMS per month free to any nel work in aU post paid 
plans. 

Waiver of ARO Charges for RH OEls 

(i) One free SIM Card was issued to those subscribers who 
purchased Recharge Coupons worth Rs.2OOOI· 

(8) Two free SIM Card were issued to those subscribers who 
purchased Recharge Coupons worth Rs, 30001-

(Iii) Three free SIM Cards were IIsued to those subscribers who 
purchased Recharge Coupons worth RS,5OOO/-

Waiver of Instaaalion charges for b-Iones throughout Kamataka Telcorne 
Circle in on demand areas 

FulV Extra talk time on RIC coupons 

The Customers who are uncler Post-paid plans 01 Rs.2251- and below 
shall be eligible for free talk time equivalent of adclHional calls they 
make during the month 01 November 2007 as compared to October 
2007 limited to the maximum extent talk value worth of Rs.100/-

Similarly the customers under pospaid plans 2251- and above shaH be 
eI9bIe for free talk time equivalent of adcIiIional calls they make during 
the month of NoY.2007 as compared to OcIober 2007 limited to the 
maximum extent talk value worth of Rs,2OOI-

Free talk time will be to BSNL Network [both Landline and Mobile Nt 
WI 
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During DetpawaU and other ftltivale-
from 15-0&-07 to 13-12'()7 

3 

KhuIi-JodI: Offer of frH 81M for POll paid planl 225,299, 325,525 
and 725. 
Maha SMS:Free 5000 SMS to any network in Karnalaka for adcllional 
monthly payment of RI.5O% 
Onde GoocIna HaIdcIgaIu: CUG cor.l8CIIonI for Stat. Government! 
Organizaliont9ulint HoueeIAgencieI etc. at Rs.2,iS per CommtCtion. 

6. MADHVA PRADESH INCLUDING CHHAmSGARH (Same licence StvIce ANa) 

Independece Day Scheme: 
ThIs IChemt WII launched for one month 
w .•. 1. 15l08l2004 to 14l09l2004 

'Christmu & New Vear 1ChImt. 

Promotional Scheme on 
Independence Day-2005 
Scheme period: 15I8l2005 
14JOi12OO5 

(1) SuIbha plan with IIC facility only-
An ITC card worth AI. 1001 to be jjvtn II • frH ~ with looking of 
ead! NTC under Sulabh plan with IIC facility only. 
(2) Non 8TD NTC comectIon under GtntraJ plan UuIabh Plan with 
OIG facilily . 
An ITC card worth AI.2OOI- to be given al • fret gift with booking 
of taCh NTC. 
(3) STDASD NTC under any plan 
An ITC card worth AI. 5001· to be given II fret gilt with booking 01 
each NTC. 
(4) 1+1 Schtrne: If a PInIOn II having BSNL. tIIIphont and haYIng 
PfIICribtd scurlty deposit then eecond tlllpnonl may be provided 
without any regiItrItIon amount, an IlCUnty dIpoIit in the lime name 
& lime city. 
(6) ISDN Connection-On bokIng of ISDN connection an ITC of 
RI. 500/- to be s;ven tree II a gift. 
(7) DNP Scheme 
Rent of Inttrvtning period In cut of DNP JWOOrHllClion is WIived off 
proyided customer dIpoIita his ouIItInCIng .... 

The IImt 8Chtme II launched on 16.08.2004 W8I .., launched on 
the 0CCIIi0n of Chirllmll for the period of one monOI .... 1. 24.12.2004. 

(1) SuIabh Plan with IIC tadIIty only 
An ITC card worth AI. 100 be given II I fret gilt with booking each 
NTC. 
(2) Pay tor 10 months & enjoy the IIIVIceI tor 12 months IJ1der 
Sulabh (IIC) Plan. 
If a customer of SuIabh plan books NTC & If he depoIII 10 monIhI 
rent In advance then hie rent for 111h & 12th month wi. be WIivtd 011 
(CuIlomtr hal to pay 10 monlhl ,.,t for one yell of 1IIVict). 
An ITC card worth Rs. 100 to be jjvtn II I ". gfIt with booking of 
each NTC 
(3) Non STD NTC connedion under GenetII plan & SuIabh 
Plan with 010 facility ~) Sanchar net Card of 25 Hrs. as gift and an 
ITC card woth RI. 100 to be given II a free gift with booking each 
NTC (If customer doll not want SanchalTlll Card, it may be .xdIangt 
dwith ITC 01 AI. 100 i... total ITC of AI. 200 may be gMn). 
(4) STDnSO NTC under any plan. 
Sandlar net Card of 25 Hrs. II '" and an ITC CII'd worth RI. 3)0 
be given u a fret gift Iwth booIdng of each NTC (if CUIIomtr doll 
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(8) Rakshabandhan 
Janmaahtmi scheme 2005 
Scheme period: AugUII 19 to 
Augult26, 200S 

(C) Promotional Scheme on 
0iwaIi-2005 

Scheme Period: 31/1012005 to 3011112005 

3 

not interested In Sandlamet Card llmay be exchanged with ITC of 
Rs. 100 i.e. total ITC of Re. 300 may be given). 
(5) 1+1 Scheme: If a person is having BSNL telephone and having 
prescribed security deposH then second non STD lelephone may be 
provided in same name & same city without any registration amount 
and security deposH. 
(6) For STO PCO: (1) On booking of new STO-PCO (Iandline), one 
local PCO may be given without any seurity depos~ and registration 
charge (for Local PCO only) in same name and address. 
(II) An ITC of Rs. 500 to be given free with booking of each new STO 
PCO. 
(III) Minimum guarantee amount of Rs. 800 to be reduced to Rs. 500 
for ONE YEAR ONlY. After one year normal minimum guarantee of 
Rs. 800 will be charged. All other conditions including commisison will 
remain as per existing Instructions. 
(7) ONP Scheme 
(1) Rent of Intervenin period in case of ONP reconnection is waived 
on provided customer deposit 50% his outstanding amount. Remaining 
50% is to be deposited In the next month. Connection is to be restored 
in within 24 Hrs. after 50% depositing. 
(U) For CCBISTO-PCO connection, minimum guarantee of disconnected 
period is waive oft provided customer deposits outstanding amount. 

For B-fone 
(a) No registration charges. 
(b) No installation charges 

(1) Suiabh Plan with IIC facility only: 
An iTC card worth Rs. 100 to be given as a free gift with booking 
each NTC. 
(2) Pay for 10 months & enjoy the services for 12 months under 
Sulabh (UC) Plan. 
(I) If a customer of Sulabh plan books NTC & If he deposit months 
rent in advance then his rent for 11 th & 12th months will be waived 
oft (Customer has to pay 10 months rent for one year service). 
(II) An ITC card worth Rs. 100 to be given as a free gift with booking 
of each HJe 
(3) Non sm NTC connection under any plan 
(I) Sanchar net Card of 25 Hrs. as gift and an ITC card worth 
Rs. 100 to be given as a free gift with booking 01 each NTC (~ 

:\Iatorner does not want Sanchar net Card, rt may be exchanged with 
ITC of As. 100 i.e. total ITC 01 Rs. 200 may be given). 
(II) Rent rebate of first two months bills or Rs. 500, which evar is less 
may be given on this NTC. 
(4) STOnSO NTC under any plan. 
(I) Rent rebate of first two months bills or Rs. 500, whichever is less 
may be ~n on! his NTC. 
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(A) Wond Telecom day Scheme 
launched w.e.1. 17.05.2006 for 60 dayl 
(B) Free Main Phone scheme 

Launched on Independence clay· 
06 lor 60 days 
(C) RaJdlj Scheme: launched 
for 30 days w.e.!. 9I8l2OO6 

(A) Promotion schemes on 
WortcI Telecom Day-07 for 
1andIine, and mobile eelVicea. 

Launched for 30 days w.e.!. 17l05l2007 

3 

(II) An ITC card worth As. 200 to be given as a free gilt with booking 
01 each NTC. 
(5) 1 + 1 Scheme: If a person is having BSNl landline telephone and 
having prescribed MCUrity depolil then second telephone may be 
provided In same name & same city without any registration amount 
and security deposit. 
(6) For STD PeO: (I) On booIcing 01 new STD-PCO (lancline) one 
local PCO may be given without any security deposit and registration 
charge (for Local PCO only) in same name and addrass. 
(II) An ITC of RI. 500 to be given free with booking of tach new STD 
PCO. 
(III) MInimum guarant .. amount 01 RI. BOO to be reduced to Rs. 500 
for ONE YEAR ONlY. After one year nonnaJ minimum guarantee of 
Rs. 800 will be charged. 
(7) Gilt for top 10 STO PCOS of SSA·Rs. 500-ITC card will be gifted 
to Top 10 STO PCO (on the business given to BSNl from (Oct. 2004 
to Sept. 2005) in each SSA along with one free in PCO. 
(8) DNP Scheme (for an SSAs): 
(I) Rent of intervening period in case of ONP reconneclion is waived 
off provdied customer deposit his outstanding amount. 
(II) For CCBiSTD-PCO connection, minimum guarantee of diaconnec:ted 
period 

(i) Installation free 
(ii) Registration amount of Rs. 200 only. 
1. Booking of Iandline connection in As. 100 and free gilt 01 ITC of 
As. 100 for customel1 of Rural area. 
2. Booking of Iandline connection in RI. 200 and free gill of ITC of 
Rs. 200 for customers of Urban area. 
Existing BSNL B phone customer can gilt a phone to his Sister. 
2. Free Registration 
3. Free Installation 

A. lacll Btti Scheme 
The Top up vouchel1 of RI. 112 wUI be gIv.-I free on subscription 01 
new prapeld SIM by female CUItomeI1 
B. Double Ohamaka Scheme 
1. new prepaid SIM connection wiU be given free as gilt at the time 
of booking. 
2. Rebate of worth As. 400 in installation charges. 
C. 1+1 Scheme under postpaid mobile ptan.325, Plan 525 and Plan· 
725. 
Under this ICherne one additional rant free linked postpaid connection 
under PIan-325, Plan 525 and ptan.725 will be provided along with 
the new connection (Main Connection) and also caHing between these 
connection will be !rae. 
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(8) Independence day & other 
!estivala launched for 60 days 
w.e.f. 14'1.2007 
Independence day 
launched w.e.!. 15.8.2007 

Independence day & other lestIvals 

Launched lor 30 days w.e.f. lJ0812OO7 

Rathayatra Festival (From 16.06.06 to 15.07.06) 

Rakshbancllan '06 offer (trom 09.08.06 to 08.09.06) 

Durga Pugs oller (trom 15.09.06 to 13.12.06) 

Ourga Puja offer (lromOl.l0.06) 

HoN FeatlvaI (02.03.07 to 30.05.07) 

Raja & Car Festival (from 13.06.07 to 19.09.07) 

Raja & Car Festival (trom 16.06.07 to'13.09.07) 

RalhayltTa oller promotional scheme on land-line 
lor Brehampur SSA (from 01.07.07 to 31.08.07) 

Rathayatra oft.r promotional scheme on land-line 
for RoutkaIa SSA (from 01.07.07 to 31.08.07) 

Rakshabandhan 07of1er (trom 28.08.07 10 27.10.07) 

Ourgapuja offer (01.10.07 to 29.12.07) 

Power plus Package promoIiorIai scheme (BSNl day oller) 
(01.10.07 10 29.12.07) 

Diwd '07 after (09.11.07 to 08.02,,(18) 

3 

CIIh beck offer: Booking amount-Rs. 100 for Rural areas, Rs. 200 
for urban areas, Security deposlt in six equal installment, Total Rebate 
01 Rs. 500 as cash back in first six bills. 
LO KAR LO BAAT 
Lo Kar Lo Baat add-on Pack-make unlimited free cats 10 any BSNL 
number sterting with digit "2" in MP circle, as well as any BSNl 
Mobile number (starting with "941 in MP and CG circles for the month. 
Charges for subscription to this add-on pack wiU be Rs. 99 per month 
for customers in Special Plan & Rs. 49 per month lor customers in 
SpeciaI+, Super and Premium plan, As. 149 per month for customers 
in General Plan, PIan-150, One India, Plan-250 & Plan-330, 

1. Booking amount should be As. 200 lor urban areas & Rs. 100 for 
Rural areas which will be adjusted In Security Deposit. 
2. No Installation charge will be taken on booking of NTC by rural 
and urban area customers during Schema. 

(a) Full Talk value 01 Rs 200/- instead of As.SOI- on activation of new 
SIM 
(h) . Full talk time on RCV 01 As, 500-&25% extra talk time on RCV 
As. 2000/- and Rs.30001-

(a) Cost of prepaid SIM reduced to As. 1001-
(b) Activation 01 deactivated prepaid SIM cards 

Providing Anant SIM ORs 699 instead 01 Rs. 949 

Full Talk TIIM on RCV 300, 500, 1000 and 25% extra on RCV 2000, 
3000, 5000 

Full talk value on paper RCVs 01 As 1000 & 25% extra talk vlue on 
2000, 3000 & 5000 

Full talk value on Paper ACVs on 200,300 &500 

Full talk value on Activation of Prepaid SIM of As. 100 instead of 
Rs.3O 

Registretion 01 As lOO1·instead 01 orginal value of As 2501· Waiver 
of the instllation fee ot As, 5001· 

Registration 01 Rs 1001-instead 01 oringinal value 01 Rs.250 waiver 
of the installation lee of Rs.5OOI· 

Activation 01 deactivated within last six months pre-paid 81M with ACV 
01200 

Fun talk time on RCV 1000 and 25% extre talk time on ReV 2000 
3000, 5000 

Launch 01 Power Plus PICkage Promotional scheme general prepaid & Night 
STD caIs • hall raIe tor postpaid 

EXIeIion 01 Power PkII Package promotional scheme to Life time one India, 
BIIdng schemes prepaid 

lJriIIitId calls to Iandine lIlder mobile po8Ipaid plan 725 scheme 



133 

1 

8. PUNJAB 

~7 

200&-07 

2007-<18 

AGRAHAYANA 5, 1929 (s..t.t 134 

2 

Hall (FRIIII 15.3.2008 to 22.3.20(8) 

BIiIIIdIi (13.4.2006 10 27.4.2006) 

8IIukhi (13.42006 to 19.4.20(6) 

DIIpmII (2.1Q.2006 10 15.11.2006) 

New Year 2007 (1.1.2007 to 31.3.2007) 

New Year 2007 (1.1.2007 to 31.3.2007) 

New Year 2007 (1.1.2007 to 31.3.20(7) 

JanmuIUrni (1.9.2007 to 21.9.20(7) 

Oeepavali (6.10.2007 to 10.11.2007) 

0eepawaIi (8.102007 to 10.11.20(7) 

3 

P!omoIoneI ICheme on RedwgI coupone of As. 1000 & 2000 
Validly 01 redI8Ige coupons 01 Rs.l000.00 & As.2000.00 WIS IhInced to 180 
days and 365 days fISP8CMIy. 

PIOmoIionaI scheme on AechaJge COI4IOflS 01 Rs. 200. 300 & 500 FuU tal 
vIIue WI8 offered on rechaIge coupons 01 As. 200 As,SOO 

Promotional scheme i.e. eMenece vaidity on Aechalge coupons 01 Rs. 1000 & 
2000 
VIiIcIIy 01 NCharge coupone 01 As. 1000.00 & 200.00 WII en/w1C8d to 180 
dayland 385 days reapectiveIy. 

PromoIionII adIeme on Recharge coupons 01 As. 300 & 2000. Fill talk YIIuI 
01 As. 110 on rechaIge coupon 01 As. 300. Talk vIIue 01 As. 2200.00 and 
validity 01 365 days on redlarge aqIOI1 01 Re. 2000. 

New Year Bonanza for land tinelWll·Fiud SlDclteI8 
To new plans i.e. Plan-150 and ~200 were introduced willi monthly free 
usage WO!Ih As. 150.00 & As. 2OO.oo~ 

New Year Bonanza for ce/IUar poaIpaId U8crIIeII 
Two new plans i.e. 'Gov!. PIM' and 'Plln-l99" were introduced, New SMS 
Pacit 01 2000 SMS lor As. 30.00 WIS IIeo 1moducId. 

New Year Bonanza for ceIUar p!lp8id UIIcribIrs 
FuM talk vIIue 0/ As. 100.00 on Excel General SIM. 
Talk VIIue 01 As. 199.00 on rect.rge coupon 01 Rs. 200. 
Talk VIIue of Fl$. 1000 and validity 01 300 days on recharge coupon of 
As. 1000. 
Talk VIIue of As. 3000 on rechetge coupon 01 As. 2500. 

PnlmotionII sdIeme on RedIarge coupons of As. 150. 
Fill tal value 01 IS. 150.00 was offered on recharge coupon 01 As. 150.00. 

PlOmoIIonaI ICheme for I.andIneIWlI.·Fixed ~. 
Two new tariI pin for I.andIintIWlL-Fixed IIiI&cribeIs W818 introduced. 
1. 5 Year P81: For one time payment 01 As. 3000, a new L.ancIiIeNiI.I.flxed 
connedion for 5 years (CVG My Ilroc91 FLPPnTCICaINow, No monthly bII). 
2. Chak De ~ Plan: MonIHy fixed charges of As. 6116.00, Ul*nited free 
caBs III8de 11 InInI Circle BSNl NW, NIl Rate .. per One Irda. 

PIoInolionli IdIeme for ceIUar pOIIpIid custGmeII. 
A new ~ was ofIered to a. poIIpIid QIItomeII wiI1 monIhIy bed 
charges of Rs. 650.00, free usage WOItI AI. 699.00 (AI. 32S while 1OIIIIing, 
As. 32S .,. in home lSA and 5MB GPRS 15 per 0pIi0n·1) 
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RelcallbancllMlJIIwnIIhIImi 
~rom 28.08.04 to 06.09.04) 

FIIMI MUon 
DIaeraIDIwIi 

New YeIr 2005 

ChrIItmII & New VIII' 

HoI 

ChriIImas and New Vear 

Chriatma and New V. 
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No IIgiIIrBon and iIIfIIIIiDn c:haIgI AAD in 10 InItImenIs for b-rone IIoaUd 
for b-fone booked by a QI8Iomar In hie Iilllr'I 1IImI. 

~rom 22.10.04 to15. 11.04) 
Collac:tlon of AAD in inIIaImenIs 
Fill ~ card 01 50 hoIr along willi .. IIncIIint phone booked. Qw fill 
radIaIge COI4)GII of same clenomilllion lor pII'daed of 3 radIargeaqIans 

(from 01.10.04 to 31.10.04) 
OIIering reconnedion 01 blone wtthout payment of rental for the interventing 
period. 

Late fee waived for caIuIar IIIVice and ucharge for will line seMel nMd 
for up to dale clearance of duea 

Fill talk up to 31/1rl12OO4 beIween two poetpaid connections ~rom 01.11.04 to 
3CI.l1.04) 

Fill ITC card on booking a .. phone and walver of Installation charges fila 
adIvItion 01 postpaid connections 
FWI fill VIIue on ExceIlICharge couponI 01 denoninaIIon As.5OO and As.l000 
(from 1.01.05) (from 01.01.05 to 31.01.05) 

No ragi8Iration and Installation charge, ARC In 10 inatalmlllts for blone booked 
for bfona booked by a cuatomer In his ""a name (Irom 19.08.05 to 26.08.05) 

81M CanI free for those who book postpaid mobile COIIIICIion under Plan 2251 
32&J525 (from 2~ to 1511()105) 

Fit tall value on Recharge coupon of As. 1000 (from 23.8.05 to 30.09.05) 

Fill ITC cards for those who purdl88e ITC cards of denomination Rs. 20001 
As. 5000 (from 03.10.05 to 04.11.05) 

FYI Talk value on Recharge coupons of denominetion As. 500 and As. 1000 
(from 01.11.05 to 15.11.05) 

FLM talk value on Recharge coupons of denomination As. 1000 (from 16.12.05 
to 31.01.08) 

25% exira value on Rec:harge coupons 01 denomination As. 2000 and As. 3000 
(from 27.12.05 to 26.01.08) 

\.oyIIIy cIacoIn to Poll paid CUIIornIrI from lie dale 01 activation of post paid 
cor.18CIions IIlcIer pIIII 225, 325 and 525 and bell SMS 0 10 Paise. 
(from 14.03.06 to 31.03.06) 

F.. l1li value on lIChaIge coupons of danominIIIion As. 300 and As. 500. 
25% eXIII talc value on Rs. 2000 and As. 2000 canis, 25% ackIionII tall 
value on top up cards of As. 500 (from 14.3.2006 to 31.3.2006) 

WIIIver of inIIIIaIion charges for lind line COI11IICIions booked (from 15.12.2006 
to 15.01.2007) 

Incraad !Ilk .. for Red18Ige coupons of denorrinaIion As. 300JRs. 25001 
As. 2ImRs. 3000 end As. 5000 end top up canis of denomiIation As. 500 
(from 2CW1M6 to 1&101A)7) 
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10. J &K 

2OQ6.{)7 

2 

WOltd TeleCom day 

DeepavaJVChriatrna&l 
YearlPongaI 

CInImaa & New Year 
27.12.2005 10 26.01.2008 
HaJj 

14.03.2006 to 
31.3.2008 

SIvIe AnIII Hath Jj Yalra 
21.06.2006 to 20.08.2006 

Navratra 
23.09.2008 to 22.1.2006 

OusIhera, Id-U-Rr & 
Diwai 
01.10.2006 10 30.11.2008 

Revised Sin Action Scheme 
12.09.2006 IWId onwatds 

Cristmas & New Year 
20.12.2006 to 19.12.2007 
19.12.2007 

Navraba • Idd+MiJad 
15.3.2007 to 1.4.2007 

AGRAHAYANA 6, 1929 (S.~ 138 
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WaiYer 01 iIUIIaIion fee for land Ii1eIWLl bookings IncrNsed !Ilk YIIua for 
rachIIge aqlOIIS 01 denomination As. mlOOO125OO13OOO15000) (14I05I07 10 
10l'&I07) 

IIlCI'IIIId talk YIIue lor IIChaIge c:oupOIII 01 denomination RI. 3O(Y5O()(10001 
200l200O (13.8.2007 to 11.9.20(7) 

Wriver 01 instaIIaIion lee for land UneIWI.l bookings (from 01/12107 10 29101108) 

Fill Excel prepad IIIItar pack SIM for II QlllOIIIeIS who book a new land hi 
WllIPoIIpaid connection. 
FIN Excel pIepIid staller. pack 10 II existing postpaid aISIomers (from 100 
days from 22.10,07) 

~ iI STOIJlD IIrifI for cella originated lrom BStt. fixed IineIWll (from 
811112007 to (610112008) 

NII1II _ IacIIty during 01/ peak houtI (50% concession ~ tarifI) lor aI poll 
paid and prepeid glllll'll custOlllllll (from go dayslrom 01/11107) 

1.255 Extra talk line alowed on rechIrge ~ 01 As. 2000 & As,3000 

1. Ful Talk TIIIII on Recharge ~ 01 As. 300, As. 500 2.25"10 Extra talk 
line &lowed on Recharge coupons of As. 2000,3000 & Top up Voucher 01 
As. 500 

1. FuI talk line on RecIwge Coupons 01 Re.5OO, Re. 1000 
2. 25% Extra Talk line aIowed on Recharge CQI4lOIIS 01 As. 2000 
3. 2S%ExIra Till line on top up voucher 01 As. 500 

WIll Old ICIivation cMve8 GwrrMAIIIrIJ One Irda SIMS WIll IHCtivatId 
whoae UIIcription was expired cbing the period 01 promotion adleme 

FuI Till lime aIowed on recharge CCJI4)OII8 of As, 500 & 1000 
2. 15%Extra & 8 rnonthe vaJidity eIIowed on Redlatge coupons 01 As.2000 
3. 255 Extra IIIk tine aIowed on Recharge coupon of Rs,3000 
4. 100Extra talk time on top up YOUCher 01 As.5OO. 

New Pre paid connedion 
AdiYation ChaIgea--Rs. 200 Talk lime =Ra.I30 with vaidty 01 7 days 

1. Full Talk lime allowed on Recharge Coupons 01 Rs, 1 000 
2.1S%Extra & 8 months v*Ity IIIIowed on Recharge CIII4JOIIS 01 As2000 
3. 25%Extra talk line aIowed on RecM'ge coupon 01 As 300 
4. 20% Extra tal time on top up YOUCher 01 
5. As. 6000 talk time allowed & .3 )'II1II vaJidity on recharge coupon 01 Rs,5000 

Increase of Talk TIIII8 from AI,I30 10 RI.200 on SiMs sold and activatoJd duri1g 
the promotional period. 
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2 

2OONI8 TOUI'ia'FelliVII Season 
promotional scheme 
01.06.2007 to 
31.08.2007 

BSNl OaylFeltivll SeMon 
01.10.2007 to 31.12.07 

11. KOlKATA TELEPHONES 

SpI.Scheme-New year'OS 

NOVEMBER 28, 2007 

3 

Recharge Tilt Tn ValicMly 
500 500 45 dlYS 
1000 1100 4 months 
2000 2300 Bmonlhs 
3000 3600 1 year 

5000 6250 1 year 
Top up Voucher 

200 230 NlA 
500 600 NlA 

RechaIge Talk Tn Validity 
500 500 60 days 
1000 1100 6 monlhs 
2000 2300 1 year 
3000 3600 2 years 
5000 6250 3 years 

Top up Voucher 
200 250 NlA 
500 600 NJA 

bofone 
(i) No down payment It the time of appIicItion for New Connection. 
[Ii) The installation & security was recovered in 12 months. 

140 

[Iii) An IT card of Rs. 1081 was given free of cost each applicant under 1Iis 
adIame. 

Q) b-Ione "" adIame. 
[-1 F.... ITC CIId on payment 01 bill for b-fone. 
(ii) One "" IICha!ge coupon on purchaae 01 Me redIarge CO\4)OIlS 01 same 
denorrWlIIion i'I one ineIant from any BSN.'s CSCa. 
(Iv) Poll pIid CeIuIer (CeIone)&cheme: 
(a) Free Talk between two post paid comedions IIlder Plan 525 subaaIJed 
cUing November 04 
(b) Free activaIion lor poet paid comedion. 

(v) F~ c:haIges had been WIiYecI 011 lor up 10 date clearance: 
(a) l.III lee for ceIIMr 1IIVicea. 
(b) SuIdIaIge for wire h seMces. 

0) WaivaI 01 installation chaIges lor II New Telephone connections 
(ii) A "" ITC Card 01 As 5001 WII$ given tor booking lor NTC 
[Iii) No advation chaIgeI was taken lor lie poet paid connection. 
(iv) FUI III tile on Recharge CouponI of As 1102 and As. 5511 
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2OO7-()8 

12. NE'" 

2008-07 

2 

Special ~ Oller 

DlWAU-BONANZA 

Pooja 

CtIriIIna & Hew v. 
15.12.2008-15.1.2007 

HoIi 
15.03.2007-31.03.2007 

RIm NMni & Mnvir Jayri 
25.3.2007-31.3.2007 

AGRAHAYANA 6, 1929 (SatI) 10 OIltl6lions 

3 

~) ModiIIed puIaes IIId time III • foIowI 

CaUsfrom Day time 21.00 tn. 10 23.00 hIS. 
(in Sec.) 23.00 hrs. and 05.00 his. 

OS.OO his. 
to 08.00 tn. 
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Sundays 
National 
Holidays 

Puja 

Buic 10 Buic 180 360 600 600 for all days 

Buic 10 Wll-M 90 

60 

90 

80 

300 300 

Buic to Cell One 

(i) No Instdation and regislralion chIrges 

(Iii) Plan 140 introduced. 

(Iv) Plan 100 introduced. 

180 180 

Special ~ * for Sr. Citizen (age 6OyIs. and above). Under !his oller fie 
monthly rerUI of home plan 250 of Broadband was AI,ISO per month My for 
Sr. CItizen. 

FrIt ITC CIId of RI. 200 and RI. 300 to CUIIIomeIS who ptl'chue ITC CIId 
of denoninIIion AI. 2O()(W. IIId As. 30001- raspecti¥IIy. 

DiwIIi Bonanza for II RemeI cIaI 141 UIIII (frIt upgrade) 

The waving of broadband monIhIy ..... chIJVII 01 RI. 25C1.for two ..... 

lnaeaae of Talk Tma 01\ Recharge Coupon of As. 200 As. 300 & As. 1000/ 

FWI talk lime 01\ IIdIaJge coupon of Rs. SOW-

FUI tall tine of As. 5001 end As. 1000/ _ oIItred 01\ lie recI1IIge coupone 
of As. SOW 

Fjj Talk tImI of As. 500 IIId As. 1000/ .. ofI.rtd 01\ \he recharge coupons 
of RI. 5001 and 1000/-

Colt of Excel AllaR 8IM.from 495 (Including ST) 
To As. 250 (R:Iuding ST) 

FUI tall timeImore tall tine oIer 01\ I8dIarges mille cUIng \he period 
For a rIdIIIge of As. 4000, till VIUe of FIB. 5000. 
For a IIdIarge of As. 5000, !Ilk VIIue of RI. 7000 

IIIIIIIIIion waNer oIer for lind Lila 
Ra.5OOI-in u.t.I and As.3OOI-in RullI 1INJ IrAIIIIion CIwges waviYer 
ITC he oIer wi:h In line connecIion 
For RInI ITC 200 IIId For lhban 1TC500 free III f8IIi¥e -.on NPCa booked 

Free Excel 81M for II elilting IIIId Ina QIItomers 

F188 81M acMtion ctages of WOItt AI. 100. 
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13. NE·II 

2006-07 

14. A & N IIIIndI 

2Q08.07 

15. BIhIr 

2 

Durga puja. 
JenmuIUmj & kl-w.F"!tr. 
01.09.2007-31.10.2007 

Ourga puja. 
Janmashlmi. 
J8IIIII88IUmi, Id-ul-F~r &DeepaYlli. 
01.10.2007·31.12.2007 

ChrisImas and New Year. 
25.12.2006-24.012007 

Oeepavali oIer lor W\1 
WlL 

Independlnce Day 
(15 August 2006 10 15111 November 2006) 

NawaIra (Irom 23rd September 2006 to 
III November 06) 

Special Pooja exter 
5th 0cIcber 2006 to 
4th DtceriIer 2006 

Special Oller 

ChriIImaa & Bakrid 
20Ih December 2006 
to 18111 JIIIlIIY 2007 

NOVEMBER 26, 2007 144 
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Free SUS oilers 
On RC 200 recharge 50 No. Free SUS; On 01 500 recharge 150 11M SMS 
On TU 200 topl4) 150 Free SMS all po&! paid plans 100 Free 5MS dul1ng the 
lestival season 
FIM SlM At:tivation oller 
For all PostIpre paid general SlM adIva1ions 11M wor1h Rs.l00 during the lestive 
seaons 

ITC tree oIel' with land line comedion 
For RUllI ITC 200 and For Uban ITC 500 free on festive sel8Ol1 NPCs booked 

Enhanced !Ilk on a recharge vouchers of denomination Rs.3OOOI· 
to As.4OOOI· and As.5OOOI· toRs.~· 

No regiatIation charges 
No tecUiIy depoSt 
No inBIIIation deposit 
&Aabh 18111 reduced !rom Rs. 1201· &As.SOI· to Rs. 80 &Rs3OI· respedivaly. 

Poet-p8cl (Cekne) & Pre-paid (Excel) 
a) Loyally IiscotIlI 01 Rs.25l751175 &hall be aIowed on post-paid (CelIone)Mobile 
connec:tion IIlCItr plans 225/325/525 II8pIdiYIIy !rom day-one itaeII i.e. !rom 
the dale 01 ac:Iivation itIeII. 
b) F .. TaIk·1ime eqlivllent to the value 01 re-dlIrga Voucher (RCV) shall be 
allowed on recharge coupons 01 denomination As.3OOI·, Rs.5OOI· and Rs.10001 

Baeic Telephone Service & Pre-paid (ExcelYITC 
The Registration ImOII1I lor a new Basic phone connection, during the oHer 
period, shall be reduced 10 As. 2501· (SeCIdy deposit & installation charges 
payable in six insIaIlments in the subaequent billS) Belkles, at the time 01 
~, the customer shall be oIIered 
a) One prepaid 81M card lree of cost 
b) One ITC 01 As. 1001· free of cost 

Excel Pre-paid connedion ciscomecIed due 10 disconliluilg recharge 
The Excel Prepaid ccmection ciscomeded due 10 discontiIUng recharge within 
the prescribed adcItionaI grace period may be IICOIII8ded again on customer's 
requeel (il • pII8CriIed IMldaIe lorm). The cuatomer has 10 pun:hase a recharge 
voucher 01 As. 300 or above and he will get a new SIM with bee talk time 
WOI1h As. 30. 

Plt-plid(exceI) Mobile SeIvice 
8) FWI Talk-time ~ to lie vakIe 01 fIe.Charge Voucher (ACV) may be 
allowed on IICharge coupons 01 denomination As.5OOI· & As.l00/· 
b) TaIk·time eqLivaIenI to the 15% em value 01 Re-chaIge voucher (RCV) of 
denomiIaIion As. 20001 and As. 3000 and 35% exira value 01 Recharge 
Voucher (RCV) 01 denomination As 500/. may be aIowed on recharge coupon& 
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HoIi 
19th Jan. 2007 10 19th MatdI 2lXJ7 

HoIi & Ramnavt 
15th Feb. 2007 10 
31st MardI 2007 

Holi & Ramnavi 
1 II Mardl 2007 10 
31 August 2007 

Independence day & olher festival 
6th August 2007 10 
041h September 2007 

Independence Day 
15th auges! 2007 10 
13th September 

Gandhi JayMIi 
02.10.2007 10 
30.12.2007 

BSNL 111M 01/11' 
1.11.2007 to 
29.1.2008.Q8.27 

BSNL 111M oilier 
12.10.200710 
31.12.2007 

BSNL festive oller 
12.10.2007 to 
31.12.2007 

Special adIemes for Dussell and 0iwaIi 

Rakaha BIrdlan JnIaIhIami SdIeme 
Special adIemes for New Vear 
Concession for Haj pilgnn. 
Special achemes for HoIi 

3 

PIe-pIid (EaI) Mobile SeMce 
ExIen&ion 01 promoIIonaI schemes for Pr8-paid (Excel) Mobil Servioe. 01 SSI 
no. 4 

For GSM PCO 
8I.ndIing of GSM PeO with !eminal in As. 1800 

b-fone (LKlB Scheme) In Bihar 
lrimiIed calls wti1 the Bihar circle in our own network 0 Rs. 121 per month 
(Excluding Taxes). 

BSNL Monsoon DhamIka Oller Pr8-pIId (ExcaI)MobIe SeMce 
TIIk·1Ime lqIIvalent 10 \he 35% exlJa value 01 Re-Qlarge Voucher (ReV) 01 
denonination As. 2OQ()I·Rs. 30001 and Rs. SOOOI may be allowed on rechaIge 
coupons. 

Pra-paid (Excel) Mobile Service 
FUI Talk-lime on re-charge Voucher (ReV) 01 denoninaIion Rs. 2001- As. 3001 
As. 500 and As.10001may be .. owed on IICIIIIge coupons 

Pre-paid (Excel) Mobile Service 
Under balance baaed tarlII W a gen8III prepaid aubIcrIler mainlai'ls milinwn 
.... As. 500, then ha can If10y lma Cirde call 81 reduced cal rate. 

Pre-peid (Excel) MobIe SeMca, IIIgIc VouchIr." II is a apecIaI taritl 
voucher, which reduoeI1ha cal rates t:ny for 3) dIyI. II allows tree caIs on 
BSNL netwOIk, boIh mobile & II .. , wIIIin LSA (Bihar and Jhlrkhand) from 
11.00 p.m. 10 7.00 a.m. 

GSM PeO 
The VIIicIy 01 Card Value 01 RI. 100 incItad from 15 days to 30 days 

For Basic Phone 

(a) Initial regisIIation lee fiDd As. 100 iIsIead 01 As. 500 
(b) remamg chIIgeI and ARC may be c:oIecIed In Ine ~ InstaIrnerds 
in IUtJeequent biIs 

NTC lor As. 11· wih no iostaIatIon chaJvaI. 
Free IT card 01 dillerent valuee on payment of cIIIarant biI amounts. 
Pre paid post paid ceIIuIIr schIrneI are also included. 

Phone can be booked it the name 01 sialer wlo r8ft. & ilstaBation charges. 
Wlival 01 inetallltion chaIges and free ITC card worth Rs. 5001- with NPes 
PI'OYieion of free iocII phonal WIllI 95 lacililyat Haj IenniIIIs for HIj piIigrins 
•. Free ITC card on purchase of higher denomination of ITC card 
b. Free ITC card 01 As. 500'. on booIdng NTC 
On 8Y8IY ptIChase 01 line ~, one redlarge COI4lOn is free 
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SpecIal schemes for Haj Pilgrims 

ChriIIrnas, New Year & SanIuanIhi 

PnImoIionII II/1II tor rICb:Iion iI ILD Td for CIII 
origiWId fnIm 8Stt. IixefWtU. during feIIinI ...an 

Promotional Tarill for revision in ma cirdI CIII 
dIarges !Uilg feItivII IItIIOI'I 

AIksha 8ancIIan Scheme 

DIaehra, 0iwaIi & Rammn IdIeme 

ChIiIIma, New Vear & SankJIIIIti 

Independence day 

IndependlllC8 day 

HoIi 

3 

Phones can be booked in the name aI oer wlo Aegn. & installation chalges. 
ARC In 10 inIIaImIID. 

Free ITC of As. 200/- on Pun:hase of ITC WOI1h As. 2OOOI-Free ITC of As. 5001 
on pun:hlae aI ITe WOI1h As. sm-

PrMion 0I1Wo free local phones YIflh 95 Idly al Haj tenninallor Haj pilgrims. 

FWI tall Imeon rechaIge coupons 

Fr .. ITC with As. 5001- NPCs booked 

AIIUI waivaI for 1st & 6Ih IIlOI1hI for NPCs 

Rebate of As. 100/- in 5 aIIemate months 

a. 8ofone connection lor plan 249 (Aebale of As. 5001- in 2 conseetive monthly 
bill in ImemeI uuge) 
b. Free SIM with new Bfone connection-&lldlng offer 

PlOViIion of two free local phones with 95 fdy II Haj Tenninli for Haj pilgrims 

FUl1IIk on RCs and 25% extra !Ilk IinIIoItigher denomina1ions(twice in year) 

InIrocU:tion 01 Plan 399, 599 & 899 involving IdnIIed free CIIIs within BSNL 
network 

a. Cal rates to USA Canada reduced from As. 7.20 to Rs. 6.00 per min 
b. Call ralls to SaId Arab, Iraq n YtMI IIduced from As. 121-Min to 
AI. 9.80 per min. 

c. A. FIlI8d to FIXed and FIXed to CeIIuU (Own neIwoIk) Imra Circle calls 
reduced from As.1.2O per min 10 As. 0.80 per 90 eeconds 

WaivaI of installation charges for NPCs 

Wlival of inItaIIaIion charges for NPCa 

WeJvaI 01 inataIIation charges for NPCs 

AInI Rs.5OOI- Flee caHs-455 

AInI As. 10001- Free cale-200 
Rent As. 'lZ5/. Flee calls-225 
Rent As. 325/. Free caJls-325 
Rent As. 525/-FftII CIIIt-525 

One file 81M with poet paid 525 & 32S plan Aeq As. 1251- caN • 0.30 to 
BSNl mobiles and caD • 0.60 10 d ohIr in' G_ 

AIdwge COI4JOI'I 01 As. 14001- validly 120 days Top ~ As. 101»'· vaIidiIy-.() 
days AedIIrge coupon aI As.. VIIidIy 30 days 
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DIwd & New Year eYll1l 
16.12.05 to 31.01.06 

P\4I. DiwIIi & New year 

BhI feItivaI up to..so AprI, 2007. 

Independence DIY, 
Rebha BancIIan 

DIaIhIa, DeepmIi 
1510&'2006 10 2()I1112OO6 

RIkIhI Bandhan, Ganeah ChaIurIhi 
2111012006 1D 2OIOiI2OO6 

GIncIIi Jayenti, DuMra 
01/1012006 10 2()I1112OO6 

GtIu Gobind Si9I 
Birth day, RIm NMrni, HoIi 
05J02I2007 to 27103fJJtJ7 

GIw Gobind Si911!irt1 day, Ram Navami, Hoi 
05JrRI'JJ1J7 to 1&'0412007 

3 

Recoliledian of lend line connedIon witIOUI My I/fIIII'IIUI payment after 
dIsconneclion 
No adcIionII down load chargee lor 0aI8 one broadand III'Yioe 

c-.. plan 100 

FWI Ide Ume of RI. lOOO1-Recharge COI4lOf1 of sale VIIue RI. 1102/- 2000 
m-. flee for JUII As. 'iii. only one IndI MnI during 8ihJ offer 

Rsc:onnecIian for long lining due of cisconneded mobile & 1andIine. 
All CIlIa & 8MS I", to BSNl mobies in Aeum pI'IIInIing celiona plan 275 lor 
PI4a and DIwaI oller 

Get disconnec:tad ceIone R8COII1Idad wiIhouIlII1IIIl1r111 wtIhout rental Irreas 
lor diICOnnecIion period oller during 
F .... Excel connecIion for III BSNL lIncIne ouatomera. 

Normal flee paid SIM cost Rs. 200+ Tax. Talk lima As. 200/. In place of As SlJI 
YIIdIIIIy 30 days with addIIonaI PI period of 15 days in p/Ice 

01 Existing 7 DayI. 30+ 15 DIya. 

Scheme an RC vouchers 500/. 10001· Talk time increased 10 As. 500/. & 
As. 10001· Instead ofaxilling Talk tine 361/· & 822/. 

RIacIYaIion of Prt-pIid 81M CIRII dIIcIiYIIed w.e.f. 01l06l2006. 

Schema on RC 300 & RC 500. 
FIevIaed talk lime of Ra 300/. & As. 500/. in p/Ice 01 As. 175 & RI. 361/· 
VIIkIIy no change. 

On nonnaI pra-paid SIM of Rs. 1001· Talk time As. 1001· Validity 200 days. 

Rc.aoo VaIdIy iIcreased from 30 days 365 dayI. 
RC-SOO Validity increased from 45 days to 365 days & Tilk line increased from 
822 to lllOO'= 
RC-1000 VIIidiIy increued !rom 120 days to 456 days & Talk tina increased 
from 822 to 1000 
RC·2000 VIIidIIy inaeaaed from 180 cIIys to 560 days. 
RC·300 Validity incraasad from 365 days to 800 daytJ 
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Budha PumIrna 
(09I05f2007 to 29105f2O(7) 

JIMII8hImI 30l08l2007 to 13l09l2007 

JaMItihtmj, Ganesh Chllhurthi & Gandhi Jayanti 

(01l09l2007 to 15l09l2007 &. 
20l08l2007 10 0411012007) 

Janmaehtami, Ganeeh Chahlrthi & 
GancIli Jayanti, Duaeehra 
01/09flOO7 to 31/10i2007 

Gandhi Jayanli, Oussehra 
01/1012007 to 3011012007 

DeepavaU 
(0711112007 to 2511212007) 

Deepavali & Chriatmas 
(07/1112007 to 2511212007) 

Promotional Scheme 

ChriIIIma IIId New Year promotional scheme 
18.12.06 to 10.3.07 

DueheIa IeatiVIl 
(14.10.2008 10 15.11.06) 

Gardli Jayenti, Ganeah ChIIII1hi & Janmaahtmi. 
(21.09.06 to 28.10.06) 

Diwali DhMIaka conIest 
(15.10.200710 24.1'.07) 

Poora Paisa VassoI 
(DuIhera 1esIiYaI) 
(01.09.07 to 24.10.07) 

DuIhera ItIIiYaI 
P~Scheme 

(17.08.2007 to t2.11.07) 

3 

On NonnaI ",,-paid & Excel AnInI. 
Tilk value InctllIId In Recharge Voucher of As. 300 As. 2000, As, 3000 

Triple 1000 achemes on nannal pre-peId YIIidIIy Increued from 7 days to 
100 days In entire cirde and talk time from As. 30/. to As 1001· In Solan & 
An ArIa of ICheme SSA 

Scheme on ACol00 and Ac-3000 on Nonnal pre-pald & Excel and No charge 
In vddIIy tall time Incrtued from As. 8221· to All· to As. 1000/· and As. 
3000/. To 36001· raapedively. 

SdIeme on ACo2OO on NonnII & Excel No charge In tall time validity incrtaaed 
from 30 days to 46 days. 

New Yalidily Coupon (Through ElecIroric Aecharge onty) 
DenominIIion Rc-3O, AC-50, RC·l00 with Talk line zero and validity 21 Days, 
46 days and 120 days rtIPIdiveIy. 

New Sc:htme on PoaI-paid PIIn 2999. 

Scheme on recharge coupons talk value Increased In recharge coupon 
denomIrtllion AC 1000, AC 500 RC 200 to As. 1200, As. 550 & As. 200 
Aeapeclivety. 

New 8roadbInd Comection. 
Rebate of As. 500'. Aller Usage of Iix montIlI. 

On actiYation 01 new SIM talk VIfua As. 501-& vaIdiIy 60 days instead 01 
As. 30/. and ValidIty of 7 days. 

I.PJC 01 As. 50001· & validity 2 years inIIeId 01 one year. 
2. RIC As. 5(1)'. vaIdiIy 90 days ntaad of 45 days 
3. AnInI SlM InIiaI talk va RI.399I InIIeId of Re. 1991 

f\(: 01 As. 5000/·laIk VIfue As.85O().fnItead 01 As. 6000 
RIC of As. 3000/ Talk value As 3300/. & YIIicIy 15 months i1stead 01 As. 3000 
& 12 monIha 
RIC 01 As. 20001 validity 9 monlhs instead of six months. 
Top-up As. 500' Talk vaJue As. 5501 instead of As.SOOI· 

RICa As. 500'. As 10001· As. 25001· lull talk lima inaIead 01 As.361 As. 8221 
& As. 20001 1IIPICIiWIY. 

WMr of one monII lad chargas 01 As. 2~· for new aaomers ragistaring 
Tone 

As. 25001· III time As. 28091· 
IrIIItId of RI. 2000/. 

On activIIIon of new SIM talk value As. SOl· & vaIiciIy 30 days inIIead 01 
As. 3(W. and ValidIty of 7 days. 
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21. IIIhIrUIIIrI 

2004.05 

2006-07 

2OO7.Q8 

22. Welt BIngII 

2006-07 

2 

IndIpeIIdIIICI 
DAY & 28.07.2004 

HOU & 15.03.2007 

IndependInce DAY. 13.08.2007 

RakIha BhIncIIIIn & 25.08.2007 

Rabha BhIncIIan & 03.09.2007 

BSNL DAY & 29.09.2007 

B9Nl DAY & 10.10.2007 

Dushera & 19.10.2007 

DuIhn & 19.10.2007 

Indepetm:e day 
15.&.06 to 31.8.2006 

~0Ifer 
25.08.08 10 13.10.2006 

Pujaoller 
w.e.!. 01.09.06 

Pujaofltr 
25.08.06 10 13.10.2006 

Pl4aoCler 
16.10.06 10 14.11.2007 

AGRAHAYANA 5, 1829 (&loUr) 

3 

New TI/III PlCklgelIor BIone plan 240 pIIn 480 pIIn 990 P*' 1490 
Inrockad lor Slone ..... ,. 

154 

WIMI of ineurInc:e, InItIIIItIon chIrgeI IIId aecuriIy depoIII. 

PIomotIonIIICheme on recharge ccqIOIII 01 RI. 100. RI. 300 IIId Top-up 01 
RI. 500 
RIC RI. 1()()o' Talk TIIM -As 1400 
RIC RI. 30(). Tilk 1Jme. AI. 300 
Top-up Rs. 500- Talk Tn - As. 1000 

PromoIionII scheme on Excel AnInI Ul8Iine Prepaid CIfds.Raksha Sandhill 
Special on .... 
Exba bilk lime ICIivIIIon 01 Excel AnInI Rs. 495 Carda 
28.8.2007 10 31.8.2007-Rs. 251·TIIk tine 
01.09.2007 10 07.09.2007· RI 161· TIIdine. 

ExInIon 01 PIOmotIonaIIIdIeme on Excel Anan IJeIinI PrapIkI C8Id&-Raksha 
bandIwl SpecIal OIer. 

Exba tIIk timt on activation 01 Excel Anent RI. 495 Can:Is 04.09.2007 10 
07.09.2007-Rs. 151·TIIktIne. 

Provision of both the add-on Flciity YNA & MOO togeIher on I silgIe lelephone 
runber 

Promotional ac:hr.ne for GPRS and MUS In MIhIIIIm Telcome Circle. 
Vohrne based uuge cha/gI wIIhiI LSA II IIducId from 2 Paise per KB to 
1 Paiee per K8 
MMS fICIIIy is made Free 

Re-II&n:h of Excel l.lfetime prepaid ANANT RI. 495 Plan 
Excel AnanI RI. 495 Plan with minimu'n As. 50 IIdIaIgl every six months. 
BSNL MobIle 10 BSNL Mobile call • AI. 0.60 per nirW. 

RMundI 01 PromoIionII .arne In BSNL Prepaid Mobile slarter Pick 
IIlCI'IIII 01 Validity 01 Excel Prepaid MobIle Starter Pack from 7 days 10 30 
dIyI. 

hldllpllldlla UlIav apec:iII free CIlIa 01 RI. 175 lor poIIpaid plant- 225. 325 
&526 

FuI ... VIIue for RV 01 As. 5001· 

TIvee oilers from COIJIOraIe oIIice 
1. POIIpIid plan 725 
2. ReGIcIion on dJation charge 
3. Free call extended 

Talk value increI8ed lor RV RI. 2110/. 300/. & 10001· 

Molt free tall line for PoItpIid pIIwl 32S & 525 
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2 

P\4I oller 18.10 to 16.11.08 

XofIIII & New Va 
18.12.2008 10 1.1.2007 

P\4Iahr 
(28.08.07 to 26.11.07) 

~ .. (01.111.07 to 29.11.07) 

Ftdvt alar from 
01.11.07 

FtItI¥e oIIr from 
13.10.07 

HaIi 

NOVEMBER 28, 2007 to 0u66tItIM 158 

3 

New prI1IIIid CIIMIdIon will .... ICIIvIIion for RV of Al.5OOi. 

F .. l1li VIIue for RV of RI.3OOI·, 25001· & SOOIV· 

&Imler Excel 
F .. l1li VIM for RV of AI. m 
SunnIer EmIl 
Reduced call chIIgII on Excel GtnIIII I ... RI.O.70 Instead 01 RI.O.90 per 
miUI. 
RevivII of old ExCli GennI CDI1I1IdIon I RV of RI.5004 oilier dII/'gI it 
~ 
RIIb:ed local caD chIrgeI RI. 0.70 IrIIIeId of RI. 1.00 for II Anew CeIone 
PWI 100 CGIIIIIdIon, EICII pGWII' fdy for 3 Not. (t.IrimIJn 2 fixed 1iIes) 

PIomotionII IChemeI on L.ocaIIon Baled SeMces: 
In CMI of AcMIIiIImIIt RIrUI of Al.3OQI.iI WIived, eoo "" SUS and fIdIIr 
SMS wi be dwged (I) AI. O.SOper PUSH. 
In cae 01 Ctdng (OIling ServIce): SUS wi be c:haIII'JIa.O.30 per SUS 
in place of RI 1/-per SUS. 

• PIIn-62S: FIll Till VIIUI 01 RI.6OOi{tn place of RI.m·) 
• fIIIII.325: FIle Tilt VIIue of AI. 5(In pia of AI.1CO.) 
• ~100: I.OCII cal dIaIge (0IhIr ..w) IIIbled to RI.l.20 ham Aa.1. 
• ExceI-P for ... no., mil. two U. ·Ior pcIIIopIid plan 100 ..... 

·MAGIC voucher of d.llomlnallon of RI.4&I", Ra.89i. iICIuIive 01 II Tues 
will IIGICId cal c:IwgaI. 
Revival Voucher of Ra.55 

DanominaIion in RI. & talk value offnI 
3OO..fUI 
!iOO-fUI 
2000-2500 
3OOIJ.3750 
SOOCH500 
WIMr of ac:IvaIion cIwgea to COG CUIIDInarI en II the postpaid plans for .. 
period of 90 days wet. 19 0cI.'2006 
~ oIIIIICIllII of d1IIga lor .. period of 90 dyIa WI ••• I 19 Oct., 
21108 . 

o.lIriIIIIDn in RI. & TIIk vM oftaIId 
2OIJ.F .. ..... 
5IJO.525 
1(100.1100 
2OIJO.22OO 
3OOIJ.33OO 
5IJOO.e8OO 
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HoI 

RIIIIhI EInIwI & .IIMIIII*ni 
Deepavall GIll 

IrGependn:e Day 
RIkIhI e.dwl , JInmaIIItImi 

o.pewd 
New v... Tohfa 

Independence Day 
Dussahra 

0IepIYIII 
New Y881 2007 
-HoIi Special 
WOIId Telecom DIY (17.05.2007) 

Independence Day 
RakIha BancI1an 

(up to 20.11.2007) Id MtDrak 
DeepawaIi Oller 

25. CcIqMntt 0IIcI PromaIIonII 8cIIImII 

AGRAHAVANA So 1929 (~ 

DenomiIIIlon In AI. 
200-200 
31)0.320 
5QO.55O 

2000-2500 
2500-2500 
3Q00.3750 
50007·7500 

FfIIob.IonI conneetian to ... 
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100 RI. per monIh II1II on CIIone COI'1Il8QIon. As. 99/. per monIh studem 
power adIeme. 
8/oad)and inIImet adIeme 
&forte offer 

Callphone connection il RI. 1001· per month tor GeM. 1f11lIoy .... 
100% talk time IIId recharge COI4lOI'I 01 RI. 1000{· to 3000/. extra talk lime 01 
RI. 1000/· on new coupoIW 01 RI. 5000. 
Call !lie 10 paiaeI minute 
ExInI talc lime on recIIIIge ~ & r8IdIvIIion 01 doIId mobIe 

An IChemt 01 billie phone. ueel .. POW. poll pili! 140. 
TIIiII Voucher 
Extra talc tine nI validly 1dIIme. 
Triple 100 offer' 100% talc *"' on cIItIIIII RC. 
One poet pIkI/pr8 paid connection8 on lind Ine 
Excel Student Power '*" 
50% extra talk line I incrII8ICI vaIicIly on recIIIIge CIOI4JOIl8 
25% ExIra tall time 

New top-up voucher 01 AI 101· & RI. 20/. 
SMS voucher nI lime vaIicIIy 
Extra talc irne nI IIawed VIIicIIy. 
S1D Voucher. 
_ Voucher. 
Balanced baled IIriII scheme. 
Extra !Ilk line on 111 I8dwge an new COIIIICIion. 

Apart from the prDIIIOIionIIldIemes Iu1dIed by cIIIn1I drcIea, colJlOflla oIica hal aIeo off8lld various pIOIIIOIionIIlChernes cUing IMMvaI 0CCIIIi0n&. The deIIiII 
01 promoDIaI adwnaI oIerad by Corporate office ate IS lIlder.. 

6.1.2004 10 1.3.2004 

New Veer Season-InIm 
1.1.05 to 31.1.05 

FIeductian illLO CIII cIwgIs 101' SIudI AtIbie to AI. l8OMrin. hom As. 241 
mil. 

- Fr8e rrc 011 booIcing 01 new Telephone ComecIIon (NTC) wWvaI 01 inIIIIIIion 
dII/geI. 
- F .. dwiIian 011 Celona & FUlIIl irne 011 Excel AICtII/gI c:ouponI 01 RI. 
1102 & 551 il ... 01 .... CIpICiIy 
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2004-2005 
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Hal SIuon - II 2004, 2005 • 2006 

HoIi Seuson- lrom 10.3-05 10 31·33-05 

DUI88hIa • DIwaI Seasen-From 22.10.2004 
10 »-11·2004 

Well 8engII 0hII 
Durga ~ Season 
From 1.Q.04 10 22·11-04 

WtII Bengal OIers 
Durga l'I4a F8IIivII from 3.10.06 to 4.11.05 

~ 

23-Q8.2OO5 10 15-10.2006 

ChrIIImIIINew Year 
'.,2-2006 to 31"()1-2008 

HoIi 
14-03-2006 to 
31.{)3.2OCE 

3 

SpICiII conIeIIIonII fret leilphone CIlIa with 95 facilly offtlld 10 pligrims at 
all IntemItionaI I NationII AripoIIa in India al Haj terminall both arrival and 
departure. Again offered 'two '1M local I..."... with 95 11CiiIy'. 

- F .... ITC Cards WOI1h As. 500 • As. 200 oIIlIICI to cuatomers buyilg ITC 
CII'dI 01 denominIlion 01 RI. 5000 • 2000 IIIPICIiYeIY 

- F.... ITC 01 As. 500 was allo made appIcabIe to SuIabh connections during 
the aboYe period. 

- No InstaIaIIon chIrgas on booking bfn (Ioc:aUSm'SI8bh) and free tnemel 
card 01 50 hours with each new connection. 

- F.... ITC cards 01 cIIIIIIIII cIenornNIIona to the customers IIIIkin9 timely 
payment of billa. 

- 3+1 free Excel Festival offer. FII8 tal< line on calli between 2 Celone 
COIII18dIoI. booked Uing the period. 

- No activation charges on CeIIone booked during the period. 

- PiIgrimIge Calling CanIs (PCC) lor pigIi1II ~ various ahrines i1 India 
at dInominaIion 01 RI. lOO1Rs. 200 ftaI rail at pravaiing cal rates introckIced 
~ 30.6.2007. 

- Powers delegated 10 CGMs lor IaIJIding Pee twice a year lor max. period 
01 IoIaI 6 Weeks. 

- Special adleme lor bIone during pre-puja oIIttId i'I KoIkal&' WB. 

- Oller of 1118 ITC worth As. 200 and RI. 500 on pIIChuI 0' ITC 01 
cIenorNnatIon of RI. 2000 and As. 5000 l81p8CtiYaIy. 

Poll paid SIM card will be 0II8I1d free of COlI to lie customer Who adIvaIe 
new connection under plan-225, 325 IIId 525 
PIt pai6-F&j tIIk lime 01 RI. l00cw· may be ofIeIId on recharge 01 COI4IO'I 
01 Rs. 10001· activaIed ~ to 07·10.2005. 

PIt paid-FLt talk line 01 As. 500 may be oIIenId on rec:h1f98 01 coupon of 
Rs. 5001· adivIIed ~ 10 3Q.09.20Q5. 

PIt paid- lUI 1IIc lime of RI. 10001· may be 0II1IICI on recharge 01 coupon 01 
AI. 10001= activated from ,.,2·2005 10 31"()1·2006 

POll pald·lhe loyalily dlscounl allowed Irom Ihe dale 01 activation 
instead 01 alter six monlhs lor paid cUllomera who book Ihelr 
conneetion during the period 110m 14..()3.2OCE to 31..()3.2006 IIIder p., 225,325 
and 525 
SMS • As. 0.10 per SMS witIin LSA in O\WI I'IIIIwoIII aIowed lor at post paid 
CUIIomeII cUing the period Irom 14-03-2008 10 31..()3.2006 
PItpaid lUI talk tine aIowed on recharge • 01 RI. 3001 & 
As. 500 lldivated Uing the period from 04..()3.2006 10 31·03·2006 
Under JIIIP8id seMca 25% extra IIIk lime aIowad lor customers Who activate 
GmJ the oller period. 
AdIIIiaIW talk tine 01 25% allowed on top ~ card of As. 500 lor customers 
who dvaIe during the oWer period. 
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2007-08 

2 

0ewIIi & Chrillmaa from 
08.11.2007 to 06.01.2008 

"'.".en' /I 

Promotionlll SchtlfT18s OfMMd During Vllnous Mstivlll 
StllISOns By MTNL 

Deihl 

In 2004 

• Aeductlon In cost of Garuda WLL (M) for two 
months from 13.9.2004 to 12.11.2004 

In 2005 

• Promotional Plan for Landline service from 
1.11.2005. 

In 2006 

• Modem Security Charges waived off from 
16.10.2006 to 15.11.2006 for booking In plan 
TriB phone Combo plan. 

• Launching of Garudal Promotional ·Unllmited 
MTNL local network plan from 16.10.2006 for a 
period of 3 months upto 15.1.2007. 

• Calls for Grauda Mobile of MTNL Deihl to 
Garuda Mobile, Garuda fixed & landllne of 
MTNL Mumbal shall be charged 0 As 1.20/-
3 minute. 

• BB-On booking of new BB conn. Initial one time 
charges of As. 1300/-ls waived off. 

• Dolphin-Activation charges As. 500/- waived 
off. 

• Garuda Activation charges As. 300 waived off. 

• Aeduction of security depoelt in case of FPS 
from 23.10.2006 for 15 days. 

• Aelaunching of Basic plan Plan-99 w.e.f. 
1.11.2006. 

3 

No chaIge for incoming CIIIe i8 to be levied for the poet paid customers under 
plan 325,525 end One India while roaming in other LSAa during the ofter period. 
Local National and AomIng SMS tenninating in BSNL network is 10 be charged 
• AI 0.10 per SMS under plan 325, 325 and One India 

Reduction in intra circle call chBlgtl wIIhin BSNL network during 
PMklofI peak hours puIaa of 80 IIC. 10 120190 sec. rupedivety. 
ReducIion in IlO caD charge lor US, CanIda and Saudi Arab, Iraq. Yeman from 
Ra 72.0 & t2 to Ra6.00 & 9.80 reapecllvely. 

In 2007 

• Promotional offer for IPTC & VoLP services from 
24.10.2007 to 1.11.2007. 

• Launch of Unilimlted (own network) calling plan 
within MTNLI Delhi from 25.10.2007. 

• Lallnch of FW Super Economy Plan In Garuda 
from 29.10.2007. 

• Aevlsed Internet tariff for MTNL CDMA Delhi 
network. 

• Launch of Pre-paid Garoda Mobile • JAvan 
Saathl" (Life- time) Plan In COMA from 
1.11.2007. 

• Promotional olfer for giving free Trump conn. to 
high end users of Local line phones of MTNl. 

Mumbal 

Landlln., Broad Band • CDMA 

In 2004 

• CIP Tariff Plan 1500 & 2000 to Land line 
Customers in 2004. 

In 2005 

• Waiving of Aegistration charage of As. 500/-
for Broad Band Customers In 2005. 

• Only Incoming plan 150 for Land line customers 
in 2005. 

In 2006 

• Aeductlon In GAAUDA tariff on 28.08.2006 

• IPTV launched (Triband) on 28.10.2006. 

• Monthly rental of One India plan is reduced 
from As.299/ to 180 w.e.f. 1.11.2006. 

• Ae-Iaunching of only incoming plan 150 for 
Landline on regular basis. 
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• Unlimited Internet usage to COMA on 
20.10.2006 

• Tariff from landtlne & WLL to MTNL own network 
has been made local with Rs. 1.20/180 sec. 

• Tariff from landllneIWLL to MTNL Delhi tandline 
WLL has been reduced from Rs. 1.20/30 sec. 
to 1.20/180 sec. 

• STO tariff of landtineIWLL has been reduced 
from Rs. 2.401M1nute to Rs. 2oolMlnute. 

• Calls within COMA 2000 1 x system has been 
reduced to Rs.o.10 Minute, 

• By paying Rs. 299 customers of 2000 1x 
network were given unlimited use of internet 
w.e.f. 19.10.2007. 

In 2007 

• Ajeevan Garuda FW at Rs. 699 only on 
12,09.2007 

• Modification of 'One Minute Landllne Plan' from 
21.10.2007. 

• 2 Months free view+one silver coin for IPTV 
booking up to 14.11.2007. 

GSM Mobile 

In 2005 

• Lowest prepaid recharge coupon to TRUMP 
customer on 19.10.2005. 

In 2006 

• New Tariff to Garuda Mobile customers on 
29.08.2006. 

• Unlimited SMS on MTNL mobile network with a 
monthly rent of Rs. 30 per month on 20.10.2006. 

In 2007 

• The call charges are being reduced regular1y 
based on prevailing market cOr:tditlons. Recently, 
the Dolphin call charges have been reduced in 
various plan. Roming can charges have been 
reduced on 15.02.2007. as per TRAI guidelines. 

• Free TRUMP SIM card worth Rs. 150 with every 
new Landline or GARUDA booking on 
15.09.2007 

• Increased 25% talk value on existing TRUMP 
coupons on 16.09.2007. 

• UNLIMITED DOLPHIN calls MTNL network at 
Rs. 499 (exclusive of tax) per month on 
15.09.2007. 

• Talk more on Trump at 30 paisel Min. in MTNL 
Network from 07.11.2007. 

/English} 

Safety of Dam. 

1217. SHRI. P.C. THOMAS: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has some proposals to 
reconstruct or provide aid to State Goernments for 
reconstruction of old Dams which are In dangerous 
position; 

(b) if so, the details thereof; 

(c) whether the State Government of Kerala has 
made any proposal in this regard; 

(d) if so, the details thereof; 

(e) whether Dams safety is being monitored by any 
authority in the country; 

(f) if so, the details thereof alongwith the check of 
inter-state Dams alongwith the steps taken to resolve the 
issues; 

(g) whether a dam in Kerala from which water is 
being taken to Tamil Nadu in Idukki District, Kerala Is 
allegedly to be unsafe; and 

(h) if so, the details thereof alongwlth the steps taken 
with regard to the controversy, if dny, between Tamil Nadu 
and Kerala in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Government has no proposal to 
reconstruct or aid the State Government for reconstruction 
of old dams. Government of India has framed Dam 
Rehabilitation and Improvement Project (DRIP) with the 
aim to improve safety and optimum sustainable 
performance of the dams. Proposals from 13 States 
namely Andhra Pradesh, Bihar, Chhattisgarh, Gujaral, 
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Jhattchand, K.r .... Madhya Pradeah. Maharahtra. Oriesa. 
Tam" Nadu. Uttar Pradeeh. Uftarakhand and West Bengal 
have been rec.Mld under DRIP for dam safety and 
rehabilitation and has been posed for World Bank 
aaaistance. 

(c) and (d) Proposal for Basic Dam Safety facilities 
and Remedial Measures for 31 dams has been submitted 
by the Govemment of Kerala. The list of dams Is enclosed 
as Statement I. 

(e) and (f, The States are the owners ot the dams 
within their territories. and hence States are responsible 
for the dam safety and any remedial measures. However. 
a Dams Safety Organization' (oSO) has been created at 
the Centre in Central Water Commiaaion (CWC) in 1979. 
The objective of the OSO is to perform a coordinative 
and advisory role for the State Govemments and to lay 
down guidelines. compile technical literature. organize 
trainings etc, and in general to take &tepe to craate 
awareness in the States about the dam safety and 
thereafter assist in setting up infrastructure for the same. 
A Standing Committee on Dam Safety has been 
constituted in 1982 comprising members from th Centre 
and State Govemments to meet periodically and discuss 
dam safety issues. This Committee meets regularly to 
discuss issues on dam safety with a view to oversee 
dam safety activities in various Statesl Organizations and 
suggest inmprovements to bring these in line with the 
latest state-of-art consistent with the Indian conditions. 
Besides, the Committee also monitors follow-up action 
on the recommendations of the MReport on Dam Safety 
Procedure" published in July 1986. 

(g) and (h) A note on the safety of the Mulla Periyar 
dam and the steps taken to resolve the controversy is 
enclosed in the statement II 

Stlltement I 

Ksrs/a InigINIon lJIJpBrtmsnt (19 dtlms) Namss of HIs 
datn6. pmpossd for DRIP 

SI. No. 

1. 

2. 

Basic Dam Safety FacUitles 
and Remedial Measures 

2 

Chimni Project 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

2 

Gayathry Project Stage II- Chulllyar 

Kallade Irrigation Project 

Kahirapuzha Irrigation Project 

Kuttiyadt Irrigation Project 

Malampuzha Irrigation Project 

Mangalam dam 

Moolathara Regulator (Chltturpuzha Irrigation 
Project) 

Muvattupuzha Irrigation Project 

Neyyar Irrigation Project 

Pampa Irrigation Project 

Pazhassl Irrigation Project 

Peechi Irrigation Project 

Perlyar Valley Irrigation Project 

Pothundy Irrigation Project 

Sirveanl 

Vazhanl Irrigation Project 

19. Walayar Irrigation Project 

Ksrsm Ststs Eltlchiclly eo.n:I (KSES) (12di1nv) Nsl1'ltl$ 
of ths dIIma propossd for DRIP 

SI.No. Basic Dam Safety Facilities and 

1. 

2. 

3. 

Remedial Measures 

2 

Idkki Hydro Electric Project 

Sabarlglrl Hydro Electric Project 

ldemal_yar Hydro Electric Project 

4. Pallivasal Hydro Electric Project 

5. Sengulam Hydro Electric Project 

6. Pennlar Hydro Electric Project 

7. Nerlamangalam Hydro Electric Project 
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8. 

9. 

10. 

11. 

2 

Proingalkuthu Hydro Electric Project 

Sholayar Hydro Electric Project 

Kuttiyadi Hydro Electric Project 

Lower Perriyar Hydro Electric Project 

12. Kakkad Hydro Electric Project. 

St.tement II 

A dam on the river Periyar Situated in Tekkadi in 
Kerala known as Mulla Periyar dam was constructed 
during 1887-1895. It is operated by the Government of 
Tamil Nadu as per a long term (999 Years) lease deed 
between the Maharaja of Travancore and erstwhile 
Governrnent of Madras. 

In 1979 reports appeared in the Kerala pre88 about 
the safety of the dam. As a result, the Government of 
Kerala addr •••• d Government of Tamil Nadu to take 
immediate steps to strengthen the dam and simultaneously 
requested the centre to send a team from the centre to 
inspect the dam and suggest remedial measures. The 
tearn inspected the dam and suggested remedial 
measures which were excuted by the Govemment of Tamil 
Nadu, except raising the parapet wall of the main dam 
by 2 ft. Upto EL 160 ft. for a 20 m strectch and 
strengthening the Baby dam Including earthen bund by 
providing toe filter and toe drain due to denial of 
permission by Government of Kerala. The safety of the 
dam became a matter of dispute between the two States 
resulting in restricting the level of the reservoir upto EL 
136 ft. as against the FRL of B.. 152 ft. 

A number of writ petitons were flied in the Kerala 
Hing Court as well as Madras High Court for and against 
raising of water level in the Mulla Perlyar reservoir and 
on the safety of the dam. These petitions were transferred 
to the Hon'ble Supreme Court after the transfer petition 
filed by Shri Subramanian Swamy in 1998. 

On 27.2.2006 the Hon'ble Supreme Court has give 
on its verdict on the issue and directed the Government 
of Kerala to raise the water level from EL 136f.to EL 
142ft. For the present. The State of Tamil Naclu has 
been permitted to carry out futher strengthening measures 
as suggested by CWC. The Kerala Government fUed a 
petition seeking review of the verdict which was dismissed 
by the Hon'bla Supreme Court on 27.7.2006. 

In the meantime, a bill was passed by the Kerela 
Legislative Assembly, which received the 888ent of the 
Govemor on 18 March 2006 and· The Kerala irrigation 
and Water Conservation (Amendment) Act, 2006" was 
published in the Kerala Gazette. Under the provisions of 
the act, Mulla Periyar dam has been declared as an 
endangered dam and Full Reservoir Level (FRL) has been 
fixed at EL 136 ft.(41.45 m.) 

Government of Tamil Nadu had filed a suit (Original 
Suit No.3 of 2006) in the Hon'ble Supreme Court in March 
2006 praying for declaring the Kerala Irrigation and Water 
Conservation (Amendement) Act 2006 passed by the 
Kerala Legislature as unconstitutional in Its application to 
and effect on the Mulla Periyar dam so as to carry out 
the repair works as per the judgment of the Hon'ble 
Supreme Court dated 27.2.2006. The Hon'ble Supreme 
Court directed in its order dated 26.9.2006 that "the two 
State Governments independently or with the Intervention 
of the Union of India, may try to sort out, if possible, the 
dispute.· Accordingly, the Hon'ble Chief Ministers of Kerala 
and Tamil Nadu on 29.11.2006 and a meeting of the . 
Hon'ble Ministers of Water ResourcesIPWD of Kerala and 
Tamil Nadu on 18.12.2006 to sort out the Issue. No 
consensus could be reached regarding a solution 
acceptable to both States in these meetings. 

fTrsnslslionj 

Upllttment of Silk Produce ... 

1218. SHRI RAJNARYAN BUDHOLlA: Will the 
Minister TEXTILES be pleased to state: 

(a) whether the Government has formulated any 
scheme for upliftment of Silk Producers; 

(b) If so, the details thereof; 

(c) the funds allocated, released and utilised on 
upliftment of silk producers during each of the last three 
years, State-wise; and 

(d) the funds earmarked for the purpose during the 
Eleventh Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) To boost the production of quality silk in the 
Country, the Government Of India through CSB 
implemented a Centrally Sponsored Scheme viz. CatalytiC 
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Oevetopment Programme (COP) during X Plan In all utUlzed for Implementation of variOU8 components under 
.ericulture practicing Stat.. In coUaboratlon with the COP In the country, during the lut three years (2004-
reapectlve State Govemmenta by giving great.r thruat to 05,2005-06 & 200Et-07), State wlee Ie given in the 
Blvoltlne Serculture and mart<et orientation to non-mulberry statement encloeed. 
sector. A proposal to continue the .chame with certain 
modlflcation8 and additional Inputs during the XI Plan Is (d) A proposal for continuation of the Cataly1ic 
under consideration. Development Scheme with a contribution of Rs. 661.62 

crore8 as Central share I. under consideration of 
(c) The details of the funds allocated, released, and Govemment. 

S,.,.",.nt 

!MI. 01 SMltl-wi6tI funds .~~ IIiz spMII/ullll6«i by StII_ undtIr COP 
dun'ng Msl IhIfHl )WIS (fmm 2004.()5 to 2006-07) 

(Rs. in LaJchs) 

2004-05 (") 200S.Q6 (H) 2006-07 ( .. ) 

SI.No. FIIlds lIIIocatecU FIIlds epentI FIIlds lIIocIIecU FIIlds epri FIIlds IIIoca1ecU FlIIda spenV 
--by IdIaed by "lead by utIieed by reIeuId by utli8ed by 

CSB .... CSB States CSS States 

2 3 4 5 6 7 8 

1. Karnataka 825.38 825.38 1212.43 1212.43 1153.24 1044.93 

2. Tamil Nadu 166.58 166.58 288.42 289.42 584.67 538.42 

3. Jammu & Kuhmir 282.84 262.84 594.79 523.85 297.32 274.47 

4. Andhra Pradesh 1203.59 1203.59 1658.04 1658.04 1315.31 1256.69 

5. West Bengal 112.83 112.83 133.97 118.47 154.45 17.58 

6. Maharaahtra 50.80 50.82 48.83 48.83 tn.92 84.57 

7. Madhya Pradesh 79.85 79.65 187.04 187.04 343.17 230.25 

8. Orisaa 24.32 24.32 154.49 123.17 133.28 52.94 

9. Bihar 88.99 8U9 161.79 161.79 14.88 1.42 

10. Uttar Pradesh 92.05 92.05 80.24 80.24 153.02 150.83 

11. Kerala 106.32 106.32 34.32 34.32 23.94 23.94 

12. Punjab 0.39 0.39 0.00 0 17.25 0.00 

13. Himachal Pradesh 308.41 308.41 17.91 17.91 49.47 10.44 

14. Chhattisgarh 156.35 156.35 128.55 128.55 154.69 81.19 

15. Jharkhand 100.84 90.04 189,08 1.39 

16. UttaranchaI 117.43 117.43 178.38 178.38 208.84 208.84 
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2 3 4 5 6 7 8 

17. SlkkIm 43.47 43.47 25.51 25.61 64.01 21.49 

18. Aeaam 442.21 442.21 922.63 836.09 611.95 167.60 

19. Arunachal Pradesh 88.63 88.63 64.19 54.19 61.58 26.76 

20. Manlpur 67.24 67.24 80.25 80.25 62.89. 62.89 

21. MtghaIaya 173.19 173.19 183.49 183.49 142.88 12.76 

22. MizOIllll 141.71 141.71 367.91 367.91 182.71 118.47 

23. NageJand 108.46 108.45 151.59 161.59 127.n 126.88 

24. Tripura 185.73 185.73 130.43 130.43 198.13 114.13 

Total 4844.16 4844.16 6856.94 6641.94 6422.43 4618.88 

"*The amount allocated released also Includes the amount directly epent by CSB under certain components. 

(English} 

1219. SHRI ADHIR CHOWDHURY: Will the Mlnlater 
AGRICULTURE be pleued to state: 

(a) whether the Indian 011 Corporation (IOC) hu 
decided to Issue special cards to the farmers of the 
country; 

(b) if so, the details thereof; 

(c) whether the Impact on the farmers of such epecIaI 
credit card havet been a8888S8d; and 

(d) i: so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) to (d) Do not arise. 

RI. In Prices of Edible 011 

1220. SHRI N. JANARDHANA REDDY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pIeaHd to state: 

(a) whether the prices of groundnut and sunflower 
oU ahot up steeply during the recent festival season 
leadin~ to C88C8ding effect on other edible oil; 

(b) If so, the reasons for sudden spurt in prices of 
these oil; 

(c) whether the Govemment proposes to import edible 
oU on a large acele to meet the currant shortage and to 
stabUise the prices of edible oil in the country; and 

(d) if so, the quantity of oil proposed to be imported 
and the estimated cost thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The prices of groundnut 011 and sunflower 
oil have increaaecl marginallV during the recent festival 
Huon i.e. by about 4% in the last one month. However, 
groundnut 011 prices have declined by about 10% whereas 
sunflower oil prices have gone up by about 15% in the 
last three months. 

(b) The rise in prices may be due to the following 
reasons:-

(i) Increase in the prices of edible oils in the 
international market. 
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(il) Low .. tlmated production of ollseecla in the oil 
year 2006-07 (Nov.-Oct.) 8S compared to 
production of previous year. 

(c) and (d) Government have no plana to import 
edible oils on a large scale. Import of oilHedtl. edible 
oils except copra/coconut oil has been allowed on Open 
General licence (OGL) and Import duty have been 
adjusted to .-taura adequate ava/labllty and stabilize prieM 
of edible 011 in the country. 

/T1'IH1s1stionj 

Cultlv.uon of Vegetable. 

1221. SHRI TUKARAM GANPATRAO RENGE PATlL: 
SHRI HARIKEWAL PRASAD: 

WiU the Minialer ot AGRICULTURE be pteuect to 
state: 

(a) whether IhII production of vegetable In the country 
is very low due to the lack of int8l88t of the fanne,.; 

(b) if so, whether the Government hu launched any 
programme for giving 8Upport to tarmers to grow 
vegetables; and 

(c) If 10, 1M details thereof and IUCC8M achieved 
therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. India Is the second largest producer of vegetables 
in the world. Total production of vegetables is estimated 
at 108.20 million metric tonnes from an area of 
7.05 mmlon ha during 2005-08. 

(b) and (c) The Centrally Sponsored Schemes being 
implemented by the Ministry of Agriculture, namely 
Technology Mission for Integrated Development of 
Horticulture in North Eastern and Himalayan States 
(TMNE) and National Horticulture Mission (NHM), aim at 
increasing the production and productivity of horticultural 
crops including vegetables. Under thel., Schemes, 
assistance Ie provided to the fannera for quality planting 
material of elite cultlvars, adoption of news technologies, 
Integrated pest and disease management, Integrated 
nutrient management and farm mechanization. Besldea, 
National Horticulture Board ia al80 implementing schemes 
which provide auletance for production vegetables such 
a. tomato, capsicum, etc. The Centrally Sponsored 
Scheme of Micro-irrigation provid.. ..al.tance to farmers 
for efficient use of water. Theae measurea are expected 
to enhance the productivity of horticultural crops including 
vegetable cropa to reduce their cost of production and 
Incra .. the lupply to meet around the year demand of 
these food 1temI. A statement showing the details of area, 
production & productivity of vegetable crops during 2003-
04 to 2005-06 enclosed. 

AIIM, Ptrx1JcNon IN1d ProduclMfy of ~ Cn:Jp8 

Ar .. (OOOhL); Production (OOOmt).; (Tlha) 

2003-04 2004-05 2005-06 
Crops Area Production Productivity Alee Production ProdUCllvlty Area Produc:IIon Productivity 

Potato 1484.7 27925.8 18.8 1523.9 28287.7 18.9 1550.2 29093.7 18.8 

Onion 553.8 6267.6' 11.3 613.8 n60.6 12.7 695.1 9248.4 13.3 

Tomato 502.8 8125.6 18.2 497.8 8837.7 17.4 534.5 9361.8 17.5 

Peas 285.2 1901.2 6.7 276.7 1971.8 7.1 314.0 2298.7 7.3 

Cauliflower 267.9 4940.2 18.5 238.2 4507.9 18.9 291.8 5260.1 18.0 

Cabbage 255.1 5594.6 21.7 290.3 6147.7 21.2 287.4 5921.6 22.1 

Brinjal 516.4 B4n.3 16.4 530.3 8703.8 16.4 553.3 9136.3 16.5 

Okra 353.1 3631.4 10.3 358.3 3524.9 9.8 378.1 3684.0 !!I.8 

Source: NatIonal Hor1IcuItunt Board 
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1222. SHRI SHAILENDRA KUMAR: WID the Mlnllter 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleued to Itate: 

(a) whether the Govemment of Uttar Pradesh has 
80ught a relief package of R8. 13.000 crores for Increasing 
lugar production In view of the large scale conlumptlon 
of 8ugar In the State; 

(b) If 80, the details thereof and reaction of the 
Govemment thereto; and 

(c) the time by which the approval 18 likely to be 
given to the scheme providing a subsidy of Rs. 550 crores 
to 8ugar ml1l8 for promotion of 8Ugar export from the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. The Department of Food and Public 
Distribution, the admlnlatratlve Department duNng with 
IUgar matter, hal not received any 8uch proposal. 

(b) Does not arise. 

(c) Sugar Development Fund Rule8, 1983 have been 
amended vide notification G.S.A. No. 697 (E) to Include 
a new Rule 20 A for procedure and requirement81ellglblllty 
for settlement of claims of sugar mills for export incentives 
on exports of sugar on or after 19.04.2007 up to 
18.04.2008 The notification has been published in the 
Gazette of India, ExtraoEdlnary, on 07.11 .2007. 

{Engllshj 

Lifting of Ban on Rice Export 

1223. SHRI M. SHIVANNA: 
SHRI BALAS HOWRY VALLABHANENI: 
SHRI BALASAHEB VIKHE PATIL: 
SHRI DHARMENDRA PRAOHAN: 
SHRI KIREN RIJIJU: 

Win the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the ban on export of nonbaimatl rice 
has led to huge 108H8 to riot trade ... due to cancellation 
of their orders; 

(b) If la, whether the ban hu I1IQ8lved all round 
condemlnatlon for being • retrograde atep; 

(c) If 80, whether recommendationa have been 
received from various quartera for lifting of the ban; and 

(d) If 80. the details thereof and reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) Rice trade ... have, reportedly, incurred 10 .. e8 
owing to the ban on export of basmati rice. The 
Govemment has made no asseament of the8e 1011888. 

(b) to (d) The Govemment had Impo .. d a ban on 
export on non-baamatl rice In order to maximize 
procurement of rice for meeting the requirements of 
targeted Public Distribution Syatem (PDS) and other 
wella,. scheme8. In the wake of repreeentatlona from 
various stakeholder, against a complete ban on export of 
this commodity, the Govemment has now allowed the 
export of non-baamatl rice whOM Minimum Export Price 
is more than US$ 425 per ton. 

LOlina by NABARD 

1224. SHRI ALOK KUMAR MEHTA: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether Insplte of Increase In Rural Infrastructure 
Development Fund (RIDF) every year, there Is a 
continuou8 decline in the di8bursement of loan8 by 
National Bank for Agriculture and Rural Development 
(NABARD) in Bihar; 

(b) if so, the rea80ns therefor; 

(c) the details of the financial assistance provided to 
Bihar by NABARD during each of the last three yea,.; 

(d) whether Govemment of Bihar hal 8Ubmltted any 
proposal for seeking IoansIf'mancial projects from NABARD 
in the recent past; and 
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(e) If so, the detalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) No, Sir. The disbursement of loana under RIDF 
to Govemment of Bihar hu gradually Increased 'rom 
Rs. 16.28 crore In 2002-03 to 201.13 crore In 2006-07. 

(c) The details of financial assistance sanctioned to 
Govemment of Bihar by NABARD under RIDF during the 
past three years I. a. under: 

SI.No Year Amount of RIDF Refinance aaaistance 
loan I8Ilctioned to Banks 

1. 2004-05 290.91 176.45 

2. 2005-06 459.41 117 .21 

3. 2006-07 589.60 168.06 

(d) and (e) Yes, Sir. NABARD has allocated Rs. 584 
crore to Govemment of Bihar for availing of loans out of 
RIDF-XIII during the Year 2007-08. Out of which 
Rs. 233.47 crore have already been sanctioned for 
6 projects containing barge 11ft Irrigation projects, rural 
roads and food protection proJect •. 

NaUonel Steering Committee 

1225. DR. M. JAGANNATH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has constituted a 
National Steering Committee (NSC) for guiding and 
Monitoring the implementation of the upgradation Scheme 
for industrial Training Institutes (lTls); and 

(b) if so, the details and composition of the Steering 
Committee? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes Sir. National Steering Committees 
(NSC) have been formed by the Govemment for guiding 
and monitoring the implementation of the following two 
schemes for upgradation of Govemment industrial Training 
Institutes. 

(I) Upgradatlon of 400 ITls with World Bank 
Assistance; and 

(Ii) Upgradatlon of 1396 Govemment ITls through 
Public Private Partnership 

(b) The composition and functions of these 
Committees are enclosed as statement. 

Stlltement 

The dtlI811s 8nd compo$/llon of 

N81ion81 SttHIn'ng CommifIHs 

(I) For Upgradatlon of 400 ITt. with World Bank 
A .. I8tance: 

Compoaltlon:- The National Steering Committee 
(NSC) has nine members as follows: 

• The Secretary, Ministry of Labour & Employment 
as the Chairperson. 

• Three members nominated by CII,FICCI and 
ASSOCHAM, 

• Three members nominated by the Government 
of India with particular expertise and Interest in 
vocational training, 

• The Flnanolal Advisor to Ministry of Labour & 
Employment (or his nominee) u member; and 

• The Director General of Employment & Training 
as ex-olfico member Secretary of the Committee. 

Function.: 

• Guiding the work of the National Project 
Implementation Unit (NPIU) 

• Reviewing and approving the Annual Work Plan 
and Budget (AWPB) of the NPIU. 

• Reviewing implementation progre.8 periodically. 

• Overseeing operational activities of State 
Steering Committees. 

• Considering recommendations put forward by 
State Steering Committees for financing 
proposals in lOPs. 

• Considering proposals for the Incentive and 
Innovations Funds and deciding on proposals 
that are to be financed. 
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• Appraising proposals from MoLE for policy 
development activities and suggesting ...... for 
policy development to be taken up by NIPU. 

• Scrutinizing and approving proposals for foreign 
training and study tours. 

(II) For UpgrHatlon of 1388 Govemment ms Through 
Public PrI~ Partnerahlp: 

Composition: The National Steering Committee 
(NSC) hp 12 members as follows: 

• The Secretary, Ministry of Labour & Employment, 
as the Chairperson, 

• The Director General of Employment & Training, 
Ministry of Labour & Employment as the fIX-

oHicio member Secretary, 

• The Financial Advisor, Ministry of Labour & 
Employments member, 

• Three representatives nominated by Industry 
Associations namely, CII, FICCI and 
ASSOCHAM, 

• Three representatives nominated by the Central 
Government; and 

• Three representatill.s of State Governments (by 
rotation) 

Functions: 

• Guiding the overall implementation and 
monitoring of the scheme, 

• Guiding the work of the National Implementation 
Cell (NIC) 

• Reviewing progress of implementation of the 
scheme and taking corrective measures for 
improvement, 

• ScrutiniSing cases of default in repayment of loan 
under the scheme and imposing penaby or take 
any other action deemed fit, 

• Suggesting areas for policy development to be 
taken up by National implementation Cell, 

• Any other issues considered necessary for the 
effective Implementation of the scheme. 

/TI'IUISI8IionJ 

Antl-terrorlsm Training to Foreign Armies 

1226. SHRI SANJAY DHOTRE: 
SHRI BAPU HARI CHAURE: 
SHR I MATI BHAVANA PUNDALIKRAO GAWALI: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Govemment has received requests 
to impart anti-terrorism training to Foreign Armies; 

(b) if so, the details thereof; and 

(c) the number of countries in which the said training 
will be Imparted? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Amongst other courses, Indian Army has 
provided training to individual officers as well as groups 
from friendly foreign countries at the Counter Insurgency 
& Jungle Warfare (CIJW) School, Valrangate. The details 
are given In the statement enclosed. 

(c) Ther. is no proposal at present to impart the 
said training abroad. 

The Number of vacancies availed by friendly foreing 
countries at the Counter lnaurgeney & Jungle Warfare 
(CIJW) School, Valrangate are as under:-

(a) Training Year 2005-2006: 

(i) Bhutan 06 

(il) Nepal 05 

(iii) Sri Lanka 08 

(Iv) Tajikistan 01 

(v) Kazakhstan 01 

(vi) Seychelles 01 

(vii) Vietnam 01 

(b) Training Year 2006-2007: 

(i) Bhutan 03 

(ii) Sri Lanka 08 
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(Iii) Nepal 

(iv) Afghanistan 

(v) Mauritius 

(c) Training Vear 2007-08 (To be availed): 

(i) Nepal 

(ii) Bhutan 

(iii) Sri Lanka 

(Iv) Tajikistan 

(v) Kazakhstan 

(vi) Botswana 

(vii) Afghanistan 

(viii) Thailand 

(Ix) Indone81a 

(x) Tanzania 

(xi) Myanmar 

02 

01 

01 

04 

10 

14 

01 

01 

01 

01 

01 

01 

01 

02 

During the last three years. group training of Armies 
of the following friendly foreign countries has also been 
conducted at the CIJW School:-

(a) UZbekletan:- 30 personnel from Uzbekistan 
underwent training from 2nd January to 14th 
January 2006. 

(b) Nigeria: A 30 member team from Nigeria 
underwent training on Counter Insurgency (CI) 
Counter Terrorism (CT) aspects from 22nd 
January to 25th February. 2007. 

(c) Indoneela: 10 trainees from Indonesia were 
trained from 6th March to 27th March. 2007. A 
two member team from the Indian Army al80 
conducted a CVCT Cadre tor the Indonesian 
Staff College in indonesia from 18th February 
to 3rd March.2oo7. 

(d) Maldl"..: Training of a 25 member team from 
Maldives is being conducted trom 5th November. 
2007 to 2nd December.2007. 

(e) Cambodia: Training of a 13 member team from 
Cambodian Army is scheduled at School from 
17th December 2007 to 12th January 2008. 

{English} 

G08lkhurd Irrigation Project 

1227. SHAI PRAKASH B. JADHAO: WiD the Minister 
of WATER RESOURCES be pleased to etate: 

(a) whether the Union GcMtmment 18 pnMding central 
assistance to Goslkhurd Irrigation Project in Bhandra 
dI8trIct of Maharuhtra; 

(b) If so. the detalle thereof; 

(c) whether the project cost Is eacalatlng' slnee Its 
inception In 1984; 

(d) If so. the details thereof; and 

(e) the reasons for the project delay? 

THE MINISTER OF STATE IN THE MINlSTRV OF 
WATER RESOURCES (SHRI JAV PRAKASH. NARAVAN 
VADAV): (a) V ... Sir. 

(b) Central Aaaistance amounting to As. 241.3157 
crore as loan/grant has been provided for GOIlkhurd 
Project In Bhandra district 80 far. 

(c) and (d) Goslkhurd Project wu administratively 
approved by the Government of Maharashtra for 
Rs. 372.22 crore In March 1983. The: Planning 
Commi88ion had accorded inV8ltment clearance to the 
project for Rs. 461.19 crore on 2.11.1996:The lat •• t 
estimated cost of the project as Informed by the project 
authorttles Is Rs. 5859.097 crore. 

(e) As informed by the project aulhorttiee. the delay 
in completion of project Is due to paucity of funds with 
State Government and due to Re.enlement & 
Rehabllltalton probIeme 0' project affected pereons. 

Local Seede 

1228. SHRt HITEN BARMAN: 
SHRI K.S. RAO: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a> the ,...arch findings and Impact of Genetlclllly 
Modified (GM) seeds in production of cteps and 
vegetablee; 

(b) the reaction ot farmers from different Stat .. in 
favour or against GM technology and stepa taken to 
educated farmers about the new technology;. 

(c) whether the Government proposes to allow trials 
of GM food and vegetable production with adequate 
safeguards and take .. to study and generate data 
on socio-economic ;mp.ct of large acaIe production of 
GM cropa. food and vegetabIee by taking farmers and 
consumers Into confidence; 
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(d) if 80, the details thereof; 

(e) whether the farmers are being discouraged to 
use the local seeds and to exchange them with other 
farmers; and 

(f) if so, the details thereof alongwith the steps taken 
to preserve all varieties of local seeds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Bt cotton, the first Genetically Modified (GM) seed has 
been made available to Indln farmers since 2002. Visible 
Impact of Bt cotton has been observed In terms of Its 
Inbullt potentiality to resist target insect pest, diseases 
and imparting other nutritional qualities and thereby 
increasing the productivity. The performance of Bt cotton 
hybrids tested in AU India Coordinated Cotton Improvement 
Programme were found superior to non- Bt cotton hybrids. 

(b) The area under Bt. Cotton has increased in the 
country to 34.67 lakh hectare in Kharif 2006 from 29073 
hectare in Kharif 2002 after release which helped to 
increase the production and productivity in the country. 
Following &tepa have been taken to educate farmers about 
the new technology:-

(i) The Oeptt. of Agriculture and Cooperation, 
Ministry of Agrculture. Govt. of India has 
provided financial assistance to Biotech 
Consortium India Ltd. New Delhi during 2006-
07 to organize awareness workshops In nine 
States on the issues related to Genetically 
Modified Crops with a focus on post releaeed 
monitoring of Bt. Cotton. 

(ii) The transgenic cotton seed growers organize 
farmers' awareness campa/days to educate 
farmers about the new technology. 

(c) Yes, Sir. 

(d) The field trials of GM crops are permitted by the 
Genetic Engieering Appproval Committee (GEAC) of 
Ministry of Environment and Forests on the 
recommendation of Review Committee of Genetic 
Manipulation (RCGM) Department of Bia-technology (DBT) 
of Ministry of Science and Technology subject to the 
following conditions:-

(i) The applicant should maintain an isolation 
diatance of 200 m and where the Indian 
Minimum Seed Standards certification mandates 
a higher distance, the aame, shall be complied 
with. 

(il) The applicant should submit a validated event 
apecific test protocol before undeIt8king the trials. 

(iii) The applicant should submit the name of the 
lead scientist who would be responsible for 
conducting the trial. 

(iv) Multi-Location Research Trials (MLRT) for new 
events should not be conducted in the f~rmes' 
field. MLRT should be undertaken by the 
Companies/lnstitutions either in their own 
premises. research farms. long leased land 
(minimum of 3 years) or at the SAU/ICAR 
institutions. 

(e) Seeds Act. 1966, Seed Rules. 1968 and 
Protection of Plant Varieties & Farmers' Rights (PPV&FR) 
Act, 2001 do not restict farmers to use and exchange 
local seeds among them for sowing purposes. Farmersl 
farming communities are/shall be recognized in respect 
of their contribution for conserving, imprOving and making 
available plant genetic resources for the development of 
new plant varieties under the provisions of PPV & FA 
Act, 2001. Improved varieties/hybrids of crops are being 
promoted to get the higher yield, better resistance quality 
in different crops for the benefit of the farmir.g community. 

(f) The National Bureau of Plant Genetic Resources 
(NBPGR), New Delhi is collecting. conserving and 
documenting the germplasm of crop plants Including seeds 
of local landraces/farmer's varieties etc. in National 
Genebank. The National Genebank presently holds more 
than 3.50 lakh accessions of over 1 .200 crop/plant 
species. 

NAFEO 
1229. SHRI BRAJA KISHORE TRIPATHY: Will the 

Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment is considering a proposal 
for entry of National Agricultural Cooperative Marketing 
Federation of India Limited (NAFED) in to the seed 
business; 

(b) if so, the detail thereof; 

(c) the details of Infrastructure set up by NAFED for 
seed business; and 

(d) the details of infrastructure set up by NAFEO in 
this regard during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHUAIA): (a) 
and (b) NAFED has initiated seed business through the 
process of seed production and marketing activities since 
1966. Besides, Government has also included NAFED in 
the list of approved institutions eligible for seed production, 
marketing and other subsidies under the Integrated 
Scheme of Oilseeds, Pulses, OHpalm & Maize (ISOPOM) 
w.e.f. 21.08.2007 during the current year. 
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(c) NAFED Is undertaking seed production through 
contract fanning mode in Uttarkhand, Madhya Pradesh, 
Maharashtra, Andhra Pradesh and Goa and is in the 
process of extending it to other States Hke Gujarat and 
Rajasthan. NAFED has two plants one each in 
Maharashtra and Uttarakhand for seed processing, grading 
and packing and is in the process of setting up two 
plants in Madhya Pradesh. 

(d) NAFED has fixed Rs. 69 crore target for seed 
business during the current financial year. 

{Translslion} 

Penalty on Telecom Company 

1230. SHRI DHARMENDRA PRADHAN: 
SHRI KIREN RIJIJU: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the penalty has been imposed on various 
Telcom Companies; 

(b) if so, the details thereof alongwith the name of 
the companies and the reasons therefor; 

(c) whether the penalty has not been recovered so 
far; 

(d) If so, the reasons therefor; 

(e) the action takenJbelng by the Govemment in this 
regard; and 

(f) the time by which it is likely to be recovered? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (f) The infonnatlon is 
being collected and will be laid on the Table of the House. 

Workera of Cloaeel Induatrl.1 Unlta In Deihl 

1231. SHRI RAMDAS ATHAWALE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the details of the steps taken so far to safeguard 
the interests of the labourers working in the industrial 
units to be closed in Deihl in the wake of the direction 
issued by the Supreme Court in this regard; 

(b) whether the Union Govemment has constituted 
any committee to safeguard the interests of the labourers; 

(c) if so, the details thereof; 

(d) whether the said committee has since submitted 
its report to the Union Govemrnent; 

(e) if so, the details thereof and reaction of the 
Govemment thereto; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRt OSCAR 
FERNANDES): (a) As per the report received from the 
Govemment of NCT of Delhi, Hon'ble Supreme Court of 
India has ordered for closure of all industrial units that 
have come up in residentiaVnon-confonning arear:l on or 
after 01.08.1990 and impennlssible house hold industries 
!n Deihl. The State Govemment of NCT of Delh,Vhas 
taken the following steps to safeguard the Interest of 
labourers working in the industries: 

(I) 22749 Industries operating In residentlaVnon-
confonnlng areas have been given allotment of 
alternate Industrial plotslfla18 In conforming areas 
developed by the Government of Delhi in 
Bawana, Narela, 8adli and Jhllmif Industrial 
areas. 

(Ii) Approximately 475 hectares of land is likely to 
be acquired for development of industrial plots 
for relocating other eligible industrial units. 

(iiI) Under Master Plan for Delhi-2021, clusters of 
industrial concentration of maximum 4 hectares 
of contiguous area, having more than 70% plots 
within cluster under manufacturing and industrial 
activities, can be considered for redevelopment 
on the basis of surveys. Notification in respect 
of 19 such clusters which quality for 
redevelopment has been issued. 

(iv) As per Master Plan for Delhi· 202,61 more items 
have been added in the list of household 
industries. 

The above steps would ensure minimum dislocation 
of industries and the labourers employed theren. The 
Govemment of NCT of Delhi Is the approprate authority 
in this regard. 

(b) No, Sir. 

(c) to (f) Does not arise. 

{English} 

Llcencea to New Operators 

1232. DR. RAJESH MISHRA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has received several 
applications for mobile telephone licences in the country; 

(b) if so, the names of the companies who have 
applied for such licences as on October 1 st, 2007; 

(c) the policy of the Government with regard to grant 
of such licences to new operators; 

(d) whether some foreign companies have also 
applied for such licences; and 
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(e) If so, the detal18 thereof alongwlth the names of 
companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Govemment has received 
l'5everal applications for new Unified Access Services 
(USA) Licences for 22 service areas. 

(b) Name. of the companies who have applied for 
new UAS Lleenee(s) as on , st October, 2007 Is given in 
the statement enelo8ed. 

(c) The Government has decided to grant new USA 
Lleene.. as per the existing policy. 

(d) No, Sir. 

(e) Does' not arise in view of (d) above. 

StIItement 

Nam. of AppIican/ COInpIlllHJs for ntlW USA LictInctIs 
as on 1st 0ct0btIr, 2007 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Names of Applicant Companies 

2 

ACME Tele Power ltd. 

Adonis Projects Pvt. ltd. 

Alllanz infratech (P) ltd. 

Anjney Loys Pvt. ltd. 

Aska PrpJ8Cts ltd. 

AT & T Global Network Services India Pvt. Ltd. 

Avnlja Properties Ltd. 

Azare Properties Ltd. 

Balasore Alloys Ltd. 

Bhubaneshwar I.T. Park Developers ltd. 

BPTP ltd. 

ByCeIi Telecomm India Pvt.Ltd. 

CeUebrum.Com Pvt. Ltd. 

Cheetah Corporate Services Pvt. Ltd. 

Datacom Solutions Pvt. Ltd. 

Electrotherm (India) Ltd. 

17. 

18. 

19. 

20. 

21. 

2 

Gontermann-Peipers (India) Ltd. 

HFCL Infotel Ltd. 

HTMT Telecom Pvt. Ltd. 

Hudson Properties Ltd. 

Idea Cellular Ltd. 

22. Ispat Industry Ltd. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

JSW Power Trading Company Ltd. 

Meta Telecom Pvt. Ltd. 

Moser Baer Infrastructure Ltd. 

Nahan Properties Pvt. Ltd. 

Next Generation Telecommunications (Pvt.) Ltd. 

Ortel Communications Ltd. 

Parevnath Developers Ltd. 

Prlthvl Information Solutions Ltd. 

RSK Enterprises Pvt. Ltd. 

S Tel Ltd. 

Satvlk Hightech Builders Pvt. ltd. 

Selene Infrastructure Private Ltd. 

Shipplngstop Dot Com (India) Private Ltd. 

Shyam Telelink Ltd. 

Silicon Infoways Pvt. ltd. 

Spice Communications Pvt. Ltd. 

Sterlite Infrastructure Pvt. Ltd. 

Swan Telecom Pvt. Ltd. 

Tata Teleservices Ltd. 

Tulip IT Services Ltd. 

Unitech Builders & Estates Pvt. Ltd. 

Unltech Infrastructures Pvt,. Ltd. 

Videocon Industries Ltd. 

Volga Properties Pvt. Ltd. 



189 AGRAHAYANA 6, 1929 (~ 10 OUlJ$/ions 190 

[Tmnslation} 

Bendt. to Drought Prone ...... 

1233. SHRI HARIKEWAL PRASAD: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment has exceutedlproposes 
to execute any wor1< through rivers and channels for the 
drought affected areas; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Irrigation is a State subject and 
Planning execution, priority of execution as we" as funding 
of irrigation projects is within the purview of the respective 
State Govemments. Govemment of India provides Central 
AssI8tance under Accelerated Irrigation Benefit Programme 
to eligible major/medium irrigation projects and surface 
water minor irrigation schemes on the basis of proposals 
to avail Central assistance under AIBP received from 
respective State Govemments and in accordance with 
guidelines of the AIBP in force. 

As per prevailing guidelines, surface water minor 
Irrigation schemes of special category States and drought! 
proneltrlbal area of non special category States are eligible 
for 90% grant of the project cost included in the AIBP. 
The major and medium irrigation projects benefiting 
drought proneltrlbal areas are alos eligible for grant up 
to 90% of project cost included in the AIBP. The extent 
of grant provided is based on the drought proneltrtbal 
areas benefited from the project and such are88 Included 
in the AIBP. 

{English} 

Price of Foodgralnl Under MDM Scheme 

1234. SHRI K.S. RAO: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the nature of is8uee involved In increasing the 
price of wheat and rice supplied under Mid Day Meal 
(MOM) scheme to provide nutritional to lakha of primary 
school children; and 

(b) the reasons for ;harging economic rate of grains 
affecting 100% increase in cost of Mid-day Meal to school 
children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Under the Mid-Day Meal (MOM) 
scheme foodgralns are supplied free of cost to the school 
children covered under the scheme. Foodgrains are being 
issued by Food Corporation of India (FCI) to the State 
Governments/UTs as per the allocation made by 
Department of Elementary Eduction and Literacy at BPL 
rates. 

Due to inadequate budget prOVISions under food 
subsidy bill, Department of Food & Public Distribution 
has proposed that the foodgrains under all welfare 
schemes including Mid Day Meal scheme may be alioted 
at economic cost and the expenditure may be reflected 
in the budget of concemed Department, rater than as 
food subsidy. This wi" not have any cost implication for 
school chHdren covered under the scheme. 

Technological Oblol .. cence In TextUe Sector 

1236. SHRI MADAN LAL SHARMA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the textile Industry Is facing technological 
obsolescence; 

(b) If 50, the details thereof; 

(c) whether research is being carried out to remove 
the technological obsolescence In the industry; 

(d) If 50, the details thereof alongwith the scheme 
formulatedlpropoaed to be formulated to remove the 
technologlc:al obsolescence; and 

(e) the funds ailocated for the purpose during the 
Eleventh Plan period. year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) The 
Indian textiles industry does not '{Jve the same 
technological edge 88 the textiles Industry In developed 
countries. This is mainly in the weaving and processing 
segments. In April 1999, Govemment introduced the 
TechnoJogy Upgradation Fund Scheme (TUFS) which 
provides interest and or capital subsidy on the purchase 
of modem machinery. In its eight years of operation 80 

tar, as on 31.03.2007. The Scheme has propelled l1l'i 
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investment" 01 approximately Rs. 86,000 crore. The 
Government has till now released Rs. 3225.06 crore 
under this Scheme. The Planning Commission has not 
yet communicated the total Plan allocation for the Eleventh 
Plan period. 

Production of Cotton 

1236. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether India has become second in the word, 
by surpas8lng USA in the production of cotton in 2006-
07; 

(b) if 80, the details thereof; 

(c) whether India Is on Ita way to maintain Its second 
position In cotton production in the world during 2007; 

(d) the extent to which the Bt. Cotton seeds have 
contributed in this regard; 

<e> whether cotton production ha. Increased by 65% 
since 2003; and 

(f) if 80, the details of cotton production during the 
lut th.... years, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) As per the Rport of "World Agricultural Production" 
for Novembar 2007, the production of cotton 10 the top 
three cotton producing countries for the years 2005-06, 
2006-07 and 2007-08 is as presented in the tabla below: 

(MiUion Bales) 

Country 2005-06 2006-07 2007-08 
(Projceted) 

China 29.50 35.50 35.50 

India 19.05 21.80 23.50 

USA 23.89 21.59 18.86 

Note: Ptoducllon In MIllion Bales of 480 poUnds Or 217.73 kg 
each. 
Source: 'WotId Agricuhural Production' (Nov. 2007) brought out 
by the United Stahl Department of AgI1cuIIur8 and acceeaed on 
the website on 22.11.2007. 

Production of cotton in India was marginally more 
than that in USA in 2006-07 and the production in 2007-

08 Is projected to be significantly higher then USA. 

(d) The area under Bt. Cotton was 34.67 lakh 
hectares, which is 38% of the total area under cotton 
CUltivation in 2006-07 in the country. 

(e) and (f) The cotton production In India has 
increased by about 670/0 since 2003-04 from 13.73 million 
bales to 22.94 million bales in 2007-08 are given below: 

('000 Bales of 170 kg each) 

State 2005-06 2006-07 

Andhra Pradesh 2108.0 2127.0 

Assam 0.6 1.0 

Chhattisgarh 0.4 0.0 

Gujarat Sn2.0 8787.0 

Haryana 1499.0 1814.0 

Kamataka 554.0 440.0 

KereJa 3.5 2.0 

Madhya Pradesh 745.1 829.0 

Maharaehtra 3160.0 4950.0 

Orl8aa 144.8 108.0 

Punjab 2395.00 2676.0 

Rajasthan 880.5 747.0 

Tamil Nadu 213.3 174.0 

Uttar Pradesh 5.2 1.0 

West Bengal 6.0 23.0 

Others 11.6 15.0 

AJl.lndia 18499.0 , 22896.0 

·4th Advance Estimates relused on 19.07.2007 
'1st Advance Estlmatss released on 19.09.2007 

2007-08 

2097.0 

1.0 

0.0 

9000.0 

1912.0 

258.0 

0.0 

425.0 

58.5.0 

146.0 

2440.0 

763.0 

82.0 

0.0 

0.0 

14.0 

22943.0 

Others Includes Meghalaya, Mlzoram, Nagaland, Trtpura and 
Pondicherry. 
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{T1'II118IB1ion} 

Non Procurement of Levy SUgar 

1237. DR. DHIRENDRA AGARWAL: 
SHRI HARISINH CHAVDA: 

Will the Minlster of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleaaed to atate: 

(a) whether the Government has failed to procure its 
quota of levy sugar during the current year from the 
sugar mUls in some States; 

(b) if so, the reasons therefor; and 

(c) the action taken against the officers held 
responsible for the lapse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Central Government does not 
procure levy sugar mills. The levy sugar is requisitioned 
from the sugar miUs in exercise of the powers conferred 
unde-Section 3(2) (f) of the Essential Commodities Act, 
1995. The levy sugar so requisitioned is alloned to State 
GovernmentsIFood Coroporation of IndialUnion Territories 
as per the fixed levy quotas. Hence, there Is no question 
of failure of procurement of levy sugar from sugar mills 
in some States. 

(c) Does not arise. 

{English} 

Unavailability of Seed. 

1238. SHRI NIKHIL KUMAR: Will the Minister of 
AGRICULTURE be pleased to slate: 

(a) whether the Government is aware that farmers in 
the country are not getting certified seeds and fertilizers 
at a proper price; 

(b) if so, the fact and details thereof; 

(c) whether the 88eds availble in the markets are of 
poor germination, poor quality and are often over priced; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to ensure 
availability of certified seeds to farmers at an affordable 
price? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURiA): (a) 
to (d) 194.31 lakh quintals of seeds of different crops is 
available in 2007·08 against the requirement of 179.84 
lakh quintals as reported by States in Zonal Input 
Conf.rence. Seed production of quality seed In the country 
has increased by about 46.13 lakh quintals during 2006-
07. The Seeds Act 1966, Seeds Rules 1968 and Seed 
(Control) Order 1983 provide adequate provieionto curtail 
supply of substandard seed to the farmers. 

The requirement/demand of Urea, (131.66 lakh tons) 
Dlammonium Phosphate (DAP) (40.08 lakh tons) and 
Muriate of Potash (MoP) (1862 lakh tons) for Rabi 2007-
08 has been assessed by Department of Agriculture & 
Cooperation in consultation with State Governments, 
Industry and Department of Fertilizers. The Department 
of Fertilizers has drawn up requisite supply plan of these 
fertilizers to ensure that these are available to farmers at 
teh price fixed by tlhe Government of India. The States 
have been informed accordingly. 

(e) The details of assistance provided under various 
scheme to ensure availability of certified seeds to tarmers 
at an affordable price are given In the statement enclosed. 

S,.t.",ent 

Scheme/Component 

Macro Mangement Mode of 
Agriculture-State Wdrc. Plan 

OtItllils 01 Assisl8nct1 ProvldtHi under VIl!lbUS SchelTlS lor Promotion 01 
Sed of High Yeld/ng Vlllietiss. 

Crop 

2 

Rice and Wheat, Bajra, 
Jowar, Ragi and BaI1ey 

Scale of Assistance 

3 

0) As. 2OOI-per quintal for certified seed clittribution. 
(ii) Rs. 4001- per quintal for certified seed cbtribution of vatielies. 
(iii) Rs. 10001· per qutntals for certified seed distributIOn 01 hybrid 
01 bajra and jowar. 
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2 

All OiIeeeda, Pulees and Maize 

Oil Palm Sproull 

Cotton Seed 

All certified IeedI txduding potato 

All AgricuItunt Crop 

Aice 

Wheat 

3 

(i) As. 5001· per quintal for foundation and certHied seed 
production 
(ii) As,8OOI· per quintal or 25% of Seeds cost whichever Is less 
for c:erIIfied seed dIstribu1Ion. 
75% of the cost wIIh a ceiling 01 As. 75001· hi. for entire land 
holding of fannera. 

(i) 50% of the cost limited 10 Rs. 3001· per quinlll for foundation 
seed production. 
(ii) 25% of the cost limited 10 As. 7001· per quintal for certified 
seed production. 
(III) 50% of the cost limited to As. 20001· per quintal for certified 
seed distribution. 

(i) 50% 01 the cost or As. 5O'Yr per K.g. whichever is less for 
foundation seed production. 
(Ii) 25% 01 the cost or Rs. 151· per Kg.whlchever is less for 
oertIfied seed production. 
(iii) Rs. 201· per Kg. for certHied seed distribution. 
(IY) 50% of the cost HmilecllO As. 40%- per Kg. for seed treatment. 

0) 100% difference between road and rail transportation charge 
Is being reimbursed to implementing States/Agencies for movement 
of Meds produced from out side the State to the identified State 
C8pilallDislrict Headquarter. 
(Ii) Actual cost restricted to maximum limit 01 As. 6O/·per quintals 
whichever is lass for movement of seeds trensported within the 
State from State CapilallDistrict Headquarter to sale outets.sale 
couIers is being reimbursed. 

(i) To upgrads the quality of farmer saved seed financial assistance 
for distribution foundationlcertHled seed at 50% cost 01 dIe seed 
for production of quality seed. 
(ii) Assistance 10 train the farrnars on seed production and seed 
technology 0 As. 1500/· for a group of 50-150 farmers. 

0) As. 1000 per quintal or 50% of the cost, whichever is less lor 
certified nybrid rice seed production. 
(n) Rs. 2000 per quintal or 50% of the cost, whichever is less 
for certified hibrid rice seed Distribution. 
(iii) As. 5 per Kg. or 50% of the cost, whichever is less for 
certifitd high yielding varieties. seed distribution. 
(iv) FuH cost of Seed Minikits 01 high yielding varieties. 

(I) Rs. 5 per Kg. or 50% of the cost, whichever is less for 
certified high yielding varieties seed distribution. 
[Ii) Fun cost 01 Seed Minikits of high yielding varieties 

(i) As. 1000 per quintal for foundaljon and certified seeds 
production. 
(ii) As. 1200 per quintal or 50% of the cost whichever is less for 
certified seed distribution 
(iii) Full cost of Seed Minlkits of high yielding varieties. 
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{T1lInSMIion} 

Technical F .. alblllty for Telecom Facility 

1239. SHRI HARISINH CHAVDA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether due to technical fe.lbillty there are some 
regions in the country where telecommunications facility 
is not met according to the demand; 

(b) if so. the details thereof, State-wlae and location-
wise; 

(c) the techniques which Government have 
considered regarding technical feasibility to provide 
telecommunications facility to these regions; and 

(d) the extent to which these techniques have been 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Most of the region of the country are technically 
feasible for provision of telcom facilities on demand. Some 
of the regions viz. North East, certain pockets of Tribal 
and Rural areas are technically non-feasible due to difficult 
terrain. 

(c) BSNL has made plans to make all such areas 
technically feasible by using Wireless In Local Loop (WLL) 
and Satellite techniques to provide teJecom facility in such 
regions. 

(d) All Short Distance Charging Areas (SDCAs) in 
BSNL network have been planned to be provided with 
minimum 3 Base Transceiver Stetions (8TS) of WLL to 
give umbrella coverage on all India basis in the areas of 
operation of BSNL. 

(English} 

Lo.. of Land Due to Soli Ero.lon 

1240. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of AGRICULTURE be pleased to state: 

(8) whether the Central Soil and Water Conservation 
Research and Training Institute has warned of the dangers 
of rapid lou of prime agricultural land due to soil erosion; 

(b) if so. the details thereof; and 

(c) the action propoeed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Ves. Sir. Nearty 44% of the total area In the 
country has erosion rat.. more than the penniaalble limit 
of 10 tonnealhalyear. Accordingly, over 5.3 billion tonnes 
of soil and around 8.4 million tonnes of plant nutrients 
are lost every year through water erosion. Rough 
estimates show agricultural 1088 from soli erosion to the 
tune of Rs. 5200-8400 cror.. per annum. 

(c) The Government is Implementing location specific 
erosion control measures developed by Central SoH and 
Water Conservation Rnearch and Training Institute, 
Dehradun through different integrated watershed 
management programmes run by various agencies. 

Food" ... ln Polley 

1241. PROF. MAHADEORAO SHIWANKAR: 
PROF. M. RAMADASS: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment has decided to review 
the comprehensive National Foodgralns Policy (NEP) for 
8etting up of high-tech godowns as part of measures to 
decentralize food storage; 

(b) if 80, whether any Committee has been consituted 
to go into the entire gamut of food security and buffer 
stock; 

(c) if so, the details thereof; and 

(d) the steps are being taken by the Government to 
make NFP more effective and result oriented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) The information is being collected and will be laid 
on the Tabfe of the House. 
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Dec,... .. In Export 01 STPI 

1242. SHRI SURESH ANGADI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the exports of Software Technology Parks 
of India (STPI) units has been decreasing the recent 
past; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the stepe takervbeing taken by the Govemment 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) and (c) The Software export through Software 
Technology Park of India (STPI) units has been growing 
and export for last four years are as follows: 

Financial Year In Rs. crores 

2003-04 

2()()4.0S 

2005-06 

2006-07 

51,458.00 

74,019.00 

1,00,965.00 

1,44,214.00 

U.. of Chemical Fertlll .. ,. 

1243. SHRI PRABHUNATH SINGH: 
SHRI RUPCHAND MURMU: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether continuous use of chemical fertilizers has 
a deleterious effects on soH fertility; 

(b) whether to increase the foodgrain production, the 
fanners are using excess of nitrogenous fertilizers causing 
damage to agriculture; 

(c) if 80, steps taken to educate the farmers about 
judiciou.. ues of chemical fertilizers; 

(d) whether organic food has good nutrient value; 

(e) it so, measures taken to make farmers aware 0' 
the use of organic nutrients to produce nutrient food; 

(f) whether any research has been conducted by 
Indian Council for Agricultural Research (ICAR) regarding 
soil fertility; and 

(g) If so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The per hectare consumption of chemical fertilizers in 
the country during 2005-06 is 105 Kg. There is no 
scientific evidence of declining soil fertility due to use of 
chemical fertilizers. 

(b) Use of nitrogenous fertilizers alone may create 
deficiencies of other nutrients affecting soil health and 
crop productivity. Excess use of nitrogenous fertilizers may 
cause imbalance of nutrients. Therefore, Indian 00MncI1 
of Agricultural Research (ICAR) recommends Nitrogen, 
Phosphorous & Potash in the ratio of 4:21: at the Macro 
Level. 

(c) To educate the farmers about the judicious use 
of chemical fertilizers ICAR is imparting training, organizing 
workshops and lying field demonstration etc. on INM. 

(d) Yes, Sir. 

(e) The Government Is promoting Integrated Nutrient 
Management (INM) advocating soil test based Balanced 
Use of Fertilizers in conjunction with organic sources of 
nutrients like compost, vermin compost, farm yard manure, 
green manuring etc. and bio fertilizers. 

(f) and (g) ICAR through its All India Coordinated 
Research Projects on (i) 'Macro & Secondary nutrients' 
(iI) Soil Test Crop Response and (ill) Long Term Fertilizer 
Experiments is giving due attention towards soil fertility 
related issues. 

{TransIBHon/ 

a •• lc Humbert In Mobile Phones 

1244. SHRI GANESH SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 
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(a) whether the mobile "rvice providers are not 
providing the facility of basic numbers such as 100, 101 
and 102 to the mobile .ubecribers; 

(b) if so, the reasons therefor; 

(c) whether the Govemment has received complaints 
from the States in this regard; and 

(d) If so, the detalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, all the mobile eervIoe 
providing the facility of b .. ic numbers such .. 100, 1001 
and 102 to the mobUe .ubecribers. 

(b) Does not ari.e in view of (a) above 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

/Engli$hJ 

Shortage of Foodgralna 

1245. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether a survey by the National Sample Survey 
Organisation (NSSO) has indicated that there 18 no 
shortage of essential commodities In the country and the 
production is more than the consumption; 

(b) if so, the details and findings of the 8urvey; 

(c) whether in view of the above the Government 
has instituted any study to find out the reasons behind 
the shortage and price rise of essential commodities 
during the last two years; and 

(d) If so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not ariae. 

Prlcea of Agro Products 

1246. PROF. MAHADEORAO SHIWANKAR: 
PROF. M. RAMDASS: 

Will the Minister of AGRICULTURE be p1e .. ed to 
state: 

(a) whether the Govemment has constituted any 
BoarW'Commlttee to determine pricea of various agro-
producta during the laat three years; 

(b) If so, whether representativee of the farmers have 
also been Included in the said Board/Committee; 

(c) If so, the details in this regard; and 

(d) the criteria laid down for determining the prices 
of the agro-products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) No such Board/Committee has been .. t up recently. 
The Agricultural Prices Commlaaion, precursor to the 
present Commission for Agricultural COlts and Prices 
(CACP), was set up in 1965. CACP, while formulating its 
recommendationa on price policy, COMIders a number of 
Imporant factors, In/IIN.IIII, which include co.t of 
production, changaa in input prices, Input/output price 
parity, trends in domestic and global market forees, inter-
crop price parity, effect on industrial COlt structure, effect 
on Industrial coat Itrueture, effect on coat of IMng, and 
parity between price8 paid and prtces received by the 
farmers. 

The cost of cultivation/production taken into account 
includes all paid out costa, such .. those Incurred on 
account of hired human labour bullock labour/machine 
labour (both hired and owned) and rent paid for leued 
in land besides cash and kind expens.. on use of 
material Inputs like 88ec1a, fertilizers, manures, Irrigation 
chargee including COlt of cfieaellelectriclty for operation of 
pump sets, etc. Besides, cost of production Includes 
imputed value of wages of family labour and rent for 
owned land. The colt also covers depreciation of farm 
machinery and buildings. 
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The Commission for Agricultural Costs & Prices Is a 
seven Member Commission consisting of a Chairman, 
Member Secretary and 5 Members (2 official and 3 non-
official). The non-official members represent the farming 
community. 

Modified Vo'untllry Retirement Scheme 

1247. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleased to state: 

(a) the details of Modified Voluntary Retirement 
Scheme offered by National Textile Corporation (NTC) 
aIongwith the number of persons avaning the said scheme; 

(b) whether the employment opportunities have been 
created In the revlvecUmodemized NTC mills; 

(c) if so, the details thereof alongwlth the terms and 
conditions stipulated for recruitment In these mHls; 

(d) whether the Govemment proposes to give priority 
in employment to the children of retrenched workers of 
closed mills; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELAN GOVAN). (a) As on 
01. '1.2007, total 55726 employeea have opted for 
Modified Voluntary Retirement Scheme (MVRS) and an 
amount of Rs. 1955.23 crores has been paid to them as 
compensation copy of the Modified Voluntary Retirement 
Scheme Is enclosed as statement. 

(b) and (c) Employment opportunities will be created 
in the revived/modernized mills as per work load norms 
of Textile Research Associations and demand of textile 
Industry. 

(d) and (e) There is no provision In the approved 
revival scheme for giving priority In employment to the 

children of retrenched wori<ers of closed mills. The mlHs 
have been closed under Industrial Disputes (ID) Act and 
all the e~loyees who have gone under MVRS have 
been given attractive extra compensation. 

Nstionsl Ttlxtils Coprporstion Umltsd (HoldIng 
Compsny) ModIfit1d VoIunlsry RstlrtNT1t1f1t ScMmB (MVRS) 

1.0 SCHEME, SCOPE AND ELIGIBILITY 

SCHEME 

1.1 In supersession of Revised Voluntary Retirement 
Scheme circulated vide letter No. NTCNRSl1512000 dated 
19th June, 2001, a Modified Voluntary Retirement Scheme 
VIde DEPE's OM No.2 (32) 97-DPE(WClGUL-VI) dated 
8th ~vember, 2001 and with the approval of MOT M'a!iP 
letter No. 18011/7194 dated 1411212001 18 .introduced to 
rationalize surplus manpower and reduce Ita loas88. 

1.2 The Scheme has been categorized as Modified 
Voluntary Scheme (MVRS). The scope eligibility benefits, 
etc given hereunder. 

SCOPE 

1.3 The scheme shall apply to all regular/permarent 
employees, badlVsubsituteitemporary/casual wori<ers (by 
whatever name called) who are within the sanctioned 
strength and whose names appear In the ,"uster roll of 
39 mills as per Annexure \I In the phase I 21 mlUs .. 
per Annexure III In the phase II. However the scheme 
will be extended only in 20 mills as per Annexure-1 
Immediately and the date of appllcabilty In other mills will 
be notified in due course. 

ELIGIBILITY 

1.4 MODIFIED VOLUNTARY RETIREMENT SCHEME 
(MVRS) 

Regular/Permanent employees, BadlllSubstitute 
Temporary/ casual wori<ers by whatever name called and 
are being paid regular wages within the sanctioned 
strength and whose name appear in the muster roll of 
NTC Mills as indicated in para 1.3 above are eligible to 
opt for voluntary retirement by tendering reSignation from 
the post held in NTC in the prescibed form. The benefits 
under teh Scheme are given at para., 3.1. The Trainees 
under any scheme are not eligible for MYRS. 

1.5 The age of superannuation/retirement shaH be 
trated as 58 years as applicable or as specifically provided 
for In the Certified Standing OrderalAgreementsl Awards 
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by the Company which are legally enforceable. Retirement 
benefits under this scheme shall be calculated and paid 
as per the original declaration/evidence of date of birth 
fumished in orglnal Provident Funds reoords, whicheveria 
eariier. 

1.6 The management reserves the right to refuse a 
MVRS application without assigning any reasons. Further 
application for MVRS In respect of the 1.6.1. & 1.6.2 my 
be put up before Soard of Director for consideration. 

1.6.1 Where disciplinary proceedings are either 
pending or are contemplated against the employee 
concemed for Impoaitlon of major penalty; 

1.6.2 Where prosecution In a Criminal Court is 
contemplated or may have already been launched in any 
Court of Law; and 

1.6.3 Employees who resign from the service of the 
Company In a normal manner are not entitled to MVRS. 

2.0 COMPETENT AUTHORITY 

2.1 The Competent Authority for accepting and 
employees offer for MVRS as applicable, shall be the 
appointing authority. In the case of workmen working In 
a a mill, General Manager (Head of the mill unit when 
no General Manager Is appointed) of the mill etlall be 
the Competent Authority except in the cases referred at 
1.6.1 & 1.6.2 above In whose case acceptance or 
otherwise shall be Soard of Director. 

3.0 BENEFITS UNDER THE SCHEME 

An employee whose offer for Modified Voluntary 
Retirement is accepted shall be entiled to compenaatlon, 
details of which are given In the succeeding paragraphs. 

MODIFIED VOLUNTARY RETIREMENT SCHEME (MVRS) 

3.1.1 Ex. gratia payment equivalent to 35 days for 
every completed year of service and 25 days for the 
balance of service left until superannuation. The 
compensation will be subject ot a minimum salary that 
the employee would draw at the prevaling level for the 
balance of the period left before superannuation. 

3.1.2 The additional ex-gratia compensation payable 
to an employee shall be as under. 

(i) Where there was no wage revision after 
01.01.1987 additional compensation of 100% of 
the eliglbl. ex-gratia amount as per para 3.1.1. 

(H) Where there . was no wage revision after 
01.01.1992 additional compensation of 50% of 
the eligible ex-gratla amount as per para 3.1.1. 

3.1.3 Salary for PUfP088 of VRS will cosl&t of Basic 
Pay +HRA only. Any amount of adhoc award will not be 
taken Into account for this purpose. 

3.1.4. Arrears of salary wages paid due to revision 
etc. will be Included In computing the ellglbe amount and 
difference would be paid. 

3.15 Payment of Bonus as per provisions in the Act. 

3.1.S. For the purpose of reckoning a month while 
calculating ex-gratia amount if shall be reckoned as 30 
days in a month further compensation for proportional 
month is aleo to be taken Into account for calculate for 
the ex-gratia. 

3.17 in the case of Badli wo/1(ers compensation will 
be paid for every completed year and compensation for 
the remaining service Irrespective of minimum requirement 
of 240 days service in year (as In the case of permanent 
employees) once their names are bore on the muster roll 
of the mill. 

4.0 OTHER TERMINAL BENEFITS UNDER THE 
SCHEME 

4.1 Balance in the provident funds accouts payable 
as per Employees Provident Fund Act and rules made 
thereunder. 

4.2 Cash equivalent of accumulated earned leave! 
privilege leave as per the rules of the milia/office. 
concerned. 

4.3 Gratuity as per payment of Gratuity Act or the 
Gratuity Scheme; if any. 

6.0 PROCEDURE 

5.1 An eligible employee may submit an application 
in the prescribed form for voluntary retirement under the 
scheme by tendering resignation from the post held and 
service In NTC to the Competent Authority. The post fdng 
vacant as a result of an employee's voluntry retirement 
under the scheme shall In all case .. and abollahed 
simultaneously whOe accepting resignation and order to 
that effect laeued simultaneously before disbursing 
relitrement benefits to employees under this scheme and 
no person (permanentlBadlllSubstituteITemporary,etc) shaH 
be engaged In hisJher place. 

5.2 The abolition of a vacant post shall not be treated 
as a substitute for abolition of an occupied post. In 
exceptional case and for reasons to be recorded in writing 
a coneapondlng manned post (not vacant poet) can also 
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be abolished. Orders to this effect shall be issued 
before accepting resignation and disbursing retirement 
benefits. 

5.3 An employee retiring under this scheme shall not 
be ellglbe for appointment in any Milia/office/retail 
Showroom etc. of NTC Group in any capacity, whatsoever. 

5.4 The existing permanency level shall not be 
increased and no badliltemporary/c88ual converted into 
permanant. 

5.5 All payments under this scheme shall be made 
by crossed Account Payee cheque only in favour of the 
retiring employee. The cheque shall be handed over to 
the retiring employee onley after he/she affixes his 
signature thumb impression in token of Its receipt. which 
shall be countersigned by at least two w/tneaees. In the 
caee of workmen in the mills Labour We"are Officer and 
the Security Officer of the mills concerned shall al80 
countersign. 

5.6 The period of any training e.g. Management 
Trainees, Trainee Supervisors or Company Trainee like 
apprentice training before being absorbed In regular grade 
in continuation of taining will not be taken into account 
for reckoning the lengtil of service in the Company. 

5.7 In the case of show-room employees of Aetail 
Marketing Division the calculation of compensationl tIX-

gratill will be on the baais of their salary plus average of 
incentive/comml88ion earned by them over a period of 
best five years. 

5.8 The Modified voluntary R6;:rernent scheme is also 
applicabe to casuaVTemporary(by whatever name called) 
workers of NTC mill provided they had worked for 
minimum 240 days in a year. 

5.9 Payment under the scheme is subject to 
employee's vacating Company's accommodation or leased 
accommodation, returing of ail Company's properties held 
by himlher and payment of all outstanding dues to the 
Company. 

5.10 Once an employee avails himselflherself of 
voluntary retirement from a PSU helshe' shall not be 
allowed to take up employment in any other PSU. If he/ 
she desires to do so, he/she shall have to return he 
VRS compensation received by him/her to the PSU 
concerned. Where the compensation was paid out of a 

Government grant, the PSU concerned shall remit the 
amount ot the Government in case the PSU is already 
clo88Cllmarged, the VAS compensation shall be returned 
directly to the Government. 

6.0 METHOD OF CALCULATION OF GRATUITY 

6.1 GAATUITY:-Gratuity shall be calculated as per 
provisions contained in the Payment of Gratuity Act. 1972 
as amended from time to time. 

7.0 AMENDMENTS 

7.1 CMD of NTC (Holding Company) shall be 
competent to modify/alter/amend the said scheme. 

1248. SHRI P.C. GADDIGOUDAA: 
SHAI K. VIAUPAKSHAPPA: 

Will the Minister of AGRICULTUAE be pleased to 
state: 

(a) whether the Government of Karnataka has 
approached the Union Government for financial assistance 
to set up Eleven Krishi Vigyan Kendra; 

(b) " 80, the details thereof; 

(c) whether the Government of Karnataka has also 
requested for financial support to set up Agricultural 
Colleges in Karnataka; and 

(d) If so, the details thereof and the reaction of the 
Government thereto? 

THE MIf.JISTEA OF STATE IN THE MINISTRY OF 
AGAICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIAS, FOOD AND 
PUBLIC DISTAIBUTION (SHAI KANTILAL BHURIA): (a) 
and (b) All the 26 rural districts of Karnataka have a 
J(riahi Vlgyan Kendra (KVK) in line with the Government 
decision to establish a KVK in each of the 589 rural 
districts in the country. Aecently, the Karnataka 
Government has approached the Indian Council of 
Agricultural Aesearch to set up KVKs in Ramanagaram 
and Chikkaballapur districts, created after bifurcating the 
erstwhile two districts, viz, Bangalore Aural and Kolar 
respectively. 
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(c) and (d) The Govemment of Karnataka has already 
established eight Colleges of Agriculture under Its State 
Agricultural Universities. Establishment of new colleges 
does not come under the purview of ICAR and the 
Council has not received any such request from the State 
Government. 

Setting up of Cyber Cate. 

1249. SHRI MANJUNATH KUNNUR: Will the Miniater 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment proposes to set up one 
lakh village cyber cafes in two years In the country; 

(b) if so, the details thereof alongwlth the number of 
cyber cates set up so far; and 

(c) the type of facilities Is likely to be made available 
In such cyber cafes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) The Government has 
approved a Scheme for providing support for establishing 
100,000 broadband, Interent enabled kiosks termed as 
common Service Centres (CSCs) in rural areas of the 
country. These centres would be opened In the ratio of 
1 CSC for every 6 census villages in Ii State. These 
Centres would provide a mix of Government and Private 
services in rural areas. The Scheme Is expected to 
facilitate the delivery of enabled Government services at 
the doorstep of the citizen. Further, since these centers 
would also be providing private services, a large 
insurance, entertainment etc. are also expeded to be 
provided by the operators through these CSCs. People 
in villages would also be able to surf the interent through 
these CSCS. The scheme is to be implemented in a 
public private partnership. The full details of the scheme 
are available in the CSC guidelines which are acce88ib1e 
at www.mIt.gov.ln. 

DlltrlbutJon Under PDS 

1250. SHRI VIJOY KRISHNA: win the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether there has been a 8hoItage of foodgrains 
under Public Distribution System (PDS) in some States 
whereas a surplus is present in other States; 

(b) If so, the details thereof and reasons therefor; 
and 

(c) the steps taken by the ~ov.mment for optimum 
and adequate distribution in all the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) to (c) The Government of India allocates 
foodgrains under Targeted Public Distribution System 
(TPDS) to States and Union Territories based on certain 
uniformly applicable norms. For making these allocations, 
procurement of foodgralns Is done by Food Corporation 
of India (FCI) and State procurement agencies. FCI and 
State Government agencies store the procured quantities 
of foodgralna. As per the allocations, concerned State 
and UT Government 11ft the foodgrains from FCI godowns 
and godowns of States agencies. Movement of foodgralns 
from godowns of FCI and State agencies Is planned and 
executed by them to ensure that the monthly allocations 
reach all the States and Union Territories in time. This Is 
a continuous process which is monitored regularly. 

Since procurement of rice and wheat takes place 
only In major rice and wheat producing States, more 
quantities of rice and wheat are stored In the storage 
facilities In those States. Therefore, at a particular point 
in time, the quantities of rice and wheat stored in major 
procurement States are more. They get moved as per 
requirement to the deficit States as per the allocations 
made. Since existence of higher quantities of rice and 
wheat In the procurement States are part of management 
of storage, It cannot be interpreted to mean that surplus 
or deficit of foograins are theres under TOPS. 

Law Relating to Int .... nt Service Provider 

1251. SHRI PRALHAD JOSHI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state. 

(a) whether the Government proposes to make the 
laws relating to the Interent Service Providers more 
stringent in respect of third party contents; 
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(b) If eo, whether It Ie being taken on the report of 
Parliamentary Standing Committee on Communications & 
Information Technology; 

(c) If 80, whether the Government has received any 
request or object's from Service Providers of interent for 
dropping of any such amendment making service providers 
for any unlawful exchange of information by individuals 
or organlaations; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Govemment had 
introduced a Bill on 16.12.2006. in Lok Sabha to amend 
Information Technology Act, 2000. The Bill inltlr s/is 
proposes to insert a provision for exemption of 
intermediaries from liabilities in certain circumstances, 
subject to stipulated conditions and obaervation of such 
other guidelln .. as may be preecribed by the Government. 
The Bill was ref8lT8d to Parliamentary Standing Committee 
on Information Technology. The Committee has made 
recommendations on the said provisions in the BUI, which 
are being processed for further submission before the 
Parliament. 

(c) and (d) Internet & Mobile Association of India 
(IAMAI) has submitted their views and feedback on the 
recommendations of Parliamentary Standing Committee 
on Information Technology on the Information Technology 
(Amendment) Bill, 2006. IAMAI has elicited the . support 
of the Government in making amendments more 
favourable to legitimate service providers from what they 
are In the present form. 

CredIt for Farmera 

1252. SHRI DUSHYANT SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

Ca) whether some State Govemments are demanding 
more credit for the farmers; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has examined their 
demand; and 

(d) if 80. the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION CSHRI KANTILAL BHURIA): (a) 
and (b) Demands for more credit to the farmers have 
been coming from time-to-time from various quarters 
including the States Governments. In addition to more 
credit, -the demands primarily consists of: 

(I) Credit flow to farmers in hassle free manner; 

(ii) Expanding the outreach of formal credit system 
to reach more number of farmers; and 

(iii) Reducing rate of interest on farm loans. 

Cc) and Cd) The Union Government in consultation 
with Reserve Bank of India and National Bank for 
Agriculture & Rural Development has taken several steps 
for improving credit flow to the farmers. Detaiis of these 
measures are enclosed as statement. 

St.temen' 

Steps For Improving Credit Flow to The Farme,. 

The Government of India in consultation with the Reserve Bank of India and NABARD has initiated several measures 
for improving credit to the farmers. Some of the important measures are given below: 

1. To accelerate the flow of credit to agriculture and allied activities, the Government had announced on 18 June. 
2004, a comprehensive Farm Credit Package envisaging, infer lIIill, a 30% growth in credit to agriculture and allied 
sector nnd doubling It over the next three years begining from 2004-05 taking 2003-04 as base year. The credit package 
also envisaged to finance 50 lakh new farmers each year by Commercial Banks including RRBs. The ground level 
agricultural credit flow during the years 2003-04 to 2006-07 and coverage of new agriculture accounts opened by 
Commercial Banks, Cooperative Banks and RRBs during last three years is given below:-
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(Rs. In crore) 

Agency Credit Flow Target Achvt. Target AchYt. Target Achvt. Target Achvt. 
(Base 2004-05 as on 2005-06 as on 2006-07 &son 2OOH'8 as on 

2003-04 year) 31.03.2005 31.03.2006 31.03.2007 30.09.2007 

Comm. Banks 52441 57000 81481 87200 125477 119000 140382 150000 60770 

Coop. Banks 26959 39000 31424 38600 39786 41000 42480 52000 2n19 

RRBs 7581 8500 12404 15200 15223 15000 20434 23000 12532 

Total 86981 104500 125309 141000 180466 175000 203296 225000 101021 

Source: NABARD 

Coverage of nt1W f.fTMlS by Commerr:ia/ Banks, CooptN'lltlVe Banks & RRBs 

Sr.No. Year 

1. 2004·05 

2. 2006-06 

3. 2006-07 

Source: NABARD 

2. In order to strengthen the Cooperative Credit 
Institutions, a Package of measures, as recommended 
by the Vaidyanathan Committee, is under implementation. 
So far, 18 States and 1 Union Territory have conveyed 
their acceptance of the package. The package includes 
financial support, human resource skill improvement and 
systems upgradation, associated with legal reforms. 

3. Banks have been advised to simplify the procedure 
of documentation for agricunural loans; 

4. Loans upto Rs. 50,000/ have been made collateral 
and margin free; 

5. Effective from Khartf 2006-07 the Government has 
lowered the interest rates on crop Ioanl to 7% with an 
upper limit of Rs. 3 lakhs on the principal amount. It has 
been decided to continue this policy for the year 2007· 
08 also; 

6. Banks have been advi8ed to provide all eligible 
farmers with Kisan Credit Cards to enable them to have 
hassle free access to credit. 

(Accounts in lakh) 

Target No. of Accounts 

50 79 

50 79 

50 83 

7. To improve the outreach among the poor and the 
informal sector, the SHG·Bank linkage programme was 
Intensified, particularly in 13 priority States namely Assam, 
Bihar, Chhattisgarh, Gujarat, Himachal Pradesh, 
Jharkhand, Madhya Pradesh, Orissa, Rajasthan, Uttar 
Pradesh, Uttaranchal and West Bengal with vast majority 
of the rural poor. Banks have also been advised to finance 
Joint LIability Groups and Tenant Groups and Tenant 
Farmers' Groups; 

8. As part of the measures announced by the 
Resevrve Bank of India for finanCial Inclusion, banks have 
been advised to open UNo Fir1ls" accounts and issue 
simple overdraft facility against such accounts. Banks have 
also been advised to issue General Credit Cards upto 
Rs. 25,000/· without insisting on security and end use of 
funds; 

9. Banks have been advised to undertake, on a pilot 
basis, 100% financial inclusion in at least one district in 
each State. Based on the SUCC888 of the pilot, the State 
Level Bankers Committee In the States will draw a time 
bound plan for achieving 100% financial incluaion in other 
districts of the State; 
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10. To improve the financial outreach, detailed 
guideline. for Banking Correspondent/ Banking Facilitator 
Models have been provided to banks; 

11. Govemment has announced creation of two funds, 
i.e.Flnanclal Inclusion Fund and Financial Inclusion 
Technology Fund In the Union Budget for 2007-08. 

Poor Quality Seed. 

1253. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether farmers are being repeatedly deceived 
with the supply of poor quality of seeds, insecticides, 
pesticides and fertilizer; and 

(b) If so, the steps taken by the Government to 
safeguard the interest of the farmers to achieve higher 
production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) 194.31 lakh quintals of seeds of dltferent crops 
Ie available In 2007-08 against the requirement of 179.84 
lakh quintal. a. reported by States in Zonal Input 

Conference. Seed production of quality seed in the country 
has Increased by about 46113 lakh quintals during 2006-
07. The requirement/demand of Urea, (131.66 lakh tons) 
Diammonium Phosphate (DAP) (40.08 lakh tons) and 
Muriate of Potash (MoP) (18.62 lakh tons) for Rebl 2007-
08 has been assessed by Department of Agriculture & 
Cooperation in consultaion with State Governments, 
Industry and Department of Fertilizers. The Department 
of Fertilizers has drawn up requisite supply plan of these 
fertilizers to ensure that these are available to farmers at 
the price fixed by the Government of India. The States 
have been informed accordingly. 

To ragulate the quality of seeds Insetlcides, pesticides 
and fertilizer, mechanisms are in place under Seeds Act, 
1966, Seeds Rules 1966, Seed (Control) Order 1963, 
Insecticides Act, 1968, Insecticides Rules 1971, Essential 
Commodity Act, 1955 and Fertilizer (Control) Order, 1985 
8S amended from time to time. Enforcement of these 
legal Instruments is vested with the State Governments/ 
Union Territories. Inspectors notified under these legal 
Instruments are empowered to draw the samples, seize 
the stock, issue stop sale order in case the commodities 
under reference contravene these Acts, Rules and Orders. 

The details of assistance provided under various 
scheme to ensure availability of certified seeds to farmers 
at an affordable price are given in the Statement enclosed. 

StIIt.ment 

!Mill/is 01 Aui6M1ICtI Providsd undtlr Vati0u6 SchtNntI lor Promotion of 
StItIds 01 High y~ Van-n.. 

Scheme/Component 

Macro Mangement Mode of 
Agricu~ure-State Work Plan 

Integrated Scheme on 0iIeeeds, 
pulses, oiIpIIm and Maize 

Crop 

2 

Ries and Wheet, Bajra, 
Rag! and barley 

AI 0iIIeedI. Pulses and Maize 
proclIction 

Oil PUn Sprouls 

Scale of Assistance 

3 

(i) Rs. 2OOI-per quintal for certified seed distribution. 
(ii) RI. 4fIJI- per quintal lor certified seed distribution of varieties. 
(iii) RI. 10001- per quintals for certified seed distribution of hybrid 
of beJra and jowar. 

(I) RI. 500/. per quintal lor foundation and certified seed 
production. 
(ii) As,SOO/- per quintal or 25% of Seeds cost whichever is less 
for certified seed cllstribution. 
75% of the coet with I ceiling of As. 75001- ha. for entire land 
hoking of farmers 
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Technology Mission on Jute 
and Mesta 

Technology Miasion on Cotton 

Transport subsidy on Movement 
01 seeds to North EaB1em States 
including Sikkim, Himachal Pradesh, 
Jammu & Kashmir, Uttaranchal & 
Hill areas of West Bengal 

Seed Village Programme 

National Food Secu~ ~on 
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2 

Jute and Mesta 

Colton Seed 

All certified seeds excluding potato 

All Agriculture Crop 

Rice 

Wheat 

Pulses 

3 

(I) 50% If the coat limited to As. m· per quintal tor foundation 
seed productiOn. 
(ii) 25% 01 the cost limited to Rs. 700/· per quintal lor certified 
seed production. 
(ftI) 50% of the cost Hmited to RI. 20001· per qu.' for certified 
seed distribution. 

(i) 50% of the cost or Rs. 60%- per K.g. whichevr il less for 
loundation seed production. 
(ii) 25% 01 the COIl or RI. 15/· per Kg.MlichlMr is Ie .. tor 
certified seed production. 
(HI) Rs. 20/. per Kg. lor certified seed dletributlon. 
(IY) 50% of the cost HrMId 10 RI. 4()%.. per Kg. for seed treatment. 

(i) 10001. difference between road and rail. traneportltion charge 
is being reimburae to implementing StateslAgencl88 lor movement 
of seeds produced from out Iide the State to the idIn1IfItd State 
CapitallDistrict Headquarter. 
(iI) Actual cost restricted to maximum limit 01 Rs. 6OI-per quintals 
whichever is Iesa lor movement 01 seeds transported within lhe 
State from State CapitaVDiatricl Headquarter to sale QUlelu. 
ooutera is being ";mburud. 

(I) To upgrada the quality 01 farmer saved ned financial assistance 
lor distribution loundaIiorVcertHied seed at 50% cost 01 the seed 
for production of quality seed. 
(ii) AsIistanoe 10 train the !aRne,. on seed producIion and HId 
technology 0 Rs. 1500/· for a group 01 50-150 lanners. 

(i) Rs. 1000 per quintal or 50% of the cost, whichever is less lor 
certified hybrid rice seed production. 
(ii) Rs. 2000 per quintal or 60% of the cost, whichever is less 
lor certified hibrid rice seed Dlatr1butlon. 
(iii) RI. 5 per Kg. Of 50% of the COlt, whichever is lets for 
certified high yieldilg varieties seed distribution. 
(Iv) Full cost of Seed Minikits 01 high yielding varieties. 

~) Rs. 5 per Kg. or 50% of the cost, whichever is lea for 
certified high yielding varieties seed diltribulion. 
(ii) Full cost 01 Seed Minikits of high yielding varieties 

(i) Rs. 1000 per quintal lor loundation and. certilied seeds 
production. 
(ii) AI. 1200 per quintal or 50% of the COlt whichever IS less lor 
oer1ifl8d seed distribution 
[Iii) Full cost of Seed Mlnikits 01 high yielding varietl8S. 
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PrlYlltlutlon of Water Sector 

1264. SHRI K. SUBBARAYAN: WIU the Minister of 
WATER RESOURCES be pleased to atate: 

(a) whether some Water Bodies/Rivers in the country 
have been sold or given on lease to private companies; 

(b) If so, the details thereof and reasons therefor 
Indicating the number of water bodies soldlleased; 

(c) whether there has been protesets by the local 
people against this action alongwlth the steps taken to 
resolve the same; 

(d) whether the Govemment has made any scientific 
study about the Impact of such commercial saie of water 
on the people, the blo-cllv8l'81ty and the aquifer; and 

(e) if so, the remedial measures taken to resolve the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No. Sir. State Governments have not 
Informed about seiling or giving of the water bodies or 
the rivera as such In the country to private sector. 
However, some of the States have provided information 
about private sector participation In the utilization of water 
resources for various purposes such as hydropower, 
Industrial uses and for drinking purposes, etc. 

(b) to (e) Do not arise. 

Wlthchwal of MSP 

1255. SHRI PRABODH PANDA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether World Bank (WB) has suggested to 
withdraw the Minimum Support Prices (MSP) In Agricuhure 
Sector; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment with regard to 
the suggestions put forward by the WB? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 

to (c) The Word Bank has not recommended that the 
Minimum Support Price (MSP) be removed. 

Budget for AAY 

.1256. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 
th.e Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the budget provided for the Antyodya Anna Yolna 
(AAy) during 2007-08, State-wise; and 

(b) the States that failed to utilise the budget provided 
under MY for each of the last three years and the current 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) 

(a) and (b): As one segment to Targeted Public 
Distribution System, Antyodaya Anna Yolana is being 
Implemented since December, 2000. Under Antyodaya 
Anna Yolana, Govemment makes allocation of foodgralns 
to States and Union Territories for MY families identified 
by them 0 35 kg. per family per month. State-wise details 
of AAY families are given in the statement I enclosed. 

Budget Provision for AAY is included as part of 
subsidy on foodgrains. Budget provision is not made in 
terms of funds separately for AAY. 

Allocations and offtake of rice and wheat under AA Y 
during 2004-05, 2005-06 and 2006-07 and current year 
In statement II enclosed. The overall offtake of rice and 
wheat of rice and wheat under the AAY is 92-93%. 

Statement I 

AA Y HOU8tIhoIds _nlifitKl for which Foodgl'llins lUll 

Allocsltld under TOPS 

SI.No StateslUTs Total 

2 3 

1. Andhra Pradesh 15.578 

2. Arunachal PradeSh 0.380 

3. Assam 7.040 
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2 3 2 3 

4. Bihar 24.285 21. OriBSa 12.645 

5. Chhattlagarh 7.189 22. Punjab 1.794 

6. Deihl 0.985 23. Rajasthan 9.321 

7. Goa 0.146 24. SikkJm 0.165 

8. Gujarat 8.098 25. Tamil Nadu 18.846 

9. Haryana 2.924 26. Tripura 1.131 

10. Himachal 1.971 
27. Uttar Pradesh 40.945 

11. J &K 2.557 
28. Uttarakhand 1.512 

12 .. Jharkhand 9.179 
29. West Bengal 14.799 

13. Kamataka 11.997 
SO. A & N Islands 0.043 

14. Kerale 5.968 
31. Chandigarh 0.021 

15. Madhya Pradesh 15.816 
32. o & N Havell 0.052 

16. Maharashtra 24.100 
33. Daman & Diu 0.015 

17. Manipur 0.504 

18. Meghalaya 0.702 
34. Lakshadweep 0.012 

19. Mlzoram 0.261 35. Pondlcherry 0.322 
------

20. Nagaland 0.475 Total 241.567 

S,.,.",.", " 

AIIocsIion III1d 0fIt8ks 01 RictJ ,& WhMI lor AA Y t.mIIIas tUing IhtI YHnr 2OtJ4.Os 10 
2007-08 (upto S-., 07) UI7dw TPDS 

(In '000 Tonnes) 

SI. No. StaIesAJT. 2004-05 2005.(18 2008-07 2007~ 

MIcIIion 0IIIake %OIIIIkI AIocIIIon OIItake %OIIIke AIocaIon OIIIIke %OIItake AIoCIIion 0IIIIb "'Offtake 

2 3 4 5 8 7 8 9 10 11 12 13 14 

1. AP 4762~ 456.115 95.n 620.247 608.56 98.12 654.288 656.m 100.38 327.144 326.957 99.94 

2. AIunadIIl Pradesh 9.816 8.661 88.23 12.938 12.4 95.88 15.972 9.089 58.78 7.1116 2.875 36.00 

3. Assam 150.088 139.178 92.73 175.104 181.09 103.42 290U8 272.045 92 .• 147.8 151.1MB llT2.88 

4. Bihar 420 382.079 90.97 472.533 421.06 •. 11 182.081 588.332 85.54 508 .• 434.115 85.12 
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7. 

8. 

9. 

10. 

11. 

12. 

13, 

14, 

IS, 

16, 

17, 

lB, 

19, 

20, 

21. 

~, 

23. 

24, 

25, 

26, 

27, 

28. 

29. 

30. 

31. 

32. 

33. 

34, 

35, 
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2 

Goa 

~ 

HIfYIIII 

HtmachII Pradseh 

Jammu & Kaalvnir 

Jharkhand 

Kamal. 
Kna 
MacI1ya PradeIh 

Maharuhlra 

Manipur 

M~ 

Mizoram 

NegaIand 

Orissa 

P\qab 

RejahIhan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradaeh 

I.IItatanchIl 

West Benga/ 

A & N Islands 

ChandigIrh 

Oadra Nagar Have/i 

0lilii8i'i & Diu 

I.akshadweep 

Pondicheny 

ToIa! 

NOVEMBER 26, 2007 to Ouestions 

3 4 5 6 7 8 9 10 11 12 13 14 

4.112 5,04 122.57 5.739 2.447 42,64 6,108 30.94 

74.32 310,648 259,993 

89,35 109,394 102,921 

89.27 76.808 n.244 

64,51 3,54 2.496 81.73 

86,86 

94.86 

91.38 

99.97 

94,24 

95.70 

99.93 

95.99 

82.SO 

167.081 114.301 68.41 258,785 192.34 86,64 170,04 147,895 

71.532 65,097 91.00 86,058 76,89 94,08 81.41 58,254 

44,116 41.755 94,65 82.284 55,6 100,57 41.37 37,803 

66.076 43,508 65,85 88.749 73.9 82,36 104,007 98,433 94,64 53.694 53,678 

204,38 167.666 

326,463 300.882 

156,56 156.714 

406.254 380,325 

674.467 598.26 

11.93 8,631 

16.708 16,119 

7,439 7,098 

12.551 11.822 

260,604 240,04 

30,12 22,786 

251.672 230,951 

4.1&4 4.058 

434,011 424.791 

22,971 21.376 

1,169.14 1126,058 

32.052 41,82 

391,595 260,473 

1,8 0 

0.888 0,191 

1.178 0 

0,252 . 0 

82.04 305.288 282.63 92,58 305.268 299,268 98.03 159.323 lSO.144 

92,16 407.752 378.35 92,79 491,35 465.2 94,68 251,946 241.121 

94,66 207,088 200,722 96,93 248.331 249.313 100.40 125,13 125.038 

93,82 534.141 509,58 95.40 650,16 803.987 

88.70 829,836 736,41 88.74 833.22 898,753 

72,35 21.864 13,98 63,85 21,18 18,411 

92,90 331.532 318.241 

83,86 506,118 417,561 

86.93 10.59 11.462 108,23 

98,47 23,292 22.72 

10,01 

97,54 23.352 23,352 100,00 14.742 14.746 100,03 

95.42 10.401 98,24 10,92 11.246 102.99 5,46 5,46 100,00 

94,911 16.263 16,44 101.09 19,988 22.976 115.08 9.984 10.597 108.14 

92.11 434,785 504,493 103,81 530,716 433.288 81.&4 265.56 210.654 79,32 

75,58 32,468 lB,24 56,18 56,306 33,563 57,56 29,154 14,861 SO,97 

91.n 340.018 300.57 68,40 385.714 348.024 90.23 195,744 180,735 92.33 

97.45 4.1&4 4.32 103.75 6.474 8,474 100.00 3.468 3.472 100.12 

97,68 844.897 657.63 102.01 783.144 n5,386 

93,08 28.536 28.53 99.98 26,536 25,458 

98.32 1,538,69 1438.289 93,41 1,720,01 1892,331 

129.85 46,759 34.815 

86,52 562.571 454,3 

0,00 1,8 0,53 

21.51 0.888 0 

74.03 59,687 47,404 

80.75 621,864 515,&41 

29,44 1,8 0,12 

0.00 0,888 0,07 

0,00 1.528 0.72 47.12 I.m 0.38 

0,37 0,00 0,444 0.22 49,55 0.636 

99.01 391,572 394.003 100.82 

89.21 22,178 19.302 87,03 

98,39 859.74 646,155 98.42 

79,46 31.756 30,24 95,22 

12,94 310,&42 268,357 85,69 

45,58 0.9 0,641 71.22 

7.88 0,444 0.954 214,86 

21.44 1.098 0,15 13,86 

58,18 0,318 0,04 12.58 

0,168 0 0,00 0,168 0.33 198.43 0,161 0,16 99,38 0.218 0.14 6422 

6,874 1.236 17,97 12.25 7,91 64,57 13.548 7.14 52.70 6,m 3.814 56.30 

6,059,81 5,471.29 90.29 8,087.22 7,442.34 92.25 9,388,10 8,661.68 92,45 5,024.03 4,653,47 92.62 

224 
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Sona Masoorl Rice 

1257.SHRI K. VIRUPAKSHAPPA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the quantity of Sona Masoori (SM) Rice exported 
to other countries every year; 

(b) whether the Government is aware that the 
expense incurred in growing SM rice is Rs. 15,000 per 
year; and 

(c) if so, the reasons for not fixing Minimum Support 
Prices of this variety of rice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINiSTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The International trade date compiled by the Ministry of 
Commerce and Industry Is based on the Harmonlaed 
System (HS) code for commodity classification. As there 
is no separate code for Sona Masoorl Rice, the export 
data of Sona Masoori rice is not available. However, 
India's total export of Rice during the years 2005-06 and 
2006-07 was 40.88 million tonnes and 4.747 million 
respectively. 

(b) and (c) The cost of cultivation of Sona Masoori 
rice is not collected separately and hence not available. 

The Government fixes MSP of common paddy and 
Grade 'Pi paddy only on the basis of recommendations 
of the Commission for Agricultural Costs and Prices 
(CACP). As such, MSP of paddy is not fixed variety·wise 
and, therefore, no MSP is fixed for Sona Masoori Rice. 

National Roor Level Minimum Wages 

1258. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO 
SHRI ANANTA NAYAK: 

Will the Minister of LABOUR AND EMPOLYMENT 
be pleased to state: 

(a) whether the Union Government has recommended 
an increase in the National Floor Level Minimum 
Wages; 

(b) If so, the ~talls of minimum wages recommended 
by the Union Government; 

(c) the instruction issued to States in this regard; 
and 

(d) the steps taken by the Union Government to 
implement the increased minimum wages? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): <a) Yes, Sir. 

(b) The National Floor Level Minimum Wages has 
been revised from Rs. 66/· to Rs. 801· per day with 
effect from 01.09.2007 

(c) and (d) The revision of National Floor Level 
Minimum Wages by the Govemment Is a non-stautory 
measure. Thus the StatesIUT Governments have been 
requested to revise the minimum wages upwards so as 
to ensure that In none of the scheduled employments; 
the minimum wages are less than the national floor level 
minimum wages of Rs. 801· per day. 

Conetructlon of Roads along 
Man .. rovar Route 

1269. SHRI S.K. KHARVENTHAN: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Border Roads Organisation (BRO) Is 
planning to construct roads for Manaarovar Yatra; and 

(b) If so, the details thereof and the time by which 
roads would be constructed? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Yea, Sir. 

(b) Ghatlabagrh· Lipulekh road (75.54 km) In 
UUarakhand along Mansarovar Yatra route is to be 
constructed by Border Roads Organization by 2012. 

Second Green Revolution 

1260. SHRI RAN EN BARMAN: Will the Minister of 
AGRICULTURE be pleased to state: 

<a) whether a paper compiled by Associated 
Chamber. of Commerce and Industry of India 
(ASSOCHAM) has recommended that second green 
revolution Is caUed for to produce high yielding variety of 
pulses to enhance their annual production and to meet 
their growing demand thereby contantining rising prices; 
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(b) If 80, whether Government has studied the 
strategy suggested by the ASSOCHAM; 

(c) the steps taken by the Govemment to enhance 
the production of pulses; and 

(d) the resarch that has been done In the country to 
develop the high yielding varlerty of pulses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) Government is aware of issues highlighted by 
Asaociated Chambers of Commerce and Industry of India 
(ASSOCHAM). The strategies such as productivity 
enhancement, improving the efficiency of resourceslinputs, 
processing and value addition and genomics enabled crop 
improvement are being implemented for enhancing the 
production of pulses. Basic, strategic applied and 
aticipatory research on different aspects of puises have 
been strengthened under National Agriculture Innovative 
Project, Strategic Research Network Projects on Priority 
Areas and Indo-US Knowledge initiatives. 

Government of India is implementing a Centrally 
Sponsored "Integrated Scheme of Oilseeds, Pulses, Oil 
Plam and Maize- (ISOPOM) for increasing production and 
productivity of pulses in 14 major pulse growing States. 
Further, with a view to enhancing the production. of pulses 
in the country and achieve self-sufficiency. Government 
has approved the implementaion of National Food Security 
Mission (NFSM) comprising rice, wheat and pulses in 
identified states/districts during XI Plan. Area expansion 
of 4.47 million hectares through intercropplng and 
utilization of rice fallows and productivity enhancement 
have been trageted during XI Five Year Plan under NFSM-
Pulses. 

In order to develop high yielding varieties of pulses, 
research on improved plant type, multiple disease 
resistance, biotic and abiotic stresses, genomics enabled 
pulses improvement Iransgenics tor gram pod borer in 
chickoea and pigeonpea and Cytoplasmic Male Sterility 
(CMS) based hybrids in pigeonpea, introgression of genes 
from wild relatives and widening of genetic base of 
improved varieties is under way. 

rrhlnslslion} 

Kh ... rl 081 

1261. SHRI HANS RAJ G. AHIR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is contemplating to allow 
the use of Khesari Dal in view of shortage of pulS88 in 
the country; 

(b) if so, the details thereof; 

(c) whether the Government has received any report 
from committee constituted on Khesari Dal; and 

(d) If so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) Expert Committee constituted under the 
Chairmanship of Agriculture Commissioner, Government 
of India, to study the Issue connected with the ban on 
Khesari Dal has not submitted its report. Therefore, no 
decision has been taken on lifting ·of ban on Kheashri 
Dai. 

{English} 

Closure of Ordance Factories 

1262. SHRI KULDEEP BISHNOI: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government proposes to shut down 
the ageing and non-revivable Ordnace Factories/Plants; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to absorb 
labourers/workers of such Ordanee Factories in other 
plants or offer them Voluntry Reti~ement Scheme (VRS)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) No, Sir. 
There is no proposal with Government to shut down of 
the Ordnance Factories. 

(e) Does not arise. 
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Indo-US Agrl Knowledge In"l.tlve 

1263. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether agriculture scientists, environmental and 
social activists and farmers have demand a r~view of the 
Indo-US agricultural knowledge initiative, as it wHI severely 
affect farmers; 

(b) if so, the details thereof; 

(c) whether the Govemment has considered their view 
points; and 

(d) if so, the time by which a final decision is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Some suggestions have been received from 
various sources seeking a review of indo US Agricultural 
Knowledge Initiative (AKI) for addressing farmers' interests. 

(c) and (d) AKI focuses on (i) education, learining 
resouces, curriculum development and training; (ii) food 
processing and use of by products and bio-fuels; (iii) 
biotechnology and (iv) water management. The activities 
under the AKI pertain to training of scientists, joint 
workshops and collaborative research projects. The joint 
deliverables under the focus area are decided and are 
periodically and regularty reviewed by the Indo-US AKI 
Board. 

ConSOlidated Dairy Development Plan 

1264. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of the objectives and genesis of 
Consolidated Dairy Development Plan; 

(b) the number of proposals received from various 
States including Rajasthan and Kamataka; 

(c) the targets fixed for various States including 
Rajasthan and Kamataka; 

(d) the follow-up action taken thereon; and 

(e) the time by which the appfOViI is to be given? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASlIMUDDIN): (a) No, 
Sir this Department is not Implementing any Consolidated 
Dairy Development Plan. 

(b) to (e) In view of (a) the question does not arise. 

Exploitation of Employee_ In 
UnorganlMd Sectora 

1265. SHRIMATI C.S. SUJATHA: WiU the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether 80 many industries in the unoryanised 
sector do not issue appointment letter to its employees; 

(b) if so, whether thi_ result in idenlal of Employees 
Provident Fund (EPF) and Employees States Insurance 
(ESI) benefits to . large sections of working people; and 

(c) if so, the step6 taken/proposed to be taken to 
project the interests of the workers In this sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. 

(b) and (c) It is an established practice in organized 
sector to Issue appointment letters to workman. But many 
establishments In unorganlsed sector are not following 
this .stablished practice. However, under Contract Labour 
(Regulation & AboRtion) Act It Is the statutory responsibility 
of the employers to Issue employment cards to Contract 
Labou.... Wherever violation are detected, efforts are made 
to rectify the Irregularities falling which prosecution cases 
are launched against defaulting employers. 

Dec ...... In GSM Subacrlbere 

126fi. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a> whether the number of Global System for Mobile 
Communications (GSM) us.,. of Bharat Sanchar Nigam 
Urnited (BSNL) is decreasing continuosly; 
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(b) if 80, whether any steps are being taken In this 
regard; 

(c) If so, the details thereof; 

(d) the total number of GSM users at present, 
company-wise and State-wise; 

(e) whether the existing equipments are being 
updated in proportion to the increasing number of users; 
and 

(f) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir 

(b) Does not arise in view of (a) above. 

(c) Does not arise in view of (b) above. 

(d) Details regarding total number of Global Service 
for Mobile Communicationa (GSM) users, are given in 
the enclosed Statement-I. 

(e) Yes, Sir. 

(f) Bharat Sanchar Nigam Umlted (BSNl) hu eet a 
target of 8.85 million subscribers for the year 2007-08. 
Details regarding targets i8 given in the Statement-II 
enclosed. 

SI.No 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8m,.",.,,' I 

ThtI GSM Mobi_ connsclions dslsils of PSU 
as on 31. 1a2007 

Name of Circle 

2 

Andaman & Nicobar Islands 

Assam 

Bihar 

Jharkhand 

North Eaat I (Including) 
MeghaIaya. Trlpura, t.Izoram 

North East II (Including Manipur, 
Arunadlal PrIdMh NagaIand) 

Orissa 

Total GSM 
Mobile Connection 

3 

48106 

557946 

789766 

482199 

209728 

294852 

2 

8. West BengaJ Oncluding SiIddm) 

9. Chhattlsgarh 

10. Gujarat 

11. Madhya Pradeah 

12. Maharashtra (including Goa) 

13. Haryana 

14. Himachal Pradesh 

15. Jammu & Kashmir 

18. Punjab 

17. Rajasthan 

18. Uttar Pradesh 

19. Uttaranchal 

20. Anethra Pradseh 

21. Kamataka 

22. Kerala 

23. Tamil Nadu 

Total (BSNL) 

24. Delhi 

25. Mumbai 

Total (MTNl) 

Total (PSU) 

Statement /I 

3 

1855204 

442690 

1880725 

1031868 

2614665 

1179422 

517019 

794790 

1490888 

2171884 

4867008 

556448 

2066121 

1883531 

2086142 

2976381 

31034328 

1274453 

1551406 

2625859 

33860187 

MOU IIJrgtIis for IhtI )'tIIIr 2007-08 of CtJIlular 
conntJCtions 

SI.No Name of Clicle 

1. 

2. 

3. 

2 

East Zone 

Andaman & Nicobar Islands 

Connections targets of 
F. Y. 2007-08 

3 

13000 

270000 
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4. 

5. 

6. 

7. 

8. 

1. 

2. 

3. 

4. 

1. 

2. 

3. 

4. 

5. 

6. 

6. 

1. 

2 

3. 

4. 

2 

Jharld'land 

Nom East I (Including Meghalaya, 
Trlpura, Mizoram) 

North East II (Including Manipur, 
Arunachal Pradesh, Negaland) 

Orissa 

west Bengal (Including Sikkim) 

Sub Total 

West Zone 

Chhatlisgam 

Gujarat 

Madhya Pradesh 

Maharaahtra (including Goa) 

Sub Total 

North Zone 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Rajasthan 

Uttar Pradesh 

Uttaranctlal 

Sub lotal 

South Zone 

Andhra Pradesh 

Kamataka 

Kerala 

Tamil Nadu 

Sub total 

Total 
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3 

216000 

81000 

81000 

216000 

540000 

1660000 

270000 

432000 

432000 

755000 

1889000 

378000 

189000 

216000 

594000 

647000 

863000 

108000 

299SOOO 

594000 

539000 

715000 

2306000 

8850000 

Expenalon and Developtr Int PI." for 
Telecom Servloe. 

1267. SHRI JIVABHAI A. PATEL: 
SHRI G. M. SIDDESWARA: 
SHRI V. K. THUMMAR 
DR. DHIRENDRA AGARWAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the mobile service In rural areas of the 
country specially in Gujarat and Jharkhand, Bangalore 
city is very poor and unsatlsfactory;-

(b) If so, the details thereof alongwlth the nam .. of 
places where the service is poor; 

(c) the steps taken by the Government to improve 
the quality of molle service In the said States alongwith 
the expansion and development plan; 

(d) the number of towers installed In the country 
specially in Gu;arat during the lut three years, location-
wise; 

(e) the population and area of Jharlchand covered by 
Mobile Telephone Service; 

(f) whether any review has been conducted regarding 
working of officials of Bharat Sanchar Nigam Limited 
(BSNL); and 

(g) If 80, the result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION 
TECHONOLOGY (DR. SHAKEEL AHMAD): (a) and (b) 
Sir Mobile services of BSNL in rural areas of the country 
including Gujarat, Jharkhand and Karnataka are 
satisfactory In general. As on 31.10.2007.BSNL has 
provided mobile service' In rural areas covering around 
12,703 villages having population more than 5000, In 
addition the mobile system of the HighwayslRailway route 
is providing incidental coverage to a number of rural areas 
falling en-route. As a result, 213749 villages are already 
getting covered by mobile communication. BSNl is now 
expanding Its network progressively to cover all the 
remaining villages having population greater than 5000 
on priority. BSNL has also envisaged to cover all the 
villages having population greater then 1000 in the coming 
years. 
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(c) BSNL Is augmenting its mobile network 
progressively so aa to enhance coverage capacity and 
Ouality of Service (OoS) Target for augmentation of the 
mobile network during the year 2007-08 in the following 
States is as follows: 

SI.No. Name of State Target 

1. Gujarat 432000 

2. Jharkhand 216000 

3. Karnataka 539000 

BSNL is also optimizing its network for its 
performance continuously and monitoring of the network 
has been strengthened to ensure performance as per 
the OoS parameters prescribed by TRAI. 

(d) Number of BTS cellsltes for GSM baaed cellular 
mobile service of BSNL commissioned during last 3 years 
(Circle-wise)is given in th statement enclosed. 

(e) As on 31.10.2007 BSNL has provided mobile 
services covering a round 93.5 lakh population spread in 
around 10552 sq. kms area In the State of Jharkhand. 

(f) and (g) Regular review &!lout the working of all 
officials of BSNL at all levelS is undertaken and based 
on yearly performance, Annual confidential report is also 
written as per prescribed procedure. 

Statement 

Number of BrS cellisiles for GSM based cellul8r 
mobile service of BSNL commissioned during 

18S1 3 )l68fS (Circle-Wise) 

SI.No Name of Circle No. of BTS commissioned 
between November 2004 

to October 2007 

2 3 

1. Andsman & Nicobar Islands 41 

2. Andhra Pradesh 1185 

3. Assam 453 

4. ~har 628 

5. Chhattllgarh 373 

6. CheM8i 0IiiIrict Metro City ServIce Area S02 

7. Gujarat 1599 

e 

2 3 

8. Haryana n4 
9. Himachal Pradesh 3B4 

10. Jammu & Kashmir 399 

11. Jharkhand 336 

12. Kamataka 986 

13. Kerala 1300 

14. Kolkata Telephones 610 

15. Madhya Pradseh 1048 

16. Maharashtra (Including Goa) 2061 

17. North East-I & II 356 

18. Orissa 652 

19. Punjab 1052 

20. Rajasthan 1653 

21. Tamil Nadu 1310 

22. Uttar Pradesh 2091 

23. Uttar Pradesh West 895 

24. Uttaranchal 326 

25. West Bengal (Including Sikkim) 864 

Total 21878 

Judicious use 01 Defence Lands 

1268. PROF. PREM KUMAR DHUMAL: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there is any Board or Committee to look 
after the land acquistion activities for cantonment and 
other related defence purposes in Ii judicious manner so 
that the acquired lands do not go unutitised; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) As and when the 'leed arises for acquistion 
of land for defence purposes Board of Officers is convened 
to consider the acquiSlion, as per laid down' norms. 
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Incentive. to Defence Inttltutlon. 

1269. SHRI RAKESH SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government has decided to Introduce 
any incentive scheme by with holding over-time allownce 
in defence institutions; 

(b) If so, the details of the scheme; and 

(c) whether the Government proposes to ensure that 
this scheme proves to be and altenative measure in 
meeting the production targets on time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) No, Sir. 

(b) and (c) Does not arise. 

Facllltle. to Beedl Worker. 

1270. PROF. RASA SINGH RAWAT: Will the Minister 
of LABOUR AND EMPLOYMENT be pleaaecl to state: 

(a) whether the Government has conducted any 
survey to Indentlfy the number of beedl workers at present 
in the country particularly in Rajaathan; 

(b) If 50, the detalla thereof, State-wlae; 

(c) the steps taken by the Government to provide 
health, education and housing facilities for beadi workers 
during each of the last three years; 

(d) whether beedi workers working in beed! factories 
are being severely exploited by the factory owners and 
contractors; 

(e) if 50, the details thereof alongwith the action taken 
by the Govemment in this regard; 

(f) whether the Government propose to provide the 
provident fund facility to beadi workers; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRt OSCAR 
FERNANDES): (a) Survey has been conducted In some 
States. A survey with the assistance of State Government 
of RaJasthan was cOnducted for identification of beedI 
workers and i88ue of the identity carda to them. 

(b) The survey of beedI workers In Rajasthan was 
conducted between 20th April 2005 and May, 2005. In 
the survey, 31736 beedi workers were identified. Similarly, 
8urvey of beedI workers In the State of West Bengal was 
carried out in the year 2006, in which 13, 91,510 workers 
were Identified. Survey work In Bihar and Jharkhand was 
intiated In the month of April, 2007, and the work Is still 
in progress. In the State of Madhya Pradesh, the survey 
of beadl workers was conducted In the year 1994-95. 
The remaining State Governments have been requested 
to conduct fresh survey of baedl workers and issue of 
the Identity cards. 

(c) Statement Is enclosed. 

(d) No such Incidence hu been reported .0 far. 

(e) Does not arise. 

(f) The Employees' Provident Fund & Miscellaneous 
Provisions Act, 1952, Is applicable to the beadi workers 
also. 

(g) Under the Employees' Provident Fund Scheme, 
24,57,330 beedi workers are getting benefits as on 
31.3.2007. 

/EI7(/li8hj 

Sub.,dy on Rice 

1271. SHRI RAJAGOPAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government of Anethra Prade8h has 
been requesting the Union GO\Iemment to reduce .ublkty 
on rice given to Below Poverty Line (BPL) families since 
the State Is not able to sholder the same; 

(b) If 50, the detalla thereof and action taken theron; 

(c) whether the Govemment of Andhra Pradesh has 
also been requesting to Increase the quanity of rice given 
to the State; and 

(d) If 50, the reasons for delay In acceding to the 
request of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTlON(DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Armed Forces Medical College In Orl ... 

1272. SHRI TATHAGATA SATPATHY: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the GC"vemment has any propoaal to set 
up a medical college in Ori... on the lines of Armed 
Forces Medical College, Puna; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI AX ANTONY): 
(a) and (b) There is no proposal to open any Armed 
Forces Medical College In Orlsaa on the lines 0: the 
Armed College, Pune. 

Bilateral Cooperation 

1273. SHRI ANANTA NAYAK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has a propaal to initiate 
bilateral cooperation In the field of agriculture with Canada; 
and 

(b) If so, the details of Memorandum 01 Understanding 
(MoU) signed or proposed to be slngned for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
Yes, Sir. 

(b) The proposal for the MoU is atiH under discussion 
with the Candaian side. However, tentatively, the indian 
side has proposed cooperation with Canada for joint 
projects in areas of mutual interst on applied research, 
AgriclJltural Marketing and Technology Management, 
Animal Development and Protection and Fisheries etc., if 
mutually agreed. 

{Tmnslstionj 

A •• I.tance to carpet Industry 

1274. SHRI SUBHASH MAHARIA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government has reviewed the 
performance of carpet industry industry in the country; 

(b) if so, whether the Government proposes to provide 
financial assistance to carpet manufactures for 
development and promotion of carpet industry; 

(c) if so, the details therof, State-wise;and 

(d) the funds allocated for the purpose during the 
Plan period, State-wise and Year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) and (c) Yes, Sir. Government proposes to provide 
financial assistance under Baba Seheb Ambedkar 
H8It8hllp Vlkas Yojana for setting up Facility Centres; 
under Design Technology Upgradation Scheme for 
executing Product Development Programme & Integrated 
Design Development Programme; under Marketing Support 
& Services Scheme for participation In international 
events, etc. to carpert manufacturers for development 
and promotion of Carpet Industry. Further, carpet 
manufacturers/exports are also entitled to avail benefits 
of duty drawback on export grants under MDA Scheme 
for participation in International fairs, exhibitions, study 
tours, publiCity, etc. 

(d) Allocation of funds for the 11th Five Year Plan 
has not beer finalized. Also funds for the schemes are 
not allocated State-wise. 

{EnglitJhj 

New Godwns In Orl ... 

1275. SHRI SUGRIB SINGH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the current storage capcity ,for foodgrains in Orissa 
under various agencies; 

(b) whether' In view of the increased procurement of 
paddy in Orissa the State Government has requested 
the Union Govemment to augment storage capacity for 
paddy in the State; 
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(c) If so, the details thereof and reaC1lon of the 
Govemment thereto indicating' the extent of additional 
capacity sought; and 

(d) the time by which the additional capacity is likely 
to be created? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) As on 1.11.2007 the Food Corporation of 
India (FCI) and Central Warehousing Corporation (CWC) 
in Orissa Region are holding total storage capacity as 
under:-

1. 

2. 

FCI 

CWC 

6.01 Lakh MT 

3.40 Lakh MT 

(b) to (d) No, Sir, However, keeping In view the trend 
of increased procurement of paddy in Orissa, FCI has 
proposed to construct additional storage capacity of 57,500 
MT in the State during the Xlth Five Year Plan (2007-12) 
at the following centers subjeC1 to availability of adequate 
fund and suitable land:-

Mancheswar 10,000 MT 

Jaganathpur 20,000 MT 

DungrapaUi 10,000 MT 

Deogarh 2,500 MT 

Chandbali 5,000 MT 

Baripeda 10,000 MT 

Total 57,500 MT 

Out of the above centers, 3 centres namely 
Dungrapalli Mancheswar and Barlpeda are proposed to 
be taken up in Annual Plan 2007-08, subject to sanction 
of Plan scheme by Govemment. 

Procurement of Aircraft for Indian Navy 

1276. DR. K.S. MANOJ: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government is planing to phase out! 
upgrade the existing Sea Harrier Aircraft of Indian Navy; 

(b) If so, the details thereof; 

(c) whether the Indian Navy has procured MIG-29 
aeries of Naval Aircraft from Russian; 

(d) If so, the details thereof; 

(e) whether the Government is contemplating to 
upgrade the facllites at Naval Aircraft Yard at Kochi; and 

(f) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Contract for limited upgrade of Sea Harrier 
aircraft was concluded with MIs Hlndustan Aeronautics 
Ltd. in March 2005. The limited upgrade is expected to 
be completed by September 2008. 

(c) and (d) Contract for procurement of MiG 29K 
and KUB aircraft was concluded with FSUE RAC MIG 
Russia in January 2004. The aircraft are expeC1ed to be 
delivered by November 2008. 

(e) No, Sir. 

(f) Does not arise. 

New Developmental Scheme. for 
Empowerment of SeIlST. 

1277. SHRI KISHANBHAI V. PATEL: Will the Minister 
of AGRICULTURE be pleaaed to state: 

(a) the details the new developmental schemes and 
programmes being formulated by the Government during 
the Eleventh Five Year Plan In addition to the ongoing 
schemes for empowerment of SCs and STs in the field 
of Agriculture, specifying the nature/scope and target 
groups of such schemes and programmes; 

(b) the amount of funds requisitioned/proposed to be 
requisitioned during the Eleventh Plan from the Planning 
Commission for such schemes/programmes; and 

(c) the details of the funds allocated for such 
schemes/programmes in the Tenth Plan period and 
success achieved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA):(a) 
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The aim of developmental schemes of the Department of 
Agriculture and Cooperation is to increase agricultural 
production and productivity for the farmers in the country 
including SCIST farmers. 16% of the total allocation has 
been earmarked for implementation of the Scheduled 
Caste sub plan for SC farmers and 8% for the Tribal 
Sub Plan for ST farmers. There are provisions lor higher 
subsidy/aasistance for SC/ST farmers in the case of 
beneficiary oriented components in certain schemes. Under 
the newly lauched National Food Security MiSSion, 
allocation to SC/ST farmers will be made proportionate 
to their population in the identified districts. 

(b) An amount of Rs. 54.277 crores has been 
proposed during the Eleventh Five Year Plan to the 
Planning Commission for the schemes/programmes. 

(c) During the Tenth Plan Period an allocation of Rs. 
16,093 crore was made for various schemslprogrammes 
against which an amount of Rs. 14,947 crore (Provisional) 
was utilized. 

Assistance for IT Companies 

1278. SHRI MANORANJAN BHAKTA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has formulated any 
scheme to assist the Information Technology (IT) 
Companies for their innovative ideas for value addition of 
their products; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOL.OGY 
(DR. SHAKEEL AHAMD): (a) Yea, Sir. 

(b) The Scheme entitled ·Support Intemational Patent 
Protection in ElectrQ!,ics & IT (SIP·EIT) has been 
formulated with and objective to support International 
Patent Protection in Electronics & IT by SMEs and 
Technology Start-UP so as to encourage indigenous 
innovation and to recogize the value and capabilities of 
global IP and capture growth opportunities in the area of 
information technology and electronics. The details are 
available at DIT website www.mit.gov.in. 

{Transilltion! 

Development 01 Grazing land 

1279. SHRI PUNNU LAL MOHAL.E: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government is implementing any 
scheme for earning livelihood from the works relating to 
integrated grazing land development in the country, 
particularly in Chhattisgarh; 

(b) if so, the details thereof; 

(c) whether the Chhattisgarh Government has 
forwarded any proposal in this regard; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTRY OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
Government is implementing a Centrally Sponsored 
Fodder Development Scheme, which includes a 
component of grassland development. However, no 
scheme for earning livelihood from the works relating to 
integrated grazing land development in the country is 
being implemented. 

(b) The above mentioned component for grassland 
development seeks to improve degraded grassland and 
provide vegetation cover on problematic soils. Financial 
assistance up to a maximam of Rs. 10 lakhs for a 10 
ha. unit of land is made available. 

(c) No proposal has been received from the 
Chhattlsgarh Government. 

(d) Does not arise. 

Share of Rajasthan Under Baldyanathan 
Revival Package 

1280. SHRI SRICHAND KRIPLANI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the release of the due share to Rajasthan 
under Baidyanathan Revival Package by the Union 
Government is pending; 

(b) if so, the reasons therefor; and 

(c) time by which the amount is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes Sir. 
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(b) The release of due share is pending due to non-
amending of State Cooperative Societies Act as per the 
terms of Memorandum of Understanding (MoU) signed 
with the Government of India NABARD in November, 
2006. 

(c) The amount will be released as soon as the 
State Government amends the Cooperative Societies Act 
and releases its own liability. 

{English! 

Indian Sha... In World Handloraft IIaI'Qt 

1281. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of TEXTILES be pleased to state: 

(a) the place and share of india in the total trade of 
handicraft items in the worid; 

(b) whether the share of India in the trade of 
handicraft items in the world is less as compared to the 
ratio of handicraft items produced in the country; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Government to increase 
the export of handicraft items? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) As per the 
recent study conducted by the Export Promotion Council 
for Handicrafts, the share of exports of Indian Handlcrafta 
In world export Is less then 2% and its place in wortd 
market is 7th. 

(b) and (c) Yes, Sir. The reason for low share of 
exports of Indian handicrafts is due to the fact that the 
products are mainly handierafted and exemplify a high 
degree of craftsmanship leading to lower production 
capacities and weaker supply chain mandgement. Other 
reasons in the regard include: non-existence of distribution 
network in target markets; insufficient showrooms in 
foreign countries and adverisement in print and electronic 
media abroad, etc. 

(d) The steps taken by the Govemment to handicrafts 
include: participation in exhibitions/fairs, organising Indian 

Handicrafts & Gitt8 flUr twioe a year organiaing thematic 
exhibitions, development of innovative value added product 

I 

Development programme, organising programmes for 
pacJ<aging and export procedura, etc. 

Cultivation of BT. Rice 

1282. SHRI N.N.KRISHNADAS: Will the Min~er of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware that some 
private companies have proposed to start cultivation of 
Bio-Technologyl BT rice In certain parts of the country; 

(b) if so, the details thereof; 

(c) whether any private company has got the 
necessary approval to start the cultivation of Bio-
TechnologylBT rice in any parts of the country: and 

(d) if so, the details thereof? 

THE MINrSTER OF STATE IN THE MINiSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION .(SHRI KANTiLAL BHURIA) 

(a) to (d) No private company has been allowed by 
the Genetic Engineering Approval Committee (GEAC) the 
competent authority under the Environment (Protection) 
Act, 1986, to start the commercial cultivation of BT rice 
in the country. However, GEAC has permitted experimental 
field trials on BT rice at 11 location. during Rabi 2007 to 
MIs. Mahar.htra Hybrid ·Seeds Company Ltd. (MAHYCO) 
to generate bio-Safety and other related data. 

Eatabllehment of lalnk ~. 

1283. SHRI HARIBHAU RATHOD: Will the Minister 
of DEFENCE be pleased to state: 

(a) the criteria for setting up of Sainik Schools in the 
States; 

(b) whether any proposal is under consideration of 
the Government to open at least one Sainik School in 
each State; and 

(c) if 80, the details thereof? 
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Salnlk Schools are established on receipt of a apecIflc 
request from a State Govemment agreeing to provide 
land alongwlth funda for the creation and maintenance of 
basic Infrastructure, equipment and facilities besides 
scholarships for the cadets of the States 

(b) There II no proposal under consideration of the 
Govemment. 

(c) 0088 not arise, in view of reply given In (b) 
above. 

rr,.,.,/ionj 
exploitation of Employee. by Banking and 

Insurance Companle. 

1284. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of LABOUR AND EMPLOYMENT be pleased 
to state: 

(a) whether the domestic, foreign banking and 
Insurance companies are hiring the people without any 
contact and thus explotlng them; 

(b) " 80, the detaHI thereof and the reaction of the 
Government thereto; 

(c) whether the such employees engaged In marketing 
of their products are covered under the purview of labour 
laws; 

(d) If 10, the details of the banking and In companies 
found guilty of exploting of such employees; and 

(e) If not, the reuons therefor? 

THE M1NISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (e) As the report received from 
Ministry of Finance, only IIcen.ed Intermedlarl.. like 
agents and brokers can deal with canvuaing and sale of 
Insurance products. Some banks also have been licensed 
as Corporate (Insurance) Agents: The Insurance 
Regulatory and Development Authority (IRDA) takes 
cognizance of any complaints against Insurance 
companie8 for UIe of unIcen8ed intermediaries and takes 
appropriate action. So far, there h.. not been any 
established inatance of any Insurance entity licensed by 
IROA of being found guilty of exploting customers by use 
unlicensed intermediaries. 

Funcll for National Water Development Agency 

1285. SHRI TEK LAL MAHTO: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the National Water Development Agency 
(NWDA) has sought Rs. 250 crore for implementing Its 
scheme during Eleventh Five Year plan; 

(b)if so, the details thereof and reaction of the 
Govemment thereto; 

(c) the details of the viability reports presented by 
the agency; and 

(d) the details of the funds allocated and utilized by 
NWDA during each of the last three Years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV) 

(a) and (b) An amount of Rs. 241 crore has been 
sought for the continuation of NWDA during Eleventh Five 
Year Plan. Out of this an amount of Re. 50 cror. has 
been kept towards DetaIled Project Report (OPR) of new 
links, Rs. 42.80 crore towards Feasibility Reports. Pre 
Feaslbiflty Reports (FRalPFRs) of Intra-State links and 
DPR of Ken-Betwa Link and Rs. 45.20 crores towards 
land buildings & T&P. The balance amount has been 
kept for 8II8bliahment cost. Working Group constituted 
by Planning Commission for the purpose has 
recommended Rs. 290 crore for investigation of Waler 
Resource. Development Seheme by Central Water 
Commission (CWC) and studi.. of Inter basin transfer of 
water by NWDA. 

(c) NWDA affer carrying out various studies has 
IdentIied 30 links (16 Peninsular land 14 Himalayan) under 
National Preapectlve Plan (NPP) for preparation of 
FeaeIMIIty Reports (FRs) Out of these Feuibility Reports 
of 14 links under Peninsular Component & 2 Unks (Indian 
portion) under Himalayan Components have already been 
completed. The details are given In the statement 
enclosed. 
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(d) The details of Grant In aid released to NWDA 
and expenditure incurred by them during the last three 
years Is given below: 

Vear Grants-in-aid 
ReIeued to NWDA 

(Ra. Crore) 

Expenciture by NWDA 
(Ra. Crore) 

2006-07 

21.10 

17.00 

18.n 

21.30 

17.00 

19.11 

+Defference Is on account of Mlecellaneous receIpta due to Bank 
Interest and other revenues. 

Stlltement 

List of WslBr Tl'llnsftlr Unlra Idtlntiflsd for PffIP/Il'lltion 
01 FMsibIIIIy R8pOft$ by MtOA 

Penlnaular Rivers Development Component 

1. Mahanadl (Manlbhadra)-Godavarl (Oowlalawaram) 

link' 

2. Godavari (Polavaram)-Krishna (Vljayawada) Iink-' 

3. Godavari (inchampalll)-Krishna (PulichintaJa) link' 

4. Godavari (InchampalH)-Kriahna (Nagarjunuagar) UnIt, 

5. Krishna (Nagarjunasagar)-Pennar (Somaslla) Ilnkl 

6. Krishna (Srisailam)-Pennar Unkl 

7. Krishna (Alrnattl)-Pennar link' 

8. Pennar (Somaslla)-Cauvery (Grand Anlcut) link' 

9. Cauvery (Kattalal)-Vaigal-Gundar link' 

10. Palbati-KaIlslndh-ChambaI link-' 

11. Darnanganga-Plnjal Ilnk-' 

12. Par-TapI-Narmada Ilnk-' 

13. Ken-Betwa IInk-' 

14. Pamba-Achankovll-Vaippar link' 

15. Netravati-Hernavati Unk 

16. Bedtl-Varda link 

Himalayan Rivers Development Component 

1. Kosi-Meehl link 

2. Kosi-Ghaghra link 

3. Gandak-Ganga link 

4. Ghaghra-Yamuna IInkI (Indian Portion) 

5. Serda-Yamuna IInkl (Indian Portion) 

6. Yamuna-Rajasthan Unk 

7. Rajasthan-Sabarmati link 

8. Chunar-Sone Barrage link 

9. $one Oam-Southem Trlbutarlea of GMga Unk 

10. Manu-Sankosh-Tlata-Ganga (M-S-T-G) link 

11. joglghopa-T18ta-Farakka (Alternate to M-S-T,;,G) link 

12. Farakka-Sunderbans link 

13. Ganga-Damodar-Subemarekha link 

14. Subemarekha-Mahanadl link 

-PriorIty IInka IFR corI1JIeted. 

/Engl/6hJ 

Converalon of Telephone ExolMlngH 

1286. SHRI N.S.V. CHITTHAN: 
SHRI SANAT KUMAR MANOAL: 

Will the Mlnlater of COMMUNICATIONS AND 

INFORMATION TECHNOLOGY be pie"" to .... : 

(a) the number of electronic telephone exchanges 
set up In the country .. on date, S .... wIse; 

(b) the number of telphone exchanges proposed to 
be converted Into electronic exchanges In the country, .. 
on date, State-wise; and 

(c) the funds allocated by the Government during 
the cu.,.nt flanclal year In this ragard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR.SHAKEEL AHMAD): (a) The total number of eIeotroflic 
telephone exchanges set up by BSNL and MTNL .. on 

31-10-2007 is 38,478. The details of electronic telephone 
exchanges Is given In the etatement enclosed. 

(b) An the telephone exchanges have aJready been 
converted into electronic exchanges by BSNL and MTNL 

(c) Does not arise In view of (b) tIboYe. 
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.,.,.",.", 2 3 

CIicItI-..,. dtIMII6 '" tIMctronIc ~ In IhtI 
25. Koikata 551 

51.No. 

1. 

2. 
3. 
4. 

5. 

6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 

15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 

SI.No 

1. 

2. 

3. 

counlly ss on 31-1().2(J(J7 

Name of Circle Number of telephone 
exchanges 181 up 

2 3 

Andamlf\ & Nicobir IsIIfldl 49 
·Ancllra Pradesh 3795 
Assam 597 
Bihar 1209 
Chhattlagam 817 
Gujarat 3220 
Haryana 1231 
Himachal Pradesh 1036 
Jammu & Kashmir 370 
Jharkhand 478 
Kamataka 271S 
Kerala 1238 
Madhya PradHh 2n6 
Maharashtra 4944 

Nor1h East-I 328 
Nor1h East-II 221 
0rIsaa 1157 
Punjab 1547 
Rajasthan 2337 
Tamil Nadu 2085 
Uttar Pradnh (East) 2298 
Uttar Pradesh (West) 972 
Uttaranchal 455 
West Bengal 1385 

26. Chennal 321 

27. Delhi 339 

28. Mumbai 203 

Total 38478 

[Trsnsl8tionj 

Waiting List of Telephone Connections 

1287. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of COMMUNICATIONS 
AND INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of appIleatnts In the waiting list for 
telephone connections in the country as on date, State-
wise and circle-wise; and 

(b) the time by which the Government proposes to 
provide connections to the applicants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (8) The number of applicants 
in the waiting list for telephone connections (in BSNL 
and MTNL) in the country as on 31st October 2007, 
State-wise/circle-wise are given In the enclosed statement 

(b) The pending waiting list for mobile Is only in 
NE II circle of Sharat Sanchar Nigam Limited (BSNL) 
which is expected to be cleared by January 2008. Most 
of ,he pending waiting list for fixed line telephones 
Including WLL (Wireless In Local Loop) is expected to be 
cleared by BSNL by the end of September 2008 
progressively subject to the avaiabitity pf eqUipment. 

i 

WafIng 1., for ~ conn«:Iions in BSNLlMTNL BS on 31st Octobtlr 2tXJ7 

Name of Circle ' Land line WLL GS~ Total 

2 3 4 5 6 

An ..... & Nicobar lelende 347 0 0 347 

Andhra PradeIh 10,365 10,311 0 20,666 

~ 2,328 3,543 0 5,871 

, 
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1 2 3 .. 5 6 

4. Bihar 61,317 0 0 61,311 
5. Chhattisgarh 154 4,026 0 4,180 
6. Gujarat 29,208 0 0 29,208 
7. Haryana 3,780 0 0 3,780 
8. Himachal Pradeeh 17,203 0 0 17,203 
9. Jammu & Kashmir 12,089 0 0 12,089 

10. Jharkhand 1,736 0 0 1,736 
11. Karnataka 32,679 15,532 0 48,211 
12. KeraJa 100.238 3,400 0 103,638 
13. Madhya Prade8h 10,388 82,840 0 73,228 
14. Mahara8htre (Mumbal) 46,946 84,828 0 131,n1 
15. North East-I 586 130 0 888 
16. North East-Ii 1 ,on 0 4,894 5,n1 
17. Orissa 7,954" 18.822 0 24n6 
18. Punjab 232 1,022 0 1,254 
19. Rajasthan 35,087 0 0 35,087 
20. Tamil Nadu (Chennal) 20,094 0 0 20,* 
21. Uttarakhand 208 7,481 0 7._ 
22. Uttar Pradesh (East) 18,8M 4 0 18,938 
23. Uttar Pradesh (We.) 2.787 0 0 2,787 
24. Welt Bengal (KoIkata) 84,137 2,839 0 87,578 
25. Koikata 0 0 0 0 

26. Chenna! 803 0 0 803 

27. Deihl 0 0 0 0 
28. Mumbai 0 0 0 0 

Total 481,108 212,878 4,894 898,678 

{English} (b) If .o, whether the Governrn.d PropoMl to extend 
ESIC facIItiM to the workerl engaged In unorganlMd 

S.tthya Blma Yo)ana for Unorganl .... Worlcerl MOtor under Swulhya BIma Yojana; 

1288. SHRI RAVI PRAKASH VERMA: (c) If .o, the detaIII thereof and guidelines issued to 
SHRI CHANDRA" SHUSHAN SINGH: ESIC In this regard; 
SHRI ASADUDDIN OWAIS!: (d) the time by whleh the MId IICheme is likely to be SHRI ANANORAO V!nt08A AOSUL: 
SHRIMATI SUMITRA MAHAJAN: Implemented; 

SHRI ADHALRAO PATIL SHIVAJIRAO (e) whether the Government has received any 
SHRI K. C. PALLANI SHAMY: cotnt*ntlleuggeltlon. ~rdlng in'adequate medical 

Will the Minllter of LABOUR AND EMPLOYMENT 
facllliel avaiIIbIe in the E I hoepitaIeIdIIperie8 in the 
counIIy; 

be pteased t9 ... : 
(f) , .o, the ..... thereof, Sta18-wIIe; and 

<a> wheth.r the Employe •• State Inturena. 
(g) the ectlon taken by the Govemment in this Corporation (ESIC) 18 providing medical facfltlta to 

workers of orgalnsed sector; regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Yes, Sir. The Employees' State 
Corporation II providing medical facilities to workers 
earning wages upto Rs. 10,000/- per month In the 
organized sector. 

(b) to (d) The Employees' State Insurance Corporation 
In Ita 1401h Meeting held on 11.10.2007 has approved 
the participation of Employees' State Insurance Corporation 
In the Health Insurance Scheme for workers In the 
unorganized sector and amendment In Section 59( 1) of 
Employ ... ' State Insurance Act enabling opening of 
facilltlH In Hoepitala to non-Insured persons on payment 
of .....,. charges. Under this Scheme, Employees' State 
lneur.nce Corporation has IdentHled 90 hospitals au over 
the country (Where there II under utilized capacity), which 
wlH be made available to the workers In the unorganized 
lector under the Health Insurance Scheme. Action will 
be tak8n only on receipt of specific proposals from the 
State Govemment who wlH be Implementing the Scheme 
and would like the Employees State Insurance Hospitals 
fating In the area to act as a health servtce provider. 

(e) to (g) Some complalnts/suggestlone for 
Improvement In the medical facilities are received from 
time to time. The -=tIon taken for Improvement of medical 
t.cflllles In EmploYH8' State Insurance Hospitals are as 
under: 

(I) Modernization & upgradatlon of hospitals by 
providing modem equlpments for diagnostic and 
cHnIcaI services. To facilitate early sanction of 
equlpments for hospitals, Sr. State Medical 
Comml .. lonerslState Medical Commissioners 
have been delegated powers to sanction 
equlpments up to Rs. 15 lacs per unit at the 
State level itBIf. 

(II) Employees' State Insurance Corporation has 
Increaaed the eelUng for providing medical care 
from Rs. 900/- to Rs 1 ,000/- per Insured Person 
family unit per annum w.e.f. 01.04.2007 to 
facilitate State Govemments with more funds to 
Improve medical .ervice. in ESI Hospitals. 
Besides this an eddItlonai Incentive of Ra. 50 
per Insured Person per family unit will be given 
to the Slate Government on fulfilling stipulated 
terms and conditione for Improvement of rnedIcaI 
1Cheme. 

(HI) Employe .. ' State Insurance Corporation is 
incurring total upendIture on conatructIonirepair 
and maintenance of hoepibII buildings at Ita sole 
coet and shartng expendllure on equlpments 
coating above Ra. 250001- per unit out8ide the 
ceiling. 

(Iv) Employee.' State Insurance Corporation has 
Introduced the Scheme of Revolving Fund for 
providing advance/reimbursement for super 
speciality/speciality treatment, purchase & repair 
& maintenance of equipments. 

(v) Tie up arrangements have been made with other 
reputed Govemment/Non Govemment Hospitals 
for providing super speciality services, which are 
not available In SEI Hospitals. 

(vi) Employees' State Insurance Corporation has got 
seven ESIC Hospitals graded by professional 
agencies and the process for grading of other 
ESIC Hospitals has been initiated. 

(vii) The Employees' State Insurance Corporation Is 
in the process of getting hospital ISO 9001-2000 
certification. One ESI Hospital and one ESI 
Dispensary in Delhi have already been granted 
ISO certification. 

(vii) Employees' State Insurance Corporation is 
encouraging computerization and incurs total 
expenditure on provision of computers to ESI 
Hospitals. 

Exee.. Wlthdl"llwal of Foodgl"llina 

1289. SHRI RAGHUNATH JHA: WI! .,. MInlaIer of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be ple88ld to state: 

(a) whether some States have drawn foodgraln from 
Food Corporation of India (FCI) godowns on the basis of 
the enrolment reported Instead of the actual enrolment 
resulting in exc ... withdrawal of foodgralns amounting to 
crore. of rupeea during the last five years; 

(b) if so, whether the Govemment has conducted 
any enquiry into the matter; 

(c) If ao, the details and outcome thereof; and 

(d) if not, the reasons thltrefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) Report No. 11 of 2007 of ComptroHer 
and Auditor General of India hu reported excess issue 
of foodgralns under Mld-day Meal Scheme In Andhra 
Pradesh. On this report, the Ministry of Human Resource 
Development being the nodal Ministry for the Mid-day 
Meal Scheme has been requested to submit a report on 
the ftndInga of the Audit. Response of Ministry of Human 
Resource and Development II awaited. 
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RnMrch on Uvaatock and FI.hari .. by ICAR 

1290. SHRI ASADUDDIN OWAISI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Indian Council of Aricultural Reeearch 
(ICAR) has recommended fast tracking critical l'8I8arch 
on crops, livestock and fisheries to counter disturbing 
phenomenon Impact on Farm Sector; 

(b) if so, the details of recommendationa made by 
the ICAR; 

(c) whether Impact of climate change on crops has 
been undertaken by ICAR In its report to the Govemment; 
and 

(d) If so, the details thereof and future strategy 
chalked out by the Govemment on the recommendations 
of ICAR? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The recommendations by ICAR are:-

1 . Strengthening research on impact assessment 
of climate change on crops, livestock, fisheries, 
and microbes using field and controlled 
environmental facilities and simulation models. 

2. Developing new genotypes tolerant to abiotic: .m 
biotic streses. 

3. Identifying cost-effective mitigation strategies for 
reducing emissions of green house gases 
Including Clean Development Mechanism (COM). 

(c) and (d) Yea, Sir. Preliminary studies indicate that 
increase in temperature and decrease In precipitation due 
to climate change will impact adversely the foodgraln 
production in the country. 

ICARR has already established a network project on 
-Impact, Adaptation and Vulnerability of India Agriculture 
to Climate Change- during X plan for detailed studies on 
the impact of climate change on agriculture. The National 
Agricultural Innovation Project (NAIP) has also identified 
climate change as a thrust area of research. 

[Tmnsmlionj 

Non-lssue of SIM 

1291. SHRI SANTOSH GANGWAR: WHI the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of connections Issued artd withdrawn 
since the direction issued by Telecom Regulatory Authority 
of India (TRAI) on April 1, 2007 in regard to non-issue 
of pre-activated SIM without submitting identity -proof of 
subscribers; 

(b) If so, whether any service provider has violated 
the directions of TRAI to achieve the target" of issuing 
maximum number of connections; 

(c) If eo, the dataUe thereof; and 

(d) the action takenlbelng taken by the Govemment 
against such companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR.SHAKEEL AHMAD): (_) to (d) No such direction was 
Issued by TAAI In this regard. However, It Is found during 
verification procees that SOfTIe of the subscribers have 
been entrolled by mobile service provide ... without proper 
verification. 

Detailed Instructions were Incorprated as license 
conditions, which in/llr-1I1/11 provide that the Service 
providers are required to ensure adequate verification of 
each and every a.tomera before enrolling him .. a 
subecriber. This includes obtaining photograph and copies 
of preecrbed documents for identity proof and address 
proof of the eubecribers. 

In AprU 2006, a special drive was carried out by 
Vigilance Telecom Monitoring (VTM) Cells of Department 
of Telecommunlcatlona (DoT) at Deihl, Mumbai, Channal 
and Hyderabad to check whether the .ervlce providers 
are fully complying with the In.tructlon. regarding 
verification of eubacribers. It was observed· that all the 
operators In th... cities are not fully complying with the 
lnatructlone issued in regard to verification of .ubecrlbe .... 
Baaed on the observations of epecIai drive, directions 
were iuued to concerned aervice providers to dlaconnect 
.uch connection. that have been provided withoU1 proper 
verification. 

As per the Instructione dated 22.11.2006, service 
providers were required to re-verify their existing stb8Criber 
baee by March 2007 and there shall not be any 
connection wor1<ing after 31.03.2007 In the Licensee's 
networ1< without having subscriber Information duly verified. 
As per reports received from mobUe service providers 
and their AssociatIone, 9.46 lakha (approx.) telephones 
have been disconnected on this account. 
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SpecW cIItver8 were conducted In AprIl and May 2007 
to audit the ltatul of aublcrtber verification carried out 
by the mobile operators on sample bas •. The auditing of 
the .ubacrlbe,.' Identity verification Is a continuous 
proceee. 

Routine checka, in this, regard, are carried out by 
DOT through ita Vigilance Telecom Monitoring (VTM) Calls 
In all Service ar.... Based on their observations, 133 
show cause notices have been laaued in six months to 
the concemed service providers, wherver dlscrepancieal 
defIcIencle8 were noticed, for Impoaltion of pen-'ty which 
Is to be levied atter following due procedure. 

/EfI{J/II$II} 

Food Security Scheme 

1292. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pIeued to state: 

(a) the detaIIa of the schemes to ensure food security 
In India; 

(b) whether .arne dietrlcta have been Identified for 
epecIaI relief under food aecurlty mission; 

(c) whether none of the districta In Kerala have been 
found to be eligible for Central help under the said 
scheme; 

(d) If 80, the reuona therefor; 

(e) whether the Government of Kerala has made 
epecIai requests for including some districts for special 
consideration In thII regard; and 

(f) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) A Centrally Sponsored Scheme -National Food 
Security Miasion (NFSM)- has been la~nchedln 305 
identified districts of 16 States from Rebi 2007 -os with 
an aim to achieve additional production of 1 0 ~Ion 
tonnee of Rice, 8 million tonnes of Wheat and a .n.lIItion 
tonnea of P..tlles by the end of Eleventh Plan (2011-12) 

(c) and (d) In KeraJa only on district viz. Paleldcad 
was found to be eligible for inclusion under NFSM-Rice. 

However, due to administrative reasons those States in 
which iess than five distrcts were qualifying the criteria, 
have not been included under National Food Security 
Mission, as it would require creation/identification of 
autonomous agency, project management team and 
related formalities. 

(e) and (f) The Govemment of Kerala has requested 
for inclusion of the State under NFSM. 

{Translation} 

UtIlisation of Water R ••• rvolra 

1293. SHRI TUKARAM GANPATRAO RENGE PATIL: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether many water reservoirs in the country are 
not being used for the last decade; 

(b) if so, the details thereof, State-wise; 

(c) if not, the reasons therefor; and 

(d) the steps taken to utilize water reservoirs 
aIongwith the suocess achieved during the last three years 
as a result thereof? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) Mostly, the water resovolrs are owned 
by the State Governments and maintenance and operation 
of reservoir is within the purview of Government/reservoir 
owners. However, Central Water Commission monitors 
storage position of 81 important reservoirs in the country 
on weekly basis. 

NU+ small water bodies such as lakes, ponds 
and simil8r structura have fallen into disuse over the 
years due to various reasons. For revival of these small 
water bodies, Ministry of Water Resources in January 
2005 approved a pilot Scheme - National Project for 
Repaif Renovation & Restoration of Water Bodies Directly 
Linked to Agriculture- for implementation during the 
remaining part of Xth plan. Under the scheme, wor1<s in 
1908 water bodies have been taken up 26 districts in 15 
States a Cost of As. 299.92 erora. 
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{Englishl 

Short.. of Foodgl1llnl 

1294. DR. M. JAGANNATH: WiH the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Govemment i8 aware of the findings of 
Food and Aglrculture Organisation (FAO), that the world 
win face a severe shortage of fooctgraine due to lower 
foodgrains production In 2008 and that India would be 
worst affected; 

(b) If 10, the reaction of the Govemment thereto; 
and 

(c) the policy of the Govemment in thle regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) In the Food outlook brought out In earty November 
2007, the Food and Agriculture Organization (FAO) haa 
forecaated among other things that the global cereal 
atock8 by the close of the seasons ending In 2008 are 
expected to remain at 427 mllUon tonnes. With regard to 
India, FAO hu llated that among varlou8 countries, the 
Inventories of wheat are antlcpated to Inceue In only a 
few CUM, notably In India. Thll Ie mainly due to a rtse 
In thI8 year'1 production and large Importa before the 
etart of the .. uon. With regard to paddy, FAO hu 
fcncuted large aJ)aolute gains In production In countries 
like India. 

(c) To Increaae production of rice, wheat and puIIea, 
initiative. have been taken by launching National Food 
Security Mluion (NFSM) and Ruhtry KrI8hI VIkM Yojana 
(RKVY) with an objective to Incent1ve8 the StatM to 
Increase public inveatment in agriculture & allied aectora. 
Under NFSM, It Is propo .. d to enhance the production 
of rice, wheat and puI ... by 10 mflUon, 8 million and 2 
mllUon tOM" respectively by 20011-12 

Scarcity of Water 

1295. SHRI PRAKASH B. JADHAO: WII the Minister 
of WATER RESOURCES be pIea8ed to etate: 

(a) whether there 18 acute water ehortage in VIdarbha 
RegIon of Maharuhtra and particulalty in mora than 500 
villages in Nagpur district; 

(b) whether this problem of water Ihortage II likely 
to tum WOrN during the coming eummer; 

(c) If 80, the details thereof; and 

(d) the ltepa taken by the Union Government to 
Improve the situation of water supply thereon war footing? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) As per the available Imformatton In 
reapect of the reaervolra being monitored by Central Water 
Comml88ion, the position in respect of two reservolra, 
namly Yeldarl and Panch (Totladoh) located In Vidarbha 
region indicates that the total .torage In the two reeervolra, 
.. on 16.11.2007 II about 1.12 BillIon C&j)Jc Metre (SCM) 
which Ie about 92.58% of the average of lut ten yeara. 
Water being a etate 1Ubject. approprate meuuree relating 
to water management .. undertaken by the reapectIve 
State Govemment agenclea. 

R ... rch on Food ProcIucte tor J ... na 

1296. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of DEFENCE be pIeaeed to etate: 

(a) wheth.r the D.fence Relearch Development 
Organlaatlon (DRDO) hu made I'8I88I'CIh In production 
of protein rich food for the Jawana poeted in remote 
parts of the country; 

(b) If 80, the typea of va~ food pr0duct8 developed 
by the DRDO from 2006-07 onwards; 

(c) the dMaII of various food production unItI eJCIdng 
In varioue parte of the country .. on date; and 

(d) the lunda allocated for 8UCh re ... rch wor1c to 
DRDO during 2006-07 and 2007-oe? 

THE MINISTER OF DEFENCE (SHRI A. K. 
ANTONy): (a) Y .. Sir. Defence Food Reaeardl Laboratory 
(DFRL) a laboratory of Defenoe R .... rch and 
Development Organisation (DRDO) located at Myaore, hal 
developed protein rich food products for Jwans po8ted In 
remote parts of the country. 

(b) Types of various food products developed by 
DRDO from 2006-07 onwards are: 

Protein rich instant Pulav (17.2% protein) 

Protein rich /natant Kh/chdl (18.8% protein) 

Protein rich /natant Upma (18% protein) 
Protein rich /natant Soojl Halwa 8.5% protein) 
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(c) Technology for production of protein rich product 
"Nutri Food Bar" (protein 16%) has been transferred to 
Mis Yamuna Roller Flour Mills. Trichur. Kerala and 
MIs India Sweet Co.. Chennai. where... technology for 
production of "Egg protein rich biscuits· (protein 20%) 
has been transferred to MI, Oster Foods Pvt. Ltd. Trichur. 
Kerala. 

(d) A total of Rs. 15 lakh was allocated during 2006-
07 and 2007-08 for the research work on production of 
protein rich food. 

(Translation) 

Cattla Survey 

1297. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government conducts livestock 
census on regular basis; 

(b) if ao. the year in which livestock census was last 
conducted; 

(c) the number of caUIe eapecIaIly mUch and cross 
breed recorded In the country; State-wlae; 

(d) the atape taken/proposed to be taken by the 
Government to Increase the number of llveatock and also 
to Improve their brMCI; and 

(e) the time by which the next ceneus Is Hkely to be 
conducted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes. 
Sir. 

(b) The last UVastock census was conducted In the 
year 2007 with reference date .. 15th October, 2007. 

(c) CompHation of the data of Livestock Census 2007 
Is under process. Provlalonal results on number of 
livestock from this census will be available during the 
year 2008. However. State-wl.e number of cattl •• 
crossbrQed and milch in the country as per the Census 
conducted in 2003 is given in the statement enclosed. 

(d) Apart from the scheme being Implemented by the 
respective State Gcwemments. the Department of Animal 
Husbandry. Datrino and Fisheries has been supplementing 
the eiforts of the State Governments by way of the 
following schemes for Increasing livntock numbers and 
also to improve their breed: 

(i) National Project for Cattle and Buffalo Breeding. 

(ii) intensive Dairy Development Programme. 

(III) Assistance to States for Control of Animal 
DIseases. 

(Iv) LIvestock Insurance Scheme. 

(v) Conservation of Threatened Livestock Breeds. 

(e) The next census is likely to be conducted during 
the year 2012. 

StIlt.",.", 

TDIJII NumbtIr 01 c.taP. CIos8iNNd & milch CiIItJtI _ ptI.' 2003 c.nstJs-Sttl.wiH 

S!.No StatealUTa Cattle 

Total Crossbreed Milch 

2 3 4 5 

1. Andhra Pradesh 9300 1107 2409 

2. Arunachal Pradesh 458 13 116 

3. Aaam 8440 440 2195 

4. Bihar 11729 1274 3408 
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2 3 4 5 

5. Chhattlegrh 8882 253 2379 

6. Gos 76 12 23 

7. Gujarat 7424 639 2437 

8. Haryan8 1540 573 572 

9. Himachal Pradesh 2236 6n 812 

10. Jammu & Kashmir 3084 1320 1141 

11. Jharkhand 7659 145 1899 

12. Karnataka 9539 1602 3404 

13. Kerala 2122 1735 943 

14. Madhya Pracleah 18913 317 5840 

15. Maharaahtra 18302 2n6 4921 

16. Manlpur 418 89 101 

17. MeghaJaya 767 23 229 

18. Mizoram 36 9 11 

19. Nagaland 451 243 137 

20. Orissa 13903 1063 3621 

21. Punjab 2039 1531 864 

22. Ra;aathan 10864 464 4483 

23. Sikkim 159 80 60 

24. Tamil Nadu 9141 5140 3694 

25. Trlpura 759 57 240 

26. Uttar Pradesh 18511 1834 5544 

27. Uttaranchal 2188 228 894 

28. West Bengal 18913 1119 5782 
29. A & N Islands 84 13 21 

30. Chandlgarh 6 5 4 

31. o & N Haveti 60 11 

32. Daman & Diu 4 0 

33. Delhi 92 58 64 

34. Lakshdweep 4 2 2 

35. Pondicherry 78 63 35 

All India 185181 24888 58087 

Note:-1. ToIIIII may not tilly due to rCU1dIng up of tIgures In 1houIIInd. 
Source: c.n.u. ..... received from the s... GcMIrrvnenIs. 
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Loella to Weave,. 

1298. SHRI HARIKEWAL PRASAD: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment has provided low Interest 
loan facilities to weavera of the country; 

(b) if so, the details thereof; 

(c) the quantum of loan amount provided to weavers 
during each of the lut th.... yea,. and thereafter, State-
wise; 

(d) whethftr the targeted beneficiaries are facing 
dlfflcultl.. in availing theM loans; 

(e) If 80, whether any complaints regarding 
dl8crlmlnatlon In providing loan to weave,. have alao been 
received by the Govemment during the aald period; and 

(f) if 80, the corrective steps taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) No, 
Sir. 

(c) Working capital and term loans outstanding of 
Cooperative Banks and RRBs against handloom weavers 
and Primary Handloom Weavers Cooperative Societies a 
(state-wise) are given In statements I & " reapectlvely. 

(d) to (f) Handloom Cooperative Society suffer from 
two problems in accessing credits. ArsUy, the cost of 
credit is on the higher side. Secondly, credit to handloom 
cooperatives have been chalked because of debt 
overhead. Availability of adequate credit flow Is critical for 
the survival of handloom sector. Consequently, • 
Draft Committee on Non-Plan Expenditure (CNE) note 
has been prepared which Is consideration of the 
Govemment. 

wonting CIIpIt4I WId r."" £011116 (outstsnding) Co-op blinks (118 on 31.3.2007) 

SI.No 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

Name of the Stata 

2 

MahaIIIhIrI 

ChhaIIiIgIrh 

Ha;yana 

GujaraI 

Mizoram 

Kerala 

Jammu & Kalhmlr 

New Delhi 

Orilla 

Tamil Nadu 

Poundichefy 

West Bengal 

Wortdng Term 

3 4 

10.88 0.00 

158.78 0.00 

166.87 

72.57 0.19 

0.00 100.12 

16.56 

0.00 167.70 

Total Wortdng Term Total 

5 6 7 8 

10.68 859.82 1.28 861.10 

158.78 152.96 0.00 1052.96 

185.87 0.00 0.00 

72.76 156.43 16.45 172.88 

100.12 0.00 0.00 

0.00 15581.64 359.69 15941.33 

16.56 0.00 0.00 0.00 

0.00 356.25 0.51 356.76 

167.70 12303.74 0.00 12302.74 

26837.23 430.93 27268.16 

307.08 22.24 392.32 

7693.89 158.32 7852.01 
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2 3 4 5 6 7 8 

13. Assam. 0.00 82.50 62.50 

14. Bihart 0.00 208.51 208.51 

15. Punjabt 11.02 11.02 33.51 5.46 38.96 

16. Nagalanell o.e4 15.42 16.36 8.72 29.00 37.72 

17. Meghalaya' 12.11 12.11 0.00 

18 Manipurt 31.35 31.35 49.88 49.88 

18. Uttaranchalf 0.04 0.04 0.00 

20. Kemataka. 522.12 0.59 522.71 172.19 172.19 

21. Andhra Pradesh. 0.00 18879.n 18679.77 

22. Tripura' 0.00 15.09 15.09 

23. Madhya Pradesh' 0.00 251.88 251.88 

24. Himachal Pradeshl 18.00 18.00 481.84 17.80 479.44 

25. Rajasthanl 6.80 6.80 11.71 0.07 11.78 

26. Uttar Pradesh. 0.00 2847.82 2847.82 

Total 801.05 509.91 1310.96 87951.06 1041.74 88992.80 

1# Data relate to 31.03.2006 

.. ,.",.", U 

W~ CspiI8l and rBnn LOMIS (~IIJ-RRa. 1M on 31.3.2007) 

Hancloom weavers Primary weavers co-op IOCieIies 

Sr. No Name of the state WoItcing Team loin TOIl! WorkIng Total loin Total 
CapItal l.D8III 011 as on CapillI IoanI 011 as on 

oIsason 31.3.2007 011 88 on 31.3.2007 
31.3.2007 31.3.2007 

2 3 4 5 8 7 8 

1. Gujarat 7.91 17.88 25.57 Nil 

2. Kerata 9.11 1.41 10.52 Nil 

3. Janunu & KuhmIr 0.00 0.41 0.41 NN 

4. Anctva Pradesh 12.39 67.08 78.47 Nil 

5. Alum 76.98 419.67 486.65 Nit 
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2 

6. Karn.taka 

7. Oriaaa 

8. Weet Bengal 

9. Chhattlegartl' 

10. Blhart 

11. Punjabl 

12. NagaJandf 

13. Manlpur' 

14. Uttaranchal' 

15. Himachal Pradesh' 

3 

413.52 

16.69 

234.78 

16.57 

46.88 

2.27 

14.60 

4 5 6 7 8 

698.12 1111.64 Nil., 

9.85 26.54 NH 

165.45 400.23 Nil 

0.22 16.79 Nil 

93.06 139.92 Nil 

35.14 35.14 Nil 

3.41 5.68 Nit 

14.60 Nil 

2.98 2.98 Nil 

90.83 90.83 Nil 

16. Rajasthan, 32.75 191.44 224.19 Nil 

17. Mizoram' 6.37 35.54 42.27 Nfl 

18. Uttar Pradeahl 

Total 891.16 

, Data relate to 31.03.2006. 

[Eng'IM} 

Trend' of EPF Share 

1299. SHRI MADAN LAL ·SHARMA: WIH the Minister 
of LABOUR AND EMPLOYMENT be pleased to etate: 

(a) whether the empIoyee8 quitting one company to 
Join other compales find It difficult to tranafer their 
Employees Provident Fund (EPF) share In MOther account 
due to non-cooperation by the companlee they quit; and 

(b) If 80, the mechaniam available to redreeI their 
grievance? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES):(a) and (b) Tl1lIl8fer of Provident Fund 
amount of a member is effected In accordance with the 
provlaiona of the Employeea' Provident Fundi Scheme, 
1952. 

On jot.lIng a new eetabIiahment a member Is required 
to submit an application to the Pf8Mnt employer in 

1.27 1.27 Nil 

1833.54 2724.70 Nil 

preacribed form for transfer of balance of Provident Fund 
who will 8ubmit the same to the Regional Commiaaioner 
under wh08e jurl8cllctlon the previous establishment is 
situated. In other words, the transfer application form is 
to be 8ubmitted to the present employer for onward 
tranamlaaion to the Cornmlaaioner by whom the transfer 
Is to be effected. 

A Public Grievance Handling Machinery exists at 
Employees' Provident Fund Organisation. On receipt of 
any grievance, appropriate action Is taken for redressal 
thereof. 

/T,.,.lionj 

Agriculture' Land 

1300. SHRI MAHAVIR BHAGORA: 
SHRI K. SUBBARAYAN: 
SI-IRI RAKESH SINGH: 
SHRI HITEN BARMAN: 

Will the MInister of AGRICULTURE be pleased to 
state: 
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(a) whether the average agricultural land holding has 
been on a constant decline in the country; 

(b) if so, the details thereof; 

(c) whether increasing urbanization has pOsed the 
crisis of non-availability of cultivable land in the country; 

(d) whether starvation like situation Is arising for the 
farmers due to increasing commercial activities on the 
cultivable land in the country particularly in West Bengal; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to save the 
cultivable land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANT I LAL BHURIA): (a) 
to (c) As per available estimates, the average size of 
operational land holding has reduced from 1.41 ha in 
1995-96 to 1.32 ha. In 200-01 in the country. The 
availabHIty of agricultural land Is decreasing mainly due 
to increase in population and diversion of agricultural land 
for non-agricultural purposes such as urbanization, roads, 
industries etc. 

(d) and (e) As per the Seventh Schedule of the 
Constitution of India, land falls under the purview of State 
Government. No report from the States is received 
regarding starvation like situation arising for the farmers 
due to increasing commercial activities on the cultivable 
land. State Government of West of Bengal have specially 
reported that there is no starvation like situation in the 
State arising for the farmers due to increasing commercial 
activities on the cultivable land. 

(f) Government of India is Implementing a Centrally 
Sponsored Programme of State Land Use Boards (SLUBs) 
through Macro Management of Agriculture (MMA). Under 
this programme, SLUB has been constituted in each State 
and State Governments have been adviaed to take 
appropriate steps for scientific use of land and also to 
ensure prevention of divel'llion of agricuttural land for non-
agricultural JM'POI88. In case of West Bengal, there is 
restriction of conversion of agricultural land under West 
Bengal Land Reform Act, 1955. 

Government of India is also implementing various 
Watershed Development Programmes, namely, (1) National 
Watershed Development Project for Rainfed Areas 
(NWDPRA), (ii) Soil Conservation for Enhancing the 
Productivity of Degraded lands in the Catchments of 
Rivers Valley Project and Floor Prone River (RVP & FPR). 
(iii) Reclamtion of Alkali Soil (RAS) (iv) Watershed 
Development Projects in Shifting Cultivation Areas 
(WDPSCA), (v) Drought Prone Area Programme (DPAP), 
(vi) Desert Development Programme (DDP) (vii) Integrated 
W&ateland Development Project (IWDP), (viii) Watershed 
Development Fund (WDF) and (ix) Externally Aided 
Projects (EAPs) for development of degraded lands In 
the country. Under these programmes, alnce inception 
upto X Five Year Plan, an area of about 50.83 million 
ha. of degraed lands have been developed. Parts of such 
developed lands are also brought under cultivation to 
maintain balance in different types of land uses, 

{English/ 

Boost In Outeourclng 

1301. SHRI BADIGA RAMAKRISHNA: Will the 
Miniater of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether Hyderabad is the second moat 
outsourcing destination in the world; 

(b) if so, the details thereof along with the areas 01 
outsourcing from Hyderabad; 

(c) whether the Government Is giving to further boost 
the outsourcing from Hyderabad; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
INFORMATION TECHNOLOGY (DR. SHAKEEL AHMAD): 
(a) and (b) Aa per Softwere Technology Parks of India 
(STPI) Hyderabad is considered on among the most 
attractive outsourcing destinations, the outsourcing areas 
include offshore development. BPO, KPO, AnImation 
Gaming & Engineering Design. 

(c) and (d) To further boost the outsourcing revenue 
across the country. Government of India under STP 
scheme is giving the incentives which include. tax holiday 
duty exemtlon for procurement of capital goods, 
reimbursement of Central Sale Tax (CST). 
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InoreMe In T.a.oen.tty 

1302. BHRI REWATI RAMAN SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pIeued to state: 

(a) the teJe.denaity of each of the four mega cltie& 
88 compared to the other similarly placed cities 88 well 
88 the position of India via-a-via other countries of the 
world; 

(b) whether In lOme countries local calls are not 
charged; 

(c) If 10, the details theraof; and 

(d) the etepa taken by the Government to increue 
the tele-denalty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The tele-denalty of India 
and each of Ita four mega cItI .. , .. on 31st October 
2007, is .. follows. 

AHlndla 

DeIhl 

Mumbal 

22.52% 

100.73% Chennal 

74.66% Kolkata 

91.13% 

54.77% 

The International Telecommunication Union (ITU) does 
not maintain city-level tele-denelty data. However, 88 per 
ITU. ItatiIica report of December 2006 (latest available) 
the tele-denetty In lOme of the countries of world 18 as 
glvenbelow: . 

Pakistan 25.32% 

Sri Lanka 34.89% 

China 62.62% 

South Africa . 81.57% 

BrazU 67.83% 

Bangladesh 14.03% 

Melelves 98.76% 

Indonesia 34.87% 

EgyDt 38.19% 

Ruasia 111.57% 

(b) and (c) No such Instance has been found. 

(d) The steps taken by the Govemment to increase 
the tele-denslty are as follows: 

(i) A non-lapsable Universal Service Obligation Fund 
(USOF) has been set up to provide support for 
expansion of telecommunication services in rural 
and remote areas. Both public and private 
sectors licensees are eligible for such supprort. 

(ii) A scheme has recently been launched by USO 
Fund to provide subsidy support for setting up 
and managing7871 number of Infrastructure sites 
(towers) spread over 500 districts in 27 States. 
About 2 lakh villages are likely to covered under 
this scheme. 

(iii) Large-scale deployment of WLL network in the 
country has been planned by Bharat Sancher 
Nigam Limited (BSNL) 

(Iv) BSNL Is now laying cables upto 5 Kms of 
exchanges against the earlier standard of 2.5 
Kms. 

(v) BSNL Ie expanding its GSM network to provide 
cellular connections. 

(vi) In addition private operators are also providing 
telephones In the country. 

Coat of Cotton Product. 

1303. SHRI G.M. SIDDESWARA: Will the Minister of 
TEXTILES be pleased to state: 

(a> the steps being taken by the Government to 
reduce the cost of coHon products to make them 
competitive in the world market; and 

(b) the cost of different cotton products like yam 
cloth and garments In comparison to world producers of 
different countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELM~GOVAN): (8) The 
important atepI taken by the Government to reduce the 
coat of cotton products to make them competitive in the 
world market are furnished in the statement enclosed. 

(b) Govemment does not maintain this Information. 
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IrnpoIMnt 8ItIpS r.kIIn by 1M Govtlfl'1l1lllf1f frJ IfIduotI 
IhB cost of cotton pnxAJc/JI 

(I) To improve productivity and quality of cotton for 
manufacture and export of competitive 
downstrem textiles product., Government 
launched the Technology Mission on Cotton 
(TMC) The Mlaslon hu achieved SUCC888 in 
Increasing productivity and reducing 
contamination through the upgradatlon of cotton 
mat1c:et yards and the modemlaatlon of Ginning 
& Pl'8I8ing facto .... 

(II) The Technology Upgradatlon Fund Scheme 
(TUFS) was launched to facilitate the 

. modernisation and upgradatlon of the textilea 
industry in the organised and unorganized 
sectora. The Scheme wu further fine-tuned to 
attract rapid inv .. tments in the targeted sub-
sectors of the textile. Industry. The caet of 
INIChInery w.. sought to be brought down by 
reducing the customs duty on Imports 

(iii) For the speedy modernisation of the textiles 
proceaetng sector, Government introduced, w.e.f. 
20.04.05, a credit Hnked capital subsidy scheme 
o 10% under TUFS, In addition to the existing 
5% interest rembursement. 

(Iv) To provide the textiles industry with wortd-class 
infrastructure facilities to set up their textiles units 
that would meet International environmental and 
social standards, a Public-Private Partnerahlp 
(PPP) based Scheme known .. the ·Scheme 
for Intergrated Textile Park(SITP)· wee Introduced 
In August 2005 

(v) In 2004-05 Budget. the entire teJCllIee Hctor, 
except for man-made fibre and filament yam, 
was provided optional exemption from exe .. 
duty. 

(vi) To facilitate the import of state of the art 
machinery to make Indian products intematlonaly 
competitive In the post quota regime, In the 
Budget for 2005-06, the customs duty on textiles 
machinery was brought down to 10% . Only 23 
machinery Items appear in List 49, which attract 
a Buic Customs Duty (BCD) of 15%. The 
conceaalonal duty of 5·"" continues on moat 
machinery items. 

(vii) In the Budget for 2005-06, 30 knitting and 
knitwear Items were de-reserved. This would 
facilitate the eetting up of large sized rnodemIzed 
unitt to meet the Intemational competition. 

(viii) Government launched the Debt Restructuring 
Scheme w.e.f. Sep., 2003 with the principal 
objective of permitting banks to lend to the 
textiles sector at an 8-9% rate of Interest. 

(ix) Government has &Howed 100% Foreign Direct 
Investment In the textiles sector under the 
automatic route. '_,'fI ' 

(x) Government has de-re.erved the readymade 
garments, ho.lery and knitwear from the SSI 
.ector so that large scale Investment I. 
encouraged In theee HCtOI"l. 

Natlol ........... fIIl •• 1on 

1304. DR. ARUN KUMAR SARMA: WID the Minister 
of AGRICULTURE be pleased to state: 

(a) the Implementation status of National BamDOo 
MIaIIon In the country with ~ refe/WlCe to the North 
Eastern Region; and 

(b) the target HI for lie Implementation In AsIam 
during the Eleventh Plan period Indicating the location-
wl.e Non-Governmental Organl8atlon. (NGOs) and 
Government agencies Mort lilted for execution of the 
mIaaIon's programme aIongwith apeclfic wot1c: Il8;8lgned to 
them and amount sanctioned for the purpo8e? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA)i(a) 
The Department of Agriculture & Cooperation, Government 
of India, Is Implemening a Centrally SponlOred Scheme 
on NatIonal Bamboo Mluion In the country, Including 
North Eastern Region. 

(b) A atatment ahowlng phyeical and financial targets 
approved under National Bamboo Mi8slon for 
Implementation In Alaam during 2007-08 of the Eleventh 
Plan period 18 enclosed. The programme will be 
implemented by the State Government through Its Forest 
Development Agencle8 (FDA) in the fore.t area where .. 
the Bamboo Development Agencies (BOA) will implement 
the programme In non-forest area. 

In addition, an amount of Rs. 149.38 lakhs has been 
approved for the Cane and Bamboo Technology Centre, 
Guwahati, an NGO, (a dMipted agency for Bamboo 
Technical Support Group). under the National Bamboo 
Miasion, for carrying out Mission's activities such as 
Imparting of training to farmerslfield functionariesl 
entrepraneura, certification of planting material, participation 
In Trade Fan and innovation Interventions in plantation! 
handicrafts sector. 



279 NOVEMBER 28, 2007 . ItJ '11oP ... 280 

Physical and Financial Ta~18 Appro_ lor IhtI SIMI of AIIwn 
uflfMr National Bamboo Mission dulfng 2007.(J8 

SI.No Components Rate Phyaical Finanel .. 
(As. tHa.INo.) Target Target 

1. Centralized Nurseries in public sector (In nos) 27.3 4 10.92 
2. Centralized Nurseries in private sector (in nos) 0.88 2 1.36 
3. Kisan Nurseries in public sector (in nos.) 0.065 
4. Kisan Nurseries In private sector On n08.) 0.065 10 0.85 
5. Mahila Nurserie. in public sector (in nos.) 0.065 
6. Mahila Nurseries in private sector (in nos.) 0.066 10 0.85 
7. Ti88ue Culture units in public sector (in nos) 21.00 
8. Tlaaue Culture units in private sector (in noe) 10.50 
9. Certification of planting material (in nos) PB 

10. Plantation in foreat areas (in ha.) 0.25 2200 275.00(50%) 
11. Plantation In non-forest areas (In ha.) 0.08 1000 40.00(50%) 
12. Improvement of existing stock (in ha) 0.08 1580 128.40 
13. Training of farmers within states (in hal 0.0152 1200 18.75 
14. Training of farmers outside states (in nos.) 0.026 400 10.00 
15. Training of field functionaries (in nos) 0.08 360 28.00 
16. Demonstration of Technology (in nos) 0.10 80 8.00 
17. National Level (In nos) 5.00 
18. State level (in nos) 3 1 3.00 
19. DlatrIc:t level (in nos) 1.0 27 27.00 
20 Pest and Diee... Management (in hal 0.002 500 0.92 
21. Micro-Irrigation (in hal 0.20 
22. Post Harvest Storage & Treatment Facilities (in noe) ps. 1 20.00·· 
23. Participation in Domestic Trade Fairs (In nos) PB 2 7.50 
24. Participation in Intematlonal Trade Fairs (in nos) 7.5 
25. Innovation Interventions, (in nos) PB 
26. Market Survey 
27. Bamboo Wholesale & Retail Mal1<etl PB· 6.33-
28. Evaluation and Monitoring PB· 9.00·· 

Sub-Total 692.48 
29. Consultancy Services 1.5% 8.88 

Total 601.36 
(-) •• 34.&4 

566.52 

• Approved Subject to Submlaslon of detailed Proposals. 
"The amount will be released on receipt of respective propoaaIs of the Sta ... 
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PromotIon of AgrIcultural Growth THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

1306. SHAI BALASHOWRY VALLABHANENI: WI8 the MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
Minister of AGRICULTURE be pleued to state: PUBLIC DISTRIBUTON (SHRI KANTI LAL BHURIA): (8) 

and (b) Aa per the data complied by Central Statistical 

(.) whether In several Stat.. the contribution of Organization (CSO), the State-wise ~tage ahare of 

.grlculture to Grou DomeetIc Producta (GOP) growth In .gricuIture and allied Hdor in the Groas State Domestic 
Product (GSDP) as well as the growth in percentage 

negative or near zero; ahare of .griculture & allied secto... In ~SDP for ~.".,~t 

(b) If 10, the details thereof, Stat.wiIe; and 
three ye .... Ia given In the table below. ~~"'" ':: 

State-wise Percent.ge ahare of Agriculture & ~;i\; 
(c) the steps propoaed to be t.ken to promote Sector In GSDP and Growth In ahare of Agti. & Allied 

agricultural growth In all the Statee In the country? Sectors of GSDP. 

At eonstant Prices (.t 1999-2000 prieN) 

SI.No StItA'UT. %ShIN 01 AgIIcuIIure & AIIId Sector Growth in % IhaM 01 Agri. & AIIiId 
In GSOP SectorI In GSOP 

2OQ3.04 2004-05 20()5.()8 2OQ3.04 2004-05 I 
:m5.()6 

2 3 4 5 8 7 8 

1. MIn PIIdIItI 28.78 m.11 25.80 5.37 -2.41 -1.20 

2. AnnIchaI PIIIdIIh 28.89 23.42 22.98 -8.22 -13.23 -1.98 

3. ~ 29.70 28.92 29.21 -4.25 -2.82 098 

4. BihIr 32.09 32.82 29.38 -12.81 2.27 -10.47 

5. Jhaltchlnd 18.94 15.80 15.33 -4.04 -7.91 -1.71 

6. Gal 10.87 9.81 9.53 4.16 -11.98 -o.BO 

7. GujIrat 18.98 18.19 18.27 21.88 -14.86 12.87 

8. Hlrylni 28.12 25.32 22.88 -o.SS -4.86 -9.M 

9. .. mechel PrIdNh 25.68 25.28 23.91 3.17 -1.58 -5.43 

10. J&K 31.58 30.38 N.A 3.52 -3.79 N.A 

11. KImIIIka 18.37 18.18 19.48 -15.51 8.28 -2.03 

12. KerU 17.56 18,94 15.81 -7.30 -3.50 -6.89 

13. MIIIria PrIdIIh 28.28 28.21 28.23 22.73 -7Z7 0.09 

14. 0IhIlIiIgIJtI 23.48 20.49 22.74 20.03 -12.88 10.98 

15. MIhInIIhtra 14.91 13.02 12.71 1.12 12.64 -2.38 

18. MInIpur 29.22 25.70 23.78 3.72 -12.03 -7.41 

17. Me;1IIIya 21.41 20.55 21.00 -4.M 4.01 2.22 
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2 3 4 5 6 7 8 

18. Mizoram 16.96 16.99 N.A -4.38 0.1. N.A 

19. Nagallnd 32.59 N.A N.A .a.SO N.A N.A 

20. Orilla 27.84 25.54 N.A 7.05 -8.27 N.A 

21. Punjab 34.85 33.93 33.02 0.57 -2.85 -2.67 

22. Rajasthan 33.74 29.83 26.12 40.94 -11.58 -12.45 

23. Sikkim 21.21 20.71 20.13 -0.11 -2.35 -2.83 

24. Tamil Nadu 12.25 12.80 13.26 -7.42 4.51 3.52 

25. Tripura N.A N.A N.A N.A N.A N.A 

26. Uttar Pradesh 32.11 30.90 29.93 -1.64 -3.78 -3.13 

27. Uttlranchal 23.33 22.66 29.88 -1.95 -2.91 -7.92 

28. West Bengal 27.23 26.08 24.66 -2.09 -4.20 -5.46 

29. A & N iIIandt 26.SO 21.71 20.15 -9.50 -18.96 -7.23 

30. Chandigath 0.91 0.76 0.71 -4.99 -16.41 -6.41 

31. Delhi 1.11 1.01 0.83 -5.16 -8.75 -17.110 

32. Pondicherry 5.18 5.38 5.09 .a.SO 3.82 -5.45 

N.A Not Available 

(c): The National Development Council (NDC) in ita The newly created National Rainfed Area Authority 
53rd meeting held on 29th May, 2007 reaffirmed Ita (NRM) would UIiet Stat.. In planning for ralnted areas. 
commitment to achieve 4 per cent annual growth In the 
agricultural sector during the Eleventh Plan and resolved Providing additional resources for irrigation. 
that agricultural development strategies must be reoriented 
to meet the needs of farmers and urged the Central and Strategic focus on the national agriculture research 
State Govemments to evolve a strategy to rejuvenate effort. 
agriculture. Towards improving the growth in the agriculture 
sector, Govemment has initiated, InttJr-slkl the following: Money Order Service 

Launching of National Food Security Mission (NFSM) 1308. PROF. MAHADEORAO SHIWANKAR: 

with an outlay of Rs. 4, 880 crore tor the Eleventh Plan PROF. M. RAMADASS: 

period. It aims to add additional 10 million tonn.. of rice, 
Will the Minister of COMMUNICATIONS AND 8 million tonnes of wheat and 2 million tonnes of pulses 

by the end of the Eleventh Plan. INFORMATION TECHNOLOGY be ,pleased to stale: 

Rashtrlya Krishi ~ Yojana (RKVY), a State Plan (a) the number of users of money order service 

SchemA, with an outt.y of Rs. 25,000 crore alms at during the last three years as on date; 

achieving 4% ann~, growth in the agriculture eector 
(b) whether complain .. about the non-delivery of during the Eleventh Pten period, to enalre a holistic 

development of agriculture and allied sectOf8. 
money orders in time are on incre ... ; 
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(c) If 80, the number 01 compIainla. receiwd from 
July 1, 2001 to December 31, 2002; 

(d) the action taken by the Govemment In this regard; 
and 

(e) the steps tatcenlbelng taken by the Govemment 
to put the entire money order .ervice through 
satellite? 

2004-05 

No. of Money 0nSera 1aued 101597840 

THE MlNISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) SIr, data regarding the 
number of use,. of Money Order Service Is not 
maintained. However the data regarding the number of 
Money Orders iaaued during the yea,. 2004-05, 2005-08 
is given below: 

2005-06 2006-07 

95790257 99099859 

(b) No, Sir. The details of complaints regarding non-delivery of money orders In time are given below: 

Category 2006-07 2005-06 2004-05 

Total number of Money Order complaints 
relating to delay 

Total Money Order traffic (in Iakhs) 

129876 

1586 

178239 171073 

1377 1016 

(c) The number of Complaints received from July 1,2001 to December 31. 2002 is given below: 

Quarter 

July 1- September 30, 2001 

October 1- December 31. 2001 

January 1- March 31. 2002 

April 1- June 30, 2002 

July 1- September 30. 2002 

October 1- December 31. 2002 

Total 

(d) All complaints regarding non-delivery of money 
orders in time are looked into the Department at all levels. 
While specific instancea ar. resolved individualty, ~em 
defecta thet come to notice are rectified to avoid 
recurrence of such instances. An enquiry i8 initiated on 
receipt of 8 complaint regarding non-delivery of a money 
order and If no confirmation about its payment Is received, 
a duplicate money order is Issued and payment effected 
immediately. Enquiries have revealed that the reasons 
for non-delivery of mon·ey orders in time Include 
cancellatIorv1ate nmnIng of trainWllirtinellbuMs, incomplete 
and wrong add,.... on the money orders, non .... of 
Postal Index Number (PIN) Code. growth of unplanned 
colonies In IOIn8 ....... heavey seuonaI workload during 

No. of Money Order complalnla received 

128101 

131789 

103658 

229807 

179266 

927394 

wage period and festival time, non-availability of 
add ....... , change In address without intimation to the 
concemed Postmaster etc. If the daly in payment Is seen 
to have occurred due to improper conduct of an employee, 
action under Departmental rules Is taken against the 
employee at fault. Investigation and settlement of 
complaints Is an ongoing process. There is a continuous 
review and monitoring of the money order service to 
improve Its efficiency for timely payment. 

(e) No steps are being taken to put the money order 
service through sateAlte; however instant Money Order 
Service has been Introduced w.e". 20-01-2006 which is 
a web baled aervice. 
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Harm In ..... ,th For U .. of Mobile PhonM 

1307. SHRI UDAY SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleued to state: 

(a) whether scientific studies suggested that long term 
use of cell phone affects the health of users; 

(b) if 80, the details thereof; 

(c) whether the Government proposes to discourage 
the use of mobile phones in view of health hazard; and 

(d) if SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The latest Wortd 
Health Organiaation (WHO) fact Sheet No. 304 of May, 
2006 State. that the radiatlone from mobile base statlone 
and wireless netwoli<a are far below the pennltted levela 
and also the research l'8Iults collected to date, contlnn 
that there is no convincing sclentHlc evidence that the 
weak RF signals fonn base stations and wire/en network 
cause adverse health effects. Further, a committee was 
constituted under Director General, Indian Council of 
Medical Research (CMR) to atudy the effects of radiations 
from mobile phone towers and related aspects. The report 
of the Committee indicates that overall there i. not enough 
evidence to show direct health hazards of RF exposures 
from mobile base statione. 

rr,.nst.Honj 

Rehabilition of Bonded LaboUrera 

1308. SHRI GANESH SINGH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the total number of bonded labourers In the 
country as on date partlcularty In tribal areu, State-wise; 

(b) the number of bonded labourers fr .. d and 
rehabilitated especially In tribal areas of the country during 
each of the last three years and thereafter, State-wiee; 

(c) the funds allocated, released and utilized by "e 
Union and State Govemments for the purpoee during the 
aaId period separately; 

(d) whether any new IChme/pIan haa been fonnuIatecLI 
propoeed to be fonnulated to free and reMblUtate them; 

(e) If 80, the detaJIa thereof; 

(f) whether any CommJtteelStudy Group h.. been 
conetltuted'propoeed to be conaitItuted to identify, free and 
rehabilitate the bonded labourers; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): 

(a) Oat. on rei.... and rehabilitation of bonded 
labourers in tribal are.. Is not maintained sparat.ly. 

The tootal number of bonded labourers Identified, 
released and rehabilitated 88 on, state-wise are as under: 

Name of the State Number of Bonded l...IbounKs 

kllnlillld and RehabIIatId 
ReIaued 

Andhra Pradesh 37,988 31,534 

ANnchai Pradesh 3,628 2992 

Bihar 13,792 12,974 

Chhattlagarh 124 124 

Gujarat 64 64 

Haryana 582 80 

Jhartd'land 196 196 

Kamataka 83,437 57,185 

K.rala 823 710 

Madhya Pradesh 13,125 12,200 

Maharaahtra 1,404 1,325 

Orlasa 50,029 46,901 

Punjab 88 88 

RejMthan 7488 8331 

Tamil Nadu 65.573 65,573 

Uttar Pradesh 28,_ 28489 

uttlll'llChal 5 5 

West Bengal 213 213 

Total 2.86.927- 2,66,965 

-18882 Bonded ~ .... not aveIIabIe tor I'8hIbIItaIIan ... 
they haw died 01' I.tt the pIIIce wIIhout leaving their IIddrMMS. 
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(b) and (c) Number of Bonded lIbourera ........ 
and rehabilitated and fundi ,.leued during uch of the 

Y .. r Name of the Sta .. 

2004-05 BIhar 

Jhartmand 

Kamataka 

Madhya Pradeeh 

Orlaa 

Uttar Pradesh 

Bihar 

Haryane 

Madhya Pradeeh 

Maharahtra 

Uttar PradHh 

2008-07 Weet eeng.J 

Uttar Pracleeh 

Weet eeng.J 

2007-08 (up to 31.10.2007) W ... Bengal 

Gran.. a,. r ..... ed to the State Gov.mmen.. for 
r8hab1lltallona of Bonded Labour, on receipt of complete 
propoula and .8M of equal ahare of amount by the 
State Government concerned. 

(d) to (g) No propoaal for formulating any new 
echeme or conatItuting CommltteelStudy Group to Identfy, 
free and rehabilitate the bonded labourers, Ie under 
coneIderatIon of the Government. 

/EntJ*h/ 

Prapo.le tor .... mu MCI KaehInIr far 
........ of PI8MrrMn 

1308. SHRI ABDUL RASHID SHAHEEN: WII Ihe 
Mlnteter AGRICULTURE be pIeued to ..... : 

lut thr.. y .. ,.. and ther.ah.r, Stat.-wl.. are a. 
under: 

(Re. In LaIChe) 

No. of bonded Amount reIeued 

281 28.10 

196 19.60 

84 8.40 

286 16.91 

19 1.90 

41 4.05 

141 14.10 

31 3.10 

~ 1.23 

6 0.55 

149 15.00 

32 3.20 

104 10.40 

i3 3.01 

88 8.80 

(a) whether the Government propo8N to effectively 
Implement the National Scheme of· Welfare of Fishermen 
(NSWF) In conauItatIon with the State Govemments to 
provide land and en.ure construction of house. for 
fisherman In the country, partlcualrty in Jammu and 
Kuhmlr; and 

(b) the number of hou... constructed under the 
NSWF Scheme in the country during the last three years, 
Statea-wlM? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI TASUMUDDIN): (a) Under 
the DweIopment of Model FiIhermen Villages component 
of "National Scheme of Welfare of FIehennen- there 18 a 
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provision for construction of houses for fiIhennen. The 
unit cost of a house is Rs. 40,000 which is shared on 
50:50 basic between the Centre & the Stat.. and in 
caee of Union TerritOries, 100% cost is borne by the 
Centre. The Scheme is In operation In all the States 
including Jammu & Kashmir and Union Territories. Being 
a Centrally Sponsored Scheme, it is implementc.KI by the 
StatesiUT Governments. 

(b) State-wise number of houses constructed under 
NSWF Scheme during the last three years in the country 
is given in the statement enclosed. 

Statement 

S/ste-wiss numbsr of houstlS construcfBd undtlr Ihs 
NSWF Schsms dun'ng Ihs /sst thl'H ytHIJ'S in Ihs 

country undsr Csnlnllly Sponsorsd W.tloMI 
SchsfT1B of WSHSM of Fishsrmt!Jn I 

S.No StateslUTs 2004-05 to 2006-07 
Houses 

2 3 

1. Andhra Pradesh 1000 

2. Arunachal Pradesh 480 

3. Assam 113 

4. Bihar 754 

5. Chhatlsgarh 338 

6. Daman & Diu 75 

7. Jammu & Kashmir 500 

8. Jharkhand 3300 

9. Karnataka 5000 

10. Kerala 1485 

11. Manlpur 239 

12. Maharashtra 646 

13. Madhya Pradesh 1,80 

14. Nagaland 8QO 

15. Orissa 1526 

16. Poundlchery 1000 

2 3 

17. Rajasthan 300 

18. Tamil Nadu 4000 

19. Tripura 150 

20. Uttar Pradesh 12130 

21. Uttaranchal 2968 

22. West Bengal 2968 

Total 38944 

NYC Mill. Under Joint Venture 

1310. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has decided to run some 
mills of National Textiles Corporation on a joint venture 
baaie; 

(b) If so, the details thereof alongwlth the name of 
the partners finalized by the Government; 

(c) the terms and conditions envisaged in the 
propoeed joint venture; 

(d) the precentage share to be held by the 
Government and the private entrepreneurs reapectivley; 
and 

(e) the extent and value of land held by the National 
Textile Corporation mlDs proposed to be run under the 
joint venture alongwlth the condftlon for the value 
determination? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES <",fU E.V.K.S. ELANGOVAN): (a) and (b): 
Government .• decided to run some of the mills of 
National Te .... · Corporation (NTC) through jOint venture 
route. The ptQp088I for Joint Venture has been approved 
by the Board for Indusrial and Financial Reconstruction 
(BIFR) and Group of Ministers (GeM) 88 a part of the 
Revival Scheme for NTC. The details of mills to 
be modernized under the JV route are given in the 
statement I enc:loaed. Private partners to run five of these 
miRe haYe been finalized 88 per in details gi.ven in the 
statement II encIoMd. 
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(c) to (e) As per Broad terrn8 and conditione for joint 
venture, the private partners will hold 494'.4 share as 
against of 51% ahare held by NTC. Modified Voluntary 
Retirement Scheme (MVRS) will be ottered to all the 
employees of these mills and willing employees will be 
given retirement under this scheme. The JV company 
will offer employment to the existing employees on 1 st 
priority basis at the fresh employment terms, in case any 
employee is wHllng to join new company. 

The Board of Directors of the JV Companies will 
have 5 Directors from NTC and 3 from the JV partner, 
while the Chief Executive Officer (CEO) will be the 

nominee of the JV partner but he will not have voting 
rights In the Board. The entire land of the mills will be 
offered to JV Companies with • right to use of the land 
and assets, preferably for textile related activities apart 
from the maln textile unit, initially for a period of 33 
years. The private partner of the JV will make the entire 
Investment for the modernization of the mills as well as 
give uptont payment to NTV for relinquishing its 49% 
shareholding. The land and assets offered for running of 
the mill wUI constitute NTC's 51% share. However, the 
ownership of land will continue to vest with NTC. The 
detaIJa of extent and value of land held by the five NTC 
mills for which private partners have been finalized are 
given In the statement III enclosed. 

~",.nt I 

0.1811$ 01 NrC MHIs to btl modsmlssd through J. V Rout. 

S.No. Name of the State Name of the Mills Location 

2 3 4 

Andhra Pradesh 

1. Tirupathi Milia Renigunta 

Kerala 

2. Prarvathi Mills Qulton 

Maharashtra 

3. Indu Mills No. Mumbai 

4. R.B.B.A Mill. Hinganghat 

5. Savatram, Akola Akol. 

6. Apollo Mills Mumbai 

7. Dhule Mills Dhule 

B. Nanded Mills Nanded 

9. Gold Mohur Mills Mumbai 

10. New city Milia Mumbai 

11. Aurangabad Milia Aurangabad 

12. Chalisgaon Mills Chaliagaon 

Uttar Pradesh 

13. Swadeshi Mills, Mau Maunathbhanjan 



1 

15. 

16. 

17. 

18. 

2 

west Bengal 

Tamil Nadu 

NOVEMBER 28. 2007 

3 4 

Orri.. Cotton Mills Bhagatpur 

Laxmi Narayan Rishra 

Sodepore MUla Sodepur 

Sri Sarda Mills Combatore 

Coimbatore Spg. & Wvg. Milia. Coimbatore 

Stlltementll 

PrIvIIIfI psffMm fi"./iztld /0 run fiv8 NrC mills in joint venture 

Name of the min 

India United Mill No.1 

New City of Bombay Mfg. MHIa 

Aurangabad Textile Milia 

Gold Mohur Textile Mill 

Apollo Textile Mills 

Private partners identified 

Bhaskar Induatriea Umlted 

Mis AIok Industries Umlted 

Mis Alok Industries limited 

Mis Pantaloom Retail (India) Ltd. (Consortium) 

Mis Panatloon Retail (India) Ltd. (Consortil.lTl) 

Stllrem.nt III 

lMtII/ls 01 SJdBnI 8nd VII/uti 01 /1U1ti INIId by 1M IifIfI NrC mills lor which 
PIfVIIItI pilttntm; h8 .. IHNIn lin8IizrJd 

SI.No Name of the Unit 

1. India United No. 1 

2. New City of Bombay 

3. Aurangllbad Textile 

4. Gold Mohur Textile MHia 

5. Apollo Textile Mille 

·MlII land ·lndustrIaI Rate 

Surplus land Commerc:ltll Rate 

Total available 
areas 88 per 
RFP (in Area) 

21.28 

6.70 

26.38 

7.05 

5.19 

Book value As per usets valuation 
88 per Balance report taking into 

Sheet ale DTR 68 (2) 
(Rs. Crore.) read with OCR 

68 (1) (Crore)· 

2.83 321.92 

0.01 128.71 

0.0001 101.59 

0.01 78.80 

0.02 123.82 
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1311. SHRI P.C. GADDIGOUDAR: 
SHRI K. VIRUPAKSHAPPA: 

WIll the Mlnlater of TEXTILES be pIeued to etate: 

(a) whether the Union Gov.rnment haa provided any 
financial 8IIi8tance for setting up of handicrafts compIexee 
In the country for the promotion of handicrafts, particularly 
In Kamataka; 

(b) If 10, the detalll theNof, State-wIN; 

(c) whether there II any propouI from Kamataka In 

S.No. N..". of the State Name of the OrganIzation 

this regard 18 pendng with the Union Govemment; 

(d) " 80 the details thereof and the reasons therefor; 
and 

(e) the time by which it Is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) 
There is no scheme for providing flnaxlal assistance for 
aettIng of Handicrafts Complexes In the country. However, 
support Is provided for establishing Urban Haats. Under 
the scheme for letting up of Urban Ha.t financial 
Ullltance has been provided In current financial year to 
dlNerent State agenclel, Including In the State of 
Kamataka, aa per details given below:-

Urban Hut Amount Released 

1. KamMIka J.S.S. MIha VidyapMth. Mysore Myaore Rs. 17,15,0001-

2. ....". PradeIh M.P HatIhIIp EYIITI Hath~a Indore R •• 35,00,0001-
VIku NIgam, BhopII 

3. ~YI"' ProIItwI Sanathan Jilpur Jodhpur RI. 17,50,0001-

(c) No, Sir. 

(d) and (e) Do not arlIe. 

Minimum SUpport PrIMe 

1312. SMRI VIJOY KRISHNA: 
SHRI KAILASH NATH SINGH YADAV: 
SHRI MOHO. THIR: 

WII the Mtnillter of AGRICULTURE be pleaaed to 
atate: 

(a) the names of agricultural producee for which the 
Government flxaa Minimum Support PricH (MSPs); 

(b) the stepa being taken by the Govemment to 
_UN atIIbIIty In the priceI of agricuIIuraI producea for 
which MSP are not fixed; 

(c) whelher the farmers are feeing problema In eeIIIng 
their crope at MSP; 

(d) If 10. the I'MIOnI thenIfor n the reaction of 
the Government thereto; and 

(e) the prelent ltatus of remuneration to farmers on 
each crop? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
to (e) The Govemment fix .. Minimum Support Prices 
(MSPs) for 25 crops namely Paddy, Jowar, Bajra, Maize, 
Ragi, Artw (Tur) , Moong, Urad, Cotton, Groundnut·ln-
shell, Sunflower seed, Soyabean, Seaamum, Nlgerseed, 
Wheat, Barley Gram, Masur (Lentil), RapeaeedlMustared, 
Safflower, Toria, Copra, Jute and Tobacco and Statutory 
Minimum Price (SMP) for Sugarcane. 

In addition, Government implements Market 
Invervention Scheme (MIS) on the request of a StatalUT 
Government for procurement of agricultural and 
horticultural commodities not eoveredltes not covered 
under the Price Support Scheme. The MIS Is Implemented 
in order to protect the growers of the convnodlties from 
making diatreaa IaIe In the event of bumper crop when 
the prtcee tend to fall below the economic leveVc08t of 
production. Loaae., if any Incurred by the procuring 
agencies .... lhated by the Central Govemment and the 
concerned State Government on 50:50 buia (75:25 In 
case of North-Eastem States). Howeyer, the amount of 
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1088 to be ~ between Central Government and the 
concemed State Govemment Is reaticted to 25% of value 
of procurement. Profit, If any, earned by the procuring 
agencies is retained by them. 

Appropriatal Procurement arrangements are made by 
the designated agenc:lee to buy agricultural produce at 
MSP in different States. Further, with the amendment of 

the AgricuIluraI Produce MaIUting Committee (APMC) Act, 
the farmers now have more options to Hli their produce 
to the prospective buyers. If the market price is more 
than the MSP fixed by the Govemment, Farmer are tree 
to 8ell their produce in the open market. 

A statement indicating the MSP8 announced in recent 
years is enclosed . 

.,.,.",.", 
Minimum Suppaft Pticss 

SI.No Commodity 

2 

1. Paddy 

2. Jowsr 

3. Balra 

4. Maize 

5. Rag! 

6. Arhar(Tur) 

7. Moong 

8. Urad 

9. 

10. Groundnut In Shell 

11. Sunflower SNd 

12. Soyabeen 

13. Sesamum 

14. NIgeraeecI 

RabI cropa 

15. Wheat 

16. Bartey 

17. Gram 

Variety 

3 

Common 

Grade '/I: 

Hybrid 

Maldandl 

f.4141H·m/J34 

H·4 

Black 

Yellow 

(As. per quintal) 

2006-07 2007-Q8 

4 5 

58()1\ &45$$ 

61()1\ 875$$ 

540 eoo 
555 620 

540 800 

540 820 

540 eoo 
1410 155C)M 

1520 17()()N' 

1520 1700M 

1 nO" 1800" 

1990" 2030"· 

1520 1i1O 

1500 1510 

900 910 

1020 1050 

1560 1580 

1220 1240 

750$$ 1000 

585 650 

1445 1800 
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18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

e 

2 

Masur (lentil) 

RapeeeedlMultard 

Safflower 

TOlia 

Other Crops 

Copra 

(calender V.ar) 

Jut. 

Sugarc.ne • 

Tobacco (VFC) 

(Rs. per kg.) 

3 

Milling 

Ball 

Black SoU (F2 Gr) 

light Soil (L2 Gr) 

SMP II Inked to a basic recovery of 8.0% 

4 

1645 

1715 

1566 

1880 

3590 

1000 

eo.26 

32.00 

34.00 

6 

1700 

1800 

1650 

3820 

3870 

1055 

81.18 

32.00 

34.00 

• An additional Inmcenav. bonua of R8. 100 per qulntll w .. payble over the MII"IImMn SUpport Prtce (Map). 
1\ An additional IncenUve bonus of As. 40 per quintal wu payable betwMn 1.10.2006 to 31.03.2007. In cue 01 Bihar and Kerale 

eddItionaI Inc"""" bonus e$nded upto 31.5.2007 end In cue of A.P Chhathgarh, on.... 1WnII NMu 1m Waf Bengal 
additional Incentive bonus extended upIo 30.8.2007. 
Medium S_le . 

•• Long S .... 
N\ A bonua of Ra. 40 per qI.Iif*l is payble over • above the MaP 

1313. SHRI PRALHAD JOSHI: Will the Minister of 
AGRICULTURE be pleased to atate: 

(a) whether the onion growers allover the country, 
.specially in Kamataka are facing a deep crisll due to 
fall of wholesale onion prIc:ea; 

(b) if eo, whether the Government has received 
r.que.ts from r.spectlv. State. for incr.... in the 
minimum support price of onions; 

(c) whether the Government hu put a ban on export 
of onion u a measure to bring down retail price of onion; 

(d) if so, the whether this has led to further decline 
in wholeaate price8; and 

(.) If so, ItIe .. being taken eo tack-' thi8 8IuIIIon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA):(a) 
The prices of onion In the country, meuured in t.rme of 
Wholesale Price Index (WPI) had declined In the week 
ending 3rd November 2007 by 1.19% over the previous 
week. But It w.. higher by 2. ne.4 when compared with 
the previous month and higher by 19.43"10 over the period 
of one year from 3rd November 2007. The month·.nd 
whoIeNIe prices of local onion at UV-O .. and Rellbebur 
mark.. In Kemataka which had been In the range of 
As. 300-Re. 425 per quintal In September, 2006 ruled In 
the range of As. 650 ·Rs. 950 per quintal in S.ptember, 
2007 Indicating buoyancy in prices of onion. 

(b) No, Sit. Govemment has not received any request 
from Stat.. for increasing the price. of onion. 

(c) to (e) The market prices of onion having ruled 
very high in the recent past, the Government took 
meuu ... to make additional quantities of onion available 
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In the domestic markets by bringing onion under the 
Restricted Ust of Itema of export for a limite period. ,.. 
such, export of onion was not banned. 

Wage Parity 

1314. SHRI K. SUBBARAYAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of men and women workers working 
in organised and unorganised sectors, State, Sector, Rural 
and Urban-wile; 

(b) whether there Is wage parity between men and 
women workers In the said sectors; 

(c) If not, the steps being taken by the Govemment 
for the compliance of the rulellaws related to wage parity; 
and 

(d) the details of gender specific labour laws in the 
country indicating the level of Implementation of the &aid 
laws? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) The total number of men and women 
working In organized and unorganized actors are 2, 
64,58,400 and 43, 30, 00, 000 as 31.03.2005 respectively. 
The state-wise detail of labour force in organized sectors 
is as,'per Itatement enclosed. The sector and state-wiN 
details regarding men and women employed in 
unoJg8nized sectors are not maintained. 

(b) and (c) Yes, Sir. There is wage parity between 
men and women workers In 10 far .. the organized 
sectors are concerned. The Equal Remuneration Act, 1976 
provides for equal remuneration without discrimination 
between men and women workers in reapect of wages 
and other amenities. 

(d) The Equal Remuneration Act, 1976 and the 
Maternity Benefit Act, 1961 are the gender specific labour 
laws in the country. The Equal Remuneration Act, 1976 
is being implemented by the respective State Government 
in the State Sphere and the Chier Labour Commissioner 
(Central) in the Central Sphere. Acr10n Is Initiated under 
various provieions of the Act 88 and when violations are 
reported by the concemed enforcement agecncles. Under 
the Matemity Benefit Act, 1961, women employer are 
entitled to materity benefit at the rate of average dally 
wage for the period of their actual abaence upto 12 weeks 
due to delivery. 

Under various other labour laws, protective provisions 
are available for women workers. These include the 
Factories Act, 1948, the Plantations Labour Act, 1951, 
the Contrad Labour (Regulation and Abolition) Act, 1970, 
the Inter-State Migrant Workers (Regulation of Employment 
and Conditio.1. of Service) Ad, 1979, the Building and 
Other Construction Workers Regulation of Employment 
and Conditions of Service) Act, 1996, etc., which provide 
inlsr slis, creche facilities for the benefit of women 
workers, time off for feeding children during working hours, 
provision of matemity leaves and separate toilets and 
washing facilities for female and male workers near the 
workplace. The various State Govemments are the 
appropriate agencies for enforcing these laws. 

Stsltl-wistl smpIoymtJl1l in thtI 0tgsniStId 5sctor ss on 31.03.2005 

(In thousands) 

SI.No State/Union Territory Employment in Employment in Total 
Public Sector PrIvate Sector 

2 3 4 5 

1. Assam 531.5 580.6 1112.2 

2. Andhra Pradesh 1395.8 647.0 ' 2D42.8 

3. Andaman & Nlcobar Islands 35.0 2.7 37.7 

4. Bihar 494.7 32.5 627.1 
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2 3 4 5 

5. Chandlgarh 60.50 28.50 89.00 

6. Chhattlegarh 307.30 31.70 339.00 

7. Deihl 814.90 216.20 831.20 

8. Daman & Diu 2.0 12.5 14.6 

9. Goa 70.0 41.9 111.9 

10. Gujarat 832.1 881.4 1693.6 

11. Haryana 389.90 258.00 847.90 

12. Himachal Pradesh 258.40 58.90 317.30 

13. Jammu & KMhmlr 199.6 10.5 210.1 

14. Jharkhand 891.7 150.3 1042.0 

15. Karnataka 1069.3 802.8 1882.1 

18. K ...... 814.9 524.9 1138.8 

17. MegMlaya 72.6 9.3 81.9 

18. Manlpur n.9 2.7 eo.6 
19. Mizoram 40.1 1.4 41.5 

20. Maharuhtra 2137.6 1403.3 3540.9 

21. Madhya Pradesh 915.3 155.7 1071.1 

22. Nagaland 68.2 4.1 72.3 

23. Orlaaa 859.9 902.2 750.1 

24. Punjab 520.0 253.1 773.10 

26. Rajasthan 932.8 247.7 1180.5 

26. Trlpura 110.4 12.9 123.3 

27. Pondichery 40.4 17.6 58.0 

28. Tamil Nadu 1512.8 785.9 2278.7 

29. Uttar Pradesh 1850.4 437.6 2087..8 

30. UttaranohaI 224.0 37.30 281.3 

31. w.at Bengal 1288.4 752.4 2038.8 

Total 1aooe.6 8451.8 26458.4 
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Del8ya In Protect .. MDL 

1315. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of DEFENCE be pleased to state: 

(a) wheth.r crucial projects to build stealth frrlgates 
and mluile destroy.... at Mazgaon Dock Umlt.d are 
running way behind achedule; 

(b) If so, the time when the construction of frrlgates 
at Mazgaon Dock was approved and the original time 
achedule of the project; 

(c) the r ... ons for delay In building stealth frrlgatea 
and mlaalle destroy .... ; and 

(d) the .tepa taken by the Govemm.nt to speed up 
the construction work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) Project 
for constructulon of three st.aIth frrlgates at MOL was 
sanctiOned In 1998 with sh.duled delivery as December 
2005, December 2006 & December 2007 for the three 
ships. However, the ahedule was revised both for stealth 
frrlgatas and mule destroy..... Now, these projects are 
progreaaing .. per the revlHd schedule of delivery without 
slippage. 

(c) The major reasons for the delays are:-

(I) Concurr.nt design and construction of 
warships; 

(II) D.lay In finalization of system and system 
Int.rfacea for development equipment; 

(iii) Delay In ordering of some Weapon Systems; 

(iv) Non performance of some of the Indigenous 
vendors. 

(d) Imprortant steps taken by the Government were 
having ItriJIg8l1t monitoring mechanism on half yearly bMia 
by Apex Steering CorrvnlttH under Secretary (Def.nce 
Production) and quarterty review by Controller of Warship 
Production .nd Acquleltions, half yearty reView at Inter 
Government level for RuaaIan equipment and delegation 
", enhanced financial power to MOL. 

field Hoep"'e of Army 

1316. SHRI KULDEEP BISHNOI: Will the Minlst.r of 
DEFENCE be pleased to state: 

(a) whether Army field hoaplltals ar. facing acute 
shortage of doctors; 

(b) if so, the Teasons therefor; and 

(c) the steps taken by the Govemment to tranefer 
surplus medical officeraldocto... from command hoapitala 
to field units in order to meet the shortage In operational 
a ..... ? 

THE MINISTER OF DEFENCE (SHAI A.t<. ANTONY): 
(a) and (b) There Is no acute shortage of docto ... In the 
field medical units against the existing authorization. 

(c) The deployment In Command hospitals Is 
c?mmensurat. to the workload at these hospitals. 
Appropriate arrangements for h.lath care of troops in 
operational areas are always ensured by the Services. 

Krlahl Shramlk S.lMJlk Su...... Yojana 

1317. SHRI G. KARUNKARA REDDY: Will the 
Minister of LABOUR AND EMPLOYMENT be pI.ased to 
state: 

(a) the d.tails of districts cover.d und.r Krlahi 
Shramlk Samajlk Surak8ha Yojana In the country 
partlcularty In Kamataka, Stat.wIse; 

(b) whether the said scheme has been closed down; 
and 

(c) If so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) A statement containing the details of 
districts under Krlahi Shramlk Samajlk 8urak8ha Yojana 
in the country Is enclo8ed. There are two districts namely 
Dharwad and Raichur in Klamataka State. 

(b) and (c) The scheme was started In July, 2001 on 
plot basis for a period of th.re years and was closed 
down in February, 2004. The workars already registered 
under the scheme would be receiving the benefits of the 
acheme. The scheme is being run by the life Il'Isurance 
Corporation of India (LIC) for a period of nine years or 
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tiH aU regieteted membel"8 become eligible for pension 
2 3 4 benefb wbIch atarta atter 10 years of entry. 

StIItement Jabalpur 

Lilt 01 districts CCJIlflIf!Id umiflr Klish; $f'IImik UJjaln 

S.msjik Yq8ns 14. Maharashtra 4 Jalgaon 

i.No. StaIeIIU.Ts. No. of District Name of \he Vavatmll 
selected District 

SoIapur 
2. 3 4 OhUf. 

1. AncItra Pradesh 4 Guntur 15. Manipur Irnphal 

East Godavari 16. MeghaJaya Eut Knael HIHs 

West Godavari 17. Naglland Kohima 

Krishna 16. 0rIsaa 2 Koraput 

2. Arunachal Pradeah East Siang Samabalpur 

3. Assam Nagaon 19. Punjab Amritsar 

4. Bihar 3 Madhepura 20. Rajasthan 2 Srlganganagar 

Gaya Udaipur 

Saharaa 21. Slkklm Eat Sikkim 

5. Chhattisgalh 2 Raipur 22. Tamil Nadu 4 Cuddalore 

Bllaspur Thanjavur 

6. Gujarat 2 Kheda 
TrIehlrappalU 

Sural 
~adurai 

23. Trlpura West Tripura 
7. Harvana Hislar 

24. Uttar Pradesh 2 Allahabad 
8. Himachal Pradesh Kangara 

Badaun 
9. Jammu & Kashmir Jammu 

25. Uttaranchal 2 NaJnItaI 
10 Jharkhand 2 Palamau 

Oehradun 
Singhbhum West 

26. West Bengal 2 Madinipur 
11. Karnataka 2 Oharwad 

8ardhawan 
Ralchur 

27. Goa , Nor1h Goa 
12. K«aIa Palakkad 

28. Mizoram Aizwal 
13. UacIlya Pradesh 3 Wast Nimar 

Total 50 



311 NOVEMBER 26, 2007 312 

[Trsnsl8tlonj 

Training for Cyber Crime ca •• 
1318. SHRI RAGHUVEER SINGH KOSHAL: Will the 

Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to provide 
financial assistance and training to the Government 
agencies namely CBI, police etc. for imparting them better 
training In order to deal with the cyber crimes; 

(b) H so, the details thereof; 

(c) whether the present laws are being amended In 
this regard; 

(d) If so, the details thereof; 

(e) whether any scheme has been formulated 
regarding the usefulness of Information Technology In view 
of the changed circumstances In the investigation of other 
crimes; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR.SHAKEEL AHMAD):(a) and (b) Department of 
Information Technology has received a proposal entitled 
·Cyber/Hi-Tech Crime Investigation and Training" for 
funding from CBIICBI Academy, Ghaziabad, for setting 
up investigation and training facilities for cyber crime 
Investigations with an outlay of Rs. 363 lakhs for a 
duration of one year. 

(c) and (d) A Bill to amend IT Act, 2000 was 
introduced in the Parliament which InMr.u. provides for: 

New forms of crimes, like publishing of material 
containing sexually explicit act In electronic form, video 
voyeurism, breach of confidentiality and leakage of data 
by service providers, e-commeree frauds through 
impersonation commonly known as phlshing, identity theft 
and offensive messages through communication service. 

<e) and (f) No Sir. 

Setting up of STPI 

1319. PROF. PREM KUMAR DHUMAL: Will the 
Minlstar of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state:-

(a) whether the Software Technology Parka of India 
(STPI) has established In 1991 with a view to promote 
the export of Sortware; 

(b) if so, whether the STPI Is setting up Softwere 
Parks at various places in collaboration with the State 
Govemments; 

(c) H so, the name of the States where such Parks 
have been set up; 

(d) whether the various States espectlally Himachal 
Pradesh Government expressed their desire for setting 
up of Software Parks or have sent any proposal for the 
setting up such Parks; 

(e) if so, the time by which the same is likely to be 
set up and the action taken by the Government in this 
regard; 

(f) If not, the reasons therefor; 

(g) whether the Government proposes to set up one 
more Sowtware Park in Himachal Pradesh in view of the 
favorable climate and circumstances of the State for 
setting up Software Parks; and 

(h) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) and (c) The Software Technology Parks of India 
(STPI) is having 48 centers across the country. The state-
wise details of the centers is enclosed as statement. 

(d) to (h) As per STPI, setting up of STPI facility at 
11 locations in various states Is under consideration. STPI 
has not received any proposal for setting up new center 
in the State of Himachal Pradesh, though STPI has not 
center In Shimla. 

As per the current policy for setting up of new STPI 
center, the Stllte Government has to make available 3 
acres of land, 10,000 sq. ft of built up space and grant-
in aid of Ra. 1 erore to STPI, and Department of 
Information Technology, Ministry of Communications and 
Information Technology provides the seed money of 
Rs. 50 lakhs for implementation of the pfoject. A feasibility 
study has to be conducted by STPI jointly with State 
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Government to evaluate export potential and the 
2 commercial viability of the proposal. 3 

sr.tem.nt 25. Kolhapur 

SotM.,. ftIChnoIogy plltIrs of Indill 
26. Pune 

27. Manipur Imphal 
SI.No. States STPI Centers 

28. Orissa Bhubaneewar 
2 3 29. Rourkela 

1. Andhra Pradesh Hyderabad 30. Pondicherry Pandicherry 

2. Thirupati 31. Punjab Mohall 

3. Vijayawada 32. Rajasthan Jalpur 

4. VlZ8g 33. Jodhour 

5. Warengal 34. Sikkim Gangtok 

6. Kaklnada 35. Tamil Nadu Chennai 

7. Assam Guwahati 36. Colmbatore 

8. Chhattlsgarh BhUai 37. Madurai 

9. Gujarat Gandhlnagar 38. Thlrunavelli 

10 Himachal Pradesh Shlmla 39. Triohy 

11. Jammu & Kashmir Srlnagar 40. Uttar Pradesh Kanpur 

12. Jammu 41. Lucknow 

13. Jharkhand Ranchl 42. Noida 

14. Kamataka Bangalore 43. Allahabad 

15. Hubli 44, Uttaranchal oehradun 

16. Mangalore 45. West Bengal Kolkata 

17. Manipal 48. ourgapur 

18. Myaore 47. Khargapur 

19. KeraJa Thlruvananthapuram 48. Siligurl 

20. Madhya Pradesh Indore [English] 

21. Maharashtra Aurangabad Stagnation In Defence Semcee 

22. Nagpur 1320. SHRI S.K. KHARVENTHAN: Will the Minister 

23. Nasik 
of DEFENCE be pleued to state: 

24. Navl Mumbai (a) whether there is increuing stagnation In the three 
aerv1ce8 of Armed Forces; 
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(b) If eo, the details thereof; 

(c) the .. epa taken to end thE! backlog In Armed 
Forcee; 

(d) whether Ajay V1kram Singh Commmee's Report 
hI,S been Implemented; and 

(e) If so, the detalil thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) Review of the creation of poats and restructuring 
of the cadres In forcu Is and ongoing and continuous 
proc.... Mechaniama .xIIt In all the three Servlc.. to 
address Iaau.. of atagatton. 

In May 2001, Army Hqrs. had forwarded a paper to 
the Ministry of Defence drawing aHentlon to certain 
shortcomings and Imbalances In the organizational 
structure of the officers cadre with the aim of achieving 
optimal combat .ffectlveness by bringing down age profile 
of BaHaliona/Brigade Commanders and to make the 
organization more effective In fulfilling individual career 
aspirations of the officers. 

Ministry of Def.nce had set up a commlH" to 
.xamlne proposals of Army Hqrs. on 16th July 2001, 
under the Chairmanship of Shrl Alay Vlkram Singh, the 
then SpecIal Secreatary with rep .... ntatlves of all the 
three Services. The Committee (AVSC) submitted IIa report 
In January 2003. The Rakaha Mantrl gave in principle' 
approval to the recommendation of the Commmee In 
September 2003. The Commmee identified two intetTelated 
i .. u.s viz., high age profile and career atagnatlon. The 
CommmH made recommendationa .ncompualng both 
short term and long term m.asures. Certain 
recommendatlonl pertaining to non-.elect ranks have 
alredy been Implemented with effect from December 2004. 

AVSC hal recommended a multi-pronged of approach 
comprising the pull and peel factors, which Include a 
strategy to bring down the age profile through a lUtIng 
solution and a1ao short term measures to provide some 
immediate relief. 

/T,..".lIon} 

R ... rch Centre In Ordance FlICtory 

1321. SHRI RAKESH SINGH: WHI the Minist.r of 
DEFENCE be pleased to atate: 

(a) the detalll of the ICheme for .. teblishing modem 
research centre In Gun Cal'l'lage Factory, Jabalpur; 

(b) the role likely to be played by this centre in the 
manufacturing of modem weapons; 

(c) whether the production target of thll factofy Is 
likely to be enhanced with the 8IUbIshment of this centre; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) and (b) A 
Laboratory Is being created at Gun Carriage Factory, 
Jabalpur for taking up development of new products, up-
gradation of exlating products and facilitating easy 
absorption of technology. 

(c) and (d) Government has recently decided to place 
a greater focus on R&D work in Ordnance Factori .. , 
and the laboratory Is being set up for this purpose. 
Development of new products or upgrades takes 
considerable time; .. luch, It may not be possible at this 
stage to know datalll of tha products that would be 
developed, or the possibility for increasing production 
targets. 

{English} 

AlloOlition of 2Q Spectrum 

1322. SHRI L. RAJAGOPAL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pIeaeed to state: 

(a) whether new s.t guideUnes have been issued by 
the Govemment for allocation of 2G 8p8Ctrum; 

(b) If 80, the detall8 thereof; and 

(c) the detalle of the procedure and guidelines that 
was being followed for allocation of 2G spectrum till now? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) A Commmee has 
been set up to recommend the revised subscriber baaed 
spectrum allocation cmerla for alotment of 2G SpedMn. 
However, the matter is sub-judice in Telecom Disputes 
Settlement and Appellate Tribunal (TDSAT). 

~\" 

(c) the ., apectrum for 2G is alloctted to the 
mobile teleeolfl· Operators in accordance with the relevant 
provisIon8 of Chelr Service License Agreement. WIth growth 
of service and Increased subecriber base, additional 
spectrum Is alloHed 88 per their request and taking into 
account the subscriber baaed eligibility criteria and subject 
to availability of spectrum in a telacom service area. 

Prawn Cufture 

1323. SHRI ANANTA NAYAK: WIR the MInister of 
AGRICULTURE be pIeued to state: 
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(a) whIIIw .... II a VMt ecope to promot8 prawn 
culture In OrleN; 

(b) If 10, the Central Ulistance provided during the 
lut three yea ... , State-wile; 

(c) wh.ther prawn grow .... are being given any 
uei8tanoe or eubeldiariea for that purpoee; and 

(d) If 10, the details th.reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) V .. Sir. 

(b) Alslatane. und.r the C.ntrally Spon.ored 
Schemea viz. -Development of Inland Flahe..... and 

Aqauculture- II provided to .. the States. DetaIIa of fund8 
reIeued during the Jut three yeara under thll Centrally 
Sponaored Scheme, State-wise, Ia given In the atatement 
encIoeed. It Incluclea funda provided for varioua other 
components aIao belldea F .... hwat.r Prawn CUlture and 
Brackiahwater Shrimp Culture. 

(c) and (d) Fish Farrne ... ' Development Agencte. 
(FFDAa) and Bracklahwat.r FIsh Farmera' Development 
Agenele. (BFDAs) Ht up In the eo"ntry provide a 
package of technical, financial and extenelon eupport to 
prawnlahrlmp fann.ra for production of freehwat.r prawn 
(.eampl) as well as braeklshwat.r shrimp. Financial 
uelltance In the form of .ubeidy Is provided to the 
beneflclariee for conetructIon of ponds, coat of Inputl and 
for eetabllehment of fr.shwater prawn 8Hd hatchery 
through then agenc1e8 to undertake prawnl.hrimp culture 
activltlea. 

R--. of Fund6 Outfng 2OtU-05 ID 2006-07 lIdIr CMbat' $pt:JnMwd ScIItInw 0tI1M/opmtInf DI ,.rId ~ .. A~ (In LIkh6) 

S.No. Name of Stat. 2004-05 2005-06 2008-07 

2 3 4 6 

1. Andhara Pradesh 40.00 20.00 383 

2. Arunachal Pradelh 0.00 43.19 24 

3. Aeeem 86.00 0.00 40 

4. Bihar 26.00 0.00 40 

6. ChMItIIgarh 95.00 70.00 80 

6. Goa 0.00 5.27 0.00 

7. Gujarat 30.00 57.34 0.00 

8. Haryana 23.03 143.50 20.00 

9. Himachal Pradesh 86.31 58.50 20.00 

10. J&K 189.00 225.13 0.00 

11. Jharhand 45.70 74.35 0.00 

12. Kama .... 62.50 52.82 185.80 

13. Keraia 0.00 319.08 SO.OO 

14. Madhya Pradesh 250.00 150.00 180.00 

16. Maharuhtra 0.00 0.00 23 

16. Manlpur 83.85 0.00 75 

17. Meghalaya 0.00 0.00 0.00 

18. Mlzorarn 37.60 139.00 61 
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2 3 

19. Nagaland 113.25 

20. Orlaaa 165.99 

21. Pondlcherry 0.00 

22. Punjab 0.00 

23. Rajasthan 6.75 

24. Slkkim 4.50 

26. Tamil Nadu 0.00 

28. Tripura 41.80 

27. Uttar Pradesh 240.85 

28. Uttaranchal 80.00 

29. Weet Bengal 315.67 

Total 2111.90 

{ThIns_NonI 

PCO Connection at Panchayat Level 

1324. SHRI SUBHASH MAHARIA: Will the MlnlMer 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to ltate: 

(a) whether the difficulties are being faced In the 
rulal araas to get connection and to get PCO connection 
at Panchayatl; 

(b) " so, the reasone therefor and the corrective 
measures taken In this regard; 

(c) whether telephone sete being given with the new 
connection are of sub-standard and poor quality; 

(d) If so, the details thereof; and 

(e) the action takenlbeing taken by the Govemment 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Non-availability of cable pairs and non/poor 
availability of WLL signata In remote are .. are the main 
reasons. 

The measures such as laying of underground cabIe8, 
erection of overhead linea and Installation of BTSa etc. 
are being taken to provide tatephone connections and 
PCOs in rural areas. 

4 6 

166.06 90 

134.47 200 

0.00 5 

0.00 0.00 

3:'5 44.06 

4.50 30 

20.00 50 

58.75 40 

400.945 250 

28.275 20 

390.22 225 

2585.50 2075.65 

(c) No, Sir. 

(d) and (e) Do not arise In view of (c) abov •. 

/Ef1(IIish] 

Induction of AJT In Air Force 

1326. SHRI SUGRIB SINGH: WIll the Minister of 
DEFENCE be pleased to state: 

(a) whether the Indian Air Force (IAF). has Inducted 
Advanced Jet Trainers (AJTs) to train rookie pilots; 

(b) if so, the details thereof; 

(c) the salient features of the twin aeater AJT Hawks; 
and 

(d) the extent to which IAF will be benefited after 
the induction of AJT? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Govemment have approved Induction of 66 
Hawk Advanced JetTrainer(AIJT) aircraft from Mis. BAE 
Systems of the United Kingdom. Twenty four such aircraft 
will be eupplied by BAE systems In Flyway condition and 
the remaining 42 aircraft will be licensed manufactured in 
India by Hlndustan Aeronautics UmIted (HAL). Four aircraft 
have been delivered by MI.. BAE Systame In the United 
Kingdom. Out of these, two aircraft have reached Air 
Force Station Bidar on 12.11.2007. 

(c) The twin seater Hawk AJT Is a transonic, ground 
attackItrainer aircraft, powered by a single Rolls Royce 
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Adour Mk 871turbo fan engine. It provldee buic, advaced 
and weapons training. The aircraft Is equipped with 
modem avolonlca. 

(d) The induction of Advanced Jet Trainer will help 
IAF to ensure safe and smooth transition of young trainee 
pilots to high performanceltechnology aircraft in front line 
fighter squadrons. 

Saad Insur.nca 

1326. SHRI KISHANBHAI V. PATEL: Will the Minister 
AGRICULTURE be pleaeed to state: 

(a) whether the s .. d producing companies have 
requested the Union Government to Introduce seed 
Insurance cover; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
No, Sir. 

(b) and (c) Question does not ariae. 

[Translation} 

Sharing of River Water by Rajasthan 
and Haryana 

1327. SHRI SRICHAND KRIPLANI: 
SHRIMATI SUSHEELA BANGARU LAXMAN: 

Win the Minister of WATER RESOURCES be pleased 
to ltate: 

(a) whether the Govemment of Haryana Is drawing 
certain amount of water of its share from the Bhakra 
main line fed by water from Ravi and Beas and Is violating 
the tenns of Bhakra-Nagal Agreement; 

(b) if ao, the details thereof; 

(c) whether the Union Government has iaaued any 
directions to the Haryana Govemment It to stop drawing 
a Ihare from Ravl-Beae water from the Bhakta main 
line; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) On 13.1.1959 the Govemors of the 
eratwhlle States of Punjab and Rajasthan entered into 
the Bhakra Nangal Agreement, 1959 to collaborate In the 
construction of a dam across the river Sutlej at Bhakra 
and other ancillary works executed under the Bhakra 
Nangal Project on the terms and conditions given In the 
Agr .. ment. As per the Agreement, the benefits were to 
be shared by the Partner States In accordance with the 
sharing of the coat of the project and accordingly, the 
stored water supplies were distributed between the 
erstwhile Statea of Punjab and Rajasthan. Subsequent to 
the Reorganisation of the erswhile Stete of Punjab In 
1966, the share of the erstwhile State of Punjab in Sutlej 
waters was distributed between Punjab and Haryana in a 
meeting held on 19.12.1966. 

Rivers Ravi and Be88 are connected by Madhopur 
Beu link. At Bhakra reservoir, water diverted from river 
Beas to river Sutlej through Beu Sutlej Unk also become 
available, besides the wate,.. of river Sutlej. With an 
agreement among Punjab, Haryana and Rajasthan signed 
In 1981 on the sharing of surplus Ravi-Be88 waters, the 
Shakre Beas Management Board (BBMB), in which the 
three States are represented, make. the periodical 
allocations of Ravi·Beas waters alao. The diatrlbution of 
this water amongst the Partner States is being done by 
BBMB In accordance with an ad hoc interim arrangment 
approved by BBMB in its 105th meeting held on 
03.12.1982. Accordingly, Haryana has been drawing 
certain amount of surplus Ravl·B... waters u per the 
ad hoc arrangement, 88 agreeable to all the Partner 
States. 

Punjab and Rajasthan have recently filed Suits in 
the Hon'bla Supreme Court regarding construction by 
Haryana of "Bhakra Main Llne-Hansl Branch·Butana 
Branch Multipurpose Unk Channer proposed to off take 
from BML and use a part of the Ravl·Beas waters being 
drawn from BML at the other existing off·take location in 
BML, for equitable distribution of water within the State. 
In Ita Suit, Slate of Rajasthan has mentioned that 
Haryana'. not entitled to carry Ravi-Beas water through 
BML Carrying of Ravl·Beas waters through BML for 
Hatyana's propoHd channel is an inter-atate matter and 
consent of partner States is required as per the Bhakra 
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Nangal Agreement. Further, 1he only R.vi·Beas water that 
can be carried through BML is 0.17 MAF water for Nohar 
Sidhmukh project of Rajasthan. State of Punjab, in its 
Suit, has mentioned that Bhakra Nangal Project has been 
constructed to harness the waters of the river Sutlej. 
Haryana has unilaterally undertaken the p~ect to irrigate 
its areas lying in the neighbouring Yamuna basin, which 
areas are also not part of areas identified for irrigation in 
th Bhakra Nangal Agreement including the Bhakra Nangal 
Project Report. 

(c) to (e) Does not arise. Haryana presently gets 
Ravi·Beas waters as agreeable to all the Partner States 
as informed by BBMB. 

[English} 

Special PackagelSublldy to Serlculture 

1328. SHRI EKNATH MAHAOEO GAIKWAO: 
SHRIMATI NIVEDITA MANE: 

Will the Minister TEXTILES be pleased to state: 

(a) whether the Government proposes to give special 
package/subsidy to sericulture sector, 

(b) if so, the details thereof alongwlth the fUI,ds 
allocated for the purpose during the Eleventh Plan period; 

(c) whether the Government has received any 
proposal frorn various State Governments for providing 
special package/subsidy; 

(d) if so, the details thereof, State-wise; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. Government has approved three schemes namely 
seed organization and HRD with and outlay of RI. 46.50 
crores, Quality certification systems with an outlay of Rs. 
13.66 crores, Research; Development, training and IT 
initiatives with an outlay of Rs. 94.71 crores for 
implementation during Xlth plan. Government is 
conSidering a proposal for continuation of the flagship 
programme of sericulture Catalytic Development 
Programme (COP) during the Xlth plan. The scheme will 
be implemented through Central Silk BOard In a project 
mode in the form of packages mainly under three sectors 
viz. Seed, cocoon and post-cocoon sectors supported by 
the service sector for achieving the targets and the 
objectives of the Xi Plan. 

(c) to (e) AlI1he Government of the States praotlelng 
Sericuiture have been requested to submit proposals 
under the modified Catalytic Developrnent Prograrnme 
(COP) and the scheme wil be implemented, once it Is 
approved. 

Opening of New Faahlon and Textile 
Technology Inatttute. 

1329. SHRI N.N KR1SHNADAS: 
SHRI TATHAGATA SATPATHY: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Union Government proposes to open 
new Fashion and Textile Technology Institutes during the 
Eleventh Plan Period; 

(b) If so, the details thereof, Statea-wlse and year-
wise; 

(c) whether the Union Government has received any 
proposal from the State Governments particularly from 
Orissa for opening such institutes; 

(d) if 80, the details thereof, State-wise; and 

(e) the action taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K. S. ELANGOVAN): (a) and (b) 
Yes, Sir. New Centres of National Institute of Fashion 
Technology are being set up subject to the conditions 
that the State Government Is willing to provide land and 
financial support and flutillment of feasibility conditions. 
Decisions about the new centres are taken by NIFT 
Board, a Statutory body under Ministry of Textiles, as 
and when the proposals from State Governments are 
received. 

(c) and (d) Proposals have been received from 
Govemment of Bihar and Government of Kerala for setting 
up NIFT Centre in their States. No forrnal proposal has 
been received from Government of Ori888. 

\ 

(e) Proposal for setting up of NIFT Centre in Bihar 
has been approved by NIFT Board and the matter has 
been taken up with State Government for allotment of 
land and funding support. 
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PropoeaJ for Ntting up of MFT eenar. in Kannur, 
t<eraIa wIU be placed for consideration of the Board in Ita 
next meeting. 

Cultivation In Vldhllrbha 

1330. SHRI HARIBHAU RATHOD: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment proposes to conduct 1011 
tests In all districts of Vldharbha so that cultivation can 
done according to properties of soli of that particular 
region and yield per acre can be Increued; and 

(b) 11 10, the time by which It is likely to be done In 
the Vldharbha region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
and (b) As per information fumished by the Govemment 
of Maharashtra, soil tests are conducted In all district8 In 
Vidharbha. As per the analysis of soil samplea farmers 
are advised to apply manures and fertilizers for their 
crops. Also as per soil survey reports, farmers are advised 
to grow cropa, according to properties of soli of a 
particular region to increase the yield per acre. 

[Tians/stlon} 

Stock of Wheat 

1331. SHRI RAJIV RANJAN SINGH MLALAN": 
SHRI RAMJI LAL SUMAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 

(a) the total atock of wheat held by the Food 
Corporation of India (FCI) as on date: 

(b) the total quanity of wheat allocated every month 
by Fel for various foodgraln based schemes; and 

(c) the estimated additional demand of wheat by 
March, 20087 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) Total stock of wheat in Central Pool as on 
1.11.2007 Is 90.25 lakh tons. 

(b) The monthly allocation of wheat unde.r Targeted 
Public DIstribution System and varioua welfare schemes 
Is , 0.12 lakh Tons (November 20(7). 

(c) The Initial estimated annual requirement of wheat 
for TPDS and welfare schemes during 2007-08 is 140 
laktt tona. HoweYer, requests have been received from 
the States and UT Govemments for TPDS and nodal 
and nodal Miniaters for other welfare schemea for 
addltlonal allocation of 7.16 lakh tons wheat per month, 
which Is under scrutiny. 

{English} 

1332. SHRI MANORANJAN BHAKTA: 
SHRI IQBAL AHMED S~RADGI: 
SHRI SANAT KUMAR MANDAL 
SHRI REWATI RAMAN SINGH: 
SHRI NAVEEN JINDAL: 

Will the Minister of WATER RESOURCES be pleased 
to atate: 

(a) whether in view of the adverse affects of change 
In hydrological cycle due to climatic change the 
Govemment has formed an AdvIIOry CouncH to prepare 
a White Paper; 

(b) If 80, the detaila thereof alongwlth the terms of 
reference of the said Advisory Council; 

(c) whether the Council has made any observational 
recommendations, 80 far; and 

(d) if so, the details thereof aIongwith the steps taken 
for their implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Ministry of Water Resources has not 
formed an Advisory Council to prepare a white paper on 
the advers affects of change In hydrological cycle due to 
climatic change. 

(b) to (d) Does not arl ... 
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Unemployment In Agriculture 

1333. SHRl TEK LAL MAHTO: Will the Minister of 
AGRICULTURE be pleased to state: 

<a) whether the import of agricultural produce. have 
risen upto three times during the last five years resulting 
in high unemployment rate; 

(b) if so, the details thereof; and 

(c) the details of ~e farmers who have quit agriculture 
during the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
and (b) As per the data of Directorate General of Foreign 

Tracie, the import of agricultural produces has increased 
from Rs. 18,083.38 crore in 2002-03 to 28,062.94 crore 
in 2006-07. However, this increase did not resutt in high 
unemployment rate. As pe the two most recent 
quinquennial rounds of National Sample Survey 
Organization (NSSO) on Employment and Unemployment, 
the employment on Usual Status basis in agricutture sector 
was 239.73 million persons in 1999-2000 (55th round) 
which has gone up to 258.59 million persons in 2004-05 
(61st round). 

(c) Information on farmers quitting agriculture are not 
maintained. However, ttle number of operational holdings, 
as per the latest available Agricultural Census Report, 
had increased by 4.54 per cent In the country between 
1995-96 and 2000-01 Incdicating an Increase In agricultural 
activities. In a few States, the number of holdings 
docreased during this period. Statewise number of 
operational holdings Is given in the enclosed statement 

SWtement 

St.,.wiss Tots! Numbsr of OptJrshOna! Holdings 

(in '000) 

SI.No. StateslUTs 2000-01 1995-96 %Variation* 

2 3 4 5 

1. Andhra Pradesh 11532 10603 8.76 

2. Arunachal Pradesh 107 104 2.94 

3. Assam 2603 2683 -2.97 

4. Bihart 11547 14155 NA 

5. ChhattJsgarh 3255 NA NA 

6. Goa 64 70 -9.00 

7. Gujarat 4134 3781 9.34 

8. Haryana 1528 1728 -11.59 

9. Himachai Pradesh 914 883 5.91 

10. Jammu & Kashmir 1443 1336 8.02 

11. Jharkhand NA NA NA 

12. Kamataka 7079 6221 13.80 
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2 3 4 5 

13. Kerala 6657 6298 5.69 

14. Madhya Pradesh 7360 NA NA 

M.P +Chhattisgarh 10615 9603 10.54 

15. Maharashtra 13258 10653 24.46 

16. Manipur 149 143 4.60 

17. Meghalaya 214 160 33.53 

18. Mizoram 76 66 14.57 

19. Nagaland 144 149 -3.61 

20. Orissa -4067 3966 2.54 

21. Punjab 997 1093 -8.76 

22. Rajasthan 5819 5364 8.50 

23. Slkklm 51 44 15.80 

24. Tamil Nadu 7859 8012 -1.91 

26. Tripura 479 301 59.26 

26. Uttaranchal 891 NA NA 

27. Uttar pradesh 21688 NA NA 

up+ Uttaranchal 22559 21529 4.78 

28. West Bengal 6790 6547 3.71 

29. Andaman & Nicobar Islands 11 10 12.70 

30. Chandlgarh 2 -32.37 

31. Oadra & Nagar Hav.1I 14 14 0.00 

32. Daman & Diu 6 3 81.79 

33. DeIhl 28 35 ·20.93 

34. Lakshadeep 10 9 9.24 

35. Pondicherry 38 34 11.59 

Total 12,08,22 11,55,60 4.54 

• SUed on actual flgur ... 

, 1995-96 Number figu .... Include Jharkhand also . 

.. Data for the Year 200.01 not coIIec:ted. HAs Not Avalleble. 



331 NOVEMBER 28. 2007 

{Eng/iIhj 

Hoarding of WhMt 

1334. SHRI IQBAL AHMED SARADGI: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether complaints of large-acale hoarding of 
wheat by traders and millers has been received by the 
Govemment; 

(b) If 80, whether the Govemment has decided to 
intervene by effecting a duty cut on wheat flour; 

(c) if so, the details thereof; and 

(d) the other steps Govemment proposes to take to 
meet the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No 8uch complaints of large acale hoarding 
have been received. 

(b) No 8uch dealslon has been taken. 

(c) In view of (b) above, que8tion does not arise. 

(d) Vide Central Order dated 29.08.2006 StateaIUT 
Governments have been empow.red to Impose stock 
limits in re.pect of wheat. All the StateslUT. have also 
been advised to take effective action under the Essential 
Commodities Act, 1995 to bring out the hoarded stocks, 
if any, into the open market. 

Central Govemment have al80 taken a number of 
other measure. to augment domestic avllabillty of wheat, 
some of which are as follows: 

(i) Import by State Agencle8; 

(Ii) Permitting private imports at zero duty; 

(Iii) Banning exprota; 

(iv) Fixation of a higher Maximum Support price 
(MSP) to maximize procurement. 

rr,.".tionj 

Foot and Mouth DI ..... 

1335. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Mini8ter of AGRICULTURE be 
pleased to state: 

(a) whether a large number of animala have died of 
foot and mouth dlse.... In varioa.. States during the lut 
three years; 

(b) If so, the details thereof; State-wile; 

(c) the me .. u .... taken by the Govemment to protect 
the animals from the said dl8e .... ; 

(d) whether the Government i. conducting any 
re .. arch in this regard; and 

(e) If so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION: (a) and (b) No, Sir. However, 
Foot and Mouth Ole.... I. reported sporadically In the 
country and death due to this disease Is negligible. The 
mortality due to this di .... e during 2004, 2005 and 2006 
are 294, 2797 and 428 respectively. The State-wise figures 
are enclosed as statement. 

(c) To protect animals from Foot and Mouth 01 ..... , 
the Union Govemment Is Implementing an Intensive Foot 
and Mouth Disease Control Programme (FMD-CP) In 54 
specified districts of the country. Vaccination against FMD 
In remaining are.. Is undertaken by States &nIer another 
programme called A88latance to State. for Control of 
Animal 01 ...... (ASCAD). 

(d) and (e) Ves, Sir. The research programmes on 
epidemiology including molecular epidemiology, antigenic 
anylyale and ..... ment of Immune 8tatU. In dllferent 
livestock In the country is being carried out by Project 
Directorate on Foot and Mouth DIse .... (PD-FMD) of 
the Indian Council of Agricultural aesearch (ICAR). The 
details of the outcome are as follows:-

Uniform diagnoale of FMD uelng sandwich Enzyme 
Linked Immuno-Sorbent AS8ay (ELISA) for type 
identification has resulted Into specificity, reliability and 
uniformity In the diagnosis of the disease. 
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Molecular epidemioi0gicai studies revealed endemicity Genotype differentiating ELISA andRT·PCR has been 
of the distribution of different antigenic serotypes and also developed to dletlnguah between genotypee VI and VII 
the antlgeneclty. of serotype A. 

Statement 

St •• M88 ~t of morftliity dw to Foot-mKI Mouth DI8MH In 1mb during 2f)()4, 2005" 2006 

SI.No State Species 2004 2005 2006 

2 3 4 5 6 

1. Andhra Pradesh Boy 95 1954 112 

buf. 0 0 0 

OYVcap. 2 45 5 

sui 0 0 0 

2. Arunachal Pradesh boy. 33 0 0 

buf. 0 0 0 

OyVcap 0 0 0 

sui 0 0 0 

3. Assam boy 0 0 0 
: ( 

4. Bihar boy 0 0 0 

5. Chhdlapltl boy 0 0 0 

6. Gos bov 0 0 0 

7. Gujarat boy 0 17 0 

buf 10 3 0 

ovVcap. 0 0 0 

8. Haryana boy 6 18 

buf. 10 0 32 

ovVcap. 0 0 0 

sui 0 0 0 

9. Himachal Pradesh bov 0 11 8 

buf 0 0 2 

ovi/cap. 0 0 0 
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2 3 4 5 6 

10. Jammu & Kashmir boy 0 7 11 

ovi/cap. 0 0 0 

11. Jharkhand boy 0 0 0 

12. Kamataka boy 42 151 116 

but 12 14 25 

ovi/cap. 16 293 15 

sui 0 0 0 

~3. Kerala boy 0 3 0 

sui 0 59 0 

14. Madhya Pradesh boy 0 0 

15. Maharashtra boy 0 2 0 

16. Manlpur boy 0 10 

but 0 0 0 

but 0 0 0 

ovi/cap. 0 0 0 

sui 0 0 0 

17. M_ghalaya boy 0 0 0 

18. Mizoram boy 0 8 

oyi/cap. 0 0 0 

sui 22 6 

19. Nagaland boy 0 0 

20. Orissa boy 5 13 

ovl/cap 0 C 0 

21. Punjab boy 5 0 0 

but 0 0 0 

22. Rajasthan . boy 26 23 0 

buf 5 66 0 

ovi/cap 0 75 68 

sui 0 0 

, 
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2 3 4 6 6 

23. SlkkIm boY 0 0 0 
24. Tamil Nadu boy 2 7 6 

ovllcap 0 3 0 

26. Tripura boy 4 0 0 

lUI 0 0 0 

26. Uttar Pradeah boy 0 0 0 

27. Uttaranchal boy 0 0 0 

but 0 0 0 

ovUcap. 0 0 0 

28. We .. Bengal boy 0 24 6 

29. A & N 181anda boY 0 0 0 

30. Chandlgarh bOY 0 0 0 

31. o & N Hayeli bOY 0 0 0 

32. Daman & Diu boY 0 0 0 

33. Delhi boy 0 0 0 

oviICIIp 0 0 0 

34. Lak8hadweep bov 0 0 0 

ovUcap 0 0 0 

35. Pondlcheny boy 0 0 0 

ovUcap 0 0 0 

lUi 0 0 0 

Total boy 227 2232 280 

but 27 83 59 

OvUC8p 18 418 88 

lUI 22 88 

Grand Total 294 2797 428 

boy. Bovine (oatil.) 

but 8uIf8Io 
ovUcap 0vIMICIIprinI 

lUI SwIne 
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Hydrology Project II 

1336. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the World Bank is providing assistance 
for the Hydrology Project " 

(b) if so, the details thereof alongwith the terms and 
conditions laid down for this assistance; and 

(c) the status of said project as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. The World Bank supported 
Hydrology Project Phase" (HP·II) Is an extension of the 
earlier Hydrology Project Phase· I (Hp·l) and taken up by 
the Ministry of Water Resources, Govemment of India 
w.e.f. April 5, 2006. The duration of the HP·II is six years. 
The total cost of the project including taxes, duties, 
physical & price contingencies is Rs. 631. 83 crore. After 
negotiation with the World Bank a loan of US$ 104.98 
Million was approved by World Bank as IBRD Loan. The 
balance amount will be funded by Govemment of India. 
The Project hu been accepted by the World Bank on 
usual terms and conditions of World Bank funding and 
the principal amount of the loan is to be repaid in 
accordance with the Loan Agreement. The objective of 
the project Is to extend and promote the sustained and 
effective use of the Hydrology Information System (HIS) 
by the Implementing agencies concemed with water 
resources planning and management in the 13 States 
and 8 Central agenclea. The project is being implemented 
In the States namefy: Andhra Pradesh, Chhaltlagarh, Goa, 
Gujarat, Himachal Pradesh, Kamataka, Kerala, Madhya 
Pradesh, Maharashtra, Orissa, Pondlcherry, Punjab & 
Tamil Nadu and Central agencies namely: Ministry of 
Water Resources (MOWR). Central Water Commission 
(CWC), India Meteorological Department (IMO), Central 
Pollution Control Board (CPCB), National Institute of 
Hydrology (NIH), Bhakra Management ~oard (BBMB), 
Central Ground Water Board (CGWB) and Central Water 
& Power Research Station (CWPRS). 

(c) In order to manage & monitor the project 
effectively, all the central and State implementing agencies 
have constituted the steering CommitteeS and Coordination 

Commmees which have started functioning. As the part 
of Institutional Strengthening, a number of Officers from 
different implementing agencies engaged in the 
Implementation of the project have been trained in various 
aspects of Hydrological Information System. Workshops 
have been conducted by central agencies I.e. MOWR, 
CWC, CGWB, NIH & BBMB for the officers of the 
Implementing agencies on technical, financial and 
procurement aspects of Implementation of the project. In 
addition to the above, Implementing agencies have taken 
steps In the strengthening of Infrastructure like office & 
training equlpments, upgradatlon & procurement of 
computers & accessories. The actions for setting up of 
Hydrological Observation Networks in the new state 
implementing agencies is under progress. Procurement 
of three key consultancles namely: Implementation Support 
(Technical & Management), Decision Support System 
(Real TIme and Decision Support System (Planning) are 
under advanced stage as Requests For Proposal (RFP) 
have been Issued to the shortlll8ted firma. 

aenents to Drought A..... Due to 
Sardar Sarovar Project 

1337. SHRI JIVABHAI A. PATEL: 
SHRI HARISINH CHAVDA: 

Will the Minister of WATER RESOURCES be pleased 
to state:\ 

(a) whether drought affected areas of many of the 
States are expected to be benefited by Sardar Sarovar 
Project; 

(b) if so, the details thereof; 

(c) whether the implementation of this project is being 
delayed without any reason due to which the estimated 
cost of this project Is over running; 

(d) if so, the initial estimated cost of this project 
alongwlth the cost thereof at present; and 

(e) the names of States that have requested for the 
implementation of the said project and the action taken 
by the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YAOAV): (a) and (b) Yes, Sir. Drought affected areas of 
the Gujarat and Rajasthan are to get irrigation facilities 
from Sardar Sarovar Project. 
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(c) Implementation of the project has been delayed 
primarily due to suspension of the work 'rom 1995 to 
2000 during the pendency of Writ Petition (Civil) No. 3191 
1994 In the Hon'ble Supreme Court filed by Narmada 
Bachao Andolan and due to slow progress of ResettJement 
& Rehabilitation of the project affected persons. 

(d) The Initial estimated cost of this project was Rs. 
6406.04 crore at 1986-87 price level as per Investment 
clearance granted by the Planning Commlsalon in October 
1988. Recently, the Govemment of Gujarat has submitted 
the revised estimate of the Sardar Sarovar (Narmada) 
Project at 2005-06 price level costing Rs. 36045.75 crore 
for approval. 

(e) Irrigation is a State subject and planning, funding 
execution of project as well as priority of execution of 
the project is within the purview of the concemed State 
Govemment. The project is being implemented by the 
State Govemments of Gujara, Rajasthan, Maharashtra and 
Madhya Pradesh. 

/English} 

Telecom Facllltl.. In Villages 

1338. SHRI PRAKASH B. JADHAO: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the total number of villages In country especially 
In Maharashtra where Wireless in Local Loop (WLL) 
service have been provided; 

(b) the number of villages in the country where no 
telecom facilities are available; and 

(c) the steps takenlbeing taken by the Govemment 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) 5,55.532 villages in the 
country have been provided with Village Public Telephones 
(VTPs) facility, out of these 3,19, 970 are through Wireless 
in local loop (Wll). In the State of Maharashtra, 36,918 
villages have been provided with VPT facility, out of these 
14, 218 villages are having VPT facility through Wireless 
in Local Loop (WLL). 

(b) and (c) Universal Service Obligation Fund (USOF) 
has entered into an agreement with Bharat Sanchar 

Nigam Umitad (BSNL) In November, 2004 for provision 
of Village Public Telephones (VTPs) in remaining 66,822 
uncovered villages In the country. This excludN vIIIagee 
having population less than 100, lying In thick forest al'888l 
naxalile Infested areas. etc. ,. on 30.9.2007, 50, 520 
VTPs have been provided In the countly including 5, 812 
villages of Maharashtra. Remaining 16,302 uncovered 
villages are likely to be provided with VPT facility 
progrsslvely by June, 2008. 

{T1'lInst.1Ion} 

1339. SHRI HANSRAJ G. AHIR: Will the Mlni.er of 
AGRICULTURE be pleased to state: 

(a) whether the ,hare 0' cooperative banks In 
providing loans for agriculture and releled eectora has 
been declining continuously; 

(b) If so, the reasons therefor; 

(c) the details of loan, avallllble for agriculture during 
the last three years; 

(d) whether the Government ha. identified the 
obstacle, in providing easy loan facilities; and 

(e) If so, the ateps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
and (b) Yea, Sir. The .hare 0' Cooperative Banks to total 
agrl-credlt flow has declined from 33.97% In 2002-03 to 
20.90% during 2008-07. 

The share of Cooperative Banks has been decUnlng 
due to the rapid growth In credit How achieved by the 
Commercial Banks and RRBs. BeaicIea, the Cooperativ .. , 
over the years, have developed a number of structural, 
organizational, managerial and financial weakeness which 
have hampered their capacity to purvey ground level 
credit. Some of the reesons are enumerated below:-

(I) As on 31 March, 2007, 7 SCBa and 127 DCCBs 
were not complying with the provisions of Section 
11 (1) of the B.R.Act 1949 and 8 SCARDB & 
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4S8 PACRDBa were running In I0888S during 
the 2004-06. 

(ii) The Cooperative do not have much financial 
rB8OUn:)88 of their own and deper.d on the higher 
tiers including NABARD for supplementing their 
resources. 

(Iii) High levels of overduea affects the recycling of 
funds and, as such, translates into lesser 
quantum of funds available for lending. The 
waiver of loanslinterest by State Govemments 
vltiat.. the recovery climate and prevents 
Cooperatives from recovering loans and recycling 
credit. 

(c) The details of loans available for agriculture during 
the lut three years Is as under 

(As. in Crore) 

Agency 2004-05 2005-06 2006-07 

Comm. Banke 81481 125477 1<40382 

Coop. Banke 

RRBs 

31424 

12404 

39786 

15223 

42480 

20434 

Total 125309 180486 203296 

(d) and (e): Yes, Sir. The steps taken by the 
Government for ensuring enhanced credit disbursement 
for agriculture are enclosed as statement. 

SItIps tslrtln by IhtI Govemmtll'll for 6I1SIJfIng ~ 
clWll/ di8bufStll71M'l/ for sgricuI/uf'B 

The Govemment of India has, In recent years, in 
consultation with the Reserve Bank of India and NABARD, 
intieted several measures for providing loana to farmers. 
Some of the important measures are given below: 

1 On 18 June, 2004 GOI announced a 
comprehensive Farm Credit package, which 
coverad Debt Relief Measures for farmers in 
distre.. and fanners in arrears. One Time 
Settlerll"l'It (OTS) scheme for small and marginal 
farmers and relief te farmers indebted to 
institutional lenders, such as money lenders. 

2 Commercial Banks and RRBs have advised to 
finance 50 Lakh new farmers during the year. 

3. In order to review the Cooperatives, a Package 
of measures, as recommended by the 
Vaidyanthan Committee, is under implementation. 
So far, 18 States and 1 Union Territory have 
conveyed their acceptanc:e of the Package which 
includes financial support, human resource skill 
improvement and systems upgradation, 
UIIoclated with legal rmonns. 

4. Banks have been advised to simplify the 
procedure for documentation for agricultural 
loans; 

'5. Effective from Kharif 2006-07, the Govemment 
has lowered the interest rates on crop loans to 
7% with an upper limit of Rs. 3 lakhs on the 
pri~ amount. It has been decided to continue 
this policy for the year 2007-08 also. 

6. Loans upto Rs. 50,OOO/-have been made 
collateral and margin free; 

7. Banke have been adviaed to provide all eligible 
fanners with Kisan Credit Cards to enable them 
to have hassle free access to credit. 

8. Under Agri Clinic and Agri Business Centre 
Scheme, credit linked capital subsidy @ 25% of 
the capital cost of the project is funded through 
banke. The scheme has been envisaged with a 
view to provide extension and other services to 
gramers on payment basis. The subsidy would 
be 33.33% in espect of candidates belonging to 
SC/ST, women and other disadvantaged sections 
and those from North Eastem and Hili States. 

9. To improve the outreach among the poor and 
the informal sector, the SHG-Bank linkage 
programme was intensified, particularly in 
13 priority States namely Assam, Bihar, 
Chhattagarh, Gujarat, Himachal Pradesh, 
Jharkhand, Maharashtra, Madhya Pradesh, 
Oriaaa, Rajasthan, Uttar Pradesh, Uttaranchal 
and West Bengal with 'vast majority of the rural 
poor. Banke have also been advised to finanoe 
joint liability Groups and Tenant Farmers' 
Groups; 

10. As part of the measures announced by the 
Reserve Bank of India for financial inclusion, 
banks have been advised to open "No Frills" 
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accounts and issue simple overdraft facility 
against such accounts. Banks have also been 
advised to issue General Credit Cards upto 
As. 25,000/- without insisting on security and 
end use of funds: 

11. Banks have been advl8ed to undertake, on a 
pilot basis, 100% financial inclusion in at least 
one. district In each State. Based on the success 
of the pilot, the State Level Bankers Committee 
in the States will draw a time bound plan for 
achieving 100% financial Inclusion in other 
districts of the State; 

12. To improve the financial outreach, detailed 
guidelines for Banking CorrespondentlBanking 
Facilitator models have been provided to banks; 

13. In order to examine the issue of financial 
exclusion in greater depth and to suggeet 
measures for promoting financial inclusion, the 
Govemment of India had appointed a Committee 
on Financial Inclusion under the Chairmanship 
of Dr. C. Rangarajan. Based on the interim 
recommendations of the Committee, Government 
has announced creation of two funds, I.e. 
Financial Inclusion Fund and Financial Inclusion 
Technology Fund in the Union Budget for 2007-
OB. 

/Engl/$/lJ 

Aa.latllnce for Sugar Mill. 

1340. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minllter CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleued to state: 

(a) whether the Govemment of Orissa has recently 
forwarded a proposal to the Union Govemment seeking 
assistance for implementation of a programme for 
encouraging sugar mills and sugarcane production in the 
State; and 

(b) if so, the details thereof and reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Department of Food & Public 
Distribution and the Department of Agriculture and 

Cooperation, the concerned administrative Departments 
for Implementation of programmes relating to sugar and 
sugarcane respectively, have not received any such 
proposal recently from the Goverment of Orissa. However, 
the Centrally Sponsored Scheme of Marco Management 
of Agriculture is being Implemented on the basis of the 
Work Plan prepared by the State Govemments and 
approved by the Department of Agriculture and 
Cooperation during 2007-08. The Govemment of Orissa 
has proposed an outlay of Rs, 23.50 lakhs under 
Sustainable Development of Sugarcane Baaed System 
(SUBACS) and the same has been approved for Seed 
Cane Multiplication, Inter Cropping demonstrationaITralnfng 
and for conducting Farmer's Field School (FFS) on 
Sugarcane. 

Technology MInion for Uv .. took Development 

1341. SHRI RAMOAS ATHAWALE: WID the Minister 
of AGRICULTURE be pleaaed to state: 

(a) whether the Government proposes to launch any 
technological mission for livestock development in 
Maharashtra and various parts especially tribal ...... of 
the country; 

(b) if so, the details thereof; 

(c) the time by which administrative approval Is likely 
to be accorded to the mission; and 

(d) the funds to be provided for the purpose? 

THE MINISTER OF STATE IN 'THE MINISTRY OF 
AGRICULUTRE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMEA AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. However Govemment Is Implementing the Nattonal 
Project for Cattle and Buffalo Breeding (NPCBB) for 
development of bovine population In all districts of 
partldpatlng States, Including tribal areas. Maharashtra Is 
participating under the scheme since 2003-04 and central 
uaiatance to the tune of As. 1380.00 lakh has been 
released to the State for Implementation of the project. 

(b) to (d) Question does not arise. 

/En¢8hJ 

Difference In Retail and Who...... P: Ice 

1342. SHRI MADAN LAL SHARMA: Will the Minllter 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 
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(a) the per kilogram difference between exietlng 
whoIeeale and retail prIcee of essential commodities In 

2 3 4 

the metropolitan cItI .. ; OrMI 

(b) whether any guidelines have been Issued In ChaMai 38.00 32.80 3.20 
relation to maximum permissible difference between 
wholesale and retall prices of essential commodities; Delhi 35.00 30.25 4.75 

(c) H so, the details thereof; and KoIkata 32.00 30.00 2.00 

(d) If not, the manner In which the Govemment Mumbal 34.00 33.00 1.00 
monitors the pricee, eapecIaIly the retail prices of .... ntiaI 
commodities? lUr 

THE MINISTER OF STATE IN THE MINISTRY OF Chennai 44.00 42.00 2.00 
AGRICULTURE AND MINISTER OF STATE IN THE 

Delhi MINISTRY OF CONSUMER AFFAIRS, FOOD AND 40.00 35.75 4.25 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD KoIkata 38.00 38.00 2.00 
SINGH): (a) The per kilogram difference between existing 
wholesale and retail prices of e .. ential commodltle. In Mumbal 44.00 39.00 5.00 
the metropolitan clti.s Is given In the table below: 

SUglr 

CommocIty Retail WhoIeIaIe Variation 
Chenna! Price Price 14.00 13.50 0.50 

Delhi 17.00 14.15 2.85 
2 3 4 

KoIkata 18.00 15.10 0.90 
Centre 14.11.07 14.11.2007 

Mumbal 17.50 14.48 3.02 
Alce 

Chennal 14.00 12.00 2.00 Our 

DeIhl 18.00 13.90 2.10 Chennal 14.00 12.50 1.50 

Kolkata 13.00 12.00 1.00 DeIhl 18.00 15.75 2.25 

Mumbal 14.25 12.75 1.50 Koikata 16.00 12.50 3.SO 

Wheat Mumbal 20.00 16.50 3.50 

CheMai 16.00 15.SO O.SO Groundnut OU 
DeIhl 12.00 10.30 1.70 

Chamai 70.00 80.50 9.50 
KoIkata Nt 

DeIhl 120.00 113.55 6.46 
Mumbal 14.50 12.75 1.75 

• KoIcata 88.00 83.50 2.50 
Alii 

Chennai 18.00 17.00 1.00 
Mumbal 95.00 90.00 5.00 

DeIhl 13.00 11.85 1.35 IIuItard 011 

KoIkata 14.00 12.20 1.80 CheMai Nt Nt 

Mumbal 15.50 14.00 1.50 Delhi 84.00 57.50 6.50 
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2 3 4 (b) and (c) No, Sir. Whoiesaleanct retail prtcea are 
mainly determined by market forcel fo lupply and 

Koikata 60.00 57.50 2.50 demand. There are no epeclfic guidelines leauad by 
Govemment for maximum difference permlNIble between 

Mumbai 64.00 82.66 1.34 wholesale and retail pricea. However, for those essential 

V.nupatt commodities, which are supplied through Public 
Diatrlbution System (PDS), laue pricaa are praecrlbed 

ChaMai 66.00 65.00 1.00 by the Govemment. 

Delhi 82.00 56.04 5.96 (d) Price Monitoring Cell (PMC> In the Department of 

Koikata 55.00 52.50 2.50 
Consumer Affairs regularty monitors on a daily baaia the 
retail prices of 14 essential commodities, viz., rice, wheat, 

Mumbai 64.00 60.66 3.34 alta, grem, tur/amar, tea, milk, sugar, vanupati, mustard 
on, groundnut 011, potato, onion and salt. For monitoring 

le. (10011) of prices, Information on daliy retail prioee of 14 .... ntlal 

Chemai Nr 
commodities from 18 centres and wholaeale prices on 

Nr weekly basis from 37 cent .... ..".ad allover the country 

Delhi 108.00 92.85 15.15 are coIlac:ted from the Civil Suppllaa Departments of State 
Governments fUT Administrations. The retail prices of 

Koikata 100.00 80.00 20.00 essential commodities are updated dally In the website 
ot the Department of Consumer Affairs: http://fcamln.nic.ln 

Mumbai 144.00 65.00 79.00 

MU". 
rrfllnslstionj 

Channa! 15.50 Norms for NAIS 

Delhi 20.00 1343. SHRI MAHAVIR BHAGORA: Will the Mlnlater 
of AGRICULTURE be pleued to atate: 

Koikata 29.00 

Mumbai 18.00 
(a> the norma laid down for coverage under the 

National Agriculture Insurance Scheme (NAIS); 

Potato 
(b) whether the said norms are being followed; 

Channai 16.00 12.00 3.00 
(c) il not, the reasons therefor; and 

DeIhl 13.00 6.25 -6.75 

Koikata 9.00 8.00 1.00 
(d) the details of the funds releaaed under the 

scheme during each of the 1881 thr" years State-wile? 

Mumbai 13.00 10.50 2.50 
THE MINISTER OF STATE IN THE MINISTRY OF 

Onion AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

Chennai 14.00 10.00 4.00 PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 

Delhi 15.00 7.75 7.25 National Agricultural Insurance Scheme (NAIS) which is 
under implementation in the country at present, is 

KoIkata 18.00 15.00 3.00 available to all the farmers-loan" and non-Ioanee -
irrespective of their size of holdings. All the farmers 

Mumbai 16.50 10.00 6.50 growing notified crops and availing Seasonal Agricultural 

Source: State Civil SuppII .. Deparlm8nt1. NR-Not Reported Operations (SAO) loans from flnanctal Institutions (i.e. 

NT· Not Traded. loanee farmers) are compulsorily covered under the 

"Thera are no whol..... pricee tor MIlk. 
scheme. Where .. scheme is voluntary for other farmers 
(I.e. non-Ioanee farmers). 
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Under the 1Cheme, aH food crops (ceruII, ml1lets, 
puIsea), oilaeeds and annual commerclallhortlcultural crops 
can be covered subject to the following conditione: 

(i) The crop(s) Intended to be covered should be 
annual in nature. 

(ii) The State Level Coordination Committee for Crop 
Insurance (SLCCCI) should select and notify the 
crops and areas in the State to be covered 
under the scheme during the season, 

(III) Ther. should be 8ufficient area under the crop 
80 that reqUisite number of Crop Cutting 
Experiments (CCEs) can be conducted as per 
provlalon of the scheme. The CCEs should be 
part of the General Crop Estimation Survey 
(GCES). 

(iv) The State Govemment should furnish 10 years' 
yield data baaed on CCEs. 

(b) Ves, Sir. 

(c) Does not ari ... 

(d) State-wise funds are not released under the 
acheme. Funds are released to the Implementing Agency 
I.e. Agriculture Insurance Company of India Ltd. (AIC) 
who In tum settles the admissible claims of farmers. 
Detail. of funds relea.ed to AIC by the Central 
Govemment during last three years are given' below: 

Vear 

2005-06 

2006-07 

2007-08 

(Rs. in erore.) 

Funds Released by 
Central Govemment 

749.55 

634.37 

500.00· 

"TIll 22.11.2007 

/English}. 

Aealalance to Poultry Farml 

1344. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has implemented 
Assistance to State Poultry Farms scheme; 

(b) if so, the assistance provided under the above 
scheme for strengthening hatcheriel, brooding and rearing 
houses, feed mill, in-house disease diagnostic facilities 
etc;, to hatcheries of Andhra Pradesh (A.P.) stnce Ita 
Inception, Vear-wise; 

(e) whether the Central Poultry Development 
Organisation (CPDO) has provided any training to farmers, 
women, poultry units in A. P.; and 

(d) if so, the details of training provided to (CPDO) 
during the last three years, Vear-wise and District-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Ves, 
Sir. 

(b) Assistance released to the State of Andhra 
Pradesh under the Centrally Sponsored Scheme 
"Assistance to State Poultry/Duck Farms" was Rs. 47.92 
lakhs, Rs. 54.20 lakhs and Rs. 34.00 lakhs during 2004-
05, 2006-07 and 2007-08 respectively on the basis of 
proposals received from Govemment of Andhra Pradesh. 

(c) and (d) Ves, Sir. The detalls of training provided 
by CPDO, Bangalore for the farmer's of State of Andhra 
Pradesh is as under:-

Year Period Women Men Total 

2004-05 NH 

11.07.05-16.07.OS 30 30 

2006-07 04.09.06 - 09.09.06 90 90 

30.10.06-04.11.06 10 22 32 

06.11.06-11.11.06 28 05 33 

Totai 158 27 185 

Red Flag Exerel.. with US 

1345. SHRI REWATI RAMAN SINGH: 
SHRI MILIND DEORA: 

Will the Minister of DEFENCE be pIea8ed to stat.: 
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(a) whether AJr Force hu sought permi8eJon for red 
flag exercise with United States; 

(b) If so, the details thereof and the implications for 
the said exercise; 

(e) the significance and utility of such exercises; and 

(d} tha total expenditure likely to be incurred and 
bome by the Govemment? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) Yes. Slr. 

(b) and (c) Red Flag Exercise is to be held at Nellis 
Air Force Base. USA In August 2008. In this exercise Air 
Forces of various countries paitlclpate with their aircraft. 
This exercise would give an opportunity to the Indian Air 
Force (IAF) to galn knowledge In the area of state-of-art 
technology. ground handling and logistic support. Beeides. 
this would given an exposure the IAF to wltneaa some of 
the best practices foHowed by other Air Forces in the 
world. 

(d) The likely expenditure on participation in this 
exercise is expected to be around As. 80 crorea. 

Development of Dlbrugarh Airport 

1346. DR. ARUN KUMAR SARMA: Will the Minister 
of DEFENCE be pleased to refer to the reply given to 
Unstarred Question No. 420 dated March 1, 2007 
regarding Runway Extension Programme of Dibrugarh 
Airport. Assam and state: 

(a) whether the Ministry has handed over the requl8ite 
Defence land to Airport Authority of India for development 
of the Dibrugarh Airport; 

(b) if so. the date of Its actual transfer; 

(e) if not. the reasons therefor stating the time 
required for completion of each formality from the date of 
its Initiation; 

(d) whether the Ministry has completed the proceee 
for obtaining alternative land from Assam Government 
pursuant to the decIaion taken in the meeling chaked by 
Minister of State. Defence on September. 11. 2001; and 

(e) If so, the outcome thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) No, Sir. The requlelte Defence land has not 
been handed over to Airport Authority of India for 
development of the Dlbrugarh Airport as the process 
relating to agreement on the terms and conditions of 
transfer of land with the Airports Authority of India has 
not been completed. There is also no offer .. yet from 
the State Govemment of Assam on the alternative land 
to be exchanged in lieu of the defence land. 

World auk Study on RI".,. Dewtopment 

1347. SHRI BALASHOWRY VALLABHANENI: 
SHRI JASUBHAI DHANABHAI BARAD: 

WIH the MInister of WATER RESOURCES be pleased 
to state: 

(a) whether the World B~ Study hM suggested 
setting up of River Basin Development Authority and 
upstream storage of water to overcome growing problem 
of siit in Himalayan Rivers; 

(b) If 80. the details of the etudy; end 

(c) the reaction of the Governm.nt thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) River Basin Development Optimization 
Study has been carried out py u,. World Bank at the 
requnt of Government of Himachal Prad •• h and 
Government of Uttarakhand. The draft recommendations 
of the Study include numerous recommendations and 
suggeatlons to enable hydropower development In India 
to move towarda riv.r t.ain Ie,," planning de.ign 
operation. The CCII1C*Tled State Govemmenta ha"e not 
.ent their view. on the report to Mlnl.try of Water 
Resources. 

1348. PROF. MAHADEORAO SHIWANKAR: 
PROF. M. RAMADASS: 

WRI the Mlniater of DEFENCE be pIeaMd to state: 

(a) wheIher Defence Janda have been encroached 
upon at eeveraI placet in different S .... ; 

(b) if so, the detaiII thereof. State-wi8e; 
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(c) whether the Govemment is making sincere efforts 
to get theN land vacated; 

(d) if 10, the detalla thereof; and 

(e) the details of the matters pending In the courts 
pertaining to encroechment on Defence lands? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (e) The Information Is being collected and will be 
laid on the Table of the House. 

[T~} 

Self Employment Credit Card Scheme 

1349. SHRI GANESH SINGH: 
SHRt TUKARAM GANPAT RAO RENGE PATIL: 

win the Minister of TEXTILES be pleued to state: 

(a) the amount allocated, released and utilized under 
Self-Employment Credit Card Scheme for artlaans, 
craft8men and weaver during each of the last three yeara 
and thereafter, State-wlu; 

(b) the number of artleans, craftsmen and weavers 
benefited during the said period, State-wise; 

(c) whether the Govemment has fixed any targets to 
provide financial ueiatance to artiNn., craftsmen and 
weave,. there said Scheme during the Eleventh Plan 
period; and 

(d) the I\MI8I of IChemes proposed to be formulated 
for the development and welfare of artiNnl, craftsmen 
and weavers during the Eleventh Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN»: (a) There is 
no scheme in the name of Self-Employment Credit Card 
for artisans and weave,.. However for handicrafts artlasus 
there II a ICheme named ArtIsan CredIt Card (ACC) which 
II being Implemented through banka . to facilitate credit 
flow to handlcrafta artisans. Another scheme titled 
ewerojgar Credit Card (SCC) Ie being Implemented 
through National Agricultura Bank for Rural Development 
(HABARD) under which hancloom weavers can also avail 
credit. No Itate-wiH fundi are aHocated under these 
schemel. 

(b) The number of artlNns benefited under ACC, as 
reported by banks In the country, Is 1,03842 during the 
last three years. As regards Handloom weavers, the SCC 
schemes cover other vocations also and segregated 
figures of number of weavers benefited are not available. 

(c) Under ACC, a target of issuing 1,36,000 cards to 
handicrafts artisans has been proposed for the 11 th Plan. 
No target for weavers has been fixed under SCC. 

(d) The schemes proposed for development and 
welfare of handicrafts artisan include: Baba Saheb 
Ambedkar Hastshilp Vikas Yojana (AHVY) for integrated 
development of selected craft clusters: Human Resource 
Development; Marketing & Support Services; Design & 
Technology up gradation, Research & Development; 
Welfare Scheme and Integrated Handloom Development 
Scheme; Marketing and Export Promotion Scheme; 
Handloom Weavers Comprehensive Welfare Scheme; Mill 
Gate Price Scheme & Diversified Handloom Development 
Scheme for weavers. 

[English} 

Utlllation of !xce.. Water from Nepal 

1350. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the National Water Development Agency 
(NWDA) has identified that surplus water of rivers flowing 
from Nepal to Uttar Pradesh and Bihar can be utilized 
optimally; 

(b) If so, whether the Union Govemment has any 
proposal!scheme to utilize the said surplus water from 
this source; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) The National Water Development 
Agency (NWDA) after carrying' out Preliminary Water 
BaIanoe Studies of Kosi, Sarda (At Poomagirl), Ghagra 
(At Chisapani) and Gandak (at proposed dam in Nepal) 
has identified that these rivers flowing from Nepal to Uttar 
Pradesh and Bihar have surplus water which can be 
optimally utilized. Under National Perspective Plan (NPP) 
for water resources development. NWDA has identified 
five link canal proposals, namely (i) Sarda-Yamuna, 
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(ii) Ghaghra-Yamuna, (ill) Gandak-Ganga,(lv) Kosi-
Ghaghra, and (v) K08I-Mechi for utilization of surplus water 
of rivers flowing from Nepal to Uttar Pradesh and Bihar. 
The Feasibility Repor1a of Sarda-Yamuna and Ghaghra-
Yamuna link proposals in India portion have been 
completed. 

The Implementation of these Hnk propoeals depends 
upon the consensus and cooperation of the concerned 
States and agreements with the neighbouring countries. 

Subsidy on SHds 

1351. SHRI VIJOY KRISHNA: Will the Minister of 
AGRICULTURE be pleased to state: 

Scheme/Component 

Macro Management Mode of 
Agriculture-State Work Plan 

Integrated Scheme on Oilaeeds, 
Pulaes, Oilpalm and Maize 

Technology Mission on Jute 
and Mesta 

Technology Mission on Cotton 

Transport subsidy on Movement 
of seeds 10 North Eastern States 
including Sikkim, Himachal Pradesh. 
Jammu & Kashmir, Uttaranchal & 
HiD areas of West Bengal 

Crop 

2 

Rice and Wheat, Bajra, 
Jowar, Ragi and Barley 

All Oilseed&, PuIaes and Maiza 
production 

Oil Palm Sprouts 

Jute Meata 

Colton Seed 

AI certified aeeds excluding potato 

(a) whether the Govemment PropoHl to formulate 
new echeme8 to ensure that subeIdIea on 8Mda benefit 
the farmers and not the induetry or the Intermedlari .. ; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHAt KANTILAL BHURIA): (a) 
& (b) The details of assistance provided for production 
and distribution of seeds under exlatlng schem.. for the 
benefit of the farmers are given In statement enclosed. 

Scale of Assistance 

3 

(i) Rs. 200/·per quintal for certified IHd dlstribuIIon. 
(ii) As. 4001- per quintal lor certified seed diatrIbuIion of varieties. 
(Hi) Rs. 1000/· per quintals lor certified seed distribution of hybrid 
of bajra and jowar. 

(ti) RI,8OOI· per quintal or 25% of Seeds cost whichever II Ie .. 
for certified seed distribution. 
75% of the cosl with • ceiling 01 RI. 7&001- ha. for entire land 
holding of farmers 

~) 50% H the cost limited to Re. 3000/. per quintal for foundation 
seed producllon. 
(Ii) 25% of the coat limited to RI. 700/· per quintal for certJfied 
seed production. 
(iii) 50% 01 the COlI limited to Re. 2000/. per quiltal lor certified 
Ned cIatribuIion. 

(0 50% 01 the cost or RI. 50%- per K.g. whichever Is less for 
loundation seed production. 
(ii) 25% 01 the 0081 or Rs. 151· per Kg.whichever is less for 
certified seed production. 
(iii) As. 201· per Kg. for certified seed c:htrIbuIIon. 
(Iv) 50% of the COlI rmiled to As. 40%- per Kg. for seed traatment 

(i) 100% cHerence between road and rail transportation charge 
is being reimburse 10 impIemring StalellAgencies lor movement 
of aeeds produced from ouI aide the State to the identified Stale 
Capitallt)iItrid Headquarter. 
(ii) Actual cost restricted to maximllll Iinit of Re. 6OI-per quintals 
whichever is less lor movement of seeds transported within the 
State from State CapitaVDistrict Headquarter to sale outet .... 
couters i& being reimbursed. 
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1 2 

Seed YIIge Pttyw.w ... All Agricultura Crop 

Wheat 

Pulses 

Survey on Farmer Profile 

1362. SHRI K. SUBBAAAYAN: Will the MlnI.ter of 
AGRICULTURE be pleaMcl to state: 

(a) whether the Government has conducted any 
survey to a ..... the age_ and gender profile of farmers; 

(b) If 50, the details thereof; 

(c) whether youtht are attracting to farming; 

(d) If not, the reMOn. therefor and steps taken to 
attract youth to agriculture, 

(e) whether the Government PropoMl to .. t up farm 
schools and extend support to StaleI to establieh the 
same; 

(t) If so, the detalil ther8Of; 

(g) whether the Government propOl" to introduce 
awards to motivate farmers for their achlevements; and 

(h) if so, the details thereof? 

3 

0) To upgrads the quality of IIITTItI' saved seed financial as8l8tanee 
lor cistribution Ioundalionlcertilled seed at 50% cost 01 the seed 
lor production of quality aeed. 
(iI) Assistance to train the larmers on seed production and seed 
technology 0 Rs. 15001· lor a group 01 50-150 farmers. 

(i) Rs. 1000 per quintal or 50% of the cost, whichever is less lor 
certHied hybrid rice seed production. 
(iI) Rs. 2000 per quintal or 50% of the cost, whichever is less 
for certifit"d hibrid rice seed Distribution. 
(Iii) Ra. 5 per Kg. or 50% of the coat, whichever is less lor 
certified high yielding varieties seed distribution, 
(Iv) Full cost 01 Seed Mlnlklts of high yielding varieties. 

(I) Rs. 5 per Kg. or 50% 01 the coat, whichever is leas for 
certified high yielding varieties seed distribution. 
(II) Full cost of Seed Minikila of high yielding varieties 

(i) Rs. 1000 per quintal for foundation and certified seeds 
production 
(Ii) RI. 1200 per quintal or 50"'{' of the cost whichever is less for 
certified seed distribution 
(Iii) Full cost of Seed Minikits of high yielding varieties. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The Government of India has not conducted any 
specific survey to assess the age and gender profile of 
farmers as such. However, according to the data released 
In the National Sample Survey (NSS)'59th round (January· 
December 2003) for the Situation Assessment Survey of 
Indian i=armers, age and sex·wise composition of farmers 
per thousand farmers Is as under: 

AII·lndis Af}tI-Stlx wise Oi81fibuticn 01 FlIlTf18f1S 

Age group 

0-4 

5-9 

9-14 

15-19 

Male 

2 

o 
1 

13 

66 

No. per 1000 farmers 

Female 

3· 

o 

11 

31 

All 

4 

o 
2 

24 

88 
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1 2 3 4 

20-24 88 44 113 

2~29 68 61 119 

30-34 64 53 117 

36-39 87 53 120 

40-44 58 45 102 

46-48 54 37 91 

50-54 43 28 71 

~59 33 21 55 

80 and above 70 28 98 

All 598 402 1000 

(c) and (d) No data on this upect hils been complied 
In the RepoIt. 

(e) and (I) Setting up of Farm SchooII, II per the 
nICOI'1'1rIWIdI of the NIdIoneI Cormilaion on FMMI'8, 
hal been made an eIigI)Ie lCIivity In 2007-08 under the 
Schema 'Support 10 State ExtenaJon prograrnmea for 
Exteneion Reforma', baed on Agricultural Technology 
Management Agerw:y (AlMA) model. r:arrn SchooIa can 
be set up by the outatendlng farmers and the particlpanta 
would nol'l'l18lly be IHdera of farme,.' groupe producing 
the ume egdcuIbnI cornmodltlel. 

(g) and Ch) 'Fenner awarda' at block, dIIbict and 
8late levela have been added In 2007-08 .. an eligible 
activity ..., the ICheme 'Support to State ExtenIIon 
Programmee for ExteII8ion Reforms'. In addition, awards 
could aI80 be given under this ICheme to 'farmers ~' 
and 'baM performing ATMA district. 

/T,.".IItJn/ 

Surwy on EncIIIngered &peel .. 

1353. SHRI KULDEEP BISHNOI: Will the Mlnllter of 
AGRICULTURE be pIeUed to &tate: 

Ca) whether no authentic data bue has been 
pntpanld 10 far on the enclanget'8d epecIeI of anImaII 
(ItvHtock) even atter lap.e of four year. of the 
implementation of ICheme relating to the proIeCIion of 
endangered epeciaI of animals; 

(b) If 80, the reasons therefor; 

(c) the work done """* the abava IChame during 
the last four y .. ,.; and 

(d) the stape taken by the Govemment to prepare 
an authenticated data bale In thle regard by conducting 
a aurvey In time bound manner in reapect of the 
endlngered I!p8Ciee of anlmlle? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION {SHRI TASLIMUDDIN): Ca) and 
(b) The Centrally Sponsored Scheme 'Conearvatlon of 
Threatened Breedl of Small RumInantI, Pigs, Pack MlrRII 
and Equines' does not provide for compilation of a data 
baea of the enc:Iangerad spectea of anlm .... 

(c) A total of 22 projecta for conaarvatlon of 
threatened breeds of aforementioned categorlea of 
Ilveetock have been sanctioned under the echerne In the 
lut four yea,. and an amount of Ra. 1221.10 IaIch 
r.1euad for the purpoee during the aame period. 

(d) The 18th quinquennial IIveatock ceneua currently 
In hand, InttIr 8l1li. enviugea compilation of breed ..... 
data of liveltock. 

{E11IJ/I6h/ 

Fundi for IchaInH 

1354. SHAI G. KARUNAKARA REDDY: WIll the 
MInIeter of CONSUMER AFFAIRS, FOOD AND PUBUC 
DISTRIBUTION be pIeaIed to ..... : 

Ca) the deI8iI8 of the fundi provided and uIIIInd under 
different Centrally Sponsored Schemea by the States 
particularly Kamataka during the lut three years, year-
wtae; 

Cb) whether the fundi were utilized for the purpoae 
they were provided to State Govemmenta; and 

(c) If not, the details thereof and reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): CI) Department of Conaumer Aftalre II nat 
adrninIIIlerIng any Centrally SponeoMd Scheme. 
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(b) and (c) Does not ariae. 

fTranslsHonJ 

Brahmos Mt.slle 

1355. SHRI RAGHUVEER SINGH KOSHAL: WiU the 
Minister of DEFENCE be pleased to state: 

(a) whether Brahmos Missile cannot be fitted In the 
fighter aircraft; 

(b) if so., the details thereof and corrective measures 
taken thereon; 

(c) whether the Govemment has made efforts to 
modify/re-design the missile so as to make it compatible 
for the aircraft; and 

(d) If so, the details thereof and the schedule of Its 
testing? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) 'Brahmos Supersonic cruise missile has been 
successfully developed for Indian Navy and Indian Army 
as a Joint effort with Russia. Development of air version 
has also been sanctioned and is progressing for 
integration with SU-30 MKI for the Indian Air Force. 

(c) and (d) The re-deslgn arid development of the 
air launched version of missile has been completed and 
missile Is ready for teating. Suitable universal l8uneher 
for different types of aircraft has also been designed. 
The tests would be carried out In 2009. 

Telecom Facility 

1356. PROF. PREM KUMAR DHUMAL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment proposes to Introduce 
any particular project to provide proper telscom services 
to strengthen the existing telscom framework In the tribal 
areas of the country specially in Himachal Pradesh District 
Klnnaur, Lahaul Splti, Pangl and Bharmor mandals of 
Chamba; 

(b) If so, the details thereof; 

(c) the time by which it is likely to be introduced; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes Sir. BSNL 
already has a special plan under the head 'Tribal Sub-
Plan' which Is a component of the Main Plan formulated 
on financial year basis. Physical targets of BSNL for Tribal 
Areas acrOS8 the country and the status as on 30.09.07 
are given in statement I enclosed. 

Details of the targets planned specially In Himachal 
Pradesh Telecom Circle for the districts Klnnaur, Lahaul 
and Spltl, Pangi and Bharmor Mandala of Chamba are 
given In statement II enclosed. 

(c) and (d) Do not arise in view of (a) and (b) above. 

statement I 

SI.No. Development Parameters 

1. Telephone Exchange (Nos.) 

2. Switching Capacity (Unes) 

3. DELs (Nos.) 

4. Broadband Connectlona(Nos.) 

5. VPTs (Nos.) 

6. OFC{RKMs) 

TllrgtI/ for TrIbIIl AIlM for 2007-08 

Target for the Year 
2007-08 

6 

10,00,000 

6,00,000 

113,500 

3,000 

1,000 

~ 

Achievement 
during 2007-08 

(Upto 30.09.2007) 

10 

369,476 

252,183 

8,922 

2,332 

178 

Status On 
30.09.2007 

3,847 

8,527,906 

5,147,747 

36,951 

99.927 

37,714 
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sr.tement " 

PIIICfIS whtJM WLL lind GSM srs 11M p/1I11Md and CIti68 ~ SIWdbllnd .me. 
11M p/anntJd during 2007·08 

51. Name of District Name of Places where Name of Placea Name of Cltleal1ocatlon 
No. District WLL BTSs are where GSM BTSa where Broadband Is 

planned are planned planned 

, . Kinnaur Katgaon Asrang Barang 
Kliba Akpa Bhawanagar 
Nlchar Dabllng Chowing 
Ralli Thang! Kalpa 
Kalpa Chansadhar Karchham 
Sengla Lippa Katgaon 
Kanam Pangi Ntchar 
Moorang Powari Pangi 
Pooh RakBham Rackongpeo 
Rarang Runag Sengla 

5apnl Tapri 
Chango 
Glabong 
Moorang 
Pooh 
Rarang 
Rlbba 
Spillo 

2. Chamba Garolia Holi Bharmour 
Chhatrari Kharanukh 
Ruhnu Kothl GaroUa 
Kodla Kodla 
KlUar Thalia 
ChaloH TIodi 
Kothl Purthi 
Kuthal Darwas 
Leo 
Mindal 
Ral 
Saichu 
Udln 

3. Lahul Rangrlk Darcha Kaza 
Spltl Kolang Kardang Keytong 

Shansha Barring Udaipur 
Gondla TIngirt 
Chlmret TIr10knath 
Tingrit Kaza 

Tebo 
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1357. SHRI RAKESH SINGH: Will the Minister of 
DEFENCE be pleased to state: 

Ca) whether the Government proPOS88 to oIose down 
the Jabalpur baaed mtHtary dairy farm; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) There is no proposal at present to close 
down Military Dairy Farm, Jabalpur. 

[Eng/ish} 

Target for Telephone 8ubecrlbe ... 

1358. SHRI L RAJAGOPAL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a), whether the target of 250 million telephone 
subscribers has been achieved well before the target date 
of December, 2007; 

(b) H so, the details thereof; 

(c) whether the target of 500 million telephone 
8ubacribed by 2010 as envisaged in National Telecom 

Policy is not ambitious and can be achieved well betore 
time; 

(d) if so, the details thereof; 

(e) whether the overall tele-deneity achieved as of 
October, 2007; 

(f) H so, the details thereof; and 

(g) the progress of tele-denslty In rural areas during 
tho last three years as on date, year-wise and State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. As on 
31st October, 2007, the number of 8ubscribers is 256.55 
million. 

(c) and (d) Taking into consideration the present trend 
of monthly additions, It is expected that the target of 500 
million by 2010 can be achieved. 

(e) and Cf> Aa on 31st October, 2007, the over aU 
tele-denslty i8 22.52%. 

(g) The year-wise and State-wise progress of tele-
den8ity in rural areas during the last three years Is given 
in the statement enclosed. 

Y68r-w/s6 lind Sl8te-wisil prograss Df IBIs-density in f'Uf'8I 81W1S dudng tht1 /8st thl'tltl ytIIIfS 

SI. No. Name of Circle As on As on As on As on 
31.3.2005 31.3.20061 31.3.2007- 3O.e.2oo7 

2 3 4 5 6 

1. Andaman and Nicobar Islands 9.07 8.80 14.17 13.45 

2. Andhra Pradesh 2.39 2.34 6.84 8.50 

3. Assam 0.63 0.73 2.36 2.61 

4. Bihar 0.57 0 .• 2.OS 2.45 

5. Chhattisgarh 0.54 0.51 0.99 1.08 

6. Gujarat 2.63 2.69 10.43 13.17 

7. Haryana 2.80 3.10 10.74 13.64 



369 WnMrn AMwiIfS AGRAHAYANA 5, 1929 (Sa,Qr) ID au.tI.'JM 370 

1 2 3 4 6 8 

8. Himachal Pradesh 6.79 7.25 22.30 28.80 

9. Jammu and Kashmir 0.76 0.85 5.08 6.29 

10. Jharkhand O.SO 0.58 1.08 1.07 

11 Kamataka 2.49 2.63 7.48 9.30 

12. Kerala 9.74 10.65 21.11 22.71 

13. Madhya Pradesh 0.66 0.79 3.28 3.69 

14. Maharashtra (-) Mumbal 2.66 2.80 7.16 9.68 

15. North East-I 1.22 1.29 4.63 6.38 

16. North Eaat-II 1.20 1.28 2.89 .2.80 

17. Orissa 1.04 1.18 4.20 6.48 

18. Pubjab 5.33 6.29 16.16 17.98 

19. Rajalthan 1.44 1.67 8.75 9.37 

20. Tamil Nadu (-) Chenna! 2.79 2.99 9.65 12.82 

21. Uttarakhand 1.63 1.84 4 .• 4.58 

22. Uttar Pradesh 0.52 0.65 3.10 4.29 

23. West Bengal (-) Koikata 1.04 1.13 4.69 5.63 

24. Kolkata 0.00 0.00 0.00 0.00 

25. Chennal 0.00 0.00 0.00 0.00 

26. Delhi 0.00 0.00 0.00 0.00 

27. Mumbai 0.00 0.00 0.00 0.00 

ALL INDIA TOTAL 1.73 1.86 6.88 7.30 

Note: "Upto February, 2007, fixed telephone line + WLL ... taken Into account for c.lcl1Idon for n.nI t.IedeneIty .. Ngregated dais 
for rural mobile aubecrtbera was not 1MIIJIIbIe. SInce Men:h. 2007 mobile tMephones + fbced line + WU are being .." Into IICCOUnt 
for calclildon of MIll e.IecIeneIty ...uIting In audMn tncr_ .. on 311t March, 2007 n onwerda. 

'ALnI tIIIeden8Ity for lOme ..... Ihows decline In the year 2008 due to decline In number of ftx.d Iinee In rural .,... of the .. 
S..... Number of rural MobIle subec:rtbera 18 not ~ due to Its non-eVllllllblllty III F..on.y. 2007 In CIIIcuIdon of nnI teIedensIty. 

....... Pertpr.o.n 

1359. SHRI S. K. KHARVENTHAN: WID the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Mulla Periyar Dam issue is 8lIII ramain 
unresolved; 

(b) if so, whether the Union Government has recentty 
convened a meeting with the Government of Tamil Nedu 
and KeraIa to solve the Iuue amicably; 

(c) if so, the details of outcome and the preeent 
8&atu8 thereof; and 



371 NOVEMBER 26, 2007 /0 QutIIIion8 372 

(d) the steps taken by the Union Government to 
solve the issue between the two States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) Government of Tamil Nadu filed a suit 
No. 3 of 2006 - State of Tamil Nadu vIs State of Kerala 
and Union of India in the Hon'ble Supreme Court on 
31.3.2006 praying for-

(i) Declaration of Kerala Irrigation and Water 
Conservation (Amendment) Act 2006 passed by 
Kerala Legislature as unconstitutional In its 
application to and effect on Mulla Periyar Dam. 

(ii) Pass a decree of permanent Injuction restraining 
Kerala from application and enforcing impunged 
legislation enforcing with or obstructing Tamil 
Nadu from Increasing the water level to 142 
feet and from carrying out the repair works as 
per judgment of Supreme Court dated 27th 
February 2006. 

In this regard, the Hon'ble Supreme Court passed 
an order on 25.9.2006 stating "the two State Governments 
Independently or with the intervention of the Union of 
India may try to sort out, If possible, the dispute-. The 
Hon'ble Union Minister (WR) convened an Inter-State 
meeting of the Chief Ministers of States of Tamil Nadu 
and Kerela on Mulla Pertyar dam issue on 29.1 1.2006 
and again with the Ministers concerned of two States on 
18.12.2006. No solution acceptable to both States 
emerged In these meetings. 

Auction. for 30 Spectrum 

1360. SHRI SUGRIB SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government proposes to open 
auctions for 3G spectrum; 

(b) if so, the details in this regard; 

(c) whelher Telecom Regulatory Authority of India 
(TRAI) has also recommended for auctions for 3G 
spectrum; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to finalise 
the Issue of allocation of 3G spectrum at the earliest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) Yes, Sir. The 
Government has announced the guidelines for 3G services 
which provide that 3G licences would be granted through 
a controlled, simultaneous aacendlng e-auctlon, to ensure 
transparency in the selection process. The Telecom 
Regulatory Authority of India (TRAI) has also 
recommended, among others, the auction for 3G 
spectrum. 

Dome.tlc Technical Textile Sector 

1361. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVED1TA MANE: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment h~ chalked out any 
plan to promote Domestic Technical Textile Sector; 

(b) if so, the details thereof alongwlth the steps taken 
by the Government in this regard; 

(c) the details of textile regions In which centers of 
excellence and infrastructure support Is likely to be set 
up In the country, State- wise; 

(d) whether the scheme Is expected to Increase more 
employment opportunities during the Eleventh Plan period; 
and 

(e) if so, the details alongwith the projection made 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRt E.V.K.S. ELANGOVAN): (a) to (c) Yes, 
Sir. Based on the recommendation of an Expert 
Committee on Technical Textiles (ECn), the Government 
has approved implementation of the ·Scheme for Growth 
and Development of Technical Textiles· (SGDn) with a 
budgetary provision of Rs. 48.00 crore during the 11 th 
FIve Year Plan. The IICheme conaiIIt8 of three components: 
(I) Conduct of Baseline Survey, (II) Setting up of 4 (four) 
Centers of Excellence, one each for Agrotech, Buildtech, 
Geotech and Medltech, and (Iii) Conducting Awareness 
Programme. 
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(d) and (e) Employment generation could be assessed 
only after Implementation of the Scheme. 

Labour Welfare U ••• uree In IT Sector 

1362. SHRI N.N. KRISHNADAS: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a> whether the employees in the Information 
Technology (IT) Sector faced hardships and harassments 
due to non-implementation of labour weHare measures; 

(b) whether the Union Government has issued 
directions to the State Governments to ensure and 
regulate implementation of labour welfare measures in 
the IT Sector; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) Complaints, if any, regarding hardships 
and harassment being faced by the employees in the 
Information Technology Sector, lie with the State 
Governments being the "Appropriate Governments· under 
labour laws and legally vested with power to deal with 
violations of labour laws. In case a specific complaint is 
received in this regard, the matter will be taken up with 
the appropriate Authorities. 

(b) and (c) The Ministry of Labour and Employment 
had written to the State Governments on 21.10.2006 in 
the context of workers of Information Technology enabled 
Sector. a segment of Information Technology Sector, that 
State Governments are "Appropriate Govemments" under 
the labour laws and legally vested with power to deal 
with violations of labour laws. 

Defence Pact with Nigeria 

1363. SHRI KISHANBHAI V. PATEL: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Government has signed a new 
Defence pact with Nigeria recently; 

(b) if so, the details thereof; and 

(c) the manner in which both the countries are likely 
to be benefited by the Defence pact? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) A Memorandum of Understanding (MoU) on 
Detfence Cooperation was signed with the Federal 
Republic of Nigeria on 15th October, 2007. This would 
facilitate defence cooperation through exchange of 
experience and knowledge for mutual benefit of two 
countries. The MoU contains provisions for exchange of 
expertise in military training and information technology, 
facilitate contact and cooperation between defence related 
agencies, institutions and industries. exchange of visits of 
personnel, ships and airerafts, jOint ex.rein and tr:tlning 
and collaboration in other spheres of defence cooperation 
for mutual benefit. 

{'Ti&ns/stionj 

Vacant Poete In L.bour Court. 

1364. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of LABOUR AND 
EMPLOYMENT be pleased to state: 

(a) whether several posta of the PreSiding Officers 
are lying vacant in the Labour Courts at present 
particularly In the tribal areas of the country; 

(b) if so, the details thereof alongwlth the Scheduled 
CasteS/Scheduled Tribes posta out of these posta as on 
date. State-wise; and 

(c) the steps taken or propoeed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) As per the Industrial Disputes 
Act, 1947 an Appropriate Government can set up Labour 
Courts and Industrial Tribunals for resolution of Industrial 
Disputes. In respect of Industrial Disputes arising in the 
Central Sphere, Central Government is the Appropriate 
Government for setting up the Central Government 
Industrial Tribunal-cum-Labour Courts (CGIT-cum-LCs). 
There are 22 CGIT-cum-Labour Courts in different parts 
of the country. The details of the State Labour Courts 
are not maintained in the Ministry of labour and 
Employment. 

The location of CGITs are mainly decided on the 
basis of location of industries in the Central Sphere. At 
present out of 22 CGIT-cum-Labour Courts. 7 posts of 
Presiding Officers are vacant in the following CGIT-cum-
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1. Ahmect.bad. 

2. JaJpur. 

3. Hyderabad. 

4. New Delhi-I 

5. Dhanbad-I 

8. Mumbal-I 

7. Chandigarh.l. 

The lPPQIntment of Pf'8lidlng Officers are done as 
per the provIalonI of Induatrial Dlaputes Act, 1947. There 
I. no provilion of r ... rvatlon for Scheduled Casteal 
Scheduled Tribee for appointment to the post of Presiding 
OffIcer In the Act. 

(c) The proceI8 of fUllng up of the vacancies of the 
Pr •• 'd'ng Officers has already b .. n Initiated by the 
Govemment which are at varlOU8 etagee of prooeea. 

Com,..... LItenM:y In RUI'III A...a 

1365. SMRI SUBHASH MAHARlA: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI HARISINH CHAVDA: 

Will the Mini.t.r of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleued to 8tate: 

<a) the detaII8 of fundi allocated to vartoua States 
especially In Rajuhtan for computer literacy programme; 

(b) whether the Government i8 satisfied with the 
progreea of computer literacy programme; 

(c) It so, the details thereof; and 

(d) If not, the re880ns therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a> As per the information 
received from Ministry of Human Resource Development 
- the Centrally Sponsored Scheme of Information and 
Communication Technology in Schools was introduced in 
December 2004 to assist StateslUTs, on a sharing mode, 
for Computer Education Programme at Secondary stage 
of schooling. The grants released to States in 2007·08 Is 
given In the statement enclosed. As regards Rajasthan, 
funcM would be relea.ed only after receipt of the 
confirmation of the State Govt . about the budget prOvision 
made by the State Govt. to meet the project cost to 
Implement 2500 schools in 2007-08. 

(b) to (d) The programme Is In the nascent stage as 
most of the approvals has been accorded in 2007.Q8 . .fts 
actual operation and affectivity can be 88888Md only in 
the coming years. 

St:IItIt* .nd Amount IIppfrJtIfHf IIv PM III1d EG undtN thtI ScIItIfM of leT in Schools duting 2007-08 

(Rs. In Iakh) 

SI. No. NIme 01 I'IMIon SdIooII I AmaIn ippIMd IIr PUlEG SctIoaIa & AmOII1I IIPIIftMId ~ PMIEG IIldIr Out RIt« 
SIaIIr\IT IIIIdI iI .. IIIdIr 1I0oI ModI! fin- ModI! 

SIIa1JT (A) (8) 
IIudgII Schooi AIIIOIIII SIwe FIrId SctIoaIa AIIIOIIII ShIll FIrId 

call SIIIe ..-..s C nil SIIII 

2 3 4 5 6 7 8 9 10 11 12 13 

Non-NEA SIIIII 

1. AncIvI PIIdIItI 1406.00 5000 10000.00 7500.00 2500.00 3750.00 

2. 8IIIr 1000 1333.33 1000.00 333.33 

3. CtNIIiIgIIIh 300.00 200 1340.00 1000.00 340.00 

4. Got 600.00 432 578.00 432.00 144.00 

, 
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2 3 4 5 6 7 8 9 10 11 12 13 

5. ~ 1150 1533.33 1150.00 383.33 247.15 

6. HIryn 1380.00 500 3350.00 2500.00 850.00 1250.00 

7. HimacIIaI PrIdeIh· 

B. JarNnu n KaIhmIr 200 1340.00 1208.00 134.00 

9. .IIaIIchInd 1200.00 1074 1432.00 1074.00 358.00 1074.00 

10. KImIIIka 4700.00 1571 4189.33 3142.00 1047.33 3142.00 
1000.00 708 1888.00 1416.00 472.00 

11. KeraIa 1016 1354.86 1016.00 338.86 

12 ~ P!IdIIh 1200.00 320 2144.00 1800.00 644.00 7.60 

13. MaIwaItn 500 886.86 500 1 •• 88 

14. Orilla 1500 2010.00 1500.00 510.00 

15. PIqIb. 

16. Aa;IIhn 1000.00 2500 3333.33 2500.00 633.33 

17. TIII'IiI~ 2680.00 400 _.00 2DOO.oo _00 1312.50 

18. U1InlchaI 200.00 100 870.00 a.oo 67.00 377.25 

19. U1IIr P!adaIh 8700.00 2500 5000.00 3750.00 1250.00 3115.47 

20. Well 8engIII 400.00 343 22111.10 1715.00 583.10 .. .33 

TOTAL 22745.00 18116 1 333 16.84 24180.00 8331.87 11328.82 21113 13822.10 l0au0 3 .. .10 au.51 

HER SIIIeI 

21. MndIaI P!IdIIh SO.OO 3S 234.50 211.(1 23,46 

22. AaIm 1000.00 641 1446Jl 1301.28 144.51 

23. MIripII' 42.50 86 436.50 381. a 
24. MepIayI 50.00 76 S02.5O 46Z.25 50.25 

25. MizDIwn CEP DIIenIcI 

26. NIgIIn 1340.00 214 "QUO 1712.52 ttO.2I 443.20 

Z7. SIddm soo.OO 2 13.40 12.08 1.34 

21. T'" 400 8112.22 812.00 110.22 

TOTAl 2982.50 ~OCI 2348.03 2113.23 234.80 461 •• 7'0 2771.83 :a.87 443.211 
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2 3 4 5 6 7 8 9 10 11 12 13 

UTa will IegiIIaUa 

29. Deli 53 355.10 265.00 90.10 

:.I. PududIIny 169 225.33 169.00 58.33 

TOTAl 169 225.33 169.00 58.33 53 355.10 265.00 90.10 

UTa MIhouI Iegi8IIbn 

31. A and N 1tIanc!' 

32. ChmgIrh 87 448.90 336 113.90 

33. D IIICI NH 10.20 6 40.20 30.00 10.20 

34. DIIIIIIfI IIId Diu 22 147.40 110.00 37.40 

35. 1.Ik8hdwIIp' 

TOTAl 10.20 . 95 836.00 475.00 161.50 

GRANO TOTAl 25737.70 20161 35890.00 27262.23 8628.10 11445.22 2672 17902.40 14143.83 3758.57 4354.76 

ToIII School (AotB): m33 

ToIII AnIOId AppMCI by PM IIId EO (A+8): 53792.40 

ToIII bid ...... (W): 15883.40 

'CEP yet to be conidnd 

tMt d InIIIiUIon AmcuII IppIOVedby PM IIId EG 
FIIId __ 

SlET, 11iIu~, Kaa 103.00 51.SO 

SlET, 1NIaI __ , 0riIIII 73.SO 36.75 

SlET, HyderIbId, AncIn PrIdIIh 58.00 

Funds nIItM8tId duling cumJnl fIMnt:ItII J'NI' 2007-08 to IoIIowIng SIETS Mo 

SIET, PIN, Maharalhtra 

SIET, Thlruvllllhpuram, KefIIa 

$lET, HydefIbad, Andtua PIIdeIh 

Total Arnowt ~ '*'r!ng 2OON18 under ICT Scheme 

w .... SchemM for BeedI WorIcer8 

1366. SHRI TUKARAM GANPA1' RAO RENGE 
PATIL: 

SHRI GIRIDHARI YADAV: 

113.09 

100.00 

45.00 

Rs. 16029.74 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased 10 state: 

(a> the name. and details of schemes being 
Implemented for the welfare of BeedI Wor1<ers; 
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(b) the funda allocated, released and utilised under 
such schemes during each of the last three yeara and 
thereafter, State-wise and Scheme-wise; 

(c) whether the Govemment has any mechanism to 
ensure that full benefits reach the Beecli Workers; 

(d) if so, the details thereof; and 

(e) if not, the remedial measures taken by the 
Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): <a) Statement I is enclosed. 

(b) Statement II is enclosed. 

(c) and (d) Welfare Commissioners of the nine 
Regions all over the country, are responsible for 
implementation and exec:ution of the welfare schemes for 
the beadi workers. The welfare schemes in the field of 
these Regions are implemented through different 
dispensaries of Labour Welfare Organization located in 
the areas where there is concentration of beadl wort<era. 
Moreover. the Central Advisory Committee at the centre 
and State Advisory Committees In the different States 
have been constituted to advise the Govemment on such 
matters arising out of the administration of the Beedl 
Workers Welfare Fund Act, 1976, Including matters relating 
to the application of the Fund. 

(e) Does not arise. 

Stlltement I 

ThB nllfT1BB lind iMfllils of Ihtfl schtImt!Is for 
WtflHllffI of 8t!1t!1di Wo'*tfI/5" 

SI.No. Names and Details of the Schemes 

2 

I. SCHEME FOR TREATMENT OF CANCER 

The actual expenditure on medicines and diet 
charges Incurred by the wort<er or hIa dependant 
on treatment of cancer in a recognised cancer 
hospital and duly certified by competent 
authorities shall be reimbursed. 

II. 

III. 

IV. 

V. 

VI. 

2 

SCHEME FOR REIMBURSEMENT OF 
EXPENDITURE AS A FINANCIAL ASSISTANCE 
TO WORKERS SUFFERING FROM HEART 
DISEASES 

Financial a •• lstance re.trlcted to the actual 
eXpenditure or As. 1.30 Iakhs which ever 1\ leas. 

SCHEME FOR REIMBURSEMENT OF 
EXPENDITURE AS FINANCIAL ASSISTANCE 
TO WORKERS FOR KIDNEY 
TRANSPLANTATION AND ALLIED TREATMENT 

Flnan~ial Assistance not exceeding actual cost 
or As. 2.00 Iakh, whichever Ie lui shall be 
paid towards treatment charg ... 

REIMBURSEMENT OF EXPENDITURE ON 
TREATMENT OF MINOR DISEASES LIKE 
HERNIA, ULCER, APPENDECTOMY, PRENATAL 
AND GYNAECOLOGICAL DISEASES 

The actual expenditure or Ra. 30,0001- WhIchever 
I. leas wID be reimbursed. 

MATERNITY BENEFIT SCHEME FOR FEMALE 
WORKERS 

Financial 888istance of Rs. I 0007- per delivery, 
will be paid to a female baedl worker for the 
firat two deliveries. 

SCHEME FOR PAYMENT OF MONETARY 
COMPENSATION FOR STERILIZATION OF 
WORKER/SPOUSES 

Monetary Incentive at the rate of RI. 5001- per 
head Is paid, over and above the Incentive given 
by other agencies. 

VII. SCHEME FOR DOMICILIARY TREATMENT OF 
WORKERS SUFFERING FROM TB 

VIII. 

Reimburaement of treatment charges upto Rs. 
50 per month to each worker to cover the cost 
of medicine. 

FINANCiAl ASSISTANCE FOR PURCHASE OF 
SPECTACLES 

Financial assistance toward the cost of frame 
and lenses to the extent of As. 300/- or actual 
expenditure whichever iI less. 



IX. 

X. 

XI. 

Ajmer 

NOveMBER 26, 2007 

2 

SOCIAL SECURITY SCHEME (INSURANCE) 
FOR BEEDI ~ORKERS 

An amount of Rs. 10,0001· is pajd to the family 
of the dec .... d worker for natural death and 
R.. 260001· for death dUe to accident. 

SCHEME FOR PROVIDING FINANCIAL 
ASSISTANCE OF Rs. 50001· TO A WIDOWI 
~IOOWER OF BEEDI ~ORKER AS WELL AS 
TO WIDOWIWIDOWER BEEDI WORKER FOR 
MEETING THE WEDDING EXPENSES OF 
THEIR DAUGHTERS. 

An amount of Rs. 5000/·11 provided as financial 
aseistanoe to the wIdowlwldower of beedi worker 
.. well as to widowlwldower beedi worker for 
meeting the wedding expeneea of their first two 
daughtera. 

SCHEME FOR PROVIDING FINANCIAL 
ASSISTANCE OF RI. 1500/- TOWARDS 
FUNERAL EXPENSES OF BEEDI WORKERS. 

XII. 

XIII. 

XIV. 

Statement II 

2 

An amount of RI. 15OOI·ls provided as financial 
assistance to the family members of the 
deceased worker. 

GRANT OF FINANCIAL ASSISTANCE FOR 
EDUCATION. 

Financial asaIstance for education Is paid from 
Rs. 2501- to Rs. 8000/· to the wards of the 
workers who are studying in Class-I to 
Professional Courses, per child per annum. 

SUPPLY OF TV SETS 

A maximum amount of Rs. 10,0001· for Colour 
TV set and As. 4000/·for Black and white TV 
set is provided in the community hall of the 
Group Housing Scheme. 

REVISED INTEGRATED HOUSING SCHEME 
(RIHS), 2007 FOR BEEDI WORKERS ETC. 

A Central Subsidy of Rs. 40,0007- per tenement 
per worker is granted for construction of a house. 

7'htI funds 1II/oc6/t1d, ~.nd utllistld untitlr v.tious scl1t1m8s for wtIIfSI'e of 
BHdI' Wo~ during 1M! thIN yNl'S. 

(Rs. In thousand) 

2004-05 2005-06 2006-07 

Budget IIIocated Exp. Budget allocated Exp. Budget allocated Exp. and,.... and rMued and r.leued 

2 3 4 5 6 7 8 

Health 15045 14799 17827 1n82 18533 18512 

RecreatIon 394 350 455 433 420 415 

HaulIng 0 0 524 524 6174 6173 

Health 27083 24618 25253 23597 30352 29859 

Education 11750 11722 15800 15n4 14600 14600 

RecnaIon 0 0 0 0 0 0 
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2 3 4 5 8 7 8 

Houling 2452 2450 1801 1589 1100 1082 

Bangalore Health 55+t8 55315 64278 535e9 52450 52442 

Education 82000 81999 88000 85999 85800 85800 

Recreation 0 0 0 0 0 0 

HousIng 30648 30646 14825 14823 10857 10856 

Bhubneshwar 

HeaItt 22927 23537 23889 22085 25858 25434 

Education 16800 18774 20300 20270 7400 7383 

RecnNdIon 800 800 309 305 340 339 

HouIIng 33700 33700 40000 40000 10000 10000 

Hyderabad 

Health 88022 68055 M832 84781 57579 58103 

Education 143828 143750 150800 150823 140300 140288 

Recreation 0 0 0 0 0 0 

Houling 11600 3202 22836 2638 3972 3972 

Jlbalpur 

Health 52080 50702 48446 47498 48423 47834 

Education 30550 30530 29550 298e9 28750 28748 

Recreation 0 0 0 0 0 0 

HouIing 2200 2198 3000 2898 8000 8999 

Kanna 

Health 44295 43648 41703 3ge&6 36183 33218 

Education 12452 12434 13509 13483 13015 12997 

Recreation 305 164 225 174 215 184 

Housing 1000 998 800 331 0 0 

KoIkata 

HeattI 31611 30342 44822 43408 42053 4090t 

Education 45223 45223 50200 50144 S5855 55836 

Recreation 300 128 130 125 150 147 

Housing 10000 9987 11938 11928 4857 4957 
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2 

Nagpur 

Health 

Education 

Recreation 

Housing 

3 

25015 

52225 

30 

30000 

Production and Demand of Cotton Thread 

1367. SHRI JIVABHAI A. PATEL: 
SHRI 'HARIKEWAL PRASAD: 

Will the Minister of TEXTILES be pleased to state; 

(a) the total demand alongwlth quantum arid value 
of cotton thread produced in the country during each of 
the lut three years and thereafter, State-wise; 

(b) whether there has been rise In prices of cotton 
threads causing hardship to weavers; and 

(c) if so, the remedial steps taken by the Govemment 
to make avaHabie cotton thread to the weavers at the 
subeldlzed rates'? 

4 5 6 7 8 

24967 20889 20842 23003 22999 

52227 

30 

38378 

43025 

25 

56122 

43022 

25 

34900 

56025 

25 

21145 

55023 

24 

21145 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The total 
demand for cotton yam during the last three years was 
1826.69 million kg In 2004-06, 1973.4 million kg In 2005· 
06 and 2216.36 million kg. in 2006-07. The state-wise 
production of cotton yam Is furnished In the Statement 
enclosed. Value-wise production data is not maintained, 
since the price of cotton yam varies as per counts (quality) 
and seasonal demand. 

(b) No, Sir. However, the quarterly count-wise price 
of cotton hank yam and cone yam during last 3 years 
have been showing moderate changes. 

(c) Through Schemes like Hank Yam Obligation 
Scheme, Mill Gate Price Scheme and the Scheme for 
Re-Imbursement of CENYAT on Hank Yam, Government 
ensures an adequate supply of hank yam to weavers at 
reasonable prices. 

Statement 

SIIIltl-wiss PI'OO'uction of Colton Yam 

('000 kg.) 

Cotton Yam production 

StatealUnlon Territories States 2004-05 2005-06 2006-07 

2 3 4 

Andhr. Pradesh 100301 104844 116941 

Assam 87 95 81 

Gujarat 179235 178963 185132 

Haryena 88308 100067 108075 

Himachal Pradesh 43515 51992 71867 
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2 

Jammu and Kashmir 1339 

Jharkhand 1134 

Karnataka 70589 

Kerala 26537 

Madhya Pradesh 104611 

Maharashtra 218363 

Orissa 2002 

Punjab 233809 

Rajasthan 74184 

Tamil Nadu 1029375 

Uttaranchal 217 

Uttar Pradesh 43745 

West Bengal 13428 

UNION TERRITORIES 

Dadra Nagar Havell 28810 

Daman and Diu 317 

Pondicherry 12352 

TOTAL 22722S8 

Rnldentlel School. for Child Laboura 

1368. SHRI HANSRAJ G. AHIR: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government proposes to set up 
residential schools to rehabilitate and educate child 
labours; 

(b) if so, the number of such schools proposed to 
be set up in the country during Eleventh Plan Period, 
State-wise; 

(c) whether the Union Govemment has received any 
proposals from State Govemments for setting up of luch 
schools; 

3 

5209 

1391 

73022 

30804 

112563 

233459 

3690 

280295 

90529 

1148608 

2793 

51009 

14211 

26775 

376 

10189 

2520874 

4 

5470 

1428 

72781 

31937 

1242e;8 

266346 

2459 

344317 

96801 

1276572 

16686 

50532 

14415 

29208 

380 

7903 

2823589 

(d) " 10, the details thereof, State-wise; 

(e) the steps taken/proposed to be taken by the 
Govemment in this regard; and 

(f) the funda allocated for the purpoae during the 
Eleventh Plan Period, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Yes, Sir. Govemment has 
proposed for setting up of residential schools for the 
migrant child labour in Metrol and big cities during 
Eleventh Plan. However, it is subject to the necessary 
approvals. 

(c) Under the existing Scheme of National Child 
Labour Project (NCLP), there Is no provision for r8Iidential 
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faclHtles for the child labour. However, proposals from the 
State Govemmenta for setting up residential schools would 
be sought after the approval of the Eleventh Plan. 

(d) to (f) Do not arise. 

/English} 

Production of Cotton 

1369. SHRI MADAN LAL SHARMA: 
SHRI RAM PAL SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether per hectare production of cotton in India 
Is much less than the cotton producing countries; 

(b) if so, the details of the cotton production per 
hectare In India; 

(c) the measures taken or proposed to be taken by 
the Govemment to augment the production per hectare 
of cotton In the country; 

(d) whether the production of cotton In the country Is 
far below Intematlonal norms; and 

(e) If so, the steps taken to provide high yielding 
varieties of cotton seeds to the cotton growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (e) Table below gives yield (per hectare production) 
and production of cotton lint in India vis-a-via other major 
cotton producing countries of the world in 2006: 

Country Yield of Cotton Production of 
Unt Cotton Lint 

(KWHectara) (Lakh TOMes) 

India 400 35.64 

China 1243 67.30 

United States of America 805 44.98 

Pakistan 705 21.87 

Brazil 958 12.10 

Uzbekistan 795 11.71 

Source: FAO webeIte acceSll8d on 22.11.2007 

While the per hectare production of cotton in India is 
much leas than the major cotton producing countries of 
the world, India ranked third in the production of cotton 
lint in 2006. 

A Technology Mission on Cotton is under 
implementation in the cotton growing States of the country 
since 2000-01 for Increasing the productivity and 
production of cotton by focusing on increasing availability 
of cotton seeds, covering more area under hybrids, thrust 
for evolving area specific technology, popularization of 
integrated pest management, increasing efficient use of 
irrigation water, field demonstrations for transfer of 
technology to fanners and farmers' training. 

The Central Institute for Cotton Research and the 
Centres of the Ali India Coordinated Cotton Improvement 
Project are developing high yielding varlties! hybrids to 
jncreaae the production of cotton in the country. These 
organizations also produce breeder seeds of varieties and 
parental lines of hybrids for further multiplication by seed 
producing agencies for supply of certified seeds to cotton 
growers. 

RIce Export Potlcy 

1370. PROF. MAHADEORAO SHIWANKAR: 
PROF. M. RAMADASS: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether rice export policy has been modified 
recently; 

(b) if so, the main features thereof; 

(c) the percentage of broken rice aUowed In the rice 
meant for export; and 

(d) the steps taken to make Indian rice competitive 
for export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFfAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes Sir. The Directorate General of Foreign 
Trade(DGFT) under Ministry of Commerce and Industry 
vide its notHlcation No. 38 (RE-2OO7)12004-2009 dated 
15th October, 2007, prohibited export of non bumati rice 
effective from 9th October, 2007. 
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Subaequently, vide It. another notification No. 46(RE-
2007)12004-2009 dated 31st October, 2007, DGFT has 
stipulated that the prohibition Impoaed by this Notification 
shall not be applicable to the export of non-basmati rice 
if the Minimum Export Price(MEP) is more than US $ 
425 per ton FOB. 

There is no change in the policy for export of Bumatl 
rice. 

(c) There is no restriction on the percentage of broken 
rice in export of rice. However, in the export of rice, the 
percentage of broken rice is dependent on the requirement 
of the importers. 

(d) The rice industry is upgrading their mills to meet 
the quality demands of the global market. They have 
also been implementing various quality systems. 
Government has adopted a multi pronged strategy to 
achieve higher productivity and production of rice. These 
initiatives Include launching of a new scheme titled 
N.tional Food Security Mi .. lon, balance use of fertilizers 
and development of marketing infrastructure etc. 

Export of Agrlcunural Product. 

1371. SHRI VIJOY KRISHNA: Will the Mlnieter of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has decided to remove 
the cess on export of agricultural products and make 
them more competitive in the global market; 

(b) if so, the details thereof; 

(c) whether the farm incomes are likely to be 
augmented with these decisions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) Govemment has decided to repeal "The Agriculture 
Produce Cess Act, 1940" and "The Produce Cess Act, 
1966". Increue in exports of agricultural products helps 
to augment fa"" incomes. Imposition of cess on exports 
reduces the competitiveness of agricultural exports. 

_ AudIt 

1372. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WATER RESOURCES be ple.eeI to state: 

(a) whether the Govemment proposes to introduce 
Water Audit in industries, hotels and housing societies; 

(b) If so, the details thereot; and 

(c) the f •• tu .... of the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) Does not .rise. 

(c) Water supply is a State subject. As such the 
reeponslbility for planning and designing, implementation 
and Operation and Maintenance of Water Supply projects 
Including water man.gement, conservation and water 
auditing lies with the State GovemmentsIUrban Local 
BodIea. 

Crop Improvement and Management 

1373. SHRI RAGHUVEER SINGH KOSHAl: Will the 
Minister of AGRICULTURE be pleased to etate: 

(a) the measurea taken by the Gov..-nment in the 
field of crop improvement and management; 

(b) the details of the efforts made with respect to 
major crops like foodgrains, puises, oilseed, sugarcane 
and cotton, State-wise and year-wise; 

(c) the funds sanctioned and spent during the last 
three years, State-wise; and 

(d) the details of the plans to be formulated in future 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) To increased the production and productivity of 
Foodgfains, Pulses, Sugarcane and Cotton, following 
Centrally Sponsored Schemes are under implementation: 
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(1) Mini Mission-II of Technology Mission on Cotton. 

(2) Integrated Scheme of Oilseeds, Pulses, Oilpalm 
and Maize (ISOPOM). 

(3) Macro Management Mode of Agriculture 
subsuming Integrated Cereals Development 
Programme In Wheat/Rice/Coarse Cereals Based 
Cropping Areas (ICOP-Wheat, ICOP-Rice, ICOP-
Coarse Cereals) and Sustainable Development 
of Sugarcane Based Cropping System Areas 
(SUBACS). 

Under these schemes, assistance Is provided for 
various Inputs like seeds, agriculture Implements, water 
saving devices, Integrated pest management, transfer of 
crop production and plant protection technology through 
demonstrations and training of farmers and extension 
workers. 

(c) A statement Indicating State-wise allocation and 
expenditure under these schemes viz. Mini Mission-II of 
Technology Mission on Cotton, ISOPOM and Macro 
Management Mode of Agriculture as a whole with various 
schemes Including schemes of ICOP-Wheat, ICOP·Rlce 
and ICOP·Coarse Cereals and SUBACS during the last 
three years Is enclosed. 

(d) In the XI Five Vear Plan besides above, the 
Govemment has launched a Centrally Sponsored Scheme 

MNationai Food Security Mission" (NFSM) to enhance the 
production of rice, wheat and pulses by 10, 8 and 2 
million tonnes respectively by the end of XI Five Vear 
Plan. The National Food Security Mission has three 
components viz. NFSM • Rice, NFSM-Wheat and NFSM· 
Pulses. The scheme has become operational from Rabi 
2007-08. It is being implemented in 305 districts of 16 
States of the country. The NFSM-Rlce is implemented in 
133 districts of 12 States, I.e. Andhra Pradesh, Assam, 
Bihar, Chhattlsgarh, Jharkhand, Karnataka, Madhya 
Pradesh, Maharashtra, Orissa, Uttar Pradesh, Tamil Nadu 
and West Bengal. The NFSM·Wheat Is being implemented 
in 138 districts of 9 States i.e. Bihar, West Bengal, 
Madhya Pradesh, Punjab, Haryana, Uttar Pradesh, 
Rajasthan, Maharashtra and Gujarat. The NFSM·Pulses 
is being Implemented in 168 identified districts in 14 States 
viz. Andhra Pradesh, Uttar Pradesh, Madhya Pradesh, 
Haryana, Kamataka, Tamil Nadu, Maharashtra, Rajasthan, 
Gujarat, Punjab, Bihar, Oris88, Chhattlsgarh and West 
Bengal. Under NFSM, assistance Is provided on 
demonstration of improved production technology, 
distribution of quality seeds of HVVs and hybrids, 
popularization of newly released varieties, support for 
micro nutrients, gypsum, zero tillage, rotavators, weeders 
and other farm implements, integrated pest management, 
integrated nutrient management, water IHtlng and moisture 
saving devices, training and mass media campaign 
including awards for best performing districts etc. 

Statemen' 

StIlMwi88 AIIocIIIion lind ExptJndifuf9 duling 2004·2005 to 2006-2007 

(Rs. in lakh) 

SI.No. State 2004-05 2005-06 2006-07 

2 3 4 5 

1. Andhra Pradesh AIIo· 7766.62 8340.00 10072.00 

Exp." 8131.27 8003.75 11089.24 

2. Arunachal Pradesh A110 500.00 1420.00 2200.00 

Exp. 716.00 1880.69 2126.55 

3. Assam Allo 808.00 1735.00 2030.00 

Exp. 834.94 928.28 0.00 
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2 3 4 5 

4. Bihar Allo 2090.00 1945.00 2555.00 

Exp. 1717.45 1264.06 2611.92 

5. Jharkhand A110 1..00.00 1300.00 1880.00 

Exp. 1116.19 184.02 0.00 

6. Goa Allo 220.00 216.00 263.00 

Exp. 285.87 290.52 421.09 

7. Gujarat Allo 4933.00 4800.00 4985.00 

Exp. 6371.02 6275.99 8297.95 

8. Haryana Allo 2384.00 2314.00 2751.00 

Exp. 2354.50 2298.70 3385.52 

9. Himachal Pradesh Allo 1640.00 1675.15 2115.00 

Exp. 1521.54 1761.00 2713.28 

10. Jammu and Kashmir Allo lnO.oo 3142.50 4000.00 

Exp. 2245.23 2762.82 0.00 

11. Kamataka Allo 8341.03 7000.00 9250.00 

Exp. 8453.23 10679.41 8787.24 

12. Karala Allo 2910.00 2407.50 3075.50 

Exp. 3541.81 3805.37 3468.54 

13. Madhya Pradesh Allo 8032.59 6700.00 9180.00 

Exp. 7111.31 6875.04 7621.49 

14. Chhattiagarh Allo 2425.00 2200.00 2975.00 

Exp. 3044.62 4551.20 3223.03 

15 Maharashtra Allo 10024.79 10375.30 10655.00 

Exp. 17915.97 12960.92 16177.04 

16 Manipur Allo 700.00 1600.00 2200.00 

Exp. 758.10 2039.25 2200.00 

17 Mizoram Allo 807.00 1890.00 2880.00 

Exp. 1784.00 1080.00 652.57 

18 Meghalaya Allo 900.00 1600.00 1800.00 

Exp. 575.95 1233.55 991.96 

19 Nagaland Allo 900.00 1800.00 2500.00 

Exp. 1412.50 1800.00 1893.50 

20 Orissa Allo 283E;.00 2578.00 3200.00 

Exp. 5137.52 2606.94 2131.11 
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2 3 4 5 

21 Punjab Alto 1606.00 1188.50 10.00 

Exp. 26.96 1609.06 1516.41 

22 Rajasthan Alto 9519.21 9140.00 10904.50 

Exp. 10396.66 11302.97 5307.40 

23 Slkklm Allo 600.00 1422.00 1900.00 

Exp. 833.28 1372.94 1823.57 

24 Tamil Nadu Alto 5629.41 5195.00 6180.00 

Exp. 5163.55 6070.14 8162.72 

25 Tripura Allo 835.00 1nO.00 2240.00 

Exp. 789.26 1920.39 1860.75 

26 Uttar Pradesh Allo 7865.00 6930.00 8595.00 

Exp. 9032.24 7435.75 8285.11 
27 Uttaranchal Allo 1600.00 1700.00 2170.00 

Exp. 2114.82 1944.n 2878.70 
28 West Bengal Allo 2710.00 3025.00 3944.50 

Exp. 2855.55 3907.30 3320.52 
29. Delhi Alto 100.00 50.00 0.00 

Exp. 15.82 19.62 0.00 
30. Pondlcherry Alto 100.00 100.00 0.00 

Exp. 56.27 23.42 7.25 
31. A&N Islands Allo 100.00 280.00 28.00 

Exp. 0.00 33.32 12.50 
32. Chandigarh Alto 25.00 0.00 0.00 

Exp. 0.00 0.00 0.00 
33. Dadra & Nagar Havell Allo 50.00 20.00 10.00 

Exp. 0.00 4.85 0.00 
34. Daman & Diu Alto 25.00 0.00 0.00 

Exp. 0.00 0.00 3.13 

35. lakshadweep AltO 100.00 200.00 25.00 

Exp. 50.00 23.25 11.46 

°ALlO: Allcoation 

°EXP: Expenditure 
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Medicinal Plant. 

1374. PROF. PREM KUMAR DHUMAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether any survey has been conducted by the 
Government to ascertain which States or regions of the 
country produce superior quality of medicinal herbs; 

(b) if so, the details thereof; and 

(c) If not, whether the Government proposes to 
conduct any survey In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) No, Sir. 

(c) There is no such proposal. However, a study has 
been conducted for asSessment of demand and supply 
of medicinal plants through Foundation for Revitalization 
of Local Health Traditions (FRLHT), Bangalore. Some of 
the salient findings of study report are as under: 

(i) Forests of States viz. Andhra Pradesh, 
Chhattlsgath, H.P., Kamataka, Kerala, Madhya 
Pradesh, Orissa, Uttaranchal, Manipur provide 
larger quantity of raw material of medicinal 
plants. 

(ii) Total consumption of largely traded 117 species 
of medicinal plants (wild/cultivated) has been 
assessed to the tune of 1 ,41,337 MTs. 

/English} 

Modification. In Technology Upgradatlon 
Fund Scheme 

1376. SHRI EKNATH MAHADEO GAIKWAD: 
DR. M. JAGANNATH: 
SHRIMATI NIVEDITA MANE: 
SHRI SURESH ANGADI: 

Will the Minister of TEXTILES be pleased to &tate: 

(a) whether the Union Government has accepted the 
Secretaries Level Committee's recommendations on 
Technology Upgradation Fund' Scheme; 

(b) If so, the details thereof; 

(c) whether the Union Govemment has approved the 
modified Tecnnology Upgradation Fund Scheme for the 
textile sector; 

(d) if so, the details thereoJ alongwlth objectives of 
the Scheme; 

(e) the time by which the modified Technology 
Upg..-dation Fund Scheme is likely to be approved; 

(f) whether the Government proposes to enhance the 
capital subsidy to textile Units under the said scheme; 
and 

(g) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) There was 
no Secretaries Level Committee's recommendation on 
Technology Upgradation Fund Scheme (TUFS). 

(b) Does not ariae. 

(c) Yes, air. 

(d) The objective of TUFS Is to provide Impetus to 
the modernization of the Indian Textll .. Sector, The salient 
features of the modified Scheme are given in the 
statement enclosed. 

(el The Scheme has been approved. 

(f) In the modified Technology Upgradetion Fund 
Scheme, Government has approved enhanced capital 
subsidy for the garments and technical textiles eegmenta. 

(g) Does not arise. 

s.IiBnI "./uIW 01 thtI modIfi«i TtlChnology 
upgnIt:a1ion Fund St:IItNM 

(i) The rate of interest reimbursement on spinning 
machinery hu been reduced to 4%. All the 
remaining sub-aectors covered under the scheme 
would continue to get aaaistance 0 5%. 

(if) The scheme will continue to provtde cover for 
foreign elCChange rete fluctuation not exceeding 
5%. However, for the spinning machinery the 
coverage wilt be 4%. 
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(iii) The Scheme will now provide an additional 
option to the powerlooms units to avail of 20% 
Margin Money subsidy under TUFS In lieu of 
5% interest reimbursement on investment in TUF 
compatible specified machinery subject to a 
capital ceiling of Rs. 100 lakh and ceiling on 
capital subsidy Rs. 20 lakh. A minimum of 15% 
equity contribution from beneficiaries will be 
ensured. 

(iv) The Scheme will now provide 15% Margin 
Money subsidy for SSI textile and jute sector in 
lieu of 5% interest reimbursement on Investment 
il'l TUF compatible specified machinery subject 
to a capital ceiling of Rs. 100 lakh and ceiling 
on capital aub8ldy Rs. 15 lakh. A minimum of 
15% equity contribution from beneficiaries wi. 
be ensured. 

(v) The Scheme will continue to provide 5% interest 
reimbursement plus 1 0% capital subsidy for 
epeelfied processing machinery. 

(vi) The Scheme will now provide 5% interest 
reimbursement plus 10% capital subsidy for 
specified machinery required In manufacture of 
technical textiles and garmenting machineries. 

(vii) The Scheme will now provide Interest subsidyl 
capital subsldy/Margln Money subsidy on the 
basic value of the machineries and exclude the 
tax component for the purpose of valuation In 
view of the decision for non-subsidizing the 
taxes. 

(viii) The Scheme will provide 25% capital subsidy 
on purchase of the new machinery and 
equipments for the pre-loom and post-loom 
operations, hanclooms/up-gradatlon of handlooms 
and testing and Quality Control equipments, for 
handloom production units. 

(Ix) The entire range of imported second hand 
machinery will now be ineligible under the 
Scheme for any benefit except automatic 
shuttleless looms with the value cap of As. 8.00 
lakh per machine and 10 years' vintage and 
with a residual ute of minimum 10 years. 

(x) Other investments such as energy saving 
devices, effluent treatment plant, in-house Rand 
0, IT including ERP, TQM including adoption of 
ISOIBIS standards, CPP etc will now be eligible 
for benefits of the Scheme only upto 25% of 
the coat of machinery. 

(xi) Investments like land, factory bunding, pre-
operative expenses and margin money for 
working capital will now be ineligible for benefit 
of reimbursement under the scheme except 
meant for apparel sector and handloom with 
existing 50% cap I.e. 50% of the cost of 
machinery and equipment. 

(xii) On loans sanctioned during 01.04.1999 and 
31.03.2007, the then existing paramettfrs and 
guidelines will apply. 

Military Traneport Aircraft 

1376. SHRI KISHANBHAI V. PATEL: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of DEFENCE be pleaaed to state: 

<a) whether the Govemment prop08e8 to procure 
military transport aircraft; and 

(b) if 50, the detaOs thereof Including the source of 
procurement? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
<a) and (b) The Govemment Is processing a proposal for 
procurement of C-13OJ transport aircraft for the Air Force. 
No contract has been concluded for the procurement as 
yet. There is also a proposal for joint development of a 
Medium Transport Aircraft by India and Russia. 

/T,.nsl8lionj 

Functioning of Public Telephone Boothe 

1377. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of COMMUNICATIONS 
AND INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of public telephone booths functioning 
as on date, State-wise; 
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(b) whether the said booths are not functioning 

properly: 

(c) if so, whether the public telephone booths have 
been cIOMd In several Stateeduring the lut three years; 

(d) If 10, the details thereof, State-wile aIongwlth the 
reasons therefor; and 

(e) the effective steps taken/proposed to be taken by 
the Government to ensure proper and satisfactory 
functioning of public tetephon. boothe located at railway 
stations/other public places? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The data of Public 
Teiephone Booths [Public Call Offices (PCOS)) excluding 
Village Panchayat Telephones is maintained circle-wise 
and not State-wise by BSNl.IMTNL. The number of PCOs 
functioning In a" the circles as on 30.09.2007 is given in 
the statement enclosed. 

(b) Generally these PCOs are wortdng property. 
However, at times some peos do remain faulty for longer 
duration on account of reasons beyond control such as 
damage to underground cables due to digging of roada 
by other agencies and natural calamities. 

(c) and (d) The details of peos closed during the 
last three years are given in the Annexure. 

There are various reasons of closure of PCOs. Some 
of the reasons are, (i) franchisees are getting some other 
employment, (ii) franchisees are shifting to some other 
cities, (iii) death of franchisee, (iv) closure due to non-
payment, (v) churning to other operators, (vi) reduction in 
STDIISD tariff, etc. 

(e) The steps taken for proper and satisfactory 
functioning of PCOs at Railway Stations/other public 
places by BSNL.JMTNL are installation of new CCB peo 
instrument in case of theft, replacement In case of 
damage, priority in repair in case of instrument fault, earty 
repair of cable In case of cable fault, creation of pole 
less network (to reduce drop wire fault), periodic check 
up, etc. 

Statement 

o.l.il8 d Nu11'w.1'$ 01 PeDs Excluding VPTs in SSNU 
MTNL lind Circltl-wiss NlHTIbtIr 01 PCOs closed during 

IIISI ThIW Y8.r1S' by BSNI./MTNt 

SI.No. Name of Circle 

2 

1. Andamln and NIcobar 
lallndB 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Gujaral 

7. Haryana 

B. Himachal PradeIh 

9. Jammu and Kashmir 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. North East·1 

16. North·East·li 

17. Onssa 

1B. Punjab 

19. RajasIhan 

20. TarnH Nadu 

21. U.P. (East) 

Number of 
PCOs 

eXcluding 
VPTs In 

BSNlA4TNL 
(as on 

30.9.2007) 

3 

1176 

257805 

113809 

11889 

15498 

23534 

254305 

127015· 

51646 

316674 

8627 

7857 

29647 

29438 

64846 

115083 

Number of 
Pco. 
closed 

during the 
last three 
years by 

BSNtJMTNL 

4 

297 

168069 

1091 

934B 

2646 

53270 

1347B 

1170 

3259 

1552 

21246 

16319 

129835 

440 

425 

9253 

22074 

20606 

56753 

20454 



407 

22. 

23. 

24. 

25. 

26. 

27. 

28. 
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2 3 4 

U.P. (WIlt) 45219 21064 

UItaranc:hII 13293 1231 

Well Bengal 86611 8389 

CIIcuIta 58269 19365 

ChennII 83781 30739 

Delhi 83139 34413 

t.UnbII 161961 32338 

ToIII 2284232 783291 

PrIm..,. ·W..".,. eoope ..... ve Soc ...... 

1378. SHRI SUBHASH MAHARIA:WIII the Minister of 

(a> the number of Primary Weavers Cooperative 
Societies (PWCS) operating In the country particulat1y in 
Rajasthan at present, State-wi .. ; 

(b> the details of the handloom goods manufactured 
by these socletlea during each of the last three years 
and thereafter, State-wise; 

(c) whether any stocks have been accumulated with 
these societies and Apex Bodies; and 

(d) H so, the details thereof? 

TEXTILES be pleued to .tate: 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELAN GOVAN): (a to (d) Based 
on the information received from various State 
Governments, a statement In reply enclosed statement. 

.. ,.",.nt 

SI.No. (a) NIInber of (b) DeIaiIa of fie IwIcIoom goods (c) Whalher any (eI) H 10, dataiIs IhereoI 
PrimIry IIIIIUec!Ind by ..... IOCIeIiIe stocks have been 

WIIVIII C»- dIIIng lie l1li IhrIe )'l1li, IDCImIIaIad 
opefIIIve SIIIe-wiIe willi theIe 

IOdeIieIIn SociatieI and 
till StIle 81 aIIOwilhApex 

p!IMflI Bodies 

2 3 4 5 6 

1. Anctn PracIeIh 1218 LungIeI, cIIoIIes, towels, draas material No. DoeI 1101 arise 
and bed sheet etc. 

2. Aaaam 3637 Shawl, Chaddar, Oresa MatariaI8 Ves As. 12.34 crore 

3. Arunachal Pradesh 40 T IIdIIIonaI local Dresaes, Fumiahing No DoeI not ariae 
1Iema, houaehoIcI il8II'II etc. 

•• ChhatIiagarh 228 CotIon Bedsheet, IumiWlg cloth, No Nil 
ShIrting, lungi. towel.. T~r-8arIes, 
Shirting. Fumlshing cloth tic. 

5. Delli 398 Bedsheets. Bedcover, FuNhing Yes As, 8.26 crom 
CIaIh. Blanket, Khee. Duny. Duster. 

6. Jammu and Kuhmir PIIhmila, KIni Jamawar IIld Vss RI. 24.12 crores 
Raftal Shawls, Lois. Woollen 
BIankeIa, Tweed. MuIIIerI. 
SkIles etc. 
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2 3 4 5 II 

7. Kamataka 405 SlIk/Cotton Sarees, oholies, Ves ij PrimaJy WeaY8l'l Cooperative 
Bedsheets, orass Materials etc. Socltti •• • As, U 1 crom i) 

Apex EIodIII- As 23.25 CIOI'It 

8. Kerala 750 Sarees. Set Mundu, Oresa V .. Apex 8ocIea, ia As. 20.00 CfOM 
Materials, Shirts, Dhotiea, Table 
Mats, Bedspreads, Towels, 
Curtaina etc. 

9. Madhya Pradesh 228 TU888r and Colton Sareea, No Doea not ariae 
Dress Material, Polyester Suiting, 
Conon Shirting, Bedsheets, etc. 

10. Maharuhtra 865 TU888r Saree, TUlSlr 0 .... Material, Vea (I) PrImaIy w.... ~ 
Furnishing Material, Shirting, Ouny, SocIeIIII-Ra. 11.41 croteI 
Paithani Sarea. etc. (H) Apex BodIeI- Ra 0.42 core 

11. Nagaland 1450 Shawls, Makhelu, Bedsheet, No Doea not arlle 
T. V. Cover, School Bags, UnIIonn', 
Table Mats, Scarfs, Jackets, 
Curtains etc 

12. Oriaa 1268 CoIton-Ohoti, Saraes, Napkin, V .. (ij PrImary WelY8I'I CooperIIivI 
8ed8heets, 01'188 Materials, SlIk·Saraes, ~. 32.93 0lOIII 

Ohoti (Joda), Chadar, Furnishing (Ii) Apex bodIea-Ra. 11.75 CIOIII 

Item. etc. Toll! RI. 44 118 CI'OIII 

13. Punjab Blankets, Shawls, Bed sheets, No eo.. not .... 
ShIrtIngs. SuiIInga, Lohi8, Khaddar, 
Towell, duatIra, durees and 
kheIea etc. 

14. Rajuthan 821 Kota doria Sareelcloth woolen V. AI. 4.10 CRIIII 

shawl, towel, Blanket etc. 

15. Sikkim Nil Does not arise No eo.. not artae 

16. Tamil Nadu 1087 BedIheets, Bedspreads, Silk V .. (I) Primary Weavera Cooperative 
Sareea, OhoIieI, Lungies etc. Soel.tit .. A.. 200.83 cror •• 

(i) Apex Boll •• AI. 7410 CIOItI 

17. Tripura 29 Home Furnishing cloth, Sarae, V .. 0) Primaly Co-operative SoaItiaa-
Dhoti. Acrytic products, NapkIn AI. 0041 CI'Of8I (Ii) Apex 
and BandIgI etc. SodIIItI-A •• 34.00 cnHII 

18. Uttar PQIdaah 1927 Silk Sarles, Suiting, ShillIng, No Dota not ..... 
Cuny, BIdshIetI, Lun~, Towell, 
Drees Material etc. 
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Coat Recovery tor PI"-red Foodgrllna 

1379. SHRI JIVABHAI A. PATEL: 
SHR1 HARIKEWAL PRASAD: 

Will the Minister ot CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the coat of subsidised foodgralne Is 
recovered In case they are pllferaged; 

(b) If so, the amount recovered during each of the 
last three years Inc:llcatlng the names and designation of 
the officers from whom It was recovered; and 

(c) the number and details of the officers penalised 
tor their Involvement In such pilferage ot subsidised 
foodgralns .. during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) The Information is being collected and 
will be laid on the Table of the House. 

/Engli6hJ 

8ugM' Production 

1380. SHR1 SUGRIB SINGH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the details of production and conaumptIon of sugar 
in the country between October 2006-September 2007; 

(b) whether the National Federation of Cooperative 
Sugar Factories has urged the Government to take 
advantage of the surplus sugar production in the country 
during the said period; and 

(c) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE 'N THE MINISTRY OF 
AGRICULTURE ANO MINISTER OF' STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The sugar production and consumption in 
the country between October 2006-September 2007 is 

provisionally estimated at 280 lac tons and 190 lac tons 
respectively. 

(b) No, Sir. 

(c) Does not arise. 

Centrally Sponsored Schem.sfor 
Agrlculturel Development 

1381. SHRI MADAN LAL SHARMA: Will the Minister 
ot AGRICULTURE be pleased to state: 

(a) whether It is compulsory for State Governments 
to submit utilization certificates, proposals and project 
reports to draw benefit of the Centrally Sponsored 
Schemes for Agricultural Development; 

(b) if so, the details thereof; 

(c) the details of State Governments that are not 
submitting such reports regularly; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
and (b) Yes, Sir. Funds are released to the States for 
the CentraHy Sponaored Schemes based on their Annual 
Action Plans/Proposals/State Extension Work Plans. 
Further releases of funds as per the General Financial 
Rules ot the Govemment of India are made to the Statesl 
Implementing Agencies only after receipt of the Utilization 
Certificates. 

(c) Under the Scheme of Support to State Extension 
Programme tor Extension reforms, State Extension Work 
Plane for 2007-08 are due from Jammu and Kashmir, 
Meghalaya and Delhi. The audited Utilization Certificates 
tor 2005-06 are due from G~, Jammu and Kashmir, 
Karnataka, Kerala, Assam, Manipur, Meghalaya, 
Uttarakhand, ANnachal Pradesh, Nagaland and Tripura. 

Under the Macro Management of Agriculture Scheme, 
the State ot Assam has not furnished the Utilization 
Certificate. 
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(d) The concemed States have been reminded to 
submit "elr Work Plana/Utilization Certificates at the 
earliest. 

[Translation) 

.nclo-I...... Defence D ... 

1382. SHRI HANS RAJ G. AHIR: 
SHRI NAVEEN JINDAL: 

Will the Minister of DEFENCE be pleaeed to state: 

(a) whether the Govemment has signed defence deals 
with Israel to meet defence requirementa of the Armed 
Forces of the country; 

(b) if so, the details thereof and the expenditure likely 
to be incurred thereon; 

(c) whether there is any proposal to develop 
Advanced Medium Range Surface-to- Air Missile in 
collaboration with Israel; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) Procurement/acquisition of Items to meet 
defence requirements of the armed forces is made from 
various indigenous as well as foreign sources Including 
Israel. This Is a continuous process undertaken to keep 
the armed forces modemized in order to meet any 
eventuality. Dlwlglng detaUs in this regard would not be 
in the interest of national security. 

(c) and (d) Yes, Sir. Divulging details in this regard 
would not be in the interest of national secUlity. 

[English} 

New Technoioglea For Agriculture Development 

1383. SHRI NARAHARI MAHATO: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Indian agriculture can be made globally 
competitive by application of new technologies especially 
space technology; 

(b) if 80, the details thereof; 

(c) whether the Bhabha Atomic Research Centre 
(BARC) has developed high yielding varieties for fanning 
recently; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTllAl BURIA): (a) 
and (b) Yea, Sir. Technologies auch 81 l.M of Geographic 
Information System, Remote Sensing, Global Position 
System, Simulation Modeling along with Information 
Technology have wide application acroea diverse fields 
such 81 crop forecasting, land use planning, flood and 
drought monitoring. BesIdes, other latest technoIogIe8 such 
as blosensol'l, biotechnology, nano-technology etc. also 
have potential applications to make Indian agriculture 
competitive. 

(c) and (d) Yes, Sir. Using radiation induced mutation 
and hybridization, BARC has developed 29 Improved 
varieties that are released and notified for commercial 
cultivation. These Includes: 16 In oilseeds (12 in 
groundnut, 2 In soybean, and 2 in mustard); 11 In puis .. 
(4 in blackgram, 5 in greengram, and 2 in pigeonpea); 
and 1 each in rice and Jute. The details are given in the 
statement enclosed. 

Statement 

Val7Sl1Bs RtllBastKI and NotiIitKl lor Coml71tlfria/ CUltiVlltion-BARC 

Crop Variety Year of M: Maturity (days) Stat .. Remalb 
Release V: yteld (k¢la) 

VI: YI8id incteUe 
(%) 

2 3 4 5 6 

G!atmu TlG-45 M: 114 ........ lMge I8Id tor KIIIIi Ie.on 
V: 1506 
VI: 28 

TG-38 2006 M: 115 W.BengeI. Orilla AIIIm H\Ij1 ~ ... il MIkkIaI moiIUI 
V: 2500 IN.E. SIaIII IiIuIIicrI RD'SIInmer 
VI: 20 
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2 3 4 5 6 

TQ.37A 2004 M:110 RajaMhIn, UP, PIqab, Fresh seed donnIncy 
V: KtIIII 1983 HIryIna, ~, W.BengaI, 
VI: 26-38 Orissa, AssImIN.E. SlIt. 

'JPG.41 M: 120 AHlncia Large seed (7O!Vl00 seeds), Fresh seed 
V: SImmer 2407 dormIncy 
VI:26 

TG-28 I. M: 11()'120 ~t MahanIshIra,. MP SemkIwIIf, early 1'IIIIIIriIy, ~ harvest 
V: UMIIf 2SOO index, high partitioning alficiency, fresh seed 
VI: 23-39 donnaney, wider adaplablllly 

lKG-l8A 191M M: 120-125 Maharaahtra Large seed, fresh seed dormancy 
V: 2000-2500 
VI: 12·13 

1. M:IOIIrif 11>120 Bihar MeciIrn-Iarge seed, fresh seed dormancy 
V:KhItIII8n 
VI:30 

TAG-24 1981 M: KIwII 100.105 MWraehIra, Will Bengal, Most popular in an groIIlChIt growing 
&Inmer 112-117 RIjIdwI, KImatIIca staIe8, IIIIIi dwaIf hIIIiI. early maUlly, high 
V:khIIf 1300 harvest Index, high partitioning eblcy, 
SIInmer 2600 wider adepIabIItty used u national check 
VI: KharlI ~ variety 
SIInmer 50 

SomnIIh I. M: 11()'125 I..IfVI eeed SpIeadiIg hIIbII 
(TGS-l) V: KIIIII 2000 

VI:23 

T0-3 1887 M: 110 Kerala Mora branches 
V: 2000-2500 

TG-17 1985 M: 115-120 Less branches 
V: 1 'fOG.2000 
VI: 15-20 

TG-l 1973 M: 131).136 .......... GujIrat Large eeed 
V: 2G2iOO 
VI: 15-20 

TAMS 88-21 2007 M: 103 MahIraINra High ~, ~ \0 badariaI pusIUes, 
V:2318 IIt)'IIIIIeciIn leal ... IIId 8O)1Iean mo&aic 
YI:2Il .. ciseIses 

2005 M: 90.95 filly IJIIIIIiIg. IIIIIIart to bacIIIiII puIIYe. 
V: 181J().2000 MyIoIledum leal apoI 
VI:2Il 

TM-2 1887 ... 10 ~pod 
Y: 1370 
Y1:25 
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TUo4 1887 M:96 Aam YIIow IIId 
Y: 1470 
YI:35 

TMB-37 2005 M:64 EIIIIIm UP, h, .IwIchInd, ToIerIrt to )'IIIDw IIIOIIic vIrua 
Y: 1100 AIIM\, Well IIengIII 
VI:20 

TARM-1S 1985 M: 86-70 Re8iIIInI to powdery mildew 
Y: 1051 

TARM-l 1985 M:80 ......... ,~MP, ReIiItInI to powdIfy mIdew 
Y:7e5 "', KeIIII KImIIIka, 
YI:46 Tn NIdu, Or-. 

TARM-2 1992 M: Rabi: 90 MIhIrIIhIII R ...... 10 powdIfy mIdIw 
Y: 1(100.1100 
VI:80 

TAP·7 1983 M:8O ........ KIIIIIIIIra TaIInrC to powdery IIIIdIw 
Y: 7QO.8OO 
VI: 23 

TU 8ot-2 I. M:70 AIdn PIIdIIh, KImItIka, RtIiIIri to YeIow UCIIIic VIIUI 
Y: 800-1000 KIrIII, T .... NIdu 
VI: 19-37 

TAlJ.2 111e2 M:70-75 ........ HWI yIIIctIg 
Y: 800-1000 
VI: 18 ,. M: 70-75 MIIwIIIm, MIIIrta PrIdIIh lIIpIlIId 
Y: 800-1000 
YI:22 

TAU-l 1985 M: 70-75 l.qI IIId Molt popYIr VIIiIty in 
Y: 800-1000 ....... 
VI:24 

TAT· 10 1985 M: 110.115 ......... EJIti IIIIUiIg 
Y: 800-1000 

TT.e 1983 M: 135-140 MP, ....... ~ lIIpIlIId 
Y: 1200-1300 "" ICMIIIIka. KIIIII 
VI: 15 

RIce ,. M: 135-140 MIn PIadeIh SIIndIr pn we 
.Y: IlOO 
YI:20 

1883 M: 125-130 0IiIII ~ .. 
Y: 2110-3100 
VI: 10.13 
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AgrlcuHural Growth 

1384. SHRI JYOTIRAOITYA M. SCINDIA. 
DR. M. JAGANNATH: 
SHRI S. AJAYA KUMAR: 

Will the Minister of AGRICULTURE be pleased to 
state' 

(a) the rate of growth in the agricultural sector during 
the last three years, Yflar-wlse; 

(b) the anticipated growth rate during 2007-2008; and 

(c) the steps proposed to be taken to ensure a higher 
growth rate in the farm sector in order to push up overall 
growth In the coming years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
According to the data complied by Central Statistical 
Organization (CSO), the growth rate (at constant 1999-
2000 pric .. ) of agriculture and allied sectors for the last 
three years Is given in the table below: 

Year 

2004-05 

2006-06 

2006-07 

Growth rate (%) in agriculture and 
allied sectors 

0.0 

6.0 

2.7 

(b) The CSO has not released the estimates of GOP 
growth rate for the year 2007-08. However, according to 
the Quarterly Estimates of GOP released for the first 
quarter (Aprll.June) of 2007-08, the growth rate of GOP 
of agriculture and allied sectors at constant (1999-2000) 
prices is estimated at 3.8 percent. 

(c) The National Development Council (NDC) in its 
53rd meeting held on 29th May, 2007 reaffirmed ita 
commitment to achieve 4 per cent annual growth In the 
agricultural sector during the Eleventh Plan and resolved 
that agricultural development strategies must be reoriented 
to meet the needs of farmers and urged the Central and 
State Govemments to evolve a strategy to rejuvenate 
agriculture. Towards Improving the growth in the agriculture 
sector, Govemment has Initiated, inltlr-8., the foUowing: 

• Launching of National Food Security Miaslon 
(NFSM) with an outlay of Rs. 4,880 crore tor 
the Eleventh Plan period. It' alms to add 
addltlonai 10 million tonnes of rice, 8 million 
tonnes of wheat and 2 million tonnes of pulses 
by the end of the Eleventh Plan. 

• Rashtriya Krishi Vlkas Yojana (RKVY), a State 
Plan Scheme, with an outlay of As. 25,000 crore 
aims at achieving 4% annual growth in the 
agriculture sector during the Eleventh Plan 
period, to ensure a holistic development of 
agriculture and allied sectors. 

• The newly created National Ralnfed Area 
AuthOrity (NRAA) would assist States in planning 
for rainfed areas. 

• Providing additional resources for irrigation. 

• Strategic focus on the national agriculture 
research effort. 

rrfllnsMfionj 

Bonded Child Labour 

1385. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of LABOUR AND EMPLOYMENT be pleased 
to state: 

(a) whether bonded child labours are being engaged 
in stone crushing industry in the country particularly in 
Jharkhand; 

(b) If so, the details thereof indicating the estimated 
number of such bonded child labours, State-wise; 

(c) whether any action has been taken against such 
owners of the stone crushers who have engaged bonded 
child labours; and 

(d) if so, the details thereof alongwith the number of 
child labours rescued and rehabilitated during each of 
the last three years and thereafter, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (8) to (d) The Bonded labour System 
(Abolition) Act, 1976 does not differentiate between the 
Adult bondage and child bondage. The Bonded Labourers 
are identified, released and rehabilitated by the State 
Govemments and the Central Govemment is providing 
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Grant-in-aid for rehabilitation of Bonded Labnurers at the 
rate of Rs. 20~- per bonded labour which Ie shared 
by the Central and State Goveml"R8l1t concerned on 50: 
50 basis. A Statement showing the total number of 

Bonded Labourers, Identified, releaaed, rehabilitated, and 
Central alliatance provided, atate-wise (including 
Jharldland), till date, is enclosed. Oocupation-wiae data 
on rehabUltatlon of Bonded Labour Is not maintained. 

"""'.nt 

Name of the State 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

Chhattiagarh 

Gujarat 

Haryana 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

Weat Bengal 

TOTAL 

NOTE 

Number of bondfJd IMJounlfS idBnbfitld, I'fIItIIIS«I III1d ffII1sbfllf8hJd undtIr Ihs 
Cflnfnllly Sponsolfld Plan Schemtl up /0 31.10.2007 

Number of Bonded Labourers 

Identified and Rehabilitated Central A88iatance 
Released provided (Rs. In lakha) 

37988 31534 850.00 

3,526 2992 568.48 

13,792 12974 403.38 

124 124 12.40 

64 64 1.01 

582 80 4.03 

196 196 19.60 

63,437 57185 1578.18 

823 710 15.56 

13,125 12,200 164.49 

1,404 1,325 10.10 

50,029 48901 903.34 

69 69 6.90 

7488 8331 72.42 

65,573 65.573 1661.94 

28,489 28489 603.72 

5 5 0.50 

213 213 15.01 

2,86,927· 2,66,965 6891.06 

"19962 Bonded Laboure,. are not available for rehabilitation either !hey have died Of lett the place without leaving their addre ..... 
"R8hab1Utation grants equal to Ra. 6891.06 Iakhs has alto been provided by !he State GoYernmenII .. State's share for rehabilitation 
of bonded 18bcu. 
°In the case of Arunachal Pradesh 100% Central AI8iatance amounting to As. 568.48 Iakha baa been provided by 1he MInIstry of lAbour 
and Employment. In the case of North Eastern regions and Sllddrn, 100% Central grants (without matching S1atea share) are provided 
for rehabilitation of bonded labour. 
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{English/ 

Committee on Price Rlee 

1386. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to refer to the reply given to 
Starred Question No. 22 dated August 13, 2007 regarding 
Rise in Prices and state: 

(a) whether the report of Abhijit Sen Committee 
constituted to. study the Impact of future trading on price 
rise in agricu1tural commodities has since been received; 

(b) if so, the details thereof; and 

(c) the remedial action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (8) No Sir. 

(b) anEt (c) Does not arise in view of reply to (a) 
above. 

[Trsnslllt/on/ 

Reduction In Food Subaldy 

1387. SHRI MAHAVIR BHAGORA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the food subsidy has been reduced for 
some States by the Union Government during the last 
one year; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether any criteria has been fixed for providing 
food subsidy to the States; 

(d) If so, the details thereof, State-wise; 

(e) whether measures have been taken by the Union 
Govemment to supply foodgrains as per their demand in 
various Stat~ and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The food subsidy is released to the Food 
Corporation of India (FCI) and the State Governments 
who have opted for decentralised procurement scheme 
(DCP), for the quantity of foodgrains distributed at Central 
Issue Prices (CIPs) under Targeted Public Distribution 
System (TPDS) and other welfare schemes (OWS). The 
difference between the economic cost of foodgrains and 
CIP is borne by the Central Govemment as food subsidy. 

(e) and (f) For MY and BPL families foodgralns are 
allocated to State Govemments to meet the requirement 
035 kg. per family per month. For APL families, allocation 
is made depending upon availability of foodgrains in 
central pool and by linking it with offtake of previous 
years. 

Dependence on Rain 

1388. SHRI V.K. THUMMAR: Will the Minister of 
WATER RESOURCES be pleased to state: 

(8) whether a major part of an Agricultural land Is 
stili dependent on monsoon for irrigation; 

(b) if so, the scheme to irrigate the said land; 

(c) whether the Government has prepared any 
programme to increase irrigated areas; 

(d) if so, the details of amount released, expenditure 
incurred and resuhs aChieved during the last three years 
in this regard, State- wise and Year· wise; and 

(e) the efforts made to achieve results early for the 
said works? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) According to the Land Use Statistics for 
2003-04 compiled by Ministry of Agriculture, net sown 
area in the country is estimated to be 140.9 million 
hectare and net irrigated area (N1A) is 55.1 million hectare 
i.e. 39.10%. 
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(b) to (e) Irrigation being a· State subject, irrigation 
projects are conceived, planned and Implemented by the 
State Governments 88 per their own priority. However, 
Government of India provides central assistance to the 
State Governments for completion of ongoing irrigation 
projects under the Accelerated Irrigation Benefit 

Programme (AIBP). The AIBP criteria have been relaxed 
and procedure simplified to cover more projects under 
this programme. The state wiee details of the Central 
Loan Assistance/Grant released during the last three year 
are enclosed as statement. 

StM8w1ss detBils of CLAlgl'lll1l nIItM$IId under AIBP 

SI.No. State 

2004-05 

2 3 

1. Andhra Pradelh 87.5470 

2. Arunachal Pradesh 10.0000 

3. Auam 16.8300 

4. BIhar 37.2150 

6. Chhattiagaltl 2.9250 

6. Goa 0.6500 

7. Gujarat 530.5000 

8. Haryana 11.1350 

9. Himachal Pradesh 3.6900 

10. Jammu end Kashmir 12.7446 

11. Jhar1dland 21.2850 

12. Kamataka 396.2952 

13. Karala 49.4400 

14. Madhya Pradeah 516.7010 

15. Maharashtra 529.2860 

16. Manlpur 13.0000 

17. Meghalaya 1.7438 

18. Mlzoram 6.0000 

19. NagaJand 4.0000 

20. Orissa 24.2230 

21. Punjab 

Amount of CLAlGrant released 
(Rs. in crore) 

2005-06 

4 

311.3815 

18.0000 

34.9332 

16.2380 

7.6645 

339.6000 

6.0000 

30.0785 

36.6878 

5.0370 

140.n59 

9.3591 

168.0966 

167.3822 

75.7035 

1.5750 

9.3150 

7.9987 

151.3742 

28.3166 

2006-07 

5 

843.4220 

27.0000 

30.2685 

3.2300 

10.7050 

1.9100 

121.8885 

3.1700 

3.9300 

37.n16 

1.2900 

160.3729 

16.8468 

48.3100 

485.5213 

166.3042 

0.7500 

14.2354 

10.5995 

133.8846 
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1 2 S 

22. Rajasthan 352.9040 

23. Sikklm 0.7500 

24. Tripura 11.0000 

25. Uttar Pradesh 175.9200 

26. Uttaranchal 38.9917 

27. Welt Bengal 13.4610 

Total 2867.3372 

[English} 

Scheme. for Textile Sector 

1389. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of TEXTILES be pleased to state: 

(a) the name of schemes being implemented for the 
benefit of textile sector particularly of textile workers by 
the Union Govemment during each of the lut th,.. years, 
State-wi .. ; 

4 5 

90.2952 11.8000 

0.9113 3.3236 

31.9950 22.5131 

133.1280 81.8954 

80.4387 84.7298 

0.0287 6.7000 

1900.3142 2301.9722 

(b) the funds allocated, released and utilised under 
the said schemes during the said period. State-wise and 
Scheme-wise; and 

(c) the details of programm .. formulated for Ulletlng 
the textile sector to face globaUaation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
amount allocated and releaaed for the benefit of textile 
sector particularly of textile workers for the last three 
years is given below:-

(Rs. crore) 

Name of Sector/Scheme 2004-05 ~ 20Q6.07 

AJlocalion Releasel Allocation Releaaesl Allocation Releasesl 
tilisation UtIlisation Utilisation 

2 3 4 5 6 7 

HANDLOOM 

(1 ) Workahed cum 20.00 15.00 12.00 14.44 12.50 17.95 
Housing Scheme 

(2) Weaver Welfare 10.00 8.09 8.00 8.80 10.00 9.86 
Scheme 

(3) Deen Dayal Hatkargha 47.67 83.96 82.10 93.15 90.88 75.31 
Protsahan Yojana 

(4) Scheme for Hancloom 6'.50 4.15 5.50 4.55 5.50 4.50 
Export Development 

(5) Mill Gate Price 9.00 11.50 8.00 7.'39 7.00 12.00 
Scheme 
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2 3 4 5 8 7 

(6) Marketing Promotion 12.50 9.09 9.50 11.~-7 15.50 15.19 
Programme 

(7) Design 18.41 4.00 9.70 4.51 5.12 4.13 
Development and 
Training Programme 

(8) Weavers Service 0.63 0.30 0.70 0.42 0.50 0.36 
Centres 

(9) Bunkar Bima 5.50 1.95 5.50 0.31 
Yojana 

(10) Inter grated 24.35 16.06 15.00 12.96 13.00 10.90 
Handloom Training 
Programme 

(11) Health Insurance 0.00 26.73 17.00 37.00 
Scheme 

(12) Cluster Development 0.00 5.00 5.00 5.47 
Scheme 

(13) Mahatma Gandhi 0.00 3.15 3.00 3.00 
Bunkar Blma Yo,.,a 

Total (Handlooms) 154.56 154.10 166.00 192.88 185.00 195.67 

Powerloom 

Group Insurance 0.50 0.52 1.50 0.60 1.00 0.07 
Scheme 

Group Workshed 6.00 0.00 0.50 0.00 0.82 0.04 
Scheme 

Total (Powerloom) 6.50 0.52 2.00 0.60 1.83 0.11 

The funds under plan programmes for development Text/poIIe, Brand Promotion lCheme,Human Resource 
of Textiles sector are allocated and released scheme- Development and setting up of Fashion Hub. These are 
wise and not state-wise. aimed at modemialng, upgrading technology, providing 

(c) The programmes formulated and implemented for 
IntraatnActure facItIIea, fllClUtating tecMical know·how for 
improving productivity and Increasing competitiveness both 

aSSisting the textile sector to face globalisation are 
domestically and Intemationally. Technology Upgradation Fund Scheme, Scheme for 

Integrated Textile Park, Technology Mission on Cotton and 
Jute TecfvloIogy MIsaion. New plaMed programmes are 
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12.00 hr •. 

FELICITATIONS BY THE SPEAKER 

(i) Congratuiating woman archar M.. Dola 
aanerJee for winning World Archery 
Champlon.hlp and felicitating the Indian 
Cricket Team on their victory against Pakllten 

{English} 

MR. SPEAKER: Hon. Members, it is a matter of great 
pride and j:>y that one of our women archers Ms. Dola 
Banerjee has won the Archery World Championship In 
Dubal on 24 November 2007. Her victory has brought 
laurels to the country. 

Hon. Members. the Indian Cricket Team has won the 
first cricket match in the ongoing test series with Pakistan 
in Delhi today. 

I am sure the House would join me in congratulating 
Ms. Dola Banerjee and Shrl Anll Kumble and his team 
mates on their accomplishments and since I can claim 
credit because two of our very distinguished colleagues 
have associated with these games, namely, Prof. Vijay 
Kumar Malhotra and Shri Sharad Pawar. I congratulate 
all of them for their victory. 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): They have 
played well. 

MR. SPEAKER: It is primarily them and I have 
already done. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, what 
about football? 

MR. SPEAKER: When they make it, I will definitely 
congratulate them. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, our football team 
has defeated Saudi Arabia, Lebanon and eY8fYbodY. They 
have also defeated Yemen, Stutgart, Munich, t)ave come 
back and are preparing for the bigger victory. 

MR. SPEAKER: You are not getting such publicity 

SHRI PRIYA RANJAN DASMUNSI: We do not have 
that much money as much as Shri Sharad Pawar has. 

MR. SPEAKER: I congratulate the team and also 
you. At least, great pride our young boys and girls have 
given to us. 

12.01 hr •. 

PAPERS LAID ON THE TABLE 

{English} 

THE MINISTER OF DEFENCE (SM A.K. Antony): 
Sir, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under subsection (1) of section 
619 A of the Companies Act, 1956:-

(a) (I) Review by the Govemment of the working of 
the Bharat Electronics Limited, Bangalore, for 
the year 2006-2007. 

(iI) Annual Report of the Bharat Electronics 
Limited. Bangalore, for the year 2006-2007, 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(Placed In Library, Sse No. LT-730412007) 

(b) (i) Review by the Govemment of the working of 
the Bharat Earth Movers Limited, Bangalore. 
for the year 2006-2007. 

(Ii) Annual Report of the Bharat Earth Movers 
Limited, Bangalore, for the year 2006-2007, 
along with Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(Placed in Library, See No. LT -7305/2007) 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): Sir, I beg to lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the All India Handloom Fabrics 
Marketing Co-operative Society Umited, New DeIhl, 
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for the year 2006·2007, along with" Audited 
Accounts. 

(2) A copy of the Review (Hindi and english versions) 
by the Govemment of the working of the All India 
Handloom Fabrics Marketing C~operative Society 
Limited, New Delhi, for the year 2006·2007. 

(Placed in Library, S. No. LT-730612OO7) 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (Shrl Oscar Femandes): 
Sir, I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 37 of the Apprentices Act, 1961:· 

(i) The Apprenticeship (Fifth Amendment) Rules, 
2007 published in Notification No. 
G.S.R.558(E) in Gazette of India dated the 
21st August 2007. 

(ii) The Apprenticeship (Sixth Amendment) Rules, 
2007 published in Notification No. 
G.S.A.576(E) in Gazette of India dated the 
6th September, 2007. 

(Placed In library, StHJ No. LT-7307I2oo7) 

(2) A copy of the Financial Estimates and Performance 
Budget (Hindi and English versions) for the year 
2007·2008. 

(Placed In Library, S. No. LT-730&'2oo7) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, I beg to lay on the Table-

(1) A copy of the Indian Post Office (Fourth 
Amendment) Rules, 2007 (Hindi and English 
versions) published In Notification No. G.S.A.607(E) 
In Gazette of lnelia dated the 20th September, 2007, 
under sub-sectlon (4) of section 74 of the Indian 
Post Office Act, 1898. 

(Placed in Library, StHI No. LT-7309l2oo7) 

(2) A copy each of the following Notifications (Hindi 
and English versions) under aection 37 01 the 
Telecom Regulatory Authority of India Act, 1997: -

(I) The Direct to Home Broadcasting Services 
(Standards or Quality of Service and 
Redreaaal of Grievances) Regulation, 2007, 
published in Notification No. F.No.~5512oo7· 
B&CS In Gazette of India dated the 31 st 
August. 2007. 

(ii) The Telecommunication (Broadcasting and 
Cable Services) Interconnection (Fourth 
Amendment) Regulations, 2007, published in 
Notification No. F.No.4·54/2007-B&CS in 
Gazette of India dated the 17th September, 
2007. 

(III) The Domestic Leased Circuits Regulations, 
2007, published in Notification No. F.No.4D4-
1!2007-FN in Gazette of India dated the 14th 
September, 2007. 

(Iv) The Regulation of Guidelines for Registration 
of Consumer Organisations/Non-Government 
Organisations and their Interaction with TRAI 
(Second Amendment), 2007, published in 
Notification No. 330-2/2007·CA In weekly 
Gazette of India dated the 1st September, 
2007. 

(Placed in Library, See No. LT- 73101~007) 

(3) A copy of the Notification No. F.No.101·60I2006 MN 
(Hindi and English versions) published in Gazette 
of India dated the 3rd October, 2007, containing 
Errata to Telecom Unsolicited Commercial 
Communications Regulations, 2007 dated 6th June, 
2007. laaued under Telecom Regulating Authority 
of India Act, 1997. 

(Placed In Library. See No. LT- 731112007) 

(4) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of aection 
619 A of the Companies Act, 1956: -

(I) Review by the Govemment of the working of 
the National Informatica Centre Services Inc., 
New Delhi, for the year 2006-2007. 

(ii) Annual Report of the National Informatica 
Centre Services Inc.. New Delhi. for the year 
2006-2007, along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(Placed in ltIrary. StNI No. LT-731212oo7) 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Sir, 
I beg to lay on the Tabl&-

(1 ) (i) A copy of the Annual Report ( Hindi and 
English versions) of the National Federation 
of . State Cooperative Banks LImited, Navl 
Mumbal, for the year 2006-2007. 

(ii) A copy of the Annual Accounts ( Hindi and 
English versions) of the National Federation 
of State Cooperative Banks limited, Navi 
Mumbal, for the year 2006-2007, together with 
audit report thereon. 

(iU) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Federation of State 
Cooperative Banks Limited, Navl Mumbal, for 
the year 2006-2007. 

(Placed in Library. StHI No LT- 7313107) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Cooperative 
Agriculture and Rural Development Banks' 
Federation Limited, Navi Mumbai, for the year 
2006-2007. 

(II) A copy of the Annual Accounts (Hindi and 
Eng/Ish versions) of the National Cooperative 
Agriculture and Rural Develop-ment 
Banks'Federatlon LImIted, Navi Mumbai, for 
the year 2006-2007, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English 
versiOns) by the Govemment of the working 
of the National Cooperative Agriculture and 
Rural Development Banks' Federation Limited, 
Navl Mumbai, for the year 2006-2007. 

(Placed In library. StHI No. LT-7314J07) 

(3) (I) A copy of the Annual Report· (Hindi and 
Engll8h versions) of the An India Federation 
of Co-operative Spinning Mills Limited, 
Mumbai, for the year 2006-2007, along with 
AUdited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the All India Federation of Cooperative 
Spinning Mills Limited, Mumbal, for the year 
2006-2007. 

(Placed In Library. StHI No. LT-7315/07) 

(4) A copy each of the foHowlng papers (Hindi and 
English versions)under section 619A of the 
Companies Act, 1956:-

(i) Review by the Govemment of the working of 
the Kerala Agro Industries Corporation Limited, 
Thlruvananthapuram, for the year 2001-2002. 

(II) Annual Report of the Kerala Agro Industries 
Corporation limited, Thiruvananthapuram, for 
the year 2001-2002, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(5) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (4) above. 

(Placed In library. StHI No LT- 7316107) 

(6) A copy of the Annual Report (Hindi and English 
versions) of the Central Agricultural University, 
Imphal, for the year 1993-1994, along with Accounts. 

(7) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (6) above. 

(Placed in Library. StHI No L T - 7317/07) 

(8) A copy of the Annual Report (Hindi and English 
versions) of the Central Agricultural University, 
IrnphaJ, for the year 1994-1995, along with Accounts. 

(9) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

(Placed in Library. S6fI' No L T - 7318107) 

(10) A copy of the Annual Report (Hindi and English 
versions) of the Central Agricultural University, 
IrnphaI, for the year 1995-1996, along with Accounts. 
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(11) Statement (Hindi and EngIlah versiona) ahowing 
reasons for delay In laying the papers mentioned 
at (10) above. 

(Placed In Library. SH No LT- 7319107) 

(12) A copy of the Annual Report (Hindi and Englieh 
versions) of the Central Agricultural University, 
Iftl)hal, for the year 1996-1997, along with Accounts. 

(13) Statement (Hindi and English versions) showing 
re .. ons for delay in laying the papers mentioned 
at (12) above. 

(Placed In Ubray. SH No. LT-7320107) 

(14) A copy of the Annual Report (Hindi and English 
versional of the Central Agricultural University, 
Imphal, for the year 1997-1998, along with Accounts. 

(15) Statement (Hindi and English versions) shOwing 
reasons for delay in laying the papers mentioned 
at (14) above. 

(Placed In Ubrary. SH No. LT -7321107) 

(16) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Agricultural University, 
Imphal, for the year 1999-2000, together with Audit 
Report thereon. 

(17) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (16) above. 

(Placed In Ubrary. SH No. LT-7322I07) 

(18) A copy of the Annual Accounts (Hindi and Engliah 
versions) of the Central Agricultural University, 
Irnphsl, for the year 2000-2001, together with Audit 
Report thereon. 

(19) Statement (Hindi and English versions) Ihawlng 
reasons for delay In laying the papers mentioned 
at (18) above. 

(Placed in Library. SH No LT- 7323107) 

(20) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Agricultural University, 
ImphaJ, for the year 2001-2002, together with AudIt 
Report thereon. 

(21) Statement (Hindi and English vereiona) showing 
f'MIOrW for delay In laying the p8p8rs mentioned 
at (20) above. 

(Placed in library. SH No LT- 7324107) 

{Eng/i6IIJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBliC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): Sir, on behalf of my colleague, Shrl Taslimuddln, 
I beg to lay on the Table a copy of the Removal of 
(licensing requirements, Stock limits and Movement 
Restridions) on SpecHied Foodstuffs (Second Amendment) 
Order, 2007, (Hindi and English versions) published in 
Notification No. S.O.I 488(E) in Gazette of India dated 
the 31st August, 2007 under lub-sectlon (6) of Section 3 
of the Essential Commodities Act, 1955. 

(Placed in Library, SH No. LT- 732512007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELAN GOVAN): Sir, I beg to 
lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 

(2) 

English versions) of the Indian Silk Export 
Promotion Council, Mumbai, for the year 
2006-2007, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Silk Export Promotion Council, 
Mumbai, for the year 2008·2007. 

(Placed in Library, SH No. LT- 732612007) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Synthetic and Rayon 
Textiles Export Promotion Council. Mumbai, 
for the year 2008-2007, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Synthetic and Rayon Textiles Export 
Promotion Council. Mumbai, for the year 
2006·2007. 

(Placed in Library, S- No. LT- 732712007) 
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(3) (I) A copy of the Annual Report (Hindi and 
Engl"" versions) of the Central Silk Board, 
Bangalore, for the year 2006-2007. 

(ii) A copy of the Annual Accounts (Hindi and 
Englilh versions) of the Central Silk Board, 
Bangalore, for the year 2006-2007, together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by theGo~emment of the working 
of the Central Silk Board, Bangalore, for the 
yeer 2006-2007. 

(Placed in Library, Sse No. LT - 732812007) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): Sir, I beg to lay on the Table -

(1) A copy of the statement (Hindi and English versions) 
explaining reasons for not laying the Annual Report 
and Audited Accounts of the Food Corporation of 
India for the year 2006-2007, within the stipulated 
period of nine months after the close of the 
accounting year. 

(Placed in Library, See No. LT -732912007) 

(2) A copy of the Annual Report (Hindi and English 
versions) of the Development Council for Sugar 
Induatry, for the year 2005-2006. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(Placed in Library, See No. LT - 733012007) 

(4) A copy of the Annual Report (Hindi and English 
versions) of the Development Council for Sugar 
Industry, for the year 2006-2007. 

(Placed in Library, See No. LT- 7331/2007) 

(5) A copy of the statement (Hindi and English versions) 
explaining reasons for not laying the Annual Report 
and Audited Accounts of the Food Corporation of 
India for the year 2005-2006, within the stipulated 
period of nine months after the close of the 
accounting year. 

(Placed in Library, Sse No. LT -733212007) 

12.03 hr •• 

STATEMENTS BY MINISTERS 

(I) National Policy fer Fanner., 2007* 

{English} 

THE MINISTER OF AGRICULTURE AND MINtSTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I am glad 
to inform the House that the Govemment has approved 
the National Policy for Farmers, 2007. The Policy is 
primarily based on the recommendations of the National 
Commission on Farmers chaired by Prof. M.S. 
Swaminathan. The Terms of Reference of the Commission, 
inter alia, included methods of enhancing productivity, 
profitability and sustain ability of the major farming systems 
in different agro-cllmatic regions of the country and 
suggesting measures to attract and retain educated youth 
in farming and working out a comprehensive medium term 
strategy for food and nutrition security. 

2. Based on the draft policy suggested by the 
Commission and the comments and suggestions received 
from various Central Ministries/Departments and State 
Govemments, the National Policy for Farmers, 2007 has 
been formulated and approved by the Govemment of 
India. The poiicy, inter alia, aims to improve the economic 
viability of farming by substantially improving the net 
income of farmers in addition to improving productivity, 
profitability, land, water and support services and provide 
appropriate price policy, risk management measures, etc. 
In order to operationalise the Policy, the Department of 
Agriculture and Cooperation will constitute an Inter-
Ministerial Committee for preparing a suitable plan of 
action for the purpose, 

3. I hereby lay the National Policy for Farmers, 2007 
on the Table of the House and hope that the new Policy 
would help in rejuvenating our farm sector and bringing 
lasting improvement in the economic condition of the 
fanners. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, a comprehensive discuaaion should be held 

"laid on the Table and also placed In Ubrary. See No. L T 73331 
2007 
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on this luue since suicides are being committed by the 
farmers. 

MR. SPEAKER: I am ready for that. Hon. Members 
wiH no doubt give notices. 

... (lntmruplioM) 

/TflInsltltion} 

SHRI RAMJI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, a dlscu88ion should be held on this issue. 

MR. SPEAKER: I have already said that I am ready 
for holding the discussion but you first give the notice for 
that. 

12.04 hr •• 

(II) Statue of Implementation of ntCOmmendatlona 
contained In Seventh Report of Slendlng 
Com mitt .. on Water Re.ource. on o.manda 
for Grime (2007-oa) pertaining to the Mlnletry 
of Watar Resource.-

{English} 

THE MINISTER OF WATER RESOURCES (Prof. Sait-
ud-Din Soz): Sir, I beg to lay the statement on the status 
of implementation of recommendations contained in the 
Seventh Report of Standing Committee on Water 
Resources in pursuance of Direction 73A of the Hon'ble 
Speaker, Lok Sabha issued vide Lok Sabha Bulletin-Part 
II, dated September 01, 2004. 

The Seventh Report of Standing Committee on Water 
Resources (Fourteenth Lok Sabha) was presented in the 
Lok Sabha on 28th April 2007. This Report related to the 
examination of Demands for Grants of the Ministry of 
Water Resources for the year 2007-08. Action Taken 
Notes on the recommendations/observations contained in 
the above said report of the Standing Committee had 
been sent to the Committee on 8 August 2007. There 
were 20 recommendation paragraphs in this report 
containing recommendations/observations made by the 
Committee where action was called for on the part of 
Government. These recommendations/observations mainly 
related to the is8ues like projection of outlays in more 

"laid on the Table and also placed in Ubrary, See No. LT 73341 
2007. 

realistic terms, expeditious preparation of detailed project 
report of Ken-Betwa link, private sector participation in 
water management and project planning, settlem~nt of 
audit objections regarding diversion/misutilization of Central 
Loan Assistance under Accelerated Irrigation Benefits 
Programme, development of better technology to utilize 
unused water going waste Into the sea, completion of 
ongoing projects spilled over to Eleventh Plan, bridging 
gap between created irrigation potential and Its utillzatlon, 
research and development programmes, need of stepping 
up aliocation for minor irrigation, artificial recharge of 
ground water through dug welis, modification of command 
area development & water management programme and 
enactment of participatory Irrigation management legislation 
under this programme, monitoring of physicai and financial 
progress of flood control schemes and implementation of 
the report of task force on flood control In a time-bound 
manner, early proce88ing of review report of the Ministry 
of Statistics and Programme Implementation on 
Accelerated Irrigation Benefits Programme, completion of 
projects under the scheme of repair, renovation and 
restoration of water bodies by State Governments, 
changes in the National Environment Policy 2006 to 
Incr.ase storage capacity, formulation of polley on 
"National Projects-, etc. 

The present status of implementation of various 
recommendations made by the Committee is indicated in 
Annexure to my Statement which Is laid on the Table of 
the House. I would not like to take the valuable time of 
the House to read out all the contents of this Annexure. 
I would request that this may be considered as read. 

12.05 hr •• 

FELICITATIONS BY THE SPEAKER-Contd. 

(II) Congratulating Parliament Eleven Cricket 
Team on winning a match again at Haryana 
Chief Mlnl.ter'. Eleven Cricket Team 

[English} 

MR. SPEAKER: Hon. Members, Parliament Eleven 
has won against Haryana Chief Minister'S eleven a cricket 
match on Saturday. Well, Shri Mohan Rawale was the 
Captaln. I congratulate you and all the players. In spite 
of you being the Captain, the team has wonl 

... (lntelTllptions) 

MR. SPEAKER: You are so affectionate to me. 
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SHAI MOHAN AAWALE (Mumbai South-Central): We 
have made a hatrlc by winning the match for 3 
consecutive years. 

{English} 

MA. SPEAKEA: Then, let us get some other Chief 
Minister's team. Haryana 18 too easy for youl It i8 a very 
happy news. Congratulations to all. Somo sportsman spirit 
should be here, inside the House also. 

12.07 hr •. 

STATEMENTS BY MINISTERS-Con/d. 

{English} 

(III) Bomb bla.t. at Lucknow, Varana.i and 
Falub8d In Utt8r PnldHh. 

MA. SPEAKEA: I am thankful to the hon. Home 
Mlniater tor agreeing to make a atatemenl on an Important 
matter. It waa raised and I had Informed you that the 
hon. Home Minister would make a statement. 

Hon. Home Minister, I am thankful to you for your 
kind reaponse. 

THE MINISTEA OF HOME AFFAIAS (Shrl Shlvraj V. 
Patil): This ia a statement on the incidents in UP. 
... (InltJrrupIIons) 

MA. SPEAKEA: It was agreed that It would be taken 
up now. 

... (lnhllTU(JIIons) 

SHAI GUAUDAS DASGUPTA: Sir, there is no copy 
of It. 

MA. SPEAKE A: It will be made available to you. 
You please appreciate; I requested him and he has 
responded. 

... (Inlsnvph'ons) 

SHAI SHIVAAJ V. PATIL: Hon. Speaker, SIr, I rise, 
with a deep sense of anguish, to infonn this august H<ge 

of the tragic incidents of terrorist violence that occurred 
in the court premises in Varanasi, Faizabad and lucknow 
on 23.11.2007. 

Aa per ...... teet Infol1Ndton, fIVe bomb bIuta took 
place in these three cities within a span of about 20 
minutes. There were not six blasts; there were five blasts. 

There were two blasts in the V8ranui court premiaea 
In which nine persons including three lawyers and one 
twelve year old boy have been killed and 56 others are 
injured. Out of the injured, two persons are reported to 
be critical. My coUeague, Shri Srlprakash Jaiswal, Minister 
of State for Home, along with officials of the Ministry of 
Home Affairs visited the blast lites In the Varanesi Court 
premise, and the injured admitted In Dean Dayal 
Upadhyay Hospital, Singh Nursing Home and BHU 
Hoepital. In the Court preml ... in Faizabed, there were 
two blasts in which four persons have lost their lives 
Including one advocate and 24 persons have been injured. 
In lucknow, there was one bomb blast but It did not 
cause any 1088 of life or Injury. 

The modus operandi adopted In these blasts was 
that the explosives with a battery operated timer device 
were contained In a bag and kept on the bicycles parked 
... to the ar .. where lawyerallitiganta sat. The teams 
of NSG pel'lOnnel have vIaIted the bIut .... for post-
blast Investigations. 

The investigations into these blasts have been given 
to the SpeciaJ Task Force (STF) by the State Govemment. 
The Central agencies are allo helping the State Police 
in this regard. The State Government, as per the latest 
report, has announced compensation of As. 5 lakh to the 
next of kin of those deceased and As. 1 Iakh for those 
seriously Injured. 

The Uttar Pradesh Govemment has al80 given 
directions to enhance and strengthen the security of all 
district courts and especially of the Allahabad High Court 
and the Bench of the Allahabad HIgh Court in Lucknow. 
The State Govemment has also Increased vigil at sensitive 
and crowded places, educational ln8titutIona, etc. 

The Government strongly condemns these incidents 
of mlndless terrorist violence, and reiterates its firm resolve 
to cormat terrortam. The security and intelligence agencies 
continue to make sustained efforts to neutralize such 
extremist and terrorist elementl! through preventive 
measures. 

The fight against terrorism has to be fought at 
different levels. Besides the Government, political parties, 
civil society, media and the public at large, all have to 
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ptay an iaportant role in countering .uc:h forceR. We will 
not allow th .. and-nationaI f0R:e8 to dleturb peace Md 
communal hannony In the country. 

w. mourn the loss of Invaluable lives of Innocent 
citizens and convey our heart-felt condolences to the 
affected families. ... (1nMmJptions) 

(Aaced In Library, SM No. LT -733612007) 

DR. ARUN KUMAR SARMA (Lakhimpuf): What about 
the Assam Incident? 

••. (InIfIH'IIpIitJM) 

MR. SPEAKER: Just a minute, please. I .. meetly 
appeal to all of you to sit down. Shri PI'IIbhunath Singh, 
please sit down. 

Now, the hon. Leader of the Oppoaltion wantll to 
speak. 

... (IntslTUp/ions) 

MR. SPEAKER: This Is unfair when I am totally 
agreeing to this discussion. 

... (lnfBmJpIIons) 

SHRI GURUDAS DASGUPTA: Sir, I am making a 
point. The ghastly incident has happened in Assam In 
which Adlvasis have been attacked . ... (lnt9t7Upf1ons) 

MR. SPEAKER: All right. One by one, all subjects 
wUI be taken up. I have mentioned It In the morning. 

... (lnfBrrupIions) 

MR. SPEAKER: Dr. Sarma, please sit down. This is 
not the way. This Is a very Important matter. Assam matter 
Is also Important Please cooperate. 

... (InItInUpUons) 

MR. SPEAKER: Shri Acharia, this is not the way. 
Please cooperate. 

... (/ntsnuplions) 

SHRI GURUDAS DASGUPTA: Sic, I am suggesting 
to you that the Home Minister may also make a statement 
on the situation in Assam. ... (/nItInUpUons) 

MR. SPEAKER: Mr. Home MInister, you may pI ... e 
make a atatement on the situation In Aaaam as earty as 
~slble. 

... (/nItInUpUons) 

MR. SPEAKER: He will make the statement. Why 
are you standing up? He has Immediately responded. 

... (InIsm.tpfions) 

MR. SPEAKER: Dr. Sarma, please sit down. Nothing 
will be recorded. 

... (In~r 

12.11 hr •• 

SUBMISSIONS BY MEMBERS 

Re: Serial bomb blast. In Uttar Pnt •• h 

MR. SPEAKER: Please cooperate. I had agreed with 
you In the morning. Why are you doing this? This Is very 
unfortunate. I earnestly appeal to you to cooperate with 
me. This Is an Important matter. I had euggested to the 
hon. Leaders today morning and they had agreed for a 
dIecuuIon on this. Now, the hon. Leader of the 0pp0eItI0n 
wanta to speak. OthetwIae, I thought of calling thoee 
hon. Members who have given notice on this issue. 

Now, the hon. Leader of the Opposition. 

SHRI L.K. ADVANI (Gandhlnagar): So far as the 
discu8slon on this particular statement is concerned, my 
other colleagues wUl participate. I am merely recalling 
what I had said on Friday. It was on Friday afternoon 
that these blasts took place In three different places in 
Uttar Pradesh, and I had an occulon to raIae this matter 
when the Home Minister was here because he had come 
here to give preliminary information about the blasts that 
had taken place. I had said that It was not merely these 
three blasts in Uttar Pradesh, about which • statement 
needed to be made. Over a period of time, we had seen 
a set pattern in the terrorist attacks taking place, and 
that set pattern was that almost always there were a 
series of blasts. And whether It was in Delhi or in the 
local trains in Mumbai or Hyderabad, it was not one 
single blast took place but a number of blasts took place. 

·Not recorded. 
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IShrl L.K. Advanl) 
I had also pointed out on that day that In those cases 
It was in one place but this time it was in Uttar Pradesh, 
where blasts had taken place at three different places, 
and In this case the blasts had taken place In the courts. 
The planning for this must have gone over a period of 
tima. The planning and its execution are not that simple 
where only someone had gone and planted It. Therefore, 
I had requested the han. Home Minister on that day to 
make a statement on the action taken by the Government 
till now and the status of the cases that had been 
instituted, and also requested him to tell how many had 
been arrested in these blasts. I had requested him to 
make a statement giving the status of all the cases that 
had taken place in the last two years. The han. Home 
Minister on that day said that he would like to come to 
the House with all this information. But today, he has 
confined himself to the three blasts that had taken place 
in Uttar Pradesh. 

I would once again repeat that the House should be 
Informed as to what had happened in all the cases in 
the last two years. ... (InlBrruplions) 

MR. SPEAKER: I beHeve, we have already agreed 
that we shaH have a discussion on Internal security in 
this Session Itself. 

... (Inftlrruplions) 

SHRI L.K. ADVANI: The facts must be known to us. 
Today, the Home Minister has given the facts about the 
blasts that had taken place in Uttar Pradesh . 
... (Interruptions) 

MR. SPEAKER: Let me call one by one. 

... (InlBrruplions) 

SHRI SHIVRAJ V. PATIL: Sir, as far as the Assam 
incident is concerned, I have some information and I am 
going through that Information. I will come back to the 
House and give that Information to the HOUle, and it 
may be In the afternoon. 

Now. as far 88 the cases, which have been filed in 
different courts were concerned . ... (lnlBrruplions) 

[Translstion} 

PROF. RASA SINGH RAWAT (Almer): Mr. Speaker, 
Sir, I request the hon'ble Minister to tell us about the 
bomb blasts. . .. (InlBrtUptlons) 

MR. SPEAKER: What Is happening? You please alt 
down. This Is not fair, your leader has spoken just now. 

'" (Interruptions) 

{English} 

SHRI SHIVRAJ V. PATIL: As far as the cases, which 
have been filed In different court. are concerned, these 
are the cases, which are being investigated into by the 
State Governments. I have the Information about what 
has been done by the State Governments in all the .. 
cases. I would not like to keep away that Information 
from the hon. Members. But the dl8cU88lon should take 
place In a proper form. 

MR. SPEAKER: Ve •• 

SHRI SHIVRAJ V. PATIL: While replying to a question 
raised relating to the blasts in UP, I would not be able 
to give the information about so many case that have 
taken place. 

MR. SPEAKER: Today, It is restricted to It. But we 
shall soon find a date to discuss them. 

SHRI SHIVRAJ V. PATIL: Any time it is fixed, I would 
come before the House. ... (InltJrruplions) 

MR. SPEAKER: Ves, we shall fix the time. 

Today, we have the meeting of the Business Advisory 
Committee. We will decide it there. 

... (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, allow me 
to speak. ... (InlBrruph'ons) 

MR. SPEAKER: How can everybody speak together, 
do not understand. I have got the names here. I will 

call you one by one. How Is It possible that everybody 
wants to speak simultaneously. 

{Transllllion} 

SHRI MOHAN SINGH (Dearia): Mr. Speaker, Sir. 
... (InlBrruptions) 

MR. SPEAKER: Shri Mohan Singhji, Shrl Ramji Lal 
Suman Is a member of your party and he has given the 
notice first. Do you want to speak? Very well, in place of 
Shri Ramji Lal Suman, Shri Mohan Singh is speaking. 
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[Tr1lnSJ/6Nonj 

SHRI MOHAN SINGH: Mr. Speaker, Sir, today the 
hon'ble Minister has made a very brief statement without 
giving complete details in the House regarding the bomb 
blasts that rocked three prominent places of Uttar Pradesh 
on 23rd of November. It Is a matter of great concem. In 
Uttar Pradesh, 'kartlk Pumlma Snana' Is considred to be 
an auspicious bath for tha folloW81'1 of a particular religion 
and Ayodhya which is situated near Falzabad is an 
Important place for such a holy bath. Similat1y, In Varanasl, 
where there ara so many 'Jyotlrlingas', the festival of 
'Gupt Deepawali' Is celebrated on the occasion of 'Kartlk 
Pumlma'. The intention behind the bomb blasts that 
occurred in the premises of the three district courts on 
the eve of Karlik Pumlma was to create terror among 
the pilgrims who gather In large nurnbel'l at these two 
places. 

The other view is that the terrorists in detention were 
to be produced In these courts. Two Incidents took place 
in Lucknow. In one incident, the police was told 15 days 
back that the terrorist who had been arrested was a 
shooter. Later on it was heard that the police while taking 
him to the court from Jail, shot him dead In an encounter 
after blocking all the roads and then told the media next 
day that the encounter took place when he was trying to 
escape. After that, some terrorista were apprehended. The 
Uttar Pradesh police said that they had came from 
Pakistan and the police came to know about them when 
they entered Saharanpur, t/:l.e border of Uttar Pradesh. 
However, they were arrested only after they reached the 
capital, Lucknow after covering a distance of 550 kma by 
car. The Uttar Pradesh police made public the secret 
information which they received from them. As a reaction 
thereof, when they were being produced In the court, 
some ill-treatment was meted out to them by the 
advocates of that court. The bomb blast was carried out 
at Lucknow court just to create terror and as a reaction 
to the III-treatn'lent meted out to the criminals. However, 
the bomb blasts that occurred in Varanasi and Falzabad 
were more fatal than the blast that took place in Lucknow. 
There were 3 or 4 blasts in the Varansai court premises 
whereas there were two blasts In the Faizabad Court. In 
both the Incidents around 13 people including 9 lawyers 
were killed on the spot and around 150 people were 
Critically injured. 

From such incidenta, II seems that Uttar Pradeeh is 
gradually becoming the terrorist hub. It is a matter of 
great concem. Despite this, there has been a stereotype 

approach that neither the State Govemment nor the Union 
Government alone is responsible for dealing with terorism. 
It i8 the national responsibiUty of both the Governments, 
the people of the country and all political parties to fight 
unitedly against this big national challenge. 

But a very unfortunate situation was created when 
the Chief Minister of the Stete immediately issued a 
statement saying that the rnponsibillty of the incident 
was on the government of India and Its secret service 
machinery which had not given them any prior information 
in this regard. It is very sur,rlslng that the Chief Minister 
of a State is trying to put the antire responsibility of the 
said incident on the Govemment of India. The secret 
service machinery of the Government of India has Issued 
a public statement through the newspapel'l that they had 
warned the Uttar Pradesh Government one week prior to 
the incident about the probability of such incidents and 
out of the districts which they had named, blasts took 
place in only three districts till now. There Is a possibiHty 
of blasts aecuring at the remaining 3-4 locations. What 
type of precautionary measures were taken by the 
Government of Uttar Pradesh and the state police in this 
regard? No discussion was held with us in this regard. 

It Is a matter of great regret that the Chief Minister 
of a large State, where the explosions are regularly taking 
place, remains unconcerned and it is a matter of surprise 
that they are not contacting or holding talks with the 
secret services machinery of the Government of India. 
Therefore, these explosions are grievous, painful and 
condemnable and it Is an impor1ant incident which poses 
challenge to the unity and integrity of India. Besides it is 
an attack on, the Government of india, our Constitution 
and the judiciary which have separate autonomy of their 
own. In spite of that, the fact remains that instead of 
taking on this basic Challenge, Governments are issuing 
public statements, against each other which breed 
disappointment and boosts the morale of the perpetrators 
of such heinous acts. 

The second point I would like to raise is that the 
situation prevailing in Uttar Pradesh has badly shattered 
the morale of the Uttar Pradesh police in the last six 
months . . .. (Inlllnupl/onsr 

{English/ 

MR. SPEAKER: You need not go to that. 

... (Inltlrruptlons) 

"Not recorded. 
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MR. SPEAKER: I am myael taking up the point. 

... (11IttImIpI/DM) 

MR. SPEAKER: It will not be proper. [EngIiIh) Please 
do not go to that 

... (Inlenupllons) 

MR. SPEAKER: KIndly .. low me. Before you aaId 
anything, I have uId, do not go to the detaIIa of the 
police .... up. 

... (lnMmpllons) 

MR. SPEAKER: I know you are a very responsible 
Member. 

... (11IttImIpI/DM) 

SHRI ILYAS AZMI (Shahabad): These ar ba ...... 
accueatlone. ... (11IttImIpI/DM) More number or IMocent 
pereona where killed during th.'r t.nur.. ... (InIfI/'nJpI/t1n8) 

MR. SPEAKER: I have myself prevented him from 
talking like that. I will look into It. 

... (/IIttImIpI/DM) 

{English} 

MR. SPEAKER: Nothing should go on record. Only 
Shri Mohan Singh'. speech will go on record 

/Tl'llnsMtion} 

MR. SPEAKER: I have myself aaked him not to say 
anything like that . Azmi Saheb, pie ... take your uat. 
This is an important dlacueaion, therefore, he should 
speak. I know that Mohan Singh ji la a very dIacIpIned 
Member. 

... (/'*"'¥J/IDn$) 

SHRI MOHAN SINGH: Mr. Speaker, SIr, IPS offic:era 
are under the control of the Government of India and 
without taking Governm.nt of India Into confidence, If 
police administration is dMded on political grounds, then 
the police administration cannot deal with terroriam in a 
manner as .xpected from them. The second point I would 
like to raise Is that there .houk:t be co-ordInatIon between 
the State Govemment and the Government of India. Such 
kind of activities cannot be curbed untiH and unle .. there 
Is co·ordlnation between the Government of India and 
the State Govemment. 

The post incident behaviour of the people who hold 
the reins of this administration cannot be termed as 
proper. The Government of India should take this matter 
very Hriously and laaue Instructions to the Uttar Pradesh 
Govemment to take steps keeping in view the guidelines 
IssLOed by the Govemment of India to deal with terrorism. 
Wherever such kind of Incidents took place, the next of 
kin of the persona killed, especially the advocates,used 
to get Rs. Ten Iakh as compensation. In Uttar Pradesh, 
Initially a compensation of RI. Two lakhs, and 
subiequently of As. Three lakhs was announced. I think 
that Government of India might have taken some Initiative 
as a result of which a compa1S8tIon of Ra. Five lakh 
was announced but the people kUled In those Incldentl 
should be given As. Ten Iakh each as comperI88tIon. I 
would NIce to say that the hewing of the cases agalnat 
the terroriatB lodged In variou8 j.... of Uttar Pradesh 
should be conducted inalde the jail complex . 
... (/nIfI/'nJpI/t1n8) 

SHRI RAJESH VERMA (Sltapur): Instructions have 
aIrea~ been Iaaued In this regan:I. ... (InIfI/'nJpI/t1n8) 

SHRI MOHAN SINGH: May be he has some 
Information about that. I would like to request in this 
auguet House that the hearing of all types of such casess 
Ihould be conducted Inside the jail complex. 

The fourth point which I would like to make is that 
I'8IpOII8IbIIIly for the safety of the pWIic prosecutors taking 
part In the said cases should be taken by the Government 
of India and with the assiatance of ltle State Govemment, 
Uttar Pradesh poIico should be modernized, the strength 
of the police force should be inc...ad, mont and mote 

police peraonnel IhouId be recruit8d. ... (lnItIt7rpionsr 



AGRAHAYANA 6, 1029 (SMs) SIJ/JmIaIions by .,.".,. 464 

/EngII8h/ 

MR. SPEAKER: Pie... do not go Into it. 

... (InkJnvplions) 

MR. SPEAKER: I have deleted it. 

... (IntsmJptions) 

MR. SPEAKER: I wHI delete that portion. 

... (InMnuptions) 

SHRI MOHAN SINGH: Sir, I would like to speak on 
this issue because. . .. (Intsnuptlons) 

MR. SPEAKER: I have deleted this portion. 

SHRI MOHAN SINGH: This will not boost the morale 
of the Police. 

/English] 

MR. SPEAKER: Please do not refer to the State 
Police. 

... (InltlnupIion$) 

MR. SPEAKER: All of you may take your eeats, 
have deleted that portion. 

SHRI MOHAN SINGH: Sir, why can't any discussion 
take place In the House on the guidelines of the 
Govemment of India? ... (lnMnuptions) 

{English] 

MR. SPEAKER: I will look Into It. 

... (Intsrrupt;ons) 

MR. SPEAKER: No. The State Police administration 
cannot be discussed here. I agree with you. 

•. , (IntwrupIionsJ 

MR. SPEAKER: I have myself said that 

... (InItHTUptionS) 

MR. SPEAKER: Shri Mohan Singh, please conclude 
now 

. .. (lnMnupllons) 

{TnmsI6Jion] 

SHRI ILYAS AZMI: Sir, what they are saying Is not 
correct. . .. (InltlmJpllons) 

MR. SPEAKER: Azml Saheb, you are 8 very 
respected Member please take your seat. 

SHRI MOHAN SINGH: Sir, I am conversant with the 
rules of the House but if improvements are not made 
immediate, the prevailing situation in Uhr Pradesh could 
get worse and the number of such incidents would also 
Increase. Besides, the network of the Govemment of 
India's secret services should be expanded there and on 
those lines Improvements should be made In the 
intelligence agencies of Uttar Pradesh. 

Few days back, a meeting of DGs was held wherein 
the MInister of Home Affairs accepted that there was 
Intelligence failure In all the States and the Intelligence 
services have not been modemlzed at the State level to 
the extent to which it should have been done. The 
Minlater of Home Affairs In his statement had given clear 
Instruction that full security should be provided to the 
centers of faith of all the religions of the country 88 they 
are in the hit list of all the terrorist organizations and the 
security of the religious places located especially In cities 
should be strengthened. 

Sir, with your permlaslon I want to tell something 
about this unfortunate Incident that. ... (InMnuplionsr 

MR. SPEAKER: No It will not go on record. 

... (lnMnuptIons) 

/English] 

MR. SPEAKER: That win not be recorded . 

... (Inltlrruplionsr 

(Tf1Insl8l1on] 

SHRI MOHAN SINGH: It has been a common 
practice to raise the issue of failure of any State 
Government in the House . .•. (Inltlnuplions) 

"Not 1'IICOI'ded. 
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(Shrl Mohan Singh] 

MR. SPEAKER: Mohan Singh ji, please conclude. 

... (Intsnuptions) 

SHRI MOHAN SINGH: I have submitted all theAe 
points with a request that the Ministry of Home Affairs 
should take action in this regard. I would like to extend 
my thanks to you for you gave me an opportunity to 
apeak. 

/Eng/Ishl 

MR. SPEAKER: Thank you very much. I seek co-
operation from everybody. In a 88n88, becauee of the 
urgency of the matter, I have allowed. 

There are two notlc.. received from the main 
Opposition Party. I will request only one Member to speak, 
either Shri Santo.h Gangwar or Prof. Malhotra. You may 
please decide. 

... (Intsnuptions) 

{T1'lInst.1Ion1 

SHRI SANTOSH GANGWAR (Barellly): Pleue call 
yogi jl first. 

/Eng/Ish! 

MR. SPEAKER: You are also from U.P. Okay. 

... (Intsnuption.s) 

{Tf'III1.S/Sfionl 

MR. SPEAKER: Ok, I will call yogi ji as well. 

/Eng/ish! 

SHRt BASU DEB ACHARIA; Sir, I have also given 
notice. ... (Intsnuptlon.s) 

SHRI GURUDAS DASGUPTA: Sir, will you permit 
us? ... (Intsrruplion.s) 

{Tran.s/sllon! 

PROF. VLJAY KUMAR MALHOTRA (South Delhi); This 
is not proper. 

/English] 

MR. SPEAKER: If you interfere with my humble 
efforts to have a discussion proper, then it will be cflfficult . 

... (/nttlnuptions) 

MR. SPEAKER: I will call Shri Prabhunath Singh also. 

... (/nIBl7Upllons) 

{Ttan.slsiton! 

PROF. VIJAY KUMAR MALHOTRA: Please allow 
those two members who have given notices. 

/Eng/I8I1j 

MR. SPEAKER: Ok, I will see. Only one Member 
may speak. This Is an impromptu discussion. Please co-
opt'rate. 

... (Inttlnuplions) 

MR. SPEAKER; We cannot have a lengthy dlacuaalon 
on this. We ahall have a proper discussion on intemal 
security. 

... (Intsnuplions) 

MR. SPEAKER: This Is a serious matter. Do not 
make this running commentary. Let us discuss this matter. 
We have agreed to have it done. I appeal to everybody 
that please allow this. If anything Improper Is said, I will 
delete It . 

... (lnIBnupllons) 

MR. SPEAKER: I will request all the hon. participants 
not to discuss the State Administration per SB. 

... (Intsl7tlpliol1$) 

MR. SPEAKER: Only Yogi Aditya Nath's speech will 
be recorded. 

... (IntsrrupliOfl$r 

{Tl'llflllllllionj 

YOGI ADITYA NATH (Gorakhpur): Mr. Speaker, Sir, 
the hon. Minister of Home affairs has made a brief and 

·Not recorded. 
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incomplete statement regarding the bomb explosions that 
occurred in three prominent districts of Uttar Pradesh on 
23rd November. 2007. From the statement of. the Minister 
of Home Affairs one can guess the extent of seriousness 
of the Government of India towards this entire incident. 
There have been bomb explosions In three places, at 
Varanasi, Ayodhya and Lucknow. This is not for the flrat 
time that there have been bomb explosions In Uttar 
Pradesh. Prior to this, there had been three bomb 
explosions on 22nd May. 2007 In Gorakhpur. Two days 
after that explosion there were bomb explosions in Sltapur 
and then In Allahabad. Thus the Incidents of bomb 
explosions are contlnouely occurring In Uttar Pradesh. 
Today. Uttar Pradesh has become the Centre of 1.lamlc 
Terrorism. ... (Interruplfons) These developments should be 
taken seriously. ... (InMrn.pIIons) 

SHRI ILYAS AZMI: Terrorism is neither Hindu nor 
Islamic. . .. (ln16trUptlons) 

[English/ 

MR. SPEAKER: May I request? 

... (lnt.mJptions) 

[Tfllnsls/Ion/ 

MR. SPEAKER: You please sit down. 

YOGI AOrrYA NATH: I am coming to the main Issue. 
When bomb explosion occurred In Gorakhpur on 22 May 
2007. . .. (lnt.mJpIions) 

SHRI KHARABELA SWAIN (BALASORE): He says 
that it should not be called Islamic Terrorism. 
... (Inltltnlplions) 

{English/ 

MR. SPEAKER: You walt for my observation. 

.•. (lnlflnupliDntl) 

[Tfllnslstion/ 

YOGIADITYA HATH: At that time too aerial bomb 
blasts had occurred In Uttar Padeah. 

... (InlllnupIions) 

{English] 

MR. SPEAKER: Nothing else will be recorded. No, I 
will not allow. Otherwise, I will stop this discussion. 

.. ,(ln16nuptionsj" 

"Not recorded. 

[T1'IIMIlIIIon/ 

YOGI ADITVA NATH:They are wutlng the time of 
the Houee .... (InltlmJplions) 

/Eng/i$h/ 

MR. SPEAKER: I am requesting you to please take 
your seats. Why are you standing. please sit down. 

... (InftlfT'llptionsj 

MR. SPEAKER: When I am on my •• please .how 
this courtny to the Chair. 

[Tnlnslsllon/ 

Please ait down. 

... (Inltlnupt/rJn$) 

/EngI/8h/ 

MR. SPEAKER: Nothing is being recorded. Why are 
you speaking? 

... (Inlflnuptlonsj" 

MR. SPEAKER: I am appealing to all the hon. 
Members as this is a national issue. 

... (Inl6tnlpllons) 

[Tnlnslslion] 

MR. SPEAKER: Azaml jl Saheb please listen. This Is 
a national Issue, and many hon. Members are rightly 
agitated. They have also given notice on this isaue. I 
have also realized this myself and suggested that let 
there be a discussion. But this Is not an elaborate 
diecus.ion on the emergent aituation in Uttar Pradesh 
(UP). which is being discUl8ed today in the House. The 
hon. Minister has very fail1y responded immediately when 
I requested him to make a statement, 10 that you can 
have some discussion and give your views that can help 
the country as a whole and the Govemment also. Instead 
of that, you are trying to fight against each other here. 

. .. (InttltTUp/ions) 

"Not r8OOl'ded. 
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(Tl'lVl8llllionj 

SHRI RAM KRIPAL YAOAV (Pam.): It is not proper 
to hurt the religious sentiments of anyone. 
... (Inltlnuptlons) 

{English} 

MR. SPEAKER: Shri Ram Krlpal Yadav, I will have 
to ask you to go out of the House. I will now have to 
ask you to go out of the House. 

'" (Infllnvplions) 

MR. SPEAKER: If you do not sit down Immediately, 
then I wilt have to uk you to go out of the Houee. 

... (Infllnvpllons) 

MR. SPEAKER: I am on my legs, and you are 
deliberately Insulting the Chair. 

... (InlrHTuptions) 

SHRI RAM KRIPAL YAOAV: I am not insulting the 
Chair. • .. (Inltlnuplions) 

MR. SPEAKER: You are Insulting the Chair. 

... (Inltlnuplions) 

MR. SPEAKER: Nothing will be recorded. 

... (InltlmJpllons)· 

MR. SPEAKER: I am appealing to all sections to 
please have • proper discussion, 80 that It can help In 
solVing the problem. 

... (lnltlnuptions) 

{TfllnSlslionj 

SHRI ALOK KUMAR MEHTA (Samutlpur): The word 
'Islamic' should be expunged. 

{English} 

MR. SPEAKER: 00 not make me take strong action 
unnecessarily. Plea.. do not do it. I am eamutly 
appealing to all of you. Theretore, nobody is bound by 
anybody's statement. 

... (/nt.mJptJons) 

{T,..,..litJnj 

SHRI KHARABELA SWAIN: What is your objection 
to the word '1eIam1c'. 

"Not recorded. 

{Engli6hj 

MR. SPEAKER: Mr. Swain, What is going on here? 

. .. (Inltlnuplions) 

MR. SPEAKER: Very well. I will adjourn the House 
and go away if you are not cooperating. 

... (InlfJl1IIpfIons) 

MR. SPEAKER: You are only trying to Intervene when 
others are speaking. If anything is unparliamentary and 
that cannot be permitted here, then I win delete It. I 
rnyI8If Intervened on two occasions when Shri Mohan 
SIngh was speaking that I felt - rightly or wrongly -
was not proper. Therefore, please cooperate with the 
Chair. WB can have a very meaningful diecussion, which 
will be consistent with the dignity of this House. 

. .. (InltlmJpflons) 
... 

MR. SPEAKER: Please do not disturb each other. 

... (Inhlnuptions) 

MR. SPEAKER: Somebody has to go out of the 
House today . 

... (InltlmJplions) 

MR. SPEAKER: I am telling you that nothing will be 
aHowed to be recorded, which Is either unparliamentary 
according to me or deals with matter that Is not to be 
dlacuaaed here. 

. .. (IntfJmJptions) 

{TflInsliltionj 

YOOI AOITYA HATH: Mr. Speaker, Sir, probably the 
recent incident could have been averted had the Uttar 
Pradesh Gov.rnment taken seriously the serial bomb 
bIadI that had occurred on 22 May 2007 In Gorakhpur. 
But the State Government first started playing politics on 
this issue. It said that Samajwadl Party and Bhartiya Janta 
Party are stage managing th... blaats. Again on 23rd 
November, similar bomb blasts occurred at these three 
pIa:ea. It is not happening for the first time in Uttar 
Pradeeh. On 5th J~ 2005, Rwn Janambhuml in Ayodhya. 
... (Intrmuptions) 

[Eng/iallj 

MR. SPEAKER: If anybody is found disturbing, then 
I will immediately ask him to go out of the House . 

... (InhInupIions) 
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MR. SPEAKER: " you Meet to evety0n8, then the 
House wHl not run. 

... (lnlBmJptions) 

MR. SPEAKER: Mr. Athawale, wiH you taU your 
seat? If you want to take part, then there Is a proper 
method of doing It. 

... (lnl6lTUptions) 

(TllIns.lion] 

YOGI ADITYA NATH: There had been similar bomb 
blast in 2006 at Sankat Mochan Temple In Varanasl and 
such incidents are continuously occurring In Uttar Pradesh. 
Weatem Uttar Pradesh has become quite a sensitive area. 
All such institutions are openly and shamelessly harbouring 
such terrorist activities. Political parties are providing thefn 
patronage. We are holding discussion on this laue In 
the House and I would like to extend my thanks to the 
Members of Samajwadl Party as for the first time, they 
have raised their voice against terrorism In the House. It 
is for the 1m time that Samajwacli Party is raI8Ing voice 
here ,against Terrorism . ... (lntBrnpion$) 

{English] 

MR. SPEAKER: Nothing will be recorded except the 
submission of Yogi Adltya Nath. 

... (lnlllmplion6r 

(TllInsllllionJ 

YOGI ADITVA NATH: OtherNise, when the attack was 
made on Varanasl, Ayodhaya . ... (Inf6mptions) 

{Englishj 

MR. SPEAKER: It will be deleted. I will delete It. 

... (lnIfIfruptians) 

MR. SPEAKER: You C*lnOt refer to an hon. Chief 
Minister. 

... (lntsmJplions) 

~j 

PROF. RAM GOPAl YADAV (S8mbhaI): AI. that time 
all the terro" were killed on the apot .... (ln~) 

YOGI ADITVA NATH: Sir, orgMiutionl like SIMI and 
HUSE are at the root of terrorilm in Uttar Pradeeh and 
at 801M places there are the 8OUrc8I of InepIndion for 
theM organiullone. ...(Inlflfruptiansr 

{Englishj 

MR. SPEAKER: ThaI will be deIeIed. 

... (InJtJnupIions) 

MR. SPEAKER: Let us adjoum the Hou... I will' 
adjoum the HOUH. 

... (lnIfIfruptians) 

YOGI ADITYA NATH: Sir, I would ... to th8nk that 
SarNjwadI Party for the ftrat time t. epoken agalnlt 
the tenori8m, ~ they have fell IhIIt eomeblg wrong 
I. going on over there. Deeplte that I do not IM'1deratand 
that Samajwadl Party Is honest towards this Issue. 
.' . (InlBnupI/on$) 

MR. SPEAKER: Objectionable worda have been 
expunged. 

... (lnIfIfruptians) 

YOGI ADITYA NATH: s.m.jwadI Party and Bahujan 
Sarnaj Party . ... (lnItIrrIJpIionsr UntO the Union Govemment 
takes it seriously terrorism will not be contained. 

Mr. Speaker, Sir, through you, I would like to ten the 
hon'ble Minister of Home Affairs that today, the 
atmosphere of fear and terror Is p~a/Ung In Uttar 
PrIIdeIh. The people are IIvtng ......... st.dow 01 tsrror. 
I would like to reqUMt that the han,. MIrWt. of Horne 
Affairs should be directed to hold a discussion In the 
House on preeent situation in Uttar Pradesh. The recent 
happenings In UtIar Pradesh are somewhere poIIIicaIIy 
rnotiwIted and the atmosphere of fear and terror is being 
deliberately created among the majority community. The 
Government of tndia should take it seriously and if 
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[Yogi Aditya Nath] 
required st'lould take security arrangements in Uttar 
Pradesh in Its own hand. They are playing with sentiments 
of majority community. Potitical protection is being given 
to these organisations. 

(English] 

MR. SPEAKER: The name of the Party should be 
deleted from the speech. 

... (IntenupUons) 

MR. SPEAKER: Now, I call the next speaker, 
Shri Basu Deb Acharia, and only his statement will go 
on record. 

... (Interruptions) 

MR. SPEAKER: I have deleted it. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, I strongly condemn 
the serial bomb blasts in Faizabad . ... (Interruptions) 

MR. SPEAKER: Only the statement of Shri Acharla 
will go on record. 

... (InlBnupHons) 

SHRI BASU DEB ACHARIA: Sir, I strongly condemn 
the serial bomb blasts in the cities of Uttar Pradesh. 
... (Interruptions) 

MR. SPEAKER: It is a national issue Iproblem, and 
let us deal with it in that manner. 

SHRI BASU DEB ACHARIA: I strongly condemn the 
serial bomb blasts in the cities of Faizabad, Varanasi 
and Lucknow in UHar Pradesh. It is a matter of great 
concem that the terrorist elements have now targeted 
the courts knowing well that thousands of people would 
be present there, 

MR. SPEAKER: Let us not accuse each other. If we 
do that, then we cannot discuss this issue. 

SHRI BASU DEB ACHARIA: No effort should be 
spared to unearth the conspiracy behind the dastardly 
acts of terror and punish the culprits. 

Sir, whenever there have been discussions on bomb 
blasts In this House, always the failure of Intelligence 
had been pointed out by many Members. In this particular 
incident also, we carne to know from various sources 
that where these three bomb blasts have taken plaCe, it 
was not a sporadic or spontaneous attack, rather It v.·a 
a well-planned and well organized attack. If it was a 
well-planned and well-organized attack, how the 
Intelligence Department of the Central Government was 
not aware of the happening of such incidents . 

Sir, we have seen that many, many years ago, in 
1994, on the 12th of December, 1994, a large number of 
sophisticated arms and ammunition were brought from 
foreign countries, from abroad, by aeroplane and dropped 
in our district at Purulia. The Government of India was 
caught unawares by that incident. We have seen that 
serial bomb blasts are taking place in the country in the 
recent past. All these serial bomb blasts are pre-planned 
and well-organised. So, there is a need to strengthen 
our Intelligence Department. Surveillance mechanism 
should be geared up. 

The people of Varanasi have shown great courage 
at the time of this crisis and have unitedly fought against 
the designs of the terrorists. When such incidents take 
place, there are some people who always try to 
communalise the situation. The need of the hour is to 
unite the people. Whether It is minority fundamentalism 
or majority fundamentalism, both are dangerous for the 
country and both are against the unity and integrity of 
the country. These are anti-national activities and we will 
have to fight against them. We have to stand unitedly to 
face such situations. 

There will be a detailed discussion on this subject. 
So, I just want the Home Minister to enlighten the House 
whether the Government of India received advance 
intimation of such happenings in any part of the country 
during the IaDt two or three years. A number of such 
incidents have taken place in the State of Uttar Pradesh. 
If the Government of India was aware Clf such incidents, 
what action has it taken to prevent such incidents? The 
need of the hour is the face the challenge of such anti· 
national activities, both extremist and fundamentalist 
forces, unitedly. 

MR. SPEAKER: We shall have a fuller discussion on 
this. 
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{TMlwlllIonj 

SHRI DEVEND~ PRASAD YADAV (Janjharpur): Mr. 
SpeMer. Sir, I too may be permitted to apeak on thil 
iIIue. 

MR. SPEAKER: You have not given notice. They 
have given the notice. Pl .... send the notice. 

SHRI BASU DEB ACHARIA: They have just giv.n 
the notlc •. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Sp.aker, Sir, the hon'bIa Mlnllt.r has read out In the 
House the written Information which has been collected 
in regard to the incident which has occurred in Uttar 
Pradesh. At one point, he has stated that the Uttar 
Pradesh Government has made adequate security 
arrangementl In the court premises. In the lut para of 
hll statement he has stated that such terrorist Incidents 
can never be permitted. I do not have any information 
aa to whether any terrorist organl.atlon had .ought 
perm_Ion from Ministry of Home Affairs for carrying out 
.uch Incldenta? Wh_n perml.lon has not been sought, 
the qUMtion of giving permi .. lon never ari.... The 
terrorist IncIdenti never occur with permluion. This II 
not a first or I8It incident In the country. The Incident are 
taking place and even In Uttar Pradesh thll II not a tim 
incident. The bomb bIuIa h.. occurred In Gorakhpur, 
near Sankatmochan Hanuman temple In V.ranuI and in 
Ayodhya aJao. When Iuch incidenta take place, the entire 
country get concerned, the Hou.e also expre.. It. 
concern, the Government aI80 collectl information and a 
written lltatement II read out in the House and we have 
been continuouely listening' such statement, but do we 
make concerted eftona to check such incidents. We do 
not doubt the Intentions of the Government. The 
Government certainly might be making effortl to check 
such 1ncIdenta. The Government may be of any party. 
But the matter of biggest concern Ie that ... to why we 
have not been auccellful In curbing IUCh Incidents. During 
the diIcI_1on on terrori8ta and terrorllt Incldenll the 
hon'bIe Mermer. get divided in two group8 on lOme 
particular word, as If ....... -. If IUCh kind of message from 
HOUH goa to terrol'iat, It win booet their morale. 

/Eng/I6IIj 

MR. SPEAKER: That fa why, I ..,.,..1 to aN of you 
to treat thle .. a nIIonal problem and we Ihoutd tackle 
It accordingly. 

"Not recorded. 

{Tl'IInSIBtionj 

SHRI PRABHUNATH SINGH: Secondly, I would like 
to MY that sometimes we boost the morale of t.rrorIsts 
due to political reuons. The Partlament was attacked, 
some security personnel were killed. The Supreme Court 
had pronounced capital punishment to terrorist Involved 
in it. But till now, capital punishment has not been 
executed. After aH, what kind of message II going to the 
terrorists? The terrorlets who had attacked the sacred 
temple of democracy are living lafely even after 
pronouncement of capital punishment by the Supreme 
Court, a very bad meaaage is being sent to terrorlats. 

Thirdly, I would like to aay that when NDA 
Government was In power, It had enacted 'POTA to curb 
their actlvltiea. But this Act has been repealed on tft8 
pretext that this Act was enacted to target a particular 
community, a particular religion . ... (lntslTUptions) 

SHRI BASU DEB ACHARIA: ... (Intsnuptionsr 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
... (lntslTUptlonsr 

/Engn.hJ 

MR. SPEAKER: PI ... e addr ... the Chair. 

... (lnt.mJpt/0n8) 

{TIWIMlionj 

MR. SPEAKER: I have not said 10. Pi.... ignore 
him. 

... (Intsl1lJl)fiDn$) 

/Ellfll/shj 

MR. SPEAKER: All thoee Interruption. which are not 
relevant will be expunged They are, In fact, already 
expunged. [Tranalalton] I have expunged It now please 
speak. 

... (Intsmptlons) It 

MR. SPEAKER: We have got 10 many helpers, 
advilors. 

-Not f8COIded. 
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SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, we 
were Hying that certain political factors and ads on our" 
part are booetlng the morale of the terrorist organizatlona. 
Reports are ~ring In the newspapers that they are 
now conspiring to .... the local terrorlat organizations to 
divert the mind of the people and spread rMasaage 
among the people that theIe act8 are carried out by 
none other than the terrorist from with In the country. 
Wherever the Incident of terrorism takes place, It affecls 
not only the urban areas but the whole of the country. It 
affecta the peoplepaychologlcally. Now, the situation Is 
such that the people heve begun hesitating to travel In 
trains. Prominent leaders ensure tun security arrangements 
prior to vlliting any place for any inauguration and laying 
of foundation stone ceremonies. They too feel 
apprehensive while deciding about their visits. As such, 
this country has come completely under the grip of 
terrorism. 

Through you, I would like to request the Central 
Government that I am not levelling allegations against 
any State or the Centre. I understand that It Is a national 
problem which has now become a global problem. So, It 
II time to convene a meeting of the Chief Mlnlaters of all 
Sta... along with the officers concerned with thIa Issue. 
It cannot be Hid that .Ince It has happened in Uttar 
Pradesh today, 10 It will not occur In Bengal tomorrow or 
In Bihar the day atter tomorrow. It can happen anywhere. 
The"'ore we requeet that a meeting of the Chief Min68ters 
of all the States .hould be held to dlacuu the Iuue and 
provkIng eec:urity In courts will not .. rve any purpoee 
becauae tomorrow If some education institute II attacked 
It win be provided eec:urity, If one temple Is attacked; it 
win alao be provided security. Therefore some provision 
should be evolved for the security of every common man 
and every place of this country and in the light of thll 
provision, strict action should be taken against the guilty 
persona. With these words, I conclude my speech. 

KUNWAR JITIN PRASADA (Shahjahanpur): Mr. 
Speaker, Sir, first of all we all should abhorrently condemn 
the incident ot bomb blast that took place In Uttar Pradesh 
eome day back. It is a matter of great concem. As has 
been seen, the Incidents of terrorism have been on the 
rise, partlcularty in Uttar Pradesh, during the. lut few 
years. At one time, our State was peaceful, but during 
the recent times we have seen the Incidents of Ayodhya, 
Gorakhpur aud Varanui followed by bomb blut that took 

place some days back. It II a matter of great conoem. 
We ourselves are rtt8pOfl8ible in encouraging the terroriats 
to achieve their objectlve8. We have ..., that only few 
hours after bomb blast, the UP Govemment began the 
act of passing the buck saying that It wa. the 
responsibility of the Central Government becauae the 
intelligence comes under their control and the UP 
Government was not Informed in time. However, the iuue 
of terrorism has to be dealt with unitedly by us with the 
concerted efforts. If we bring politics this Issue, and the 
State Government try to shoulder off its responsibility, 
everybody remain busy In minting argumentl, then, It will 
fultUl the Intentions and objecttvea of the tetrorlats. 

As far as Uttar Pradesh is concerned, we have seen 
that the advocatM are being targetted In the courts, which 
II a matter of great concem since the advocates are the 
profesalonals who, In fact, help the people in getting 
justice. It has aIIo been .een that in Uttar Pradesh 
whosoever party had been In power, whether it was S.P. 
or B.S.P., all had been Involved In demoralizing police 
force, making transfer and posting very frequently during 
the lut few years due to which th ... forces are unable 
to cll8charge their duty efficiently, maintain law and order 
and keep upto date Information. As on date 18000 poets 
in the state are lying vacant. Theee are yet to be flied. 
Perhaps, that Is the reaaon behind the Increase In the 
Incidents of terrorism and the morale of terrorists Ie getting 
a booet. 

As far the CongreaI party Ie concerned, It never 
compromleed with the terrorism. So, we have to remain 
united on ..... lIsue and take a atand on thlt iIIue riling 
above the party lin... Th.... 8hou1d not be such a 
preaaure under which once BJP had to surrender on 
Kandhar. This kind of acts gives a boost to the morale 
of terrorists. So, I would like to urge upon ~ whole 
House, through you, that we should take a united stand 
to fight terrorism. 

AI far as the Minl8try of Home Aftalra 18 concerned, 
there II a need to make our Intelligence agencies a little 
bit more alert for the betterment of the intelligence 
department. As has been leen in the put few years, 
our two great leaders from Congress parW IoIt their lives 
In the Incidents of terrorlem. Therefore, to avoid the 
recurrence of such inciclent8, we need to .... engthen our 
intelligence agencies. I would Hke to draw your attention 
towards this very aspect . ... (lnltNn.plions) 
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{Engll$h} 

MR. SPEAKER: Nothing will be recorded; the speech 
of only Shrl D.P. Yadav will go on record. 

... (Interruptions)· 

MR. SPEAKER: It is not being recorded. I will request 
you to please take your seats. 

... (Interruptions) 

MR. SPEAKER: Shri Swain, please take your seat. 
Only Shri D.P. Yadav's speeoh will be recorded. 

... (Interruptions) 

MR. SPEAKER: No. I will not allow, Shrl Swain. 

... (Interruptions) 

MR. SPEAKER: You made a very good speech; do 
not spoil It. 

... (Interruptions) 

{TflInsI8lion} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker Sir, 
Uttar Pradesh is the heart land and the biggest state of 
the country . ... (Inlenupllons). In this State, the serial bomb 
blasts that occurred in three districts Faizabad, Varanui, 
and Lucknow. . .. (Intenuplions) 

[English} 

MR. SPEAKER: There will be no lunche on recess 
today. 

SHRI DEVENDRA PRASAD YADAV: Sir, Uttar 
Pradesh is the heart land of the country where serial 
bomb blasts have occurred. These serial bomb blasts 
were executed in a very well planned manner. It is a 
most condemnable act, but these bomb blasts is a matter 
of national concem. It is not only a matter of national 
concem but also a challenge before us. It is, in fact, a 
national challenge before us to deal with terrorism 
because the fact remains that the extemal forces, foreign 
hand keep on creating disturbances in the country after 
infiltrating into our country. In this blast,13 people were 
killed and 56 others were injured, as the hon'ble Minister 
of Home Affairs has stated in his brief statement. 

·Not recorded. 

13.00 hr •• 

How these external forces have become 80 strong 
that they are able to Infiltrate and create disturbances In 
our country, which have been posing threat to our life 
and property? Are the Central and the State intelligence 
agencies not competent enough to apprehend these 
external forces posing threat to our intemal security? My 
request is that we should have a separate discussion on 
this iesue because our intelligence agencies must be 
lacking somewhere due to which such Incidents are taking 
place. This is not the question of any party or community. 
So, it should not be associated with some particular 
community. Terrorism can be dealt with only when the 
communal harmony Is strengthened within the country. If 
we can save the nation from the extemal forces and are 
able to deal with terrorism, the communal harmony wUl 
emerge automatically here. If the efforts are made to 
break the strength of the country and the fanatic ideology 
i8 tloated, then, the country will never succeed In tackling 
terrorism. That· is why no hon'ble Member should have 
the right to annex his fanatic or narrow Ideology, while 
discussing the issue of terrorism. It Is a matter of great 
concem that such serial bomb blasts took place not only 
in Faizabad, Varanasi and Lucknow but also in Mumbai 
and Delhi. Recently such bomb blasts occurred in 
Hyderabad. It is a question before the whole country. Do 
the intelligence agencies of our country not have any 
mechanism to get prior informations to deal with such 
fast spreading terrorist activities within the country? If the 
Central and the State intelligence agencies do have the 
prior informations they should go for jOint operations. Co· 
ordination should be strengthened so that the recurrence 
of such incidents could be prevented by launching a 
special campaign with the help of an integrated 
programme. The feeling of insecurity prevailing among 
the people affects the whole country. In such an 
atmosphere, it is a matter of concem for the people of 
the whole nation to check the terrorist activities in the 
whole country. 

We should make concerted efforts to combat 
terrorism. We will also have to appeal to the massee to 
get united and firmly fight them back. Not only the police 
but even the intelligence service should step up Its 
vigilance. This message shoutd percolate down the 
common people that by strengthening communal hanTlOf!y 
in the country; we can fight back terrorism. This is my 
view. 
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fEi1gIIsh} 

MR. SPEAKER: As you know, we are going to have 
. a full-fledged discussion on internal security. 

... (Intstruph'ons) 

MR. SPEAKER: Kindly wait. Everybody is very 
Impatient. 

Therefore, please make a brief reference to this 
particular tragic and serious incident. I am happy there is 
uniformity of views In this House. 

{Tl'IUI$I8tion} 

SHRI RAJESH VERMA: Mr. Speaker, Sir, today the 
House Is discussing a very Important issue relating to 
the internal security of the country. These incidents took 
place In Faizabad, Varanasl and Lucknow on 23rd 
November. These are various com missionary centres 
having headquarters at Lucknow where this terrorist 
incident has taken place. It is not only a challenge for 
Uttar Pradesh but for the entire country. Attack on Uttar 
Pradesh which is one of the biggest States of the country, 
should be considered a big threat to the country's Intemal 
security. Various political parties have shown unity In their 
mltentiona to combat such terrorism. It is regretful that 
some coneagues have exhibited political parochialism in 
fighting back terrorism. If we nurture bltterne18 and political 
acrimony, then we can never combat terrorism. If terrorism 
spreads in any part of the country, every party leader 
should rise above political lines and show that we are 
united and committed to the cause of national integration. 

Just now, some of our colleagues referred to certain 
Membera and pointed out that. ... (Inltlnuptionsr 

/English} 

MR. SPEAKER: That has not been recorded. 

{Tmnsllltlon} 

SHRI RAJESH VERMA: I am not levelling any 
allegation. I am making a very objective observation that 
If we continue to make aHegations on one another then 
not only the House but the entire country would stand 
testimony that an important issue is beI~ di~ussed with 
narrow political parochialism. I wish to submit that when 
this incident took place in Uttar Pradesh our hon. Chief 

"Not recorded. 

Minister took It very seriously. She Immediately visited an 
the three sites of the incident. She did not bother about 
her safety In the least that there could be another bomb 
explosion. She visited the three sites of Falzabad, 
Varanasi and Lucknow and was with the victims till 11 
p.m. . .. (lntslTZlplions) 

/English} 

MR. SPEAKER: Mr. Athawale, if you go on disturbing, 
I would not call you then. 

{Tmnsl8t1on} 

SHRI RAJESH VERMA: I will refer to that also I am 
coming on Mumbai as well . ... (Intsrruptions) I will not 
speak much. ... (IntsfT'lJptions) 

Hon. Chief Minister has taken a serious view of this 
incident. A young Member of the ruling party from 
Shahjahanpur is sitting here. He said that ever since the 
Bahujan Samaj Party has formed Government In Uttar 
Pradesh, the law and order situation has got paralysed 
over there. Law and order situation has not got crippled. 
This is your misconception. Removing such officers 
immediately by transferring them out it very necessary. 
Those who do not know governance should be replaced 
by the ones who are efficient in governance. Today, I 
would like to draw the attention of the Hon. Minister of 
Horne Affairs towards Uttar Pradesh. Hon. Mr. Speaker 
Sir, this issue is concerned with Uttar Pradesh. Our party 
is in Government; we should be allowed to speak out 
our mind. 

Hon. Mr. Speaker, Sir, I became a Member of 
Parliament for the first time in 1999.1 was sitting in this 
very House when there was terrorist attack; the entire 
House condemned it unanimously. At that time, nobody 
levelled any allegation against the Bhartiya Janata Party 
since it was in power. The entire House, all the parties, 
entire country are at fault and if we are not able to 
check terrorism then we have no right to run the 
Government. Today, the terrorists have spread their 
tentacles in Uttar Pradesh. If terrorists infiltrate in Mumbai 
or Bihar, then it becomes the responsibility of the Union 
Government. I am not referring to any particular party be 
it the U.P.A. or any other party In Government, the onus 
lies on the centre. What Is the root Ofluse of terrorism? 
Terrorism spreads from across the border. Once terrorists 
infiltrate into the country, there might be explosions 
anywhere in the country, terrorism can spread its tentacles 
anywhere. Terrorism has no purpose, no reHglon, no caste. 
It has the only purpose of spreading terror. 
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The entire House should stand up to fight back 
terrorism. Terrorism has spread to various countries, 
however, our country is a symbol of Hindu-Muslim unity, 
the unity that prevails in the country can be seen nowhere 
in the world. It would be a serious blow on the Hindu-
Muslim unity if terrorism spreads in the country. I would 
urge upon the hon. Minister of Home Affairs what was 
submitted by Shri Prabunath Singh ji right now that a 
meeting of all the Chief Ministers should be convened. A 
meeting (\f all the Chief Ministers should be convened at 
the central level, as today this is the issue of Uttar 
Pradesh, tomorrow it could be of Gularat, or it may be 
Madhya Pradesh next time. All the Chief Ministers will 
have to be sounded and we will have to step up vigilance. 
About the statement in the House that the I.B. had raised 
an alert, I spoke to the hon. Chief Minister and got to 
know that she did not have any information and It is 
entirely baseless to say that information was given. 

Hon. Minister of Home Affairs should take serious 
view of this Issue. Our Government, our party is prepared 
to give you whole-hearted support to combat terrorism. I 
would not like to name any party, in particular, but would 
like to sound those who say that the Bahujan Samaj 
Party Ia a complete failure in Uttar Pradesh that our 
Government has been in majority there . ... (lnlfJrruptions) 

MR. SPEAKER: What are you talking? 

. ,. (/nlfJrrupfions) 

SHRI RAJESH VERMA: Uttar Pradesh, the biggest 
state of our country, has witnessed a Government after 
sixteen years. With a full majority . ... (Interruptions) Those 
who say that we do not enjoy majority there will learn it 
in the times to come that we got inroads allover the 
country championing the cause of the 'Bahujan Samai'. 

Hon. Mr. Speaker Sir, through you, I would like to 
assure the Minister of Horne Affairs that my party and 
our Chief Minister are completely ready to combat 
terrorism. An important meeting of all the District 
Magistrates, Superintendents of Police and other 
concerned is being convened tommorow and instructions 
are going to be issued to the effect that terrorism should 
be completely rooted out from Uttar Pradesh. 

Mr. Speaker Sir, with these words, I would like to 
conclude with a meaage that the entire House should 
rise above political lines to combat terrorism. 
... (Interruptions) 

MR. SPEAKER: I will call everyone tum by tum; 
otherwise, you will feel annoyed. 

'" (/nlt1rruptions) 

SHRI PRABHUNATH SINGH: Mr.Speaker, Sir, please 
be liberal ever as you are today. You are allowing 
members to speak without having any notice from them 
for the same. Please include me also in the list of 
members to speak without giving any notice. 
... (/nlfJrrup/ions) 

MR. SPEAKER: Prabhunath ji, if you speak in a 
right manner and don't create disturbance, then it would 
be taken care of. Please cooperate with the Chair, 
everyone will get a chance. All start shouting sming here 
and there. Don't interfere more while one speaks, 
interference should be restricted to minimum. 

{English! 

SHRI GURUDAS DASGUPTA: Hon. Speaker, Sir, I 
am reany rattled by the way we are dl8cusaing thla Issue. 
The question is that the country is sought to be 
destabilized; the national unity of the country is sought to 
be Jeopardized; the national unity of the country Is sought 
to be destroyed by a number of fundamentalist forces 
who are believed to have foreign connections. That is 
the issue before us . 

Only a few months back something outrageous had 
happened in Hyderabad twice - serial bombing. Before 
that Mumbai was sought to be made the target and before 
that Ajmer. Theretore, a series of terrorist activities i8 
taking place In the country, in different parts of this sub-
continent. 

MR. SPEAKER: We shall have a full discussion on 
this. You may just restrict your submissions to this Iseue 
now. 

SHRI GURUDAS DASGUPTA: Sir, therefore, the point 
is that terrorism seeks to strike the country. If It is so, 
then why should we make it an issUe of polemical 
controversy? Why should we turn this debate into a 
narrow partisan discussion? The question is that If 
terrorism is a danger, then nationai unity is the only 
answer. If national unity Is sought to be jeopardized by 
narrow political comments, the way it is sought to be 
made, then I think, we are doing just the way the terrorists 
want us to do. It is a realization the whole House has 
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[Shri Guruda8 Oasgupta) 
to make. Therefore, I appeal to all Members, this aide 
and that side, to refrain from making any statements and 
from Imputing accusations and saying that the Uttar 
Pradesh Govemment has failed, for that matter which 
Govemment has not failed In this country. Therefore, the 
position Is that there Is a co~1 failure of the Intelligence 
system, both at the State and the Centre. This faHure 
was evident when Shri Atal Bihari Vajpayee was the Prime 
Minister. This failure Is evident today when Dr. Manmohan 
Singh is the Prime Minister. This is a continuous and 
colossal failure. Every time the hon. Home Minister makes 
a statement, he says that computerisation is being done 
and that updating is being done. But I find the same 
situation exists. Our Intelligence does not know or Is not 
able to know or does not have the Infrastructure to know 
what is going to happen in this or that part of the country. 
Therefore, we want to know categorically what steps are 
being taken in this regard. 

This will be an administrative move. The hon. Prime 
Minister should take a political initiative to unite the 
country. There has to be administrative as well as political 
action. .., (InMmJpllons) 

MR. SPEAKER: It is not a full-fledged debate. 

SHRI GURUDAS DASGUPTA: There hu to be a 
political initiative by the States and by the Prime Minister 
to build up unity at all levela. 

Finally, I do not believe that POTA is the answer. I 
believe a stronger nation with an updated Intelligence 
system and national unity Ia the answer to the question . 
... (Inltmupllons) 

MR. SPEAKER: PI ... cooperate. We shall have a 
full-fledged dlacu8elon. 

SHRI BRAJA KISHORE TRIPATHY (Puri): Mr. 
Speaker, Sir, we had occasions for discussing the 
deteriorating law and order situation in the country. 
•.• (1nItJfTZIplIons) 

MR. SPEAKER: We are discussing th~ UP incident. 

... (InltJrruptlons) 

SHRI BRAJA KISHORE TRIPATHY: We have 
observed that this Government has uttel1y failed to combat 
terrorism in the entire country . ... (In/tJmJpIIons) 

SHRI GURUOAS DASGUPTA: He saYII, -This 
Govemment has failed", as if the earlier Govemment hu 
succeeded. 

SHRI BRAJA KISHORE TRIPATHY: The entire country 
is shocked on the news of this barbaric incident in Uttar 
Pradesh on 23rd November, 2007. This speaks about 
the helplessness of the Union Govemment as well as 
the State Government of Uttar Pradesh. There Is 
intelligence failure. 

Uttar Pradesh is now home to the highest number of 
lSI-backed espionage modules In the country. 
... (InltlfTZIplions) 

MR. SPEAKER: We have been dlacusslng this for 
more than one and a haK hours. I would not allow this. 

... (InltJlTUptions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, I am 
mentioning about Uttar Pradesh. 

Out of 39 modules that have been busted by this 
Govemment, ten modules are detected In Uttar Pradesh 
aiene, which Is about one-third. It seems that the State 
of Uttar Pradesh has become home to lSI-backed 
espionage. With their act of 23rd November, 2007 In 
Uttar Pradesh, once again the terrorists have sent a 
chilling reminder that they can strike at will. A number of 
people have been killed. The hon. Minister has narrated 
It. It is not necessary to mention all the details. The 
Intemal security problem in the country is much more 
grave and alarming. 

I want to draw the attention of the House and the 
hO!'. Minister through you to the following fact. Since 
2004, the number of people who. have been killed by 
terrorlata in Incia is the hlghMt In the world after Iraq, 
Am.erica, Europe and Euroasia put together. 
. .. (In/tImJpIJons) 

MA. SPEAKER: There will be a debate on internal 
security. You can raise all these points during that time. 
Now, we are only discussing the unf9rtunate incident that 
happened in Uttar Pradesh . 

... (lnltJnuptJons) 

SHRI BRAJA KISHORE TRIPATHY: After what 
happened in Uttar Pradesh, we must be careful. It has 
been always said that IntelHgence faHure Is the main 
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cause for these incidents. We must be very careful. The 
Government should take strong action against the 
terrorists . ... (lnltHTUplions) It seems that the Government 
has no will. 

Clearly this Government has no will and no resolve 
to act. Worse, there are apprehensions of pOlitical 
protection. The Govemment's bumbling response to terror 
attacks, both in preventative term and in bringing the 
merchants of death to book, have shocked and frustrated 
the entire country. 

So, I would like to know from the hon. Minister of 
Home Affairs as to what action he proposes to take to 
combat terrorism. ... (Interruptions) When the Chief 
Minister of Uttar Pradesh alleged that there was no prior 
information to the State Government, what is the actual 
position and why this thing has not been shared or 
intimated to the State Government? ... (Interruptions) 

[Tl'llnsllllionj 

MR. SPEAKER: trlpathy ji, I request you to please 
conclude. 

[Englishj 

Thank you very much for your cooperation. 

... (Infsnvpt/ons) 

[Tmnslllfionj 

SHRI ANA NT GANGARAM GEETE (Ratnagirl): Mr. 
Speaker, Sir, the Minister of Home affairs made a 
statement in the House giving information on the serial 
blasts that took place in Varansi, Faizabad and Lucknow 
in Uttar Pradesh on 23 November. While participating in 
the discussion going on In the House on the Issue, Mohan 
Singh ji made a statement in the House. He said that 
Uttar Pradesh has become the hot bed of terrorism. If It 
is so, the very first thing we should try is to find out the 
roots of terrorism. When D.P. Yadavji was speaking, he 
made a mention of the neighbouring country. When Ra;esh 
Verma ji was speaking, he also made a mention of the 
neighbouring country itseH in this context. Several of the 
Members speaking earlier also made a mention of the 
neighbouring country. ... (Intsnuplions) 

MR. SPEAKEA: They did not name any particular 
country, rather they spoke the word 'outside'. 

SHRI ANANT GANGARAM GEETE: Yes, outride 
means the neighbour (Padausi) 

MR. SPEAKER: Padausi means neighbour. they did 
not name the neighbour. You should say the foreign 
country. 

SHAI ANANT GANGARAM GEETE: They hesitated 
to name the country, but I don't hesitate to do so. The 
roots of the terrorist activities that took place In the 
country, are in Pakistan. If we are not able to even show 
such courage in our Parliament, how could we be then 
able to combat terrorism. I am not alone in saying this. 
Every Minister of Home affairs who spoke in the House, 
has said this. I have been a Member of this House since 
11th Lok Sabha. Be it the NDA Govt., The UPA 
Government, be It the prime minister Deve GowdaJi, 
GujaralJl, Ataljl or Manmohanji, every Minister of Home 
. Affairs under their leadership has many times admitted in 
this House that whatever be the nature of terrorism taking 
place In the country' has its roots In Pakistan. The 
terrorists are imparted training in the Pale occupied kashmir 
(P.O.K.) This mission has been given a pari of the 
proceeding in the House which is also a fact. If we 
hesitate to even say so, we can't even think of combating 
terrorism. 

Presently, Pakistan is burning. and Is under Military 
rule. That country is an enemy of ours and does not 
want India to be peaceful. That country does not want 
our people to live with peace. They don't want harmony 
among Hindus and Muslims. They want in a state of 
unrest. They want sabotage, riots to take place in India. 
They want clash among the followers of different religions 
over trifles and therefore such type of terrorist activities 
are perpetuated. 

Mr. Speaker, Sir, serial bomb blasts took place. Some 
blasts are taking place one after the other. Here, we 
hold our I.B. responsible for this. We hold the state 
intelligence responsible for not providing us the 
intelHgence. What do the intelligence and State intelligence 
deptts do? The question arises as to when we hold any 
agency responsible for such type of incidents, do not we 
need to introspect whether we as a part of Government 
discharge our responsibility with request courage? 
... {Intenvpfions) 

MR. SPEAKER: We will dl8cuas the whole thing. 

SHAt ANANT GANGARAM GEETE: This case is 
absolutely clear .... (InfBnuptions) 
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MR. SPEAKER: You did not even give notice stili I 
have called you. Now you are speaking only for five 
minutes. 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
you cave me an opportunity and in the same manner 
you have also given opportunity to many Members. 
... (InltN'fIJptions) 

MR. SPEAKER: Only those who gave notice were 
allowed. You did not even give notice even then I have 
called you. 

SHRI ANANT GANGARAM GEETE: Only those who 
gave notice there allowed. You did not even give notice 
even then I have called you. 

SHRI ANANT GANGA RAM GEETE: If you do not 
want me to continue, I may sit. ... (InltIl7Uplions) 

MR. SPEAKER: Sir, you immediately conclude. 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
I am going to Conclude. When we hold any intelligence 
agency or an organisation responsible, then there is a 
need to Introspect respective of who Is in power be It 
N.D.A. or U.P.A. Whether as a Government we really 
want to fight terrorism? Shri Prabhunath Singh had raised 
his voice in this regard. There was an attack on this 
Parliament. I was in this attack Mr. Afjal was found guihy 
by the Supreme court but he could not be hanged till 
date. That proposal is still pending with the hon'ble 
President. 

{English} 

MR. SPEAKER: Shri Geete, please take you~ seat. 

... (Intenvplions) 

MR. SPEAKER: Now Shri Santosh Gangwar to speak. 

{TflInsl8lion} 

SHRI ANANT GANGARAM GEETE: How will we fight 
terrorism. . .. (Interruptions) 

{English} 

MR. SPEAKER: I will not allow this any longer. He 
has already said that. 

... (Inlenvplions) 

MR. SPEAKER: One hon. Member has mentioned it. 

... (InttNrup/ions) 

{TtanSlsHon} 

SHRI ANANT GANGARAM GEETE: We all are 
responsible for it. We do not have that courage. 
... (Intenvplions) 

{English} 

MR. SPEAKER: Shri Santosh Gangwar. Only his 
speech will be recorded. 

. .. (Inlenvplions) 

{TflInslsllon} 

SHRI SANTOSH GANGWAR (Barellly): Mr. Speaker, 
Sir, a number of our colleagues expressed their anguish 
in regard to incidents occurred in Uttar Pradesh recently 
and it is really unfortunate. As right now, our colleagues 
have stated that these incidents are not new. It was 
reported in the newspaper that a new organization in the 
name of 'indian Mujahidin' had been formed which is 
behind the incident or later on it was stated that this is 
the act of Huzl. Thus we should understand and as it 
was said earlier that if we do not go to the roots then 
it will not happen. One week ago some people were 
arrested in Uttar Pradesh in connectin with one leader of 
ruling party. 

They said that they intended to perpetrate sabotages. 
if, even after this, the Union Government and the State 
Govemment continue to blame each other for not keeping 
them informed. I think it is a matter of passing the buck 
onto each other. i am saying so especially in view of the 
incidents that took piace during the last one decade, and 
in particular during the last five years, be it the incident 
of 247 terrorists being apprehended in Uttar Pradesh or 
the recovery of 165 kg of RDX or 265 A.K. 47 rifles or 
the recovery of Rs.One crore in cash or hand grenades 
or rocket launchers, Does each one of these InCidents 
not indicate the lack of responsibility of the Government? 
Isn't it the responslbilhy of the Govemment in power over 
there to take care of this and ~heck such type of 
incidents. We are aware that presently there is this 
Govemment and earlier there was another Govemment. 
... (lnlBrruplions) • 

{Eng/ish} 

MR. SPEAKER: This will not be recorded. 

... (Inlenvplions)' 

°Not recorded. 
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[Trsnslslion} 

SHRI SANTOSH GANGWAR: Sir, illegally. 
... (Inltlnuplions)' 

[English} 

MR. SPEAKER: Sorry. 

[Translslion} 

MR. SPEAKER: Santoahji, you are a very responsible 
Member. 

[English} 

respect you so much. 

... (In/snvplions) 

[Transl8lion} 

SHRI SANTOSH GANGWAR: Sir, so far as the roots 
of these incidents are concemed, these roots were getting 
nurtured in a University of Uttar Pradesh since the pre-
independence days. At present also, Cantral Govemment's 
Intelligence Bureau says that the supporters of the 
neighbouring country are active in that University and 
none can go over there. If we don't pay attention to this 
issue and wish that all the things to get right, I don't 
think it'd be possible. ...(lnltlnupUons) These things are 
right. ... (lnltlrrupUons) Today . ... (Inttlrruptions/ None can 
go to certain departments. 

MR. SPEAKER: You please address the Chair. 

PROF. RAM GOPAL YADAV: He started levelling 
charges before making his speech . ... (lnltlfTIJPIions) 

[English} 

MR. SPEAKER: I have already deleted it. Shri 
Gangwar, you are a very senior, respected leader. 

[TransI8Uon} 

SHRI SANTOSH GANGWAR: Uttar Pradesh has 
common border with Nepal for nearty 100 Kms. It is a 
porous border and if any terrorist intrudes from there, we 
are not able to check such intrusion. Therefore, I humbly 

"Not recorded. 

urge both the SP & the BSP to rise above the party, 
politics and desist from levelling charges against each 
other. I am saying so because both these parties are 
responsible for increaring incidents. This fact is evident 
and all know It . ... (Inltlrruplions) If we play the politics 
of votes, appease such a community whoae votes could 
win us power, the number of such incidents will not come 
down. I am not against any particular religion. I think If 
we don't treat a terrorist as a terrorist and fail to criticize 
and condemn Pakistan for getting such incidents 
perpetrated in our country, it would be an injustice by us 
to our country. I would like the hon. Minister of Home 
Affairs to ponder over the pOint seriously that Uttar 
Pradesh is increasingly becoming an active centre of 
terrorism. There are a number of organizations active in 
the state whose activities are eeeentiaJly required to be 
checked. Keeping this in view, if we join hands 8nd work 
together In this regard, It would be better . ... (lnI8nupUons) 

[English} 

MR. SPEAKER: Now, Shri Nikhil Kumar. You have 
to contribute for four minutes please. 

... (Inttlnvptions) 

[Translation} 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): Let me 
speak first, you may speak thereafter . ... (Inmnvplions) 

MR. SPEAKER: You address the Chair. 

. .. (InttlrrupUons) 

[English} 

SHRI NIKHIL KUMAR: Terrorism in this country is 
not something unknown. We have been faCing the brunt 
of It for the past 30 years. It began first in Punjab and 
we all know that we were able to tackle the threat of 
terrorism in Punjab, of course, not before terrorism left in 
its wake a trail of blood sheet Life and property were 
destroyed. All kinds of activities, all kinds of targets were 
selected. It seemed at one time that the Indian society 
would crumble, especlaUy in Punjab. But, at the same 
time, there was a basic inherent strength with which we 
fought terrorism in Punjab. It is now a matter of record 
and a matter of history that we won the battle against 
terrorism in Punjab. We won that battle not with the help 
of any special laws. There was then the Terrorists and 
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[Shri Nlkhll Kumar] 
Disruptive Activities Act (TADA). We did not win that battle 
with the help of TADA, but with the help of people of 
Punjab and because of our insistence on following a 
democratic process. It is part of the democratic process 
that in Punjab we. held an election in 1995 and elected 
a popular Govemment. It is this popular Government 
which took steps to see that people who had genuine 
grievances were redressed and we saw the pockets 
supposed to be susceptible to terrorism and terrorist 
influence were taken care of. All this was done with the 
help of a democratic process. The question is not whether 
the Government of the day in Punjab or elsewhere was 
armed with some special laws. It is not that. Special 
laws do serve a purpose, but they do not serve the 
purpose which we are used to accepting from a 
democratic process. It Is this democratic process which 
finally helped us to win that battle against terrorism In 
Punjab. It is this process of democracy and popular 
support that we are now following in Kashmir. After 
Punjab, the centre of terrorism shifted to Kashmir. 

MR. SPEAKER: Please conclude now. Let us not go 
to the history. We all know that. 

SHRI NIKHIL KUMAR: We can say with a degree of 
confidence that we also won the battle against terrorism 
in Kashmir. The question here is not so much regarding 
the States, whether it is Jammu and Kashmir or Punjab 
or Uttar Pradesh or any other State. They are dependent 
only on intalligence. Indeed, intelligence plays an important 
rClte. But, H I may very politely mention to our dear· friend 
Rajeshji, it is not very reasonable to accept that Central 
Intelligenqe Agency will send an intelligence report which 
will target every district or every village. It is a general 
warning. Basic IntalUgence collection relates to the duty 
of the I~I police station and local administration. It has 
to be a joint effort between the Centre and the States. 
I am very happy to say that this. is being done. But, at 
the sama time, I would submit for hon. Home Minister's 
consideration that there is an urgent need to see that 
our technical capability of collection of intelligence, its 
analysis and then follow-up action on that, is being done 
or not. 

MR. SPEAKER: Thank you. You may take part in 
the main debate. 

SHRI NIKHIL KUMAR: The main thing is only this 
much' that hon. Home Minister may kindly consider 
whether his Intelligence agencies are welt-equipped in 
terms of technical intelligence because nowadays, it is 

the internet, by and large, which is being used tor this 
all over the world. 

MR. SPEAKER: I am sure it will be considered. 

It Is here that we have to be very careful and whether 
we are doing it or not Is what the Government of India 
has to say ~d at the same time, It has to be a joint 
operation between the State Governments and the Central 
Government. 

MR. SPEAKER: Shri Ramdas Athawale. 

SHRI B. MAHTAB (Cuttack): Mr. Speaker, Sir, I have 
a very specific point to raise on this matter. Kindly permit 
me for a minute. 

MR. SPEAKER: If the hon. Minister yields, I shall 
see. 

Shri Ramdas Athawale. please speak briefly and 
conclude your speech within three minutes because we 
have already taken 11/2 hours on this matter. 

[Tmns/stionj 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir. I rise to condemn the bomb blasts that 
took place in Lucknow, Varanasi and Falzabad in Uttar 
Pradesh on 23rd of November. We should all be united 
with regard to taking stringent action against any terrorist. 
There should not be more discussion on as to whose 
Government is there in Uttar Pradesh. I think the roots 
of terrorism at present are not in Pakistan. These roots 
lie In the demolition of the Babri Mosque. I am not 
speaking in political terms. Be it the Government of 
Mayawatijl or Mulayam SlnghJi. we all-be we Hindu or 
Muslim-need to come forward unitedly to combat terrorlsin. 
Earlier. Mulayam SlnghJI was the Chief Minister of Uttar 
Pradesh. Similarly. it was Atal Bihari Vajpayee's 
Government in the Centre eartier and now It is of Shri 
Manmohan Singhji. After It. it will be our tum. I mean to 
say that terrorism should be opposed and combated by' 
all. irrespective of any Government W,e have got a strong 
Minister of Home Affairs in Shri Shivraj Patilji. In Uttar 
Pradesh, Mayawatiji has become the Chief Minister 
representing the. downtrodden society. Bomb blasts took 
place on the 23rd in Uttar Pradesh and she visited 
Mumbai on the 25th. There, the BSP leader told that she 
was also going to visit all the States. Alright. she has the 
right to visit Mumbai. I am also going to visit Lucknow. 
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Simllarty, every party has the right to visit any State. I 
oppose this incident on behalf of the Republican Party 
and we should all unitedly fight against it. 

[English} 

SHRI ASADUDDIN OWAISI (Hyderabad): Mr. Speaker, 
Sir, I condemn the bomb blasts which took place in 
Lucknow, Varanasi and Falzabad. It pains me more 
because I belong to the legal fraternity and out of the 14 
people who died In these serial bomb blasts many of 
them were lawyers. As there is paucity of time, I would 
just like to point out certain things over here. 

I agree with other hon. Members that the country 
has to unite to fight this menace. It is very clear in these 
bomb blasts that people are more mature than political 
parties and the reason Is that they are not falling Into 
any communal trap which the terrorists really want. 

The second and the most important thing Ie that If 
we want to stop all these things, the first thing that needs 
to be done Is that the mindset needs to be cleared. It is 
very fine to say certain words that we should not blame 
this community and that community, but the most 
unfortunate thing is that the investigating agenciee have 
a preconceived mindset that whenever any bomb blast 
takes place, the finger has to be pointed towafdl the 
Muslim minorities. Day In and day out we keep saying 
that the terrorists who commit these heinous crimes do 
not have any religion. In fact, terrorism is a new reHgion 
now. We have to understand that. 

The third point Is that the State investigating agencies, 
like the SpecIal Branch Is being utilized only to check 
what the political parties are doing. The Special Branch 
is not being utilized to look into these anti-social or antI-
national elements. When it comes to the Intelligence 
Bureau, I would Hke to point out that in our IB we have 
only two Muslim officers. Why is it so? Why do you not 
increase their strength? Let me be a devil'. advocate for 
some time. If you say that a particular problem 18 there, 
how do you control that problem? Unless and until you 
have thoee people who understand the psyche and the 
thought proceseea of the terrorists, you will not be able 
to control it. 

The last point is that bomb blasts have taken place 
in Delhi's Jama Masjid, Ajmer, Hyderabad, Malegaon and 
othar places. But these four places are identified with a 
particular religion, the Muslim religion. You have still not 
caught the real culprits. So, what is the message that 18 
being sent across the country? In the case of bomb 

blasts which took place in other places, immediately either 
an encounter has taken place or you have caught the 
culprits. So, my request to the hon. Home Minister, 
through you, is that the thought process needs to be 
very clear. If you want to stop terrorist attacks, on which 
we are all one, you have to ensure that fingers do not 
point towards the Muslim minorities. That has to be done. 

MR. SPEAKER: Mr. Mahtab, If yOu hav~ a specific 
question, I will allow. Now one question as a special 
case. 

SHRI B. MAHTAB: Sir, I would like to draw the 
attention of the hon. Minister to a matter relating to the 
coverage of the news relating to terrorists activities In 
the country. New proportions have occurred in this country. 
Serial blasts are occurring, and Jehadl terrorism has 
reached a new height. 

Earlier, it was a cross border terrorism, now It is 
home-bome terrorist activity. The manner in which these 
incidents are being covered are being taken differently, 
and this UP incident is being termed as a retaliatory 
terrorist activity. Retaliatory terrorist activity means that 
three persons were arrested and when they were 
apprehended and brought to the court, they were 
manhandled and all those clippings were shown on the 
TV. 

So, I would request the hon. Home Minister and the 
hon. Minister of Information and Broadcasting to uk the 
media to Introspect how do we cover. . .. (lnlBnuptlon8) 
such Incidents 80 that It should not explode to this type 
of Incidents. 

MR. SPEAKER: I think, it was a very pertinent point. 

... (lnlBnuptlons) 

MR. SPEAKER: Now, 18 hon. Member. have 
participated in this informal discussion which has taken 
place. 

... (InttlfTUPti0n8) 

MR. SPEAKER: No, sorry. I beg your pardon. PIe ... 
cooperate. I am thankful to all of you. 

.•. (Inttlnuptions) 

SHRI VARKAlA RADHAKRISHNAN (Chlraylnkll): Sir, 
please hear me for a minute . ... (In~) 
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MR. SPEAKER: No, sony. I cannot hear you. Your 
leader has already spoken. 

.. , (Intsnuptions) 

SHRI VARKALA RADHAKRISHNAN: Sir. if you allow 
me. I win point out certain factors which are essential for 
tackling the situation . ... (Interruptions) 

MR. SPEAKER: You take full part in a fuller 
discussion where you get more than 20 minutes to speak. 
Yes. the hon. Minister. 

... (Inftlrruptions) 

MR. SPEAKER: No more discussion please. I beg 
your pardon. Please excuse me. We have taken one 
hour and forty minutes for this. I have been repeatedly 
saying that there will be a fuller discussion. This I have 
allowed because it is an important matter. I have been 
requesting all of them and they have made their 
observations. very pertinent observations. The hon. 
Minister need not have agreed. but as soon as I 
suggested. immediately he agreed. I am thankful to the 
hon. Minister. Let us please continue. 

... (Intsrruptions) 

MR. SPEAKER: If you do not want to hear the reply. 
I will adjourn the House. 

... (Intsrruptlons) 

MR. SPEAKER: We will discuss that. Why are you 
saying that Dr. Sarma? You are a responsible Member of 
the House. Please take your seat. 

... (Inftlrruptions) 

DR. ARUN KUMAR SARMA (LAKHIMPUR): I would 
like to say something about Assam. ...(Inftlrruptions) 

{Translation} 

MR. SPEAKER: You would like to talk about Assam. 
you may have a full discussion thereon. During that 
discussion, I would give you full time. 

[English} 

SHRI SHlVRAJ V. PATIL: Sir, I would like to make 
a statement on Assam also. But the clifllculty is that I 

have to reply to this discussion here and than I have 
Karnataka. I have to go to the other House and come 
back. So. if I am allowed to make a statement tomorrow, 
we can have a discussion. 

MR. SPEAKER: Yes, on Assam tomorrow and then 
'the discussion we shall decide later. 

SHRI SHIVRAJ V. PATIL: Thank you. Sir. 

{Translation} 

MR. SPEAKER: Tell about the recent incident that 
has occurred in Uttar Pradesh. [English] We will have 
full-fledged discussion. 

{Translation} 

SHRI SHIVRAJ V. PATIL: Sir. very good suggestions 
have been given and I think that both the Governments 
will have to take action keeping in view these suggestions. 
This work needs to be done unitedly. We cannot do this 
by levetling charges against one another. I remember 
well that we were in Varasasi when the Sankatmochan 
Mandir at Varanasi came under attack. Our leader Smt. 
Sonia Gandhiji was asked there as to whether that 
incident had occurred due to the carelessness of the 
State Govemment. She had said at that time that at this 
juncture it was not right to say as to whose carelessness 
It was. We will have to act unitedly to solve such 
problems. We have to move forward with this attitude 
and the same attitude should be there forever. 

The question is as to what can be done. Sir. you 
have just said that discussion in detail would be held on 
this subject. Many suggestions are likely to be given 
during that discussion. We would act keeping in view 
those suggestions and what is being done by the 
Government would also be explained In detail. I would 
like to say In brief that we need to take some steps. I 
would like to tell about there steps. One step is that we 
will have to enhance the budgetary funds for policing. 
police action. This has to be jointly done by both the 
Union and the State Governments. We are spending a 
lot of money on development and development is being 
achieved too. If we do not spend funds on Police services. 
there could be difficulty. We have interacted with many 
State Governments in this regard. 

They have also accepted that funds should be 
increased and some States have increased it too. 
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Therefore, all the State Governments will have to do 
this. 

Secondly, special branches will have to be 
strengthened. It was asked during the discussion here 
whether the intelligence agencies gave the information or 
not. Very politely, I want to tell the House that our 
Intelligence agency Is related to defence and thus It 
provides defence related information. Second agency is 
RAW, which collects international information and provides 
the same to us. Third is IB which collects information 
from all over the country and then provides It to us. 
Besides, every State has a special branch known as 
CID. Its function Is to collect Information about anything 
that is taking place In the State and give It to the State 
Government. It is difficult for the defence intelligence, 
RAW and IB to give information about everything that Is 
taking plaoe in every street. These agencies provide 
information as to what is likely to happen In the country 
at large scale and sometimes they are unable to do so. 
I do not want to discuss as to how many times they 
provide information because It should not appear like that 
they provided information but It did not work. We can 
make allegations like this but the point is that we lone to· 
work together and not make allegations. Therefore, It is 
necessary to strengthen the Special Branch of each State. 
We have taken many steps like providing electronic 
gadgets to strengthen and modernise the lB. We are 
increasing the strength thereof too but that will not suffice 
because ours is a vast countrY. We should not be over 
dependent on LB. for information. Therefore, it is 
necessary for every State to strengthen Its special branch. 

Blasts took place in Hyderabad. I visited there and 
spoke with the Chief Minister. I told him to strengthen 
special branch. We were told later that he has increased 
the police strength from 38,000 and Is taking specific 
steps for special branch also. Similarly, steps have also 
been taken in M~harashtra. Such steps have been taken 
in other States too. We have a long-term scheme in this 
regard. From that point of view It Is necessary to 
strengthen the special branch. It has also been seen that 
police officials do not go there because their work does 
not get recognized and the information provided by them 
remains confidential without any name which causes 
difficulty. 

Thirdly, police strength will have to be raised. I have 
said it earlier also and am saying It today also that I will 
tell the police and population ratio in other countries and 
in our country with figures when there will be a detailed 

discussion on this matter. Our country is so large but 
police strength Is less. For your Information, I would like 
to tell that the number of cities, towns and villages In the 
country Is 6 lakh while there are only 14,000 police 
stations. We have to manage all the work only through 
these 14000 police stations. Therefore, we will have to 
increase the number of police personnel and police 
stations. Besides, communication system In the police 
stations will also have to be strengthened and the Centre 
has provided funds also for the purpose. We have given 
them a mechanism and money too. Some States have 
utilized It and some have not. Some friends here have 
said very rightly that only depending on police will not 
do, we will also have to remain Vigilant. 

For example, someone is sitting in his shop and 
some person puts a bag containing explosives In front of 
his shop anc! if he suspects and inform the police, then 
it would be a great help to police. Even a little alertness 
will help U8 greatly. 

We will have to work together. It is an issue of 
fretemlty, brotherhood. It is not like that I say that State 
Government did not do so while that Government will 
say that it had done so. Be It the Government of 
Chhattlsgarh, Maharashtra, West Bengal, U.P. or Bihar or 
Rajasthan untoward incidents have taken place 
everywhere and discussions regarding them were held 
here. But, you may have never heard that we blamed 
someone here or outside because blaming does not help. 
Now, the question Is that, whenever • dlacusaion takes 
place, It is asked what we did? We can not send our 
police there, can not carry out Investigation, can not go 
there without being Invited and what should we say if 
here we are asked what are we doing? We both have to 
find out a solution. Many meetings of the CMs have 
been called and one more Is being called. Hon. Prime 
Minister has said that it should be considered by calling 
a meeting. Therefore, as per your desire, a meeting of 
the CMs Is being called here within 15-20 days. Previous 
Government, present Government. experts and the 
commissions set up for streamlining the administrative 
machinery-they all have indicated about having the 
Federal crime and Federal Investigation system. I want 
to say politely that this idea is not acceptable 10 the 
States. They are of the view that if is put in place it will 
be misused. But, we can not go there if it is not 
implemented. Therefore. we have to ponder over as to 
what can be the way out. I have said that it is very 
necessary to devise a system to investigate crimes taking 
place in one or other state or in the whole country. We 
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[Shri Shivraj V. Patiij 

wiD think about this also. I have said it earlier and will 
say It today also that no step will be taken from our side 
unless there is unanimity on this issue. Unanimity is 
necessary because ours is a Federal structure and It 
should not be jeopardized. Newspaper coverage was 
talked about here. It is true and our friends from 
newspapers help us. But, sometimes news is published 
in such a way that the issue gets boiled up. For Instance, 
someone says that there is a bomb blast and 10 persons 
have died in it but it is reported that 100 persons have 
died or that 200 persons have died in Assam. This creates 
anguish in the mind of other people and the issue flares 
up. This should not happen and we should pay attention 
to it also. 

I have raised some of the issues before you but not 
all of them. You have given very good suggestions and 
we will keep them in mind. Whenever discussion takes 
place again then I will tell the condition of any state in 
writing. I wHi provide in writing all the information like the 
total amount paid to any state, the police strength of any 
State, number of police posts vacant in any State, the 
States where crime 1 terrorism has increased/decreased 
etc. But, I have only one request to you that you should 
come after reading it. If you can not read then atleast 
have a look at it. I will give you a graph showing the 
swing which will show the situation of a State. I know 
that you will have different opinion if you will come after 
checking the graph and if not then you will repeat the 
same thing. Some of the friends who had raised some 
points are not present here to listen the answers to their 
points and they will repeat same points when they will 
come back. It should not be so. Therefore, I want to say 
that you must come after checking the graphs. 

/English} 

MR. SPEAKEA: Thank you very much. I am thankful 
to the hon. Minister and all sections of the House that 
we have responded adequately in a serious mater, which 
has taken place In one of our own States, very near to 
the Capital, and everybody has impressed on national 
unity; and we should takle these matters in a manner of 
unity and Integrity. I am thankfull to all of you. This is 
the way we should function. 

[Transl8h'on} 

SHAI AAJUN SETHI (Bhadrak): Mr. Speaker, Sir, will 
there be zero-hovr? 

MR. SPEAKEA: There will be no zero-hour today. 

13.57 hra. 

MAnERS UNDER RULE 377* 

/English} 

MR. SPEAKEA: Matters Under Aule 377 listed in 
Today's List of Business may be treated as laid on the 
Table of the House. 

(I) Need to .anctlon new railway projects In 
Kamataka 

SHAI IQBAL AHMED SAAADGI (Gulbarga): The 
Karna;aka Government have submitted the following 
proposals for development of Srirangapatanam, Shivapura, 
Aamaswamy Circle (Mysore) under Freedom Circuit 
Schemelat an estimated cost of As. 802.52 lakhs.:-

1. Proposed expansion and additional tourist 
facilities at Hotel Mayura Hoysala, Mysore 
costing As. 1,50,14,940/-

2. Proposed additional tourist facilities and 
construction of 1st floor at Yatrinlwas, Mysore, 
costing As. 95,86,296/-

3. Construction of dormitory block at Hotel Mayurs 
River View, Srirangapatanam, costing As. 
60,61,731/-

4. Proposed construction of cottages at Hotel 
Mayura Aiver View, Srlrangapatanam, costing 
As. 5,68,20,702/-

5. Proposed interpretation centre at Shivapur 
(Maddur), costing As. 52,26,0071-

6. Proposed construction of interpretation centre at 
Nanjungud costing As. 1,20,03,6481-

7. Proposed Illumination works at Chamundi Hills, 
Mysore costing As. 24,96,411/-

8. Proposed upgradation of Hotel Mayura at 
Krishnarajasagar costing As. 59,98,6131-

9. Proposed construction of 1 st floor at Mayura 
Hotel at Krlshnarajasagar costing As. 60,11,132. 

10. Proposed Tourist Information Centre at Welcome 
Ga .. , Mysore costing Rs. 45,31,105/-

11. Proposed Improvements of Freedom Heritage 
Circle, Mysore costing As. 56,40,780/-

12. Sign age's costing As. 20,00,000/-

·Treated .. laid on the Tabla. 
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The8e proposals are pending with the Centre for long. 
I urge upon the Centre to clear the proposals immediately. 

(II) Need to construct a road over bridge on 
N.H.8 In Behrod, Rajasthan 

/Tmns/stionj 

DR. KARAN SINGH YADAV (Alwar): Sir, the place 
where NH-8 crosses Bharatpur-Alwar-Namaul highway in 
Behrod town under my Parliamentary constituency, the 
traffic often moves in an disorderly manner resulting in 
frequent traffic jams Heavy rush of traffic on both the 
roads and absence of traffic Signals leads to traffic Jams. 
Also, frequent accidents take place around this point. 
Therefore, there is a need to install a traffic signal at this 
point and construction of an over bridge is also urgently 
required for smooth flow of traffic on NH-8. I would like 
to urge the hon. Minister of Road Transport and Highways 
to direct the NHAI in this regard. 

(III) Need to augment BSNL mobile .. rvlce In 
Amrell Partlamentary Constituency In Gularat. 

SHRI V.K. THUMMAR (Amrell): Sir, through you, I 
would like to apprise the House of very poor service of 
BSNL's mobile telephony in Amreli Parliamentary 
constituency. People do not get their calls connected and . 
if at all gets connected, then it gets disconnected in 
between. Condition of network in rural areas is far worse. 
The networks of private mobile operators are functioning 
satisfactorily conaequently people are switching over to 
other cell operator. There is an urgent need to install 
more towers for Improving the aervices of BSNL 

Through the House, I would urge the Govemment to 
review the working of BSNL and mobile services in my 
Parliamentary constituency should be improved. 

(Iv) Need to upgrade Hlmmatnager-VIJayapur-
"ehsana-Radhanpur State Highway In 
Rajalthan to the level of a National Highway 

SHRI JIVABHAI A. PATEL (Mehasana): There is an 
urgent need to upgrade Himmatnagar-Vijayapur-Mehsana-
Radhanpur highway passing through my Parliamentary 
constituency to the level of National Highway as it 
connects many big cities of Gujarat and it plays a vital 
role In economic development of North Gujarat. If the 
said highway Is declared as a National Highway, It will 
facilitate economic development of this backward area. 

This area has no rail or air connectivity. Entire inter-state 
heavy traffic passes through this highway. 

I urge the Government to convert the said highway 
into a National Highway. 

(v) Need to conduct an Inquiry Into the work. 
undertaken by NBCC In border fencing along 
Indo-Banglade.h border 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): I 
would like to draw the attention of the Government that 
the whole world is badly affected by terrorist activities 
and India is no exception to It. All parts of our country, 
be it Northeast, West or any other parts, are in its grip. 
I would cite its living example how NBCC while fenCing 
on Assam, an integral part of India, has ceded 137 meters 
to 900 meters of fertile land inside from zero line to 
Bangladesh. This serious irregularity has been committed 
while carrying out fencing of third phase leaving fertile 
land from Dhubarl - Karlmganj. Though It was Intlmaled 
to the Home Ministry by the D.C. Dhubari-KarlmganJ on 
13 March, 2007 but no action has been taken so far. 

Today, when the Govemment has not been able to 
retrieve our territory from China, the officers of the NBCC 
have created a new headache. It will not only cause 
damage to Assam but will also will spoil our relations 
with Bangladesh. The newspapers and electronic media 
have reported a lot with regard to the quality of work 
and allocation of works In contravention of official rules. 

In view of this I would urge the Government to take 
cognizance of it and initiate proper inquiry in this regard. 

(vi) N .. d to raatora local ra.. _rvlce between 
Palanpur • Gandhldham, and augmentation 
ot DMU 1'1111 _rvlce between Palanpur and 
Ahmedabad 

SHRI HARISINH CHAVDA (Banukantha): Prior to 
conversion of Palanpur-Gandhldham stretch from meter 
gauge to broad gauge several local trains used to ply on 
this route. But after conversion of railway line on this 
stretch Into broad gauge there is no local service causing 
great inconvenienoe to people around this area. At present 
Gujarat Mall shuttles between Mumbai to Ahemmadabad. 
After terminating at Ahemadabad, " stays parked here 
over 15 hours. If said train is extended upto Palanpur it 
will facilitate Mumbai bound commuters from North 
Gujarat. It will also generate revenue for the railways. In 
addition to it. I would also urge the Government to 
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Increase number of DMUs from one to two between 
Palanpur and Ahemadabad as the people have been 
demanding for it for long. 

Sir, through the House, I would also urge the 
Government to restore the local train service between 
Palanpur-Gandhidham. Present train service between 
Mumbai-Ahemadabad may be extended upto Palanpur and 
two DMUs in place of present one should be provided 
on Palanpur-Ahemadabad route. 

(vII) Need to repair stretches of National Highway 
from Agra to Mumbal and Indor. to Baltul In 
Shajapur Parliamentary Constituency, Madhya 
Pradesh. 

SHRI THAWAR CHAND GEHLOT (ShaJapur): Sir, the 
conditon of stretches from Maksi to Devas and from 
Double Chowkl to Chamda on National Highway from 
Agra to Mumbai and Indore to Baltul is extremely poor. 
This requires immediate repair. The public has been 
demanding this since long. Myself and many oth.r public 
representatives have also asked for the same but no 
action has been taken so far. Therefore, I would like to 
urge the Government to get these problems resolved 
immediately. 

(vIII) Need to Inatall tubewells In Bundalkhand 
region of Uttar Prade.h facing acute .hortage 
of water for Irrigation. 

SHRI BHANU PRATAP SINGH VERMA (Jalaun): Sir, 
the water level in Bundelkhand region of Uttar Pradesh 
has gone down considerably due to scanty rains during 
the last three years as a result of which the tube wells 
have gone dry. There is no water in the dams due to 
which the farmers have not got water to sow their crops. 
Because of non sowing of crop the farmers are on the 
verge of starvation. The people of Bundelkhand are forced 
to commit suicide or migrate. 

Therefore, I would like to urge the Government to 
waive to other places the loan of farmers In Bundelkhand 
and sanction 2000 tube w.lls, Implement the Panchnada 
Dam Project pending for years in order to prevent the 
farmers and public from committing suicid •. 

(Ix) Need to ,....achedule and reduce the travel 
tlmlnga of "Rani Chennamma' Expr ..... 
between Bang810r. " Belg.um 

[Englishj 

SHRI SURESH ANGADI (Belgaum): There is an 
express train namely -Rani Chennamma Express· which 

runs Between Bangalore and Belgaum In Kamataka. From 
Bangalore It leaves at 9 PM and reaches Belgaum next 
day morning by 9.30 or 10 AM taking a Journey duration 
of 12 hours or more. 

This railway between Bangalore and Belgaum was 
eariler metre-gauge and it has been converted into broad-
gauge line. However, even when this line was m.tre-
gauge, the Joumey duration was same as 12 hours or 
more defeating the purpose of gauge conversion, It was 
highly expected by people of Belgaum that this gauge 
convelsion would shorten the Joumey duration between 
Bangalore and Belgaum. 

As this train reaches Belgaum at 9.30 or 10 AM in 
the morning, by then ~II the business establishments, 
institutions, offices have already opened. Because of this 
timing the business people, -office goers and students are 
facing a lot of difficulties. Therefore, the rescheduling the 
train by leaving Bangalore at 9 PM and reaching B.lgaum 
by 6 AM in the morning, would be highly helpful to the 
people of Belgaum. 

Sir, through you, I request the Hon'ble Railway 
Minister to consider to shorten the journey duration of 
the -Rani Chennamma Express- and rescheduling the 
timings of the train, In the public Interest. 

(x) Need to waive off the condition of NETISET 
examination for Unlwr8lty tecturera appoInted 
prIor to 04.04.2000 In Maharaehtra and Goa 

SHRI HARIBHAU JAWALE (Jalgaon): The Lecturers 
of Maharashtra and Goa who have been doing great 
service to provide the education to the students of various 
Colleges and Universities since last 16 to 16 years are 
worried for the NET/SET examination which has to be 
cleared by them before the time frame· provided by the 
UGC or else their appointments as 8, Lecturer shall not 
be vaNd. Most of the lecturers are at the age of retirement 
and it is not possible for them to appear and clear such 
exam. 

As per the UGC notification dated March 2000 
forwarded to all the State Govemments and Universities 
by letter dated 04.04.2000. The second clause regarding 
Minimum Qualification reads as ·Provlded further that 
these regulations shall not be applicable to such cases 
where selections of the candidates having had the then 
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requisite minimum qualification as were existing at that 
time through duly constituted selection committees for 
making appointments to the teaching posts have been 
made prior to the enforcement of these regulations. " 
Though as per this notification the requisite Minimum 
Qualification at the' point of entry the UGC are making It 
mandatory for lecturer to clear the NET/SET Examination 
and the Notlc:es for individual Colleges has been sent for 
necessary action. 

With no fault of the teachers after being appointed 
88 per the guide lines Issued by the Commission, the 
State Govemment and Universities Statut •• , the teachers 
should not be punished by asking them to clear NET/ 
SET examination after the service period of 15 to 16 
years. Through this Hon'ble House I request the Hon'ble 
Minister to waive the entry qualifications of NET/SET for 
those appointments prior to 04-04.2000 and provide the 
great relief for these Lecturers. 

(xl) Need to let up a Central Unlverllty In 
Gadchlroll dl8trlct, MaharalhtrL 

{Translstion] 

SHRI HANSRAJ G. AHIR (Chandrapur): The Vldarbha 
region of Maharashtra has remained undeveloped since 
last many years. The neglect and laxity of the State 
Government towards getting the benefits of the 
development to those people who have remained out of 
the main stream of development has led to miserable 
conditions in that region. In spite of abundance of forests 
and various mine deposits/products in this geographlc:al 
area unemployment continues unabated. The percentage 
of literacy there is far less than the total percentage of 
literacy in the State. The backwardness of the region is 
continuously on the increase because of the low literacy 
rate among the predominantly tribal population in the 
Eastem Vldarbha. 

The State Govemment is not taking any effective 
steps for providing educational opportunities in this area. 
Therefore, In view of the large tribal population in this 
area, there is a need to set up Tribal Universities on the 
lines of Amarkantak in Madhya Pradesh. A Central 
University must be set up in the eastem Vidarbha region 

of Gadchlroli tribal area for education and development 
of tribal civilization. 

I have come to know that the Human Resource 
Development Ministry has decided to open 16 Central 
Universities under the Eleventh Five Year Plan. Keeping 
this in view, Gadchlroll district must be chosen for setting 
up a Central University. I would like to say that education 
18 required for bringing the tribal people Into the main 
stream of development. I would strongly urge the 
Government to announce the establishment of a Central 
University In the region on priority basis, during this 
session. 

(xII) Need to Improve thl .. rvlce condltlonl of 
drive,. of ExpralaIMall tralnl In S .. ldah and 
Howrah Dlvlslonl of Ealtern Railway 

/English] 

SHRI SUNIL KHAN (Durgapur): I draw the attention 
to the Minister of Railways towards the train accident 
that have occurred In various parts of the country due to 
excess duty hours being put In by the drivers. 

.. 
I already wrote a letter to the Minister of State for 

Railways on 03.08.2007 regarding the problem being faced 
by the drivers of ExpresslMaii train specially in Sealdah 
and Howrah Division of Eastem Railways. 

For example 3111/12 UplDn, 5047/5049/5051 Up and 
5048/5050/5052 On Sealdah crew are working from 
Kolkata to Janjha. But all the crew of 6 trains are working 
from Howrah to Asansol and other crew from Asansol to 
Janjha. As a result of this, there exist disparities between 
Sealdah crew and Howrah, Asansol crew. These 
disparities has led to long hours of duties, unwillingness 
to become a Loco Pilot MalVExpress from Loco Pilot 
Passenger, Traffic blockage, excess mental and physical 
pressure. A strong resentment is brewing among the Loco 
Pilot MaiVExpress for being relieved at Janjha instead of 
Asansol. 

Over & above they have to bear an uncomfortable 
rest in Janjha because of shortage of accommodation. 
Inspite of that the responsibility will be fixed on drivers 
and punishment wlH be enforced to the drivers if accidents 
occur. 
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I, therefore, urge upon the Union Govemment to 
ple888 give justice to Sealdah DlvisioiVHowrahDlvision 
Loco Pilot MalIIExpnt88 in respect of Howrah and Asansol 
Loco Pilot MalVExpreas. 

(xW) Need to a.t up an Indian Inatltute of 
Technology'" Palakkad In K.rala 

SHRI N.N. KRISHNADAS (Palghat): The State 0' 
Kerala is having highest literacy rate and a better profile 
in genaral and higher education. However, till this date 
there Is no Central University or education Institution of 
national importance in Kerala. It Is the long cherished 
dream of people of Kerala to set up an liT in Kerala. A 
number of discussions were held by Hon'ble Members of 
Parliament from Kerala, Hon'ble Chief Minieter of Kerala 
with Hon'ble Prime Minister and Hon'ble Human Resource 
Development Minister here in Delhi. But so far the 
Govemment of India did not select Kerala for setting up 
an liT. The Government of Kerala has already Identified 
300 hectares of land at Palakkad in Kerala for this 
purpoee. During the speech of Hon'ble Prime Minister on 
15.8.2007 on the eve 0' our 60th Independence Day at 
Red Fort, he mentioned that In the Eleventh Five Year 
Plan, 7 IITs are to be set up. In the light of this 
announcement. I urge upon the Government to set up 
one liT among the 7 proposed IITs at Palakkad In Kerala. 

(xlv) N •• d to conatruct a flyover on Railway 
Croaalng No. 122-C In Lucknow-Bar.llley 
dlvlalon. uttar Pradesh. 

[TrsnsMilonj 

SHRI RAVI PRAKASH VERMA (Kheri): Sir, I would 
like to draw the attention of hon'ble Minister of Railways 
towards the prevalence of miserable traffic conditions at 
crOSSing No. 122-C in Lucknow-Bareilley section in the 
North Eastern Railway Zone. There is a need to 
streamline the traffic conditions in this area. There is 
always heavy traffic jam at Kunathia, Fardhan and Rajapur 
level crOSSings on this line and this causes inconvenience 
to the people. There is a need to construct flyovers on 
these crossings. 

Therefore, I would like to urge the hon'bIe minister 
of Railways to construct flyovers on these crossings. 

(xv) Need to .n.ure MIeq~ 8vaUablllty of eeed. 
and chemical tartm .... to the farmers In the 
country. 

SHRI HARIKEWAL PRASAD: (SALEMPUR): Sir, the 
Central Government are claiming that there Is no shortage 0' chemical fertilizers and seeds In the country. On the 
other hand, people have been queuing up in long queues 
to get seeds and chemical fertilizers but still failing to get 
the Mme. Farmers have been perforce making frequent 
visits to the Government and co-operative agencies for 
well over a month now to get the fertilizers and seeds. 
Most of the farmers are forced to purchase seeds and 
chemical fertilizers at higher prices from market in utter 
helples8ness. One farmer died in the stampede that 
occurred at a Government fertilizer agency at Bilthara 
Road in my constituency. On the one hand, Government 
Ie Importing wheat from abroad on the other hand they 
not providing facilities to the farmers. In such a situation 
how our country can be sen-reliant in foodgrains. 

I, through this House., would like to request the 
Government to ensure the supply of seeds and chemical 
fertilizers to farmers in the country and make it available 
to them easily. 

(xvi) Need to provide three pha.. power supply 
for Irrigation purpo.. und.r RaJIv Gandhi 
Gramln Yldyutlkaran Scheme. 

SHRI GHURAN RAM (Palamu); Sir, two phase power 
Is being provided for irrigation under the electrification 
being carried out under -Rajlv Gandhi Gramln Vldyutikaran 
Yojana-. I would like to request the Govemment to provide 
a three-phase line under the scheme Instead of a two-
phase one. 

(xYlI) Need to aend a Central team to survey and 
recommend "I.a.ur.s for renovation of 
'Gopamau·. 8 hl.torlea" place at Hardol 
district, Uttar Prade.h. 

SHRI ILYAS AZMI (Shahabad): Sir, there is an ancient 
historical town Gopamau in district Hardol, Uttar Pradesh. 
Many mansions made of ancient Lakhauri bricks in good 
but deserted condition are located In this ancient town. 
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The famcg Naweb Mohammad All WaJa Jah of Kall'llltaka 
was the tnhabttant of thiII town. Gopamau Ie a town .... a 
but its condition Ie so bad that all historical legacies 
are becoming extinct after getting dilapidated. After some 
time we shall be deprived of the remaining evidences of 
history. 

I would like to demand from the Govemment to 
conduct a sUlV8y by sending a central team there for the 
construction of streets and gutters and other works and 
to provide funds for their reconstruction as per requirement 
so that the historic legacy of Gopamau could be 
preserved. 

(xvIII) NHd to Introduce helicopter .ervlce. tor 
pilgrim. vl.ltlng Thlruvannamalal, a temple 
town of Tamil Nadu 

[English} 

SHRI D. VENUGOPAL (Tiruppattur): In Tamil Nadu, 
the age old temple town Thlruvannamalal In my 
constituency Is a world renowned spiritual and pilgrim 
centre. Pilgrims and tourists throng this place in a huge 
number. Every year the annual celebration of Karthlkal 
Deepam draw Iakh8 of people. Devotees In Lakhs both 
from within the country and several parts of the world 
gather for the monthly Bhakti move called Glrivalam' of 
going round the Thlruvannamalal hills on every full moon 
day. People of different hues are attracted to this tourist 
destination because ot Its proximity to Sathanur dam. 
But transport facilities for visiting to Thiruvannamalal from 
different parts of Tamil Nadu is very meager and needs 
to be augmented further. In order to increase transport 
facilities and for development of rail connectivity and to 
strengthen highways and road connectivity, steps are on 
the anvil. Still It needs to be considered that it takes 
several hours to reach Thiruvannamalal from major cities 
of Tamil Nadu and places like Bangalore, Hyderabad and 
Pondicherry the capital cities of the neighbouring states. 
Hence, there is an urgent need to introduce Helicopter 
services linking major cities with Thiruvannamalal. This 
will add up to the efform to utilize tourism potential and 
to earn more foreign exchange. The number of foreign 
tourists visiting this historical pilgrim tourist town is on 
the increase, hence, I urge upon the Union Civil Aviation 
Ministry to provide infrastructure facilities and to introduce 
Helicopter services towards the promotion of tourism in 
and around Thiruvannamalai. 

(xix) N .. d to provide .toppage at Sattur a 
Kovu,attl In Tamil N8du for train No. 26651 
2866 

SHRI RAVICHANDRAN SIPPIPARAI (Sivakasl): A 
weekly train no (2665, 2666) is running between 
Kanyakumarl and Howrah which covers maximum number 
of Railway station In Tamil Nadu. But it does not stop at 
Sattur Station. Sattur which is located on the NH 47 has 
thousands of match unit& and hundreds of fire wort< 
factories In and around. There Is a need for a stoppage 
ot this train at Sattur and also at Kovllpatti which is a 
fut growing town of South Tamil Nadu. Lot of Passengers 
are using train for facility for their travel. The daily express 
train running between Kanyakumari and Chennai (2634, 
2633) has a stoppage at Kovilpatti. I urge the Government 
to consider these two requests as ealiiest. 

13.57 hr •. 

STATUTORY RESOLUTION RE: APPROVAL OF 
PROCLAMATION BY PRESIDENT IN RELATION 

TO THE STATE OF KARNATAKA 

[English} 

MR. SPEAKER: Now, the House shall take up Item 
No. 14-Statutory Resolution regarding seeking approval 
ot the proclamation issued by the hon. President on 10th 
November, 2007 under Articfe 356( 1) of the Constitution 
of india In respect ot the State of Kamataka, for which 
we have to allot time. I think, we may allot one and a 
half hour for this item. 

THE MINISTER OF HOME AFFAIRS (Shri Shivraj V. 
Patil): Sir, rise to move: 

"That this House approves the proclamation issued 
by the President on 20th November, 2007 under 
Article 356(1) of the Constitution in relation to the 
State of Kamataka.· 

As the 000. Members are aware, election to constitute 
the Legislative Assembly of Kamataka were held in April, 
2004. The elections resulted in a hung Legislative 
Asaembly in the State. On 28th May, 2004, a coalition 
Government comprising Janata Dal (S) and the Congress 
was formed. However, in January, 2006, a group of 39 
MLAs of JD(S) led by Shri H.D. Kumaraswamy broke 
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away from the alliance and fonned a Govemment with 
the support of the BJP with Shri H.D. Kumaraawamy 88 

the Chief Minister. 

13.58 hr •• 

[MR. DePIJTY SPEAKER In thtJ CM/rj 

There was an understanding between the two 
coalition partners that the JD(S) would hold the Chief 
Minister's post for the first 20 months and the BJP for 
the next 20 months. The period of 20 months for the 
JD(S) ended on 3rd October, 2007. Seventy-nine MLAe 
of the BJP presented themselves before the Governor 
and withdrew support to the coalition Govemment on 6th 
October, 2007. On 8th October, 2007, the leaders of the 
Congress party also submitted a memorandum to the 
Governor stating that the Ministry headed by Shri H.D. 
Kumaraswamy had been reduced to a minOrity and 
demanded the dismissal of the Government. Thereafter, 
the Chief Minister met the Governor and submitted his 
resignation on 8th October, 2007. 

The Governor In his report dated 8th October, 2007, 
recommended Invoking President's Rule In the State of 
Kamataka as there was no possibility of any party or 
person being In a position to form a Ministry with majority 
support In the Assembly. The report of the Governor was 
considered by the Union Government and the President's 
Rule was proclaimed on 9th October, 2007 In the State 
of Karnataka under Article 356( 1 ) of the Constitution 
keeping the Legislative Assembly under suspended 
animation. 

In view of the political developments in the State 
after the imposition of the President's Rule, the Union 
Govemment was Informed by the Governor that on 27th 
October, 2007, a group of JD(S) and BJP leaders met 
him and staked their claim to form a Govemment led by 
the BJP leader Shri B.S. Yeddyurappa. 

14.00 hr .. 

On 29th October, 2007 the JD(S) and BJP combine 
submitted 129 letters of individual support to the Governor 
(79 BJP, 41 JD(S), 3 JDS(U) and 6 Independents) and 
also signed In the register at Raj Bhawan. The Governor 
also indicated that there were a few MLAe and leaders 
like Shri M.P. Prakash, 8hri D.G.R. Slndhla and several 
academicians and eminent men who urged him not to 
accept the coalition arrangement and call for fresh 

elections. He aI80 stated that the JD(S) President and 
former Prime Minister, Shri H.D.Dave Gowda had written 
to the Prime Minister suggeeting dIuoIutIon of the Ho ... 
Beaidee, the Governor also enclosed a draft MoU sent 
by Shrl H.D. Deve Gowda to the BJP National President 
Shri Rajnath Singh Imposing conditions for the coaotlon 
which was contrary to the unconditional support given to 
him earlier by the 129 MLAa supporting the coalition. 
The Governor concluded that In spite of hIa ..... rv.t1ona 
about stability, keeping In view the Imperatlvea of the 
democratic option with reference to the numerical strength, 
the President may consider affording an opportunity to 
Shri B.S. Yeddyurappa to form a Government and revoke 
the Presidential Proclamation. Accordingly, the Union 
Government considered the report of the Govern~r and 
revoked President's rule In the State of Kernataka on 
12th November, 2007. 

Shrl B.S. Yeddyurappa took oath on 12th November, 
2007 and inducted four Ministers from the BJP. The 
Governor In his report dated 19th November, 2007 stated 
that the Chief Minister was given eight days time from 
the date of ~umptlon of the office of Chief Minister to 
prove his majority on the floor of the Houee. Accordingly, 
the Kamataka Legislative Aaaembly wu summoned at 
11 a.m. on 19th November, 2007. Prior to the Vote of 
Confidence on 19th November, 2007, the JD(S) reportedly 
Issued a whip to the JD(S) Leglelators to vote against 
the Confidence Motion. The forenoon Seuion of the 
Assembly commenced with the reading of obituaries. The 
House was adjourned after that. At 3.05 p.m. the Houee 
was reconvened and the Confidence MoIIon was tabled. 
The Chief Minister spoke at length about the cooperation 
rendered by the BJP to the JD(S) during the put 20 
months and highlighted his party's achievements 88 

Deputy Chief Minister. However, the Congr ... Members, 
Shri Dharam Singh and Shrl MallJkarjuna Kharge spoke 
derisively about the Government seeking the Confidence 
Motion when the coalition partner had Itself laaued a whip 
against it. Subsequently, Shri B.S. Yeddyurappa got up 
to speak but lett midway stating that he W88 leaving for 
Raj Bhawan to tender his resignation and did not want 
any further discussion on the Confidence Motion. The 
Speaker adjourned the House at 4.40 p.m. as the 
Confidence Motion had failed. 

The Governor In his report indicated thai he had 
accepted the resignation tender .. d by Shrl B.S. 
Yeddyurappa at 4.45 p.m. on 19th November, 2007. He 
was of the opinion that no party or Individual is In a 
position to form the Govemment In the State of Karnataka 
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with rnajorHy support and that he wu satiafled that a 
situation had arisen in the State In which the Govemment 
of the State could not be carried on In accordance with 
the provieiona of the Constitution. The Govemor, therefore, 
recommended that Presidenfs Rule under Article 358 (1) 
of the Constitution of India may be Imposed with 
immediate effect after dissolving or suspending the 
Legislative Assembly of the State of Kamataka. 

The Union Govemment considered the report of the 
Governor and proclaimed President's Rule In the State of 
Kamataka under Article 356 (1) of the Constitution on 
20th November, 2007 keeping the Legislative Assembly 
under suspended animation. 

With these words, I commend, Sir, that the 
Proclamation issued on 20th November, 2007 under Article 
356(1) of the Constitution in reiation to the State of 
Kernataka be upheld by .thls House. A copy of the 
Proclamation, as stipulated under the Constitution, along 
with the consequential order has been placed on the 
Tilble of the houee on 21.t November, 2007. In keeping 
with the convention, a copy of the Govemor's Report 
recommending Issuance of the Proclamation Is also placed 
on the Table of the HOUle. 

It Is clear from the current political situation that there 
Is no likelihood of any Govemment being formed In the 
State of Kemataka. Once the august House approves , 
the Procl~atlon, the Intention of the Govemment II to 
dissolve the Legislative Assembly In the State of 
Kamataka. 

MR. DEPUTY SPEAKER: Motion moved: 

"That this House approves the Proclamation Issued 
by the President on the 20th November, 2007 under 
article 356 of the Constitution in relation to the State 
of Kernataka.· 

... (lnhJmJplions) 

MR. DEPUTY SPEAKER: Shri Ananth Kumar to 
speak now. 

SHRI VARKALA RADHAKRISHNAN (ChiraylnkU): 
What prompted the Govemor to keep the Assembly In 
suspended animation? ... (lnltllTuplions) That has created 
this position. . .. (Interruptlons) 

{T1WIS8IIion} 

MR. DEPUTY SPEAKER: When your party's tuim 
comes then you may speak. Please sit down now. 

... (Inlsnvplions) 

{Engfish} 

SHRI VARKALA RADHAKRISHNAN: What was the 
purpose? The only purpose Is for horse-trading. That Is 
what Is happening actually . ... (lnterruptions) 

{T"nsllllIon} 

MR. DEPUTY SPEAKER: When your party's time 
start, you may speak. 

{English} 

You are eating the time of the House. please take 
your seat. 

.,. (Inltlnupllons) 

MR. DEPUTY SPEAKER: Nothing else will be 
recorded except the speech of Shri Ananth Kumar. 

. .. (Inlflnuptions)' 

SHRI VARKALA RADHAKRISHNAN: As early as In 
1959, the Kerala Assembly was dissolved; not only the 
Assembly was dissolved but even the Speaker's post 
was dissolved. . .. (lnltJrrupllons) 

MR. DEPUTY SPEAKER: Please sit down. 

. .. (lnlBmJpllons) 

SHRI SHIVRAJ V. PATIL: Please hear me Shrl 
Radhakrishnan. 

Sir, this Is happening because of the Supreme Court's 
ruling. The moment this House says that the decision 
taken by the Government of India Is approved by this 
House, we are going to dissolve the House. I have sald 
It In my statement that we are going to dissolve the 
House immediately. . .. (Inlsrrupllonsj 

MR. DEPUTY SPEAKER: Shrl Ananth Kumar may 
speak now. 

... (Inlsnuplions) 

"Not recorded. 
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MR. DEPUTY SPEAKER: Pleue stt down. P ..... 
do not waste the time of the HoUle. Nothing ahould be 
I'8C'lrded except the speech of Shrl Ananth Kumar. 

... (Inltlrrup/ion$)· 

SHRI ANANTH KUMAR (Bangalore Sou~h): Mr. 
Deputy-Speaker, Sir, I rise to IUpport the Statutory 
Resolution moved by Shri Shlvraj Patll, the hon. Minllter 
of Home Affairs. Becauee he has .., ueured the august 
HOUle that al .oon as the Hou.e approv.. the 
Presidential Proclamation of 20th November, 2007, the 
Vidhan Sabha of Kamataka will be dIeaoIved and elections 
wiD be held. I AM a.o urging at the outHt that the 
people of Kamataka want the diaaoIutIon of the AIIembIy 
and Immediate conduction of elections to Kemataka 
V1dhan Slbha because we feel that Is the only answer 
In the present political situation. 

Sir, It Is unfortunate that from 2nd October onwards, 
In the lut on.and-a-half months, Kemataka's nanMt and 
legacy have been marred by the politics of betrayal by 
the JD (S) eapeclaHy from hon. fonner Prime Minister 
Shri Deve Gowdajl and former Chief Minister of Kamataka 
Shrl Kumaruwamy and their partymen. 

Actually, I want to take thla HOUle to lOme of the 
eventa. ". already put forth by hon. Home Minister, In 
2004, we had the ""embly elections In which the 
COng ..... w .. rejected by the people, the electorate of 
Kamataka, and BJP and JD(U) got 84 Hats In an 
Asaembly of 224. BJP got 79 .. ats and JD(U) got 5 
seata. The Congrese Party, which was having 150 1M. 
In the previous Auembly, was aItoed down to 65 only 
and JD(S) got 58 seats. The Janadesh, the mandate of 
people of Kamataka In 2004 was very clear that they 
wanted a non-Congress Govemment with BJP heading It 
and the non-Congress parties lupportlng It, but 
unfortunately, Shrl Dave Gowda and JD(S) committed the 
first betrayal on the people of Kamataka. They did not 
respect this mandate of the people because during the 
Nn up to the 2004 Aasembly elections, Shrl eeve Gowda 
and JD(S) continuously went hammer and tongue against 
the Congress Party and got 58 sa818 on account of anti-
Congress votee. But instead of c:omInQ with BJP and 
fonnlng a non-Congre .. coalition, In the name of peeudo-
eecularilm, Shri Dave Gowda joined the Cong ..... Party 
and supported the Congress Party. 

At thi. moment, I also want to bring to the kind 
notice of this august House that In 1983, 18 members of 

-Not recorded. 

BJP Leglelature Party wpported Shri ~na Hegde 
of then Janata Party In which SM Deve Gowda ... part 
and parcel, and not only W88 he part and pwceI, Shri 
[)eve Gowda W8I the PWD Minister. Through this auguat 
liouee and through you, I want to uk Shri Dave Gowda 
how come he threw to wind In 1983 his peeudo-eecular 
p~. We also want to know what happened In 1989 
when Shrl V.P. Singh formed a Govemment at the Centre 
which W88 aupported by all of us, by BJP aIao. Where 
WIll Shr1 Deve Gowda then and where were his so-
called .ecular prlnclpIeI? I think, In 2004, raising the 
bogey of peeud().aecularlern, Shri Oeve Gowda and JD(S) 
committed the flm betrayal on the people of Kamataka. 

Then, we come to 2006. In 2006, the entire Janata 
Dal (S), 39 Ml.A8 of JD(S), as put forth by the hon. 
Home Minister, withdrew their support to the then 
Congre .. Govemment headed by Shr1 Dharam Singh and 
supported BJP. The BJP and JD(S) together fonned the 
Government, I think, which wa. according to the 
upiratlons and mandate of the people of Kamataka. 
Actually I want to place on record what was the lituatlon 
according to the first Interim report of the Govemment 
sent to Rashtrapatljl on 8th October. I quote: 

Min January 2006, 39 MLAa from the Janata Dal (S) 
withdrew support to Shri Dharam Singh led coalition 
government and entered Into an alliance with Bharatlya 
Janeta Party to stake claim to fonn a COIIIIIion government 
headed by ShrI H.D. Kumaruwamy. Individual lettel'l were 
handed over to the Governor from the State Party Leaders 
and from the members of the 1..egI.latIYe AuembIy. A 
copy of the resolution of withdrawal of IUpport was also 
given to the then Govemor. 

SM H.D. Deve Gowda, the former Prime Minister 
and All India President of Janata DaJ (S) wrote to my 
predeceuor, that Is, Shrl T.N. Chaturvedi urging him not 
to recognise this break away group of JD(S) and 
requesting him to recognise Shri Dharam Singh only as 
the Chief Minister. Subaequently, however Shrl H.D. Dew 
Gowda has reconciled with his .~ and Chief Minister, 
Shrl H.D. Kumaraawamyand now he Is strongly backing 
him: 

This is the report given by the hon. Governor. It 
means that they solemnly agreed to the arrangement with 
the Bharattya Janata Party (BJP) that for the first 20 
months Shri H. D. Kurnaraawamy wII be the ChIef Miniller 
and then our leader SM B. S. Yeddywappa ahouId be 
the leader and the Chief Minister. They even agreed 
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r8g8I'dIAg the dbrieIon at portfolioa, and exchange of 
pottfoIIoa. 

Unfortunately, on October 2, 2007, Shri H. O. 
Oevegowda and his JD(S) once again committed the 
betrayal on the people of Kamataka as they were not 
ready to tran8Ier power _ agreed and promi8ed. Actually, 
I remember one doha from Thulssl RMT18ysn: 

-Raghukul Rit Sada Chali Aayi, 
Pran Jaye Par Vachan na JaI-

Thi. ha. been the culture of this country. 
.•. (InltlmJpl/on8) 

{TI7InSI8Hon} 

SHRI MOHAN SINGH (Oearia): This is not about 
RaghuVHr, it is about Devegowdaji. 

[English} 

SHRI ANANTH KUMAR: It is not a situation to pra .. 
Oevegowdajl. 

We are having coalitions with BJO In Orissa; JO(U) 
In Bihar; Shiv Sena In Maharashtra; Shlromanl Akali Oal 
In Punjab, and all these coalitions are sustaining there 
strongly from the last 10-20 yeaf'S. But Shrl Oevegowda, 
a senior polltictan and former Prime Minister of this 
country, broke the promise given to the people and to 
the BJP on October 02 for the sake of aheer opportuniam, 
and for the sake of lust of power and continuing his son 
In the Chief MInisterial position. Why am I taking October 
021 October 02 is the anniversary of the founding father 
of the nation, namely, Mahatma GandhI. 

There were many cartoons and many things going 
around In the entire country. Actually, I want to narrate 
one of the cartoons i8sued by the Times of India during 
that period. It depicted a thousand rupee note with the 
picture of Shrl Oevegowda instead of the picture of 
Mahatma Gandhi; It mentioned the Central Bank of JO 
(S) instead of the Reserve Bank of India; and it said: -I 
do not promise to pay thousand rupees to the bearer-
instead of -I promise to pay thousand rupees to the 
bearer-. This was the cartoon going around regarding 
Shri Oevegowda, and It was the third betrayal. 

Thereafter, we went on a 'Oharma Vatra' throughout 
the State of Kamataka, and we also wanted diasolution 
of the HOUH. But on 27th, Shri Deveg0wd8 and his son 

Shri Kumaraswamy came back and said that they will 
support BJP. On 27th, Shri H. O. Kumaraswamy, Leader 
of the legislative Party of JO (S) wrote a letter to the 
Governor saying that: 

~ Janata Oal (Secular) Party Is supporting the 
BJP in forming the Government in Kamataka. The two 
Partias, JO(S) and the BJP, together have absolute 
majority in the Legislative Assembly. We, therefore, request 
you to Immediately caU Shri B.S. Vecldyurappa, the Leader 
of the BJP to form the Govemment In the State, and 
thereafter, convene the State Legislative Assembly to have 
a floor t88t..: 

He was ready to support the BJP for the floor test 
as held by the hon. Supreme Court In the S. R. 

Bommai's case - on the floor of the Legislative Assembly. 
Shri N. Merajuddin Patel, the State President of JD(S) in 
Kamataka also wrote a similar letter to the Govemor. 
Thereafter, on 27th itself we staked claim to form the 
Govemment. 

Shri Yeddyurappa was elected as the Leader of the 
Joint Legislative Party of both Bharatlya Janata Party and 
JO(S) comprising of 129 MLAs. All the 129 MLAs went 
to Raj Bhawan on 29th In the afternoon. Here, I want to 
draw the attention of the august House towards the fact 
that all of them, on affidavit, gave an Indlvldua~ letter to 
the Govemor of Kamataka saying that each one of the 
JO(S) MLAs, the entire JO(S) Legislature Party, Is 
supporting Bharatiya Janata Party unconditionally to form 
the Govemment. That happened on the 29th. 

Later, I want to read this because it is a very 
Important thing, Shri Oevegowda came out with many 
condttlons-flrst with 12 conditions, then he said that they 
were not conditions but suggestions; then, he came out 
with 21 conditions; then, he said that the conditions should 
be written on a paper; then, he said the conditions should 
not only be written on a paper, but must be written on 
a Stamp Paper, as if It was a real estate property 
transaction unheard of in the annals of democracy of this 
country. 

Sir, this is the leUer written by Shri H.O. 
Kumaraswamy, Leader of the Legislature Party, JD (S), 
Kamataka Legislative Assembly. He wrote the letter to 
the President of India; the letter was given to the 
President of India. 

Sir, I wiN be taking a few more minutes. 
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[Shrl Ananth Kumar] 
MR. DEPUTY SPEAKER: We have allotted one-and-

a-half hours for this debate. 

/Trsnsl.h'on} 

Anant Kumarji four members of your party are stili to 
speak and only 21 minutes' time left for your party. 

/English} 

SHRI ANANTH KUMAR: All our Members agree that 
I will speak on behalf of them. 

MR. DEPUTY SPEAKER: Please be brief. 

SHRI ANANTH KUMAR: Sir, he gave a letter to Her 
Excellency the President of India stating that 49 MLAs of 
JD(S) Legislature Party declaring their unconditional 
support to B..lP and Janata Dal coalition Govemment 
under the leadership of Shrl B.S. Yeddyurappa. The 
affidavits are filed before the Notary. If somebody jumps 
the affidavit or files a false affidavit, that itself is a crime. 
Here, the affidavits were filed not only before a Notary, 
but also before the Governor of Karnataka, and the same 
has been Informed to Rashtrapatiji. 

Now, after filing such affidavits declaring unconditional 
support to Shrl Yeddyurappa, the former Prime Minister 
of this country and the former Chief Minister of Karnataka 
throws it to the winds and issues a Whip on the day of 
the floor test stating that they were no longer supporting 
Yeddyurappa's Chief Mlnlstershlp. 

Actually, on 27th October, when JD(S) representatives 
came to us, we were having three questions. One was 
whether Shrl Oevegowda had agreed to this and whether 
he has authorized the JO(S), Karnataka, to have a truck 
or alliance with Bharatiya Janata Party. That was the first 
question. The second question was whether the support 
was unconditional because 20 months back, we had an 
honourable agreement that for 20 months, the Chief 
Minister would be from the JO(S), and for another 20 
months, the Chief Minister would be from the Bharatlya 
Janata Party. Even the distribution Qf the Cabinet posts, 
portfolios and everything was on board. It was transparent 
to the five-and-a-half crore people of Kamataka. Therefore, 
we put the second question to JO(S) as to whether the 
support was unconditional. The third question was whether 
they would abide fully by the agreement arrived at 
between the two partie. in February, 2006. The reply of 
Shri Kurnaraswamy, Shri Mirajuddin Patel and Shrl 

Devegowda on 27th was a categorical "yes". They Aid 
that as the National President of JD(S), Shri Oevegowda 
was for this unconditional support, and Shrl Kumaruwamy 
and Shrl Mlrajuddln Patel followed the suit. 

Not only that, In the Kumarakrupa Guesthouae of 
Bangalore they said that they should sit there and not 
go out tin the talks were finalised and we reached the 
Govemor together with the support letters of leaders. The 
reason they gave for that was that the Congress party 
was trying to spilt their party. When Mlrajuddin Patel and 
Kumaraswamy themselves were giving their letters of 
support to the Govemor, when all the 49 JD(S) MLAs 
and their supporters were giving affidavits, swom affidavits 
and letters addressed to the Governor Karnataka 
lupportlng Shrl Yeddyurappa, W8 thought to ourselves 
that we would consult our national leadership and give a 
chance to the situation. Actually Shrl Deve Gowda himself 
spoke to Shrl Rajnath Singh our national President and 
assured him that they were giving unconditional support 
and that they were going to the Governor and to the 
Rashtrapatijl. 

After three hours, our central leadership gave us 
permission to go ahead. On the 29th of October, after 
electing Shrl Yeddyurappa as the leader of the Joint 
Legislature Party, all the 129 MLAs, especially 49 MLAs 
lead by Shrl Kumaraswaml, met the hon. Governor of 
Kernataka and submitted the letter of unconditional 
IUpport. Then there was a delay ·1 want to place it on 
record In the hon. Hou8e. According to the recent 
judgement of the hon. Supreme Court In Bihar Assembly 
dissolution case, when the numbers are there no Union 
Govemment can di8solve the legislature and the leader 
who has got support of largest number of members should 
be called to form the Govemment. Therefore, we came 
and met the hon. Prime Minister of India and urged on 
him to revoke the Presidential rule and suspended 
animation of Kamataka and to call Shri Yeddyurappa to 
form the Govemment in Karnaw.ke. Shri Advani, Shrl 
Rajnath Singh, Shrl Venkeiah Naidu and all the B..lP MP8 
of Karnataka met the Prime Minister of India, along with 
the Home Mlnllter of India. 

On 7th November we went to Rashtrapati Bhavan 
with all the 129 MLAs, again with Shri Kumaraswamy 
the leader of the legislative Group of Janata oal (S) 
and his letter to Rashtrapatiji saying that they give 
unconditional IUpport to the Bharatiya Janata Party and 
to the legislature party leadership of Shrl B.S. 
Yeddyurappa. We met Mahamahlm Ruhtrapatlji with all 
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theN documents. After all Ihl8 Is done, on 12th November, 
the Preaidentlal proclamation was revoked, swearing In 
was decided, and Shri B.S. Veddyurappa was sworn in 
as the Chief Minister of Kamataka. Floor test was slated 
for 19th. 

Surprisingly, In the meanwhile, both Shri 
Kumaraswamy and Shrl Deve Gowda, especially Shri 
Deve Gowda, started with his 12 pOints and then went 
on to 21 points. It Is most unfortunate. It does not befit 
the stature and political experience of Shri Deve Gowda 
to do this. The common man in Kamataka and in the 
entire country Is having a big doubt about the credibility 
of politicians because of the behaviour of Shrl Deve 
Gowda and his party JD(S). They all call It as Vachana 
Bruhtata. They have betrayed the people of Karnataka; 
they have dishonoured the word given. 

They Insisted upon retaining the portfolios of PWD, 
Power, Mines and Geology, Urban Development and 
BangaJore Development Authority. It Is quite obvious why 
they wanted to retain those things. I do not want to go 
Into details about It. The first time, in 2004 they broke 
the solemn promise given to the people of Kamataka on 
the basis of pseudo-secularism. Second time, on October 
2, on the sacred day of Mahatma Gandhi's birthday, they 
broke their word after his son Shrl Kumaraswamy served 
as Chief MInister for 20 months. 

For the third time we were very careful. Hon. Law 
Minister Is here. We truated the written and sworn words. 
We trusted the written and sworn affidavits of 49MLAs 
of Oevegowdajl and Kumaraswamyji and again they have 
betrayed. I want to say through this august House that 
the JO(S) cannot be trusted at all. It is totally 
untrustworthy. The only language the JD(S) and 
Oevegowdaji know Is betrayal. ... (InlMTupHons) I am 
coming to the end. 

They have betrayed the people; they have betrayed 
the democracy; they have betrayed the people of 
Kamataka. I do not want to go Into much of the detail. 
In between thoee 20 months of Kumaraswaml's regime, 
there were very peculiar statements made by 
Devegowdajl. Actually, Kumaraswamyjl has made a 
statement that he would step down on 3rd October. 
Devegowdaji said: "MedIa had been accused of creating 
confusion for 10 months. I have never said that power 
transf.r Is Impoealble.· The former Prime Minister and 
the JO(Secular) President, Shri H.D. Devegowda has 
stated that he has asked his son to extend his stay. Shrl 

Devegowda addressed the Press persons here on Sunday 
that the media had been creating confusion on the Issue 
for the past 10 months. He was critical about the coverage 
of the media of his programme. He stated: I never said 
that transfer of power to BJP Is Impossible. I only said 
that there i8 stili time to think about It.· Why Is this dilly 
dally? One day he said that he is going to transfer the 
power; the other day, he said that he Is not going to 
transfer the power. He went on like this. 

I also want to say that he said: "My retationship with 
the Left became strained because of the BJP alliance. I 
must be grateful to the General Secretary of the 
Communist Party of India (Marxist), Shri Prakash Karat, 
who told Mrs. Gandhi on her face that he was responsible 
for humiliating Oevego\\da,lI: For that, the rejoinder was: 
"Devegowdajl Is an opportunist.· Shri Vechury terming the 
former Prlm~ Minister, SM Devegowda as an opportunist. 
The CPI(M) leader, Shri Vechury today sharply criticized 
the JO(S) for joining hands with us. Why am I teiling all 
these things is that today Devegowdaji and JD(S) have 
betryed the people of Karnataka; they have betrayed the 
democracy; they have betrayed the entire political fabric 
of the country. 

Therefore, I urge that we should now go to the 
people. I welcome that the hon. Home Minister has 
brought this Statutory Resolution for ratification of the 
Proclamation of the President's Order on 20th and he 
has alao assured the House that immediately the Vidhan 
Sabha of Karnataka would be di88olved. I would like to 
also urge the hon. Home Miniater and the Union 
Government that the elections should be held forthwith in 
Karnataka. People will give their mandate; they will reject 
the JD(S) lock, stock and barrel. They have already tried 
the Congress Party; they are going to give full majority 
for the BJP this time for a stable and good Government 
In Kamataka. 

SHRIMATI TEJASVINI GOWDA (Kanakapura): Thank 
you, Mr. Deputy-Speaker, Sir. I am seeking your 
permission to speak from here. I would like to know as 
to how time you have allotted. 

MR. DEPUTV SPEAKER: I have very little time with 
me. I have many speakers in the list. So, please be brief 
in your speech. 

SHRIMATI TEJASVINI GOWDA: While standing In 
this august House, it is a painful moment to protect 
democracy of this country. We are going to end a 
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(Shrlmati TejuYinI Gowda] 
democratic Government In Karnataka for no fault of 
people, who elected this popular Government In Kamataka 
or the MlAs. Coalition polttlca 18 an Inevitable proceu of 
our time • whether at the Centre or In the States. 

Now we are used to the coalition politics. BMed on 
our Ideology, baaed on our principles, based on our 
secular values, an the parties are having a freedom to 
choose a political group. Earlier, with this 80rt of a 
coalition, the NDA ruled the nation, now the UPA Is 
running the nation. 

Coming back to the hlatory, Kamalaka people and 
the Kernataka Government always protected the secular 
and democratic values. This time, the people of Karnataka 
failed to elect a single democratic party to form the 
Government. That Is why, we were forced to enter Into 
a coalition Government. Earlier, the CongrHI Chief 
Minister, Dharam Singh, with the support of JD (S) ruled 
Kernataka for 20 monthl. 

While 8Wdng here, to put an end to the Govemment 
In Kernataka, with a heavy heart, we are speaking for 
the dissolution of the Karnataka Assembly. WhoM fault 
Is It? Many young MlAs were chosen to the Aaaembly 
with great hard wortc; they were from poor background. 
Many such paople faced the election and came out 
victorious. 

Today, people were not encouraging, people .... not 
respecting; it ia a very difficult time that we are facing. 
We are not able to say that we are politicians of Indian 
nation. Often and often we are having elections. Why 
are we causing 108888 to the exchequer of this poor 
nation, when weare having many Issues to be addre88ed 
and why should we spend money often on eIectIone? 
People are not appreciating this. This applies to every 
political party; we should be very careful In this. 

You may please go through the exposure of the 
electronic media In the last one month. We have stooped 
to such a low level that everybody Ie making fun of the 
politicians and political parties. Who encouraged this type 
of politics? When we lost the Dharam SIngh'. Government 
In Kemataka, who conducted the 'night time guest houae' 
politics? Who conducted the conspiracy to end the 
democratic Government? Who had shown the Chief 
Minister's chair to Shri Kumaraswamy? Who extended 
political support to make him the Chief Minister, while 
ending the secular Government of the Congress? 

What moral right my frienda .... having from the 
BJP side? What moral right my friends from the JO (8) 
are having today to criticize the Coflgl'8l8? Many timee, 
they brought the name of Mrs. Gandhi. We· have allowed 
them every posllble opportunity to form the Government 
in Karnataka; but within no time, they organized so many 
protests; they criticized every leader. When my leader 
Mrs. Sonia Gandhi att"nded some programrne in China, 
they did not even spare her. We have not brought the 
great leader Shrl Vajpayee's name; we have not taken 
another respected leader, Shri l K Advani's name. But 
they have done It. For that, the people of Karnataka and 
the people of India will never excuae and no politician 
should ever stoop down to that level. 

I am from Kernataka; I am not basically from the 
political family. Personally I have a lot of respect for 8hri 
Devegowda. He Is a farmer who rose to the highest post 
of the Prime Minister of this country. When Shrl 
Devegowda allowed his 80n Shri Kumaraswamy to 
become the Chief Minister with the support of BJP, if he 
Is realty committed, if he is really committed to the secular 
value., If he can prevent BJP from forming the 
Government today, why did he not prevent the 
Government headed by Shri Kurnaraswarny, which was 
with the support of BJP at that time? We would like to 
ask that question. I am confused; In every media, so 
many deflnltionl are given and so many statements are 
made; why were they mleleadlng? If I am confused and 
if I am mislead, how to lead the younger generation of 
thle country, how to lead the farmera, how to lead the 
Innocent people of this country? Nobody wII! believe that; 
no poIltlcat party will believe. How to correct it? How to 
bring stable Governments In the sate. and at the Centre? 

When I riae to eupport the Proctamation of the 
President, under article 356 of the Constitution, the 
Congress Party tInows the values of democracy. 

The CongrtJII Party has aIwaya eupported installation 
of c:temocratlc governments allover the world. Aa a leader 
of NAM, we ,*,not forget the contribullons made by 
Jawaharlal Nehru or Shrimatl Indira Gandhi. We fought 
for our Independence. We know the values of democracy. 
Today, we mUll expose the culprita. In my view, both the 
BJP and JO(S) have removed their maske. They were 
given every opportunity. Nobody asked them to prove 
their strength In front of the President but they came 
here. Hon. Preaident gave them the full opportunity. The 
Central GoverTiment has never mlaused Its power and 
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with honour gIIVe them the full opportlftty. In this regard 
I wauId HIle to congratulate the UPA Government and the 
Home Minister. I would like to pay my respect to 
Ruhtrapatljl. 

I cannot forget the type of documentary that wae 
being shown In 'E'TV. In one of the TV channels 'Sarkar' 
In Kamataka under 'Jhalak' a lOng used to play everyday 
on the political development. It became a part of the 
popular fun. It 18 very difficult for us to answer Ml..Ae 
who are uklng what crime they have done for which 
they mUll face another election. I am for the eartler 
election becaun there 18 no altematlve left for us. But In 
the month of March-Aprt\, we have exams for the children. 
Sir, they do not realise the amount of money, energy 
and struggle that go In to bring fresh Government. 

I would aleo like to suggest that all the decl8iona 
taken In the I .. t three months by the out-going 
Govemment IhouId be re-Iooked becauae there wu no 
nuIuIII faith between BJP and JD(S). In the Interest of 
the people of Kamataka all the administrative declstone 
taken by the Kamataka Govemment In the Iut three 
months should be re-Iooked. 

/T"""Hon/ 

SHRI MOHAN SINGH: Sir, hon'ble Mlnl8ter .... • 

/Eng/IMI/ 

SHRIMATI TEJASVINI GOWDA: I would also like to 
urge the Governor's OffIce In Kamataka to eet right the 
house now. A number of developmental works have 
atopped. W. have to address to the grievances of the 
people of Kamataka. To restore the faith of the people of 
Kamataka In democracy, we should conduct free and fair 
elections. While doing so we should prevent Indiscipline 
of any IOrt. In future, we should not encourage this type 
of 'Jugalbandl' or political drama. We should always guard 
the dignity of the highest Office. 

My elder brother Shri Ananth Kumar is a senior 
politician. We have exposed our friends in two ways. 
They do not have falh in their strength. They had the 
strength. They had got 80 seats. I was shocked to s88 
them losing power. How could they think of going for 
elections? Secondly, they are strong believers of Rama. 
So, I thought they would sacrifice the power for six 

months, face the elections and then come back to power. 
They have exhibited thatr hunger for power. Whenever 
required, JD(S) hu used the word secularism for III 
convenience. I think, they cannot further mislead the 
people of Kamataka. We realise the pain of every MLA 
who hae today lost his membership for no fault of his. 
We all are a part of this crime as we are forcing freah 
elections on the people of Kamataka but stili there Is no 
option left before the Rashtrapatl jl. Therefore, the beet 
thing would be to conduct free and fair elections preferably 
after the school and college examinations are over. 

It will be very much advisable not to cause another 
havoc In Kamataka. As soon as possible, please conduct 
the elections in a proper manner. 

With these words, I thank you for giving me thl8 
opportunity. 

SHRI VARKALA RADHAKRISHNAN: Sir, I am taking 
part In a dilCU8Iion wherein there ill no choice left to me 
but to approve the Resolution. 

MR. DEPUTY SPEAKER: Is It your .. at? What Is 
your seat number? 

SHRI VARKALA RADHAKRISHNAN: Do you want me 
to go to my seat? 

MR. DEPUTY SPEAKER: Yea. You ahould go to your 
seat and apeak from there. 

SHAI VARKALA RADHAKRISHNAN: All right. 

There is • provlalon In our Constitution for dealing 
with emergency powers. Now article 356 18 to deal with 
emergency In a state as given in the Constitution. The 
founding fathers of the Constitution were thinking of a 
situation when there wiD be only one party system in our 
country. With all powerful Congl'8l8 Party which led the 
freedom movement, they were under the Impreeaion that 
Incian partlamentary democracy will be a one party affair. 
Hence whenever there Is any failure of the Constitution 
machinery, the Central Government can Intervene, dI880Ive 
the MInistry and Irnpoae the President's rule. That 18 the 
position. Now our partiamentary democracy has developed 
to such an extent that multi-party system and coalition 
Govemment Is the order of the day even at the Centre. 
In the States also, It ia like that. There cannot be any 
such situation when there will be one party rule in our 
country. When mUlti-party system is flourishing in 
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[Shri Var1<ala Radhakrishnan] 
parliamentary democracy, we will have to evolve certain 
ethics so that the federal system also gets strengthened. 
We are following the federal system of Government. So, 
in order to strengthen the federal system in a multi-party 
parliamentary democracy, will this article 356 be 
sustainable, that is the moot point. 

Now I would like to submit that this matter had been 
elaborately discussed by the Sar1<arla Commission. They 
had taken many evidences also. Now in the past 60 
years, the Central Government had dissolved many 
govemments in the States. The Sarkaria Commiseion had 
dealt with it and had expressed Its opinion that It was 
misused. For hundred times it was misused against the 
State govemments. For political expediency, the Central 
Govemment was misusing article 356. That is the history 
of our country. That has been expressly covered by the 
Sarkaria Commission. So, what should we do? The 
Supreme Court also looked into this matter. They have 
also suggested that such a system is not tenable in a 
multi-party system or in a country where federalism is 
prevailing. Recently, we had an intemational conference 
on federalism. I was invited to that Conference. As a 
Member of this Parliament, I attended that Conference. 
From all over the world, the federal countries were 
represented in that Conference. Our Prime Minister 
inaugurated that Conference. A discussion was held about 
this aspect of federaiism. Now what federal structure Is 
prevailing in our country? 

We will have to think over It. I belong to a State 
where the provisions of article 356 were invoked for the 
first time when Pandit Jawaharlal Nehru was at the helm 
of affairs at the Centre. It was used for the purpose of 
dissolving the Kerala Assembly. There was no 
constitutional failure then. Failure of Constitutional 
machinery means that the functions of the Govemment 
cannot be run through the Assembly. When a party is 
having a majority in the Assembly, then this article 356 
cannot be invoked. But at that time - even though the 
party was having full majority in the House and EMS 
Namboodripad was governing the State under the 
provisions of the Constitution - on the pretext of failure 
of law and order, the Centre intervened and article 356 
was invoked. This will go down as a bad chapter in the 
history of Indian Parliamentary system. The ,day was 31st 
of July, 1959. This will remain as a black chapter and 
nobody can justify this. Now, even if there was a failure 
of law and order in the State, the Central Government 
was bound to come to the rescue of the State. That is 
what the federal structure is all about. 

Sir, recently we had a discussion in the House on 
the incidents of Nandlgram in We"· Bengal. Twice there 
was firing in the area and people started demanding that 
the Centre should intervene because the law and order 
situation in the State has failed. No, that was not the 
right demand because the Central Government can 
intervene only when there is a failure of constitutional 
machinery in a State. When the ruling party is having a 
majority in the House no authority can intervene in its 
affairs. But what did they do? For reasons of political 
expediency whenever there is trouble in Nandigram, the 
Centre should Intervene. How can the Central Govemment 
do so? There Is no failure of constitutional machinery In 
the State. In 1959 when the EMS Ministry was brought 
down by Invoking the prOVisions of article 356, there was 
no failure of c.:onstitutlonal machinery. For argument's sake 
·It may be said that there is failure of law and order. But 
If there Is deterioration in the law and order situation of 
the State, then it is the bounden duty of the Central 
Government to come to the rescue of the State 
Government. That is the real spirit of federalism. That Is 
what we were di8CU88ing last week in this House. But 
unfortunately, in India, we are misusing It for political 
purposes. One must realise the tragedy of the incident 
when the Kerala Ministry was dismissed in 1959. The 
post of the Speaker of the Assembly was abolished In 
1959 and the Assembly could not have functioned in the 
absence of the post of a Speaker. Now we developed to 
such an extent that we have brought in a new 
nomenclature to say that the Assembly is kept In 
suspended animation. Nowhere there Is a provision in 
the Constitution where an Assembly of a State could be 
kept In suspended animation. It Is only an interpretation. 
There Is no bar also. The Central Govemment decided 
to keep the Assembly in suspended animation. For what 
purpose was it done? It was done only to give the MLAs 
an opportunity for horse trading. This is what happened 
in Kamataka. 

What was the natural course for the Central 
Government when the Kumaraswamy Govemment fell in 
the State? They did not think of dissolving the Assembly 
and IrlIitIIied gave a chance to the MLAs of the Kamataka 
AssemSIV for horse trading. The JD (S) thought of joining 
hands with the BJP to form a Ministry. The BJP was 
ove~oyed to have the opportunity to' share power in this 
Southern State. Now, both the parties had their own 
intentions. I am not concerned and I also do not know 
as to what transpired between them. The BJP withdrew 
support. Shri Kumaraswamy had to resign. What could 
the Central Govemment have done In that scenario? They 
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should have dl880lved the Ministry. But Instead of doing 
that they kept the Assembly In abeyance. The Ml.As' of 
the JO(S) party started the murmur that they could not 
have faced an election at this stage and so the Assembly 
must have to be revived. 

They came to auch a situation. It has created a very 
ugly lituation In recent parliamentary experience in the 
State of Kamataka. Peeple for their own purposes come 
together for sharing power. Such a very ugly drama was 
enacted In that State In the name of Parliamentary 
democracy. What was the basis for that? It was because 
the Central Govemment decided to keep the Assembly 
in suspenllell animation. If the A ... mbly had be.n 
dissolved, then such a .ituation would not have arisen. 
But that was not done. Keeping any Aa8embly under 
suspended animation means giving scope for horse 
trading, giving the MLAs the opportunity for floor c1'088ing. 
Nothing elae Is achieved by that. That Is what happened 
in Kamataka. 

Now, when we look at the discussion we had we 
can find one thing very clearly. It is really a post-mortem 
affair. Based on the report of the Sarkaria Commission 
the Supreme Court ruled that imposition of Prealdenfs 
Rule in any State would have to be approved by the 
Parliament. There has been an amendment made in the 
Conatltution also that the imposition of President's Rule 
has to be approved by the Parliament. But I am of the 
opinion that article 356 should be scrapped from the 
Constitution. If anybody is very particular of having It, 
then it must be amended in such a way that before 
dissolving any Ministry by invoking article 356, the prior 
approval of the Parliament would have to be obtained. 
The Central Govemment should bring in a Statutory 
Resolution seeking the prior approval of the Parliament 
before di880lving any Ministry. It should not just seek the 
approval. They themselves should not take the decislon. 
For invoking article 366 prior approval of the Parliament 
should be esaential. The Supreme Court also has given 
this ruling. But can we Implement it? Is it not necessary? 
My point is that the prior approval of the Parliament 
should be sought before invoking the provisions of article 
356 for dissolving any Ministry. That is the correct 
procedure. But here what is being done is first disaolving 
the Ministry, then keeping it under suspended animation 
and then again re-invoking It and things like that. It could 
have been easily done by seeking the permission of the 
Parliament. When Shri Kumaraswamy had resigned, the 
Parliament was in Session. Our hon. Home Minister could 
have brought in a Statutory Resolution for seeking the 

parmi .. 1on of the House saying that the Government 
wanted to Invoke the provlslon8 of article 356 In 
Kamataka. What was the difficulty? There would have 
been democratic .trength behind such an action. He could 
have brought such a Resolution to the House. Now after 
having Imposed THE Presldenfs Rule and allowing for 
all nasty things to happen, he has come to this House 
with a Statutory Resolution saying that w~ must give our 
seal of approval to this action. It is very unfair and is 
uncalled for and I do not agree to this. Hereafter the 
Government should make it a point that whenever they 
wanted to dissolve a Government by invoking the 
provisions of article 356, they must tlret come to the 
House. 

15.00 hr •• 

You should move a Statutory Resolution. 
...(Inltlnuplions) You should come to the House and move 
a Statutory Resolution seeking the permis8ion of the 
House to dissolve a Ministry especially when a coalition 
Government is in power at the Centre as well as In the 
States. That is the only remedy available at present before 
us. 

So, I once again appeal to you not to come to this 
House under such a situation. You should seek our prior 
permission. We will grant it or we will reject it according 
to the circumstances available in each and every case. 
130, I would request the hon. Home Minister to move 
such a Resolution In future. The hon. Law Minister is 
also present here. You should bring forward an 
amendment to the Constitution whereby you should invoke 
article 356 only on the basis of an approval granted by 
the Parliament. 

With these words, I conclude. 

rrmnslstionJ 

SHRI MOHAN SINGH (Oeoria): Mr. Deputy Speaker, 
Sir, Radhakrishnanjl is our respected colleague and he 
too is never In agreement with anyone like Oevegowdaji. 
We have an agreement with this Govemment because 
the documents presented in this House by the Minister 
of Home Affairs is a beautiful poetic document of 
opportunism in Indian politics. I think the founding fathers 
of our Constitution made provision of Article 356 thinking 
Central interference essential In case such situation arises. 
Therefore, I not only support the proposal introduced by 
the Hon'bIa Minister of Home Affairs but also request 
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(Shrl Mohan Singh] 
him to dIaaoIve the legislative Aaembly of Kamataka at 
the earli.st and efforts should be made by the 
Govemment of India to constitute a new Government 
th ..... 

Karnataka is a beautiful State which has a rich 
political tradition along with art, literature, music which 
affects the politics of India. It Is the State of people like 
Nljalingappa, B.D. Jatti, Ram Krishna Hegde, Oeoraj Urs, 
S.R. Bommai and at last we must also not forget the 
name of Oevegowdajl. This State has positively affected 
the politics of India for a long time. I know Oevegowdajl 
since 1977 when he was the president of Janta Party In 
Karnataka, Hon'ble Chandrashekharji made me the 
Secretary of Janta Party, Uttar Pradesh at a very young 
age. I received a call from National President of Janta 
Party that Hon'ble Devegowdaji, the President of Janta 
party, Kamataka is vi8ttlng Lucknow and I had to make 
arrangement to facilitate his holy dlvat Prayagraj and visit 
to aU the places of pilgrimage in Uttar Pradesh. I took 
him to Varanasl, Ka8hi-VlShvanath for Oarshan and Trlveni 
sangam for holy dIP. He prostrated hlmeelf before the 
statue of Hanumanji 80 forcefully as very few people do. 
But keeping in view the incidents which occurred In 
Kemataka recently, I have concluded that Oevegowdajl is 
only such political person on this land who does not fear 
God despite having faith In Hanuman~. Everything has a 
limit and he has stretched the politiCS of that State to 
that limit. Hie party's name is JO(S). He continuously 
attacked a particular party that it was a non-secular party. 

Our corMIilment to MCUlarillm Ia more confirmed than 
anyone else in tIlla country and thia party was In haste 
to make a person from its cadres as Chief Mlnlater of • 
State of South. 

Hence we do not care with whom we were aasocIated 
for the past twenty months, which party. I was In and 
with whom we wanted to have an agreement. We only 
knew that any party wiling to make our nominee Chief 
Minister In any c1rcumltancea waa a great party. Even 
after being aW818 of his hlatory, the Bharatiy. Janeta 
Party I.mented lahtr that it waa duped. When I read that 
the Ch.irman of the Party was complaining that his Party 
had been deceived, I became greatly concemed 18 to 
how person with no political vision manage to occupy 
highest position In political p.rtIs. When. person's trade 
record clearly shows him to be • habitual deceiver, then 
the people who compromise and repose unwarranted faith 
in such a person they deeerve no sympathy but censure. 

I am deeply dIIIUrbed tJv the .,.,.,.. that have taken 
pIac& In Kametaka duI'ing the !alit two-three ye.rs. Which 
. political party or which potttIclan dMervee to be truat.ct 
by the people? It is not just one peraon. People .... 
going to loae faith in political leadership, le.ders and 
political parties. Mushanaf Saheb has declared emergency 
in our neighbourhood. None of our neighbouring countries 
has been in a democratic set up. in this island of 
wilderness, India wishes to nurture the flower of 
democracy and spread its fragrance throughout the 
subcontinent. In thie aituation, if we conduct ouraelvee in 
thla manner, no faith will left In democracy even In our 
country, let alone in our neighbouring countriee. Thereto .. , 
this question Ie not in context of just one State. 

The political events in Kamataka during the last two 
or three months have given an Indication of the reasona 
for which we should feel concerned about the direction 
In which Indian politics is moving. The Home Minister 
has taken a correct and timely decision. He should h.ve 
taken the decision to dissolve the LegislatiVe Aa88mbly 
at the time of keeping it In suapended animation. M.y 
be he was expeding that someone would come forw.rd 
to form • Government. With this belief, the Union 
Government irm.e the fresh lease of life in the State 
legislative Assembly. From the year 1991 till date, there 
has been only one occasion when I have fuRy supported 
the decision of imposition of Presldenrs Rule in any State. 
The OCCMion was the demolition of Sabri Masjid when 
President's rule was Impoaed in four States In the country. 
After th.t occeslon, after a long time, I once again urge 
the House to support the decision to impose Presidenfs 
Rule and in fact urge the Home Minlater to take stringent 
meeaures becausa the Supreme Court has given m.ny 
rulings in this regard. In Bommat cue, ttMt Government 
had diemiased the Kamataka Government. This decision 
is aeen as • landmn decieIon. There were some flaws 
which were removed in the judgement regarding Bihar 
Govemment. Now the Govemment has limited options 
before it One of our 8IIt8em8d frlenda was just saying 
that Article 358 Is mostly misused and it should be 
abrogIIted hom the conetiIulion. I do not support this 
view aInce it has .risen out of the anguish caused in the 
year 1S5S. when Artiele 358 was first enforc:ad. I agree 
that It was a misuse but it Ie not right to nurse the 
re_1tment and to ignore the many even18 which m.de 
the use of Article 356 Imperative. We should keep a list 
of such reference. The pl"8Hf'll case of Kamataka proves 
that usa of ArtIcle 366 Is justified in certain circumstances 
and the Assembly of the State should be dissolved to 
justify the U88 of Article 356. 
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SHRI B. MAHTAB (Cuttack): Mr. Depuly-Speak8r, Sir, 
we are discussing the Resolution regarding the 
Proclamation leaued·by the hon. PnNIIdent of India on 
the 20th November, 2007 under artlele S56 of the 
CoNIIltution in .... tIon to the State of Kamataka. 

I would just begin from the point which my 
predece8aor had just mentioned about article· 356 being 
imposed on .... pectIve State Govemments. Article 356 
has become a bone of contention for the last 30 to 35 
years and even the flrlt episode of 1959 is also being 
.... enec:t to now. But since mid 1960s or early 1970& 
article 356 has been used politically and the majority of 
the regional parties are opposed to articte 356 Including 
the CPI (M). The Akall Dal Is one of the proponents of 
removal of article 356, 80 aIao the DMK and many other 
regional partiu. Our party is also a regional party, but 
we hold a different view. It should be lparingly used. 
The amendments and the instructions which have come 
clearly demonstrated that and once the Preaident's Rule 
II imposed under article 356 of the Constitution, it should 
be ratified 1mmediately by the Parliament. I think that 
gives a clear Instruction to the Central Govemment that 
it should be sparingly used. 

Sir. when it cornea to Kamataka, we should also 
retar to the system of democracy which we have in our 
country. It is parliamentary democracy and In a 
pariiamentary democracy, the system is, 'the first past 
the post', That is the mechanism which we have adopted. 
In 'the first put the post' system, some situations will 
crop up where we have a fractured mandate and in a 
fractured mandate thent will be coalitions. It Is not always 
possible for the political parties to have an arrangement 
befont the elections. At tim .. situations wlH arl8e where 
you will have arrangement after the resub come out. 
Such thlnga do not happen only in our country. but al80 
happens In other countries also where parUamentary 
democracy is In vogue. 

So, when we have such situations, what is the beat 
thing to do? Hent, I am reminded of Dr. Shankar Dayal 
Sharma's writings and his decisions as the Preaident of 
this country. He had categoricaUy stated that the leader 
of the majority party or the party which has the maximum 
number of ..... in the Assembly or in the Lok Sebha 
should firM be called to form the Govemment. In 
determining that, there should not be a long gap 80 that 
unethical means are not employed to form a coalition. 

by PtwIdtItfI In IIMIIi:N7 
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So, when the leader of the majority party or the party 
which has the maximum number of ..... in the House 
is asked to form the Govemment, he should be .. ked/to 
prove his majority within a allpulated time. 

What happened in Kamataka? Th. Bharatiya Jan'" 
Party had the maximum number of seats In the Aaaembly, 
It had around 78 Mambal'l supported by the JO (U) which 
had 5 Mamberl. In a way. this was the largest political 
group In the Kamataka Auembly. But after some time, 
two political parties, namely the Congress and the 
JD (S), combined together, formed the Govemment and 
they proved their majority In the Assembly . 

I fall to understand whether 1he JD(S) has given an 
explanation to the people of Kamataka when it withdrew 
from that coalition. Why have they withdrawn from the 
Congntu-Ied coalition? I am yet to find It In any media 
why they have withdrawn from that and why they have 
come with BJP which was led later on. 

There ant attuatIons in our country where we have 
had minority Govemment. It was In 1989, after the division 
of eong...... that MrI. Gandhi led minority Govemment 
w.. supported by the CPI from outside. We have had 
Govemment during Mr. P. V. Naraimha Rao's time. It was 
a minority Government .nd had In8J19d to continue for 
mont thM four years 88 a minority Government. We have 
this Govemmenta in Centnt. Thes. are instances in 
Centre. I need not go In provinces. where the 
Gov.mments have been formed and supported from 
outside is given. 

It is not unique in our country. In many parliamentary 
democratic countries such types of Govemments are 
formed and Houses continue. What has happened in 
Kama"'? A coalition Govemment has been formed, but 
there Is distrust, thent Is III-will. Minlstel'l a ... filing FIRs 
against the Chief Minieter. I fall to understand what is 
happening there and this creates 80 much of III-will 
between the people, between political parties. One thing 
Is said In the moming by one quarter and another thing 
is said in the evening by another. I think, In this manner, 
a poIticaI system cannot run. 

I would only mention here that providing outside 
eupport is on a thinner edge that a Govemment actually 
functions. It Ie very clfflcult and at timM. I have seen 
Govemora asking for wrtn.n coneent from respective 
poIIIk* pa .... ., that they can get an M8urance that 
this Govemment will continue. What is required today is 
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stability. aut stability can also be established If a leader 
commands that much of respect inside the House. We 
have had situations In other countries where the leader 
alone can command the respect of the House, political 
parties can combine together. 

I would like to atate here that uncertainty is there In 
Karanataka and there is tremendous ill-will between 
politioal parties. Three distinct political groups are there 
today. But it is high time that this Assembly should be 
dissolved immediately and Kamataka people should be 
given a chance to have their own Government. This 
method of sharing power with 20 months each is really 
a unique feature which we have seen in Kamataka and 
I am sure the people of Karnataka will elect a popular 
Government in the near future. But at the same time, I 
would say that an attempt is being made In different 
quarters as If the people are at fault for giving a fractured 
mandate. 

15.18 hr •• 

[SHRI V ARKALA RADHAKRISHNAN in thll Ch8i1} 

Fractured mandate Is nothing new. I am repeating it 
that fractured mandate in parliamentary democracy is 
nothing new and In parliamentary democracy when a 
mandate does not give a clear cut majority to any political 
party, situations are created where coalition Govemments 
can run smoothly and can deliver the goods. This has 
happened in Punjab. This has happened In Maharashtra. 
This has happened in Oriesa where for the last seven 
years, the coalition Governments is running because there 
is trust between two coalition partners. 

It is with coalition; it is only with trust that a 
Govemment runs. It is the trust between the Members, 
between the participants, trust within the House and trust 
of the people. Once the trust Is broken, the Govemment 
will fall. Here the Govemment has fallen. I only urge that 
immediately the House should be dissolved and fresh 
mandate should be called for. 

SHRI AJOY CHAKRABORTY (Basirhat): Mr. 
Chairman, Sir, I would like to speak very shortly. Therefore 
I would request you not to ring the ben In 'the meantime. 

Sir, we are the witness of the drama of Kamataka. 
It is nothing but an unholy, an unprincipled and an 
unethical alliance between the two Parties. Marriage tie 
has been dlssolY8d between BJP and JO(S). I do not 

know whether It is a permanent dissolution of the marriage 
tie or It will be revived at any moment for grabbing the 
power in Kamataka. 

Kamataka is a leading indu8triaJ State In our country. 
My leamed friend, Shri Mohan Singh already referred 
about the heritage and culture of Karnataka. This type of 
unstable Government In Kamataka, which is emerging as 
one of the leading States of the country, will jeopardize 
the Interest of the people, wiN hamper the Industrial policy 
and growing Industry in Kamataka. 

I am compelled to refer the name of Oevegowda ji. 
He is an hon. Member Qf this august House. Not only 
that, he is a former Prime Minister of India. He was 
holding highest place in our country. He was the Prime 
Minister of India in the United Front Government. He 
fought in favour of the secular forces of our country. 
... (InlllITlJPtlons) 

MR. CHAIRMAN: Shrl Chakraborty, address the Chair. 

... (Inlsnuplions) 

SHRI AJOY CHAKRABORTY: He was the Prime 
Minister from the secular Parties and he opposed BJP. 
We can recollect that BJP vividly opposed the Devegowda 
Govemment. It is only for grabbing the power, as his son 
Kumaraswamy will be the Chief Minister of Kamataka. 
That is why, he got support from BJP. He has a 
connivance with BJP to make a Govemment. I have 
tremendous lespect for Devegowda jl but this time I am 
sorry to ask: -How far will we respect our hon. former 
Prime Minister Oevegowda ji In the name of secularism?" 
It is because he has formed a new Party and the name 
of the Party is Janata Dal (Secular). How far is he 
continuing secularism? I have hundred per cent doubt in 
that regard. He has made a coalition, made an alliance 
with a Party which has not the Slightest respect for 
secularism. That is the cause. The question is not the 
coalition that the Chief Minister, Yeddyurappa formed; the 
question is stability of the Govemment. Both the Parties 
betrayed the cause of the peopk:l. In the name of the 
stable Government, they got vote from the people. 
Ultimately they betrayed the people of Karnataka. So, 

I 

our Party, CPI, other Left Parties and other democratic 
parties will not be supporting the imposition of article 
366; but in this case they have no other alternative than 
to impose article 356. That is why, we support the 
imposition of President's Rule under article 356 In 
Kamataka. But that should be a temporary Brrangement 
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because, for the sake of democracy, the Assembly should 
be dissolved and fresh mandate should be taken from 
the people. Immediate mid-term poll is required for the 
interest of democracy without any further delay. Though 
the election which will take place will put burden on the 
Public Exchequer yet for the sake of democracy, for the 
sake of the people of Kamataka, for a stable Govemment 
In Karnataka, there is no other alternative but to dissolve 
the assembly and seek fresh mandate from the people 
of Karnataka. 

SHRI PRALHAO JOSHI (Oharwad North): Mr. 
Chairman, Sir, In 2004, both Parliament and Assembly 
elections were held. It was a fractured mandate, of course. 
But the mandate was very clear. The Congress Party 
was rejected by the people of Karnataka. It was the BJP 
which got 79 seats. All that were explained and I do not 
want to repeat them now. Under the name of secularism, 
both the Congress Party and JO (S) joined together and 
formed the Government. At that time also, we did not 
make hue and cry out of that. Under the leadership of 
Shri B.S. Yedurappa, we played the role of constructive 
Opposition in Karnataka. But I do not know what had 
happened. I think, Shri Oevegowda Is going to explain It. 
All of a sudden, Shri Kumaraswamy came out and said: 
"To save our Party, we are joining with the BJP and 
forming a new coalition." It was an agreement between 
both the Parties that for the first twenty months, there 
would be the JO (SHed Govemment and for the next 
twenty months there would be the BJP-Ied· Government. 
At that time, Shri Oevegowda said: "Till I am alive, I do 
not allow Shri Kumaraewamy to go with BJP." But what 
happened? The JO (SHed Government went for 20 
months. For 20 months, Shri Oevegowda and his family 
enjoyed the power, and ultimately when the question of 
transferring the power came, they said: 'We do not want 
to transfer the power." Again they became secular. Why 
did they become secular again? It was because he had 
made his one son as the Chief Minister and he wanted 
to make his other son as the Chief Minister. That is why, 
he said: "I do not want to transfer the power." 

Ultimately, when Shri M.P. Prakash and other senior 
leaders decided to violate the orders of Devegowda ji, 
people saw another drama, and he said: 'We want to go 
again with BJP: Affidavfts were filed before the Governor, 
not only before the Governor but all the copies of those 
affidavits were submitted before the han. President of 
India. After that, when the question of facing the 
Confidence MotIon came in the Assembly, impo8Ing of 

conditions was started. What were thoee conditions? You 
leave apart other conditions. Their main condition was 
about the allocation of portfoliOS. They wanted the 
portfolios of Mines, Zoology, Home and Finance. Whatever 
ag .... ment we had with them 20 months back was to be 
respected, and we did not go back to Oevegowda ji or 
his son. We were going in dhllrmllplrs under the 
leadership of Shri B.S. Yedurappa and Shrl Ananta Kumar 
ji. But the hon. former Prime Minister, Shri Oevegowda 
contacted our national leaders and .. Id: ""We will forget 
whatever has happened and form the Govemment In 
Kamataka to avoid the untimely election." Our national 
leaders had agreed to this. But they wanted the important 
portfolios and I do not want, for the sake of, 
... (Inlflnvplions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): Please explain. 

SHRI PRALHAO JOSHI: I do not know the reasons. 
think, senior persons are there. They wanted the 

portfoliOS such as Mines. Everybody knows about mining 
that was going on in Kam'ataka. So, Shri Oevegowda 
wanted the Mines' portfolio for his son; PWO for his son; 
Home and Finance for his son; Power for his son; BOA 
for his son; the remaining portfolios to some of his other 
MLAs; and they wanted the BJP to keep quiet with the 
Chief Mlnistershlp. 

JO(S) now has become JO(SOM), and it has become 
a company. Now, I would request Shri Oevegowda to 
change the name of his Party from JO (S). It should not 
remain JO(S). It Ihould be changed to JO(B). JO(B) 
means JO (Betrayal) beeauee betrayal WM In his blood. 
He had betrayed Shrl Ramakrishna Hegele, who wa. the 
. most popular leader In Kamataka and who was the 
founding father of Janata Oal. He was betrayed. When 
Shrl Oevegowda became the Prime Minister, his first duty 
was to throw Shri Ramakrishna Hegde out of Janata 
Oal. 

The same case went further also. He went with the 
Congress. We did not go and approach him; we did not 
beg them that we want to form the Govemment. It was 
his son who came with 39 MLAs and said he did not 
want to go with them. Then, ultimately he said that his 
son was doing a good job; he appreciated that 
Govemment and then, again, he betrayed the BJP. We 
were going on a Dhsrma Yatnr, and again we were called; 
again the same drama occurred. 
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I would just like to submit that the level of politics is 
coming down In Kamataka. The pre-Independence stage 
was different. OUring the pre-Independence stage, the 
politicians were seen with respect, they were being 
respected very highly. But post-Independence, after some 
years, politiciall8 were seen with some doubts. Eartier, 
when any political leader was passing through, people 
used to say: ·Yes, some leader is going: They used to 
tell their sons and daughters: -He is the leader of our 
State; he Is the leader of our city, you pay him fJIIlTIMIaIr.· 
But what has happened now? 

{7Jw1sI6/ion} 

People pay respect to politicians in their face and 
curse them behind their backs saying that they are going 
to dupe or destroy someone. 

/English} 

Nowadays, politicians are seen with doubt. This is 
the credit of Shri Oevegowda. 

Sir, in this situation, there is no other option but to 
dissolve the Kamataka Assembly. I would, through this 
House, appeal to the people of Kamataka that in the 
next elections they should give a clear mandate for the 
formation of the stable Govemment. 

With these few words, I support this Statutory 
Resolution. 

SHRI N.Y. HANUMANTHAPPA (Chitradurga): Mr. 
Chairman, Sir, I thank you for giving me the permi88ion 
to speak a few worda either for or against the Resolution 
moved by the hon. Home Minister to approve action taken 
by the hon. President of India. I am also from Kamataka. 
Though I am new to the politics yet I am not new to the 
moralities. 

I would also like to speak a few words. There is no 
doubt that in Kemataka in the year 2004, no party had 
obtained a clear-cut majority. There was a fractured 
mandate. The Congress party got 65 seats and our friends 
from the JO(S) came forward by saying that they would 
be supporting us to form a Govemment. 'We thought that 
this underat&nding would be a reasonable and favourable 
one, pnd therefore, we agreed for that. They were kind 
enough to give us an opportunity to lead the State by 
making Shri Oharam Singh as the hon. Chief Minster of 
the State. Of course, there was distribution of portfolios; 

and there was no grievance of any kind between the 
Congress and the JO(S). 

When this applecart was going on happily and 
smoothly, somehow the brain of the JO(S) was spoiled 
by the B.J.P .. I do not want to use the harsh worda 
because fortunately, a senior politician of our State Mr. 
Ananth Kumarji has not used any harsh words against 
the Congress. But they persuaded them. I have come to 
understand that the BJP persuaded the JO(S) to come 
out from the aHiance with the Congress and have a new 
marriage settlement between the JO(S) and the BJP. 

And, they were successful by setting up Shri 
Kumaraswamy to see some MLAs were taken to the 
resort because it is called the resort culture in Kemataka. 
When we came to know that JO(S) has fallen out from 
our company, we happily came out from Jhat 
understanding and we handed over the power. It was the 
alliance between, rather I would like to say, 'unholy and 
unethical alliance' .. used by my friend, between the 
JO(S) and the BJP. For 20 months, of course, they were 
also pulling on well because that understanding was there 
between sharing of power and sharing of other things 
alao. I do not know why all of a sudden, the bickering 
started between the BJP and the JO(S). 

They say that there was an understanding for 20 
months each and when 20 months' time was nearing, 
the BJP started saying that you must hand over power 
to B.J.P. by 3rd of October. When Kumaraswamy said 
that he Is not going to hand over the power, the BJP 
went on DIuIlTnllpfnl throughout the State. They used 
all sorta of words against the JO(S). Such words cannot 
be found In any of the dictionaries of any language. Such 
unpartiamentary words were used against the JO(S) and 
its leader also. 

They gave an understanding to the people a If they 
are not powe~-mongering persons; they do not want power 
any longer with alliance and thoy are for dl1llnns and 
they want to install c/M"". in the State as if they are 
the only persons bom to give O"'1TnII to the State and 
as If It Is their monopoly. But all of a sudden, what they 
did wa, when the DINIITnII Y6tnI was going on, it appears 
there was a call from the JO(S), yes you come back; we 
are going to support you. On the middle of the road, 
they stopped their Ysfnl and came running to Bangalore 
city and Shri Yeddyurappa said these are our four people. 
I am the Chief Minister and these are the four pel'8OnS. 
I am going to form the Government with others. 
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They went to the Governor. That was narrated by 
my other friends and also our hon. Home Minister. I 
need not speak about that Oath was taken and he was 
installed as the Chief Minister. I do not know what 
happened because we never poked our nose in their 
affairs. The Congress was not at all willing. It did not 
open its mouth, as opposed, against their diance because 
It was their understanding and how we can poke our 
nose. We have got a right to criticize and we were 
criticizing. That is all. Except that, we did not say that 
you cannot have alliance and all that. So, for seven days 
they went on, and all of a sudden, Shri Yeddyurappa 
said, now I cannot pull on with the JD(S). It Is putting all 
sorts of obstacles. I do not know what their conditions 
were because we were not a party to those 
understandings between the JD(S) and the BJP. 

Just now I heard from our leamed brother Mr. Pralhad 
Joshi that JD(S) wanted some important portfolios. I do 
not know how they are important and how they are non-
important. It Is for them to explain. It is because on the 
allocation of portfolios, the differences started. Then, all 
of a sudden, when the Vote of Confidence was about to 
be taken up, the so-called then leader of the State left 
the Assembly and ran to the Govemor's office and handed 
over the resignation. That is how this alliance had broken 
for the third time. 

My friend here was narrating as if the BJP is the 
only Party in the State, which is clean from all these bad 
things. I would like to here pinpoint that it was because 
of the BJP, all these struggles started in the State. If the 
BJP had not instigated Mr. Kumaraswamy to ask his 
legislators to come out from the Congress, definitely the 
Congress and the JD(S) would have continued for a full 
term of five years which the people of the State wanted; 
and they had faith in that system. But they betrayed 
that. In the first instance, they instigated Shrl H.D. 
Kumaraswamy. The Chair knows well the effect of 
instigation and so also the culprits. 

They instigated and JD(S) became a culprit. So, both 
are responsible to be sued and to be punished and that 
is what the people are going to do in the next election . 
... (Interruptions) I will come to that point. .. , (Interruptions) 

SHRI S.K. KHARVENTHAN (Palani): Why are you 
commenting on the Congress? ... (Interruptions) You 
purchased the headache on your own . ... (Intenupwns) 

SHRI PFlALHAD JOSHI: In 2004 you had a coalition 
with them . ... (Int~) 

SHRI N. Y. HANUMANTHAPPA: Please do not 
interrupt. ... (Interruptions) 

SHRI S.K. KHARVENTHAN: You are power-mongers. 
... (Intenuptions) 

SHRI N.Y. HANUMANTHAPPA: We did not show an 
iota of anger towards their formation by making this unholy 
alliance. As a matter of fact, we were really happy that, 
though their views are poles apart, somehow they were 
aligning and they were trying to lead the State. But, 
unfortunately, they failed on both the aspects. 

Shri Ananth Kumar was telling that the JD(S) had 
betrayed the public. I have to say that it is not the JD(S) 
alone. I do not say JD(S) is a very good Party and their 
people are very good. But, at the same time, the BJP Is 
as bad as the JD(S). Both of them betrayed the State. 
... (Intenuptions) 

(TflII1SIIIIionJ 

SHRI RAMESH CHANDAPPA JIGAJINAGI (Chikkodl): 
Ask Jalappaji of your party. 

SHRI N.Y. HANUMANTHAPPA: He will also speak. 
All the people expected that Ministry would run the State 
for five years and they would not trouble the people by 
asking them to again go to the polling booths in less 
than five years' time. But, unfortunately. these two groups 
made it to happen now . ... (lnltll7Uplions) 

SHRI ANANTH KUMAR (Bangalore South): Sir, Shri 
Hanumanthappa is former Chief Justice . ... (lnltlmptkJns) 

SHRI S.K. KHARVE~THAN: He is rendering justice. 
... (Interruph'ons) 

SHRI ANANTH KUMAR: In the 2004 elections, the 
Congress was rejected by the people. They had 150 
Members in the previous Assembly and they became 65. 
The people have rejected them. Why did they want to 
come to power from 'the backdoor? ... (lntelTllpll'ons) 

SHRI N. Y. HANUMANTHAPPA: I am coming to that 
point. ... (Intenuplions) 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
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(SHRI PRIYA RANJAN OASMUNSI): Sir, Shrl Ananth 
Kumar has every knowledge excepting the election figures. 
In this election, the secular forces got the mandate 
isolating the BJP from coming to power. Pleue try to 
iearn the "lessons. Do not try to jump on to the 
conclusions. . .. (Inltlrruptions) 

SHRI ANANTH KUMAR: JO(S) joined with the 
Congress. 

... (Inttlrruptions) 

SHRI PRIYA RANJAN OASMUNSI: On that day the 
JO(S) did not join the BJP. You are lurking on the power 
and trying to hobnob here and there. Though you got 
the power, you could not keep it . ... (lnt6rruptions) You do 
not even know the technique of this. 

... (Inttlnuptions) 

SHRI N.Y. HANUMANTHAPPA: I am coming to that. 
... (Int6nuptions) 

SHRI ANANTH KUMAR: It was the mandate against 
the Congreas Party . ... (Inttlrruptions) It was a mandate 
for the Bharatiya Janata Party and not the Congress 
Party. 

... (Inmnuptions) 

MR. CHAIRMAN: Shrl Hanumanthappa alone can 
speak. Nothing else will be recorded. 

... (Inmnuptions)' 

SHRI N.Y. HANUMANTHAPPA: Yes, Sir. I will address 
the Chairman. In fact, why was the coalition formed? It 
was not that the Congreas party secured less votes, but 
our other friends, JO(S) at that time, which was committed 
to social justice like us, also secured nearly 55 seats. 
With our 65 seats, put together, it came to 120. That 
was more than what he expected . ... (lnhJmJpti0n8) In fact, 
the people had taught a lesson telling the BJP that they 
are not fit to rule the State. The mandate wu against 
the BJP and not against us. The people liked both 
Congress and JO(S) and that is why they elected us and 
they wanted a secular-spirited people should be there. 
That is why they made us to sit power. 

Unfortunately, the BJP wooed the JO(S) to go In 
their camp and made the people feel disappointed, 
betrayed and now they made everyone" to feel very sad 
and disgusted about the politics of the State of Kamataka. 
At no time they showed any respect to social Justice. At 
no time during these two-and-a-haH years they were like 

"Not recorded. 

that and they always wanted to have their own ideologies 
to be Implemented, which people did not like. Fortunately 
now, it has come to an end. Now the people will definitely 
tell what type of Govemment they should have. 

Shrl Mahtab was also telling that it has become an 
order of the day to have coalition Govemments. Of course, 
we also respected that let there be a coalition between 
the JO(S) and the BJP. But,· unfortunately, there was a 
collusion between JO(S) and the BJP. They colluded and 
there was a downfall also. 

In order to prevent such things, this Proclamation 
has come. Everyone has now supported the use of Article 
356, except my friend Shrl Varkala Radhakrishnan to a 
little extent. Now nobody can erase Article 356. It should 
be there. It is a greatest whip and a sword In the hands 
of the President of India. We should have it. 

In order to stop this type of running of the 
Governments or falling of the Governments, there should 
a suitable law to be made by this august House. 

Law shall be made that once a coalition forms the 
Government, it shall run, whether they are conducting It 
rightly or wrongly. for a period of five years and whichever 
party is responsible to pull down the coalition Govemment, 
shall pay th" entire expenses of the future elections. 
Such a law should be made. Secondly. once a coalition 
is formed, there shall be an undertaking between the two 
that they will run it for a period of five years. Such a law 
should be made. Otherwise, there will be no end to it 
and what happened in France will happen in India also. 
Today one Government is formed and tomorrow another 
Government will be formed. Actually, it will be fooling the 
people and hurting their aspirations. 

As far as JO(S) and BJP are concerned, I do not 
want to use any bad words for them other then .simply 
saying in light words that they actually ... (Not recorrItJd) 
the entire electorate of Karnataka. ... (Int6nuptions) 

SHRI PRALHAO JOSHI: Sir, this word is 
unparliamentary. . .. (Inltlrruptions) 

SHRI N.Y. HANUMANTHAPPA: Shri Joshi, I am sorry 
that I have used a good word. They have actually ... 
because now they are driven., ... (Inmrruptions) They 
promised to the people that they would take them to 
... (lnt6nuptions) Okay, I use the word 'disappointed' 
. .. (Inltlnuptions) 

MR. CHAIRMAN: It Is your turn. You can speak . 

... (lntsnuptions) 
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{TrBfIB/stlonl 

SHRI ANANTH KUMAR: I have said in Hindi-they 
were devastated. . .. (Inltlnuptions) 

(English] 

SHRI N. V. HANUMANTHAPPA: If my friends are not 
happy with the word ... I say that they deceived the 
people, they disappointed the people. 

... (IntefTUptions) 

MR. CHAIRMAN: Let him finish. 

•.. (Inltlnuptions) 

SHRI PRALHAD JOSHI: Sir, let the entire country 
know whether this word is unparliamentary or not. 
... (InlsfTUpllons) 

SHRI PRIVA RANJAN DASMUNSI: Sir, if there is 
anything unparliamentary, you have the right to expunge 
it at the end of the speech. 

... (IntefTUptions) 

MR. CHAIRMAN: I will look Into It. 

..• (Interrupllons,! 

MR. CHAIRMAN: Nothing will go on record. 

... (Inltlnuptlons,! 

MR. CHAIRMAN: If there is any unparliamentary 
usage, that will be off the record . 

... (IntefTUptions) 

MR. CHAIRMAN: Vou finish it. 

... (Interruptions) 

SHRI N.V. HANUMANTHAPPA: Nowhere it says that 
.. .is unparliamentary. I have now stated another good 
word. Actually they deceived and disappointed the 
electorate of Karnataka State. In fact, whatever promises 
they had made at the time of election and also after 
forming the Government, they have breached those 
promises. They are liable to be prosecuted for the breach 
of promise committed by them and the authority 10 punish 
them will be the electorate of Karnataka. Definitely, they 
will tell them the lesson and tomorrow they will impose 
a very heavy fine on them at the time of elections. 

"Not recorded. 

As far as we are concerned, the Congress has· 65 
members in the Assembly. We too would have formed 
the Government, but we never believed in horse trading. 
We said that we did not want to form the Government 
and we want to remain as we are today. We do not 
want to form the Government unless we have an absolute 
majority in the House. Otherwise, we too would have 
gone for horse trading or for wooing the JD(S) people. 
Even their people were prepared to come to us and join 
us. We said 'pleasa do not come to us and be where 
you are.' Nearly 30 people wanted to Join· us because 
they know. . .. (Intenuptions) How can they know? We 
know. . .. (InltlfTUptions) 

SHRI PRIVA RANJAN DASMUNSI: This House would 
not have taken its time had Shri Ananth Kumar been the 
Chief Minister . .. (lnlefTUptions) Since he could not become 
the Chief Minister, he just played an important role to 
see that this Government does not continue. (Translation) 
This is what people say, not our party. • .. (1'1lt1nuptions) 

{English} 

SHRI ANANTH KUMAR: Sir, he has taken my name. 

{TrBnm.tion} 

SHRI PRIVA RANJAN DASMUNSI: I am taking his 
name with respect . 

{English} 

He deserves. ... (Intenuptions) 

SHRI ANANTH KUMAR: Sir, hon. Parliamentary 
Affairs Minister is a very responsible penlcn. In Karnataka. 
BJP is totally united. We had decided 20 months ago 
that Shri Vedlurappa will become our Deputy Chief Minister 
and after 20 months, he will become our Chief Minister. 
Therefore, we stood like a rock and the total BJP • Central 
Parliamentary Board, our National Council, our State 
Executive, State Legislature and everybody • supported 
it. But unfortunately, the Congress Party as well as the 
JD(S) is spreading the canards about divisions in the 
BJP. 

There is no such division. Whereas, the Congress 
Party wanted to form a Government because up to 27th 
-after we withdrew support on 8th - the Union 
Government did not revoke the Presidential Rule, and 
did not allow Shri B. S. Veddyurappa to form the 
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(Shrl Ananth Kumar] 

Govemment. They were hobnobbing with JD(S) during 
that time through Shrl M. P. Prakash. . .. (Inlsnuplions) 

SHRIMATI TEJASWINI GOWDA: Sir, they are 
misleading the House . ... (Inlsrruplions) 

SHRI ANANTH KUMAR: There was a serious problem 
as to who should become the Chief Minister. That was 
their problem. We told Shri Devegowda as well as Shrl 
Kumaraswamy to please come and take oath as Deputy 
Chief Minister when we formed the Govemment on 12th 
November under the leadership of Shri B. S. Yeddyurappa. 
But there was a continuous fight between Shri 
Kumaraswamy and Shri Revanna as to who should 
become the Deputy Chief Minister. Therefore, they did 
not join the Cabinet. This is the situation both in the 
Congress Party and JD(S). The BJP was united under 
the leadership of Shri B. S. Yeddyurappa as he is the 
Chief Ministerial candidate, and our leader there. 

SHAI PAIYA AANJAN DASMUNSI: Sir, the honest 
and virtuous Party that stood like a rock instantly went to 
the Governor saying that they are wlthdrawtng their 
support from JD(S). Further, they were the first to go to 
the Press on the day the President's Aule was imposed 
to say that they want a mandate and dissolution. But 
again, when slightly some silver sky was shown, namely, 
Shri Devegowda's son was ready to support them, they 
again jumped and said that they are ready to accept the 
Chief Minister's post. Therefore, please do not try to talk 
about the rock, soil and everything. Let us talk sincerely 
and honestly that your commitment. . .. (Inlenuplions) 

SHAI PRALHAD JOSHI: Whatever decision was taken 
by the Party unitedly . .. (Inltlnuplions) 

SHAI PAIYA RANJAN DASMUNSI: You can go and 
explain to the people of Kamataka in what manner you 
can be loved. . .. (Inltlnuplions) 

SHAI PRALHAD JOSHI: You will come to know about 
It after the elections. . .. (Intsnuplions) 

MR. CHAIAMAN: Mr. Hanumanthappa, have you 
concluded your SP88Ch? 

... (Interruptions) 

SHAI N.Y. HANUMANTHAPPA: Sir, I am concluding 
in one minute. It is not my duty to find fault with their 
intemal affairs, and it is left to them. But one thing is 

clear that they have deceived the people of the State. I 
use this word emphatically. They did not feel happy to 
continue with JD(S) because there was a distance 
between those two people, and they were not happy to 
continue the family affair. Hence, they wanted to have a 
divorce, and now they are happily divorced. 

" at all they wanted to tell the people that they 
wanted to run the show, but these people did not allow, 
then there was no reason for hon. Shri Yeddyurappa to 
go out from the House right to the Governor's house 
and tender his resignation. He should have faced the 
vote of confi~ence, which he did not do. It means that 
everything is not fair with BJP, and whatever they have 
sald about the Congress Party is totally false. It is nothing 
but finding fault with the Congress, which is committed 
to serve social justice. The action taken by the hon. 
Governor is justified, and all that the hon. President has 
done Is absolutely and 200 per cent correct because it 
Is permissible under law, that Is, under article 356. 
Therefore, there is no other go but to approve the action 
of the President of India, and go for dissolution of the 
Assembly. 

With these words, I again thank the Chairman and 
the House. 

SHRI AAMESH CHANDAPPA JIGAJINAGI (Chikkodi): 
Thank you, Sir. I am seeking your permission to speak 
from this place. 

[TntnslalionJ 

I regret that I have to support the Bill brought by the 
Home Minister because Kamataka never had to face such 
a situation in the past. Karnataka has lost the good name 
earned by it. I am trying hard to find out the underlying 
reasons. This has happened because of JD(S). I feel 
very bad on seeing this. I would like to give a suggestion 
that a statutory body should he constituted to monitor 
the anti-ciefection Bill. At the time JO(S) had split, its 
Chairman Shri Devegowda had written to the Speaker, 
urging him to expel the Members of the Party who had 
defected ... (Inlenuplions) The I,tter had recommended 
expulsion of 39 members but no decision in this regard 
was taken for over 20 months due to our Speaker. That 
letter was not replied to for 20 months. It Is a matter of 
regret that there was a 20 month delay over a matter 
which could have been resolved in an hour. During this 
period, a letter was also written by one MLA, Shri Nagaraj 
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but it was al80 not repUed to. A statutory body Is needed 
to avoid such a situation as has been created In 
Kamataka. 

{English} 

I will request this House to make our statutory body 
to monitor the implementation of the Anti Defection Law. 

My friends and party leaders have expressed their 
views. I did not know the real persona of SM Devegowda 
ealiier. He was fine till he became the Prime Minister. 
Shri RamkrIahna Hegde ji had formed a party in Karnataka 
but Devegowda jl threw him out from that party itself 
when he became Prime MInister. I was with Hegeleji and 
Devegowdajl. I was forced to contest three elections under 
the banner of three different parties due to Shri 
Devegowdajl. Al'St I was In Janata Dal when Hegde 
Saheb was expelled from the party. I had 8880Ciated 
with him. Then I contested the election under the banner 
of Lok Shakti Party. The Hegdejl was persuaded to rejoin 
Devegowdajl's party and so I contested the second 
election as Janeta Dal candidate. Thereafter, Devegowdajl 
left that party and Hegdeji expired. So I entered the House 
for the third time 88 a member of yet another party. So 
you can understand the predicament I must have gone 
through. Today, the people of Kamataka say about Janata 
Dal that. ... (Infflnuptlonsr It Is not a party of statesmen. 
People say this, not rna. People will teach Janata Dal a 
lesson for the per1/dlous manner In which It has dealt 
with Congress and BJP. There is no doubt that Gowdajl 
and his party has kept the interests of his family before 
the interest of the Party. 

Sir, with this I support the resolution and thank you. 

SHRI PRIYA RANJAN DASMUNSI: You are absolutely 
right. This Is exactly the scenario prevalent in Kamataka. 

{Engll$h} 

MR. CHAIRMAN: I would now request Shri R.L. 
Jalappa to speak on the Issue conceming Kamataka. 

SHRI R.L JALAPPA (Chikballapur): Sir, I have been 
listening to all the speeches of my friends from this lide 
and from that side. Some of my friends said that culturally, 

·Not racorded. 

Kamataka is a very matured State, it was very well 
administered previously, and unfortunately, these two 
parties, both BJP and JD(S), ruined that good narne. 

Sir, when we were defeated in the 2004 elections, I 
told all my friends not to join the Ministry since the people 
have rejected us. But just for power, some of the leaders 
in my Party joined this untrustworthy JD(S) . 
... (InlBnuptIons) 

SHRI ANANTH KUMAR: He Is telling the truth. 

SHRIMATI TEJASVINI GOWDA: The hon. Member 
purposefully mentioned about some individuals and not 
the Party. 

16.00 hr •• 

SHRI R.L. JALAPPA: Pi.... listen, I will come to 
you also. 

They somehow managed for twenty montha. The 
Govemment was run by Mr. Deve Gowda and not by Mr. 
Dharam Singh. He speaks as H he comes from heaven. 
Let him speak from his heart. The Govemment under 
him was govemed by Mr. Dave Gowda and his son. At 
six o'clock in morning Mr. Dave Gowda used to phone to 
Mr. Dharam Singh. Whenever he received the caN of Mr. 
Deve Gowda, Mr. Dharam Singh would immediately jump 
from his seat, say, W.mMlalr, Sir" and then anand to 
his work. I have criticized this several times. Mr. Dave 
Gowda's son Mr. Kumaraswamy used to come there at 
six or six-thirty, speak to Mr. Deve Gowda, get all his 
work sanctioned and go. We could not get anything done. 
No congress worker got anything either from Mr. Dharam 
Singh or from that coalition govemment. That Is an right. 

All of a sudden, they shifted. That 18 because BJP 
went to Mr. Kumaraswamy and enticed him. Mr. 
Yeddyurappa, Shettar and another gentleman went to his 
guesthouse in the midnight and enticed him by saying, 
"Yes, you become the Chief Minister, we will support 
you.- Mr. Kumaraswamy was power hungry and 80 he 
agreed. What did he say? He said that he was joining 
hands with BJP to save his party. In fact. there was no 
danger to his party. We never tried to break his party. 
Breaking the party is known only to JD(S), not to anybody 
else. We never did It. In spite of that, It was stated as 
the reason. They wanted power and money, nothing elee. 

So, BJP enticed Mr. Kumaruwamy, coaxed him and 
supported him. They distributed portfolios amongst 
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(Shri R.L. Jalappa) 
themselves. There was a complaint lodged by one MLC 
that about Rs. 150 crore was paid as bribe to Mr. 
Kumaraswamy. Unfortunately, I am told that the case is 
pending in the Supreme Court. I do not know what is 
wrong with the judiciary and why it does not decide this 
case. After all it was referred to refer it to CBI. They 
need not take months and years together for It. In spite 
of that, they were pulling on. Then, they fell out. 

They went to Tumkur Seer, took his blessings, and 
were proceeding on Dharma Yatra. On the same evening 
word was sent to Mr. Yeddyurappa. He came running 
leaving the Dharma Yatra haHway. He came there, there 
was some understanding between these two people. But 
fortunately, unfortunately for Mr. Yeddyurappa, the BJP 
leaders at the Centre did not permit him to go along with 
them once again. Again he continued. He went to 
Shimoga. There also JD(S) people told them, "Come here, 
we will do something". So, he ran up. That time also he 
could not get it. Mr. Yeddyurappa fell Into the trap the 
third time. 

Sir, both the parties are fraudulent parties in 
Karnataka. I am not blaming the BJP at the centre. I am 
only talking about the State . ... (lnterlUplions) 

SHRI ANANTH KUMAR: Sir, how can Mr. Jalappa 
use that word? It is an unparliamentary expression. If 
that is allowed, then Congress is a fraudulent party. Mr. 
Jalappa was the Minister of Textiles in Deve Gowda 
Govemment. He should remember that fact. He owes his 
political career to Mr. Ramakrishna Hegde. He is from 
the same Janata Dal psrivsr. ... (Interruptfons) He is not 
a saint. Therefore, he cannot call other parties as 
fraudulent parties. Before calling other parties as fraudulent 
parties, he should know that Congress is a fraudulent 
party. ... (Interruptions) 

MR. CHAIRMAN: Mr. Ananth Kumar, your party men 
can speak later. Let him speak. 

... (Inlllrrup/ions) 

SHRI ANANTH KUMAR: Sir, I have got respect to 
Mr. Jalappa. But he was Textile Minister in Deve Gowda 
Government. He should not forget that. ... (InfBrruptfons) 
If he thought that JD(S) was a fraudulent party, why did 
he join Mr. Deve Gowda's Cabinet as the Textiles 
Minister? .. (Inlllrruplions) 

He was the Home Minister of Kemataka. Why did 
you join the Congress party? Why are you a tumcoat 

and joined the Congress party? You are fraudulent. 
... (lnlBrruptions) 

MR. CHAIRMAN: Hon. Members, you have ali spoken 
and you have been given ample time. You have spoken 
about ali these matters. Let him finish. Your turn will 
come and then you can speak about that. 

SHRI R.L. JALAPPA: Can I speak? 

MR. CHAIRMAN: You alone can speak. 

SHRI R.L. JALAPPA: Shrl Ananth Kumar, please listen 
to me. I was in Janeta Dal. I was earlier in Congress. 
When Shri Devaraj Urs was thrown out from the 
Congress, I went with him because he was very kind to 
the downtrodden people, the Scheduled Castes and the 
Scheduled Tribes people and the Backward Classes. I 
remained with him. I contested In 1983 from the Kamataka 
Krantl Ranga. Please understand this. Unfortunately, I was 
with him. I gave up this party. I fought with Shri 
Devegowda and I told him, in front of party leaders, that 
he is not trustworthy and that he has ditched me several 
times and that I do not want to continue in his party. I 
have not come out quarreling with them. I have told on 
their face and have come out. Shri Sitaram Kesari sent 
us a message. Then, I went there. He asked me as to 
why not I contest from the Congress ticket. I told him 
that I am already 72 and I do not want to fight any more 
elections and that I am retiring. He replied: "No, I am 
already 78 or 80. I am here." Why do you not contest? 
Then, he gave me the ticket. I sucoeesfully contested for 
three times. This Is the story. 

I would come to why I used the word "fraudulent'. If 
it was not fraudulently done, why did he approach the 
Chief Minister, Shri Kurnaraswamy? Why did you do that? 
... (Inlsnuptions) Allow me to speak. 

SHRI ANANTH KUMAR: When you are rejected by 
the people of Karnataka, they went and joined the JD(S), 
which is fraudulent. ... (InfBrruplions) You have defrauded 
the people of Kamataka. It is a fraud committed on the 
people of Kemataka. . .. (InlBrruptions) 

MR. CHAIRMAN: Please sit'down. Shri Jalappa, if 
you have any questions, you can address the Chair. Do 
not address the OpPOSition. 

SHRI R.L. JALAPPA: If they had not fraudulently done 
this, why did you go to Shri Kumaraswamy in the dead 
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of night and entice him to become the Chief Minister, 
and' then 8Upport him. That was not necessary. Why I 
used that word la, afterwards both the partlea joined 
together, and they ditched ua. Are you a gentleman? Do 
you call yourself a gentleman? That Is why, I used a 
strong word. ... (InlSnupIIons) 

SHRI ANANTH KUMAR: We are ditched today. They 
lost the mandate. Congress party has defrauded. 
... (Inl.nuptions) 

SHRI R.L. JALAPPA: It is not an unparliamentary 
word. I am using a parliamentary word . ... (lnlSnuptions) 

SHRI ANANTH KUMAR: You defrauded the Cong ..... 
party. (Inltlrruptions) Congress party has defrauded. 
... (Inltlnup/lons) 

MR. CHAIRMAN: The speech of Shri 'Jalappa only 
will be recorded. 

... (InklnuptIons) 

SHRI R.L. JALAPPA: You have joined with JO(S). 
You have spoiled a young and innocent boy, Shri 
Kumaraawamy. You have made him to become a villain. 
You are responsible. The BJP is responsible. 
... (Inl.nuptions) 

SHRI ANANTH KUMAR: We will not allow this. 

SHRI R.L. JALAPPA: May I go ahead? 

SHRI ANANTH KUMAR: Expunge the remarks. 
... (Inltlnuplions) 

SHRI R.L. JALAPPA: You cannot shut my mouth. I 
have every liberty to speak. You speak whatever you 
want. This Is not the way. This Is a parliamentary debate. 
You cannot ask me to shut my mouth . ... (lnlSrrupIions) 

SHRI ANANTH KUMAR: Sir, how can he use that 
word? We will not allow it to go on record. ... (Intsnuplions) 

MR. CHAIRMAN: 'The word 'fraudulent' Is not 
unparliamentary. It can be used. 

... (In19nupt1ons) 

SHRI R.L. JALAPPA: Sir, secondly, both the parties 
joined together and ditched us. It was all right and there 
was no problem, but why did now they fall apart? As 

one of my friends was telling from the other side, they 
wanted particular portfolloe which are money-aplnnlng. 
They are Mines and Geology, Urban Development, PWO, 
etc. ... (InltlmJp/lon$) Why are you shouting at the top of 
the voice now? You may keep quiet. We know what you 
were demanding . ... (lnlSnupI/on8) 

SHRI ANANTH KUMAR: Sir, this is too much; we 
will not allow. . .. (InlSrruptions) 

SHRI R.L. JALAPPA: This is not the way to defend 
a person. . .. (lnlSrrupIions) 

MR. CHAIRMAN: Please cooperate. 

. .. (InlSnuptions) 

SHRI ANANTH KUMAR: They should also cooperate; 
they should talk truthfully; they should not be so untruthful; 
and that too, SM Jalappa . ... (lnlSnuplions) He should 
also know his standing. . .. (InlSnuplions) 

SHRI R.L. JALAPPA: I know my standing. 
... (InlBrruptions) 

SHRI ANANTH KUMAR: Before throwing stones at 
others, he should know that he Is living in a glass house . 
... (InlSrrupIIons) 

MR. CHAIRMAN: Shri Jalappa, you may continue. 

... (Inltll7Uption$) 

SHRI R.L. JALAPPA: I am not in a glass house; my 
hands are clean. Nobody can blame of anything . 
.•. (ln19rrup1ions) 

SHRI ANANTH KUMAR: Sir, we will not allow this. 
. .. (InItJrrupIions) 

SHRI R.L. JALAPPA: There Is no corruption charge; 
nobody can blame me of anything. ... (/nl8tnJp1ions) 

SHRI ANANTH KUMAR: Yes, he is 'Satya 
Harlchandran' and others are 'fraudulent" ... (lnlSrruplions) 

SHRI R.L. JALAPPA: Why were they fighting for that 
particular portfOlio? ... (InlflmJplions) 

SHRI ANANTH KUMAR: No, we ;were not fighting. 
That was an agreement arrived at earlier. ... (InlSnupb'ons) 
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SHRI R.L JALAPPA: Then, why did you not give it 
up? ... (1ntsInpions) Why did you not give those portfolios 
to them? It Is because you wanted money .... (InI8m.tpIions) 

SHRI ANANTH KUMAR: No. It was on the basis of 

an agreement. ... (InltlmJplions) 

SHRI R.l. JALAPPA: You wanted money; it was at 
the cost of the people and at the cost of the nation. You 
wanted those portfolios to make money and nothing else. 
It was not in the Interest of the people . ... (Interruptions) 
Do not try to hoodwink people. I have also seen 
everything. I have atao 888n so' many things. Shri Ananth 
Kumar, I respect you . ... (lnltJrruplions) 

SHRI ANANTH KUMAR: You are talking untruths. 
You are talking fraudulently. You are not the only speaker 
in the Parliament. We will not allow you. . .. (Intetnlplions) 

MR. CHAIRMAN: Please conclude. 

... (Inltltnlptions) 

SHRI ANANTH KUMAR: You cannot be telling 
untruths in the Partlament of India. Why should he be 
speaking fraudulently? ... (Inhlrruptlons) What he says Is 
untruth. . .. (Intsrruptlons) He cannot go on imputing 
motivea. . .. (1ntsInpions) 

MR. CHAIRMAN: Now, I am on my legs; please be 
seated. 

SHRI ANANTH KUMAR: Sir, the portfolio-affair was 
in the agreement. Why should he come In-between this, 
as a commission agent? He should not say that. 
... (Interruptions) 

MR. CHAIRMAN: My friends from the Opposition, all 
of you have got chances to speak and you spoke well. 
You have dealt with the portfolio-affair also in detail. All 
these matters are on record. Shri Jalappa is also speaking 
about portfotio. 8hri Palanimanlckam Is also Interested I 
We are all Interested; but at the same time, come to the 
point and confine to the pOints and be strict in 
parliamentary procedure. 

.. , (Interruptions) 

SHRI R.l. JALAPPA: 8M Pralhad Joshi also spoke 
about the portfolio. What was Shri Ananth Kumar doing 
at that time? '" (InlemJptlons) Why should Shri Ananth 
Kumar be arguing now? ... (InltHTrJpHons) Why should he 
be arguing 8 wrong case? ... (/nlf9rruplions) 

SHRI PRALHAO JOSHI: Sir, he referred to my name 
and I want to reply to him. .,. (Intetnlptions) 

SHRI ANANTH KUMAR: Sir, I would like to say that 
the portfolio-business was an agreement reached 20 
months back. We agreed that portfoHos would also get 
exchanged. Shri Jalappa also knows this. We have 
nothing personal against Shri Jalappa. He is a respected 
leader of Karnataka. He has fought against· Shrl 
Oevegowda. But he should not be imputing motives 
against BJP. There was an agreement between BJP and 
the JO(S) . ... (Intetnlptlons) 

SHRI R.L. JALAPPA: If you are not power-hungry, 
you would not have gone and chased that boy, Shri 
Kumaraswamy. . .. (IntetnlpHons) 

SHRI ANANTH KUMAR: There was an agreement 
20 months back that they would hold such and such 
portfolios and we will hold such and such portfolios and 
whenever we Change, we will Interchange and exchange 
those portfolios also. That was the agreement. 
... (Interruptions) For that only, we were demanding. 

We are demanding for that. We are not fighting on 
portfolios. We were fighting only for an honourable 
agreement. We said to JO(S), Shri Oevegowda, Shri 
Kumaraswamy, do not become betrayers. Honour the 
agreement. ... (Intenuplions) 

MR. CHAIRMAN: Shri Ananth Kumar, when you were 
speaking you had dealt with all these maHers. The 
agreement reached between the BJP and the JD(S) has 
been discussed. There is no point in repeating it. 

Please conclude, Jalappa ji. 

'" (IntsnupHons) 

SHRI R.L. JALAPPA: For the last 20 months when 
both these Parties were in power . ... (In/etnlptions) 

MR. CHAIRMAN: Power sharing is the crucial issue. 
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SHRI R.L. JALAPPA: Sir, when they were In power, 
III08t of· the money of the tax-p.yers was apent In Rem 
Nagaram, Haaaan, Shlkartpura .nd so on. I had myaelf 
written • number of lett .... to the then PWD Minister to 
repair some roads but he could not repair them. I had 
not a8ked him to repair a road leading to my houee. In 
the entire constituency of mine or wherever Congress 
Mamber8 were there, work worth not even a single paise 
was undertaken. . .• (InItmupIions) 

MR. CHAIRMAN: Please conclude. You have taken 
20 minut ... 

SHRI R.L. JALAPPA: Shri Ananth Kumar, please 
come with me. I will show you, there Is not a semblance 
of ro.ds. We are very much disturbed. The Government 
of India had brought service tax and VAT system. They 
are getting plenty of money because of the increased 
induatrlal production In the country. A part of It 18 being 
diverted to Kernataka. But is it to be spent only In three 
or four constituencies of these people? 

I urge upon the Govemment, if our Govemment in 
the Centre has got any teeth, to conatitute a Commiuion 
to find out the commissions and omissions of the State 
Government In the last 20 months. ... (InlSnuptIons) 

SHRI ANANTH KUMAR: Let it be for the last 40 
months. 

SHRI R.L. JALAPPA: You (fan argue for It. 

MR. CHAIRMAN: You have taken 20-25 minutes. 

SHRI R.L. JALAPPA: Sir, I will conclude within two 
minutes. 

Our Government in the Centre is fair enough. For 
the first time the Assembly has been kept under 
suspended animation. We do welcome It because they 
wanted to find out as to whether anybody would come 
together to form the Government. These two immoral, 
fraudulent, unethical Parties came together and our 
Government allowed them. We did not come in the way. 
We did not go there, meet anybody to disaolve the 
Assembly. Now, whatever has happened Is pet1ecIIy weD. 
I compliment the Government of India and also Madam 
President for that. By mere disaolving the Assembly will 
not solve the problem. -Let the Central Government 
understand thai there ehall be a Committee to go Into 
the detaill of the omissions and commissions for the last 
20 months. 

With theea few words, I thank you very much. t em 
very sony If I have anno)'8d my friend ShrI Ananth Kumar. 
We are friends . ... (In/tlfnJplions) 

SHRI ANANTH KUMAR: We are always friends. 

SHRI R.L. JALAPPA: I have not said anything about 
you, Shrl Ananth Kumar. It Is Mr. Kuma .... w.my who 
has told that you are very happy for not having given 
the opportunity to Mr. Yeddlyerappa to become the Chief 
Minister. He has told this openly. ... (1nItNruptIon$) He has 
also told that you look at his face how blooming and 
radiant It Is . ... (lnttImtpIion$). His joy is radiating on his 
face. This II what Mr. Kumaraswamy hu told who Is 
your own ally. ...(Inttmuptions) 

MR. CHAIRMAN: Mr. Karunakara Reddy to speak. 

... (InttImtpIion$) 

MR. CHAIRMAN: Why do you all speak? He can 
spe.k about the developmen .. that have taken place in 
Kamataka. 

SHRI G. KARUNAKARA REDDY (Bellary): Sir, first 
of all, I may be permitted to speak from here. 

MR. CHAIRMAN: Yes. You can speak. 

/Tl1InsIsIion/ 

·SHRI G. KARUNAKARA REDDY (Bellary): Mr. 
ChaIrman Sir, today our nation Is witnessing the dlscuaslon 
on and the betrayal and the breach of trust commiHed 
by JD(S). In 2004, In the general eIectioM no political 
party got absolute m.jority. Though our Bharatiya Jane" 
party emerged as a single largest party in Kernataka 
then, JD(S) and Congress both formed a coalition 
Govemment. But now they are accusing BJP-JD(S) 
coalition as an unholy coalition. Then what about JD(S)· 
Congress coalition? Wu it not unholy codtion? After 
they enjoyed power for 20 months, JD(S) leader Kumara 
Swamy had approached BJP leade,. .nd he sought our 
support to save his JD(S) party from the Congress. Even 
at that point of time our Hon'ble former Prime Minister 
Shri H.D. Devegowda Ji had expreSMd hie unwillingness 
to join hands with our BJP party. He al80 had written 
this to His Excellency the Governor of Kamataka and 
conveyed his unhappinesa. But only to avoid mid·term 
poll and to avoid unnecessary burden of about Rs. 500 
crores on the exchequer of the Govemment, our party 
supported the JD(S) to form the Government under the 

°Englsh transIaIIOn of speech originally delivered In Kannada. 
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Chief Ministership of the Shri H.D.Kumara Swamy. It 
happened In the month of February 2006. Then we had 
reached an agreement that for the first 20 month, JD(S) 
leader Shri H.D. Kumara Swamy will be the Chief Minister 
and BJP leader Shri B.S. Yeddyurappa will be the Deputy 
Chief Minister of Kamataka and for the next 20 months 
Shri B.S. Yeddyurappa will be the Chief Minister and the 
post of Deputy Chief Minister will go to JD(S) party. The 
BJP upheld this agreement and acted accordingly without 
creating disturbance to the JD(S) led Govemment. 

But when the JD(S) was to transfer the power to the 
BJP, leaders of JD(S) party made unnecessary comments 
on BJP. The then Chief Minister H.D.Kumara Swamy had 
expressed hiS willingness to transfer the power to BJP in 
front of media and some seers of mutts in Kamataka. 
He also said that he did not want to be seen as a 
betrayer by the people of Kamataka. But he could not 
keep his word by transferring the power on October 2nd 
2007. Our senior leader Shri Yashwant Sinha JI who was 
also in-charge of the Kamataka BJP unit came to 
Kamataka and had several rounds of discussions with 
JD(S) and BJP leaders, but JD(S) leaders did not agree 
to transfer the power to BJP. 

My friends and colleagues and Hon'ble Members of 
the House Justice Y.Hanumanthappa Ji and Smt. Tejeswlni 
Gowda Ji have accused that the BJP is power hungry. 
But I could say that If the BJP is 80 hungry for power 
all 1 a BJP Ministers along with Deputy Chief Minister 
B.S. Yaddyurappa would not have tendered their 
resignation on October 5th, 2007. I can say BJP is has 
no lust of power. It is the Congress that has the lust for 
power. This is why 800n after BJP carne out of the 
Govemment, Congress had tried to form the Govemment 
with JD(S) party. That is the reason why the Kamataka 
Legislative Assembly was kept, under suspended 
animation. But they could not form the Govemment. 

Again for the second time JD(S) National President 
and former Hon'ble Prime Minister Shri H.D. Deve Gowda 
Ji and his son former Hon'ble Chief Minster of Kamataka 
Shri H.D. Kumara Swamy came and told our party leaders 
that they had done a mistake of not transfemng the power 
to BJP. And they also assured to extend their 
unconditional support to the BJP to form the Govemment 
In Kama;aka. After that both BJP and JD(S) legislature 
parties under the leadership of B.S. Yaddyurappa and 
Shri H.D.Kumara Swamy submitted th~ir individual letters 

of support which were signed on the bond paper before 
the notary to His Excellency the Govemor of Kamataka. 

All the BJP and JD(S) Legislative Assembly Members 
signed in the Raj Bhawan register. At that point of time 
also they said support was unconditional. Even after 
completing all these procedures our party was not invited 
to form the Govemment. Then all the 125 Legislative 
Assembly Members came to New Delhi and met Her 
Excellency the Hon'ble President requesting necessary 
direction to form the popular Govemment in Kamataka. 
There also JD(S) leaders submitted their written support 
to BJP to form the Govemment In Kamataka. 

After that the President's rule was revoked. The 
Hon'ble Governor of Karnataka had invited our party 
leader Shri B.S. Yeddyurappa to form the Government. 
Accordingly Shri B.S. Yeddyurappa was sworn in on the 
12th October, 2007 as the first BJP Chief Minister of 
Kamataka first in Southern India along with four BJP 
Ministers. That day Itself we smelt the JD(S),s betrayal 
as it had not taken oath for the post of Deputy Chief 
Minister which was assigned to the JD(S) party from the 
very first day they started cheating us. After that the floor 
test was decided to be held on 23rd November in the 
Cabinet meeting. But as directed by the Govemor of 
Kamataka it was pre-paned to 19th November, 2007. 

Accordingly our leader the then Hon'ble Chief Minister 
of Kamataka Shri Yedduyarappa has decided to conduct 
the floor test on 19th October, 2007. But there were 
some unexpected developments have taken place in 
Kamataka, which should not be happen in anywhere in 
the country. 

JD(S) party was insisting us to give It in writing on 
Bond paper that certain portfolios should be given to it. 
21 conditions were there which was earlier 12 in number 
including the consultations with JD(S) regarding 
transferring of officials. But our BJP central leadership 
and state unit did not agree to these conditions. Our 
party categoricially said that the Kamataka is not the 
property of any political party or anybody. It is the property 
of people of Kamataka so we refused to sign on any 
Bond paper. 

Sir, today the Hon'ble members from the Congress 
party have accused that the BJP has lust for power. But 
I strongly deny that we are not hungry for power. Only 
to avoid mid-term poll and unnecessary burden on the 
exchequer our BJP Party had tried to form the 
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Government with JD(S). It was not for the lust of power. 
Our party is always upheld the values of politics. 
... (/nI8rrupb"ons) 

Tejeswini Ji, you may please speak when your party's 
turn comes. I am not yielding. Many of your party leaders 
Shri Dharma Singh JI, H.K.Patil Ji, came to Delhi and 
tried to join hands with JD(S) only for the sake of power. 
I am not yielding to Smt. Tejeswini JI. I am not using 
any unparliamentary word. I speak what I want to speak. 
The whole country is aware that how Shri Dharma Singh 
JI and Shrl H.K. Patel Ji have tried to form the JD(S)-
Congress Government. ... (/nl8rrupt/ons) 

[Eng/ish} 

MR. CHAIRMAN: All these points have been covered. 
All these issues have been, discussed. You may please 
conclude now. 

/Translation} 

SHRI G. KARUNAKARA REDDY: When your chance 
comes, then you may speak, please don't Interfere In 
between. 

Sir, I am talking about values of the BJP party. For 
the sake of people of Karnataka we have not signed the 
Bond paper agreement. We refused to go with JD(S) 
party. 

Sir, I am of the opinion that today we should enact 
a legislation to award nobel prize for 'Betrayal' and 'Breach 
of Trust'. If so it would definitely be awarded to our 
Hon'ble former Prime Minister Shri H.D. Dewegowdaji and 
Hon'ble former Chief Minister Shri H.D. Kumara Swamy 
jointly. 

Finally I urge upon the Govemment of India to take 
immediate steps to dissolve the Karnataka Legislative 
Assembly to seek fresh mandate. The Govemment should 
ensure that within two to three months election should 
be held in Karnataka to form a popular Govemment, to 
protect the interests of the people of the Kamataka. 
Therefore I once again make an appeal to the 
Govemment through this August House to take immediate 
and all necessary steps in this regard. 

[Eng/ish} 

SHRI MANJUNATH KUNNUR (Dharwad South): Mr. 
Chairman, Sir, thank you very much for giving me the 

opportunity to speak on the proclamation of President's 
Rule in the State of Kamataka. What had happened in 
the State has been very aptly described by the earlier 
leamed speakers as a betrayal of democracy. It is a 
betrayal by the JD(S) party and they had indulged in a 
child like game before the entire country. Now the Central 
Government proposes to dissolve the Assembly and make 
way for holding fresh elections in the State. I rise to 
8Upport this move. It is the most important thing because 
as has been mentioned by yourself, I also support that 
contention and suggest that article 356 should be 
scrapped from the Constitution. 

It was first announced on 9th October, 2007. In this 
case, imposition of President's Rule was Invoked on 9th 
October, 2007. The Assembly was kept under suspended 
animation. Again, the Proclamation was Issued on 20th 
November of this month. So, this Article should not be 
taken very lightly. It should not be available so easily at 
the hands of the rulers of this country. Therefore, I would 
urge upon this Government one thing. 

In this country, there are so many political parties. In 
Kamataka, there may be only three political parties. During 
the 2004 elections, there was a majority in favour of the 
BJP. There were 79 Members plus one Independent 
Member supported it. So, it came to 80 Members. Also, 
five JD(U) MLAs supported it. Out of the 224 Members, 
there were 85 Members of the BJP. The Congress had 
65 Members. The JD(S) had 59 Members. Under such 
circumstances, who played a game to form the 
Govemment? Who was hungry for power? It is to be 
noted. Who were playing politics? ... (/nI8rruptions) 

MR. CHAIRMAN: Shri Manjunath, a" these things 
have been covered in detail. 

SHRI MANJUNATH KUNNUR: In this connection, I 
would only like to bring to your kind notice again and 
again that there is betrayal of democracy, betrayal of 
BJP and betrayal of the word. This has never happened 
in the history of Indian politics. 

Sir, our democracy requires the two-party political 
system in this country. You also know that during the 
period 1996-2004, even for this august Parliament, 
elections were held four times. First, only for 13 months, 
the Government was there under the BJP at the Centre. 
At that time, what happened? 
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[MR. SPEAKER in the Chair} 

There will be a great loss which cannot be 
compensated by enemies of democracy. There is a loss 
to the public Exchequer, to the entire country of 106 
crore people who pay taxes to the Govemment. There is 
a heavy 1088 to the Exchequer if we are going to face 
election again and again. Therefore, the day has come 
before this august Parliament to ponder over It. All the 
leaders should sit together and try to bring the two-party 
political system in this country. 

Under the circumstances, what is the game played 
by both the parties in Kamataka - JD(S) and the Congress 
• to wash out the Govemment of hon. Shri Yeddiyurappa 
who wanted to run the Government there? It has been 
taken away by playing politics. I want to say again and 
again that the JD(S) has played a children's game before 
the Karnataka people and also the ~ntire country. 
Therefore, I would urge upon the Union Govemment, 
through you, Sir, to consider this. I appeal to the people 
of Kamataka to give us a stable Government in future. 
Also, I heartily accept the Proclamation issued by the 
Union Govemment. Further, immediate elections should 
take place in Kamataka and they should not be postponed 
at any cost. 

SHRI H.D. DEVEGOWDA (Hassan): Sir, at the outset, 
I would like to request you to allow me to speak from 
this seat because I have already written a letter requesting 
you to change my seat. Today, I am requesting you to 
allow me to speak from this seat. 

MR. SPEAKER: Can you come here? 

SHRI H.D. DEVEGOWDA: I will stand here itself and 
speak. 

MA. SPEAKER: Please come here. 

SHRt H.D. DEVEGOWDA: I read an article today 
saying "Sitting as a backbencher, now Devegowda has 
become a betrayer." Who has written that article? 
... (/ntenuptlons) It does not matter. 

MA. SPEAKER: So far as the Chair is concerned, I 
will be very happy if you come here and speak. 

SHRI H.D. OEVEGOWDA: Sir, please permit me to 
speak from this seat. 

MA. SPEAKER: That Is for your convenience. But I 
would like you to come here and apeak. 

SHRI H.D. DEVEGOWDA: One article was written 
by one of the staunch supporters of the Opposition 
Leader. It says: "A back-bencher has become a betrayer.· 
This is the article that I have seen. It starts from there. 

In the year 2004, there was a fractured mandate. 

Till now, I have not spoken a single word. I have not 
interfered in the speeches of any hon. Members. That is 
why, I pray to all the hon. Members who have spoken, 
"Please allow me to speak without any disturbance.· 

My habit is to take everything supportively. At the 
same time, I want to respond to the attack they have 
made on JD(S) and especially on Devegowda and his 
family. Sir, 2004 was a fractured mandate. I have not 
gone to the doors of anybody to form the Govemment. 
Let me speak very frankly. I do not want to take names 
of any individuals except the Members who are in this 
House. The former Chief Minister of Kamataka with his 
son-in-law had come to my doors in 5, Safadarjang Lane. 
I said, "No·. You have reduced Congress from 159 to 64-
It is not 65. Our own leader, the Deputy Chief Minister, 
resigned and joined Congress. It had become 65 with 
257 votes. You put up a candidate who is called Uttar. 
Brahmin. I know all these things. An Uttara Bf'ahmin 
should get all the Brahmin votes. I am not going to 
speak on the caste issue. Sir, before 2004, JD(S) was 
formed in 1999. Some of thoee friends who wanted to 
join BJP, have joined and whatever their political decision 
were, I do not want to explain now. Some of the friends 
including late Shri Madhu Dandavateji took the decision 
to keep this party as Janta Dal (Secular) and decided 
that we should fight both BJP and Congress at equal 
distance. In 1999, I was defeated. My party State leader 
was also defeated. 

I would just go back to 1998. There was an election 
to the Parliament after Shrl Vajpayee had lost by one 
vote. One of the seniormost leaders of BJP came to 
Hassan. He addressed a public election csmpaign in Belur 
and Hassan and said, -Defeat Devego~a. Elect anybody 
you want." That was the call given by the seniormost 
leader - the seniormost leader after Vajpayeeji, after 
Advaniji - the other seniormost leader who was addressing 
the public in my parliamentary constituency. I was 
defeated. In 1999 again, I was defeated because the 
party was split 15 days earlier to the election. One group 
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was BJP. The other group formed JD(S). My party got 
10 seats out of 224. Congress was not able to tolerate 
those 10 &eats. 

Out of 10, 6 were taken away by the Congress and 
those persons with ideological commitment remained with 
us. ... (/ntsnuptions) 

MR. SPEAKER: This is not right. 

SHRI H.D. DEVEGOWDA: Sir, I can speak volumes 
about the political system In this country. My last speech 
here was on the Budget on the 20th of August. After that 
I have not entered this House . ... (lnltJnuptlons) 

MR. SPEAKER: You ignore them. 

SHRI H.D. DEVEGOWDA: Sir, when I was at the 
receiving end, I received all the criticisms very sportingly. 
So, I must now give a suitable reply. In 2004, the 
Congress President called me, we had 5 sittings and we 
came to an understanding to form the Govemment with 
power sharing on the Maharashtra pattem. 1111 Madam 
Gandhi called me, I did not talk with anybody In the 
Congress Party. When several other people from the 
Congress Party came and met me, I did not talk with 
them regarding the formation of the Government. On the 
day when she was elected as the Leader of the Congress 
Parliamentary Party, that night she called me, there were 
five rounds of discussion and I do not want to anything 
as to what had transpired In those meetings. I do not 
want to use this forum for that. There will be sufficient 
time for me to use all those things in the election platform. 
The person who approached me was the former Chief 
Minister of Karnataka and he started his game to 
destabilize the JD(S). 

Sir, Shri Jalappa wanted an inquiry about the 20 
months of misrule. Why only 20 months? Let him go 
back to the previous five years rule also. Then, I will 
wholeheartedly support him. 

Sir, the hon. Home Minister is here. How many 
times .. " did ceme to Karnataka? Has his intelligence 
machinery failed? ... (InltJnupl;ons) 

SHRI R.L. JALAPPA: Sir, this has no relevance. 
... (Intenuplions) 

SHRI H.D. DEVEGOWDA: Sir, what Shri Jalappa has 
said, I have taken It sportlngly. I am not mentioning 

"Not racordec:J. 

anybody's name because I know ..,y limitations. How 
many times" visited Kamataka? The Home Minister has 
got all the Intelligence reports at his disposal. 
...(Inftlnup/ions) 

SHRI M. SHIVANNA (Chamrajanagar): Mr. Speaker, 
Sir, why Is he disturbing our leader? When he spoke, we 
did not disturb him. . .. (Intsnuptions) 

MR. SPEAKER: It is a case for debate and for a 
debate we must listen to each other. 

... (Intsnuptlons) 

MR. SPEAKER: Mr. Shivanna, your leader does not 
need your help. He is requesting you to keep quiet. Don't 
defy him at least. 

SHRI H.D. DEVEGOWDA: Sir, I express my apologies 
for my colleague's behaviour. 

MR. SPEAKER: You know very well that we cannot 
discuss the Governor's conduct or the Prime Minister's 
conduct. Don't bring them here. 

SHRI H.D. DEVEGOWDA: Sir, I am not going to 
take the name of the Governor. But how did the politics 
of Kamataka go on? After Shrl Dharam Singh took charge, 
23 portfoliOS were kept by him. I have not made any 
complaint. Whatever I am going to speak now, If a word 
of untruth is there, Shrl Jalappa can move a privilege 
motion against me in this very House. The Cabinet of 
Kamataka was not expanded for nearly 6 months. So, 
ultimately, the JD (S) MLAs had a separate meeting and 
they wanted to withdraw the support. At that time, .... 
called me. He told me that they would allow. 
... (Intenuph'ons) 

MR. SPEAKER: Is he present In the House? 

... (Inftlnuptlons) 

SHRI H.D. DEVEGOWDA: He may be in the other 
House. That is why, I have not taken his name. He is a 
Member of the other House. There is a rule to take the 
name of the other House and discuss. That is why, I 
have limited myself to that stage. He called me after six 
months and told me that Madam had permitted to have 
our fun Ministry. So far as their Ministry issue was 
::oncerned, they would not have the full strength or they 

'EngIIsh tranIIation of the speech orlglnaiiy delivered In Kannada 
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[Shri H.D. Devegowda] 
would not fill up all the Ministries and they would keep 
two pending and that was the decision taken by the 
Congress High Command. That is why, I would leave it 
to that stage. 

Tha propaganda went on that Dharam Singh was a 
weak Chief Minister and Devegowda would swallow the 
Congress (I). During Dharam Singh's period, the elections 
were held to Pariiament for Bidar constituency. In the 
last five elections to the Pariiament, the Congress lost to 
the BJP. When bye-election was held, for the first time, 
the Congress came to this House through the bye-eJection, 
when Dharam Singh was the Chief Minister. He was a 
weak Chief Minister. He was heading the Government 
and for the first time, after 25 years, the Congress (I) 
MP came to this House. 

There was also another bye-election. Shri Bangarappa 
is not here. He is the former Chief Minister and he is a 
reputed man. He joined the BJP before the election and 
with his background or support they got 79 seats. I know 
Kamataka, I know every constituency of Kamataka. I am 
not a new man. In 1999, BJP got 39 seats. 

SHRI ANANTH KUMAR: BJP got 44 seats. 

SHRI H.D. DEVEGOWDA: All right. It may be 44, as 
he says. I will correct myself. In 2004, they got 79 seats. 
The NDA was defeated in the country and the BJP got 
some seats. When Shri Bangarappa resigned from the 
Parliament, there was a bye-election and Shri Bangarappa 
was elected again with 15,000 votes. Dharam Singh was 
a weak Chief Minister. Again, of course, we contested all 
the elections, the Congress (I), JD(S) and BJP. It. was 
now the question of fighting the battle over the electoral 
ballots, but we are sharing the power. The former Chief 
Minister resigned. In that constituency, all the three parties 
contested and JD(S) candidate was elected. They now 
compromise on the issue of fighting the electoral battle. 

Then the local body elections came. In the local 
body elections, how my Party was destabilised, I do not 
want to narrate all these things here. If Devegowda is a 
betrayer, let the people decide. What Shri Anantha Kumar 
has said, the people of Karnataka are going to give the 
answer whether Devegowda is a betrayer or who betrayed 
whom. It is for both the national parties, let us accept 
the people's verdict. Then we can give our certificates. 

Sir, I do not want to hurt anybody. In the local body 
election, we wanted to see that the Party is totally 

destebHized. At that time, I still remember, on 7th January, 
I called a meeting of the Legislature Party to say that 
there is no fun in continuing with this coalition. Shivraj 
Patil ji, I want to make It clear. You have got every 
report and all that. I took a decision to go for polls; no 
alliance business. I came to Delhi. I had five district 
meetings from 8th to 13th. On 14th, on MllklJra SlInkranti 
day, I came to Delhi. 

I come to one issue which is pending in the Supreme 
Court. It is a sub judictl matter; I do not want to make 
much on that issue. That issue was listed on 18th. 
JaJappa ji said one truth. Who went to Kumaraswamy's 
residence? ... (Interroptions/ 

SHRI A.L. JALAPPA: I always spoke truth. 
... (InttlrruptiDns) 

SHRI H.D. DEVEGOWDA: That is why I welcome it. 
Thb BJP Party leader has made one person as 
Public Prosecutor. He has narrated the whole story. 
Yeddyurappa ji and two others went to his house. He 
persuaded him to become the Chief Minister, when I was 
in Delhi. I was sitting here for the other purpose. 
Why? ... (Interruptions) 

SHRI A.L. JALAPPA: It was not from the front door; 
it was from the back door. ... (Interruptions) 

SHRI H.D. DEVEGOWDA: If I knew that, it would be 
a different issue. ... (Interruphons) 

MA. SPEAKER: Please address the Chair. 

... (Interruptions) 

SHRI H.D. DEVEGOWDA: I would like to make it 
very clear that whatever happened was without my 
knowledge. Our Samajwadi friend has said that 
Devegowda goes to holy places; I took him, and there is 
God fear. I take it forthwith. 

During those five days, what has happened? I would 
like to ask Mr. Ananth Kumar ji, one of the senior-most 
leaders in your party, your Pariiamentary Board Member, 
your General-Secretary, to see what happened. Another 
Rajya Sabha from Karnataka was the,e, ~II these things 
were conspired. On 18th, before I went to Bangalore, 
both the groups went away from Bangalore. Where was 
the need? You could have discussed with me straightaway. 
He is the former President of Bharatiya Janata Party and 
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he is the GeneraJ-Secretary of the Bharatiya Janata Party. 
At that time he was the Vice-President of the Bharatiya 
Janata Party. So, they have made all this arrangement. 
I do not know what is the understanding; why was the 
agreement. All these things have been kept In dark. 

On the day when Kumaraswamy took oath, no family 
member attended the oath-taking ceremony. With pain 
and agony, I am telling about this. Earlier to that, 
Yeddyurappa ji himself has said: -I went to Kumaraswamy; 
I will resign from Bharatiya Janata Party; you make me 
the Minister.· He has openly admitted it not only In the 
electronic media but also in the print media. 

Sir, there was a big fight in the BJP. And because 
we influenced the Central leadership, it was all mentioned, 
and I have got the Press cuttings. ... (IntBnuptions) I do 
not want to speak. I maintained all these things. I know 
how to answer. I have got all the Press cuttings in which 
he had stated this. ... (IntBnuptions) 

SHRI ANANTH KUMAR: Sir, Shri Yeddyurappa himself 
had denied this. ... (InlBnuplions) 

SHRI H.D. DEVEGOWDA: Please hear me. 
... (IntBnuptions) 

MR. SPEAKER: He Is not here. You cannot go into 
it. 

... (InlBnuptions) 

SHRI H.D. DEVEGOWDA: I am only answering to 
whatever you have said. The Central leadership will 
intervene and then there was a ceasefire that Shri 
Yeddyurappa should be confined to Kamataka and Shri 
Anantha Kumar should be confined to the national party. 

Sir, he said 'betrayal' and 'lust for power'. I had 
resigned three times from the Ministership and I had 
resigned one time from the membership of the Kamataka 
Assembly. Is this 'lust for power'? In 10 months and 20 
days when my Government was removed, your senior 
leaders wanted to support my Government. The Congress 
had 144 seats, the NDA had 165 or 168 seats. I had 
refused. I told this on the floor of the House, and we 
took the decision to resign and get out. Sir, I do not 
want to repeat the speech that I had made at that time. 

Sir, they say 'lust for power'. Who made the 
agreement? I have got the paper. Twenty months before, 

you yourself fonned the Govemment Ignoring Devegowda. 
They sald: "Who Is Devegowda?" It was an attack on 
me. They had an understanding with Shri Kumaraswamy 
by the so-called leaders at the national level, who came 
from Rajya Sabha to Kamataka. 

Sir, you had witnessed two Sessions. I had not 
entered the premises of Parliament. I had not entered 
even the Central Hall. I had no face to come to this 
House, and what amount of agony and suffering I had. 
Yes, God only must give answer. My friend has said this. 

Sir, during these 20 months, what had happened? 
They fonned an agreement among themselves what Is 
called 'Kamataka Development Front'. In that agreement, 
if that would have been strictly followed for the 
development purpose, then the question of power transfer 
would not have arisen. 

Sir, I am not going to quote every instance. In 
MangaJore, two minority persons were killed. One was 
going to Dubai for some job. At that time, my party-man 
was the Home Minister. We arrested the culprits within 
24 hours and we brought the whole situation under 
control. I told: 'Whatever may be the consequences, you 
must deal with those culprits. Even if the Govemment 
goes, we should not care." 

17.00 hr •• 

Sir, the next thing Is about the Virata Hindu 
SlIl1I8vt1sh. I was just watching It. I have not asked these 
friends or talked to them. Virala Hindu SsfMVBSh went 
on for 45 days. In Bangalore, when they started this 
Samavtlsh, seven Muslims were injured and one dead. 
... (InIBnuptions) 

SHRI RAMESH CHANDAPPA JIGAJINAGI: Sir, he 
knows everything and he says he is in dark!. .. 
(/nttlnuptions) He is telling that he instructed the Home 
Minister. . .. (/nlBnuptions) 

MR. SPEAKER: Please allow him to speak. 

... (/nltlnuptions) 

MR. SPEAKER: Mr. Devegowda, you may continue. 

. .. (/nftlnupUons) 

SHRI ANANTH KUMAR: I am coming to the point, 
Sir. ... (InlBnuplions) 
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MR. SPEAKER: All of you have made your 
etataments. All of you, who wanted to .".ak from your 
side, have been allowed to speak. let him speak now. 

... (Inlsnuptions) 

MR. SPEAKER: After all, he is a former Prime 
Minister. He Is a respected leader of the country. He has 
some agonies. 

... (II/terruptions) 

MR. SPEAKER: He says that he has been betrayed, 
that is why he wants to speak on some points. 

SHRI H.D. DEVEGOWDA: It is because they have 
made such an attack on me, whether It is relevant or 
irrelevant, you must listen. . .. (InlemJplions) 

SHRI ANANTH KUMAR: Sir, we had the right to 
hold that meeting. . .. (Inlflrruptions) 

MR. SPEAKER: Of course, you had the right to hold 
that meeting. 

SHRI ANANTH KUMAR: sir, it was a very peaceful 
meeting. But if he misleads the House, it pains us. 
... (InllH'ltlplions) 

MR. SPEAKER: Everybody has a right to have a 
lawful assembly. let us try to conclude it now. 

SHRI H.D. DEVEGOWDA: Sir, when they have given, 
I have received. I received It patiently. Why? 

Mr. Karunanidhl is the senior-most leader in the 
present context in this country. He has become the Chief 
Minister of a State five times. His daughter is staYing in 
Kamataka. When this Ram Setu issue came up, her 
house was attacked in Kamataka. Because we had got 
the Home portfolio, our Home Minster of the State 
arrested eight people,. . ..• (IntemJplions) 

SHRI ANANTH KUMAR: No, Sir. He is the former 
Prime Minster of this country. He cannot speak like this. 
... (Interruptions) 

There is no question of any involvement. 
... (InlrJrruptions) 

SHRI HD. DEVEGOWDA: It is the Director-General 
of Police, who said. They are now behind the bars. That 
is all . ... (Interruptions) 

·Not recorded. 

SHAI ANANTH KUMAR: Sir, he cannot mislead the 
HoLM. . .. (Inltlr1uption$) 

MR. SPEAKER: Vou have made your points. It is 
being recorded. 

SHRI H.D. DEVEGOWDA: Sir, I know how things 
went on. . .. (InlBnuplions) 

SHRI PRIVA RANJAN DASMUNSI: When you were 
speaking, he kept quite and listened to all of us patiently. 
let us hear him. 

SHRI H.D. DEVEGOWDA: Sir, when they were 
speaking, I kept quite. Even when the Congress friends 
were speaking, I did not interfere. I listened to them 
patiently. 

MR. SPEAKER: Yes. You only address the Chair. 

SHRI H.D. DEVEGOWDA: Please, Sir. It may be my 
last speech, I do not know. 

MR. SPEAKER: No, no. How can it be? 

SHRI H.D. DEVEGOWDA: Please, Sir . 

MR. SPEAKER: I will keep you detained here! How 
can I allow you to go away? 

... (Inlsrruptions) 

SHRI H.D. DEVEGOWDA: It Is because the country 
would now look with bias, plus the proceedings of this 
House would be going throughout the country that 
Devegowda is a betrayer and he has the lust for power 
and what not. I have taken all these brickbats. I welcomed 
them. 

The other thing is this. It is one of the important 
factors, which is pertaining to a corporate house or 
whatever company, I would not name that company. But 
I would name the persons. It is Bangalore Mysore 
Infrastructure Corridor. The Supreme Court gave some 
judgments . 

One of the persons, who was fig~ting for the farmers, 
was a former Chief Justice and the Govemor of Bihar, 
who haG also written an article, Shri Rama Jois. 

Sir, he prepared a Bin to cancel the contract after 
they have lost the case in the Supreme Court. That Bill 
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was llated in the Cabinet. For six hours, the BJP Ministers 
and the State President have not entered the Cabinet 
Room. They were all waiting . ... (lnIBlfUptions) Please hear 
me. I will come to that point. What is the condition you 
have put here? I will come to that. There is nothing. 

SHRI MANJUNATH KUNNUR: No development has 
taken place in your Party's rule. 

SHRI H.D. DEVEGOWDA: Please hear me. 

SHRI PRIYA RANJAN DASMUNSI: As long as the 
Speaker allows him, he should be allowed. 

MR. SPEAKER: Yes. 

SHRI H.D. DEVEGOWDA: This is 27th October, 2007. 

MR. SPEAKER: I al80 know that you wish to see 
that this is an important discussion. 

SHRI H.D. DEVEGOWDA: Of course, the attack was 
so horrible. In that, they have mentioned that the Supreme 
Court's decision is final. This is what they have mentioned 
in the so-called stamped agreement. I can gl\le other 
things. 

For Bellary, the BJP would ensure no further 
embarrassment. The JD(S) would not Interfere In the 
BJP's choice for their Ministry. This Is their agreement. I 
have got some experience, at least, minimum 50 years 
of public life, maybe, in the State politics or in the national 
politics. When these people went on in the street that 
Devegowda's son has betrayed by not transferring the 
power, this was the attack. For the first time, one of the 
representatives, who represents Kamataka from Bharatiya 
Janata Party-with your permission I take his name-
Yashwant Sinhaji came to me at 10.30 in the night. It Is 
the first time their national leadership is involved. As soon 
as he landed In the airport, he phoned me saying that 
he wanted to meet me separately and nobody should 
know. Then, in a friend's car, he came to a particular 
place and we had a discussion till 1.15 a.m. What was 
the issue I discussed? The issue was this. ... (Interruptions) 
Yes, that was discussed. Power transfer is not a problem. 
But In the last 20 months, what has happened in 
Kamataka should not happen. I narrated all the events 
starting from their boycotting the Cabinet and on the 
previous day, the meeting of 28 MlAs in a five star hotel 
under the leadership of Shri Yeddyurappaji. All these 
things were published in the newspapers and I do not 
want to speak about what has happened there. 

We pocketed 80 many things . ... (I'*""Pf/OM) 

SHRI ANANTH KUMAR: Sir, he is reading from the 
newspaper report that 28 MLAe met in a five star hotel. 
. .. (Interruph'ons) 

MR. SPEAKER: He has not read from the newspaper. 

SHRI ANANTH KUMAR: He has Just now said. 

MR. SPEAKER: Do not read the newspaper. 

SHRI PRIYA RANJAN DASMUNSI: Sir, I am not 
going to interrupt anybody. For your notice, I would like 
to tell you that you find out from your Secretariat how 
much time the leader of the BJP took and what are the 
things they have said about this gentleman, our /eader. 
He has a right to defend. He has a right to reply. Why 
not? 

SHRI M. SHIVANNA: Sir, that is correct. Mr. Speaker, 
Sir, you go through It. 

... (Inltlnuptions) 

MR. SPEAKER: Shri Shivanna, you please sit down. 

... (Inltlnuplions) 

SHRI ANANTH KUMAR: How can he say that some 
MLAs met, in a five-star hotel etc.? ... (InltlrruptlOl1$) 

MR. SPEAKER: No Member can say how another 
Member will speak. You cannot do It. If anything Is 
unparliamentary or non-admissible, I will delete It. 

... (InltmUpt/on8) 

SHRIMATI TEJASVINI GOWDA: Sir, we have heard 
Shri Ananth Kumar. We will like to listen to the other 
side of It. ... (Interruptions) 

SHRI H.D. DEVEGOWDA: Please allow me to speak. 
. .. (Interruptions) 

MR. SPEAKER: How long win you take Devegowda 
sahib? I am not interrupting you. . .. (Interruptions) 

SHRI H.D. DEVEGOWDA: Sir, pl8ase allow me. As 
said, this may be my last speech. ... (Interruptions) 

Please allow me. I beg of you. 
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MR. SPEAKEA: I am not Interrupting you. You carry 
on. You have your agonies. I find that. 

... (Int.nupIions) 

SHAI H.D. DEVEGOWDA: About eight months ear1ier, 
on the streets, the discu88lon on power-sharing started. 
It was in all the print media where the columnists have 
written as to whether there will be power-sharing or not. 
I do not know about the situation In the coalition 
Govemments where the CPI(M) Is running the Govemment 
In West Bengal and in Kerala, I do not think this type of 
discussion took place. For eight months before the 3rd 
of October, It went on In the electronic media and the 
print media. I did not react. 

Sir, it was not only that. Shri Yashwant Slnlhajl has 
written that letter to Shri Aajnath Singhji as to what has 
all happened. . .. (Int.nuplions) 

This Is the letter. It was about a letter to be written 
on a bond paper. I never asked him to sign on any bond 
paper. Taking Into account what all happened in the past 
twenty months, I will only just call it a Memorandum of 
Understanding. It Is an intemal arrangement between two 
Parties. What is the purpose of It? In my sincere view, 
a formalisation of this understanding having the benefit 
of the vision and the maturity of the national leadership 
of both the Parties, it will not only facilitate the task of 
the Government formation and a spirit of mutual 
understanding and goodwill, but will go a long way In 
ensuring harmonious functioning of the coalition to provide 
a model Government in the State by avoiding a kind of 
aberrations that took place during the functioning of the 
coalition for twenty months headed by Shri Kumaraswamy 
since both the Parties have created a crisis credibility of 
the coalition and the young Chief Minister and his family 
has suffered. 

This is the letter that was written on 1 st November, 
2007. I will not mention any names. I will not mention 
the portfolios. I will not mention Bellary. If you permit, I 
will place it on the table of the House. 

Sir, the 27th October was the date when they went 
to the Aaj Bhavan. In this they have drawn the agreement 
on a stamp paper to be signed by Shri B.S. Yeddurappa 
and SM H.D. Kumaraswamy . ... (Int.nuptions) 

SHAI PAALHAD JOSHI: It is not true . ... (Int.nuptions) 

SHAI H.D. DEVEGOWDA: Please listen. That is why, 
the person who has drafted it -I will not take the names 
of the other two leaders - chose to resign from the 
membership of the Party and gave an explanation a8 to 
how he was humiliated and betrayed. That is why he 
was going to resign. That is the statement which also I 
have got It. ... (Int.nuptlons) I have not asked. Yes. What 
was the reason for giving my consent to form the 
Government? What was the reason? 

The present Kamataka State Assembly has only three 
main political configurations with the Congress having 64 
seats, BJP 79 and JD(S) 58 out of the total strength of 
213 of the House. With JD(S) having conveyed its 
decision to go for polls and demanding the dissolution of 
the House, the scope of any combination to form the 
Government in the State within the accepted constitutional 
framework and norms get totally negated. As such, the 
tiissolution of the House remains the only valid 
constitutional choice left under the circurnstances as any 
other alternative force opens only the floodgates for 
attempts to subvert the electoral mandate and the 
constitutional norms and propriety. 

This is the letter I wrote on 24th to the Prime Minister. 
This letter warns of even more serious concerns and told 
that the same elements from the State Congress, who 
have weaned away to JD(S) leaders are at work again. 
It is unholy pursuit which can have disastrous 
consequences for the long-term political future of the State 
where even fresh elections, with the secular forces 
working at cross-purposes, may only serve to strengthen 
the communal forces in the State, having in fact impact 
even on our national politics. Sir, I not only wrote this 
letter to the Prime Minister, but also telephoned to him. 
I begged him - I do not want to say this word shame -
to dissolve the House and told him that those friends 
who had destabilised the Dharam Singh Government, the 
same friends are operating here also. 

Sir, His Excellency, the Governor of Karnataka has 
sent further reports at least to the Union Cabinet apprising 
it of the concerted attempts that the vested Interests are 
making to subvert the electoral mandate and 
recommending dissolution, more particularly as the State 
BJP has also demanded dissolution. It further says that 
entire attempts at horse trading by weaning away JD(S) 
MLAs has very much placed doubts in the minds of the 
people who have started to suspect the motives of the 
Congress. I have not mentioned the name of anybody. I 
also sent this letter to Madam Sonia Gandhi and to the 
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Home Minister. At that time, nobody claimed - JD(S) has 
not claimed and BJP has not claimed - then why It was 
not dissolved. Article 356 Is okay. If It is dissolved and 
if It is going to be upheld within two months in the 
Parliament, in both the Houses, then there was no 
problem with regard to any Supreme Court decision. 

Sir, I myself took a decision about Gujarat 
Government. In my Cabinet, the Home Minister was the 
CPI leader, and the TOP Members and DMK Members 
were totally opposed to taking that hard decision. I am 
not going to elaborate why I took that decision. Quoting 
this to the hon. Prime Minister, I begged him to dissolve 
the House. Do not try to destabilise my party. What has 
happened In 2005, the same thing should not happen. 
Do not hurt me. I told this. I am not critiCising either the 
Prime Minister or Madam Gandhi. I tried to contact 
Madam Gandhi for this purpose. I also requested the 
Kamataka representative in the Congress High Command 
to please convey my feelings to Madam Gandhi that let 
the House be dissolved. 

Yes, I contacted the BJP President Shri Rajnath Singh 
at the time when about 31 or 32 Members were listed 
by our own friends, who kept the House under suspended 
animation. I am not going to say a lie. He was in Mumbai. 
He consulted all the top leaders, and he gave his consent. 
At 3.15 pm, these friends went to Raj Bhawan with 40 
or 50 of our Partymen. I do not know about it as I was 
in Delhi. They gave a letter. My Party people have not 
given any Affidavit. It Is only a paper. I have got everything 
with me. It is only on a letterhead In which they have 
said that they are going to give unconditional support. 
... (Interruptions) 

SHRI G. KARUNAKARA REDDY: Sir, it is very clear 
that It is on a stamp paper. It is in Raj Bhawan, and I 
have seen it. ... (InhJnuptions) 

MR. SPEAKER: Please, you cannot disturb him like 
this. 

... (Intenuptions) 

SHRI H.D. DEVEGOWDA: If you produce it, then I 
will apologize to the nation in this very same House. I 
do not want to argue further. 

I had a long discussion with Shri Yashwant Sinha 
when this matter came up on 30 September. Thereafter, 
he said that "how can we finalise it?" He told me that he 
is straightaway going to Delhi tomorrow, and that I should 

not reveal all this Information to anybody. He will go to 
Delhi, and explain everything to his Party President, and 
that I can come to Delhi and discuss It. I told Shri 
Yashwant Sinha to please convey all these issues. I have 
written all this in this letter, and there Is no hide and 
seek. 

Shri Rajnath Singh telephoned me enquiring as to 
when I was coming to Delhi. I said that I am coming on 
4th. We met in one of the MP's houses on 5th evening. 
I conveyed that this Govemment cannot function unless 
this minimum understanding is there. This understanding 
must be there for the functioning and smooth running of 
the Govemment. He noted all these things in a notebook, 
and he said that his Parliamentary Board is going to 
meet tomorrow moming, and they will take a decision 
there. It may be hardly 10 minutes from that MP's kolhi 
to reach my 5, Safdarjung Lane house, and our boys 
saw on TV that the BJP has withdrawn support. There 
are no more questions. It was their Party deciSion, and 
I welcome it. But when this Issue went before the 
Parliamentary Board, and the Parliamentary Board took a 
decision - this is not a stamped paper - I saw on TV 
all the national leaders present there barring the former 
Prime Minister. They told the media that the understanding 
that took place in 2006 is the only understanding, and 
no more suggestion or understanding can be accepted. 
This was what the Spokesman of the BJP told after the 
Parliamentary Board met. 

After the Parliamentary Board meeting was over, Shri 
Yeddyurappa came to Kamataka Bhawan and he said 
that he is going to run the State in the form of govemance 
in Guiarst, that Is, GuJarat model for development, and 
Guiarat model for protection of minorities. ... (Interruptions) 

SHRI G. KARUNAKARA REDDY: No, Sir, h. referred 
to Guiarat model in terms of development only. 
... (Inftlnuptions)· 

MR. SPEAKER: You cannot go on like this. What is 
this? He is taking responsibility for his statements. I am 
sure he will take responsibility. He has said that if anything 
is wrong, you can bring a privilege motion against him. 

... (IntBnuptions) 

{TfBnslstion/ 

SHRI RAGHUNATH JHA (Betiah): You had taken 
along Modi for the oath-taking Ceremony. 

... (Interruptions) 
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SHAI H.D. DEVEGOWDA: H you want, I can take 
out the Presa statements and other things. 

MR. SPEAKEA: You do not have to enter into 
contrOversy here. Please complete your speech. 

SHAI H.D. DEVEGOWDA: Sir, the other thing they 
mentioned was that I wanted everything to btt put on a 
Stamp Paper. What Is the constitutional value of that? 
Do I not know or do I not have at least an elementary 
knowledge of these types of agreements? It is only an 
internal arrangement, and I sent this on a paper. Is It a 
written or registered document or what Is this? I have 
not mentioned about Bellary. 

On 18th, yes, I called Aajnath Singh ji and I told 
him about theee things. Then, on 1 st, I wrote this letter. 
They have refused to take any decision and they were 
not bothered about anything. Shri Yeddyurappa took oath 
on 12th. There were five or six days left. I conveyed my 
message to Shri Yeddyurappa and one or two other RSS 
leaders, I do not want to mention their names, as to how 
do they run the Government, if proper understanding was 
not there. What has happened in 20 months? 

Mr. Yeddyurappa announced As. 20 crore here, As. 
30 crore there and As. 50 crore somewhere. He has 
announced all these things, which were outside the Budget 
allocations. Sir, you have got long experience in this 
House. When Dr. Manmohan Singh was the Finance 
Minister, he announced As. 100 crore for AalIY Gandhi 
Trust. In this very same House, there was 80 much ot 
protest that ultimately Dr. Manmohan Singh came to this 
House saying that they were not going to release the 
money to the Trust, and that every year, the Trust has 
to send the proposals along with the details of their 
purpoae and how they were going to spend that money, 
what were the social welfare measures they were going 
to take and based on that, they were gOing to release 
As. 20 crore. The House finally accepted it. Hent is a 
case, what Shri Jalappa has said, where he went on 
making announcements which were outside the Budget 
allocations. I was watching all those things. 

When I sent these conditions written on an ordinary 
paper to such national leaders, who r~ the country for 
six years, they said, "Nothing doing. What has happened 
20 months back, that wiU only be the understanding.· If 
that is the understanding, yee, he must pardon me, I 
cannot accept that. On 18th, I have asked the legislators 
to meet because the Vote-ot-Confidence was on 19th. In 

the Legislature Party meeting, the portfolio issue came 
up. It is not to make money. If you see, I have written 
a letter to then Dharam Singh Govemment on how the 
mine lobby was working in the State and requested him 
to take steps right from 2002 onwards. That was the 
letter which I wrote to Shri Dharam Singh. Quoting that 
letter that I had written to the Chief Minister ot Kamataka 
in the coalition Government, he had taken some measures 
and transferred one officer. 

MR. SPEAKER: Please walt for a few seconds, Shrl 
Devegowda. 

We have a matter for half-an-hour discussion to be 
taken up at 5:30 p.m. Mr. Khanna, we will take it up 
immediately after this is over. 

SHAI H.D. DEVEGOWDA: One of the leading MLCs 
made a statement that if that SP was not going to be 
retained that day, the Government would go. 

SHAt G. KAAUNAKAAA AEDDY: No, Sir, he did not 
say that the Government would go. He Is misleading the 
House. ... (Intsnuplions) 

MR. SPEAKER: You cannot be so impatient. This 
cannot be done. This is not the rule of a debate. 

Shri Devegowda, I now request you to please 
conclude. 

... (Intsrruptions) 

SHAI H.D. DEVEGOWDA: Where is the need to 
come to Supreme Court to file a petition against 
Kumaraawamy that he had robbed As. 150 crore from 
the State in three months? The Chief Minister was 
accused of robbing the State of As. 150 crorel 

MA. SPEAKEA: Let us not go into details now. 

SHRI H.D. DEVEGOWDA: The demand was that 
there should be a CBI inquiry. 

The Kamataka Assembly debated on that. 

SHRI ANANTH KUMAR: Sir, the entire matter is in 
Supreme Court. It is sub judice. 

SHAI H.D. DEVEGOWDA: I know that. 
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MR. SPEAKER: He is not speaking on the merits of 
the issue. 

Please do not go Into the merits. 

SHRI H.D. DEVEGOWDA: I am not going to cast 
aspersions on anybody. I know my Hmltatlons. The maner 
of this As. 150 erore was discussed In the Legislative 
Assembly of Kamataka and Kumaraswamy had to defend 
himself. How can the Deputy Chief Minister defend? The 
Chief Minister alone had to defend the anack by the 
Congress leaders. He constituted a Commission of Inquiry 
which was boyconed by them. They boyconed it totally. 
They demanded that the issue to be handed over to 
CBI. A number of notices were issued by the Bhan 
Commission and there was no answer to any of them. 
They came directly to the Supreme Court. Have the 
national leaders not seen all this drama at least on the 
electronic and print media? 

Media has been hostile to me not today, but for a 
long time. I have suffered this hostility for the last 25 
years but I survived, not by the mercy of anybody but by 
the mercy of the people of Kamataka. In 2004 election, 
JD(S) was not In the picture. It was only BJP and 
Congress who were in the picture then. 'Others' took 
only two seats. That 'Others-2' has become 58 now. That 
is why my party was called by Madam Gandhi. I respect 
her and so I went to 10, Janpath. 

Somebody mentioned Shri Ramakrishna Hegde. For 
the first 13 months, Ramakrishna Hegdeji was there in 
your party. Who removed Ramakrishna Hegde? 
... (Interroptions) 

MR. SPEAKER: Let us not go into all that. 
Devegowda sahib, please conclude now. 

SHRI H.D. DEVEGOWDA: I will answer all those 
charges in public. .., (InMmJphOns) I will explain who has 
done what. ... (Interroptions) You cannot so easily digest 
Devegowda, mister, please wait. ... (Inlflnuptions) When 
the oath was taken by Mr. Yeddyurappa, all the top BJP 
Chief Ministers including Mr. Narendra Modi flew in. 

SHRI PRALHAD JOSHI: What is wrong with It? 
... (Interroptions) 

SOME HON. MEMBERS; It is wrong . ... (Intem.ptions) 

SHRI H.D. DEVEGOWDA: I have not told a wrong 
thing. It is right. ... (/nttlrroptions) It is said that in South 

India, gates were opened. It Ie all right. The gates were 
opened. ... (IntetTUplions) 

MR. SPEAKER: Now, let us conclude. 

SHRI H.D. DEVEGOWDA: I will also go before the 
people of Kamateka. You wiD also come before the people 
and know. I have been all the ystrlls of BJP. 
... (/ntenuptions) 

MR. SPEAKER: It is very good. That is what he is 
saying. He cannot go alone. 

... (InlrlmJpllons) 

SHRI H.D. DEVEGOWDA: On 18th, In the Leglalatlve 
Party meeting, you have taken a decision. They said that 
they are going to meet the Chief Minister in a common 
place. I would also mention the place -' In Westend Hotel, 
they have arranged a suite. They went there. 
... (/nterroptions) I know the respected MP. If you do not 
know, I will tell you. ... (/nltlnuptions) 

MR. SPEAKER: You can go to him and find out. It 
Seems to be good hotel. 

SHRI H.D. DEVEGOWDA: If I have not followed all 
these things, by this time, I would have totally been 
destroyed. It Is not so simple to destroy Devegowda . 
... (/ntt!Jf1lJptions) 

MR. SPEAKER: Who can destroy you? 

SHAI H.D. DEVEGOWDA: I will go to the people 
and I will answer there. 

Lastly, I will come to the question of portfOlios. There 
was a charge of Rs. 150 crore pending before the 
Supreme Court. That is why, Shri Kumaraawamy has said 
that since charges are against him, he will not be in a 
position to take that decision and that they must anow 
this. Even in the case of Bangalore-Mysore Corridor, the 
maner is pending before the Supreme Court. The present 
Government headed by Shri Kumaraswamy has taken a 
decision in the Cabinet. In 2002, a fraudulent agreement 
has been cancelled by the Cabinet. " Ie a" 8ubmined to 
the Supreme Court. They have said that my son, myself 
are having lust for power. We are not hungry for power . 
... (/nIfInuptions} The maner is before the Supreme Court. 
... (lfWrroptiOl78) 
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MR. SPEAKER: You are willing to go to the people. 

SHRI H.D. DEVEGOWDA: I know how is Bellary. '" 
(Interruphons) We are not afraid of all these things. 
... (IntemJpfions) I know that. 

MR. SPEAKER: Shri Karunakara Reddy, this is not 
your seat. 

... (Interruptions) 

MR. SPEAKER: 00 not record anything. 

... (InlflmJpUons)" 

MR. SPEAKER: Shri Reddy, go to your seat, 
otherwise, nothing will be recorded. 

... (InlflmJpfiOMj" 

MR. SPEAKER: Please conclude. 

... (Interruptions) 

SHRI H.D. DEVEGOWDA: Who Is the Minister from 
Sellary you are going to make? ... (InltJrruptlons) 

MR. SPEAKER: Let us finish this. Let us hear him. 
We must pass this today itself. This is not fair. You go 
to your seat. 

... (Interruptions) 

SHRI H.D. DEVEGOWDA: He says that he is going 
to induct Shri Ramulu in the Cabinet. 

MR. SPEAKER: Kindly conclude now. 

SHRI H.D. DEVEGOWDA: He is going to Induct into 
the Cabinet Shri Ramulu from Bel!ary. The same Shri 
Ramulu, who has complained that the Chief Minister, has 
conspired to murder him. In the last 60 years of 
democracy in the country, I have not come across such 
things. .., (InttlmJptions) 

MR. SPEAKER: You want to go to the P'tople for 
decision. 

SHRI H.D. DEVEGOWDA: No. I will close It. What 
is the D-day for closing the gates that were open to the 

"Not recorded. 

BJP in Kamataka? That is why the Party has taken a 
decision on 19th to vote against the Government. If at 
all I have done wrong, I will answer before the people. 
People's court will decide and not these people . 

... (Interruptions) 

MR. SPEAKER: Okay. Thank you. Nothing more. Only 
Home Minister now . 

... (Inttlrruptions) 

SHRI H.D. DEVEGOWDA: I do not want to name 
your friends I 

'" (InttlrruptJons) 

MR. SPEAKER: You do not take note of them . 

... (InltJrruptions) 

SHRI H.D. DEVEGOWDA: Thank you, Sir . 

MR. SPEAKER: Thank you very much for your 
cooperation. Now, hon. Home Minister. 

THE MINISTER OF HOME AFFAIRS (Shri Shivraj V. 
Patll): Sir, It is not necessary for me to make a long 
speech in reply to the debate. While moving the motion, 
I have made the points, which are required to be brought 
to the notice of the House. Almost all the hon. Members 
who have spoken, have said that the Proclamation should 
be ratified. Some Members have gone to the extent of 
saying that House may also be dissolved, without any 
delay. 

In view of these statements, I need make no other 
points. I request that the motion may please be put to 
the vote of the House . ... (Interruptions) 

MR. SPEAKER: The question is: 

"That this House approves the Proclamation issued 
by the President on the 20th November, 2007 under 
article 356 of the Constitution in relation to the State 
of Karnataka." 

The motion was IIdopttld. 

MR. SPEAKER: Thank you very much for your kind 
cooperation. 
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17.43 hra. 

HALF AN HOUR DISCUSSION 

Non-Iaauance of vi... and paAporta 
to Indiana living abroad 

SHRI AVINASH RAI KHANNA (Hoshlarpur): Mr. 
Speaker, Sir, I am thankful to you for giving me an 
opportunity to participate in Half an hour discussion. It 
was admitted three s888ions ago and today It is being 
discussed. The reason for this Is that I have been 
following It, as It is very serious matter. 

17.43'12 hra. 

[SHAI DEVENDAA PRASAD Y ArJAV In 1M Ch.tllf 

Sir, I had asked a question mumbered 487 which 
had five parts. 

/English] 

'Whether India Embassies and High Commiaslons are 
not issuing visas and passports to several Indians livings 
aborad to allow them to retum to Indla.- The reply wss 
~o, Slr.- my next question w .... 'Whether the government 
has prepared any list of persons to whom these facilities 
are not to be extended.-

{TmMlstlon] 

Then the government gave a detailed reply which 
stated. 

{Efl/lli$hJ 

Ma separate list of persons are maintained keeping In 
mind the Interests of the country, who are to be 
given a passport or visa with the prior approval of 
the Government. Passport facUlties are restricted only 
in the cases covered by the relevant provisions of 
the Passport Act or in the case of those who seek 
or obtain asylumy abroa~ 

{Tl'llnslBtIonJ 

Several people of my constituency and surrounding 
areas go abroad. 

{English] 

There are many legal and Illegal ways to go abroad. 

The first thll'19 Is that the Government has not set up 
any regulatory authority for thia purpoee. One has to 
obtain a license for setting up of a vegetable-ahop but 
no Heense Is required for sending the people abroad. So 
the people 8ell their properties, fall Into the tricks of the 
agents and use Inegal ways very much for going abroad. 
What happens thereafter is that they are Instructed to 
destroy their passports after landing at foreign soil and 
they are made to plead danger to their lives In India 80 

that the authorities there would give citizenship to them. 
Several luch Innocent people, who have commlHed 
nothing against that country, are lodged In foreign Jaili. 
But according to Ministry of External Affairs the number 
of Indlane lodged in foreign jails is about IIx thousand 
but in reality this figure Is much more because our 
embaaales and counselors do not take pain to look for 
Indians In languishing jails and to identify them. That is 
why several people are lodged in foreign Jails but vi ... 
and passports are not Issued to thole people becauM 
perhaps several of them have ltated that their livel a ... 
In danger in this country. 

I would like to give one or two examplel. Each cue 
should not be judged by the lame yardstick. If someone 
hae spoken or committed anything against India, he ehould 
be dealt with In that perspective. But If someone has 
said or done something for just seWing down there, then 
there is a see of difference between th ... two sltuatlona. 
If all of them have been there for 25 years It Ia the duty 
of the government to Inveetlgate the matter and to identify 
the persons who have committed a crime and the pereona 
who have not committed any crime. Even today one 
pereon from Canada phoned me that he wanted to come 
back to hla country and to meet hie countrymen but he 
wu not being allOWed. What Ia his fault? ... (lnltlllUpliDns) 

MR. CHAIRMAN: Ask your question. 

SHRI AVINASH RAI KHANNA: The question Is why 
they are being detained there when they have committed 
no wrong. My question is about the people living abroad 
and longing to come back, whether the government. 
... (InltlnupIions) 

Dumunsijl, it 18 an important maHer. I have been 
raising it for the last three 8888ions. ... (Intsnuptlons) 

MR. CHAIRMAN: Have you finished your question? 
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SHRI AVINASH RAI KHANNA: I have got han an 
hour more. 

MR. CHAiRMAN: Other hon. Members are also to 
participate in it. 

SHRI AVINASH RAI KHANNA: But I have got time. 
Whether a Ilst of the8e people would be prepared and. 
... (InltJrfUplions) 

MR. CHAIRMAN: Other honourable members want 
to support you. 

SHRI AVINASH RAI KHANNA: It Is O.K. whether the 
government will prepare a list of those persons and 
Investigate their cases on their request and if it is found 
that they have not committed any serious offence, then 
will the government aHow them to visit their country? The 
second thing Is whether the government would allow the 
persons blacklisted by any government, to visit India after 
getting their cases Investigated by the local police station 
or police officers and their antecedents verified and finding 
their character, behaviour and life-style non-criminal. 

Let me give you an example, if some one commits 
a murders and is sentenced then the govemment releases 
him on parole from the prison too. Even the criminals 
involved in agricultural activities, are permitted to go home 
for two months or so in agricultural season on the basis 
of good character. If a murder can be given such 
concession and any person committing crime is released 
on bail under Probations Act, whether the government 
would make efforts for bringing such people living abroad 
back to India who are willing to contribute something to 
their country. Whether the government would set up any 
such authority where these people can submit their 
requests. Whether any efforts would be made to bring 
them back to India after verifying their applications and 
finding them not guilty of any offence? 

Sir, I would like to cite one instance. There is abysmal 
poverty in my constituency. Many people from this 
constituency have settled down in Arab countries, Canada, 
USA and UK. The agents mislead them that they would 
earn lot of dollars there. They take them abroad after 
charging lakhs of rupees from them which, the latter have 
to pay through their nose and then leave them at the 
sea-ports. I would like to cite one incident. I had gone to 
console an illiterate Sarpanch whose son has died, He 
told me that Agent had taken away his son. He had 
repeatedly requested them not to take away his son like 

a donkey. It implies that they are taken to seaports without 
any valid visa in an illegal manner, 

MR. CHAIRMAN: Please ask your question. 

SHRI AVINASH RAI KHANNA: Whether the 
Government propose to formulate any law with a view to 
regularize travel agents and set up a Regulatory Authority 
to decide the agents which may take people abroad? 
Have the Govemment conducted Inquiry into the cases 
of the people settled abroad, who are so-called black 
listed people whould be permitted to come back into India 
after holding an inquiry Into their,? If so, by which time 
it is likely to be carried out? Please give information in 
this regard. 

PROF, RASA SINGH RAWAT(Ajmer): Mr. Chairman, 
Sir, before asking question, I would like to draw your 
attention that the rule so far followed is that one has to 
give his name before 10 a.m. to participate in half-an-
hour discussion, After that the name should have been 
displayed on the notice board after holding ballot but my 
name has not yet been displayed there. When I inquired, 
I was informed that my name was there. At least, this 
should be kept in mind in future. 

MR. CHAIRMAN: You have come with full preparation. 
Half-an-hour discussion is already included in the list of 
business, 

PROF, RASA SINGH RAWAT: Sir, through you, I 
would like to ask the Government this question. There 
are many travel agents in Shekhawati region in Rajasthan 
who place bogus advertisements in newspapers and 
swindle people of large amounts of money on false 
promises of getting them employment in Kuwait. UAE or 
Saudi Arabia and they take such people to these countries 
on fake passports. Many big players involved in this racket 
have been caught from time to time, 

Sir, I would like to ask the Government whether the 
External Affairs Ministry or the Home Ministry has any 
system in place for registration of such travel agents. 
This is the primary question, If so, how many fake 
passports were confiscated during the last one year which 
are being examined by the Government? 

What I want to know Is what action is being taken 
in this regard. The people who are taken to foreign 
countries are given employment for two or three days 
and then fired. Those people get stuck there, They do 
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not have visas required to come back. Many peraona die 
in those countries and their relatives have to go there to 
claim their bodies. They have to wait to recover the 
bodies. 

Sir, through you, I would like to ask the Govemment 
what action It is taking about the fake passport. 
... (lnt.mJpIIons) 

{English} 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Radhakrishnan. 

... (Inlsnuplions)" 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): I 
would like to put a clarlficatory question with regard to 
the issuance of visa and passports to Indians living 
abroad. There have been a lot of complaints for renewal 
methods also. Lakhs and lakhs of people are residing In 
the Guif countries. Many of them do not get renewal at 
the proper time and It Is even said that bribe has become 
the order of the day. Even officials connected with the 
Embassy are taking bribe from poor Indians who are 
working abroad. This is not confined to Gulf countries 
alone and it is happening in other countries also. In 
America, I have the information that passport is not 
renewed without the payment of money. Such a practice 
should not be allowed. Many Indians, if they want to get 
renewal of passport, they will have to give money to the 
people working in Indian Embassies. such situation 
prevails in many countries. I have personal information 
about these matters. Some people living abroad have 
complained to me that they had to pay huge sums for 
renewal and for even issuance of passport. It has become 
a widespread complaint throughout the nation. 

So, i would request the hon. Minister to make an 
inquiry and to see that proper action is taken against 
those who are indulging in this malpractice and that 
issuance of new passports and renewal are done without 
any delay; without giving any room for complaint; and 
without taking bribes from these poor people working 
abroad. 

(Translslion} 

SHRI SHAILENDRA KUMAR: Sir, I have also given 
a notice . ... (Intenuplions) 

°Not recorded. 

MR. CHAIRMAN: I have not received your notice. 

SHRI SHAILENDRA KUMAR: I have given a notice. 

... (InIrNnJptions) 

MR. CHAtRMAN: O.K., you may ask only one 
clarification. 

SHRI SHAILENDRA KUMAR: Hon'ble Chairman, 
Sir, I am grateful to you for giving me an opportunity to 
ask one question . ... (Inltlnuptions) 

MR. CHAIRMAN: You have been given the 
opportunity to ask one question under special 
circumstances. 

SHRI SHAILENDRA KUMAR: Thank you very much. 
SM Avlnash Rai Khanna has raised It through half-an-
hour discussion that the Indian citizen living abroad have 
to face a lot of difficulties in obtaining visa passport and 
It is true. I had also gone to Greece with the hon. 
Speaker. There all the Indian migrants were complaining 
that neither our embassy In Greece nor the Govemment 
of Greece helped them in issuance of visa passports. It 
is a very serious matter. Several of them have said that 
if their parents die or they are ill then they have to visit 
India. When they apply for visa, it is not taken seriously 
whereas visa and passports should be ls8ued on priority 
In such case . ... (Inltlnupdons) I would like to request the 
Hon'ble Minister through you, to direct our embassies 
abroad to issue visas and passport on priority on such 
eventualities. 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): Hon. 
Chairman, thank you. This issue which has been raised 
here in this House today through this Half-an-Hour 
Discussion, was raised through a Question eariler. I had 
given a comprehensive reply to the Question of the hon. 
Member on the 9th of May, 2007. 

I would like to say at the very outset that the Indian 
missions abroad follow the policy and instructions of the 
Government of India to render all assistance to the Indian 
citizens living abroad, who apply for visa and also to 
those People of Indian Origin who apply for visa and 
wish to visit the country. 
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As far as the Indian nationals living abroad are 
concerned, they do not require any visa to visit their own 
country. A large number of Indians, those who have gone 
out to work; to engage in business; those who are legal 
migrants, all of them, as and when they apply for the 
PIO Card, they get the PIO Card or the overseas 
citizenship of India. So, the Government of India has 
created every possible avenue so that the difficultie& which 
may have been faced. by the Indians living abroad, those 
who have taken the citizenship of other countries, can 
be mitigated to a large extent. 

There is no denial of passports by our missions when 
the passport requests have been made, except in those 
eases where there is very clear violation of the provisions 
of the Indian Passports Act, 1967. In that case, the 
missions and the officials concerned are very much within 
their right to refuse the issue of passports. 

The second case is that where the person concemed 
has applied for political asylum abroad and has obtained 
political asylum or the application is under consideration. 
So, that is the very clear policy of the Government of 
India. But still the humane aspect has never been 
overlooked. 

18.00 hr •. 

Even in such cases where the Government of India 
has no responsibility and no moral obligation, if a relative 
is III or if parents are ill, as has been referred to by the 
hon. Members, Emergency Certificate is given to them to 
visit India. In case of those who have sought political 
asylum, let me for the benefit of the hon. Members ~Iarify 
that, a Short Validity Passport of six months' duration is 
given. They can visit their families and relatives. But that 
passport has the validity only for the country for which 
they have sought political asylum. So, after that, they 
have the freedom to return. 

In case of illegal migrants, the Government of India 
is sympathetic to their problems. This is an issue which 
has generated much concern, especially in States like 
Punjab. .., (Interruptions) 

MR. CHAIRMAN: Hon. Minister, please wait for a 
minute. 

Now, it is 6 o'clock. We have to take up item no. 15 
and pass the Payment and Settlement Systems Bill, 2006. 
If the House agrees, I extend the time of the Houee till 
this Bill is passed. 

SEVERAL HON. MEMBERS: Ve •. 

[Tl'Ilnsllltion} 

SHRI RAM KRIPAl VADAV (Patna): Mr. Chairman, 
Sir, what will be of Zero Hour? 

MR CHAIRMAN: Co-operate with the chiar and let 
some government busines be transacted. 

/English} 

SHRI ANAND SHARMA: In case of those who have 
illegally gone out of the country, there are two categories. 
One category is, the people who travel on passports, on 
legal documents, who are allured by travel agents and 
other service providers. But when they reach their 
destinations, they destroy the travel documents which are 
given by the country. The second category is, those who 
actually go on forged passports or without valid documents 
given by the Government of India. In case of such people, 
those who have been trapped, those who have been 
misled, our missions have very clear instructions to help 
them to return to India once the nationality Is established. 
In case of those who destroy their identity documents, 
destroy their passports, the State Govemments concerned 
have to confirm about the nationality. After that Emergency 
Certificates are given to allow them to return to India. 

In case of illegal migrants who go to countries on 
valid documents, but do not get the landing rights, every 
assistance is given to them to return. But those who get 
the landing rights or the right to stay in the country, Full 
Validity Passports are issued. We have done so last year 
in case of Greece. If I may share the information with 
hor,. Members, in case of Spain and Greece, 3,000 such 
persons were given passports. We had also done so in 
anticipation when there was speculation that the 
Government in Portugal may also grant the landing rights. 

In case of those illegal migrants who may have the 
possibility of the regularization of their stay, we have 
recently, in the month of August, given instructions that 
in their case also, a Short Validity Passport may be given 
to help them where the issuance of passport will help in 
regularization of stay. And such PBssportS Bre of one 
year validity, renewable for one year. So, to say that the 
Government of India is not concerned is not true. The 
Government of India is doing everything that is possible. 
The Government of India does refuse both visas as well 
as the issuance of travel documents in those cases where 
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the people are in the Prior Approval Category, the PAC. 
SQ, there is a difference here. The PAC is different from 
the black list. The PACs where the Intelligence Agencies 
and the Security Agencies have clearly identified 
individuals living abroad for indulging in activities which 
were prejudicial to the national interests of India. In that 
case also the Missions do not deny or refuse, but they 
forward the application or the request which has been 
received to the Govemment of India and In most of these 
cases, emergency certificates are given. As far as black 
list is concemed, it is again of three categories • Grade 
A, Grade B and Grade C. Grade A blacklist is of those 
people who have committed acts of terrorism, have the 
potential to threaten the Integrity of India and also those 
who are guilty of having committed heinous offences and 
have been convicted whether for drug trafficking, murder, 
violence, rape, paedophiles. Surely, that list is a permanent 
list which we do not review. But the Grade B list where 
the conviction is for less than two years Is definitely 
reviewed. 

The hon. Member, Shri Varkala Radhakrishan was 
saying • he is not present here • about the Missions not 
being cooperative or the Indian Missions harassing such 
people and the charges of corruption. Now, Sir, it is very 
easy to make sweeping allegations. If there Is any specific 
information which is given to us about any misconduct 
on the part of any Indian official working in one of our 
Missions abroad, that would warrant strict and prompt 
action. But the Indian Missions, especially in the GuH 
countries, have been over-stretched to help such illegal 
migrants to retum home. Recently, when the UAE had 
announced the amnesty scheme, emergency certHicates 
were issued in case of UAE alone to 40,000 such people 
and in case of others, 20,000, passports were restored. 
The Government of India makes every possible effort to 
help them to get back home. The issue, therefore, is not 
what the Govemment of India is trying to do not. It is a 
much larger question. A reference was made and a 
question was put that what is being done about the travel 
agents? Now the State authorities in the State of Punjab 
from where the hon. Member, Shri Avinash RBi Khanna 
comes from or in Kerala or in Andhra Pradesh. 
... (Intsnuplions) 

PROF. RASA SINGH RAWAT: 'Shekawati' in 
Rajasthan. 

SHRI ANAND SHARMA: We also include 'Shekawati'. 
For that maUer, any State in India. wherever such travel 
agents or touts are operating, those lists are there. Many 

of our nationals who have been put in this helpless 
situation have named the people or the travel agents 
who have lured them, misled them and they walk into a 
trap. It is true, it is a social problem, that they sell their 
lands or the families; part with all their money what they 
have and then these people land either In prisons or in 
employment which is illegal. Therefore, the concemed 
State agencies have to take action. It would very much 
be advisable and we would suggest also to the Ministry 
of Home Affairs that a Special Cell is created to screen, 
to vet all such travel agents. But a campaign also has 
to be mounted not only by the Govemment but by the 
State Governments also. Compaign has also be to 
mounted by the representatives of the people, whether 
Members of Pariiament or MLAs, to sensitise the people 
about this problem and about this threat so that people 
do not get lured away and subsequently land in similar 
situations because we have a large number of illegal 
migrants, those who have gone out of India. In the Gulf 
alone, the figure may be about two-and-a-ha" million. I 
have given the figures only of the UAE where we tried 
to help. A similar help was given In Kuwait where another 
12,000 were brought back. So, the Govemment of India 
has remained committed to take action where required. 
There is no cue where any bons fids person hu been 
denied travel documents or the right to return to India. 

{TflInsllltionJ 

SHRI AVINASH RAI KHANNA: Mr. Chairman, Sir, I 
would like to ask a supplementary. 

MR. CHAIRMAN: There would not be any 
supplementary on It now. A detailed reply has been given. 

PROF. RASA SINGH RAWAT: Sometimes it becomes 
very difficult to bring dead body of a person who has 
died there. 

SHRI ANAND SHARMA: So far as occurring of death 
is coneemad, if our mission receives any request for 
deportation of dead body of any Indian citizen, the mission 
renders needful assistance. Whenever I have received 
any request of such kind, I have always taken action 
thereon . 

SHRI AVINASH RAI KHANNA: Mr. Chairman. Sir, I 
would seek only a clarification. The Hon'ble Minister has 
given a detailed reply. I write him number of letters. The 
Hon'bIa Minister should assure that he would review the 
list of category 1, 2 and 3. I do not want to say anything 
against those who have spoken against the State or the 
country. But, especially in case of those, who are at 
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IShri Avinaeh Rai Khanna) 
fault, I would like to know as to what is the Govemment:s 
policy for review of such list ? 

SHRI ANAND SHARMA: Perhaps the Hon'ble 
Member could not understand what I have said. The said 
list Is not of illegal migrants. No list of them is prepared. 
We render maximum help in their repatriation. The list 
contains names of prior approval category persona. 
Security agencies submit report about them to the Home 
Ministry and in most of the cases we issue emergency 
certificates. The Black Ust contains names of '~ category 
persons. And that Is never reviewed as it contains person 
Involved in very serious offences, persons undergoing 
imprisonment or terrorists. Second list is category 'B'. 
Our security agencies review it after ten years. But there 
is no list of Hlegal migrants with a view to keeping them 
out. 

18.13 hra. 

PAYMENT AND SETTLEMENT SYSTEMS 
BILL, 2006-Contd. 

{English] 

MR. CHAIRMAN: Now the House will take up Item 
No. 1 S-Payment and Settlement Systems Bill, 2006. 

Shri Thawar Chand Gehlot. 

{Trans/ation] 

You have already spoken for eight minutes. Now you 
please continue. 

SHRI THAWAR CHAND GEHLOT (Shajapur): Mr. 
Chainnan. Sir. the hon. Minister had stated in details 
about its requirement and objectives at the time of 
presenting this Bill. After listening to his statement and 
going through this Bill, I find that such a Bill and law is 
very much required. While associating myself with hon'ble 
Minister, I had mentioned at the same lime that the Stock 
Exchange and other exchanges like commodity exchange 
etc. have not been included under its section 34, whereas 
they also enter into this kind of transactions. Alongwith 
this, I had also mentioned that there are various trade 
practices prevailing in our society since ancient times, for 
example. One creditor gives in writing to the lender and 
8 revenue stamp is affixed on that. But on many times 
the payment of money is not done timely. In case of 
non-payment the case reaches courts. Although the trading 

done through-Hundi or PromiSSOry Notes is also 
registered. But a number of time, it Is seen that all this 
happens without registration. This affects the economy of 
the country aversely. 

The name of the Bill itself suggests that it applies to 
aH the trading institutions of the country. But, when we 
read the definition we find that It only applies to the 
registered Institutions under the banking system, which 
means it applies to the financial banks, nationalized banks, 
Co-operative Banks which are operating under the 
regulation of Reserve Bank. A number of institutions which 
enter into transactions are out of Its purview. This Bill 
should either be named "The Banking Payment and 
Settlement Scheme Bill" or the name already given to It 
is also appropriate. Hon'ble Minister has drawn this 
conclusion. The other organisations In the country which 
enter into transactions of black money, money earned 
through dubious means benaml money and income from 
unknown sources, throughout the country are adversely 
affecting the economy of the country. Concern has been 
expressed a number of times in this August House as 
well as at other appropriate fora against this kind of policy 
and on many occasions the Govemment has accepted 
that black money, benami money and money In excess 
of known sources of income is being used In various 
transactions that take place inside and outside the country. 
But, i am unable to find any solution under this Act for 
putting a check on this. Hon'bie Finance Minister is • 
very good economist. I am getting some experience here 
through which I am also able to understand a little bit. 
The payment and settlement system Is like the backbone 
of Indian economy and therefore. there Is a need to 
strengthen It as only then will the system work properly. 
The economy of the country will be strengthened when 
the system will work properly but which Is lacking 
presently. I would like to urge the Hon'ble Minister to 
inform the people of the country about the system of 
stock exchange. commodity exchange, bullion transactions, 
promissory notes and credit cards through the House. 
Then there Is the payment system-if the cheque is 
deposited in the same bank or one of its Branches then 
payment is made quickly but the same is not true if the 
cheque is deposited in some other bank. Sometimes, it 
takes one day, two or even three da)(s. The banks say 
that the cheque will first go to clearance then will come 
back from clearance and thus double commission has to 
be paid. This causes difficulty for the party to whom 
payment is to be made. It will be better if some provision 
Is made in this Bill to remove this difficulty. Otherwise, 
this Bill is for a limited number of institutions and there 
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aeems to be not much scope for improvement In the 
existing system. 

Development is taking place at a very fast pace In 
information technology sector today. Development in the 
field of electronics is also taking place very fast. New 
system, procedures of transaction are being developed 
everyday. The Government cannot even imagine the kind 
of new transaction system that are getting developed 
which affect the economy of the country. This system 
weaken the strong economy of the country. 

I want to request the hon'ble Minister that if 
shortcomings of any kind are noticed further while making 
efforts like this one, then those shortcomings should also 
be removed by bringing an amendment Bill so that the 
economy of the country is strengthened. 

(English} 

SHRI S.K. KHARVENTHAN (Palani): Mr. Chairman, 
Sir, I thank you for giving me this opportunity to speak 
in support of the Payment and Settlement Systems Bill. 

Sir, through the Payment and Settlement Systems 
Bill, our hon. Finance Minister has aimed to streamline 
the remittance of funds from one bank to another 
throughout the country. Through 'Society for wortdwide 
Inter Bank Financial Telecommunications' (SWIFT), our 
people are getting money from abroad without paper-
based transfer. Our bankers are getting money from ali 
countries in a speedy manner. Likewise, this Bill is 
intended to provide quicker payment without any 
settlement risk. In our country hosts of payment systems 
are in operation ranging from manual paper-based clearing 
to the Real Time Gross Settlement (RTGS) System for 
facilitating non-cash mode of payments. Currently, the 
Reserve Bank of India manages the Real Time Gross 
Settlement System. 

The various retail payment systems in operation 
Include the manual paper-based clearing, MICR clearing, 
Electronic Funds Transfer System, Card Based Payment 
Systems, Government Securities Clearing, Forex Clearing 
etc. The paper-based cheque processing is operated and 
managed by the Reserve Bank of India at the four metro 
centres, whereas at 12 other centres it is operated by 
public sector banks and managed by the Reserve Bank 
of India and the remaining centres are operated and 
managed by certain public sector banks. 

The retail payment systems comprise both paper-
baaed as well as electronic systems. The Clearing Houses 
clear and settle transactions relating to various types of 
paper-based Instruments like cheques, drafts, payment 
orders etc. the Clearing Houses are voluntary bodies set 
up by the partiCipatory banks and post offices and they 
function in an autonomous manner. Electronic Clearing 
System (ECS) both for credit and debit operations is 
functioning at 64 places, out of which 15 are managed 
by the Reserve Bank of India and the remaining are 
managed by the State Bank of India and other public 
sector banks. Electronic Funds Transfer (EFT) system is 
operated in 15 places by the Reserve Bank of India. 
National Electronic Funds Transfer System is also 
operated by the Reserve Bank of India. 

The Clearing Houses are not legal entitles. The rules 
and regulations for the functioning of Clearing Houses 
are contractual in nature. The Real Time Gross Settlement 
System is operated by the Reserve Bank of India and 
Inter-Bank Govemment Securities and Foreign Exchange 
Clearing Systems are operated by the Clearing Operation 
of India limited. At present, there is no law which 
empowers the Central Bank to regulate and oversee the 
payment and settlement systems. This Bill was introduced 
in the Lok Sabha on the 25th July, 2006. The Bill was 
referred to the Standing Committee and it submitted its 
report on the 16th May, 2007. 

The Bill empowers the Reserve Bank of India to act 
as the designated authority with the powers to regulate 
the various payment and settlement systems in the 
country, to lay down operational and technical standards 
for various payment systems, to call for information and 
furnish returns and documents from service providers, to 
issue directions and guidelines and to system providers 
to audit and inspect the systems and premises of the 
system providers to lay down the duties of tbe system 
providers. 

The Bill designates the Reserve Bank of India as 
the deSignated authority for the regulation and supervision 
of payment systems in India for the smooth operations. 

This Bill paves way to constitute a Committee for 
the purpose of exercising the powers and performing the 
function. Governor, Reserve Bank of India will be the 
Chairman of the Committee and Deputy-Go_rnor who is 
in charge of Payment and Settlement Systems shall be 
the Vice-Chairman of the Board to regulate the payment 
systems. The Committee will have three directors 
nominated by the Govornor, Reserve Bank of India. 
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IShri S.K. Kharventhan] 
As per section 24(5) of this amendment Bill, if any 

dispute arose between RBI and another system 
participant, the matter shall be referred to Securities 
Appellate Tribunal but as per the suggestion of the 
Standing Committee now it is decided to give power to 
the Central Government with the power to solve the 
dispute. 

In recent days, throughout the country, a large 
number of criminal cases are pending in various criminal 
courts for dishonour of cheques under section 138 of 
Negotiable Instrument Act. In electronic fund transfer also 
there Is every possibility of cheating. According to section 
25(1) of this Bill electronic funds transfer initiated by a 
person cannot be executed because of the account of 
money standing to the credit of the account is insufficient 
to honour the transfer instruction. Such act is an offence 
and such person is liable to be punished for two years. 

On considering these aspects, I welcome and support 
this Bill. This Is another welcome step taken by the hon. 
Finance Minister. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): Sir. 
I rise to support the Bill, but at the same time, I win be 
fa~ing in my duty If I do not point out certain diffioultles 
that arise in future transactions. 

This Is a very important piece of legislation. It will 
have far reaching consequences in our day to day life 
and also the system will definitely bring in certain changes 
in the payment transactions also. So, I am not trying to 
deal with all these aspects, but one basic matter to which 
I would like to draw the attention of the hon. Minister, 
who has piloted the Bill, is with regard to regulation. 

As per the Act, the power is given to the Reserve 
Bank of India. Now, we can delegate power to the 
Government of India. But we cannot delegate power to 
the Reserve Bank of India, which is only a body 
constituted by the Government under an Act. So. 
delegation is all right. If it is delegation to the Govemment 
of India, to the concemed Ministry, but at the same time, 
If the Reserve Bank is in need of making regulation, the 
Govemment of India can make regulation in ~onsultation 
with the Reserve Bank of India. The regulations that are 
promulgated by the Reserve Bank of India, after getting 
the consent of the Government, is not good. The 
regulation must be given effect to by the Govemment 
itself and not by the Reserve Bank. 

Prior consultation with the Reserve Bank is all right, 
but the Reserve Bank itself giving the regulation, after 
consulting the Government, is not proper. Let the 
Government take the final decision with regard to 
regulations that are to be implemented because it will 
create difficulties in future also. If the hon. Minister is not 
aware of it, he may think over it. From my own experience 
and from my legal knowledge, It Is not safe to entrust 
the matter with a body other than the Government of 
India. That is one aspect that I would like to point out. 

Another difficulty that may arise is with regard to the 
insolvency. In our country many things may be hidden. 
We do not know what the provisions of the Act will yield, 
especially, in money transactions, this is possible. A court 
may declare a person insolvent. 

The system participant and the system provider can 
collude themselves. The poor man who is giving his belief 
or who is acting on that basis, will be defrauded. We 
have to prevent such malpractices, knowing that there is 
insolvency previous to entering into a system in practice. 
So, there are chances of defrauding first by the system 
provider and then the system. Even the definition of 
system provider has also some defect. There is not much 
difference between these two Items, namely. 'system 
provider' and 'system participants'. Many a time it is likely 
to happen that the insolvent person knows that he will 
become insolvent but he is making payments and he is 
making himself obligatory to make the payment. That will 
also create difficulties in future. 

Moreover, the criminal element is there in all money 
transactions. We know that the msfis is working in our 
country especially in such transactions. So, people who 
are accustomed to mafis practices can easily get into 
this system and defraud many innocent people who urge 
upon or who believe in it. Such things have prevalence. 
In future, definitely. we will have to deal with the criminal 
situation becauae the mafis elements are there in our 
country. They are likely to enter into the field and make 
the system a failure. Payments system will be a failure. 
Moreover, the definition also is not clear. 

These are some of the observations which I have to 
make before this House. The hon. Minister. no doubt, 
replied loud, but in future he will have to think over this 
matter. It is because, in money matters, our country is 
not safe. Especially the msfis is very active in this field. 
There are chances of mafia entering into this field because 
it is a failure of aU the prevailing systems. Throughout 
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the economic activities, throughout the nation, lots of 
peOple wBI be affected. On money matters, even the 
economy il also to be affected by this system. In that 
case, any mafia element entering Into the field will 
definitely disrupt the entire proceedings. 

So, I would request the hon. Minister to consider all 
these suggestions and, if necessary, he will have to come 
with suitable amendments in future. 

With these words, I support the Bill. 

MR. CHAIRMAN: Shri Shailendra Kumar - not 
present. 

SHAI B. MAHTAB (Cultack): Sir, initially, the 
objections to this Bill were relating to entrusting Centrai 
Banking functions to a non-bank constituted under 
Companies Allt, 1956 and the violation of Section 45(1) 
of ABI Act, 1934. 

18.33 hr •• 

[SHRI VAAKALA RADHAKRISHNAN in the Chllirj 

am yet to get a convinCing answer to this. I am 
aware that there.is no explicit law at present enabling 
RBI or any other Institution for direct regulation and 
oversight of the diverse payments systems In the country. 
Approximately, 1050 clearing houses, which are located 
allover the country, are run by various banks. The 
clearing house. are clearing paper instruments manually. 
Only 45 clearing houses have mechanised clearing. There 
is lack of standardisation in their methods of work. Many 
a times, their operations are operationally risk prone. More 
perturbing aspect is that RBI does not have powers to 
regulate them. Yet, there are a section of people who 
say this Bill is unnecessary. Today, the position is that 
people are buying cheques which can be encashed in 
any of the banks when electronically banks are connected. 
RBI is not in a position to controi it. RBI had mooted a 
proposal in lIB Vision Document 2005-2008 on Payment 
and Settlement System in India that a separate 
organisation be set up for retail payment system in place 
of the existing arrangement of clearing houses and the 
settlement of accounts thereof by RBI. 

Banks are moving towards global arena. Level of 
technology also varies. When world is developing into a 
email spectrum with the tremendous increase in clearing 
funds, there is a need to take up modem technology. 

Users will be immenll8ly benefited. One should bear in 
mind that money is considered as a means of exchange. 
With net coming into force, money has moved from paper 
to electronic form. 

I was astonished to learn that the amount of money 
movement today is much more than the money that is 
with the bank. The legal basis for the functioning of the 
clearing houses is the "Uniform Rules and Regulations 
for Bankers-, which is derived under the Indian Contracts 
Act, 1872. All member banks of a clearing house enter 
into a contractual relationship with the manager of the 
clearing house. Nearly Rs. 1 lakh crore of transactions 
move through netting systems each day. There is an 
urgent need, therefore, for keeping our financial market 
free from legal uncertainty. There is an apprehension that 
soon private players will enter the field of clearing house 
transactions. An amendment has been circulated now to 
allay that apphrehension. New innovations and technology 
in settlement are also imminent. With this advent of private 
players and technology, It is advocated to have this Bill. 

This Bill gives legal recognition to the netting 
procedures and settlement finality. This Bill considers 
paper, cash, cheque, drafts, electronic fund transfer, crediV 
debit card; transfers to be a part of payment as well. 

This Bill empowers the Reserve Bank of India to act 
as the designated authority to regulate and oversee 
various payments and settlements; to lay down procedures 
for authorisation of peyment system; and to audit and 
inspect the systems and premises. 

It is said that the purpose of this Bill is to dlacharge 
the Reserve Bank of India of the duality of its functions, 
that of a service provider and that of a regulator. But, do 
you not think that evlfn after this Bill becomes an Act, 
the Reserve Bank of India will continue to have a 
supervisory role and yet be the regulator? 

There have been reservations relating to the whole 
reasoning and necessity for this Bill. The existing legal 
provisiOns particular1y to Sections 58 (P) and 58 (PP) of 
the RBI Act, 1934 adequately empowers the RBI to 
regulate and oversee system operations. Though it is 
being claimed that many advanced countries are divesting 
their Central Bank from doing payment and settlement 
system, it is learnt that today even the United States of 
America's Central Bank Is still actively involved in 
extending this service. Should we consider that this is a 
banking activity or not? ! would like to know from the 
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Government whether the Reeerve Bank of India at preeent 
i. eaming around Rs.300 crore from clearing house 
functions. I. it true that with the establishment of the 
National Payments Corporation of India it would loae this 
resource? 

Another fundamental question is there. Should we 
consider payment and settlement systems to be a banking 
activity or some.thlng else? When the Reserve Bank of 
India is to entrust the operations of aU retail payment 
systems to a aeparate legal entity at the national level, 
should it be presumed that the Reserve Bank of India is 
shedding its responsibility? Is it not true that the number 
of employees In the Reoerve Bank of India has come 
down? Jobs are being trimmed and work is being 
outsourced. 

By delegating this payment and settlement system to 
a separate entity, how many RBI and bank employees 
would be relieved from their services? How many 
personnel were engaged in this job? It may De a matter 
of opinion, and there may be a better scope to create 
more facilities If It is done by the NPCI, but nothing 
should be done by trimming jobs. 

Before concluding, Sir, I would say that it was a 
long-felt need to build In trust relating to papet1ees money 
transactions. This BiD will regulate and oversee the various 
payment and settlement systems in the country Including 
those operated by non-banks like CCll, card companies 
and other payment system providers. The Govemment 
has accepted invariably all the suggestions and 
recommendations of the Standing Committee, and 8f')other 
suggestion of the Reserve Bank of India. The only 
question that haa not been addressed Is regarding the 
possible loss of jobs, who are engaged in clearing. We 
would like to hear from the hon. Finance Minister. 

With these few words, I support the Payment and 
Settlement Systems Bill, 2006. 

DR. THOKCHOM MEINYA (Inner Manipur): Sir, I rise 
to support the Payment and Settlement Systems Bill, 
2006. 

·Thank you Mr. Chairman, Sir, I rise to support the 
Payment clnd Settlement System Bill, 2006. Initiating the 

·EngHsh translation of the speech originally deliverd In Manlpuri. 

discussion on Friday, in this augu.t House, the Hon'ble 
Finance Min.ter made a detailed briefing on the propoeed 
legislation. Such Introductions are uncommon but very 
enlightening. He mentioned about the genesis and history 
of this Bill and the role of the Govemment in formulating 
this Bill. He also deliberated upon the necessity of such 
a legislation pertaining to payments and settlements in 
our financial system. It 18 contemplated that the new law 
would bring about positive changes and progress in the 
system. So, I feel that there is hardly any need for an 
elaborate discussion on this Bill. 

However, I would like to say a few things on our 
financial system particularly In connection with paymenta, 
settlements snd other financial transactions. It Is a well-
known fact that payment and settlement is the backbone 
of our financial system. Keeping in view its importance, 
our Govemment brought this Bill last year in this House, 
on July 25. Thereafter, It was referred to the Parliamentary 
Standing Committee. The Committee had submitted Its 
report in May this year. 

The Government has incorporated almost all the 
suggestions and recommendations made by the Standing 
Committee in the Bill. Now, the Bill is before us. Though 
the Hon'ble Members have made various suggestions and 
proposed some amendments here and there. I believe 
that all of them have endorsed the Bill. 

The procedure we have been practicing for financial 
payments and settlements are based on paper, cheques 
and Government securities. But today's electronic 
transactions and clearances are not properly controlled 
and regulated. 

Since there is no prescribed rule or law, voluntary 
associations and private financial Institutions are having 
a free hand. In order to regulate and monitor such 
activities, the RBI is going to be made the regulatory 
authority. For this, the RBI will be provided with some 
power and functions under this law. 

There are difficulties in paper-based transactions and 
clearances. For Instance, delay in sending cheque from 
one bank to another, waiting for clearance, delay in 
endorsement, sanction from the RBI, etc. Obviously, there 
is delay and there is wastage of time and energy. The 
new dispensation under the new law will certainly remove 
all these difficulties. In this new regime, there will be no 
waetage of time and energy and there will be no delays 
in clearance, payment and settlement. And, of course, it 
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will be lesa expensive. Moreover, cheating and 
malpractices in the system will be reduced to a great 
extent. 

The RBI being the regulatory body will be able to 
regulate and monitor the entire gamut of payments and 
settlemtns In the country. Money plays a crucial role in 
our lives. We always have a tendency to bungle in every 
financial transaction. Such practices shall wither away by 
the Introduction of an integrated electronic clearance 
system. 

Dr. R.H. Patel, Chairman of the Clearing Corporation 
of India has made some prudent recommendations. The 
Government have already taken care of those 
recommendations. Now, we have this Bill before us, 
namely, the Payment and Settlement System Bill, 2006. 
All of us should extend our support to the Hon'ble Finance 
Minister In passing this important Bill. I hope all the 
amendments proposed by the Government and the 
suggestions made by the Hon'ble Members are put 
together and incorporated. Once again, I appeal to all 
the Hon'ble Members to pass this Bill in one voice. 

/English} 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, the Payment and Settlement Systems Regulation Bill 
is one very Important Bill because there Is a necessity to 
regulate different systems of the payments, and particularly 
the real time cross settlement systems for facilitating non-
cash mode of payment etc. It is a long-felt need for 
quite a long time. 

But there are certain problems which have been 
raised by the Trade Unions in the banking seelor about 
this. Firstly, about 50 lakh cheques are supposed to be 
cleared everyday throughout the country in more than a 
thousand centres which are doing the clearings. I think 
about Rs. 2 is charged by these banks for clearance. 
Thus, about Rs. 300 crore in a year is being the revenue 
source for several banks through these clearances. Now, 
these banks are losing about As. 300 crores in which a 
big majority is in the Public Sector Banks. This is one 
point which should be taken into consideration. 

But the other point is the Aeserve Bank would like 
to shed its responsibility and give this responsibility to 
this new Corporation. Is it because of the administrative 
reason? The Reserve Bank is the main bank that 
regulates the banking system in the country. In several 

countries, including in the United States of America, as 
the previous speakers were telling us that this is being 
regulated by the Federal Bank or the Central Bank in 
those countries. There are experiences in other countries 
where an independent corporation or a company is doing 
this type of activity. 

Now, there is an official amendment by the hon. 
Minister, and according to this, now in the Reserve Bank 
Clearing Houses and all these things, 51 per cent of the 
equity of such company or corporation shall be held by 
the Public Sector Banks. 

This is a good thing. This has been demanded by 
many people. But, on the question of the clearing and all 
these things, we would like to know why this 49 per cent 
share Is being given for the private banks Including foreign 
banks. I was told the American Bank Is also going to be 
a partner in this. By this, if foreign banks are allowed, 
there will be no confidentiality in the banking system. 
Maybe, in several countries this type of a thing is allowed. 
But, in our country, in the present juncture where the 
public sector banks are doing a good job and are very 
profitable, It is possible that these public sector banks 
can be given this responsibility and instead of 51 per 
cent this whole corporation can be owned by public aector 
which is easier naturally for the Reserve Bank to regulate. 
In spite of theae, the overall management has to be 
through the Reserve Bank of India. I do not understand 
why the 49 per cent is given to them. Just a two per 
cent of rise is going to change the entire balance in 
favour of the private sector. 

This is one very important thing. I do not understand 
why this corresponding new bank ia going to be given 
thia 49 per cent of the share. But, otherwise, our Party 
also feels that there is a necessity about regularisatlon 
of these different modes of these payment and settlement 
system. While, we support, we appeal to the hon. Minister 
to clarify if there la a possibility, he may say whether it 
is only a vague thing or are you going to keep it in the 
public sector. 

THE MINISTER OF ANANCE (SHAI P. CHIDAMBARAM): 
I will clarify it. 

SHAI SURAVARAM SUDHAKAA REDDY: Thank you 
very much. 

MR. CHAIRMAN: The hon. Minister to reply now. 
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SHRI KHARABELA SWAIN: Sir. I would like to make 
a point about my amendmente. 

SHRI P. CHIDAMBARAM: When I move the 
amendment, you can mention it. ... (InMl7flptlons) 

SHRI KHARABELA SWAIN: Sir, will I be allowed? 

MR. CHAIRMAN: Yes. The hon. Minister to reply now. 

SHRI P. CHIDAMBARAM: Sir, In my opening 
statement I spent more than the usual time that Ministers 
spend when Introducing the Bill only to clarify what 
appeared to be very genuine apprehensions In the minds 
of several people. This is not an easy Bill to understand. 
Although the content of the Bill is quite simple, the manner 
in which the Bill uses technical language and the Sections 
are arranged, I can quite appreCiate that It required a 
little clarification. In fact, In order to clarify my own mind, 
I dictated a four-page note to myself and I used that 
note to make the statement. 

Let me briefly explain what this Is. Clearing takes 
place everyday. Someone said it takes place In lakhs of 
crores of rupees. Some years ago the only form of paying 
and clearing was by cheque. The paper cheque will be 
taken from one bank to another bank, and then they will 
clear It and then the money will be credited. It will take 
several days. Today a number of different payment 
systems have come. We have got paper cheques, we 
have got MICR cheques, we have foreign exchange 
transactions, we have got Government securities being 
transacted which are in dematerialised form, and then 
we have got credit card payments where I pay by credit 
card and somebody settles it. Different modes of payment 
have come. 

These payments have to be netted out. That Is why 
the concept of netting Is there.' How is payment being 
done in India? RTGS - the ReaHime Gross Settlement 
is a highly technologically manner of settlement. That is 
being operated by the RBI and RBI will continue to 
operate it. In the four metropolitan cities RBI is the service 
provider and RBI will continue to be the service provider. 
Where the RBI has got regional offices, it' does payment 
service and that will continue wfth the RBI. We have got 
the Clearing Corporation of India Limited which does 
foreign exchange transactions and Government securities. 
That Corporation will continue to perform those functions. 

But there are al80 In this country 1 ,068 clearing 
houses. Now, who owns these clearing hous .. , who 
manages these clearing houles? For example, In a oity 
like Chennal it Is possible that the Indian Bank Is 
managing this clearing houee. In a city like Mysore, maybe 
It Is the State Bank of India and the State Bank of Mysore 
which are managing It. 

In a city like Guwahatl, maybe It is United Bank of 
India and Allahabad Bank which are managing It. These 
are managed in 1068 places and other banks which want 
to use that payment system have to enter Into a contract 
with that owner and manager and then pay, 88 somebody 
said, a certain fee and then the clearing takes place. 
Now, we cannot have 1068 different units managing 1068 
clearing hou.... each with different standards, different 
norms, and different qualities. We must have a uniform 
system, with a uniform high quality throughout the country. 
Therefore, the payment system Is being strengthened by 
saying that all of this now will be regulated. Please 
remember that today this Is not regulated and there Is 
no regulatory power. This Is being done under a 
contractual arrangement. Therefore, If there Is a dispute 
between the payment making bank and the payment 
settling bank, It goes Into all kinds of litigation and 
arbitration. So, what we are trying to do Is to bring some 
order Into the system and these 1068 units will, not 
immediately but over a period of time, come under the 
National Payment Corporation of India, which will be 
licensed by the Reserve Bank of India and regulated by 
the Reserve Bank of India. 

The question is: who will own this NPCI? Obviously, 
the banks which are owning the clearing houses have to 
own the new NPCI. I have said that nobody will be 
allowed to own more than ten per cent of the NPCI. The 
State Bank will own ten per cent, the big public sector 
banks will own ten per cent each, but the private sector 
banks are also doing clearing. They must also have a 
share of this. Therefore, this is implicit, but 'since the 
hon. Members demanded that it should be made explicit, 
I have readily said that we will make It explicit and that 
is why, the new amendment has been introduced. We 
have made It explicit that the NPCI will be a public sector 
corporation owned by the public sector banks. Sudhakar 
Reddy gllru asked me what this corresponding new bank 
is. The corresponding new bank is the technical language 
for nationalised banks. Under the Banks Nationalisation 
Act, the nationalised bank is called the corresponding 
new bank because old bank was taken over and new 
bank was created. That is called the corresponding new 



801 AGRAHAYANA 6, 1829 (s.tk6) Sysrsms Bill, 2006 602 

bank. You know that State Bank of India is the State 
Bank of India. The 8ubsldlary bank i8 subsidiary of the 
State Bank of India. There are seven subsidiaries of the 
State Bank of India. The public sector banks will own not 
iesa than 51 per cent in this Corporation and some private 
sector banks are also to be given shares. The scheduled 
co-operative banke, which are also part of the clearing 
system, will have to be given share., but RBI will regulate 
that. 

Now, we are trying to bring some order. Why are we 
doing this? We are doing this because we are no longer 
a 8mall econol"QY doing small number of transactions. 
We are a large economy and under the Bank of 
International Settlement, they have laid down ten core 
principles. We subscribe to all the principles, but to the 
first principle, we are not yet subscribing. The first principle 
says that you must have a well regulated statutory basis 
for payment system. Since we do not have one, the rest 
of the world is looking upon us with some degree of 
suspicion. We do not have a well regulated statutory 
regulated payment system. We are filling that gap by 
introducing this Bill. 

Let me tell you that the author of this Bill is RBI, the 
driver of this Bill Is RBI. When the RBI drafted this Bill, 
they sent it to the R.H. Patll Committee. Mr. R.H. Patil 
and his Committee spent a lot of time and have given a 
thick report. Please read the report. It is available in the 
public domain. I have referred to It in my opening speech. 
Then, the R.H. Patil Committee went back to the RBI 
and then the RBI finalised the draft Bill. Then, the 
Government took over. We went to the Law Ministry, and 
in consultation with the RBI, we have drafted the Bill. 
There need be no apprehension. Tomorrow new systems 
will come. I am told now technology is developed to 
make payment by mobile telephone. Now somebody has 
to regulate it. I make a payment to you of omt lakh 
rupees by mobile telephone. I make It through my mobile 
service provider and you get It through another service 
provider. Now there is a dispute and then somebody has 
to regulate all this. This cannot be left to be done in an 
unregulated manner. Therefore, this will have to be 
licensed now and the RBI is the licensing authority under 
section 4. 

Hon. Member, Shri Radhakrishnan raised the question 
why we are allowing the RBI to make the regulations. 
The Original section was that with the previous sanction 
of the Govemment, RBI will make the regulation, but the 
Standing Committee said that this is not correct. Like 

SEBI can make regulations on its own, the RBi must be 
allowed to make regulations. Please see last sub-section. 
The regulations have to be placed before the Parliament 
and Parliament can amend the regulation. So. if the 
Government is not happy with the regulation, when the 
regulation is placed before the Pariiament, we will amend 
the regulation or you can amend the regulation. 

18.00 hr •• 

Further, the regulations will come Into force only after 
the amendments are made. This is the clause in the Bill. 

Why are stock exchanges kept out of this? Stock 
exchanges are kept out of this because they are not 
doing clearing activities. They are only dOing regulation 
of securities, and clearing of securities Is done by the 
Clearing Corporation of India Limited (CCIL), and not by 
SEBI. Therefore, SEBI and stock exchanges are kept out 
of thle. SEBI Ie a regulator of stock 8xchangu, and W8 
do not bring stock exchanges into this. 

There were allO questions about profit. It is true that 
RBI is making a profit of about Rs. 1 eo crore. Actually, 
It is not a profit, but an income of about Rs. 180 crore. 
But Rs. 120 crore is spent on the operations. Therefore, 
the real profit is only Rs. 60 crore, and RBI is using this 
Rs. 60 crore for upgrading technology in the five MICR 
centres operated by the RBI, and the 60 MICR centres 
operated by other banks. 

What are we doing about It? NPCI is a non-profit 
Corporation, and it is a section 25 company. They will 
still charge Rs. 2 a cheque for any profit, but when they 
make the money that money cannot be distributed as 
dividend to any shareholder. It will have to be kept with 
the NPCI and ploughed back into the company for 
improving the technology; for improving the equipment, 
so that as and when technology improves we will 
introduce new technologies into the system. It is a non· 
profit company, and nobody can make a profit out of it 
and the shareholders cannot get any dividend. It will be 
ploughed back into the companies. 

There was an apprehension whether jobs will be lost. 
No jobs will be lost. The RBI will continue to run its four 
centres; RBI will continue to run the RTGS; RBI will 
continue to provide whatever It is prOViding; and CCIL 
will continue to provide whatever it is providing. The new 
clearing hOUMS and new payment system providers will 
be regulated. As new technologies come in, in fact, I 



603 NOVEMBER 28, 2007 604 

expect jobs to be created, and nobody is going to lose 
his job. There need be no apprehension that any jobs 
will be lost. 

With these words, I am grateful to all sections of the 
House, especially, the Standing Committee Members, who, 
I think, took great pains in recommending this. We are 
also grateful to my Left friends, who had some 
apprehensions. We have introduced an amendment to 
ailay those apprehensions. I would request that the Bill 
be passed. I have some official amendments in which I 
am accepting the recommendations. 

SHRI SURAVARAM SUDHAKAR REDDY: Why cannot 
we have it in the Banking Regulation Act if there is the 
Companies Act? 

SHRt P. CHIDAMBARAM: I cannot make it in the 
Banking Regulation Act because please, look at the Bill, 
there are a dozen definitions, which have to be introduced. 
If I introduce it in the existing Act, then I will have to add 
'aa', 'ab', 'ac', etc. Therefore, we must have a standalone 
Act. In fact, the R. H. Patil Committee has extracted the 
core principles, and the first core principle is that !he 
system should have a weil-founded legal basis under all 
relevant jurisdictions. A separate standalone Act is a new 
piece of legislation where all the definitions are there. 
Further, there is the Section confering licencing power, 
and there are various other provisions in it. If I start 
amending an existing Act, then I will have to start 
introducing section '58 (a)', section '59 (b) (ii)', etc., and 
it would become very complicated. How would you read 
all that together? I am doing this becauae there are other 
provisions in other Acts too. Therefore, it is best to have 
a standalone Act for this. 

MR. CHAIRMAN: The question is: 

"That the Bill to provide for the regulation and 
supervision of payment systems In India and to 
designate the Reserve Bank of India as the authority 
for that purpose and for matters connected therewith 
or incidental thereto, be taken Into consideration." 

Thtl motion w&s IIdopIIKI. 

MR. CHAIRMAN: The House ahall now take up 
clause by clause consideration of the Bill. Shri P. 
Chldambaram. 

Clau8e 2 

Definitions 

Page 2, for lines 10 to 3D, substllu/fJ, --

'(v) Such other bank 88 the Reserve Bank may, by 
notification, specify for the purposes of this Act. 

(b) "derivative" means an instrument to be settled at 
future date, whose value is derived from change In interest 
rate, foreign exchange rate, credit rating or credit index, 
price of securities (also called "underlying"), or any other 
underlying or a combination of more than one of them 
and incl~ interest rate swaps, forward rate agreements, 
foreign currency swaps, foreign currency rupee swaps, 
foreign currency options, foreign currency rupee options 
or any other Instrument, as may be specified by the 
Raaerve Bank from time to time; 

(c) "electronic funds transfer" means any transfer of 
funds which is initiated by a person by way of instruction, 
authorization or order to a bank to debit or credit an 
account maintained with that bank through electronic 
means and inciudes point of sale transfers, automated 
teller machine transactions, direct deposits or withdrawal 
of funds, transfers initiated by telephone, intemet and 
card payment; 

(d) "gross settlement system" means a payment 
system in which each settlement of funds or securities 
occurs on the basis of separate or individual Instructions; 

(e) "netting" means the determination by the system 
provider of the amount of money or securities, due or 
payable or deliverable, as a result of setting of or 
adjusting, the payment obligations or delivery obligations 
among the system participants, Including, the claims and 
obllgallons arising out of the termination by the system 
provider, on the insolvency or dissolution or winding up 
of any system participant or such other circumetances as 
the sye&em provider may specify in its rules or regulations 
or bye-laws (by whatever name called), of the transactions 
admitted for settlement at a future date so that only a 
net claim be demanded or a net obligation be owed;'. (3) 

Page 2, line 31, for "(e)", sulJslJttb M(tr (4) 

Page 2, line 32, for "(f)", 8UIJsIittb "(g)" (5) 
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Page 2, lor lines 40 to 42, subsIituts, -

'(I) "payment system- means a system that enab/es 
payment to be effected between a payer and a beneficiary, 
involving clearing, payment or settlement service or all of 
them, but does not include a stock exchange. 

ExplanaHon:- For the purposes of this clause, 
"payment system" includea the .ystems enabling credit 
card operations, debit card operations, smart card 
operations, money transfer operations or similar 
operations;'. (7) 

Page 2, line 43, for "(I)", subsHfuttI "(j)" (8) 

Page 2, line 44. for "(j)", subsfituts "Ck)" (9) 

Page 2, line 45,1or "(k)", substitute "(1)" (10) 

Page 3"lbr lines 1 to 3, substituts, -

Ym) "securities" means the Govemment securities as 
is of 1944. defined In the Public Debt Act, 1944 or such 
other securities as may be notified by the Central 
Government from time to time under that Act;'. 
(11 ) 

Page 3, line 4, for "(m)", subsHtuIB "(n)" (12) 

Page 3, for lines 7 to 12, substitulB. -

'(0) "systemic risk" means the risk arising from .-

(I) the inability of a system participant to meet his 
payment obligations under the payment system a. and 
when they become due; or 

(ii) any disruption in the system, 

which may cause other participants to fail to meet 
their obligations when due and is likely to have an impact 
on the stability of the system: 

Provided that If any doubt or difference arises as to 
whether a particular risk Is likely to have an impact on 
the stability of the system, the decision of the Reserve 
Bank shall be final;'. (13) 

Page 3, line 3, lor "(0)·, substitute yep)" (14) 

Page 3, line 15, for "(pt, substItlIIe "(q). (15) 

(Shrl P. Chidambaram) 

MR. CHAIRMAN: Shri Prabodh Panda, are you 
moving your amendment? All right, he il not present in 
the House. 

The question is: 

"That clause 2, as amended, stand part of the Bill." 

ThIJ motion was adopted. 

Clauss 2. as amtN1tit1d, MIS addtH:I to thtI Bill. 

Clau .. 3 

A~ndfT18nt made: 

Designated authority 
and It. Com mitt .. 

Page 3, lor lines 24 to 38, suIMtituts. 

-(2) The Reserve Bank may, for the purposes of 
exercising the powers and performing the functions and 
discharging the duties conferred on it by or under this 
Act, by regulation, constitute a committee of its Central 
Board to be known as the Board for Regulation and 
Supervision of Payment and Settlement Systems. 

(3) The Board constiMed under sub-section (2) shall 
consist of the following members, namely:-

(a) Governor, Relerve Bank, who shall be the 
Chairperson of the Board; 

(b) Deputy Govemors, Reserve Bank, out of whom 
the Deputy Govemor who is in-charge of the Payment 
and Settlement Systems, shall be the Vice-Chairperson 
of the Board; 

(c) Not exceeding three Directors from the Central 
Board of the Reserve Bank to be nominated by the 
Govemor, Reserve Bank. 

(4) The powers and functions of the Board constituted 
under sub-section (2), the time and venue of its meetings, 
the procedure to be followed in such meetings, (including 
the quorum at such meetings) and other matters incidental 
thereto shall be such as may be prescribed. 

(5) The Board for Regulation and Supervision of 
Payment and Settlement Systems constituted under clause 
(i) of sub-section (2), of section 58 of the Reserve Bank 
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of India Act, 1934 shall be deemed to be the Board 
constituted under this section and continue accordingly 
until the Board Is reconstituted in accordance with, the 
provisions of this Act and shall be govemed by the rules 
and regulations made under the Reserve Bank of India 
Act, 1934 In so far as they are not inconsistent with the 
provisions of this Act,", (16) 

(Shrl P. Chidambaram) 

MR. CHAIRMAN: The question is: 

"That clause 3, as amended, stand part of the Bill.' 

The mollon wss adopltld. 

Clause 3, liS amended, was added 10 /he Bill 

Amendments I11IIde: 

Claus. 4 

Payment system not to operate 
without euthorl_lon 

Page 3, for lines 41 to 46, sub8llluM,-

U4. No person, other than the Reserve Bank, shall 
commence or operate a payment system except under 
and In accordance with an authorization Issued by the 
Reserve Bank under the provisions of this Act: 

Provided that nothing contained in this section shall 
apply to--

(a) the continued operation of an existing payment 
system on the commencement of this Act for a period 
not exceeding six months from such commencement, 
unless within such period, the operator of such payment 
system obtains an authorization under this Act or the 
application for authorization made under section 7 of this 
Act Is refused by the Reserve Bank;". (17) 

Page 4, after line 9; insert the following-

(2) 'The Reserve Bank may, under sub-section (1) of 
this section, authorize a company or corporation to operate 
or regulate the existing clearing houses or new clearing 
houses of banks in order to have a common retail clearing 
house system for the banks throughout the country; 

Provided, however, that not less than fifty one per 
cent. of the equity of such company or corporation shall 
be held by public sector banks. 

Explanation: For the purposes of tIM claUM, "public 
sector banks" shall include a ucorrespondlng new bank", 
"State Bank of India" and "subsidiary bank" as defined in 
Section 5 of the Banking Regulation Act, 1949 (10 of 
1949).' (35) 

... (Inltlrruplions) 

(Shrl P. Chidambaram) 

SHRI KHARABELA SWAIN: Sir, I have something to 
sey on this amendment. Per 88, I have nothing to say 
against this amendment itself. But the way the amendment 
has been brought, I have something to say. 

MR. CHAIRMAN: Your amendment is something 
similar. 

SHRI KHARABELA SWAIN: Sir, please allow me to 
speak. I have a very substantial point to raise. Sir, the 
thing Is that just like any other Bill, this Bill was sent to 
the Standing Committee on Finance. I am a Member of 
the Standing Committee on Finance and we made several 
recommendations and the hon, Minister has accepted 
them. 

MR, CHAIRMAN: The, 'Standing Committee's 
recommendations were accepted. 

SHRI KHARABELA SWAIN: Sir, please allow me to 
speak. Sir, we have made some recommendations and 
the hon. Minister h~ accepted them. I thank him very 
much for the same. 

Coming to this amendment No. 35 to clause 4 says, 
·Provided, however, not I .. s than fifty one per cent of 
the equity of such company or oorporatlon shall be held 
by public sector banks". The Standing Committee on 
Finance did not make this recommendation. Only one 
Member of the Committee gave a dissenting note. Since 
one Member from the Left gave a dissenting note, the 
Govemment Is bringing In this amendment. Then, what is 
the need of having the Standing Committee? You dissolve 
it. I feel very insulted. Why should there be a Committee 
like this? We made a recommendation, but one or two 
persons, who are in a minority, objected to it. But why 
should they have dominance over' everything? I very 
strongly object to this amendment brought by the 
Govemment. 

SHRI P. CHIDAMBARAM: I am very grateful to Mr. 
Swain. He Is a hon. Member of the Standing Committee. 
I know that he has participated In the meetings. All the 
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amendments propoaed by the Standing Committee have 
been accepted by the Government. I, in my opening 
speech, said that the State Bank will have ten per cent 
share, public sector banks, at least, five of them wID 
have ten per cent ahare, and the majority of sharee will, 
indeed, be held by the public sector banks because after 
all, public sector banks have the dominant share of the 
banking buslnesa In the country. Nevertheless, hon. 
Members felt that H It Is Implicit In what I say, why do 
I not make it explicit? In NPCI, public sector banks will 
always have 80-86-70% shares. This II what II Implicit. 
You understooQ what Is Implicit; they want to have it 
explicit. What does it matter? So, we made It explicit. 
We have accepted It. 

SHRI KHARABELA SWAIN: It w .. d!8cu .. ed and he 
was told by the officers, stili he gave this. 

SHRI P. CHIDAMBARAM: Does not matter. 

MR. CHAIRMAN: I appreciate your view; that is all 
right. 

The question is: 

"That clause 4, 88 amended, stand part of the Bill." 

CIIIu .. 7 

'laue or refuMl of authorlaetlon 

AmtlndmtJnt 1TIMItI: 

Page 5, IlfttIr line 5, instltf-

"(4) Every application for authorization shall be 
processed by the Reserve Bank as soon as poasIbIe 
and an endeavour shall be made to dispose of such 
application within six months from the date of filing of 
such application.- (18) 

(Shri P. Chidambaram) 

MR. CHAIRMAN: The question is: 

"That clause 7, as amended, stand part of the Bill: 

Clau .. 8 

,~.voc.tlon of authorleatlon 

AmtNldmtlnt ITIIJdtI.· 

Page 5, 

lor lines 27 to 30, subs/ituttl,-

-(4) Where a system provider becomes insolvent or 
dl880lved or wound up, such system provider shall 
Inform that fact to the Reserve Bank and thereupon 
the Reaerve Bank shaH take such steps as deemed 
neeeasary to revoke the authorization ISlued to such 
system provider to operate the payment system." (19) 

(Shrl P. Chidambaram) 

MR. CHAIRMAN: The qu .. tion is: 

"That Clauee 8, 88 amended, stand part of the BUr. 

CI.u .. I 

Appeal to the Central Government 

Amtlndtntlnt msdtl: 

Page 5, 

lor lines 35 and 36, substltuttl,-

"(2) The Central Government shall endeavour to 
dI8poae of an appeaJ under lub-aectlon (I) within a period 
of three months. 

(3) The decision of the Central Government on the 
appeal under sub-section (I) shall be final." (20) 

(Shri P. Chldambaram) 

MR. CHAIRMAN: The question 18: 

"That clause 9, as amended, stand part of the Bill-. 

The motion W8$ lIdopttld. 

Clllustl .9, liS III'11tN1dt1d, WIIS IIddt1d to tile Bill. 
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c ..... ,o 

Poww to determine 8tanWd. 

AlT1tIf1dmtInt msdtl: 

Page 5, 

lor lines 42 to 44, substltute,-

"(c) the manner of transfer of funds within the 
payment system, either through paper, electronic 
means or in any other manner, betWeen banks or 
between banks and other syatem partlclpants;-. (21) 

(Shrl P. Chldambaram) 

MR. CHAIRMAN: The question is: 

"That clause 10, as amended, stand part of the Bill". 

ThtI moHon w&s 1Jdoptsd. 

Cliluse 10, lIS emend«/, WIIS IIddtKI to the BiN. 

Cleu .. " 

Notice of change In the pttyment .yatem 

AnKindment msds: 

Page 6, 

lor lines 10 to 13, 611b.stilute,-

"". (1) No system provider shall cause any change 
in the system which would affect the atructure or the 
operation of the payment system wlthout-

(a) the prior approval of the Reserve Bank; and 

(b) giving notice of not less than thirty days to the 
system participants after the approval of the Reserve 
Bank: 

Provided that in the interest of monetary policy of 
the country or in public interest, the Reserve Bank may 
permit the system provider to make ."y ~angea In a 
payment system without giving notice to the system 
participants under clause (b) or reqUiring the system 
provider ~o give notice for a period longer than thirty 
days." (22) 

(Shri P. Chldambaram) 

MR. CHAIRMAN: The question i8: 

"That clause 11, as amended, stand pert of the Bilr 

ThB moNon WM etiopMd. 

Cliluse ", liS llmendtlti, WIIS addsd to the BIN. 

Clauses 12 to 16 "", lidded to 1M Bill. 

CI.UH 17 

Power to I...... direction. 

Page 7, 

/0, lines 1 to 4, substitute, -

"(b) any action under clause" Is likely to affect the 
payment system, the monetary policy or the credit pollcy 
of the country, 

the R ... rve Bank may issue directions in writing to 
such payment system or system plUticlpant requiring It, 
within such time as the Reaerve Bank may speclfy-
(23) 

(Shri P. Chldambaram) 

MR. CHAIRMAN: The question is: 

"That clause 17, as amended, stand part of the Bill". 

C/sII$S 17, as amsnclsd, WII$ lidded to the Bill. 

C/s1I$1I$ 18 to 22 ... ", adrJed to the Bill. 

Clau .. 23 

Page 8, 

for lines 2 to 6, substitlJt8,-

r4) Where a system participant Is declarec:t by a 
Court of competent jurisdiction as insolvent or is dissolved 
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or wound up, then notwlthatancfing anything contained in 
the Companies Act, 1958 or the Banking Regulation Act, 
1949 or any other law for the time being in force, the 
order of adjudication or dissolution or winding up, as the 
case may be, shall not affect any settlement that has 
become finat and irrevocable and the right of the system 
provider to appropriate any coltaterals contributed by the 
system participant towards its settlement or other 
obligations in accordance with the rules, regulations or 
bye-laws of such system provider.". (24) 

(Shri P. Chidambaram) 

MR. CHAIRMAN: The question is: 

"That clause 23, as amended, stand part of the Bilr. 

The motion WIIS IKIopttld. 

CIIIUStI 23, liS llmended, WIIS IIddtKi to the Bill. 

Clau .. 24 

Settlement of dl.put •• 

Amendment mlldtl: 

Page 8, 

for lines 28 to 32, subst/hItS,-

M(5) Where a dispute arises between the Reserve 
Bank, while acting in its capacity as system provider or 
as system participant, and another system provider or 
system participant, the matter shall be referred to the 
Central Government which may authorize an officer not 
below the rank of Joint Secretary for settlement of the 
dispute and the decision of such officer shatl be final.·. 
(25) 

(Shri P. Chidambaram) 

MR. CHAIRMAN: The question is: 

"That clause 24, as amended, stand part of the Bilr. 

The motion WIIS lIdopttld. 

Cliluse 24, lIS llmendsd, WIIS IIddtKi to the Bill. 

ClauM 25 

DI.honour of .'ectronlc fund. tl'ln.'.r 
for Insuffldency etc. of 'unds In the account 

Page 8, 

for lines 33 to 49, substltuts,-

"25. (1) Where an electronic funds transfer initiated 
by a person from an account maintained by him cannot 
be executed on the ground that the amount of money 
standing to the credit of that account is insufficient to 
honour the transfer instruction or that it exceeds the 
amount arranged to be paid from that a ccount by an 
agreement made with a bank, such person shall be 
deemed to have committed an offence and shall, without 
prejudice to any other provisions of this Act, be punished 
with imprisonment for a term which may extend to two 
years, or with fine which may extend to twice the amount 
of the electronic funds transfer, or with both: 

Provided that nothing contained in this section shall 
apply unless-

(a) the electronic funds transfer was initiated for 
payment of any amount of money to another person for 
the discharge, in whole or in part, ot any debt or other 
liability; 

(b) the electronic funds transfer was initiated in 
accordance with the relevant procedural guidelines issued 
by the system provider; 

(c) the beneficiary makes a demand for payment of 
the said amount of money by giving a notice in writing 
to the person initiating the electronic funds transfer within 
thirty days of the receipt of information by him from the 
bank concemed regarding the dishonour of the electronic 
funds transfer; and 

(d) the person initiating the electronic funds transfer 
fails to make the payment of the said money to the 
beneficiary within fifteen days of the receipt of the said 
notice. 

(2) It shall be presumed, unless t~e contrary is 
proved, that the electronic funds transfer was initiated for 
the discharge, in whole or In part, of any debt or other 
liability. 
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(3) It shan not be a defence In a prosecution for an 
offence under lUb-aection (I) that the person, who Initiated 
the electronic funda transfer through an in8tructlon, 
a~rlzetlon, order or agreement, did not have reaaon 
to believe at the time of such instruction, authorization, 
order or agreement thAt the credit of his account Is 
Insufficient to effect the electronic funds transfer. 

(4) The Court shall, In rltspect of every proceeding 
under this section, on production of • communication from 
the bank denoting the di8honour of electronic funds 
transfer, presume the fact of dishonour of euch electronic 
funda tran8fer, unless and until such fact Is disproved. 

(5) The provisionl of Chapter XVII of the 
26 of 1881 Negotiable Instruments Act, 1881 shall apply 

to the dlehonour of electronic funda tranater to 
the extent the circumstances admit. 

ExpI6"./Ion:- For the purposes of thle section, "debt 
or other liability" means a legally enforceable debt or 
other liability, as the case may be," (26) 

Page 9, 

omh lines 1 to 6, (27) 

(8hri p, Chidambaram) 

MR. CHAIRMAN: The question Is: 

"That claule 25, 88 amended, stand part of the Bllr. 

Ths motion was adopt«/. 

Clauss 25, M amendsd, W&S addsd to Ihs BIlL 

Clau .. 28 

Cognizance of offences 

A'mendmenl mads.' 

Page 10, afItN line 23, ifIHff,-

·Provided that the Court may take cognizance of an 
offence punishable under section 25 upon a complaint 
in writing made by the person aggrieved by the 
dishonour of the electronic funds transfer," (28) 

(Shri P. Chldambaram) 

MR. CHAIRMAN: The question is: 

"That clause 28, 88 amended, stand part of the Bill.· 

Ths molion was adopltHf. 

Clauu 28, M amandsd, was addtJd 10 Ihs 811/' 

CllWss 29 WIIS addsd 10 Ihs Bill. 

Clau .. 30 

Power of Reserve Bank to Impo.. fines 

Amt1f1dmsnlS mads: 

Page 10, aflsr line 46, inssff,-. 

·Provided that no such direction shall be made, 
except on an application made by an officer of the 
Reserve Bank authorized by It in this behalr 
(29) 

Page 11, omil lines 1 and 2. (30) 

(8M P. Chldambaram) 

MR. CHAIRMAN: The question is: 

'That clause 30, as amended, stand part of the Bill." 

Claustl 3~ as amsndsd, wss addsd 10 Ihs Bill. 

Clausss 31 10 33 WSffl addsd 10 /he Bill. 

Clau .. 34 

Non applicability to stock and 
other exchanges 

Page 12, for lines 16 to 18, subsliluts,-. 

34. Nothing contained in this Act shall' apply to stock 
exchanges or the clearing corporations of the stock 
exchanges. • (31 ) 

(8hrl P. Chidambaram) 

MR. CHAIRMAN: The question is: 
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"That clause 34, as amended, stand part of the Bill.· 

C/S11811 34, u slT1lN1d«l. WII8 1Idt:i«1 to the Bill. 

CIIIU8t16 35 to 37 wtlfrI IIddtK1 to IIN!J Bill. 

Clau .. 38 

Power of Ae .. ",. Bank to make 
regulatlone 

Page 12, for lines 34 and 35, $U/J$IItuttJ, -. 

"38. (1) The Reserve Bank may, by notification, make 
regulations consistent with this Act to carry out the 
provisions of this Act'"(32) 

(Shri P. Chldambaram) 

MR. CHAIRMAN: The question is: 

"That clause 38, as amended, stand part of the Bill." 

The motion WIIS IIdopttJd. 

Cilluse 36: liS slMl1tftHl, WII8 1Idt:i«1 to the Bill. 

Clau .. 1 

Short ttt .. , extent and commencement 

Amtlndmtmt fT1IIdtI: 

Page 1, line 4, for "2008", $II/JstItib "2007". (2) 

(Shri P. Chldambaram) 

MR. CHAIRMAN: The question Is: 

"That clause 1, as amended, stand part of the Bill." 

The motion WIIS sdopttHi. 

Cisuse " U IImt1ndtK/, WIIS IIddsd to the BIll. 

Enacting FonnuIII 

", 

Page 1, line I,for -Fifty-seventh", 1UlJ8lllut. "Fifty-
Eighth'. (1) 

(Shri P. Chldambaram) 

MR. CHAIRMAN: The question is: 

"That the Enacting Formula, as amended, stand part 
of the Bill." 

The EnllCting Fonnulll, liS IImt1ndtK/, 
WIIS lidded to the Bill. 

MR. CHAIRMAN: There Is a notice given by Shri 
Prabodh Panda to amend the Long Title. 

Shrl Prabodh Panda-not present. 

The Long Tit'- was 8ddtKI to 1M Bill. 

SHRI P. CHIDAMBARAM: I beg to move: 

"That the BUI, as amendtd, be pueed .• 

MA. CHAIRMAN: The question is: 

"That the BUI, as amended, be pauect." 

MR. CHAIRMAN: The House stands adjoumed to 
meet again tomorrow, the 27th November, 2007 at 
11 a.m. 

18.21 tn. 

The Lok S8IJI¥ lINIn IIdjtJumtld IiII Eltlvtm of the 
Clock on TUtlStMJ: NoVtlfT1btlr 27, 20071 

Agtahs)'llns 6, '929 (SIlks). 
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ANNEXURE I Msmbsr-wistJ /ndtIx to Unsml1fll(/ Questions 

IMmbIIf<.wise Index to St8m!1d Owstions SI.No. Member's Name Question Numbers 

St.No. Member's Name Question Numbers 2 3 

1. Shrl Acharia, Basudeb 158, 1. Shri Adsul, Anandrao Vithoba 1258, 1288, 1315 

2. Shri Barman, Ranen 143, 2. Dr. Agarwal, Dhirendra 1237, 1267, 1293, 

3. Shrl Bhakta, Manoranjan 149, 
1236 

4. Shrl Chakrabortty, Swadesh 145, 3. Shri Ahir, Hansraj G. 1178, 1261, 1339, 
1388, 1382 

5. Shri Chandrappan, CK 146, 
4. Shri Ajey Kumar, S. 1384, 

6. Prof. Dhumal, Prem Kumar 142, 

7. Shrl Gadhavi, P.S. 144, 6. Shri Angadi, Suresh 1242, 1375 

8. SM Galkwad, Eknath Mahadeo 147, 6. Shrl Athawale, Ramdas 1231, 1297, 1341 

9. Shrl Kharventhan, S.K. 149, 7. SM Barad, Jaaubhai 1347, 

10. Shri Krlplani, Srichand 
Dhanabhai 

141, 

11. Shrl Krlehnadaa, N.N. 148, 8. SM Barman, Hiten 1228, 1300 

12. Smt. Maheahwarl, Klran 150, 9. Shrl Barman, Ranen 1260, 

13. Smt. Mane, Nivedita 147, 10. Shri Bellarmin. A. V. 1203, 

14. Shrl Mohale, Punnu Lal 155, 11. Shrl Bhagora, Mahavir 1181, 1300, 1343, 

15. Shri Mondai, Abu Aye. Mondal 153, 1387 

16. Shrl Nayak, Ananta 160, 12. Shrl Bhakta, Manoranjan 1278, 1332 

17. Dr. Pandey, Laxminarayan 152, 13. Shri Bhargava, Glrdharl Lal 1193, 

18. Shri Patel, Klahanbhal V. 161, 14. Shrt Blehnol, KuIdeep 1180, 1262, 1316, 
19. Shri Rao, Ray."ati Sambulva 146, 1353 

20. Shri Rathod, Haribhau 159, 16. Shri BOM, Subrata 1189, 

21. Prof. Rawat. Rasa Singh 156, 16. Shrl Budhollya, Rajnarayan 1218, 

22. Shrl Reddy, G. Karunakara 142, 17. Shrl Chakrabortty, Swadeah 1203 
23. Shri Saradgi, Iqbal Ahmed 148, 18. SM Chaure, Bapu Harl 11n, 1226 
24. Shrl Siddeswara, G.M. 156, 

19. Shrl Chavda, Harlsinh 1237, 1239, 1337, 
25. Shri Singh, Sugrlb 151, 1365 

26. Shri Singh, Uday 154, 20. Shri Chltthan, N.S.V 1209, 1286 
27. Smt. Sujatha. C.S 157, 

21. Shrl Chowdhary, Pankaj 1201, 1203 
28. SM Tripathi, Chandra Manl 152, 

22. Shri Chowdhury, Adhir 1219, 
29. Shri Yadav, Kailash Nath Singh 157, 

23. Smt. Deo, Sangeeta Kumart 1214, 1233, 1298, 
30. Yogi, Adltya Nath 154, Singh 1385 
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2 3 2 3 

24. Shri Deora, Milind 1195, 1345 48. Smt Lakahmi, Jhansl Botcha 1256, 

25. Shri Deshmukh, Subhash ,2", 1287, 1335, 49. Smt. Laxman, Susheela 1327, 
Sureshchandra 1364, 1377 Bangaru 

26. Shri Dhotre, Sanjay 1177, 1226 50. Smt. Mahajan, Sumitra 1197, 1288 

27. Prof. Dhumal, Pram Kumar 1268, 1319, 1356, 51. Shri Maharta, Subhuh 1192, 1274, 1324, 
1374 1386, 1378 

28. Shrl Gaddlgoudar, P.C. 1248, 1311 52. Shrl Mahato, Naraharl 1383, 

29. Shrl Gaikwad, Eknath 1281, 1328, 1381, 53. Shrl Mahto, Tel< La! 1203, 1208, 1285, 
Mahadeo 1375 1333 

30. Shri Gangwar, Santosh 1194, 1203, 1205, 54. Prof Malhotra, Vijay Kumar 1203, 1205 
1291 

55. Shri Mandai, Sanal Kumar 1200, 1286, 1332, 
31. Smt. Gewall, Bhavana P. 1177, 1226, 1334 

32. Shrl Jadhao, Prakash B. 1127, 1296, 1338 56. Smt. Mane, Nivedlta 1281, 1328, 1381, 
1375 

33. Dr. Jagannath, M. 1225, 1294, 1375, 
1384 57. ManoJ, K.S. 1186, 1276 

34. Shrl Jain, Puap 1200, 1205 58. Shrl Mehta, Alok Kumar 1224, 
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ANNEXURE II 

Mlnislly-wistJ IndtJx to $tsmKI OutlStIons 

AglicultutrJ 

CommunlcllHons and Info/TM/Ion 
TtlChonolgy 

ConsumtJr AHailB, Food M1d Public 
OistrlbuHon 
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